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EAST PU N JA B  LEGISLATIVE ASSEM BLY
l; -------------
* FIRST SESSION OF THE FIRST EAST PUNJAB LEGISLATIVE ASSEMBLY
i - --------------- -

; Saturday, 1st November 194.7

The Assembly met in the Council Chamber, Governor General's Lodge, Simla, 
at u  a.m. o f the clock. Sardar Kapoor Singh* Acting Speaker, in the Chair.

OATH
The following members took the oath :—

Dr. Gopi Chand Bhargava (University).
Sardar Swaran Singh (Jullundur West, Sikh, Rural).
Chaudhri Lehri Singh (Rohtak North, General, Rural).
Sardar Partap Singh (Amritsar South, ^ikh, Rural).
Sardar Ishar Singh Majhail (Amritsar North, Sikh, Rural).
Captain Ranjit Singh (Hissar South, General, Rural)*
Shri Prithvi Singh Azad (Ambala and Simla, Reserved Ssat). #
Thakur Pancham Chand (Kangra North, General, Rural).
Pandit Shri Ram Sharma (Southern Towns, General, Urban).

-  . Dr. Sant Ram Seth (Amritsar City, General, Urban).
^  Pandit Durga Chand Kaushish (Ambala Division Landholders)*

Chaudhri Suraj Mai (Hansi, General, Rural).
• Chaudhri Matu Ram (Ludhiana and Ferozepore, General, Reserved Seat)* 

Chaudhri Sher Singh (Jhajjar, General, Rural).
Sardar Kehar Singh (Jagraon, Sikh, Rural).
Chaudhri Sahib Ram (Hissar North, General, Rural).
Shrimati Shanno Devi Sehgal (Sbuth-Eastern Towns, General, Urban). 
Sardar T ara Singh (Ferozepore South, Sikh, Rural)*
Mehta Ranbir Singh (Ludhiana and Ferozepore, General, Rural).
Sardar Waryam Singh (Batala, Sikh, Rural).
Sardar Bachan Singh (Ludhiana Central, Sikh, Rural).
Sardar Narotam Singh (South-East Punjab, Sikh, Rural). <
Sardar Inder Singh (Eastern Towns, Sikh, Urban).
Lala Kedar Nath Sehgal (Amritsat, General, Rural).
Mr. Prabodh Chandra (Gurdaspur, General, Rural;.
Sardar Sajjan Singh (Patti, Sikh, Rural).
Seth Sudarshan (Eastern Towns, General, Urban).
Pandit Bhagat Ram Sharma (Kangra West, General, Rural).
Pandit Mohan Lai (Una, General, Rural).
Sardar Sarmukh Singh (Ambala North, Sikh, Rural).
Thakur Beli Ram (Kangra East, General, Rural).
Sardar Piara Singh (Hoshiarpur South, Sikh, Rural).
Lala Bhagwan Das (East Punjab Commerce and Industry).
Seth Gang a Saran (Trade Union, Labour).
Chaudhri Badlu Ram (Rohtak Central, General, Rural).
Thakur Dalip Singh (Kangra South, General, Rural).
Chaudhri Rattan Singh Tabib (Ambala and Simla, General, Rural).
Rao Mohar Singh (North-West Gurgaon, General, Rural).
Sardar Shiv Saran Singh (Kangra and Northern Hoshiarpur, Sikh, Rural). 
Chaudhri Sumar Singh (Karnal South, General, Rural).
Sardar Rattan Singh (Ferozepore East, Sikh, Rural).
Pandit Jiwan Lai (South-East Gurgaon, General,Rural).
Sardar Gurbachan Singh (Ferozepore West, Sikh, Rural).
Chaudhri Mehr Chand (Hoshiarpur West, Reserved Seat)*

*Sardar Kapoor Singh had previously taken oath before His Excellency the 
Governor.
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Chaudhri Prem Singh (South-East Gurgaon, General, Rural, Reserved Seat 
Sardar Shiv Singh (Gurdaspur North, Sikh, Rural).
Chaudhri Sunder Lai (Karnal North, General, Rural, Reserved Seat).
Sardar Kabul Singh (Jullundur East, Sikh, Rural).
Mr. Sant Ram (Jullundur, General, Reserved Seat).
Chaudhri Mangoo Ram (Hoshiarpur West, General, Rural, Reserved Seat). 
Master Gurbarita Singh (Jullundur, General, Rural, Reserved Seat).

EXPRESSION OF THANKS TO GOVERNOR-GENERAL
A ctin g  Speaker : Before the House proceeds with the business on the

agenda, I would like the House to place on record an expression of its thanks 
to His Excellency the Governor-General of India for granting permission for the 
use of the Council Chamber and other rooms attached to it. I hope honourable 
members will allow me on their behalf to convey this expression of thanks to 
His Excellency*

{Voices : Yes, yes.)

EAST PUNJAB LEGISLATIVE ASSEMBLY [1ST NOV. 1947*

ELECTION OF SPEAKER
Premier (Dr. Gopi Chand Bhargava) (Hindustani) : I proposse 

and move__
That Sardar Kapoor Singh do take the Chair of the Assembly as Speaker.

Minister of Revenue and Home Affairs (Sardar Swaran 
Singh) (Punjabi) : I second the motion.

Acting Speaker As no other name has been proposed, 1 declare the 
member proposed elected as the Speaker of this Assembly.

Premier (Dr. Gopi Chand Bhargava) (Hindustani) : Sir, I 
congratulate you on your having been elected as Speaker of this Assembly and 
thank you that you have consented to shoulder this burden. You were a member 
of the old Punjab Assembly and afterwards in 1946, you were elected as Deputy 
Speaker. Your capability and experience will be of great help in safeguarding the 
rights and privileges of the members of the House. At this juncture particularly, 
the duties of the Speaker are very onerous. He has to discharge them without 
any prejudice, favour and fear of any one and without being influenced by any 
one. I hope no member will have a chance to complain* I assure you, that 
you will have full support from us.

Minister of Revenue and Home Affairs (Sardar Swaran 
Singh) (Punjabi) : Sir, I congratulate you on your having been elected to the
Chair. You have a great responsibility on your shoulders. There are many 
things as the Premier has said, which are to be accomplished by this Assembly. 
You have to watch the interests and privileges of all the members, whether they 
are on Government benches or on Opposition benches* I assure you the full 
co-operation of all the members in your task of conducting the proceedings of the 
House. We are all aware, that we are passing through very difficult times and 
during these times the Chair has great responsibility and in carrying out this 
duty, you will have full co-operation from us all.

Mr. Speaker : Honourable members, I rise at this moment as the first
chosen Speaker of the first Legislative Assembly of the newly created Province o f 
East Punjab after the establishment o f the Dominion o f India, to submit myself to 
the will of the House, and in doing so, I should like first of all to tender my heart
iest thanks to the House for the unique honour conferred upon me. Though this 
is our first Assembly after the establishment of the Dominion, most of us have had 
experience as Legislators in previous Assemblies and we carry with us the tradi
tions of the past. The Chair is not at any time a bed of roses, but at all events 
where the Speaker has the full confidence of the House, the House may be assured
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hat the debates will be conducted in a fair and effective manner. None is more 
conscious than myself of the heavy burden of responsibility cast on me, and I 
hope to shoulder it with the goodwill and co-operation of all honourable members 
o f this House. This Assembly is in its infancy and has to build up its own 
traditions. The rights, duties and privileges of members will always be my first 
concern and I shall try to so conduct myself as to maintain the high honour, 
dignity and traditions of all democratic institutions.

Honourable members, while I am making this submission, I am conscious of 
certain honourable members o f this House who are not present amongst us. 
wish they were here in our midst to help us in our deliberations but for reasons 
best known to them, they have absented themselves. As I have been a member 
of the Opposition for 10 years, I know the important role which the Opposition 
plays in a democratic system of Government, but I regret to find that those who 
have to play that part are missing. 1 hope that some of the honourable members 
who are present w illtak e  upon themselves to carry on the duties of the 
Opposition.

Some Honourable Members : Certainly.
Shrimati Shanno Devi Sehgal (Hindustani) : May I request you,

Mr. Speaker, to address the House in Hindustani ?
An Honourable Member : In Punjabi.
Mr, Speaker : 1 wish I could accede to the wishes of the honourable 

itleftibers. Some honourable members would like me to speak in Hindi ; there, 
are others who want me to address in Punjabi and still others who would like that 

should speak in Hindustani. I, therefore, decided that 1 had better address the 
House in English.

Shrimati Shanno Devi Sehgal: We would very much like you to 
address us in Hindustani.

Mr. Speaker : I might inform the House that I myself have amended the
rule as to the language of the House. The old rule laid down that all proceedings 
o f the Assembly shall be conducted in the English language. That rule has now 
been changed. Under the new Rule the proceedings may be conducted in 
Hindustani or in Punjabi or in the English language*

MOTION RE INDEPENDENCE AND SYMPATHY FOR SUFFERERS OF
^ PUNJAB

Premier (Dr. Gopi Chand Bhargava) (Hindustani): Sir, I beg to 
move :—

That this Assembly expresses its fyeart-felt joy  at the advent of independence 
and ushering in of real provincial autonomy on the 15th August, 1947, 
and records its deep gratitude to the great national leader, Mahatma 
Gan dhi, who is the father of nationalism in India and all those workers 
who have suffered and embraced martyrdom in the struggle for freedom 
ofi the country. While expressing its full joy  at the advent of freedom, 
ths Assembly is fully conscious that real happiness has been marred by 
the recent tragic happenings due to mass killings, lootings, arson, 
abduction and other inhuman brutality.

This Assembly expresses its deep sympathy for the uprooted population of 
the East and West Punjab, who have suffered heavily and assures all 
our brothers and sisters who have been forced to leave Pakistan for the 
safety of their lives and honour, that everything possible will be done to 
ameliorate their sufferings.

Chaudhri Suraj Mai l On a point of order, sir, this resolution is not 
found on the agenda of the House, nor have copies of it been supplied to us. 
Can you please ask the Secretary to supply copies of this resolution to the 
members?
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[Premier]
Sir, before proceeding to speak on the resolution, I express 

my regret for not getting it translated into Hindustani, and 1 hope the 
House will appreciate when I say that I had very little time to get it so done. 
There are two or three parts of this resolution. The first aims at thanking 
Mahatma Gandhi and those of our patriots who under the leadership of that 
great man made sacrifices in the cause of the country and finally succeeded in 
liberating the country from the foreign yoke. It is but necessary that now that 
we have achieved our independence, we should seize this opportunity to remember 
and pay our homage to all such patriots- I need not remind the House that 
when Gandhiji accepted the leadership of the Congress, the first thing that he 
did was to convert that big organisation into a people’s body- He then placed 
before the Congress and the country a programme of non-violent non-co-operation 
in order to achieve independence and as we all know it was quite different from 
the methods employed soiar by other people and in other countries to achieve 
the same end. This programme was adopted by the country and the people and, 
though one has to admit that it was not worked out in its entirety, its adoption 
has resulted, I am glad to be able to say, in achieving the end in view- I am 
aware that there are persons among us who are of the opinion that it is not due 
to the non-violent methods introduced by Gandhiji that we have got our freedom. 
They think that it is due to the international situation that independence has 

- been achieved. Such persons, I should say, are sadly mistaken- It is a fact 
which no fair-minded person will deny that Congress with its non-violent methods 
was fighting even during the second World War and continued its fight even 
when the war ended. It is the result of that fight that we have come to occupy 
the position that we occupy to-day. I might as well say here that if the programme 
placed before the country by our great leader had been implemented fully, 
things would have been much better than they are to-day. In any case our 
thanks are due to Gandhiji and all that galaxy of men and women who made 
sacrifices for the cause of the country.

• Now I come to the other part of the resolution. It was, as you all know,
on the 15th of August, 1947, at 12 in the night that the Constituent Assembly 
made a formal declaration of independence and of having assumed the reins of 
Government and it was on this auspicious day that independence was conferred 
upon each province in the country, as provided in the India Independence Act 
passed by the Parliament. But at that time no one knew that it would be 
attended with so much misery, bloodshed, arson and loot- No doubt, there had 
been riots even in March 1947, but the situation grew worse in the beginning 
of August, 1947, and from the 11th of August onward the situation became 
still worse, so much so that a number of decisions arrived at by the Punjab 
Partition Committee could not be implemented. This communal frenzy con
tinued to rage and it even prevented the East Punjab Government to bring here 
its necessary records. The result was that the Secretariat and other offices could 
iiot possibly function for a long time. As I have said before, there was going on 
at that time bloodshed, arson, looting and abduction and we have no idea 
up to this time about the number of deaths that have taken place as a result of 
this madness. In fact none of us had an idea that things would take such an 
ugly shape. I need not tell you that lakhs of people on both sides have been 
rendered homeless. Thirty-eight lakhs of Hindus and Sikhs who had their 
homes and hearths in West Punjab have been uprooted, and so is the case of 
the Muslims in the East Punjab whose number is about 45 lakhs. Under the 
present conditions everybody feels that neither a non-Muslim can, now, live in 
the West Punjab, nor a Muslim can live in the East Punjab. The inhuman 
treatment meted out to the non-Muslims in Pakistan has created a feeling of 
retaliation in those who have been evacuated from the Pakistan into the Indian^ 
Union. They have undergone untold hardships and have seen with their own eyes 
their relatives and friends being butchered. Therefore it is not an easy job to 
suppress the feelings of 38 lakhs of people in spite of the best efforts on the
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part of the Government to check such feelings* Such a tyranny is unprecedented 
in the history of the world. Wars have been fought, and lakhs of people killed. 
But to turn the whole population belonging to one community out of their homes as 
has been done in the West Punjab and some other parts of Pakistan, has no 
parallel in world history. History, of course, records examples of some countries 
where a specified number of people might /have moved from one country into 
another* But from the West Punjab only, no less than 38 lakhs of people have 
been evacuated into East Punjab. And not less than 2-g lakhs from Bahawalpur 
State and quite a large number from the Frontier Province and Sind have been 
evacuated into the Indian Union. Similarly Muslims have to shift to Pakistan 
from the Punjab and its States.

I am, therefore, constrained to remark that the tragic happenings that 
have occurred in this province are unprecedented and unparalleled in history. 
In fact there is no country in the world where such inhuman brutalities have 
been committed by one section of the population belonging to a particular 
religion against another community inhabiting the same country. Obviously 
under the prevailing conditions the spirit of retaliation that has been engendered 
in the public here by the atrocities of Muslims!perpetrated on the Hindus and 
Sikhs in the West Punjab, cannot be easily curbed* As a matter of fact no 
Government effort can possibly suppress or check it completely* Under the 
circumstances it becomes rather difficult for any Government to assure safety to 
the Muslims desirous of staying on in the East Punjab. But this may not be 
misconstrued by them tha  ̂it is the policy of this Government to drive the Muslims 
out of this province. Far from it. We want to afford protection to them but the 
fact of the matter is that the doings of their co-religionists in the West Punjab 
have created a situation as a result of which they themselves are afraid to stay 
on in the East Punjab But when I speak in sympathetic terms for the dislodged 
Muslims of the East Punjab, I am, as I have already stated, not a whit unmindful 
of the woeful plight of the Hindus and Sikhs who have been subjected to 
unspeakable horrors and tortures and have been forced to leave the West Pur jab 
in abject penury. I am fully aware of the fact that the persons who possessed 
palatial buildings there, are without any “shelter here. I also know that my 
distressed brethren who were leading a happy and a prosperous life in the We^t 
Punjab, are now penniless and they have no clothes to cover themselves or any 
money with which they can eke out an honourable living to maintain their 
families. I am fully conscious of the forcible conversions inflicted upon my 
brethren who have been peacefully following their religion. I cannot help 
saying that these tragedies have eclipsed even the Jallianwala Bagh tragedy 
which was enacted during our non-violent war o f independence. (Chaudhri Suraj 
Mai : It is no use bewailing now.) What I mean to say is that the atrocities
committed by the Muslims in the West Punjab are of such magnitude that 
even the horrors o f Jallianwala Bagh pale into insignificance before them. 
(Hon1 ble Members : The Punjab has thus been practically finished.) Yes, I realise 
that my brothers and sisters have grievously suffered but I assure them that 
every endeavour will be made by this Government to alleviate the:r distress* [ 
know we are being charged of apathy, inactivity and inability to redress 
their grievances. I can very well imagine their feelings. They are very sore 
after having been uprooted from their homes. But they should not lose sight of 
the conditions obtaining at the time of partition. There was a complete break
down of transport and communications. Even the postal, telegraph and tele
phone arrangements had altogether been disrupted. As a matter of fact 
chaos reigned supreme in the Punjab. In the face of this discouraging state 
of affairs, this Government shouldered its duties with grim determination. 
None can deny the fact that the conditions in the East Punjab regard
ing transport and communications are improving by end by. As ccmpared with 
August, things were better in September and are still better in November .
In fact we ar  ̂ doing our utmost for the restoration of normal conditions and 
alleviation of the misery of the refugees.
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[Premier]
In this connection I would like to make mention of the fact that in the East 

Punjab the Muslim refugees have, fared better* They have not been subjected to 
insensate butchery or torture as has been donfe to Hindus and Sikhs in the West 
Punjab. I do not mean that they have not suffered at all. They were harassed 
and put to minor hardships while on their way to Pakistan. But they were of 
such nature as ordinarily befall a person who undertakes journey during the 
winter even for a few days. I know that false propaganda is being carried on 
by the Pakistan Radio and exaggerated reports regarding the imaginary sufferings 
o f the Muslim refugees are being published in the West Punjab newspapers. But 
the fact remains and I can say with a little pride that in the East Punjab the 
evacuation of the Muslim refugees has been very peaceful and with the excep
tion of a few cases of harassment, there has been no mass attacks on their 
convoys. 1 feel this House deserves to be congratulated on the fact that the 
Hindus and Sikhs in the East Punjab are so considerate that even after the 
gruesome Jassar happenings they did not retaliate but carried out the instruc
tions of their leaders and the authorities at the helm of affairs at Amritsar. I, 
therefore, assure the House that although some delay has taken place in our 
arrangements regarding rehabilitation of the refugees, yet we are trying our 
utmost to translate our plans into actions. We have our limitations but we hope 
to tide over the difficulties with the help and advice of the Dominion Government. 
I think it will now be possible to accomplish things faster than before. In fact 
the problem of refugees with which we are confronted is of such a gigantic 
nature, that delay in resolving it squarely was inevitable. I regret this and assure 
this Hon. House that the Government would do all they can for the betterment 
of the poor lot of my brethren from the West Punjab.

Before I resume my seat, I would like to say one thing and that is this 
It is being freely complained that the people of the East Punjab are not evincing 
that amount of sympathy or extending help to the sufferers, as they should. 
This is a slur on our fair name.and Mr* Speaker, through you I, on behalf of the 
Hon’ble Members of this august House, appeal to the public to leave no stone 
unturned in mitigating their distress. 1 hope this appeal will not fall flat on 
their ears. With these words I commend this resolution for the acceptance of 
the House.

Mr. Speaker : Motion moved :
That this Assembly expresses its heartfelt joy  at the advent of 

Independence and ushering in "'of real provincial autonomy on the
15th August 1947, and records its deep gratitude to the great national leader. 
Mahatma Gandhi, who is the father of nationalism in India and all those workers, who 
have suffered and embraced martyrdom in the struggle for freedom of the country. 
While expressing its full joy  at the advent of freedom this Assembly is fully conscious 
that real happiness has been marred by the recent tragic happenings due to mass 
killings, lootings, arson, abduction and other inhuman brutality.

This Assembly expresses its deep sympathy for the uprooted population of the 
East and West Punjab, who have suffered heavily and assures all our brothers and 
sisters who have been forced to leave Pakistan for the safety o f their lives and 
honour, that everything possible will be done to ameliorate their sufferings.

Minister of Revenue and Home Affairs (Sardar Swaran Singh)
{Punjabi) : Sir, I rise to second the resolution that the Honourable Premier has 
just put before the House.

This is the first meeting of the House since the attainment of independence 
by our country* Naturally, therefore, it is our duty on this day to pay tribute to 
the memory of our brethren whose sacrifices and sufferings have brought about 
this achievement. As soon as the battle of freedom begins, the forces of impe
rialism take upon themselves the task of suppressing the fighters for freedom* 
Imperialists at once adopt the policy of divide and rule or some other subtle way 
to achieve their ends. If you look back to the long struggle for freedom of our 
own people, you will find similar tactics employed by the British Imperialism
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which tried to fight down our movement for freedom from various fronts but we 
are proud to say that our brave fighters for freedom cheerfully bore the brunt on 
all fronts and made all kinds of sacrifices to achieve our cherished goal.

There was a time when the forces of freedom were suppressed and it seemed 
as though all was over. But again they gathered momentum and entered the 
field of action, possessed of the same strength and earnestness. Now that our 
country has been liberated from the shackles of slavery after a very long time, it 
is my duty on behalf of all the people of East Punjab to pay homage to the 
memory of heroes, known and unknown, whose sacrifices and sufferings have 
made it possible for us to see this day.

Our struggle for freedom passed through several phases but 
it is n )t my intention to go into the details- If at one time, 
it was fought in a non-violent way, at another time our brave brethren 
did not hesitate to conduct it in a violent manner. I do not condemn the violent 
methods employed because I know that whatever they did, they did with very 
-high and good motives. Whether they followed the path of violence or that of 
non-violence, they succeeded in weakening the hold ot British Imperialism and 

. in bringing nearer the day of freedom. It is our duty to remember the sacrifices 
made by those brethren. Normally our joy at the attainment of independence 
would have been mu:h greater than it is to-day. But to-day we see dark clouds. 
Our happiness over the achievement of freedom mingles with our grief over 
the partition of the country. Tho.e forces which were against the unification 
of our country have been responsib e for the division of our country.

After the division of India, the partition of the Punjab was inevitable. 
The people of the East Punjab are pained to think that they have lost half of the 
province. There was a time when they could call the whole as their own. This 
House to-day represents the East Punjab which is only a part of the whole pro
vince. This realization gives us grief and sorrow. But after the division of the 
country, there was no other alternative but to partition the Punjab- The difficul
ties that we had to face are manifest to all our brAhren. The sufferings of Hindus 
and Sikhs of West Punjab or of those belonging to other parts of Pakistan, can 
hardly be described.

They were peacefully living in their homes, managing their property and 
carrying on their business. The wheel of vicissitudes turned in such a manner as 
to change their joy into grief, all of a sudden. Our brethren were compelled to 
leave their hearths and homes iri utter confusion* Who is willing to leave settled 
home life and established business of his own accord and who is further willing to 
undergo untold sufferings after leaving his home, business and every
thing ?

Numberless brothers and sisters had to face tremendous difficulties. They 
had to leave their business and homes in a destitute condition. We have 
sympathies for all of them and I can assure the House that we shall 
do all that we can for our distressed brethren. Posterity will judge us by our 
ability to help our brethren. I feel that despite our best efforts, we cannot 
relieve even in part the privations that our brethren had to undergo, after having 
been compelled to leave their homes. Whetever we have, we offer them. What
ever has been done so far to relieve their sufferings is not enough and I am 
aware of our shortcomings ; our efforts can be the subject of criticism. But 
nobody should ignore the tremendous nature of the problem that the  ̂Govern
ment had to face. To make our bleeding brethren forget these sufferings, it is 
essential to complete the work of rehabilitation effectively and speedily. The 
sympathy and the resources of the whole of India are there to help us in 
this matter. This problem is not of the East Punjab alone. It is the problem 
of the whole of India.
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[Minister o f Revenue and Home Affairs.]
It is true that we had to receive the first shock and I can assure the 

House that the East Punjab Government will do its best to render every help 
that is possible within our resources to our destitute brethren from the West Punjab. 
I acknowledge with thanks that the Dominion of India has greatly helped us 
in the task of evacuation of our brothers from the West Punjab. The task is 
tremendous and difficult and I am also aware that the people are criticising the 
Government for not doing as much as should have been done and I have no 
hesitation in admitting the shortcomings on our part. I think I rightly interpret 
the feelings of my oppressed brethren when I say that the people of India should 
sympathetically try to realise our difficulties. We are in trouble at this critical 
hour. But this period of hardship will soon pass away, leaving the imprints of 
the treatment meted out to us by our brothers, living in other parts of the 
Dominion. The Punjabis are a brave and self-respecting people. They know 
how to endure hardships. They can also repair their financial losses. But in 
no case they are prepared to tolerate any affront to their bravery and self- 
respect. I assure my brothers from the West Punjab that we are determined to 
ameliorate their sad plight. To achieve this end, we will leave no stone un
turned to utilise all the resources, official and non-official, at our command in 
the East Punjab and also those available in the States and Indian Union. I am 
sure that in this manner we will be able to tide over the calamity which has 
befallen our brethren coming from the West Punjab and other parts of Pakistan. 
The future will judge us by the amount of help we render to our people in their 
distress.

With these words, I strongly support the motion proposed by the 
Premier.

Mr. Speaker : The question is :

EAST PUNJAB LEGISLATIVE ASSEMBLY [ I ST NOV. 1947

That this Assembly expresses its hearfelt joy  at the advent o f independence 
and ushering in of^eal provincial autonomy on the 15th August 1947 
and records its deep gratitude to the great national leader, Mahatma 
Gandhi, who is the father of nationalism in India and all those workers 
who have suffered and embraced martyrdom in the struggle for freedom 
of the country. While expressing its full joy  at the advent of freedom, 
this Assembly is fully conscious that real happiness has been marred 
by the recent tragic happenings due to mass killings, lootings, arson, 
abduction and other inhuman brutality.

This Assembly expresses its deep sympathy for the uprooted population of 
the East and West Punjab, who have suffered heavily and assures all 
our brothers and sisters who have been forced to leave Pakistan for the 
safety of their lives and honour, that everything possible will be done 
to ameliorate their sufferings.

The m°tion was carried.

PRESENTATION OF THE BUDGET
Premier (Dr. Gopi Chand Bhargava): I rise to introduce the 

Budget Estimates of East Punjab, for the period 15th August 1947 to 31st March 
1948* These budget proposals, strictly speaking, are but a continuation of the 
annual budget forecasts of the pre-partition Punjab for the year 1947-48, in so 
far as these related to the territory that comprises our new Province of East 
Punjab. Our Ministry have had no time to take stock of the entire financial 
position and to reach new decisions that may be called for in our altered 
circumstances. This is the first budget of East Punjab, and much though I would 
have liked to have presented it after mature deliberation of the various proposals 
contained therein, by our Ministry, we hope to be able to repair this lapse when 
presenting the budget estimates for 1948-49.



Hitherto the Punjab had a proud record of a long series of surplus budgets. 
But the Punjab_Land of Five Rivers— as such, is no more. We, in the East 
Punjab, stand on the threshold of a newly carved Province—a Province whose 
birth-pangs have been accompanied by such terrible suffering and agony as has
rarely fallen to the lot of human beings in any country—a suffering shared by all__
rich and poor; young and old ; men, women and children ! This has been the 
price of our freedom! !

A new province is beset with many and varied problems__ad liinistrative
as well as economic. In East Punjab we have more than our share of such 
problems. As a Government, before barely a day old we were faced with the 
gigantic upheaval of a mass migration of population from West to East Punjab 
and ince-ve sa. At the same time, the forces of law and order were put to the 

• severest strain. As a matter of first priority we bended all our energies to seeing 
that the machinery for ensuring security of life and property was maintained at 
its full effectiveness, for once law and order are lost in a country nothing remains
but CHAOS_a dreadful prospect! This House will no doubt endorse the policy
of our Government in addressing itself with all its vigilance and resources to this 
problem as one of their first concern. On behalf of the Government 1 would like 
to appeal to this House, and through you gentlemen to the people outside, all 
over our land, to help us in this task of maintaining law and order, without which 
no progress is possible, and in the absence of which no Government can usefully 
serve its public. As your own Government, we are entitled to your support as 
much as you can claim our service. The good sense of the Punjabis of the 
Eastern Districts of the Province, seems after all to be getting the better of that 
temporary insanity, which was born of an unprecedented wave of religious frenzy, 
bordering on _ utter fanaticism, and we seem to have turned the corner. We thus 
have breathing space enough to give some attention to other pressing problems, 
that have a claim on our time and energy. Consideration of the budgetary 
position of this now Province, is one such problem.

I propose to invite attention here only to t e main features of our provincial 
finance. Details have been set forth in the Finance Secretary’s very able Memo
randum with all the care and thought that could possibly be devoted to this work, 
within the very short time available. Those interested in details will find a study 
of the printed budget material of great value. Owing to the dislocation of rail 
and road communications, and in some cases also to the very pressing pre
occupation of the officers on other vitally important problems some of the depart
ments were not able to furnish their estimates, and in such cases, the figures which 
were approved by His Excellency the Governor of East Punjab for the Provisional 
Schedule of Expenditure on 13th September 1947, have been adopted in these 
estimates. The amounts so provided appear in a lump sum in the Budget, as in 
the absence of departmental details, this was the only possible course to adopt. 
These figures, however, are n®t an absolute guess work but are based on the 
best possible reckoning that the Finance Department could make in the back
ground of their past knowledge and experience of the income and'or expenditure 
of these departments.

The Province of East Punjab opened with a balance of a hundred lakhs of 
rupees, and before I state how this balance came to our share, it seems desirable 
to explain briefly, for the information of this House, how the assets and liabilities 
of the Punjab are proposed to be divided between the East and the West parts 
of our old Province. Various departmental committees were appointed to list out 
all the known assets and liabilities of their departments and to suggest the most 
reasonable formulae for dividing these between the two parts equitably. The 
reports of these expert departmental committees were considered by the Partition 
Council consisting of Sardar Swaran Singh and myself representing East Punjab, 
and Mr. Zahid Hussain and Mr. Mumtaz Daultana representing West Punjab, 
which was presided over by the last Governor of the Punjab, Sir Evan Jenkins. 
Decisions to the satisfaction of both the parties were reached in some cases, 
while in others__and I might mention the more important ones perhaps— agreement

P RESENTATION OF THE BUDGET 9
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[Premier],
was not possible, and such items await the award of the Arbitration Tribunal 
which has been set up for the purpose, and to which both sides will submit their 
view-points. Some of the more important questions that are up for arbitrat on 
relate to the claims which East Punjab has put forward for compensation, (t) i on 
account of the loss of revenue from the Punjab canals, (it) a share of the unearned 
increment on all Government waste lands in West Punjab, {Hi) a share of the in
come from Forest Plantations in Canal Colonies, (iv) due allocation of the actual 
cost of construction of storage bins, etc., and (v) the final adjustment of the Hydro- 
Ele ctric system. Lastly the very ratio on which the division of our provincial 
assess and liabilities should be worked out, awaits the Arbitration Tribunal’s de
cision. The Province of East Punjab comprises roughly 13 out of 29 districts of the 
Punjab of yesterday. We have inherited about 45 per cent, of the population nearly 
38 per cent, of the area and barely 31 per cent, of the income of our parent Pro
vince. We mintain that we should get 45 per cent, of the assets of the Punjab as 
our share—the other side argues that we are entitled to only 31 per cent. We base 
our argument on Modern Social Thought which teaches each citizen to claim, as 
his right, an equal share of the assets of his motherland. The other side argues 
that each part should get a share equal to its contribution to the general* revenues. 
Were such an argument to be enterta ned at all, the revenue yield prior to the 
creation of the revenue yielding assets should obviously be taken into consideration 
and not the revenue yield of the respective parts after such assets had been 
created. Apart from the question of ratio, the case of canal colonies is one o f 
the chief bones of contention. But I would not tirfe you all any further with the 
pros and cons of our disputes on the division of our family inheritance. Suffice 
it to say that our cases will be fully represented to the Arbitral Tribunal.

The Punjab on the date of partition held cash securities—its liquid assets 
in hand—of the face value of about Rs. 24 crcnres, of which securities worth 10 
crores were divided in the ratio of 36 and 64, for East and West Punjab respec
tively. This step was taken in order to provide ready funds for running the 
administration of the two new Provinces. The working balance of the Punjab 
with the Reserve Bank of India on the date of partition, amounted roughly to 1 53 
lakhs of rupees, of which the poorer brother (i.e., East Punjab) was given Rs. 92 
lakhs Rs. 61 lakhs being allocated to West Punjab. But this was not a gift born of any 
generosity, and these Rs. 92 lakhs will be shown as a debit to our account when 
drawing up the final balance-sheet between the two new Provinces. Being 
poorer, an advance greater in amount to meet our day-to-day expenses, was agreed 
to by the richer party. To this 92 lakhs was added another 8 lakhs, which was 
the till money in the various treasuries of East Punjab—thus giving us the 
opening balance of Rs. 100 lakhs.

The Revenue Receipts of East Punjab for the period under review are 
estimated at Rs. 528 lakhs against the Revenue Expenditure of Rs. 758 lakhs, 
leaving a deficit of Rs. 230 lakhs on the revenue account* The main items that 
go to form the Revenue Receipts are :__

Taxes on Income 
Land Revenue (net) 
Provincial Excise • • 
Stamps 
Forests
Other Taxes and Duties 
Irrigation (net)
Debt Services 
Civil Administration 
Beneficent Departments 
Electricity (net)
Others and Miscellaneous

In lakhs of rupees 
100 
66 

124 
30 
37 
27 
45 
7
10
25
13
44

528Total
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Against these the figures of Revenue Expenditure 
follows :—

for the same period

In lakhs » f  rupees
Direct Demands on Revenue 59

Irrigation (Revenue Account) 67
Debt Services — 66
Civil Administration (including Police) 268
Beneficent Departments 203
Works Expenditure . .  ... 103
Miscellaneous 124

Total 758

Misfortunes seldom come alone and to East Punjab trembling under an 
orgy of communal rioting and murder came draught in the months of July and 
August, and floods early in October. At one time lack of rains threatened a 
serious fodder famine in the Hiss a r district. Then merciful Heavens sent rains 
in such abundance that the rivers Ravi, Sutlej and Beas over-flooded their banks, 
submerging the country-side for miles around, leading to a b 'g  loss of life and 
property, and washing away a number of villages. The damage to our various 
head-works as a result of these floods is estimated to be in the neighbourhood 
o f 30 lakhs of rupees, of which Rs. 10 lakhs will be spent within the next 4-5 
months. Necessary provision for this has been made in these estimates. There 
has been considerable damage to the Hydro-Electric Works at Jogindernagar due 
to these floods, as also to some of our roads, but in the absence of any clear indication 
of the extent of this damage and the funds required to repair the same, necessary 
p ovision for the same, has net been possible at this stage. A provision of Rs. 4 
lakhs has, however, been made for loans to the poor people whose houses have 
been washed away by these floods. Deductions have also been allowed for the 
oss of land revenve consequent on the failure to harvest the Kharif crop which 
has been abandoned by Muslim Evacuees migrating to West Punjab.

Receipts under Electricity also show a decrease partly due to riots and 
disturbances and their consequent effect on the consumption of electric power both 
by the public, and industrial concerns, and partly also due to the lower rates at 
which electricity has, under our agreement, to be supplied to West Punjab. x

On the expenditure side, we have not made any calculated provision for the 
expenses to be incurred by the Refugees and Rehabilitation Departments, except 
a provision of about one crore which is nothing more than a token provision. We 
have assumed that the entire expenditure on the gigandc problem of Relief and 
Rehabilitation of Refugees would be borne by the Central Government. Under 
Police a special provision of Rs. 35 lakhs has been made for the raising of a 
National Volunteer Corps* We expect that responsibility for meeting the military 
expenditure on the Frontier will be assumed by the Government of India* and that 
the most that East Punjab Governmeat may be asked to conttibute will be the cost 
of undertaking routine and ordinary police duties in that area. It will be observed 
$hat even with our poor resources we are providing a sum of Rs* 203 lakhs for 
expenditure on Beneficent Departments during the period under review. When 
ft is remembered that the total sum of money provided for Beneficent Activities, 
iGr the full year in the 1947-48 budget of the pre-partition Punjab amounted to
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713 lakhs, this provision would, proportionately, be found to compare very favour
ably with the annual provision of pre-partition Punjab. Within the limits of our 
finances the well being and prosperity of East Punjab will be our chief concern 
and no available funds that can achieve that end will ever be grudged by our 
Government. As our law and order problem eases, expenditure on Police will go 
down, and we can, once peace prevails in the land, look forward to increase ex
penditure on Beneficent Activities.

I must apologise for omitting any detailed references here to various items
of departmental expenditure_.Mew as well as Ordinary. These, as already stated,
have been detailed in the Finance Secretary’s Memorandum on these budget 
estimates, andkHon’ble Members would not, I am sure, mind this deliberate act on 
my part to avoid a repetition.

No provision in these estimates has been made for debt charges, and that 
because initially, according to the agreement reached between the Dominions of 
India and Pakistan, such liability will fall on West Punjab, necessary adjustments 
on this account being made subsequently when drawing up the final balance sheet. 
The debt of pre-partition Punjab stood at Rs. 31,54 lakhs, and it cannot be stated 
at this stage what portion of this liability will fail on our shoulders Nor can 
we say in what proportions would a final division of cash securities, valuing about 
Rs- 24 crores, held by the Punjab of old, be made. Pending a final decision of 
these questions, no provision has been made for debt service charges, nor has any 
account been taken of the interest that will accrue on those securities, except those 
of the face value of Rs. 3*6 crores which, according to the division already effect
ed have come to our share.

The various important items of Receipt and Expenditure have been explained 
in fuller detail in the Finance Secretary’s Explanatory Memorandum. If I were to 
attempt a rough forecast of our annual Provincial finances, basing my calculations 
on the very careful and valuable information given in that Memorandum, our 
Revenue Receipts, which are mainly derived from principal heads of revenue, would 
be somewhat as follows : __
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In lakhs o f  rupees.

Taxes on Income, other than Corporation Tax • • 125
Land Revenue • • 140
Provincial Excise • • 190
Irrigation (Direct Receipts) 150
Beneficent Departments • • 50
Civil Administration • • 15
Forests .. - 50
Stamps • • 40
All other sources of taxation • • 50

Total •• 810

Against these, Revenne Expenditure in a normal year (and I must stress 
thaFw°r<i  * normal *) would be somewhat as follows :__

Cost of Civil Administration would be about Rs. 300 lakhs of which the Police 
alone would account for about half. Another 150 lakhs per annum would be the



expenditure in connection with Land Revenue, Excise, Forests and Debt Charges, 
etc. To this total of Rs, 450 lakhs, may be added expenditure on Beneficent 
Departments of the order of Rs- 300 lakhs per annum. Irrigation Revenue Ex
penditure and Civil Works charged to Revenue, would account for almost Rs. 100 
lakhs each per annum, and Miscellaneous something like Rs. 75 lakhs of which 
pensions alone would account for about Rs. 40 to 50 lakhs. The total normal 
annual Revenue Expenditure of the Province, therefore, would range between 
Rs. 10 and 1 1 crores.

These are stark facts devoid of any exaggeration, and I admit, as all o f 
you genilemen would, that they reveal rather a sorry state of the financial position 
of the Province of East Punjab. In our difficulty we turned to the Government 
of India for assistance, and I am glad to say that, faced as the Central Govern
ment are with their own problems—problems as multifarious as they are taxing 
to the country’s resources—they have promised to give our case their most 
sympathetic consideration. They have, in the meanwhile, advanced us 100 lakhs 
of rupees in order to enable us to meet the very heavy expenditure in connection 
with the Evacuees and the Relief and Rehabilitation of our Refugees But none 
o f us could possibly he content with the hope of assistance from the Centre in 
order to balance our finances- We have to think of how best, and how soon, 
we can be self-sufficient, by our own efforts and with our own resources. For 
not until we can do that can we claim to have the dignity that the Punjab 
of old held among the Provinces of India. The luck . of partition has been
against us_the fertile canal colonies have been wrenched from the hands that
had done so much to develop and bring prosperity to those areas. Those hands 
are now waiting to convert other waste lands into something equally prosperous, if 
not more so. Oar hopas now rest on the development of the Bhakra and the 
Nangal Projects.

The Bhakra Dam Project contemplates the construction of a 500 ft- dam 
across the Sutlej River at Bhakra in Bilaspur State- The reservoir will store 
enough water to enable the running of the Bhakra canals on a perennial basis. 
Besides this* Hydro-Electric Power to the tune of 1,50,000 K. W. firm power will 
be generated. The exploratory work for the construction of this dam has already 
been completed and the road and rail communications have also advanced 
sufficiently to permit of further construction stage of the project being taken up. 
The expenditure on works, etc., during the current year is estimated at Rs. 148 
lakhs. *

The Nangal Hydel Project will enable power to be generated to the tune of 
about one lakh K. W. which will greatly help in the industrial development o f 
the East Punjab Province. The Project will also serve to bring the Sutlej waters, 
as far down as Rupar, from where the Bhakra canals will take off. The ex
penditure during the current year on this project is estimated at Rs. 65 lakhs.

To these Projects the Central Government also have given their first 
priority. These shall be the one development focus on which the eyes of East 
Punjab Government shall be fixed for some few years to come, and our Engineers 
are busy devising ways and means of pushing on these works, with the utmost 
possible speed. But while we are conscious of the fact that we should make 
efforts to be self-supporting, we do expect a measure of generous assistance from 
the Government of India during the next six or seven years. Further, we 
appeal for sympathetic consideration to the Special Expert Committee
which is being appointed by the Government of India, to review the work
ing of the provisions relating to the distribution of revenue between 
the Centre and the Provinces as contained in the Government of India Act, 1935- 
Whatever the merits and, demerits of the justice done to the Punjab by Sir Otto 
Niemeyer’s Committee, when making allocation of these revenues in 1936, we 
hope that the special claims of East Punjab, which is how a border Province 
will be prominently kept in mind when making fresh allocations, —
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[Premier]
In the old Punjab, some amounts were annually earmarked for certain 

special funds, such as the Special Development Fund, the Peasants Welfare Fund, 
Famine Relief Fund, etc., etc. These funds, with the division 
of the Province, have ceased to exist, as their book balances, whatever they were, 
had formed part of the general balances of the Province which would come up 
for division in due course. The East Punjab Government have to take fresh 
decisions regarding the maintenance of these funds, but so far, we have not been 
able to give our attention to this problem.

I may, however, add that it is not obligatory to create these funds. The 
Famine Relief Fund was, prior to the introduction of Provincial Autonomy in 
!937, required to be maintained under the statutory provisions contained in 
Schedule IV to the Devolution Rules, but with the introduction of Part III of the 
Government of India Act, 1933, it was open to Provincial Governments to 
maintain or not to maintain such a Fund. The old Punjab Governments had 
decided to constitute a Famine Relief Fund and a sum of Rs. 2 lakhs per annum 
was credited to this Fund, which was utilized to afford relief on occasions of 
serious famine, or in times of distress caused by droughts, floods or other natural 
calamities. It would certainly be desirable to create such a Fund in East Punjab 
which would really be in the nature of an insurance charge against famines, but 
the absence of any provision on this account in these estimates only shows that 
our Government have so far not recorded any formal decision to do so.

One fund in which there was a sum of about 10 lakhs of rupees, known as 
the Harijan Welfare Fund, was in a category by itself. It has been decided by 
the representatives of West and East Punjab on the Partition Council that the 
money in this Fund should be allocated between the two new Provinces in 
proportion to the Harijan population in their respective areas, as recorded in 
the 1941 census. 4 It is expected that as a result of this decision, East Punjab 
would get a credit' of about 8 out of the total 10 lakhs in this Fund. Schemes 
for the welfare of Harijans and the best method of spending this amount are 
under consideration by the departments concerned-

We must confess that we have not had as much time as we wanted to devote 
to the problem of considering individually the various items of expenditure that 
appear m the Budget. The provisions as asked for by the departments were 
reviewed by the Cabinet in three long sittings, but in respect of some of these, 
though the provision was allowed to stand, the order of priority of the various 
items was left to be reviewed, de novo, firstly by the Minister-in-Charge and there
after, by the Cabinet as a whole. We have also decided not to commit ourselves 
to any of the items of new expenditure as a permanent measure, as we consi
dered it inadvisable to saddle the Province with a recurring liability without first 
having fully considered the merits of the proposed schemes. In the very near 
future we hope to be able to give a greater attention to these problems.

I would also like to bring another matter of some importance to the notice of 
all my colleagues in the Legislature. We are faced with an influx of a number 
of surplus Government servants who have migrated from West to East Punjab. It 
has been recognised by the Government that, so far as gazetted officers are con
cerned, every effort must be made to find suitable employment for them, either in 
East Punjab, or, failing that, somewhere under the Government of India. In res
pect of the non-gazetted and subordinate staff generally, the position is very diffi
cult and while every effort will be made to ameliorate the hard lot of these poor 
unfortunate individuals, uprooted from the cities of their birth and employment, we 
cannot guarantee employment to all of them since the limits of their employment, 
in East Punjab are obviously restricted, and their absorption outside the Punjab 
is beset with practical difficulties- However, we are going to set up a section in 
the East Punjab Secretariat to record particulars of all the available surplus 
Government servants, so that all fresh appointments could for some time in the 
future, be confined only to those whose names appear on our surplus lists. For the 
present, some of the surplus staff have been granted leave, while others have been
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fitted up in ths Refugee and Rehabilitation Organisations* Simultaneously, we 
think it absolutely essential to review the sanctioned cadre strength of all our 
departments, so that these could be fixed at the most economical possible llevl, 
consistent with efficiency. A Special Committee, presided over by the senior-most 
officer of East Punjab Government, will review the entire cadre strengths of all the 
departments of our Government* Of the labours of this Committee and its final 
deliberations, fuller information will be given to the House in due course.

The picture will not be complete if I do not mention here that we have recently 
decided to give some relief to our Government servants for the abnormal rise in 
the present-day cost of living. The various concessions which were being enjoyed 
by all non-gazetted Government serva ts, before the partition of the Province, 
were reviewed by the Finance Department in the light of the rates of dearness 
allowance only recently sanctioned by the Government of India for all their Gov
ern rent servants. As a result of this review and the orders now passed by 
Government, those drawing pay upto Rs. 50 per mensem will get an additional 
Rs. 3 per mensem over their existing pay and allowances, those drawing pay 
between Rs. 51 and Rs- 100 an addition o f Rs. 6 ; and those drawing pay above 
Rs. 100 up to Rs. 400, something like Rs. 8 to Rs. 10 per mensem on an average, 
with the one exception of those in the pay range of 201— 250, in whose case the 
addition is lower* All other Government servants drawing pay above Rs. 400 per 
mensem stand to lose, to varying degrees, by this revision of the rates of dearness 
allowance, the maximum loss of Rs. 113, falling on those in the pay range o f 
1,500__2,000 per mensem.

These new concessions involve a total additional expenditure of nearly 15 
lakhs per annum, but it is significant to note that two-thirds of this will be enjoyed 
by those who draw pay below Rs. 100 per mensem.

And now, Sir, I have almost finished. I have presented to the House a very 
rough and sketchy survey of our financial position and have just touched upon 
some of the more important administrative problems that have a bearing on our 
finances. We recognise that the immediate problems for decision by the Gov
ernment of East Punjab, as also their future plans are, to some considerable extent, 
linked up with the conclusions that on certain important fin ancial matters may be 
reached by the Government of India.

To that extent we may appear to be helpless, but only to trhe extent of our 
dependence on aid from the Centre. The Punjabi is never known to be down
hearted in adversity that nay, brings out the best in him. W e must all, there*
foie, resolve to gird up our loins, and to the blood and tears of our millions of 
Refugees who will work to find and create new hearths and homes, let us, who 
have come out unscathed from this terrible upheaval, add our sweat. Let us 
resolve to work with a will, a purpose and an integrity unsurpassed before,so 
that with selfless devotion we raise a new Province from the ashes of the old— 
an East Punjab, far more prosperous and richer thm  the Punjab we knew 
yesterday.

It is usual for all Finance Ministers to close their budget speech with a special 
commendation of the hard work done before a budget session by the officersand 
staff of their Finance Department. This year the work has been specially difi
cult—for these budget estimates have had to be prepared in a record time__aird
that when often incomplete and at times only scanty material was avail 
able to work on. I am deeply indebted to Sardar Kartar Singh Malhotra, 
our Finance Secretary, whose services have been so kindly lent to us by 
the Government of India* He has come to us with an established reputation for 
strong commonsense, hard work and close personal attention to details. The 
Government of East Punjab are really fortunate in securing his services at this 
crucial moment when we need a strong and able officer to put our finances on a 
sound footing* His task has been particularly arduous this time, and I am glad to
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be able to say that he has done it with remarkable success in the short time 
which was at his disposal. I have seen enough of his work to be confident that 
he will fully maintain the traditions of Exchequer Control so long as the destinies 
of the department are under his charge. He has been ably assisted by Shri 
Badri Nath and Shri Khazan Chand, his Under and Assistant Secretaries, respec
tively, in the preparation of the Budget, in which task their intimate knowledge of 
the budgetary method and minutiae has proved of invaluable help* Nor must I 
forget to express my deep gratitude to the Superintendents and staff of the 
Finance Department without whose active co-operation and willing discharge of 
duty, this work could not have been performed with any success-

And now, Sir, I beg leave to present to the House the dret for the period 
15th August 1947 to 31st March 1948- (Applause)

QUESTION HOUR

Premier (Dr. Gopi Chand Bhargava) (Hindustani) : Sir, Rule 26 of 
Rules of Procedure lays down that the first hour of every sitting, after the swearing 
in of members if any, shall be available for oral answers to questions- Answers to 
questions put by the members are made available to them through the office 
and the Ministers are required to reply to these questions in the House. But the 
time at our disposal is very short and the local officers who are to supply infor
mation to be incorporated in the answers are very busy. Moreover our offices are 
also scattered over different places ; it will not be possible to give answers to 
questions. I, therefore, m ove__

That the Question Hour be dispensed with for this session of the Assembly.
The motion was carried.

The Assembly then adjourned till n  A• M. on Monday, 3rd November 1347,
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E A S T  P U N J A B  L E G IS L A T IV E
A S S E M B L Y

FIRST SESSION OF THE FIRST EAST PUNJAB LEGISLATIVE
ASSEMBLY

Monday, jrd November ig^y

The Assembly met in the Council Chamber, Governor-Ge erai’s Lodge 
SimUi, at n  a.m. of the clock. Mr. Speaker (Sardar Kapoor Singh) in the Chair

GOVERNMENT BUSINESS ON THURSDAY
P re m ie r  (Dr. Gopi Chand Bhargava) :—Sir, I move—

That Rule 13 of the East Punjab Legislative Assembly Rules be suspended and 
that Government business be transacted on Thursday, the 6th 
November, 1947.

Mr. Speaker :—Motion moved :
That Rule 13 of the East Punjab Legislative Assembly Rules be suspended 

and that Government business be transacted on Thursday, the 6th 
November, 1947,

Pandit Shri Ram Sharma : (Southern Towns, General, Rural) 
(Hindustani): Sir, I would like to make a few observations in regard to the 
motion put forward by the hon. Premier. It h*s been expressly provided in 
the Assembly Rules that on Thursdays business other than Government 
business shall have precedence. This has been done to offer an opportunity 
to the hon. members to bring forward non-official Bills and resolutions on 
matters of general public interest for discussion* Now the motion moved by 
the hon. Premier defeats the object of the opportunity provided under Rule i3. 
He wants that even the only Thursday which falls during the brief Budget 
session should be utilised for the transaction of Government business. I do 
not see eye to eye with this proposition. The hon. Premier will remember 
that whenever a motion of this kind was brought forward by the Unionist 
Government, we, who occupied the Opposition benches, opposed it tooth and 
nail on the ground that the suspension of Rule 13 tantamounted to the usur
pation of the rights of the hon. members. If such a motion was passed in the 
teeth of our opposition, we took it ill. Now my submission is that when we 
have been placed at the helm of administration, we should not try to stran
gulate this rule at the very start and prevent the non-official business being 
discussed in the House. The hon. Premier should not lose sight of the fact 
that for years we have resisted such attempts made by the previous Govern
ments. I think it does not behove us to follow the same tactics, which our 
adversaries used to adopt. "But if he feels that official business will not be 
completed in the scheduled time without utilising the Thursday for this 
purpose, then I would withdraw my opposition to this motion But still 1 
do feel that by way of compromise at least half of the day should be reserv
ed for the transaction of non-official business and the remaining half for the 
official business. I hope the hon. Premier will see his way to accept this 
proposal. I may assure him that 1 have no mind to embarrass him because I 
fully realise that being a member of th$ ministerial party I cannot oppose a 
government motion.

Premier (Dr. Gopi Chand Bhargava) :__Sir, If I knew that
objection would be taken to this motion and that a compromise would be
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[Premier]
pfut forward, I would certainly have discussed the matter with my hon, 
friend before 'moving it. I may straightaway tell him that Thursday, which 
under the rules, is fixed for transaction of non-official business, had been 
allotted for discussion of the budget demands by the Governor because 
this was the only day when that discussion could take place. As regards 
the proposal of my hon. friend that half the time on Thursday be 
reserved for the disposal of non-official business, 1 am sorry to say th at 
I am unable to accept it. The reasons are obvious. That is the la st 
day for discussion of demands for grants and guillotine is to be applied. 
If half the time on that day is utilised, in discussing non-official business, 
then very little time will be left for discussion of the budgetary demands- 
Under the rules the guillotine must be applied 1 \ hours before the normal 
hour of interruption of business and this rule does not permit of any time 
being spared.

Besides, the hon. members are aware that due to the extreme 
pressure of work, we have already done away with the off days like 
Wednesdays and Saturdays, which we used to have previously. The rule 
of procedure has been framed accordingly by the hon. Speaker in
consultation with myself and the Assembly shall now remain in session
on all days except Sundays and on days declared as holidays under the 
Negotiable Instruments Act, I think this should suffice to convince my 
hon. friend of the urgency of this motion on the present occasion-
I may .tell him one thing more. We are in a hurry to pass this Budget and
to have some essential legislation placed on the statue book so that we 
can devote our energy and attention to the pressing problems of refugees 
and their rehabilitation which is confronting us at the plains. Our pro
longed absence from Jullundur is neither possible nor desirable. As regards 
the future, however, I can assure the hon. member that as far as possible, 
time permitting, no official business will be transacted on Thursdays. 
I hope in view of my these observations, my hon. friend will not press 
his proposal.

Mr. Speaker : Question is :
That rule 13 of the East Punjab Legislative Assembly Rules be suspended 

and that Government business be transacted on Thursdav, the 6th November 1947.
The motion was carried. ______

, ELECTION OF DEPUTY SPEAKER
Premier: Sir I beg to propose the name of Thakur Pancham Chand

for election to the Deputy Speakership of this Assembly.
Minister for Revenue and Home Affairs: Sir, I second the 

proposal.
Mr. Speaker: There being only one proposal for the Deputy

Speakership, I declare Thakur Pancham Chand elected as Deputy Speaker 
of the Assembly. (Cheers.)

THE EAST PUNJAB ESSENTIAL SERVICES (MAINTEN
ANCE) BILL

Minister for Revenue nd Home Affairs (Sardar Swaran 
Singh) : Sir, I introduce the East Punjab Essential Services (Maintenance)
Bill.

* Minister for Revenue and Home Affairs : Sir, I move—.
That the East Punjab Essential Services (Maintenance) Bill be taken 

into consideration at once.
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Sir, in making this motion I am aware of the usual practice in 
which considerable time is given to the members of the Legislature to con
sider the various pieces of legislation that are brought before the House, but 
I need hardly go into the circumstances under which it has been considered 
necessary to move that the Bill be taken into consideration at once- Provi
sions analogous to this are already the law of the land and an ordinance to 
that effect already exists. The provisions of this Bill therefore are not new. 
It has been introduced in older to make valid certain acts which have been 
considered essential for the maintenance of essential services in this moment 
of crisis- It is very essential that there should be powers with the Govern
ment to compel people to continue to discharge their duties which are neces
sary for the maintenance of essential services. There are a number of 
problems which face us at this moment and it cannot be tolerated that any 
individual or a group of individuals by resorting to obstructionist tactics 
may be able to thwart us in the discharge of our responsibilities which we 
owe to our people and to those lakhs of persons who have been displaced 
from their hearths and homes of the West Punjab. There are a number 
of services which might be affected by this. The penal provisions con
tained in this Bill will be utilised only in those cases where the Government 
is satisfied that it is essential for the purpose of discharging their duties 
towards the public for whose benefit and for the protection of whose rights 
this Bill is proposed to be put into action. I do not want to take long over 
this Bill because the provisions are not new.

Mr. Speaker : Motion moved —
That the East Punjab Essential Services (Maintenance) Bill be taken into 

consideration at once.

The motion was carried.

Mr Speaker : The House will now proceed to consider the Bill clause 
by clause.

Glauses l  to 10

Mr. Speaker : The question is :
That clauses 1 to 10 stand part of the Bill.

The motion was carried.

T itle

Mr. Speaker : The question is :
That the title be the title of the Bill,

The motion was carried.

Minister of Revenue and ;Home Affairs (Sardar Swaran 
Singh) : I move—

That the East Punjab Essential Services (Maintenance) Bill be passed.

The motion was carried.
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THE EAST PUNJAB  ̂MINISTERS* SALARIES BILL

Minister of Revenue and Home Affairs (Sardar Swaran 
Singh) : I introduce the East Punjab Ministers* Salaries Bill,

Minister of Revenue and Home Affairs: I move—.
That the East Punjab Ministers’ Salaries Bill be taken into consideration 

at once.

In moving this motion, the intention is to give statutory authority to the w 
ordinance which has already been promulgated and under which the 
salaries of the Premier and the Ministers have been fixed. Honourable 
members are aware that before the partition of the province, the Ministers* 
Salaries Act provided for a salary of Rs. 3,500 for the Premier and Rs. 3,000 
for the Ministers. On the other hand, this Bill provides that the Premier he 
paid at the rate of Rs. 2,000 per month while pne Ministers are to receive 
Rs. 1,500 per month each. In addition to these salaries, the Premier and the 
Ministers will get Rs. 300 per mensem as conveyance allowance. The 
salaries of the Premiers and Ministers of the Congress Provinces were already 
lower than those which obtained in the pre-partitioned Punjab province 
and by this Bill it is intended, if the House approves, to bring down the 
•salaries of our Premier and Ministers to the level of the salaries that have been 
fixed in other Congress provinces. The provisions of the Bill that is now 
before the House are self-explanatory, the intention being that the Premier 
and the Ministers should not continue to get the salaries that were provided 
by the Ministers’ Salaries Act of the undivided Punjab and that those salaries 
should be reduced.

I also seek your permission to make a statement in regard to this Bill. 
Section 82 of the Government of India Act lays down : —

(3) A Bill which, if enacted and brought into operation, would involve 
expenditure from the revenues of a province shall not be passed by a 
Chamber of the Legislature unless the Governor has recommended to 
that Chamber the consideration of the Bill. I

I may inform the House that the Governor has recommended to the 
House that this Bill be considered.

i
Mr. Speaker: Motion moved

That the East Punjab Ministers’ Salaries Bill be taken into consideration at 
once.

T  he motion was carried
Mr. Speaker : The House will now proceed to consider the Bill 

clause by clause.
C lause 1

Sub-clause (2)

Mr. Speaker : Question i s _
That Sub-clause {%) of Clause 1 stand part of the Bill.

The motion was carried
C lause 2

Chandhri Suraj Mai (Hansi, General, Rural) (Hindustani) : I beg
to move—

That in lines 2-3, for the words “ twenty-four thousand ” the words “  six 
thousand ’ be substituted and in line 5 for the words eighteen 
thousand ” the words “ six thousand ” be substituted.

EAST PUNJAB LEGISLATIVE ASSEMBLY [3RD NOV, 1947
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In moving the motion, I would at the outset remind the House that 
our party, namely, the Congress party, from its very inception, held ihe 
opinion that our country being poor could not afford to pay high salaries 
to public servants and that the ministers would render a great service to 
the country if they agreed to work on small salaries and thereby set a good 
example for other servants of the Government. I think I will here do well 
if I were to read out from the Punjab Legislative Assembly Debates what 
our Leader of the party and now of the House said in the year 1937. When 
opposing the Salaries Bill of the then ministers in the Punjab, he was 
pleased to say :—

Therefore, from the points of view of the condition of our peasantry, unemploy
ment prevailing in the province and the condition of the people living in towns 
and villages, I feel that we are not justified in giving the ministers more than 
Rs, 500 a month. It might be said that it will not be enough for them because they 
have to entertain members of the Assembly, give them tea parties ; they have to 
entertain His Excellency the Governor and they have to entertain other people. 
Well, we cannot afford to pay our ministers anything more than what I have pro
posed* It might be said that they will not be able to run the Government of this 
province because they will have no prestige. I have already submitted that the 
prestige lies in service and not in money. I do not think there is any man in this 
country or'even in the whole world bigger than Mahatma Gandhi who lives only 
on 6 pies a day and does not draw a fat salary. He commands more prestige. He 
commands more respect even from the Imperialist British Government. If you look 
to the other people who would be running this system of Government if they liked 
to in other provinces, you cannot say t/hat people there will not command that 
prestige and honour-if they were to take the ministerships in provinces which are 
bigger than ours. If the members of the Congress party—the majority party—  
were to take up ministerships, they would be drawing Rs. 500 a month and no one 
can say that they will not be able to carry on the business in the same way as will 
be carried on in this province.

Lest I should be misunderstood, I must make it clear that in moving 
this motion I have been guided by the best of motives. I cherish no ill- 
will against any of my friends on the Treasury benches* But I cannot but 
remind the hon* »Premier through you that the reasons that he 
advanced at that time for opposing the Salaries Bill hold good even to-day and 
with greater force. The conditions of the East Punjab are as bad as and 
even worse than they were at that time and the people of this small 
province are passing through worse times* In the circumstances 
there appears to be no reason why our ministers should not be content 
with a salary of Rs. 500 per month that was advocated then for the 
ministers of the greater Punjab by the Leader of the House himself at 
tome length and with a great show of force. The House will be interested 
to know that Dr. Sahib while opposing that Bill on that occasion was 
further pleased to say :__ I

I bag to submit, therefore, that we should look to the condition prevailing in 
the country and not think that because a certain party is in power, therefore, they 
can afford to pis * anything which they like because they have a majority behind 
them. We have to see to the interests of the province and not only to judge it 
from the pirty point of view. I do not move this amendment simply because I am 
in the Opposition benches. It has been suggested that a time may come when I 
may be called upon to take charge of the ministership, I feel flattered by this 
statement, bat I niiy assure you that I do not think I shall even accept it because 
I know that my place is not here but elsewhere. I am the servant of the nation—of 
the poor—and as such I believe I have got no place to work as a Chief Minister but 
supposing one day I were to get into my head to accept it and I had the majority 
behind me, I can assure ypu that I shall be more than satisfied with this small pay 
and I can assure you that I shall do my best to discharge my duties faithfully.
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[Ch* Suraj Mai]
While bringing forward this Bill Dr. Sahib should have taken into cons’dera- 
tic-n the views that he expressed at that time. (Interruption). 1 know
there are some “  Pithoos ” oi Dr. Sahib*

Mr- Speaker : I will ask the honourable member not to be person
al.

Minister for Labour and Excise : Sir, the honourable member 
must be asked to withdraw the word cc Pithoos” .

Chaudhri Suraj Mai : When I am touched I must hit hard. I was 
saying, Sir, that conditions of the province have now changed for the worse. 
And then we are now a free people and the Independence that we have 
achieved has placed increased responsibilities on us all as also on the 
ministers.

Shrimati Shanno Devi Sehgal: The hon. Minister should also 
take into account the fact that the province has been split Up into two 
parts.

Chaudhri Suraj Mai : As I was saying, the responsibility of 
the ministers has increased with the newly born independence and the 
financial position of the country has also become very weak as was admitted 
only a little while ago by the Honourable Minister of Revenue and Home 
Affairs* You can very well imagine, Sir, how if the ministers demand such 
big salaries how it will not be possible to stop the officers of the Government 
from asking for high salaries and further how it will not be possible to spend 
more money on very urgent and important problems like the rehabilitation o f  
the uprooted population of the West Punjab which is in great distress at 
this time and demands every penny that we spare for its relief. Our 
province is at present in great distress. With wfat face can we say 
that the conditions obtaining in the country ten years ago, have now changed? 
At that t:me Doctor Sahib and his party were of the view that as commoners 
it was their duty to serve the poor and that was why he advocated the salaries 
of ministers being fixed at Rs- 50) per month. Now he has changed his 
mind. He wants to serve the public as a minister. Let me, however, bring 
this point home to the hon. Premier in particular and the hon. 
members of the Mouse in general that the manner in which he has endeavoured 
to get into office is an open secret. I really fail to understand with 
what face hon members support the Bill now before the House and cry from 
their house tops that the salaries of the ministers should be fixed at more 
than Rs. 500. I am not unmindful o f the fact that many of my hon. friends 
will contend that they must receive high salaries because f t'he prestige 
which they command and the expenditure which they may have to incur. 
The hon. Premier still upholds the view held by him ten years ago that 
“ Public Service ”  was his watchword. At the time of opposing the 
then Salaries Bill and suggesting its reduction to Rs. 500 for every 
minister, the hon Premier argued that the question of prestige should not 
come in the way of its reduction because of their ideal of rendering real 
service to the public- In my opinion Government servants drawing Rs. 60 
per month as their salary are discharging their duties as sincerely and 
honestly as the hon. ministers themselves an^ there is no reason why the 
salaries o f  the ministers should not be reduced and fixed at Rs. 500 per 
month In the circumstances I r ally fail t > understand the purpose with 
which the hon. Premier has come forward with a proposal quite different 
from what he had preached about ten years ago and demanding that the 
salaries for the ministers be fixed at Rs. 2,000 per month. It is but meat and 
proper on the part o f the hon. Premier to give a practical shape to what he 
had vehemently advocated only ten years ago. Perhaps he wants to throw 
dust into the eyes of the hon. members of this House and thus wants to 
draw the same salaries for himself and for his colleagues which the minister 5
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of the pre-partitioned Punjab were drawing last year. As it is clear from the 
Bill now before the House the hon. ministers will be, provided with well 
furnished houses. It will not be out of place to mention here 'that the hon. 
Premi r has gone a step further in this direction* He has brought some 
articles of furniture of his choice from other houses* (An hon. member :
It is not a fact.) Sir, if 1 am permitted, I can prove that he had brought some 
articles of furniture from other houses and now he might have returned those 
articles of furniture. The hon. member who doubts the correctness of my 
statement wants to feign ignorance. He seems to have shut his eyes to all 
the realities. Perhaps he happens to be a recipient of some stipend from the 
present ministry. I do not object to it. He can continue his job. Besides 
the fat salaries, the hon* ministers will be provided with certain other facili
ties free of any charges. Each one of them will have a car at his disposal. 
Besides, they will be having sufficient number of servants paid by the Govern
ment Treasury, who will be always at their beck and call. The expendi
ture thus incurred will I am sure be a burden on the Provincial Treasury. The 
House in general and the hon* members of the cabinet in particular should 
not be unmindful of the fact that at present, as is clear from the budget, our 
province is a deficit province. Instead of rushing through such legislation in 
the House as is instrumental in weakening the already weak financial 
position of the province, it is the bounden duty of both the hon. members 
and the hon. ministers to devise Ways and means to increase the 
income of the province with a view to ameliorating the hard 

. lot of the poor people of the province. This is not all. All-out 
efforts have get to be made to build the character of the peoplfe of the 
province. If this is not done and the present state of affairs is allowed to 
continue, I am sure confusion worse confounded, will reign supreme in the 
province. Some ways and means have to be devised to improve the lot 
of the ill-fed, ill-clad and uncared-for people living in great distress in the 
province* They have to be provided with certain amenities. It really ill- 
behoves the hon. ministers to rush through the legislation about their 
salaries in this House* Their first and foremost duty should be to 
remove the grievances of the people who are in great distress. If they fail 
to take effective steps in this direction, I wonder what posterity, who 
will naturally follow the foot-prints of their ancestors, will think about them.

Lastly, I would like to bring this point home to the hon. Premier t^at 
it is but meet and proper on his part to give practical shape to all those 
expressions that he made ten years ago about the fixation of the salaries o f 
the ministers I wish to make it clear that the hon. Premier js responsible 
for fixing fat salaries for the ministers as proposed in the Bill now before 
the House. Perhaps he forgets his vehement opposition to a similar Bill 
ten years ago. At that time some of his colleagues were not the members of 
the then Assembly, and no such responsibility can be placed on them. 
However, I wish to inform the hon* members sitting on the Treasury 
benches, that they are not patriots in the real sense of the word* They are 
rather psuedo patriots. They are shifting ground every minute. Even the 
bon* Premier says one thing at one time and contradicts the same at 
another time or, in other words, he blows hot and cold in the same breath.
1 think the hon. Premier must keep his preachings in view and thus accept 
my amendment. With these words, Sir, 1 commend my amendment for the 
-acceptance of the House* .

Mr. Speaker: Clause under consideration, amendment moved:
, That in lines 2-3, for the' words ** twenty-four thousand ” the words “ si*

thousand ” be substituted, and in line -5 for the words “ eighteen", 
thousand” , the words “  six thousand ” be substituted.
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[Mr. Speaker]
I have received notices from certain other members of amendments to 

this clause. They can also speak on the motion before the nouse and their 
amendments will be put to vote separately if necessary.

Pandit Shri Ram Sharma (Southern Towns, General, 
Urban) (Hindustan!): Sir, I rise to make a few observations in regard to
the Bill now before the House. My non. friend who just preceded me 
has advanced certain arguments in support of his amendment to the Bill. He 
wants that the hon. Premier and ihis colleagues should draw Rs. 500 as 
their salary* I have also tabled an amendment to this effect and it is an 
improvement on the amendment made by my hon. friend Chaudhri 
Suraj Mai. I am of this opinion that it will be just and reasonable if the 
hon. Premier and his colleagues draw some more a.mount in the shape 
of dearness allowance in addit on to the amount already suggested by my 
hon. friend Chaudhri Suraj Mai.

Now our financial position is quite different from what it was about 
ten years ago. In fact we find a complete change in our financial position 
and it is but meet and proper on our part to grant some more amount to the 
hon. Premier and his colleagues in view of the abnormal rise in the 
prices of commodities. It will not be out of place to mention here that we 
are already giving some concessions to the Government servants in the form 
of dearness allowance, etc., to eke out their living and we must not do any 
injustice to the hon ministers. We will be doing a great disservice to 
them if we do not realise their difficulties during these abnormal times when 
the prices have shot up to the highest levels. I would like to bring this 
point home to the hon* members of the cabinet in general and the minister- 
in-charge of the Bill in particular, that the financial position of our newly 
carved out province is quite different from the pre-partitioned povince* The 
big amount that is bsing proposed is. not in keeping withthe financial 
position of our province. Before the partition of the provinc, ministers 
were drawing Rs* 3,000 per month. But now thex position is quite different. 
Now our province comprises of 13 districts only. We have not enough 
funds at our disposal. We are short of money. We must take the income 
of our province into consideration and then decide as to how much should 
be spent on the salaries of the ministers. In pre-partitioned ('unjab we had 
almost surplus hue gets. Now the case is quite reverse and we have a big 
deficit budget this time. We have to carry on the day to-day administra
tion of the province with a deficit of Rs. 2i crores.

Sir, if you will excuse a little repetition on my part I will say 
that our resources and income are limited. The exigencies of the 
situation demand that we in the House should give a lead and set an 
example for others to follow. We should not be guilty of the act which we 
condemned at one time. Our province is very small and the income thereof 
is not much. I would, therefore, request the hon. Premier and other 
ministers that they should accept my amendment. I know that the 
ministers of the United Provinces are in receipt of as high a salary as is pro
vided in this Bill for our ministers, but that is a very big province as com
pared with ours. However, in the case of West Bengal they have agreed to 
work on a salary of Rs. 750 per mensem. And that province is in no way 
less important or less rich than ours. If a true Gandhist like Mr. P. G. 
Ghosh has accepted Rs. 750 per mensem, I see no reason why another 
Gandhi Bhagat who is said to be much devoted to Gandhi ji should not be 
content with a similar amount as his salary. Why should he ask for 
double and even more than double the amount as salary ? As far as I understand 
the conditions in West Bengal are better than they are here and if I may say, 
the standard of living of the Bengalis is higher than it is here. In short, 
looking at this question from any point of view, you will come to the con
clusion that there is no justification for this big salary provided f0r
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Dr. Sahib and his colleagues in this Bill. While on this point I would request 
the Leader of the House to act according to the moving spirit of the Congress 
which he was pleased to profound ten years ago as Leader of the Opposition 
in the fuller Punjab Assembly. I wonder why, when Mahatma Gandhi can 
afford to live a simple life with veiy little expenses and at the same time can 
do so much work, his devotees should not be able to live similarly and relieve 
the exchequer of the province of a great burden.

One thing more 1 must say before I close my speech. Perhaps the 
ministers may be under the impression that in order not to look small in the 
eyes of the subordinates they must have very high standard of their salaries. 
Tnis may be true in the case of Government servants and I see some force in 
the arguments that a Deputy Commissioner should get more than a Tehsiidar 
and the latter more than a Kanungo. But for the ministers to think in that 
strain would be I should say, beneath their dignity. They are great not 
because their salaries are high but for other reasons. I am here reminded f 
an example of a person wearing tethered clothes who met Shri Pandit Moti 
Lai Ji, the revered father of our Premier o f India when Pandit Ji landed in 
Russia. On enquiring Pandit Ji was told that that person was no less than 
one of the ministers holding a very important portfolio. It is time that 
we develop that spirit and adopt standards of the Socialists l might also 
say that I would be too glad to withdraw this amendment if so ordered by 
the Leader, but I think the circumstances under which we live at present 
require that the ministers should agree to work on small salaries and I have, 
therefore, every hope that Dr. Sahib and his colleagues will have nor objection 
in accepting the amendment and would not insist on receiving salaries that 
the late Sir Sikander Hyat Khan and his colleagues used to get. The proposed 
salaries plus conveyance allowance and free furnished houses come up 
to nearly three thousand rupees. Therefore, with these word*, I commend my 

. amendment for the acceptance of the House.

Pandit Bh&gsit R a m  S h a rm a  (Kangra West, General, Rural) 
(Hindustani) : Sir, I had no intention to make a speech on this Bill 
but two of my hon- friends who have preceded me and who have 
opposed the Bill, have compelled me to say something in this connection. 
My hon- friend Chaudhri Suraj Mai has referred to a speech made by 
Dr. Sahib in 1937 in which he urged that the salaries of the ministers should 
not exceed Rs. 500 per month. But he has not kept in view the changes 
which have taken place during this period. He has taken his stand on 
what was said in 1937 but he has ignored the abnormal rise in prices. Had 
he taken this fact into consideration and estimated the cost of living, he 
would not have opposed the Bill. He ought to have known that in some cases 
the prices have risen ten times and in no case less than five times the prices o f 
articles in 1937. He should have known all this now in his capacity as the 
Chief Minister of Bharatpur and if he had cared to make a better calculation 
he would have seen that the value of Rs. 500 in 1937 was at least five 
times more than the value of the same amount to-day. I myself, as a 
member of that Assembly, was one of those who did not favour the idea of 
giving very high salaries to the ministers but as I have said, the circum
stances have very much changed and the salary now provided in the Bill 
cannot be called high in any case. I wonder where my friend Chaudhri 
Suraj Mai was at that time and why he did not oppose the Bill in the manner 
he is doing to-day. He was then attached to the late Sir Chhotu Ram and 
dared not oppose what the latter wanted. Whereas at that time Rs. 3,000 
and Rs. 4,000 as the monthly salary of the ministers was quite right, my hon. 
friend desires that the ministers should now receive only five hundred rupees* 
in spite of the fact that the prices have gone so high. It would not be out 
of place to point out that this hon. member who has thought fit to oppose this
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[Pt* BhagatRam Sharma*] #
Bill is, at present, occupying the officee of the Prime Minister of Bharatpur 
State, and in that capacity he is drawing no less than Rs. 2,500 as his monthly 
salary. It would have been much better if he had taken into consideration 
the poor condition of the people of the Bharatpur State and offered to 
receive Rs. 500 as his monthly pay. In that case he would have been 
justified to make the present proposal and, in that case, 1 would have had 
more respect for him. Of course, I do not intend to use any unparliamentary 
word nor do I like to indulge in personal attacks. But I am constrained t<> 
say that here is a case of devil quoting the scriptures.

Chaudhri Suraj Mai : First m ake it a scripture.
Mr. Speaker : Please address tke Chair.
Pandit Bhagat Ram Sharma : I was saying that if the hon* 

member had been honest in his proposal, it would have been much better. 
We should keep in view what are bare facts. Taking them into consideration 
we shall have to concede the bare necessities of life to the ministers. Sir, 
it is of the utmost importance that we should not bring in our personal 
prejudices while considering the present amendment. But it has to 
be regretted that some of the Hon. members are bringing in 
personal considerations* .It may be pointed out that both these hon. 
members have been aspirants for the ministership but without success. I 
can only say that these personal considerations should have nothing , to 
do with cur business here. If, however, the hon. member is really 
earnest in his proposal, it should be in a different form. The proposal 
^should be that all the members, including ministers, should stop drawing 
heir salaries as well as other allowances altogether. If the Assembly is 

prepared to become an association of this nature I would welcome the 
idea. But in the present conditions the Bill should be passed in its 
present form.

< Ch a lldhri Suraj Mai : On a point of personal explanation, Sir,
m y friend has brought this charge against me that I was a candidate 
for ministership, I may state for the information of my hon. friend that this 
office has been offered to me more than once, but I refused that offer;

Sardar Bachan Singh (Ludhiana Central, Sikh, Rural) 
(Hindustani) : I rise to support Pandit Shri Ram Sharma’ s proposal.
As a matter of fact, the big salaries of the Government officials are a 
relic of the British Imperialism in India. Tins bill of big salaries was 
introduced into our system in 1920 and the monthly salary of the 
Executive Councillors was fixed as high as Rs* 5,000. The Punjab Govern
ment had to pay a similar salary to Mian Sir Fazl-i-Husain and Lala 
Harkishan Lai, to maintain their prestige and honour. At that time a 
peon was getting only four rupees as jiis monthly pay, with which he 
could not even make both ends meet. No one from the Government 
side at that time considered the big salaries of the ministers as improper* 
Again when in 1937, Provincial Autonomy was introduced in the provinces 
the salaries of the ministers had to be reduced. But Sir Sikander Hyat 
Khan, the then Premier, and Sir Chhotu Ram thought it below their 
dignity to draw salaries less than those drawn by members of 
the Indian Civil Service* It was the Congress which raised a voice cf pro
test against these high salaries, proposing that no Government official 
should draw more than Rs. 500 as his monthly salary. The United 
Provinces Government constituted a Committee in 1920 to report on the 
salaries of the Government Officials. Mr. Kidwai, who is now a minister of 
the present Indian Cabinet, was also a member of this committee. T h e
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committee wanted to reduce the salaries of the personnel of provincial 
services, because they could not touch the services under the direct control 
of the Secretary of State for India. The provincial service people raised a 
hue and cry against any cut in their salaries and it was with great diffi
culty that the committee succeeded in bringing down the salaries to 
Rs. 650 a month.

t

But the Congress did not stop there. The caravan continued its forward 
march. Since it has been the champion of the cause 

12 noon of the poor, it did not swerve from its goal of uplifting
the down-trodden. It continued to strive for the betterment of the lot 
the poverty-stricken teeming millions of India. It worked hard to see that 
the poor were properly fed and clothed. The leaders of this august organis" 
tion who sacrificed their a 11 never thought of getting|fat salaries when asked 
to run the administration as ministers after the attainment of Swaraj. One of 
my hon. friends while supporting the original motion, referred to the glaring 
difference between the conditions obtaining now and those in 1937. He 
further remarked that the present conditions when peak prices were prevailing 
and living was extremely expensive, entitled the hon* ministers to draw 
salaries at the proposed rates. I frankly submit, Sir, that this line of reason
ing has not the least appeal to me* I think the salary proposed in the 
amendment moved by my hon. friend Pandit Shri Ram Sharma is most 
appropriate and reasonable. It is double the amount of the salary which 
the hon. Premier himself advocated in 1937, as Leadar of the Opposition. 
Then the question of grant of allowances to the officers has been brought in 
by some of my hon. friends. They in their zeal wanted to show that the 
salary suggested in the Bill was barely sufficient to maintain the ministers* 
But may I know the percentage of allowance's granted to the civil service 
officers ? To my knowledge the allowance is hardly ten per cent of their 
pay but I am sure I. C. S. officers do not get any. I, therefore, see no 
reason why under the pretext of high emoluments alleged to be paid to the 
I. G. S. officers, the ministers should demand big salaries. I have serious 
apprehensions that if the Bill is passed as it is, then a vicious circle will 
start because then the I. C. S* officers will begin to clamour for higher 
salaries because salaries lower than the ministers will not be commensurate 
with their position. {Laughter). Then, the proposal of my hon. friend 
Pandit Shri Ram Sharma is still very considerate as it gives hundred per 
cent increase in the salary of ministers advocated by the Congress m [937. 
The House while considering the motion should not lose sight of the fact 
that the Punjab has been torn asunder as a result of the tyranny of a 
fanatical community- We are passing through grave and critical times. 
An unprecedented calamity has overtaken our people. It has not only 
affected our province but the Indian Dominion also. At this critical 
juncture we have to serve our people, and alleviate their distress with all 
our might. This is not the time for demanding high emoluments. We must 
live up to our high traditions of selfless service to the people. We should 
not prove ourselves a burden to the public exchequer. We should conserve 
every pie for the amelioration of the sad plight of lakhs of uprooted and 
penniless refugees from the West Punjab who are rotting in different camps 
at Kurukshetra and other places, 1 shudder to think of their condition when 
I see that winter has set in full swing and these poor people are without 
blankets and quilts. I, therefore, fail to understand as to what has made the 
ministers demand such high salaries. Their mode of living is the same as it 
was in 1937. They have not adopted European style or standard of living. 
As a matter of fact I see no appreciable change in them in that respect. I 
think- they still cling to the maxim of simple living and high thinking. 
(Voices : Now they have changed ) I beg to differ from my hon- friends* 
remark. I still believe in the sincerity of the hon* ministers. 1 consider
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[S. Bachan Singh*]
them to be our accredited leaders. I can say with some pride that they are 
the real type of ministers who are accessible to high and low alike. Well, 
Sir, I was submitting that the standard of living of the hon. ministers still 
remains the same. They still cover themselves with a crude type of cover 
commonly known as khes. They do not feel small while wearing it. 
In other words they can lead a simple life as they are already accustomed to 
it. In view of this I fail to see why their salaries should be put at such 
a high figure.

Mr. Speaker, may I through you sound a note of warning to the 
Government ? The public is now wide a wake* The electorate has been 
revolutionised. We should not forget that we are their servants. In this 
connection I may point out and it is a matter of common knowledge, that 
when we have to engage a servant, we do so at a salary according to our 
means. The same analogy is applicable here* The public has full 
knowledge of the position of the exchequer. It knows whether it can bear 
the burden of the salaries demanded by its servants, I mean the hon. 
ministers. The people are already cross with them. They think that by 
holding the Assembly Session at Simla, we are guilty of wasting public 
money. They accuse us on our face that we have come here to grind our 
own axe or at least to draw allowances and enjoy Simla Hills. What I, 
therefore, want to drive at is that now the people cannot be hoodwinked* 
They know our worth and work. It behoves us that we should not spoil 
our past record of public service by asking for high salaries. Our conduct 
should be such that nobody can pick a hole in it. Then there is another 
thing which I would like to bring to your notice* You will remember that 
when we were a party to the formation of the Khizar Ministry, we made it 
clear that it would have our fullest support only if it worked for the better
ment of the poor. We still stick to those high ideals. We are here to 
look after the interest of the afflicted people. We should think over the 
matter as servants of the people and not their masters* We are to be very 
careful in our conduct lest our bona fides should be suspected by the people* 
Besides, we are confronted with gigantic problems arising out of the mass 
migration of our brethren from the West Punjab. They have been reduced* 
to utter poverty and we have to raise them from the ground and also 
provide them with shelter. This can be achieved only if the position of our 
exchequer is strong. I think our ministers should set an example by 
accepting salaries as proposed in the amendment*

- Then another fallacious argument has been advanced and that is that 
it would be below the dignity of the ministers to accept a salary lower 
than that of I. C. S, officers, 1 do not agree with this. We have to cut 
our coat according to our cloth. We will have to scale down the salaries 
of those officers who are in receipt of high emoluments in order to bring 
them to the level of ministers’ salaries. While making this pruning we 
will have to raise the wages of low paid personnel in every walk of life. 
I would, therefore, request the hon* ministers to rise to the occasion and 
voluntarily accept the salaries as proposed in the amendment. I may 
assure them that we have not the slightest intention to harass them by 
putting forward this amendment, nor have we been actuated by any 
motives of earning cheap popularity. Our object is that since they are our 
accredited leaders and true guids, they should not forget the advice of 
Mahatma Gandhi, which he gave to the princes. Mahatmaji asked them not 
to ignore the writing on the wall that they must change with the time or 
they will perish. Our ministers should take stock of the things and act in 
deference to the wishes of the public. They will deserve the thanks and 
congratulations of the people if they voluntarily accept low salary. 
With these words I close my speech.
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Mehta Ranbir Singh (Ludhiana and Ferozepore, General, 
Rural) (Hindustani) : Mr. Speaker, Sir, 1 do not want to indulge in
personal attacks, nor would { like to be carried away by the feelings of 
the moment, i intend to state the facts, pure and simple, as they are 
and whether they are acceptable to you or not, it is your own lookout- 
As regards Ur. Gopi Chand s speech, wh ch has been repeatedly 
referred to, I beg to submit that it was based on th-> decision of the 
Congress Pculiamentary Board which arrived at fixing the maximum 
salary of the Ministers at Rs. 500 per mensem- Pandit Shri 
Ram Sharma and Sardar Bachan Singh are old Congressites and 
should have known that the question was reconsidered by the Congress 
Parliamentary Board and the decision was altered- They have no doubt 
been in the Congress fora long time but they cannot claim to have a more 
eminent position in the Congiess than Panditji, Maulana Azad and 
Sardar Patel. That decision has been certainly altered. ( Interruption)♦ Do 
not he swayed by your emotions and do rot make personal remarks* I 
request the old Congressites to see facts as they are and realise the 
humble beginning from which we had started. The world has undergone 
numerous changes s'nce then* Everyoody sa$s that he is prepared to 
work free but the crux of the difficulty is when people do not work even 
when they are paid for it how could they be expected to work unpaid ? 
For example, there are members who do not even visit their constituencies 
but receive compensatory allowance regularly.

Pandit Shri Ram Sharma : On a point of order, Sir* May I ask 
if the hon. member has not indulged in personal attack?

Mehta Ranbir Singh: I have not mentioned anyone’s name
but if the cap fits somebody, I cannot help it* There are persons in the 
services and outside, who would be ready to pay Rs. 2,000 per mensem 
to the Government from their own pocket, not to speak of taking any 
remuneration, if they were appointed Deputy Commissioners* What 
I mean-to say is that the faithful performance of his duties by a 
Minister is a matter of primary importance and the question of salaries is 
only a secondary one. We should have due regard for our Ministers who 
have to work# 18 hours a day. Let us realise our responsibilities- We 
should bring forward a constructive proposal instead of indulging in 
useless criticism. We should not behave in an irresponsible way as we will 
be wasting the precious time of the House-

Pandit Shri Ram Sharma : On a point of order, Sir. May I ask
if the hon. member is within his rights to say that we are irresponsible persons 
and that we are wasting the time of the House?

Mehta Ranbir Singh : I only meant, that they should utilize their
time in a more constructive way.

Pandit Shri Ram Sharma : On a point of order, Sir. The hon* 
member has said that some members have wasted the time of the House.

Mr. Speaker : I have warned the hon. member and he will not say
such words in future.

Sardar Sajjan Singh (Patti, Sffih, Rural) (Punjabi) : Mr. Speaker, 
Sir, I am really surprised to find that even our responsible leaders are not 
free from the taint of capitalist mentality. The salary of a person, whether 
it is Rs. 1,G00 per m nsem or Rs. 2,000, does not make any difference, so far 
as his position is concerned* Only that person is great, whom you do the 
honour of regarding as such* I would request Dr* Gopi Chand not t3 base hia
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Premiership on a higher salary but vindicate his right to it by virtue of his 
work. In my opinion, a salary of Rs. 1,000 per mensem is sufficient for the 
Prime Minister. I do not mind if you differ from me in this matter. To 
rehabilitate those who have come from West Punjab, it will be necessary 
to nationalize the entire land and the industries of this province* 
You should set up a good example by accepting less salary and give 
proof of your real eminence. You are great by virtue of your eminent posi
tion. Do your best to serve the public and do not insist on any difference in 
your salary and the salaries of other Ministers.

Sardar Sarmukh S in gh  (Ambaia North, Sikh, Rural) (Punjabi) : 
Sir, before I proceed to say any ting on the motion before the House, I will 
crave its indulgence as I am one of those few members who are new to the 
job. I have been all along of the opinion that the members of an august 
body like the Assembly had to work on party lines. After they had taken 
a pledge or oath of allegiance to a particular party they shjuld give up all 
personal considerations and work as a team in the party which they had 
joined. But to-day I find that a number of members in this House have said 
things in total disregard of the party discipline and made speeches either to 
please persons outside the party or to satisfy their personal vanity.

Chaudhri Suraj Mai : Are the new members entitled to be
personal ?

Minister of Revenue and Home Affairs : And are the old 
members entitled to all kinds of latitude ?

Sardar Sarmukh Singh : So far I have made no personal attack to 
call for this interruption and I may say that I have no intention to indulge in 
personal attacks. My learned friend who has opposed this Bill has laid stress 
chiefly on two points* One is that this is the time to serve the people and to 
set an example for others to follow and the other that according to the decisions 
arrived at by the Congress long ago, the Congressmen m the Government 
should accept very low salaries as remuneration for their services. In 
reply to these arguments I may repeat the words of my hon. friend 
Mehta Ranbir Singh who correctly put the position before the House. 
He was right when he said that the question of salaries for the Ministers 
was an all-India question and when our great and reve?ed leaders like 
Pandit Jawahar Lai Nehru and Sardar Patel had been forced to accept 
salaries higher than that fixed long ago by the Congress, it is no wonder 
if our Ministers do likewise* The circumstances have very much changed 
during the last ten years and these changed circumstances do require that 
the salaries of the Ministers should be fixed at a level at which they 
might be able to live decently. They should have enough means to 
undertake extensive tours of the province to study the present critical 
situation and to meet it. I am convinced that the salaries of our 
Ministers as provided in the Bill are not high if we were to take into 
consideration the changed conditions* 1 would, therefore, request the 
mover of the motion and also those who have supported it not to be led by 
personal considerations and they may be pleased to take a dispassionate 
view of the matter before the House. I hope that the amendment moved will 
be withdrawn.

Lala Kedar Nath Sehgal (Amritsar, General, Rusal) (Hindustani) : 
Mr. Speaker, Sir, I rise to support the amendment tabled by 
Pandit Shri Ram Sharma You are aware, Sir, of the proverb in Punjabi 
which when translated mealns : “  the stratagem of grabbing the prey was
taught to the lion by the cat. But no sooner did the former receive the
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lesson than it pounced upon the cat which had taught the lesson to the 
lion.”  I need not remind the House that at the time the Congress was 
transformed into mass organization by our great and selfless leaders like 
Mahatma Gandhi, they all raised a voice of protest against the unchecked 
exploitation of India by the Britishers- They said that the income of our 
country was very low and the British officers were getting exorbitant 
amounts as their salaries and that while the average income of an Indian 
was five or six pice daily, the Viceroy was drawing Rs. 20,000 monthly- 
Fat salaries have been fixed for the Governors of the provinces. I and 
most of the other Congress followers went on propagating in every nook and 
corner of India against the Congress policy for allowing its Governors and 
Ministers diaw huge salaries at the expense of the poor- It will not be out 
of place to mention here that I.C.S. Officers are being paid very heavily. 
What I wish to point out is that in India the practice of paying huge 
salaries should be stopped altogether. People have come to realise that 
these fat salaries are being paid at their expense and thus they are 

~ being looted in the real sense of the word. People demand that the ministers 
should draw the minimum salaries. In this connection I wish to quote 
an instance. A fe n days back 1 had a chance to talk to some highly paid 
officials and I discussed this problem with them- They were of the opinion 
that they were prepared to accept a lower salary only if the ministers were 
also prepared to accept a lower salary for themselves- 'I wish to bring this 
point home to the hon. members sitting on the Treasury Benches that 
the salaries of the highly paid officials could be reduced if they too would 
come forward for some reduction in their proposed salaries. I really fail to 
understand why the hon. ministers, Sardar Partap Singh, Sardar Isher 
Singh and the hon. Premier who have already lived on Re. 0-8-0 a day 
while in the prison cannot find it possible now to eke out their living by 
accepting a lower salary which is quite reasonable and just. It will not be 
out of place to mention here that these very hon- ministers courted im
prisonment for criticising those British officers who were drawing fat salaries 
and were a burden on the Indian exchequer. These very gentlemen 
used to believe sometime back in an ordinary handspun dhoti, the cost of 
which would^not exceed Rs. i-8-0. At that time they would not mind its 
roughness. The financial position of the province which is already weak, 
will receive a great setback if fat salaries are paid to the ministers and the 
high officials of the province. This will mean a death blow to the pros
perity of the province. As a result of the partition our province now 
constitutes 13 districts. Our expenditure should in ’no case exceed our 
income. We have already a deficit of 2\ crores in the province. Under the 
circumstances the hon. members sitting on the Treasury Benches would by 
accepting fat salaries greatly oppress the province. At its Karachi Session, 
the Congress Committee passed a resolution to the effect that on assuming 
power the salaries of the Congress Ministers would be fixed at Rs. 500 per 
month and not more. But some of my hon. friends including my hon. 
friend Pandit Shri Ram Sharma have advanced this argument that in view 
of the abnormal rise in the prices of commodities, the salaries of the 
ministers should not be more than double the amount already mentioned 
above- I also hold the same view. Other facilities in the form of a free 
car and a furnished house have been provided for them. I do not object 
to them, but I am. opposed to their getting huge salaries. It is an open 
secret that Mr. Patel has nominated my hon. friend Dr. Gopi Chand as the 
Leader of the Congress Party of this province simply because he happens 
to be a strict follower of the Congress. He is a man of simple tastes and 
habits. It is crystal clear from this that he has to serve the public in the 
real sense.

Mr. Speaker : Please do not be personal.



32

Lala Kedar Nath Sehgal : Sir, I am very sorry. Further I wish to 
submit that before the partition of the Punjab took place, the whole 
province consisted of 29 districts, At that time there were only six ministers. 
But now when there are only 13 districts in our new province and when the 
land revenue of these districts will not be more then 31 per cent of the total 
land revenue of the pre-partitioned Punjab, as many as seven members have 
been appointed as ministers of the province. This is not all. I am given 
to understand that two or three more ministers will be added to the existing 
strength of the Cabinet. (Art hon. member : Is the hon. member too a
candidate for one of these posts ?) If the hon. member thinks so, then I 
may assure him that his case will also be considered favourably (laughter). 
I make bold to submit that the present top-heavy administration will be a 
great burden on the people of the province. Keeping the number of districts 
of this new province in view, we arrive at this conclusion that there was 
no justification in appointing as many as seven ministers- What I wish to 
point out is that our province is at present in great distress. Government 
will have to give adequate relief to refugees who are already here in the 
province and those who are expected soon from Pakistan* Those who are 
already here in this province are in a miserable plight. They have no food 
to eat, no clothes to wear and no place to hide themselves. They are living 
on the road-side. May I ask the Hon. Premier as to what steps he 
is going to take for those ill-clad, ill-fed and uncared-for people who are 
expected in this province soon from Pakistan ? Only recently 1 saw at Delhi a 
young graduate refugee selling his little stock of two rupees worth cigarettes.
I saw another highly educated young man selling hot tea on the road side. 
This is the condition of our brethren who have been uprooted and rendered 
homeless. Yet the hon. ministers press for the proposed fat salaries. In 
the circumstances the hon. ministers should ne t only accept the minimum 
salaries for themselves but should make reasonable reduction in the salaries 
of highly paid officials with a view to arr eliorating the hard lot of the poor 
people of the province. My hon. friend Mehta Ranbir Singh has remarked 
in the course of his speech that Congress had changed its own resolution 
regarding the salary of Rs 500 to be paid to the ministers and that the 
ministers of the Indian Dominion were already drawing a higher salary than 
the proposed salary of Rs- 500. I wish to remind the hon- member that we 
must adjust the salaries of the ministers after looking into the financial position 
of the province in general and its income in particular. If the ministers of the 
Dominion Government are drawing higher salaries it is but meet and proper 
for us not to follow that policy. I have no hesitation in saying this and 
I make bold to submit that I am willing to rebel against the Ministers of the 
Dominion Government also if they do not revise their policy regarding their 
salaries. Hon. members should not be unmindful of the fact that in West 
Bengal the salary of the ministers has been fixed at Rs. 750, while the exist
ing conditions of our province do not permit even this amount to be fixed as 
the salary of the ministers. Let me make this point clear that by making 
these observations I do not mean making any personal attacks. What I want is 
that ways and means should be devised to raise the already low standard of 
living of the people of the province This is not the time for proposing high 
salaries. What we have to see and strive for is that our people are well-fed§ 
well-clad and well accommodated. With these words, I ‘support the amend
ment moved by my hon. friend Pt. Shri Ram Sharma with all the emphasis at 
my command and I equally hope that oth^r hon. members will also support 
this amendment.

Sardar Narotam Singh (South-East Punjab, Sikh, Rural) 
(Punjabi) : Sir, I rise to suppoit the Bill now before the House- I need not 
remind the House that the ministers have themselves reduced their salaries to
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w hat I should s a y  the m inim um . T h e  H ou s*, I a n $ i*-~, will agree ■with ms 
w hen 1 say that w e m ust not lose sigh t o f the conditions prevailing at present 
in the provin ce and for that m atter in the country an d  to  see whether those  
conditions justify the fixation of the salaries of the M inisters as proposed in 
the Bill. W e  m ust also see that we pay enough to these M inisters so that 
the best m en m ay  be attracted and  he forthcom ing f >.r the serv ees of the  
people of the province. Y o u  c a n  nev -r expect to draw  better stair wrv-n you  
reunite them to receive smaM sal ries and do hard w ork for the p eop le , 
^ucli a desire seem s to be unnatural, i w ould go further and say  that w e  
m ust a llow  a certain standard to be m ain tain ed  by our M inisters if we w ant 
them to serve toe people m  the best p :ss ib  ie m anner and for that purpose they 
should have the sahov es provided m  the Bi.il.

M <\  Prabodh Chandra (G u rd asp u r, G eneral, Bur all [Hi'ulctfani) :
Sir, before I proceed to sav  anything m favou r oi the am endm ent 
m oved b y  my friend, Pandit Shri Ram  Sharm a, I w ould ;ike to point out to my 
hon . friend Pandit Bhagat Ram  S h a rm a...........  . . . . . .

Mr. Speaker : M a y  1 request the hon . member to please sa ck  *°
healthy criticism  ?

Mr Prabodh Chandra. : T h a t is exactly w hat 1 am going to do* 
But the pity is that certain sections of the H ou se have n o : toe  patience to  
listen to w hat their critics say  even with the bast of their intentions. th ere  
should  be sense enough to un derstan d w hat is g o o d  and w h a t is b ad  and it 
leads one nowhere if one were to sm ell a rat everyw here. W ith  your p er
m ission, Sir, I w ou ld  like to  relate an incident that h a p p en ed  during the time o f  
M a h a b h arat. O nce Lord K rishna asked O u ryod h an  to go to a tow n a n d  catch  
hold of 4 honest persons. A ccord in gly  O u ryod h an  w ent to the tow n and utter  
a search for them returned sayin g  th at he could not find, any honest m a n  in 
the w hole o f the tow n. T h e n  Lord K rishna asked Y ud hishtar to go and find  
4 dishonest person s from the sam e tow n. But he also returned whui the same 
reply that no such person w as to be found in the w h ole of that tow n . T h is  
incident m a y  sound som ething very am using but there is nothing to 
w onder at. It is natural that to an honest m an every one seems to be  
honest as a jaundiced eye sees every thing yellow* M y  friend Pandit B h agat
Ham S h a rm a  should, rem em ber..............

Mr* Speaker : T h e  hon. m em ber should not be personal in his
rem arks.

M r .  Prabodh Chandra: T h a n k  y o u , Sir. I w ill request the
hon . L eader of the Hotwe- to go to the m asses and t x more am ongst 
th em  for a while* H e will know , if he does not know  it already, that at 
this m om ent no one am on g the public has a good word to say for the 
C ongress. T h e  reason  is not far to seek. T h e  congressm en in our  
P rovin ce  particularly sa y  one thing and do the other. T h e y  used  to 
in d u lge in tall talks w hen they were not in power. T h e y  had then prom ised  
to the p sop le  p arad ise  on earth* But w h e n  they are now  in pow er they  
seem to have forg o tten  all about those lofty p rin cip les w hich t ey then  
p la ced  before  the p u b lic . M y  fr end, the mover o f the am ndm ent, has  
taken on ly  the salary proposed in the Bill w h ile  m ovin g tire sam e. H e  does  
not take into accoun t the large sum s of m oney that the M inisters draw  by  
w ay o f travelling  allow ance w hich go  up to R s. 2 ,0 0 0  and even m ore a 
m o n th  in the case o f each of these M inisters. In addition to that, they 
h ave b een  p rov id ed  with big furnished bungalow s containing a large  
n u m b e r  o f  room s w h ich could a cco m m o d a te  m ore than one la r g e  fa m ily  in 
th em . A n d  this they h ave  been provid ed  w ith at the tim e  w h e n  so m a n y  
o f  ou r fellow 7 b reth ren  are without, any r o o f  and are 'd yin g  o f cold  in the  
o p en . M y  friend, M a h ta  R anbir S in gh , w hile o p p osin g  the amendment.
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under consideration said that the M inisters were required and w ere  
actu ally  doing hard work for 18 hours a d a y  and that w as in his opin ion  

a cogent ground for giving f i t  salaries to these M inisters. W h at a tu n n y  
argum ent in favour of the B i l l ! 1 am  inclined to think that m y friend in Li; >
desire to help the M inisters, has spoiled  their case . He has, I snou id  sa y , 
insulted our M inisters by  put m g th s value in rupees of the service that the  
M inisters do or at any rate are sup posed  to do . W h en  a m an is p o o r it is 
very easy for him to say that he w ould have given lacs o f rupeas fo r  the 
suffering hum anity, it is only w hen a m an is rich and is prepared to p art  
w ith his m oney for the poor that he is adjudge i to b e  sym path etic  and  
benevolent. Sim ilarly now  was the time for the C ongress, w hich is in  
p o w e r . at present, to stand by its i leals* But I am  constrained that the 
congress ministry in this province at any rate, has go n e  very m uch b elow  
its ideals. It is a pity that things have gone that w ay I have been rem inded  
b y  you, Sir, that I shou ld  offer on ly  healthy criticism and w ho is them  to  
listen even to that criticism particularly when som e of us are can d id ates  
either for M inistership or for the ofhce of the Parliam entary Secretary ? 
A s 1 said  in the beginning, we are here to offer healthy criticism an d to point 
out the draw backs in the ministry and the G overnm ent a n d  the proper 
thing for those w ho occupy the treasury benches an d  those w ho are their  
supporters, is to listen to such criticism with patience an d  to try to  
rem ove the draw backs pointed ou t to them. But the case  is quite the 
reverse. W ith  these words I support the am endm ent m oved by m y friend  
P an d it Sbri Ram Sharm a.

S e t h  G a n g a  S a r a n  (T ra d e  U nion , L abour) (Hindustani) : Sir, I
rise to say a few words in support o f the am endm ent m oved b y  m y  
b o n , friend Pondit Shri R am  Sharm a. M u ch  has a lread y been said  b y  
b o n . m em bers on the M inisters’ Salary Bill now  before the H o u se . But 
I really fail to understand the basis on which the salary of the hon . 
M inisters has been fixed. I think it w as but meet and proper on  the part 
o f the G overnm ent to keep the present condition o f the refugees o f W est  
Punjab in view before fixing the proposed salary. G overnm ent shou ld  not  
have b e en , unm indful o f the fact that various problem s regarding the 
refugees confronted them . I think hon* m em bers o p p osin g  the Bill 
now  before the H ouse are quite justified in  criticising the policy o f the 
G overnm ent. I for o n e  feel that if the G overn m ent were to accept the  
am endm ent m oved b y  m y hon . friend Pandit Shri R am  S h arm a, no  
criticisms w hatsoever w ould  have been levelled a g a in st them. W o  m ust 
k eep  the present conditions prevailing in the province in view  and the • fix 
the sa lary  of the Ministers* N o  w the times h a v e  changed an d  we too m ust 
change with them . I hose old  d a y s  w hen the M inisters used  to draw  fat 
salaries are gone now . I do n o t intend to go into any further details in 
this connection. W ith  these w ords, I support the am endm ent ranved by m y  
h on . friend Pandit Shri R am  Sharm a.

Minister o f  Public Works (C h audhri Lehri Singh) (Hindustani) : 
M r. Sp eak er, Sir, to begin  w ith , I regret to s a y  that on ly  those members 
should  send in proposals and second them , as are prepared to follow  them  
in practice. T h e  hon. m em ber w ho p rop osed  that the M inisters  
shou ld  draw  Rs. 500  as their m onthly salary is at present the 

‘ Prime M inister of a poor State, nam ely , B haratpur, an d  in that cap acity  is 
draw ing no less than Rs- 2 ,5 0 0  per m ensem , and th at too  Tree o f incom e- 
ta x . A lo n g  with that he is trying to have som ething m uch more in the 
form of motor car a llo w a n ce  and v ariou s other allow ances* He has now  
sud denly  becom e a sym pathiser of the poor Punjabi- I am  rem inded of a 
story  in this connection  o f a schoo i-m aster v/ho advised  his students to 
a b sta in  from sm oking, but him self freely indulged in the habit. Su ch  is 
the case with m y hon. friend. H e advises the M inisters of the E a st
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P unjab to think of this poor province and him self has not scrupled to draw  
such  a big salary w hich is a drain u p o n  the resources o f that p o o r State. 
It does n ot look nice for a m inister to p lea d  in a case like this an d  
fix his ow n salary . But it is the du ty  of the hon . m em bers to take  
certain fa cts  into con sideration . T h e  present sa lary  o f a m inister is 
R s. 1 ,500 per m ensem , out of w hich R s. 150 is d ed u cted  as in com e-tax . 
V arious other deductions are also m ade and in this w ay this salary  
becom es som ething less than Rs. 1 ,3 5 0  per m en sem . It h as been poin ted  
out th at the m inisters live in b ig  b u n galow s. T h e se  b u n g a low s, as you  all 
know , were o ccu p ied  b y  b ig  aristocrats, our predecessors and w h en they  
h ad  any gu ests, they used to send  them  to s ta y  in hotels. But, a t present 
these residences of the M inisters are a v a ila b le  to .'"heir guests, including  
som e of the m em bers-

Sarclar Bachail Singh : Are these buildings the residences of the
m in isters or charitable institutions ?

Minister of Public Works : It has b een  further pointed out that there 
is too m uch furniture at th e residence of D r. G op i C h a n d - A s  the M inister  
of Public W o rk s, 1 know  that the extra  furniture that w as ly in g  at the 
residence of D r. G op i C h a n d  before he occupied it, w as taken out for  
p u b lic  purposes- A s  regards the salaries of the m inisters and their con  
sequent richness, you  can  very w ell form som e idea b y  having a glance  
at the m inisterial b en ch es. Som e of these ministers are w earing jackets  
w hile others have sim ply loose  sheets of c loth  about them . T h e y  can n ot  
afford the luxury or a coat even . T h is  is not due to any thrift on their 
part, it is rather due to h eavy exp en ses. D octor S ah ib  has to attend to 
s o  m any guests at his residence that it is very difficult for him to meet 
the expen ses of h is hou seh old  within his pay- H e cou ld  not have form ed  
any idea abou t the present conditions in 1 937 . H e now  feels that even if 
h e were to  serve only  dal roti to his guests, it w ould  cost him a good  
d eal. Even now  there is a proposal m  the Central A ssem b ly  th at the  
m onth ly  salary of a m inister should  b e  R s. 2 ,5 0 0  per m ensem . I adm it 
that our province is poor, b u t taking into consideration the exp en ses  
o f the m inisters, you  should  accept the proposal- T here are quite a large  
num ber of Bills where you  c a n  profitably enter into lon g d isc u ssio n ., but 
the present case requires that you shou ld  give your consent at on ce. 
H o n . m em bers shou ld  cast a look within them selves and just see how  
m an y allow an ces they are draw ing.

Shrimati Sharnio Devi Sengai (South-E astern  T o w n s ) ,  
G en eral, U rban) (H industani) : Sir, before I secon d  the proposal o f  
P andit Shri R am  Sharm a, I w ant to say a few w ords. A s m y throat is 
hoarse , I w ould request the H ouse to be m ere attentive- I w ant to sa y  
som ething w hich is of prime im portance, that is regarding the w ork d o n e  
b y  our sisters in the history of our country and com m unity, T h is  en velop e  
w hich u su ally  reaches all the m em bers a day before the session, d id  not 
reach m e in time- I am  thinking ab ou t th ose of our brothers and sisters 
w ho are still stranded in the W e st P unjab and fondly lo o k  to the d a y  
w h en they shall once a g a in  be together- Y ou  .m a y  look  upon this as a 
request or as an exhortation, b e ca u se  being a Kshatherani, I m a y  be  
excu sed  for that.

—  *

The Assembly then adjourned fur lunch and reass-rnhled at 2 jo  p>m. of the cloek.
Mr> Speaker in the chair

Shrimati Shanno Devi Sehgal : Sir, I w as sa y in g  that it is
on ly  the w earer w ho kn ow s where the sh oe  pinches. I do not w ant to
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repeat an yth in g . But as the H ou se  adjourned for lu n ch , it is p ossib le  
y o u  m ight have forgotten w hat I w as saying- So I h a v e  n ow  begun m y speech  
w ith this proverb. I w ould  like to point out that m y spirit is just the 
sam e as before, and 1 w an t to s a y  the things w hich should be told by 
the m others and sisters of a nation  to their sons and brothers, in such  
critical times when our country is overw helm ed b y  huge clouds of diffi
culties. i am gla i to see Sardar Partap Singh and )r. O op i C h an d , the leader  
of our province, seated before me* I want to remin l them that they have  
dedicated the:r lives for the service of their country and they have never  
thought of getting a n y  p ay  or reward for their services. In this Bill w hich  
is under the consideration of the H ouse, provision is m ade for hu ge salaries 
for the ministers- 1 want to request them that they sh ou ld  rise above these  
ffigh salaries and thus keep in view  the wom en and sisters w h o have  
stood, shoulder to shoulder m  the service of our nation, it is, therefore, 
th e.du ty o f the h on . ministers to pay heed to the voice  o f those wom en  
on w hom  untold atrocities have been  perpetrated and who have u n d er
gone- innum erable hardships. It is highly necessary that the G overnm ent 
sh ou ld  pay immediate attention to diem  to alleviate their sufferings. If you  
think that I am saying irrelevant things, I beg  your pardon. B ut I can not help  
saying that fortunately or unfortunately non e of our m inisters belon gs to  
the W est Punjab, otherwise they w ould not have show n so m uch slackness  
to improve the lot. o t  the m iserable refugees com ing from  that side. I am  
pained to see that th ou san d s and lakhs of people w ho were leading pros
perous lives in W est Punjab, are to -d a y  going abou t like beggars w ith
out any place where they can take shelter- 1 have only  recently com  * b a c k  
from a tour of a num ber of districts of the W est P unjab and I have also  
toured some of the districts o f this new province. I find that the plight of the 
refugees is hopeless< W h en  I reached jullundur it appeared as if there w as  
com p'ete absence of iaw and order. T h e  refugees were goin g  a b o ^ t hom eless  
in a state of utter helplessness. T h e y  do not. succeed in getting the ho uses 
allottee  to them unless they procure the orders of the officials at the top- 
In this connection I w ould like to request the hon- Premier w ith folded  
hands that he should vacate the palatial b u d d in g in w hich he is living  
to be put at the disp osal of the refugees. T h e  other m inisters shou ld  also  
vacate their splendid buildings and start living together in one b u n g a low - In 
this w ay th hr houses should be m ade available for the refugees, so that 
th ey m a y  b e  able  to take shelter in these houses at this time of distress. T h ere  
s nothing b a d  in it, becau se they lived together in the colleges.

N o w  the question under consideration is the fixation  of sa laries of the
m inisters. T h e  Premier who T a selfless m an and a true repre se n ta iiv e  o i  
the people, instead of being desirous o f getting high salaries' sh ou ld  n o 
hesitate to w ork honorably if such a high office is offered to him by the 
people- H e should, therefore, accept even a smaller sa la ry . B esid es, b ein g  
a Congressite, it is my feeling that the H indus and Sikhs of the East Punjab  
are responsible for the b lood -b ath  through w hich the H indus and biklis o f  
W e s t  P unjab have gone ; and similarly the M uslim s of the W e st P unjab are 
respon sib le for the bloodsh ed  of the M u slim s of the E ast P un jab .

M r .  Speaker : T h e  hon ou rable  lady  m em ber is irrelevant.

Shrimati Sliaimo Devi Sehgal : T ru th  is alw ays bitter an d  if m y  
brothers do not like what 1 say, l w o u ld  sit d o w n .

M r .  S p e a k e r  : ih e  honourable lady  m em ber can sa y  all these th ings  
during the discussion on the bu dget.

Shrirna i Shanno Devi Sehgal: Sir, I w an t to say that th e  
m inisters especially  D r. G op i C h an d  and S ard ar P a rta p  Singh, w ho are a lso  
m em bers of the C on gress H igh C om m an d, an d  also C a p ta in  R anjit S in gh  an d  
C h audh r: Lehri S in gh , w ho are accustom ed to m a k e  sacrifices in the cause
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of the country, should for God’s sake create this spirit of self-sacrifice among 
the members of the services as the services in the West Punjab are doing 
If you will not pay any attention towards this matter, the service^ will not 
function according to the changed circumstances.

Mr. Sp^akor : The honourable lady m em ber is again not speaking 
to the motion. Please wind up.

Shrimati Shanno Dev Sehgal : Sir, I do not want to prolong my 
speech. As a matter of fact what I want is that the ministers should accept 
the amendment of Pandit Shri Ram Sharma who has already given them a 
good deal of concession. The salaries proposed by him are not small.
Besides the pay, they will also be entitled to get conveyance allowance and 
for the tours, they will draw separate travelling allowance. In this connec
tion I want to request the lion. members through you, that they 
should stop taking their compensatory allowance. They shall not los.e 
much in this way. As compared to that the ministers should also agree 
to work on smaller salaries. When we leave this House, the people outside 
will ask us why there was such a great difference between the word and deed 
of the Congress ministers* I look upon it as a disgrace. Being a Congress 
w orkeritism y duty to set my misguided brethren on the right path. I, 
therefore, hope that the hon. ministers will pay attention to my requests 
and will accede to the proposal of Pandit Shri Ram Sharma. One of the 
ministers has remarked in this connection that besides the other guests, some 
poor members also stay with them ; they should, therefore, be paid the 
salaries as are proposed in the Bill. I think no self-respecting member will 
stay with the ministers* (Laughter • The ministers should, therefore, draw 
as much salaries as are just sufficient for them. You may continue to live in 
bungalows here at Simla, but I may tell you that you will have to vacate 
your bungalows at Jullundur, to be made available for the refugees. If 
the hon. ministers can work together, they can also afford to live together 
in the same bungalow*

One of the hon* members has pointed out that our ministers work for 
18 hours daily. If I am convinced of that it would be a matter of pleasure for 
me. Our ministers, no doubt, are busy with the office routine. But what I 
do know is that they are not devoting as much time for the rehabilitation o f 
refugees as they should.

Mr. Speaker: Be relevant ; please do not repeat.
Shrimati shanno Devi Sehgal : Sir, I would take only five minutes 

more to finish my speech. What I want to put before you is that, in view 
of the serious situation, it is necessary that we should handle it in a serious 
and sober manner. Failing that, the results would not be satisfactory* 
Before the Bill is put to vote, I can very well judge the spirit of the House and 
I know that the hon. ministers have also reckoned the pros and 
cons. If they know their duty, it would be only fair on their part to accept 
the amendment. They should not go after high salaries* Our province is in 
need of persons who can work more, and not of those who get high salaries. 
The decision, of course, rests with the House. With these words I support 
this motion.

P rem i r  (Dr. Gopi Chand Bhargava) : Sir, I am somewhat
pleased to find that my friends have belied the impression that sinc^ 
there was no party constituting the Opposition in this Hous’e, there would 
be no criticism of the Government in the House. But I am pained at the 
"tenor of the speeches made in course of the discussion to-' ay. I am pained 
because of the fact that some members have been swayed away by 
emotions and have gone to the extent of indulging in personal attacks 
without caring to give the questions at issue their due importance
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1 have always thought high of this Assembly, its members and dicussions 
that take place in its meetings, but to-day I feel considerably disappointed. , 
My disappointment is not because of the fact that the speeches were couched 
in unparliamentary language but because these were not of the same high 
standard to which ws were accustomed and of which I have always 
imagined the members of this Assembly to be capable. I hope, however, 
that in future the members will be careful in discussions and will not drag 
in the names of our national leaders, while dealing with minor issues of the 
world in the House. For instance, I feel that they should not introduce in 
such discussions the name and the manner and mode of living of Mahatma 
Gandhi about whom a writer recently observed that he had lifted us from 
the dust and taught us how to behave as human beings. As a devoted 
soldier and disciple of his, I may say that 1 do not want anybody 
who claims himself to be a fellow disciple of that great soul to avail of such 
occasions to speak against the great Mahatma. It is obvious that if 
Gandhiji is quoted or his name is referred to in a speech by any 
member, it is likely that some other member in his attempt to oppose the 
motion under debate might say something, even though inadvertently, 
against our great leader. This will adversely reflect on all of us and 
betray nothing but ungratefulness on our part. This, 1 am sure, none of 
my friends will like and I need not elaborate this point.

C h audhri Suraj Mai : The hon. Premier himself mentioned the
name of Mahatma Gandhi in his speech.

P rem ier  : I may remind the hon. member that even in 1937 in the
Simla session, when the late Malik Barkat Ali had mentioned in his speech the 
names of our national leaders while discussing something about the Lyallpur 
municipal committee, I was against this practice and had objected to it. 
Anyway, I am against dragging the name of Panditji and our other national 
leaders in the debates of this Assembly, and on the same grounds I would not 
like Mahatmaji’s name to be associated in the speeches of the members in this 
House except in a spirit of approbation and gratefulness for their qualities of 
leadership to the Indian nation.

As regards my faithfulness to Gandhiji and his principles, whether I act faith" 
fully upon his principles or not, or whether I am a true soldier of his creed or not, 
I know better than others. I am, however, reminded here of what once happened 
in a meeting of the All-India Congress Committee* The question under discus
sion was as to whether or not the Congress should contest elections to Legis
lative Assemblies and Councils in the country. In the course of discussion on 
this subject one of the members related a story of a thief who had joined an 
ashram after having been convicted of theft six or seven times and even in 
the ashram, compelled by sheer force of habit, he was found to be guilty of 
theft. The point that was intended to be made out was that old habits die 
hard. The proverb used in reference to old habit is applicable to the 
members who even after joining the Congress have not been able to give up 
their old ways. It is strange, however, that while as members of the Unionist 
Party, they used to clamour for high salaries, they have adopted a different role 
when the Congress Party itself has reduced the salaries. They 
criticise us that we have not reduced our salaries still further and they 
quote figures and standards which have ceased to exist, probably for all time. 
The arguments that they have advanced might appear to them to be sound 
according to their own view point, but I may inform them that the previous 
resolution of the Congress fixing Rs. 300 as monthly salary has been substi
tuted by another resolution which declares the salary of a minister at 
Rs. 1,500 as justifiable and reasonable. This figure was fixed by the High 
Command after taking into consideration all factors that govern such 
matters and not in a state of fitru’ncss or emotionalism.
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An objection wa* also raised in the course of the debate that Simla 
should have been selected as the seat of the Government. A friend even con
tended that the present session was intended to be held at Simla so that we 
might come up to Simla from Jullundur and make money by way of travelling 
allowances etc. I want to make it clear to the House that we have not 
selected this place as the seat of the Government of our own free will. It is the 
Governor-General who had selected Simla as the capital of the East Punjab 
and it was by his orders that the offices were shifted to this place. Lest 
I should be misunderstood I might say that the Governor too 
had no other choice in view of the accommodation which was 
available only at this place for locating the offices. Though the ac
commodation here too is not sufficient, yet we had to retain the
place as our capital under the forced circumstances. But when 1 and my 
colleagues felt that we could not discharge our duties properly from this 
place we did not linger here for a moment. The House will be interested to 
know that some of my colleagues have come here for the first time. They had 
been either at Jullundur or on a tour of the province all these three months 
and I myself have been here twice and that too when official duties which 
were absolutely essential had to be attended to. That we decided to hold this 
session of the Assembly here for travelling allowances, is a charge which will 
not stand a minute’ s examination. I ask, who on earth with his senses about 
him will feel pleasure in coming to Simla in this cold weather ? The fact of 
the matter is that there was no other place where we could meet and 
at the same time find accommodation for the Assembly office and other allied 
offices and also for the honourable members to stay, and we had, therefore, to 
come here for this session. Had there been any other suitable place to hold 
the session of the Assembly, the Government would have been only too glad to 
select it for the purpose. All the same I am grateful to my friends who have 
chosen to level this charge, untenable though it is, against us arid who have 
been pleased to say that we undertake tours only with a view to making money 
out of such tours. I need hardly say in this connection that I am fully con
scious of my duties and o f the trust reposed in me. In addition to my duties 
as the Premier I hold charge of the finances of the province and my colleagues 
know how miserly I am while sanctioning every item of expenditure from the 
exchequer. The officers of the Government too know that I keep a vigilant 
eye on the finances of the province and do not allow a penny to be spent un
necessarily, and I am proud to say all this.

One of my friends was pleased to remark that we could reduce the salaries 
of the Imperial service only if Ministers agreed to accept small salaries. Tor 
his information and that of the House I may say that we cannot cut down the 
salaries of the Imperial Services because we agreed to retain them on the terms 
that governed their employment before partition of the country took place, 
While on this point I may also inform the House that only a few months back 
the Ministers used to draw almost double the amount as salaries and 
this they did under an Act of the Legislature. I need not say 
that we could have continued to draw the same salary if we had so minded. 
There was nothing to prevent us from doing this. But as I and my colleagues 
thought that the exchequer of the province could not bear that burden, I did 
not lose a minute in proposing a cut in our salaries and getting an Ordi
nance promulgated as early as possible to that effect and it is that Ordinance 
which is now before the House in the form of a Bill. As I have said before, 
we, ©f course, could not reduce the salaries of the Indian Civil Service. 
Imperial Police or other Imperial and Provincial Services because of the sim
ple fact that the Indian Government as well as the Provincial Government 
undertook to take the personnel of these services on the same terms as 
governed their employment before we took over. In the light of all this, the
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argument that we cannot curtail the salaries of high officials unless we make 
a cut in our own, has no weight*

While supporting the amendment moved by Pandit Shri Ram Sharma, my 
honourable friend, S. Sajjan Singh, laid a good deal of stress on the point 
that all the Ministers should draw equal salaries. If he was really earnest 
about it, he should have moved a separate amendment to that effect instead 
of making this suggestion only as a side remark. Such an amendment would 
have served his purpose we* 1. However, I may say for the satisfaction of my 
friend that for my post I was not at ail anxious to get more salary than what 
my colleagues will get* It was only after my colleagues insisted that I 
agreed to my salary being fixed a little above theirs.

We have also been criticised for having commodious and furnished 
bungalows for ourselves and I have been particularly selected as the target 
of the attack because 1 got my bungalow furnished by the furniture which had 
to be removed from some other bungalows I will not deny this charge if I 
can thereby please the fancy of some of my friends. But the circumstances 
of this case fully justify my doing so* At the time I got that furniture re
moved for furnishing my bungalow it was lying unused but as soon as 1 
found that it was required at the place from where it was removed, I did 
not lose even a moment in sending it back. I regret that some of my 
friends seem to be very much obsessed and agitated over these furnished 
bunglows and amount of the salary provided for the Ministers in this Bill. 
They should know that some of us have accepted this responsibility at some 
sacrifice of more income elsewhere. They could have earned more money 
from other services.

Shrimati Shanno Devi Sehgal : Will the Honourable Premier 
please let me know the name of the Minister who could earn more if he had 
not accepted the office ?

Premier : I need not mention names. But I know it for a fact that if
some of us had cared to earn more money, they would not have accepted this 
office with all its varied responsibilities.

It has been contended by one of the hon. members that the Ministers 
have grabbed many houses for themselves. Let him know that it is not so. 
We have houses with accommodation just enough for us* I am sure my 
hon. friends who are already aware of this fact will not doubt the correct
ness of my statement. '

Further, some of my hon. friends have laid much stress on the point that 
the proposed salaries of the Ministers should be reduced because Govern- 
ment has no money to render all possible help to the refugees from West 
Punjab* They have also contended that the houses already allotted to the 
Ministers should be snatched from them and made available to refugees who 
have been rendered homeless in West Punjab and have no place to protect 
themselves. I am constrained to remark that some of these very hon* 
members who are under the impression that we want to draw more salaries 
and have already grabbed more houses for ourselves, do not realise 
that it is they who are themselves trying to grab not only one but more 
than three houses for themselves. These hon. members claim to 
be very anxious about the accommodation of the refugees* If the 
h n* members want to know their names, I will have no hesita
tion in giving them. The parliamentary practice has got to be followed 
and it is not advisable to give out their names on the floor of 
this House. It is but meet and proper on their part not to occupy so many 
houses. They can occupy one house only and the rest of the accommoda
tion, which is already in their possession, can be made available for the
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refugees about whom they are so anxious. I know it for certain that the 
are showing only lip sympathy towards the refugees*

It has also been said that we are badly in need of some monetary 
assistance. 1 wish to make this point clear that we are not leaving any 
stone unturned in rendering all possible help with whatever rescurces we 
have at cur disposal. It will not be out of place to mention here that a 
sum of one crore of rupees has been kept at our disposal by the Central 
Government for affording relief to the refugees. Besides, we have our own 
fund reserved for this work and we are spending out of it also. 1 must 
repeat this fact for the information of the hon. members that we are 
rendering all possible help to refugees. The argument advanced by some 
of the hon. members that the very salary proposed to be fixed for 
the ministers could be conveniently utilised for affording relief to the poor, 
seems to me to be of doubtful value. I am really constrained to remark 
that my hon. friends instead of co-operating with us in devising ways 
and means for solving the refugees problem are levelling criticisms against 
the Government. It is high time that we sat together and found a suitable 
solution of all the problems confronting us at ibis critical hour*

It has also been asked why my salary has been fixed at Rs. 2,000 per 
month. I am not divulging any official, secret if I remind the hon. 
members......

Sardar Jagjifc Singh Mann : Will the Hon. Premier give the-
names of those members who have grabbed more houses for themselves ?

Premier: My hon. friend is anxious to know their names. 1 regret
that I cannot do so on the floor of this House. The rules of the Assembly 
do not permit me to touch any topic which concerns the person of any hon. 
member. I shall, however, be glad to give * him their names privately, if 
he only takes the trouble of seeing me in my room.

Shrimati Shanno Devi Sehgal: Lala Jagat Narain’s name
will be at the top of the list.

P re m ie r  : No, not at all. The lady member seems to be suffering
from an hallucination and living in constant Jagatnarainian phobia*

I wish to make this point clear for’the information of the hon. members 
that the difference between my salary and that of my colleagues 
was proposed by my colleagues according to the old practice. My 
colleagues felt that I required more money. They made this proposal 
and insisted that I should sanction it. Nonetheless I must say that keeping 
the financial position of the province in view, I take the entire responsibility 
for the fixation of the proposed salaries of the Ministers upon myself 
particularly because I know that by doing so I have net infringed any of 
the principles of the Congress or violated in the slightest degree any of the 
instructions of the Parliamentary Board • The amounts fixed under the Bill 
are in conformity with the sta ndards laid down by the Board and, therefore, 
I would request the hon. mem bers through you that they should support 
the Bill now before the House in the same spirit in which it has been 
introduced. With these words, Sir, I resume my seat.

Chaudhri Suraj M ai (Hansi, General, Rural) (Hindustani) : 
Sir, I have had the good  fortune of hearing the speeches of two hen. 

Ministers, The hon-Chaudhri Lehri Singh has in the ccuise of his speech 
remarked that the members of the Cabinet were very poor and that it wculd 
not be possible for them to eke out their living with a meagre salary. It 
will not be out of place to mention here that the hon. Premier also advanced 
the same argument in support of the Bill novf before the House*
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Premier ; I never said so. What i said was that they could not 
meet their requirements with a salary of Rs. 1,500

C h au  d h r i  S u r a j Mai: T h e  p o s i t io n  t a k e n  u p  by th e  h o n .
P r e m ie r  h a s  r e m in d e d  m e  o f  a n  in c id e n t*  T h e r e  u s e  t o  b e  a  k in d -h e a r t e d  
S u b -J u d g e  n a m e d  L a l a  G a n g a  R a m  in  o u r  d is tr ic t  w h o , th in k in g  t h a t  
t h e  p e o p le  a p p e a r in g  b e fo r e  h im  w e r e  r e a lly  p o o r ,  w o u ld  tr e a t th e m  w ith  
g r e a t  le n ie n c y . H e  w a s  e q u a l l y  s y m p a t h e t ic  to  th e  r ich  a n d  th e  p o o r .  
B u t  th e  ric h  p e o p le  b e g a n  to  ta k e  u n d u e  a d v a n t a g e  o f  h is  s y m p a t h y  by 
a p p e a r in g  in  th e  c o u r t  in  ta tte r e d  c lo t h e s .  S im ila r  is  th e  c a s e  w ith  o u r  
h o n *  M in is t e r s . In th e ir  p r iv a t e  c a p a c it ie s  t h e y  a r e  s u ff ic ie n t ly  r ic h  to  
m a in t a i n  t h e m s e lv e s . B u t  t h e y  c o m e  b e f o r e  th is  H o u s e  b y  c o v e r in g  
t h e m s e lv e s  w it h  Kheses  to  a ttr a c t  o u r  s y m p a t h y . I k n o w  t h e y  p o s s e s s  
b u n d le s  o f  c lo t h e s  w o r th  t h o u s a n d s  o f  r u p e e s  a t  th e ir  p l a c e s .  I m a y  te ll  th e m  
th a t  w e  a re  n o t  lik e  L a l a  G a n g a  R a m  wdio w a s  u n a w a r e  o f  th e  r e a l  p o s i t i o n  
o f  th e  p e o p le  a p p e a r in g  b e fo r e  h im . T h e  h o n . P re m ie r  c o n t e n d e d  th a t  th e  
h o n . M in is t e r s  b e fo r e  a s s u m in g  th e ir  n e w  o ffic e s  w e r e  n o t  s it t in g  i d e  b u t  
w e r e  e a r n in g  to  e k e  o u t  th e ir  l iv in g  a n d  t h a t  th e ir  in c o m e  w a s  q u ite  s a t is 
fa c to r y *  N o w  I d o  n o t  k n o w  a s  to  w h ic h  o f  h is  a r g u m e n t s  s e e m s  to  b e  
i e a s o n a b l e .  (An hon, member : L e t  it b e  b o t h .)  (Laughter.)

M r .  Speaker : O r d e r , o r d e r .

C h a n  d h r i  S u r a j  i V I a l  : W h a t  I w is h  to  s u b m it  is th a t  th e  s a la r ie s
o f  t h e  M in is te r s  s h o u ld  b e  fixed , a t  R s . 5 0 0  a n d  n o t  m o r e . B y  a c c e p t in g  th is  
s a la r y  th e y  w il l  b e  d o in g  a  g r e a t  s e r v ic e  to  th e  p u b lic *  B u t  it s e e m s  th a t  
t h e y  a re  b e n t  u p o n  f ix in g  fa t  s a la r ie s  f o r  t h e m s e lv e s . A n y  h e s ita t io n  o n  
th e ir  p a r t  in  th is  d ir e c tio n  w o u ld  m e a n  th a t  th e y  d o  n o t  w a n t  to  s e r v e  th e ir  
m o th e r  c o u n t r y  b u t  o n l y  w a n t  to  m u lt ip ly  th e ir  w e a lt h  b y  d r a w in g  fa t  
s a la r ie s , ip  fa c t  s a la r ie s  s h o u ld  b e  f ix e d , if  a t  a ll , a c c o r d i n g 't o  th e  a m o u n t  o f  
w o r k  th a t , th e  r e c ip ie n t  is  r e q u ir e d  to  do* P a n d it ji is  a  f in a n c ia l  e x p e r t , 1 m e a n  
D r . S a h ib . T h e  G o v e r n m e n t  h a v e  a p p o in t e d  a s  m a n y  a s  s e v e n  m in is te r s  
e a c h  o n  R s . 1 ,5 0 0 ,  a l t h o u g h  1 f in d  th a t  o n l y  tw o  o f  t h e m  a r e  in  c h a r g e  o f  
a lm o s t  a ll  th e  im p o r ta n t  p o r t f o l io s , if  I w e r e  to  h a v e  m y  w a y  I w o u ld  
l i k e  D r . S a h i b  w h o  is  in  c h a r g e  o f  f in a n c e  a n d  e d u c a t io n  to  d r a w  th e  s a la r y  
o f  t w o  1 i n is te r s . O n  t h a t  a n a lo g y  th e  o th e r  f iv e  a d d it io n a l  m in is te r s  w h o  
h o l d  m in o r  p o r t fo lio s  a n d  h a v e , th e r e fo r e , v e r y  litt le  t o  d o  s h o u ld  o n l y  b e  
p a i d  s o m e  s t ip e n d . (An hon. member. D i d  th e  la te  C h a u d h r i  S ir  C h h o t u  
R a m  u s e  to  p a y  s t ip e n d s  to  h is  h e n c h m e n  ?) I c a n n o t  h e lp  s a y i n g  t h a t  tw o  
o f  o u r  M in is t e r s  a re  a s  g o o d  a s  s e v e n  m in is te r s  a n d  th e  o th e r  f iv e  a r e  o n ly  
th e r e  to  r e c e iv e  s a la r ie s .

M r .  Speaker : Is th e  h o n . m e m b e r  n o w  s p e a k in g  to  th e  m o t io n  ?

Gh. Saraj M a i  : I w as trying to impress th’at the salaries shou ld  be  
p aid  to the m inisters according to the am ount of the w ork they have to d o .

Mr. Speaker : T h e  h o n . m e m b e r  is  r e p e a t i n g  h is a r g u m e n t s .

Ch. Suraj M a i: I will now close by saying that it is no use
saying one thing and doing another- One must be consistent in speech and 
action. With these words I beg leave to withdraw my amendment.

M r. Speaker : Is it the pleasure of the House that the amendment 
be withdrawn ?

Some honourable members : No.
Mr. Speaker : Question is__ '
That in clause 2, lines for the words “  twenty-four thousand ” , 1 he

words “  six thousand ” be substituted and in line 5 for the words 
“  eighteen thousand ” the words “  six thousand ” bo substituted*

The motion was lost•
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Mr. Speaker : Question i s _
That clause 2 stand part of the Bill.

The motion was carried.

CLAUSE 3.
Mr. Speaker : Q u e s t io n  i s _

That clause 3 stand part o f the Bill.
The motion was carried .

c l a u s e  1

Sub-clause ( / )

Mr. Speaker : Q u e s t i o n  is —

That sub-clauso (1) o f  clause 1 stand part of the Bill.
The motion was carried•

Title.
Mr. Speaker : Q u e s t i o n  i s —

That the title be the title of the Bill.
The motion was carried.
Minister for Revenue and Home Affairs ( S a r d a r  Swaran 

S in g h )  : I m o v e ___

That the East Punjab Ministers’ Salaries Bill be passed.
The motion was carried.

T H E  E A S T  P U N J A B  P O L I C E  ( P R O T E C T I O N  O F  R A I L W A Y S )  B I L L

Minister o f  Revenue and Home Affairs (Sardar Swaran 
Singh) : I introduce the East Punjab Police (Protection of Railways
B i l l )

Minister o f  Revenue and Home A ffairs : I m o v e —

That rthe East Punjab Police (Protection .of Railways) Bill be taken into 
consideration at once.

In  m o v in g  th is  m o t io n , I c r a v e  t h e  in d u lg e n c e  o f  th e  H o u s e  to  a g r e e  to  t h is  
B ill  u n d e r  w h ic h  e n h a n c e d  p u n is h m e n t s  h a v e  b e e n  p r o v i d e d  fo r  d e r e lic t io n s  
o f  d u t ie s  b y  t h e  p o l ic e  u n d e r  c e r ta in  c ir c u m s t a n c e s -  It is  a  w e l l  k n o w n  fa c t  
t h a t  c r it ic is m  h a s  b e e n  le v e lle d  a g a in s t  t h o s e  to  w h o m  th e  d u t ie s  o f  e s c o r t in g  
r a i lw a y  t r a in s  a n d  c o n v o y s  w e r e  e n t r u s t e d . B y  th is  B ill  it is  p r o p o s e d  t h a t  
i f  a n y  m e m b e r  o f  th e  p o l i c e  o r  a n y  o th e r  p e r s o n  w h o s e  d u t y  it is  to  a f f o r d  
p r o t e c t io n  to  a  m e m b e r  o f  th e  p u b l i c ,  fa ils  to  d is c h a r g e  t h a t  d u t y  o r  is  
g u i lt y  o f  w ilfu l  n e g le c t  o f  t h a t  d u t y , h e  w ill  b e  l ia b le  to  a  c e r ta in  p u n is h w e n t  
w h ic h  w il l  b e  m o r e  s e v e r e  t h a n  w h a t  is p r o v id e d  u n d e r  th e  o r d in a r y  l a w .

(A t this stage Mr. Speaker left the chair and it was occupied by  *
M r . D eputy Speaker).

It is  e s s e n t ia l  t h a t  th e  s e n s e  o f  p u b l i c  d u t y  s h o u ld  b e  e n o u g h  g u a r a n t e e  
o f  th e  d is c h a r g e  o f  th e  d u t y , b u t  i f  a n y  d e r e lic t io n  o f  d u t y  p r o c e e d s  fr o m  
t h o s e  w h o s e  d u t y  it  is  to  a d o r  :.t p r o t e c t io n  th e n  I a m  s u r e  th e  H o u s e  w o u ld  
a g r e e  t h a t  w e  m a k e  th is  l i a b le  to  e n h a n c e d  p u n is h m e n t . B y  th is  la w  it is  
s o u g h t  th a t  t h o s e  p e r s o n s  w h o  m ig h t  b e  g u ilty  o f  a n  o f fe n c e  u n d e r  th is  B ill  
w ill b e  l i a b l e  to  s u ffe r  e n h a n c e d  p u n is h m e n t .

i

Mr. Deputy Speaker : M o t i o n  m o v e d ___

That the East Punjab Police (Protection of Railways) Bill be taken into 
consideration at once.

The motion was carried.
Mr. Deputy Speaker : The Assembly will now proceed to consider 

the Bill clause by clause.
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CLAUSE I
Sub-clauses (2 ) and (3 )

Mr. Deputy Speaker : Question is__
That sub-clauses (2) and 1.3) of clause I stand part of the Bill.

The motion was carried.

CLAUSE 2
Mehta Ranbir Singh (Ludhiana and Ferozepore, General, Rural) :

I move—
That at the end o f the clause the follow ing be added, namely : —

“  or transportation for life or rigorous imprisonment for a period 
which may extend to ten years” .

Sir, at the very outset I may make it clear that the intention of th’tf 
amendment is not to treat the persons described in this Bill leniently. 
But the intention is to meet certain contingencies which might arise* A 
situation might arise where a court of justice may find that the person 
even if found guilty should not be sentenced to death and there may be 
extenuating circumstances in which death sentence may be too much. So I 
have moved this amendment with a view to meet that situation. I have every 
hope that the Hon. Home Minister, who has been a leading lawyer and who 
knows very well that certain situations do ar se in which case if there is no 
choice before a court and the only choice is death sentence in the event of 
conviction, it is unjust and too much to award that punishment. My amend
ment is to enable the court of law to award a punishment which is not 
rigorous and 1 have every hope that the Hon. Home Minister will accept this 
amendment, With these words I commend my amendment to the House.

Mr. Deputy Speaker: Clause under consideration, amendment 
moved :

That at the end o f the clause the fellowing be added, namely :—
“  or transportation for life or rigorous imprisonment for a period 

which may extend to ten years” .
Minister of Revenue and Home Affairs (Sardar Swaran 

Singh) : The amendment which has been introduced seeks not to make it 
obligatory upon a court of law to inflict the highest sentence and is such as 
to enable the court to exercise its discretion in awarding punishment. I 
accept it.

(At this stage M r , Speaker resumed the chair).

Mr, Speaker : Question is :__
That at the end o f the clause the follow ing be added, namely :—

“ or transportation for life or rigorous imprisonment for a period which 
may extend to ten years” .

The motion was carried.

Mr* Speaker : Question is
That clause 2, as amended, stand part of the Bill.

The motion was carried.

CLAUSE 3
Mr. Speaker : Question is

That clause 3 stand part of the Bill.
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T he motion was carried.



CLAUSE 1
Sub-clause (/)

Mr. Speaker : Question is _
That sub-clause (I) of clause 1 stand part of the Bill.

T he motion was carried•
Title

Mr. Speaker : Question is— /
That the title be the title of the Bill.

T he motion was carried.

Minister of Rsvenue and Homs Affiirs (3irjir Swaran
Singh) : I move :

That the East Punjab Police (Protection of Railways) Bill, as amended, 
be passed.

The motion was carried.

THE EAST PUNJAB PUBLIC SAFETY (AMENDMENT) BILL
Minister o f Revenue and Home Affairs (Sardar Swaran 

Singh) : I introduce the East Punjab Public Safety (Amendment) Bill.
Minister o f  Revenue and Homs Affairs : 1 move

That the East Punjab Public Safety (Amendment) Bi l b )  tiken into 
consideration at once.

The motion before the House which relates to the East Punjab Public 
Safety (Amendment) Bill is very simple. In this Bill it is sought to provide 
that certain powers should vest in certain officers of the Government who 
require assistance of certain persons for the discharge of certain duties. It is 
also provided in another clause that special police officers may be appointed. 
This has been found necessary in view of the circumstances which have 
prevailed during the last few months. The normal administrative strength of 
the police force has not been found to be sufficient to cope with certain 
emergencies. It has been found necessary that certain . powers should vest 
in officers of the Government to enable them to require the assistance of non
officials. So far as the appointment of special police officers is concerned, I 
think it is a very good augury that the services of non-officials have been 
utilised and members of the public have been vested with powers under 
this Bill. I hope that these provisions which are very salutary and which 
enable the members of the public to avail the opportunities of service will 
have the full support of the House.

Mr. Speaker ; Motion moved__
r  That the East Punjab Public Safety (Amendment) Bill be taken into 

consideration at once.
The motion was carried.

Mr, Speaker : The House will now proceed to consider the Bill 
clause by clause.

CLAUSE 1
Sub-clauses (2) and  (3)

Mr. Speaker : Question is—
That sub-clauses (2) and (3) of cIauS0 1 stand part of the Bill.
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The motion was carried.
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CLAUSE 2
P a n d  t -h r*  R a m  S h a r m a  (Southern Towns, General, Urban 

( H in d u s ta n i ) : Sir, 1 beg to move :—
That in the proposed section. 4B, line 11, between the words “ privileges” 

and “ and” the word “ pay’ ’ be inserted.
M y  o b je c t  in  m o v i n g  th is  a m e n d m e n t  is  th is . U n d e r  th e  p r o v is io n s  o f  th is  

m e a s u r e , th e  d is tr ic t  m a g is t r a t e s , s u b -d i v is i o n a l  o ff ic e r s  a n d  p o l i c e  o ffic e rs  n o t  
b e l o w  th e  r a n k  o f  D e p u t y  S u p e r in t e n d e n t , h a v e  b e e n  e m p o w e r e d  to  a p p o in t  
a n y  p e r s o n  to  a c t  a s  a  s p e c ia l  p o lic e  o ffic e r  w h o  w ill b e  a f fo r d e d  th e  s a m e  
p r iv ile g e s , p o w e r s  a n d  p r o te c t io n  a s  th e  r e g u la r  o ffic e rs  o f  th e  p o l ic e  e n j o y .
A s  y o u  a re  a w a r e , w e  a re  p a s s i n g  t h r o u g h  a  v e r y  c r it ic a l t im e  w h e n  la w  a n d  
o r d e r  in  th e  p r o v in c e  is  c o n s p ic u o u s  b y  its  a b s e n c e  a n d  th a t  th e r e  is  s u c h  a  
s e n s e  o f  in s e c u r ity  p .e v a d i n g  in  th e  p u b l i c  th a t  t h e y  fe e l  a s  if th e  G o v e r n 
m e n t  is  n o n -e x is t e n t . T h i s  s ta te  o f  a ffa ir s  in d ic a t e s  t h a t  th e  p r e s e n t  s tr e n g th  
o f  th e  p o l ic e  f o r c e  is in a d e q u a t e  to  m e e t  w ith  th e  r e q u ir e m e n ts  o f  th e  s i t u a 
t i o n  a n d  th e r e fo r e  it h a s  b e c o m e  n e c e s s a r y  to  re c ru it s p e c ia l  p o l ic e  o ffic e r s . 
S o  fa r  a s  th e  n e c e s s i t y  o f  a p p o in t in g  th e s e  o ffic e rs  is  c o n c e r n e d , I h a v e  

n o t h i n g  t o  s a y  a g a in s t  it . B u t th e re  is  a  f la w  m  th e  p r o v is io n  w h ic h  I a m  
a fr a id  w il l  d e fe a t  th e  o b je c t  o f  th e  B ill. N o w  u n d e r  s u b s e c t i o n  4 B  w h e r e  
it  h a s  b e e n  la id  d o w n  t h a t  th e  s p e c ia l  p o l ic e  o ffic e r  s o  a p p o in t e d  s h a ll  e x e r c is e  
th e  s a m e  p o w e r s  a n d  e n jo y  th e  s a m e  p r iv ile g e s  a n d  p r o t e c t io n  a n d  a ls o  b e  
s u b je c t  to  th e  s a m e  d is c ip lin e  a s  th e  o r d in a r y  p o lic e  o ffic e r s , n o  p r o v is io n  h a s  
b e e n  m a d e  to  e n t it le  h im  to  r e c e iv e  th e  s a m e  p a y  o r  e m o lu m e n t s  a s  w ill  b e  
p a i d  to  h is  b r o t h e r  o ffic e r  o f  th e  r e g u la r  c a d r e  T h e  o b je c t  o f  m y  a m e n d 
m e n t  is  t o  r e m o v e  th is  v e r y  d e fe c t . 1 h a v e  p r o p o s e d  th a t  in v ie w  o f  th e  
g r a v e  c o n d it i o n s  o b t a in in g  in  th e p r o v in c e  u n d e r  w h ic h  th e s e  s p e c ia l  p o l ic e  
o ffic e r s  w ill  b e  r e q u ir e d  to  w o r k , t h e y  s h o u ld  r e c e iv e  r e m u n e r a tio n  e q u a l  to  
t h e  e m o lu m e n t s  o f  th e  r e g u la r  p o l ic e  o f f ic e r s  o f  th e ir  r a n k . 1 a m  o f  th e  
o p i n i o n  t h a t  m  th e  a b s e n c e  o f  a n y  r e m u n e r a t io n  o r  h o n o r a r iu m , th e r e  
w ill b e  h a n d i c a p  to  th e s e  o ffic e r s  d r a w n  fr o m  th e  m id d le  c la s s e s .  It is  
p o s s i b le  th a t  s o m e  a fflu e n t p e r s o n s  w h o  a re  a p p o i n t e d  to  t h is  jo b  m a y  p e r fo r m  
th e ir  d u tie s  w ith  s o m e  z e a l , b u t  1 h a v e  s e r io u s  d o u b t s  a b o u t  th is . M y  e x 
p e r ie n c e  m  th e  v i l la g e s  s h o w s  th a t  w h e n  th e  tu r n  o f  r ic h  p e o p le  c o m e s  to  k e e p  
w a t c h  a n d  w a r d , t h e y  p l a y  th e  tr u a n t  a t  th e  t im e  o f  d a n g e r . B u t  th e  
d iff ic u lt ie s  w ill a r is e  w h e n  s u c h  o ffic e r s  a r e  d r a w n  fr o m  p e r s o n s  o f  a v e r a g e  
m e a n s  w h o  c a n n o t  m a in t a i n  th e ir  fa m ilie s  w it h o u t  e a r n in g  th e ir  l iv e lih o o d .  
In  fa c t  t h e y  a re  th e  p e o p le  w h o  c a n  w o r k  h a r d  a n d  d is c h a r g e  th e ir  d u t ie s  
h o n e s t ly . B u t  th e  la c k  o f  a n y  r e m u n e r a t io n  w ill p u t  th e m  to  g r e a t  h a r d s h ip .
I a m , th e r e fo r e , o f  th e  o p in io n  th a t  th e  s p e c ia l  p o lic e  o f f ic e r s  m u st  b e  p a id  
fo r  th e  j o b .  I d o  n o t  k n o w  w h e th e r  o r n o t  th e re  is  a n y  p r o v is i o n  in  th e  o r ig in a l  
A c t  fo r  th is  p u r p o s e . If it is th e r e , w e ll a n d  g o o d *  If n o t , I w ill  a p p e a l  to  th e  
h o n . M in is t e r  in  c h a r g e  to  a c c e p t  th e  a m e n d m e n t .

M r, Speaker : Clause under consideration, amendment moved :__
That in the proposed section 4B, line l l ,  between the words “ privileges ” nnd 

“ and ” the word ” pay  ”  he inserted.
Minister for Revenue and Home Affairs (Sardar Swaran 

Singh) : Sir, my learned friend Pandit Shri Ram Sharma is under an erro
neous impression that under the original provisions of the Public Safety Act this 
power of recruitment of special police constable vested only in the district 
magistrates, i want to make it clear tl\at section 4 B  which is sought to be 
added by clause 2 of this Bill is entirely a new provision. Under the provisions 
of the Punjab Public Safety Act there is no authority vesting in any officer 
howsoever high he may be to enrol special police officers. So it is not 
correct that originally this power vested only in the district magistrates 
and now it is sought to enlarge the recruiting authorities by giving this power
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to  p e r s o n s  o t h e r  t h a n  d is tr ic t  m a g i s t r a t e s . T h is  is  a  n e w  p r o v is i o n  a n d  I a m  
s u r e  t h a t  t h is  w i l l  b e  w e lc o m e d  b y  a il  b e c a u s e  it  e n a b l e s  th e  n o n -o f f ic ia ls  to  
t e n d e r  p u b l i c  s e r v ic e  w h e n  t h e y  a r e  c lo t h e d  w it h  a  c e r t a i n  a m o u n t  o f  
a u th o r ity *

S o  fa r  a s  t h e  a m e n d m e n t  w h ic h  h a s  b e e n  m o v e d  b y  P a n d it  S h r i  R a m  
S h a r m a  is  e o n c e r n e d , I h a v e  g i v e n  m y  a n x io u s  c o n s i d e r a t io n  t o  th e  p r o p o s a l  
p u t  fo r w a r d  b y  h im . T h e r e  is  c o n s i d e r a b le  fo r c e  in  w h a t  h e  s a y s  a n d  it m a y  
b e  t h a t  a fte r  s o m e  t im e  if it is  f o u n d  t h a t  th e  d u t ie s  t h a t  a r e  e x p e c t e d  fr o m  
t h e s e  p o l i c e  o f f ic e r s  a r e  o f  a n  o n e r o u s  c h a r a c t e r  o r  t h e y  a re  l ik e ly  to  la s t  fo r  a  
c o n s i d e r a b le  t im e , th e  G o v e r n m e n t  w il l  b e  p r e p a r e d  t o  c o n s i d e r  th e  q u e s t io n  o f  
e m o lu m e n t s  o r  a l l o w a n c e s  t o  th e s e  o f f ic e r s . T h i s  is  a  n e w  e x p e r im e n t  a n d  I 
a m  s u r e  th a t  w it h  th e  tr a d it io n s  o f  p u b l i c  s e r v ic e  w h ic h  th is  p r o v i n c e  h a s ,  it  
w i l l  b e  p o s s i b l e  to  f in d  th e  r ig h t  t y p e  o f  p e r s o n s  w h o  w il l  b e  p r e p a r e d  to  c o m e  
fo r w a r d  a n d  u n d e r t a k e  fy o n o r a r ily  th e  d u tie s  o f  t h e s e  p o l i c e  o f f ic e r s . I m ig h t  
in fo r m  th e  H o u s e  th a t  th is  e x p e r im e n t  is a lr e a d y  b e in g  tr ie d  a n d  it is  m e e t in g  
w it h  g r e a t  s u c c e s s  a n d  I a m  g la d  to  in fo r m  th e  h o n o u r a b le  m e m b e r s  t h a t  a  
la r g e  n u m b e r  o f  s p e c i a l  p o l i c e  o ff -c e r s  h a v e  b e e n  r e c r u ite d  a t  m o r e  t h a n  o n e  
p l a c e  a n d  t h e y  a r e  d is c h a r g in g  th e ir  d u tie s  v e r y  c o n s c i e n t io u s ly  a n d  a r e  a  
s o u r c e  o f  g r e a t  s tr e n g t h  a n d  h e lp  to  th e  G o v e r n m e n t -  T h e r e  is  a n o t h e r  p o in t  
t h a t  m ig h t  a r is e . It m a y  n o t  b e  v e r y  w is e  to  e m p o w e r  t h e  d is tr ic t  m a g is t r a t e s  
t o  in v o lv e  th e  p r o v in c ia l  e x c h e q u e r  in  a n  u n d e t e r m in e d  e x p e n s e  a n d  in  th e s e  
c ir c u m s t a n c e s , I r e q u e s t  P a n d it  S h r i R a m  S h a r m a  to  w it h d r a w  th e  a m e n d m e n t .  
If a t a n y  tim e  it is f o u n d  th a t  th e  d u t ie s  a r e  s u c h  th a t  p a y m e n t  is  n e c e s s a r y  w e  
w i l l  b e  o n ly  to o  w i l l in g  t o  m a k e  p a y m e n t . B u t  a t  th e  m o m e n t  I a m  g l a d  to  in 
fo r m  th e  h o n .  m e m b e r s  t h a t  w e  a re  in  fa c t  g e t t in g  a  fa ir ly  la r g e  n u m b e r  o f  
p u b l i c  sp ir ite d  y o u n g  m e n  w h o  a r e  c o m in g  fo r w a r d  a n d  a r e  w il lin g  to  d i s 
c h a r g e  th e  d u t ie s  o f  th e  s p e c ia l  p o l ic e  c o n s t a b le s .

P a n d i t  d h r i  R a m  S I l  i r m a  : A f t e r  h e a r in g  th e  H om e M in is t e r  I a m  
in c lin e d  to  w it h d r a w  th e  a m e n d m e n t -  

The amendment was by leave withdrawn.
Mr. Speaker : Q u e s t io n  i s _

That clause 2 stand part of th e  Bill.
The motion was carried•

C L A U S E  3

Mr. Speaker : Q u e s t io n  i s _

That clause 3 stand part of the Bill.
The motion was carried.

C L A U S E  1 

Sub-clause ( / )  *

Mr. Speaker : Q u e s t i o n  i s ___

That sub-clause (1) of dam e 1 st-ind part of the Bill.
The motion was carried•

T itle
Mr. Speaker : Q u e s t io n  i s _

That the title be the title of the Bill.
T h e motion was carried.

Minister o f  Revenue and Horae Affairs (S a r d a r  S w a r a n  
S i n g h )  : I m o v e  :

That th© East Punjab Public Safety (Amendment) Bill be passed.

The motion was carried,



THE EAST PUNJAB ARMED BANDS (ARREST AND DETENTION) BILL

Minister o f  Revenue and Home A ffairs (Sardar Swaran Singh) : 
Sir, I introduce the East Punjab Armed Bands (Arrest and Dentention) Bill*

Minister o f  Revenue and Home A ffairs : I move—
That the East Punjab Armed Banda (Arrestand Detention) Bill be taken into con

sideration at once.
The provisions of the Bill are self-explanatory. During the last two' 

months or so our experience has shown that there are certain elements in our 
society which I might call anti-social elements which have taken to arms and 
hav^jormed themselves into bands and have been committing various acts of 
lawlessness. Under the penal law as it stands, there are not ample provisions 
under which persons indulging in such activities may be adequately dealt with. 
There are no provisions under the penal law, at any rate as it stands, und^r 
which detention of persons who are found i to be committing offences of the 
nature which are brought within the mischief of the penal provisions of this Bill 
can be ordered. This Bill is already on the Statute Book in the form of an 
ordinance and in moving that the Armed Bands Arrest and Detention Bill be 
taken into consideration at once, I am asking the House to approve the ordinance 
which is already there. I am aware of certain criticisms which have been 
offered against the provisions of this Bill. 1 am not sure as to whether those 
criticisms are going to take a concrete shape in the form of 
amendments, but I want to urge upon all the members that in the special times 
we are passing through, everything which the Government is proposing in the 
form of legislative enactments in order to strengthen its hands in dealing with 
the forces of lawlessness and disorder, must receive the implicit consent and 
approval of this House* Our intention is that we should b? able to restore com- 
pletely law and order in this province. I need not go into the details of the 
gr ave lawlessness and disorder that prevails in certain parts of the province. 
By the various provisions in this Bill the Government is arming itself and the 
penal provisions are being made more stringent so that when an emergency arises 
and when a necessity arises these penal provisions may be used against those who 
are bent upon creating lawlessness and disorder. I want to assure this House 
that it is not the intention of the Government to arm itself with any autocratic 
power or to assume any wide powers but it is only to dea 1 with lawlessness and 
disorder. With these words I move the motion__

Mr. Speaker : Motion moved :
That the East Punjab Armed Bands (Arrest and Detention) Bill be taken into 

consideration at once.
Sardar Kabul Singh (Jullundur East, Sikh, Rural) (Punjabi) 

Sir, I consider this Bill to be inopportune and unnecessary. I am afraid 
this Bill, if passed, will be instrumental in giving the police a licence to 
indulge in corrupt practices. This Bill can be construed to include such 
implements as knife, club, spade and hoe, which villagers have . to carry at 
all hours. Already, the police does not hesitate to put them in lock-up even 
on trumpery excuses and if more powers are given to the police as a 
result of the passing of this Bill, there is every likelihood that the rustics 
will be more hard pressed.

I request the House to give active consideration to the prevailing 
circumstances. Is it not a fact that goondas armed with all kinds o f deadly 
weapons such as pistols, revolvers and even sten-guns are roaming about 
everywhere ? In view of this fact, it is really surprising that a Bill is put 
forward, which aims at preventing a peaceful citizen, from carrying a 
spear for self-defence. In my opinion, every person should be permitted 
to keep a revolver and pistol without licence so that he may be in a 
position to save his life and honour from the goondas. No licence should
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be required except for sten-guns or bigger arms* At this juncture it is 
the foremost duty of the Government to raise the morale of the people* 
which has fallen so low, instead of banning the carrying of small arms 
which they need every moment for self-defence, 1 know it from personal 
knowledge that if most of the people succeeded in saving the honour of their 
womenfolk, it was due to the fact that they possessed spears. Without any 
weapon, they could not have done anything in this matttr.

When I visited Lahore during March and April last, I was really 
dismayed to note that the so-called hahvs were so punctilious in the 
matter of keeping combs and face-powder and did not care to carry 
anything for self-defence. The cowardice and panic exhibited by the town 
people were responsible for the crisis in which the county found itself 
at that time and were partly the cause of the ruin that overt ok them. I 
am afraid panic will cause more harm which will be the result if this Bill is 
passed and the rustics are legally forbidden to carry swords and kirpans, 
though the latter was exempted from any such enactment hitherto* T o the 
people who are already complaining of the non-avai lability of armsdicences 
this measure aiming at banning the carrying of hatchet, sword or spear for 
self-defence, will come as a bolt from the blue. I know frcm personal 
kn wledge that only a few days ago a villager dared not go to his fields 
for fetching green fodder without being escorted by two or three men.
1 wonder how people living in villages and engaged in agricultural work 
can go without any weapons. I am here speaking on their behalf. The 
foremost need of the hour is to understand the reasons for which people 
are compelled not to go about without any weapon. 1 deplore the fact 
that the morale of the people has fallen so low. On seeing news about the 
raids on Kashmir in the newspapers, the trading community of Amritsar 
is stampeded into leaving the city. An enactment is first needed to impose 
restrictions on them and to prevent the spreading of panic. Instead o f 
passing this Bill, they should be supplied with arms and exhorted to stick 
to their hearths and homes.

I am afraid the village people will have to bear the worst effects of 
this measure. I am here to interpret their feelings. 1 want to impress it 
upon the House that if village women have not been subjected to such 
indignities as their sisters in towns, it is all due to the fact that the men
folk o f the villages possessed weapons for protecting them. The convoys 
of refugees can testify to the fact that only those could project themselves 
on theii way to the East Punjab, who had some rifles with them.

By giving your assent to this Bill, you will in effect put eveiy person 
behind the bars, who in future carries a spear for self-defence. On the 
other hand what I think is that it is your duty to tour the villages and 
encourage the people to make right use of weapons like spear, etc., if need 
be, for the sake of saving the honour of their women. 1 do not see any 
reason why they should misuse them. If by passing this Bill, you ban the 
carrying of such weapons, they will certainly be compelled to keep un
authorised arms such as rifle and revolver. As every implement used by 
the farmers is generally sharp-edged,"this bill, if passed, is liable to be inter
preted to include hoes, axes, etc , even when they are used for agricultural 
purposes. I

I once again emphasise that this Bill is absolutely uncalled for in th e 
prevailing conditions of the province. If passed, it will further dishearten the 
rural populace. I am opposed to it and I want that it should be with
drawn in deference to their wishes* They are already dismayed because
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[S Kabul Singh]
they know that unlike other Governments, their Government will not abolish 
arms licences. The passing of this Bill, whose sole object seems to be. 
the crushing of the spirit of the people, will further strengthen the feeling of 
resentment that the people harbour against the present ministry. The 
fact is that at the present moment, wh’le the goondas are in possession of 
all sorts of arms, the peaceful citizens have no means of self-defence. 
Some of .my brethren are of the opinion that if the possession of arms 
is freed from restrictions, widespread looting will be the consequence* 
What I do think is that you cannot put a stop to it, until you root out 
its underlying causes. So long as the black market flourishes, so 
long as an article such as a match box worth two* pice sells at two 
annas, you cannot put an end to looting.

While it is being considered to impose a ban on the carrying o f 
weapons, I propose that everyone may be permitted to keep sword and 
rifle and manufacture bombs and if these arc misused the permis
sion can be withdrawn. The exigencies of the time demand that arms 
licences should be abolished. Instead of this Bill, a Bill should be 
brought forward to enable the village people to manufacture spears 
and bombs in their homes-- This will save them from the neces
sity of going to the banyas for this purpose. [Interruption) . I was 
pointing to a special class of persons who do harm to the public without 
being discovered. If what l have said has injured the feelings of some 
hon. member, I beg to be excused- !• am always afraid of points of 
order. I want to submit that instead of wasting the time and energy on pas
sing a Bill for imposing restrictions on the people and taking negative 
measures to prevent the spread of anarchy, the Government should endeavour 
to inspire confidence among the people that it can defend them. Sometime 
back., the Government was not able to afford protection to the people and 
it was dubbed as “ orphan Government ” . With these words, I again urge 
that the Bill is unnecessary and uncalled for and that some better Bill 
should be introduced in its place to achieve the object in view.

S ard ar U d h a m  Singh (Amritsar Central Sikh, Rural) (Punjabi) : 
^Sir, in my opinion, this Bill is uncalled for. Those who think that 
peace can be established by curbing the rights and liberties of citizens, 
are surely labouring under an illusion- The Government can achieve 
its object by inspiring confidence and winning popularity among the 
people. Repressive measures cannot bring peace and respect for law 
nor does their use become a popular Government. I want to bring 
home this fact that those who think that the Government and its 
officers can restore peace and order by resorting to repressive measures 
are mistaken- The conditions prevailing in the province to-day show 
to what extent our people have exhibited self-restraint and avoided 
indulging in things that were of frequent occurrence across the border. 
Is it not a fact that while the Ordinance was in force, professional 
goondas and ruffians were roaming about freely with the police and 
innocent people who were carrying weapons with the help of which 
they had protected their women were hauled up by the police ? Instead 

d of devising ways and means for the maintenance of peace, our
* 1 * M* Government wants to rush through such legislation in this 

House as is instrumental in creating disorder and confusion in the p ro 
vince. I wish to make this point clear that people would hate the Gov
ernment for bringing in such legislation in this House which has 
absolutely no pieaning and would not serve any purpose. I wish to submit 
that Sardar Patel, Maharaja of Patiala and other leaders of the East Punjab
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have already decid’ d once for all thit ns attacks wha^sower would be 
allowed in future. I would like to bring this point home to the hon. 
members supporting the Bill now before the House that if they are under the 
impression that the proposed measure would ensure the maintenance of law 
and order in the province, they are wrong- 1 am sure [the proposed measure 
will make confusion worse confounded in the province. Sir, you are aware 
of the fact and I trust lion, members would agree with me when I say, 
that about 2,500 Hindus and Sikhs were killed in Jassar. After this tragie 
happening, about 10,000 Muslims assembled in Amritsar Mandi. Our 
Hindu and Sikh brethren got enraged to such an extent that they determined 
to attack the Muslims and not to spare any Muslim from amongst this 
gathe ring. If we had not stopped our Hindu and Sikh brethren I am sure 
even a single Muslim would not have been saved. In fact we fell on their 
feet and requested them not to attack them It will not be out of place to 
mention here that we requested and at the same time convinced Jathedar 
Sohan Singh not to attack the Muslims who had assembled there. What I 
wish to submit is that by giving vast powers to police officers, disorder and 
confusion would prevail in the province. Under the circumstances I think 
that Government should not rush through such legislation as will be instru
mental in creating confusion.

Sir, you are aware of the fact that*the Government of Pakistan have 
provided arms to their people and so far as our province is concerned 
no such step has so far been taken by our Government to safe-, 
guard the villages situated on the Indo-Pakistan borders- We must 
learn a lesson from the attacks made on the Kashmir borders by 
the raiders. Perhaps hon. members are under the impression that 
there is no likelihood of a war between Hindustan and Pakistan. 
But I wish to bring this point home to them that there is no alternative 
for both the dominions except entering into war against one another* Under 
the circumstances it is but meet and proper on the part of the Government 
to provide suitable arms to people for safeguarding the province and thus 
ensure the betterment of the province as a whole. I feel that our purpose 
would not be served by giving vast powers to police officers- It will not be 
out of place to mention here that nowadays police officers are arresting 
innocent persons at the instigation of the communists. If such a state of 
affairs is allowed to continue, I am afraid there would be confusion in the 
province.

Pandit Shri Ram Sharma (Southern T o w n s , G en eral, U rb a n ) (Hin
dustani) : Sir, I rise to support the Bill n ow  before the H o u se  with all the  
em phasis at m y com m and. I w ish to op p ose  the argum ents a d v a n ced  b y  
m y h on . friend S ard ar K a b u l Sin gh  w h o h a s  o p p o se d  the Bill vehem ently. 
I  w ish to subm it that of all the B ills w hich h ave either b een  p a s s e d  
into law  or w hich are aw aiting passage into law , the B ill now  before  
the H o u se  is of the greatest im portance an d  the need  of the hour. T h e  
B ill, I am  sure, w ill b e  instrum ental in m aintaining la w  and order which is 
the greatest n eed  of the hour in province. I quite agree with m y hon . 
friend that licences for arms sh ou ld  B e freely given. N o t on ly  sh o u ld  this 
b e  d o n e  bu t the w h ole province shou ld  b e  con verted  into a m ilitan t  

province. B ut the question  o f granting licences fo r  arm s to the  
p eop le  o f the province and thus m aking it a m ilitant province is quite  
a different one an d  h as no bearing on  the B ill n ow  b e fo re
the H o u se . T h e  present need o f the hour is to discourage the b a d  
characters an d  decoits w ho com m it w anton acts of aggression  and  ind ulge  
in arson, lo o t an d  plunder. I f  w e give a long rope to these b a d  characters  
a n d  d acoits, I am  sure time w ill not b e  far o ff w h en  te iro iism  will 
reign suprem e in our p rovin ce . W e  m u st pu t an effective ch eck  u p o n

ARMED BANDS (ARREST AND DETENTION) BILL



[Pt. Shri Ram Sharma]
th ese  b a d  characters and  in m y op in ion  the present B ill is inten ded fo r  
the sam e purpose* In  far distant districts and  villages I have heard  
p eo p le  com p lain in g  against the atrocities com m itted  on innocent p eop le  b y  
the b a d  ch a ra cters  an d  desperadoes w h o freely m ove a b o u t. N o w  that the 
com m un al d istu rb an ces h ave  altogether stop p ed , p eop le  w ho took active  
part in th ese disturban ces rightly or w ron gly  thinking that in the absen ce  
o f any law  to this effect there is n o b o d y  to check their m ovem ents, 
con tin ue indulging in loot, murder and arson. In  fact in alm ost all the  
districts including my ow n H aryan a  districts, the strength o f the arm ed  
b a n d s w ho have crim inal propensities h ave becom e m ore pow erful than  
before . Now ' m en from the general p u b lic  h a ' e out of anger and urge for 
taking revenge joined h a n d s w ith these b a n d s a n d  are committi ng atrocities 
o n  innocent p eop le . It will not be out of place to m ention here that p eo p le  
w ho used  to condem n the e b an d s previously have now  taken pleasure in- 
joining h a n d s with these arm ed b a n d s. E ven  in our H aryan a districts 
w hich were and are com paratively qu iet5 the num ber of these arm ed b a n d s is 
increasing d ay  b y  d ay  with the result th a t they h ave becom e a nuisance  
to the public p eace . T h ey  took  active part in the recent com m unal d is 
turbances an d  were busy with plunder and  loot* N o w  that the com m unal d is 
turbances h ave altogether stop p ed  an d  th ese  arm ed b a n d s w ant 
som eth in g to find them selves b u sy  w ith, we find them  pou ncing  
upon e a c h  other. T his state of affairs m ust be stop ped  altogether  
and if this is not done, I am afraid there will be confusion  
in the province. T h o se  of m y hon . friends w ho oppose this Bill sh ou ld  
keep  in view  the lot o f th ose inn ocent people w ho have suffered m uch at 
the h an d s of these crim inal d esp erad oes. I think, the hon. m em bers sitting  
on the T reasu ry  Benches m ust have felt even in their ow n districts that 
people  have formed the habit of com m itting crimes to the extent o f becom ing  
h a b itu a l offer ders. A t present grave d a n g er is confronting the p eop le  in 
the districts of the province a s people have b a d e  farewell to their 
respective occupations and  h ave started joining han ds with the arm ed  
b a n d s . In  this connection I  w o u ld  like to suggest that more strict 
m easures should  b e  ad op ted  to round u p  b a d  characters w ho are d ay  in 
an d  d ay  out b u sy  in com m itting crimes. A ccord in g to the present B ill the  
officer in charge of a concentration cam p  can  keep the arrested p erson  
in detention for a period not exceeding one m o n th . I  w ant that police  
officers should  b e  given en o u g h  powers to deal with these desperate  
characters. In  this connection I w ou ld  like to quote an in stan ce. In  m y  
district it w as after great difficu lty an d  at great risk of his life th at a S u b -  
In spector of P olice succeeded in arresting a b a d  character and desperado. 
A cco rd in g  to  the O rd in an ce  he cou ld  b e  kept under d eten tion  for one  
m onth o n ly  b y  the local authorities. T h e y  w rote to the authorities c o n --  
cerned to renew the period of his detention* N o  such order w as issu ed  w ith  
the result that at the expiry of one m onth, the b a d  character cam e out 
la u g h in g  at the helplessness of the S u b -In sp ecto r an d  the Superintendent of 
Police. W h a t  I w ish to point out is that a ll-o u t efforts thould  b e  m ade by  
the G overn m en t to bring the arm ed b an d s to b o o k  and thus stop  law lessness*  
It will not be  possib le  to m aintain law  an d order in the w h ole of the 
province if adequate steps are not taken in time to stop this law lessn ess.
I w ish to bring this point hom e to the hon* m em bers o p p o sin g  the Bill now  
before the H o u se  that in ca se  arm ed b an d s continue m ovin g ab ou t freely and  
unchecked b y  the G overnm ent, there will be  no law  and order w orth  the nam e  
in the province* W e  m ust not on ly  put an  effective check upon the  
m ovem ents of desperate characters bu t w e m ust stop  them  altogether. 
P erhap s the h on . m em bers o p p osin g  the Bill w ant that these arm ed b an d s  
sh ou ld  continue com m itting crimes and that G overn m ent shou ld  not stop
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them  and take an y  drastic action again st them . So far as the argu m en t  
a d v a n ced  b y  certain m em bers that every person shou ld  b e  provided w ith  
suitable arms, is con cern ed , I w ish  to subm it that it is a separate thing  
altogether. 1 for o n e  strongly subscribe to their view . Som e o f  the hon . 
m em bers h a v e  in  th e  course of their sp e e ch es rem arked th at police officers 
sh ou ld  not b e  given  m ore p ow ers an d  th a t these very officers are responsible  
for creating con fusion . T h e y  think th at in case  police  officers are given  
m ore pow ers, m asses will get disp leased  with the G overn m en t. But 1 w ould  
like to draw  their attention to this point that G overn m ent will not be  a b le  to  
carry o n  its d a y  to d a y  adm inistration  if it h o b n o b s  with arm ed b a n d s. L e t  
m e m ake this point clear that the B ill now  before the H o u se  is not m ea n t  
fo r  m en like m y hon . friend Sardar K a b u l Singh- I w ish to repeat h ere  
that the question o f  provid ing every  person with suitable arm s is quite a  
differen t one an d  that it has no bearin g  with the present B ill- If im m ediate  
step s are not tak en  to stop  the m ovem ents of the arm ed b an d s an d  if 
p olice  officers an d  m agistrates are not em pow ered to d e a l with the situation  
o n  spot, I am  afraid G overn m en t will not be a b le  to function even  for a 
d a y - In  th e circum stances I  subm it that the h abitual offenders are  
enem ies o f peace and  that their m ovem ents m ust be stop ped  altogether. W ith  
these w ords, I su p port the B ill now  before the H o u se  with all the em phasis  
at m y com m and.

Chaudhri Suraj "Mai (H a n si, G en eral, R u ral) (Hindustani) : S ir ,
I  h ad  n o  inten tion  to speak on this Bill bu t fo r  som eth in g  th at has b een  
said w ith  regard  to  m y  con stitu en cy. T o  correct the im p ression  created  
b y  m y  frien d  on m y  rig h t (P an d it Sh ri R a m  S h a rm a ) I m ust say th a t  
the incidents related  b y  h im  h ave  never h a p p e n e d  in m y  con stitu en cy.
I h ave , th erefore , n o  hestitation  in saying th at the circum stances n o w  
prevailing  in our p ro v in ce  d o  not w arran t the present B ill b e in g  passed  
into law . T h ere  w as, no d o u b t , a tim e  w h en  the G ov ern m en t required the  
pow ers sought fo r  in this Bill a n d  the G o v e r n o r  d id  the right th ing  
w h en he p ro m u lg a ted  the ordin ance w h ich  is n ow  b e fo r e  us in th e  shap e  
o f  a B ilk B ut th e situation has since im p roved  very  m u c h  an d there  
app ears to  b e  no grou n d  fo r  vesting the G ov ern m en t w ith  the pow ers  
fo r  a  fu rth er  p eriod . I m a y  w arn  the G o v e rn m e n t th at i f  the Bill is 
p la c ed  on the statute b o o k  n ow , it w ill op erate  as an engine o f  re
pression  against the p eo p le  and ru ral p o p u la tio n  in p a rticu la r . T h e  G o v 
ernm ent should not be a fra id  o f  a fe w  m iscreants w h o  are fo u n d  in th e  
society at all tim es. T h e  present la w  o f  t in  la n d  is enough to b.ring th em  
to  b o o k . O u t o f  fe a r  o f  such fe w  persons G o v e rn m e n t, p a rticu la r ly  
a p o p u la r  G ov ern m en t, should n o t arm  the p o lice  w ith  very  w id e  p o w ers. 
T h is  w ill only  lead to the harassm ent an d  disgrace o f  respectable persons in  
the society as h ap p en ed  b e fo re  w hen the ordin ance w as in fo rc e .

Minister of Revenue and Home Affairs : I must rise to correct
the h on . m e m b e r . T h is  ord in an ce  has been in fo rc e  fo r  som e weeks and  
I  ch allen ge  any one to cite an y  instance show ing th a t a single person  h a s  
been  p roceed ed  aga in st under th e provisions o f  the ordinance-

Chaudhri Suraj M ai : In  any case m y  fea rs are th at those p o w e rs
a re  likely  to  be m isused an d  there is a dan ger o f  the agricu ltu ral w o rk  
su fferin g . T h e  p o o r  peasants a n d  c u ltiv a to rs  h ave to possess s h a r p -  
ed g ed  im p lem en ts fo r  cu ltiv a tin g  the fields and i f  these im pelm ents are  
sn atch ed  a w a y  fr o m  th em  sim p ly  because th ey m ay be used as 
w eap on s, it w ill be  n oth in g  sh o rt o f  oppression . I ,  th erefo re , o p p o se  th e  
m o tio n  fo r  the consideration  o f  this B ill.

Sardar Waryam Singh (B a ta la , S ik h , R u r a l)  (Punjabi) : S ir*
I  invite you r attention to the con dition s on the fro n tie r , esp ecia lly  in
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th e  districts o f  G u rd aspu r, A m ritsa r and  F erozcp ore, w here rob b ers com e  
fr o m  Pakistan* T h e  p eo p le  o f  those districts are c o m in g  to  this side  
d u e to the p a n ic  prevailin g  there* W e  ou gh t to h ave created confidence  
a m o n g  those p eo p le  and assured th em  th a t th ey w ill be  sa fe g u a rd e d  fr o m  
those robbers. A c co rd in g  to this Bill no one w ill be ab le  to  get a rifle nor  
b e  a llow ed  to b u y  it, that is to  say , he w ill b e  deprived  o f  his s e lf -  
protection . T h is  B ill should not a p p ly  to those w h o live on the  
frontier- In  the N o rth -W e st F rontier Province an y  voter can  h ave a  
licence fo r  an arm  ; sim ilarly p eop le  near the bord er should also b e  
allow ed to  have arms* T h e  best th ing w ill be  fo r  G overn m en t  
to  supply arm s to  those people  free o f  ch arge and i f  th a t is not 
possible , they should give licences fre e ly  and d ep o ts should be o p e n e d  
w here arm s are sold at ch eap  rates. In  G u rd asp u r D istrict a ro b b e r  
n a m e d  G an g o o  com m itted  a rob b ery  and w hile cap tu rin g  h im , one m a n  
died and several police m en  w ere w oun ded . I suggest th at the p olice  
should  seize the unlicensed arm s. It shou ld  be organised in such a w ay  
th at respectable people  should be g iven  the greatest qu an tity  o f  a rm s. 
G o o n d a s  are gain in g  cou rage, w hile  the G overn m en t is issuing arm s  
m iserly . I f  any one gets a licence he does not get the arm s. T h is  
legislation should not a p p ly  to  the w hole province o f  East P u n ja b  or at 
least it m ust not a p p ly  to the fro n tier districts.

Sardar Bachan Singh (L u d h ia n a  C en tra l, ,Sikh. R u ra l)  
(H ind ustani) : Sir, I rise to sup port the B ill under consideration  and I
d o  so in view  o f  the extraordin ary conditions ob tain in g  at present in 
th e E ast P u n ja b . O f  course these should be no restrictions on the keep
ing o f  arm s and I w ould  like the A rm s A c t to be repealed so th at every  
citize n  m a y  be ab le  to  possess arm s fo r  p rotectin g  h im se lf, his hon ou r  
a n d  his p rop erty . A s all hon. m em b ers rightly  said it is on ly  th e  
G o o n d a  elem ent th at keeps arm s secretly and w ith ou t licence* T h e  
peace lovin g people d o  n ot act in that m an n er. T h e y  h ave respect fo r  
th e la w  o f  the la n d  and to a rm  such persons, the A rm s A ct should be  
relaxed  if  it can n ot be repealed at once. B ut the pow er asked fo r  in  
this B ill should be u n gru d gin gly  given  to  the G overn m en t so that it m a y  
b e  a b le  to punish the offenders against society o f  w h om  even the  
p olice  fe a rs  or to  put it m o re  correctly , w ith  w h o m  the p olice  is h an d  in  
g lo v e . T o  check the nefariou s activities o f  such an e lem en t the pow ers  
as p ro v id ed  in the Bill m ust be given to  the G ov ern m en t under these  
critica l circum stances w hen lakhs o f  people have been killed  and  
thousands o f  w om en  a b d u c te d .

Sardar Udham Singh : T h e  h on . m e m b e r  w as busy in giving
p rotection  to  the M u slim s  at th at tim e.

Sardar Bachan Singh : S ard ar CJdham Sin gh  has b ro u g h t this
ch arge  against m e th at I g ave  protection  to  the M uslim s* N o t only  as a  
C on gressm an , bu t even as a gen tlem an  it is m y  d u ty  to help the oppressed  
a n d  resist the oppressor at every  cost. A s  I h ave a lread y  pointed o u t, the  
lo o tin g  w as d on e in m ost cases at the instance o f  police officials and also a 
n u m b e r  o f  p u b lic  w orkers. N o w  w h en those people are being asked to  
retu rn  the looted p rop erty , th ey accuse those govern m en t officials and  
p u b lic  leaders w h o  a t  first instigated th em  to indulge in lo o t an d  arson  
an d  n ow  h o ld  th em  guilty o f  these crim es. I  w ant to  m ak e it clear th at  
w h o e v e r gives protection  to such culprits is gu ilty  o f  a sim ilar o ffen ce . 
T h is  B ill is, th erefore, against those persons w h o , dressed in u n ifo rm s, g o  
a b o u t fre e ly  m olesting and insulting the dau gh ters and sisters o f  la w -  
a b id in g  feitizens. A t  the present tim e, there is an acute need fo r  such  
a  B ill. O nce again  clouds o f  disorder an d  lawlessness are ap p ea rin g  on  
th e  h o rizo n  o f  India* T h e  situation in K a sh m ir  is b eco m in g  m ore  critica l



every day. There is quite a large number o f  persons in our province, who 
are on the look out for an opportunity to carve out their own states in 
these critical times as others have been doing in the past under similar 
circumstances.

Sardar Shiv Saran Singh : That is not true.
Sardar Bachan Singh : As an instance I may tell you how one 

Lpkhu Singh or Lakha Singh sought to establish for  himself a state in 
district Amritsar.

Sardar Udham Singh: There has been no such case in the 
Amritsar district.

Sardar Bachan Singh: This jjincident was reported in the daily
Tribune sometime ago and I can also produce facts which can bear out 
my assertion. The said person belongs to the Patti tehsil in the Amritsar 
district and was arrested by a Superintendent o f Police.

Minister of Revenue and Home Affairs : Sir, on a point o f
order, I want to point out that the strain in which my hon. friend is 
speaking has nothing to do with the present Bill- This Bill makes certain 
provisions against a particular kind o f armed bands and as such the case 
o f  one person does not come under this Bill. Moreover the Government has 
not arrested any Lakhu Singh under this ordinance.

Sardar Bachan -Singh : Sic, what I was trying to make clear wa s
that there was a great need for the introduction o f the present Bill. 
Whatever facts I have placed before you are based upon my personal 
knowledge. The Kashmir problem is becoming increasingly dangerous 
and as such it is highly essential that our Government should be armed 
with certain powers to meet any contingency that might arise. This does 
not mean that the Government so empowered will immediately start arrests 
o f  all sorts o f people- Rather it aims at giving the Government certain 
powers which should be available to it to deal with certain emergent 
circumstances. In fact this Bill is against such armed ‘ bands who dressed 
in uniforms go about plundering and looting law-abiding citizens and 
molesting their honour. In extraordinary circumstances, the. Government 
has to be provided with extraordinary powers. In this way, you will be 
strengthening the forces o f law and order against the forces o f lawlessness 
and disorder. The Government has to adopt various means to conduct 
its business- Side by side with the oral propaganda the fear o f punish
ment is also necessary for the successful working o f a Government. This 
Bill should be immediately brought into force. As regards the possible 
excesses o f the police, the Government will have to be vigilant and the 
offenders should be brought to book. With these words I support this Bill.

Minister for Public Works (Ch- Lehri Singh) (Hindustani) :
I have no mind to make a long speech on the subject, but I would like 
to make a few observations to remove certain misconceptions o f my hon. 
friends regarding the Bill under consideration. It seeks to provide for 
the arrest and punishment o f members o f armed bands. The persons 
possessing licensed arms do not come under the mischief o f this measure. 
But my hon- friends have laboured hard to twist the simple object o f the 
Bill by bringing in the bogey o f attack by Pakistan on us- It has 
been stated that if the Bill is enacted into law, bur people will be deprived 
o f  their arms and they will be face to face with the same danger which is 
confronting 'the Kashmir State. These arguments do not appeal to me- 
On the other hand my experience after touring the province extensively is 
that armed bands are a menace to the maintenance o f law and order. It
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will not be out o f place to mention here that we have received letters from 
the Deputy Commissioners and Superintendents o f Police urging us to arm 
them with powers to cope with this ever increasing menace- My hon- friend 
Chaudhri Suraj Mai vehemently attacked the Government for putting for" 
ward this measure- It appears that he is absolutely unaware of the conditions 
prevailing in the province; otherwise he would not have hurled baseless 
accusations at the door of the Government. He must know that main
tenance of law and order is a pre-requisite or a sine qua non for 
functioning of a Government. He is the Prime Minister of a State and 
knows full well from what happened in Bharatpur that no Government 
can exist if there is chaos in the country. It is therefore obvious that the 
enactment of this Bill into law is extremely necessary to restore the sense 
of security in the public as well as normal life in the province- As regards 
attacks by Pakistan or any other foreign power upon us, my hon. friend 
may rest assured that this Government will not be found wanting in its 
duty to defend this land of ours and arm its people,- {Hear, hear)- I 

» think he should have no cause of complaint in this regard as orders have 
been issued by Government to the District Magistrate to issue licences 
for arms liberally to the public. In view of this my hon- friends will agree 
with me that the armed bands found at various places terrorising the 
people, can in no case be tolerated. They are obstructing the efforts of 
the Government to restore peace and tranquility in the country. Unless 
they are done away with, public order and security cannot be restored.
I will ask my hon- friends who severely criticised this Bill to move out and 
see things for themselves as to what is happening in the various dis- ' 
tricts. These armed bands are working havoc. They commit murder, 
arson and loot frequently. It is true that at a particular time those 
persons who took active part in murders, etc., earned great popularity. It 
is also true that persons in possession of illegal arms were very popular 
with the public. But now the times are changed- The people’s Govern
ment has come into power and it has been saddled with the responsibility 
of restoring order in the country. Therefore no quarter can be given to 
freebooters and irresponsible persons carrying illegal arms. It is in the 
interest of the public to put them down with a firm hand. • As a matter of 
fact, we are not against issuing arms. But we want responsible and 
patriotic persons to possess arms under licence and handle them judiciously. 
{Applause) • With these words I resume my seat.

Sardar Shiv Singh : (Gurdaspur North, Sikh, Rural) : (Punjabi) ; Sir 
I have stood up to request that the Bill which has been introduced be with
drawn- It was some twenty days or a month ago that I paid a visit to 
my constituency. The villagers complained that ever since the riots had 
started, the soldiers of the Pakistan army frequently entered the Indian 
territory and attacked the people, so much so that the farmers cannot even 
go out to cut their crops. In this way these Pakistanist soldiers are in
flicting heavy losses on us. The people are greatly terrified, because they 
have not got such arms to resist their attacks as these Pakistanist soldiers 
possess. I, therefore, urge upon the Government that rifles and guns 
should be distributed fiee of any cost if possible among the villagers in 
our district. I had an interview with the Premier also in this connection 
and he assured me that he would do the needful- After that I met Sardar 
Swaran Singh who promised to talk to the Inspector-General of Police to 
arrange for sending of arms to our district- By placing these things before 
you, I mean that whereas on one side we are trying to get more arms for 
our defence, on the other this Bill is being introduced with the 
purpose that whoever will be in possession of arms, will be severely dealt 
with- I would like to point out to the House that the time has come when the
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Government should allow every one to freely possess arms . in vie\y o f  th? 
danger ahead. The Government should beware of that. We are told .that tfcê  at
tacks that are being made on us from the Pakistan side, cannot be called.an 
official war. Such attacks, I would like to point out, vvill ultimately develop 
into an openly declared war, in which case the raiders will not be armed 
w-th daggers, hatchets and swords, but with rifles and guns The
oasers of such weapons cannot be resisted except with equally modern
weapons. In view of these facts I think that the present Bill is not 
required. This concerns the danger of external invasion. Now I want
to place before the House some facts regarding the dacoits who are highly
organised and are equipped with modern weapons. These people can be 
effectively resisted only in two ways. The first way is to allow the 
villagers to possess rifles in an unfettered manner, while the second 
method is that the police officials should honestly discharge their duties 
and protect the people, which of course is a very difficult thing 
at present. J would, therefore, request the hon. Ministers to withdraw this 
Bill. We are passing through very critical times and as such, instead of 
imposing restrictions on them, people should be freely allowed to possess 
arms to effectively protect themselves.

' A H M E D  B A N D S (^ARBBST A N D  D E T E N T IO N ) BILL § 7

Minister o f  Revenue and Home A ffairs (Sarda* 
Swaran Singh) : The question may now be put, Sir.

Mr. Speaker : The question is__

That the question may now be put.

The motion was carried.

Minister for Revenue and Home Affairs (Sardar Swaran 
Singh) ’ (Punjabi) : Sir, 1 have listened very carefully to the objections 
that have been raised from different points of view by my honourable friends 
with regard to the Bill under consideration- In view of the prevailing state 
of affairs in the province, it was perhaps not strange on their part to confuse 
the working of various Apartments of administration with the provisions 
of this Bill. These are two separate issues. Some members have taken 
exception to the provisions of this Bill owing to the objectionable behaviour 
of a certain Police Officer. Some other friends are really against the conti
nuation of the Arms Act* But these objections do not hold good so far as 
this Bill is concerned. If the members of the Police force do not behave 
properly they can be set right. It is no argument that the Government 
should not by a legislative measure arm itself with more powers to deal 
effectively with lawless element simply because its Police force is not 
functioning properly or in a right way. It is our bounden duty to 
establish law and order in the province and to make the Police true 
servants of the public. Anyone who dares to take the law into his
own hands or obstructs the operation of law shall have to be effec
tively dealt with. The presence of the Police should be a source of strength 
for a law abiding citizen. In a period of transition, numerous defects creep 
into the society. The real objective should not be ignored. We aim at 
making the Police real servants of the people. To refuse to enact a 
measure intended to give more powers to the Government on the basis of 
improper action of a certain Police official or the fear of misuse o|̂  those 
powers by the Police, is illogical. I may inform the9 House that the* At‘rhs Act 
is under the active consideration of the Government and instructions have 
already been issued to the District Magistrates to issm licences for keeping
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suitable arms for self-protection. Necessary alterations can be made in 
the Arms Act, but the proposed measure is quite different. There is 
already much lawlessness in the province and organized bands of armed 
persons are a great menace to law and order. Government cannot allow 
armed bands to do anything they like and to take the law into their 
own hands. As Ministers of a civilised Government, it is our duty to 
establish peace and order in the province and to create a genuine spirit 
of bravery in the people. No Government worth its name can let the 
impression grow among the people that it is incapable of protecting 
their lives and property and that they should organize themselves into bands 
for mutual protection* It is the foremost duty of every Government to inspire 
confidence in the people artd to show that it can afford them protection 
of life and property.

There can be no hesitation in accepting amendments to the Arms Act 
aiming at permitting the people to keep arms for self-defence. The Arms 
Act is a relic of British Imperialism. A foreign Government does not trust the 
people and thinks it essential to disarm the population of the subject country. 
Now that there is a popular Government in the saddle, the people should 
not distrust it or entertain any fear of it. We have to restore confidence 
among the people- The object of this Bill is neither to re-inforce the Arms 
Act of the previous regime nor to harass our innocent brethren* Master 
Kabul Singh has said that this measure will be judged by its results. Well, 
the ordinance which is now before the House in the form of the Bill has 
already been in force for several weeks. Can any one of the members of this 
House who has been in close touch with his constituency give any instance 
or cite any case in which the powers conferred by the Ordinance in question 
were misused ?(Interruption*) We have not been elected to this House by the 
people to strengthen penal legislation. I myself have been practising as a 
lawyer. I know if it is a good thing to save an innocent person from punish
ment, it is more in public interest to see that a culprit is brought to book 
rather than escape scot free- The attitude of the general public is 
different. For instance they would at first detest a person who has been 
guilty of murder but after a few days they would be inclined to be 
merciful towards him in the spirit of “ let by-gones be by-gones’5 and 
after lapse of more time they would even forget his crime. But we cannot 
be influenced by sucti feelings because we are responsible for the interest 
of the society as a whole. We respect the law-abiding persons but we must 
punish the law-breakers* It is our duly to defend the innocent people and 
to have regard for them. In the case mentioned above, we have seen that 
the feelings of mercy saved an individual but they are detrimental to the 
wider interests of the society.

I once again emphasize that the objections raised against the Bill under 
consideration are irrelevant. To achieve their real object, those who are 
opposed to this Bill should bring forward another motion intended to 
censure the iconduct of the police or for the amendment of the Arms Act. 
If we want to strengthen the law, we are not going to hesitate for fear of the 
new powers being misused by the police. If after proper enquiry we are 
convinced that the police have committed any excesses or misused their 
powers we shall not fail to punish those who are guilty of such acts.

Mr. Speaker : Question is
That the East Punjab Armed Bands (Arrest and Detention) Bill be taken 

int# consideration at once.
SPhs motion was carri§d.
Mr. Speaker: The Assembly will now proceed to consider the Bill

clause by clause.



CLAUSE 1
Submslause (2)

Mr. Speaker : Question is :
That sub-clause (2)  stand part o f the Bill.
The motion was carried*

Sub-clause (3)

Thattur Beli Ram (Kangra East, General, Rural) (Hindustani): 
to move :

That for sub-clause (3) the following-be substituted —

“  ( 2 )  It shall come into force in such areas and on sueh date or 
dates as the Provincial Government may, by notification, 
appoint in this behalf. ’’

In moving this amendment I do not like to make a long speech. My 
object in moving it is very simple and it is that this Act may not be enforced 
throughout the East Punjab all at once but only in areas in which, in the 
opinion of the Government, it is necessary to enforce it. It is intended to 
give the Government a power and I am confident that the Government will 
have no objection in accepting the amendment moved.

Mr. Speaker : Clause under consideration, amendment moved :
That for sub clause (3), the following be substituted :—

*’ (S)  It shall come into force in such areas and on such date or 
dates as the Provincial Government may, by notification, 
appoint in this behalf. ”

Minister o f  Revenue and Home Affairs (Sardar Swaran 
Singh) {Punjabi) : As I have already assured the House that it is not our 
intention to have powers unless these are quite necessary for the preserva
tion of law and order and as the amendment moved is in keeping with that 
intention, I have no hesitation in accepting it.

Mr. Speaker : Question is :
That for sub-clause (3), the follow ing be substituted : —

“  fiU It shall come into force in such areas and on such dat© or 
dates as the Provincial Government may,f by notification* 
appoint in this behalf. ”

, The motion tbas carried

r. Speaker : Question is :
That sub-clause ( 3 )  of clause 1, as amended, stand part of the Bill.

The motion ivas carried
C L A U S E  2

Sardar Narotam U gll (South-East ^Punjab, Sikh, Rural) : Sir, 
I beg to move :

That at the end ° f  sub-clause (a) the following be added—

“  but does not include licensed arms or arms for which no licence 
is under the provisions of the said Act or the rules made 
thereunder, required. ”

My purpose in moving this amendment is that certain conditions may 
be created, as ■ were brought to the notice of the House, by members who 
spoke on the N Bill, whereby people possessing licensed arms or arms like 
Kirpan that are exempt, or agricultural instruments, would be treated 
as carrying weapons or arms and would be unnecessarily harassed. By

ARMED BANDS (ARREST AND DETENTION) BILL 5®
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this amendment I want to make the law absolutely clear and that no action 
will be taken against the persons who possess licensed arms [or such arms 
that are exempt under the rules-

Mr. Speaker : Clause under consideration, amendment moved :
That at the end of sub-clause (a ), the following be added

“ but does riot include’ liceiisdd arms or arms for which no licence 
is under the provisions of the said Act or the rules aaad© 

thereunder, required. ”

Minister o f  Revenue and Home A ffairs (Sardar Swaran 
Singh) (.Punjabi) : Sir, I would like to intervene at this stage to assure the 
House that I myself and the high officers of the Police Department will 
keep a strict watch over the conduct of the police officers to see that no 
person is unnecessarily harassed- I need not say that no popular Govern
ment which has to go to public for votes can afford to do anything in 
total disregard of the rightful claims of the public- Such a Government in 
the nature of things must see that no innocent person becomes the victim 
of the whims of its officers, but it will also be conceded that it must be fully 
armed with powers necessary to preserve law and order and it is purely 
for that reason that we have come to this House with this Bill. I am aware 
that there are complaints against some of the police officers and they are 
in some cases genuine complaints, but as 1 have said before, we will not 
hesitate to bring such officers to book as soon as their misconduct is 
brought to our notice and there are grounds to believe that any of 
them was guilty of some misconduct in the discharge of his official duties.
I assure the House once again that I will be vigilant to see that the 
powers asked for in this Bill are not misused by any of the officers and 
that these powers are used only against' those who obstruct us in the 
preservation of law and order. I hope that after the assurance given the 
House will readily agree to this Bill being brought on the statute book. 
Before I close l may as well say that if the honourable members find any . 
defect in any of the clauses of the Bill and bring forward amendments with 
a view to improving the Bill, Government will be too glad to accept 
them.

Mr. Speaker : Question is :
That at the end o f sub-clause (a), the follow ing be added : —

4‘ but does not include licensed arms °r arms for which n° lioonce 
is under the provisions of the said Act or the rules made 
thereunder, required ”

The motion was carried.
Pandit Bhagat Ham Sharma (Kangra West, General, Rural) : 

I beg to move :
That in sub-clause ( b ) i lines 3-4, the words or wear, or wears 

uniform ” be omitted.
The definition of “  Armed Band” as given in the Bill, reads thus :

Armed band ” means any assembly or group of five or more per
sons, all or any of whom carry or carries, arms or wear, 
or wears, u n iform .”

M y object in moving this amendment is that supposing a particular 
person wears a particular uniform, then it is not possible that he by simply 
using a particular kind of dress is going to disturb public peace.

The Assemttly then adjourned till 11 a.m. on Tuesday} 4th Novenk>er
1947.
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EAST PUNJAB LEGISLATIVE ASSEMBLY
Tuesday, 4th November 1947

The Assem bly met in the Council Chamber, Governor-OeneraVs Lodge, Simlay 
at 11 a. m. of the clock. M r . Speaker (the hon. Sardar Kapoor Singh) in the Chair.

BUDGET_GENERAL DISCUSSION

Mr. Speaker : The House will now proceed with the general discussion
of the Budget If the whips of the parties were to tell me the names of members 
who wish to take part in the general discussion, I shall be able to fix the time 
limit for speeches*

Lala Kedar Nath Sehgal: On a point of order, Sir. When we were in the
old Punjab Assembly, there used fo be a mace signifying the power and dignity of 
the Chair. But here we do not find it.

Mr. Speaker: We have not got the mace as yet. The one we had at
Lahore, has been left in the old Assembly Chamber. (Laughter).

♦

At the outset I would request the hon. members who are participating in 
1o*day’s discussion, not to be personal in their speeches. Yesterday I noticed that 
some of the members indulged in talk which I did not like. I trust hon. members 
will maintain the dignity of the House and raise the level of the debate.

Sardar Kabul Singh (Jukundur East, Sikh, Rural) (Punjabi) : Sir, the
Fast Punjab Legislative Assembly, as the honourable Premier pointed out yester
day, is holding its first session in free India. I want to say a few words in this 
connection. It is a fact that the British domination has ended. This too is a fact 
that our country is independent to a great extent and we have a popular Govern
ment here in this province. But we should not lose sight of the fact that every 
popular Government must necessarily have the full confidence of the people. I 
would even say that such Government should not only have the confidence of the 
people, but they should even love it. The agents of the Government or Ministers, 
when they approach the people, should inspire feelings of enthusiasm, love and 
pride in the hearts of the people who may think that the reputation of the 
Government is their own reputation. But what is the state of the people in our 

•country at the present time ? They do not think themselves safe ; nor do they 
think that their honour, life and property are safe. In spite of the fact that almost 
all the Muslims have been evacuated from our provincev the Hindus and Sikhs 
who have stood shoulder to shoulder in these sufferings, are now afraid of each 
other. Besides this, it is the people who are drawing their salaries out of the 
revenues of our province, l mean the members of the Services, who are spreading 
fear and hatred among the people. Although the present Government is our own 
Government and the Ministers are the representatives of the people yet the 
members of the I.C.S and P.C.S. and other services are working in the same old 
rut. Ih ey  are doing exactly as they have been taught by the British. It is a 
matter of deep regret that these people even now are in power and pose to be 
chaudhris. These are the people who tried their utmost to crush political move
ments. There might be, no doubt, such persons who had genuine differences 
with Congress and other political bodies. But we have got many instances which 
show that those official agents did rot hesitate to commit even the meanest 
things to wm the goodwill of the Britishers, and took the greatest share in the 
suppression and crushing of political woikers. On the basis of these%facts, the 
representatives of the people and the workers naturally think as to why these 
persons are allowed to exercise the same influence and power even now when we 
have won independence.
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Sir, I want to convey these public feelings, through you, to the Government. 

Even now, the officials who tortured with lathis the political leaders like Bhagat 
Sir-gh when he had resorted to hunger strike, are in power. Besides this, the 
other political prisoners were also put to serious torture. In this connection, I 
remember that a retired Executive Engineer who was travelling by train met 
on a radway station a police official who was then an Inspector but is now a 
Superintendent. It so happened that an Englishman had thrown out of the tram 
the luggage of that Executive Engineer who, in order to win the sympathy o f that 
Inspector, talked to him against the British people. But the man w io  was 
taught to win the goodwill of the British at every cost, got down at the next 
station and got the Executive Engineer arrested under some pretext* What I mean 
to say is that now that a popular Government in the real sense o f the word has 
been established and the Government which was a dark shadow over our 
freedom is no more, it is but right that our Government should make such people 
feel the real change. I would like to place before you a story in this connection* 
Once a masquerader having disguised himsell came to a Sardar Sahib to get some 
prize. But the Sardar recognized him and told him that he did not deserve any 
prize, because be had recognized him. 1 he man agreed but said that he would 
show him how he got money from him in disguise. He, later on, masqueraded 
himself as a sadhu and taking along with him spine ckelas reached the Sardar’s 
village and staved outside it. The chelas made it known that the Sadhu was a 
divine being. One day when the Sardar and his wife were going out for a walk, 
the wife thought of availing that opportunity to pay a visit to the sadhu to get 
his benediction- But the Sardar replied that it did not look nice to go without 
anything to offer and so the visit might be.postponed till some other time. The 
wife being very insistent, they at last agreed to visit the sadhu. As the Sardar had 
already said that they should not go without any offerings, the wife gave her 
ring as an offering to the sadhu and did obeisance. The sadhu took the ring 
and threw it in fire; when it melted, he flattened the gold into a pice. The 
Sardar said that if the ring was to be made into a pice, there was no need of 
deforming it, because he could have got many with that ring. At this the sadhu 
threw off the disguise and appearing in real shape replied as to how he would 
have deceived him if he bad not thrown the ring in fire. He further told him 
that he had succeeded in getting something from the Sardar only after he had 
renounced it. I

I want to point out, Sir, that we are the representatives of the people and if 
our Ministers should also become the true servants of the public, the members of the 
I. C. S. dare not follow the old rut. We even to-day feel that, whereas the British 
Governme nt is gone, the people who bartered away the honour of the country to ac
quire big properties, are even now enjoying life. Why should not their properties be 
confiscated ? Their very presence and their possessing big properties are a challenge 
to our independence and a standing insult to it* As a matter of fact, this should 
have been the first thing for the Government to do. Even to-day I find that the 
zaildars, suffaidposhes and big zamindars are in league with the police to accept 
bribes and are thus bringing a bad name on the present Government. I ask 
why they are not being dismissed* When I talked about this matter to Sardar 
Swaran Singh and other hon» Ministers, they told me that they were also in 
favour of the measure- If that is so, why is it being delayed ? It is these 
zaildars and lambardars who have profited even out of the ruin of the lakhs of 
our brethren who have come here having lost their all. When the Government 
formed recovery committees, half the recovered property was 
misappropriated by these people and the .police. If such a property valued 
at fifty thousand rupees, 25 thousand had alieady been appropriated for 
themselves. Whatever loot and bloodshed had taken place on tnis side, it was 
only a reaction of the atrocities committed on ov ''people in West Punjab. I do
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not deny that the crops and fields of the poor Muslims have been looted and 
run down. But I say it is these great people who have benefited out of 
this loot. If at all, the poor people managed to collect one or two bags of 
wheat and -hese zaildars forcibly got it from them.

Apart from this, what is the condition to day o f those Sardars who were 
big landlords noidiiig as many as fifteen and twenty squares of land and who 
would nit s>t but on oig tables ? Fo-day they are lying on the roads. Some- 
tines they are Greeted towards Ferozepur, on reaching which they are told 
that no nore land is available there and therefore they should g o to  Juliu idur. 
From there tney are again told that there is no land for them there and they should 
goto Karnal. The result of all this is that they are wearing themse.ves out on roads. 
The policy of the Government to allot ten acres of land to every farmer was, o f 
course, right. But it is regretted that kharif crops have been ruined and there 
is no hope of getting the rabi ones sown in time. Fertile and productive tracts 
o f  land are iyi i g b irren and h ird like cement through carelessness, because 
this land was not distributed in time. It is a fact, of course, that the machinery 
o f the G >vernment is not sufficient and there are many difficulties in its way. 
But this kind of work can be assigned to school teachers, because schools have 
been closed since long. Lend should not be allowed to remain unused and 
barren. If crops are not sown m time, the harvest o f the rdbi crops will be 
much less and there will be a famine- Besides this, in every other matter also, the 
rural population is being ignored.

The reason why the High Court is brought to Simla is said to be the inability 
to fine any other suitable place. I do not know how far it is correct. 
But l ask, how will the poor people manage to reach Simla ? We, the 
members have reached here like bags in lorries, m spite o f  all the facilities pro
vided for us and what would be the condition o f the poor farmers reaching 
Simla with their quilts ? They could take one day’s extra food too with them 
when they were going to Lahore. But what would these people do now ? To 
have the High Court here, is to deprive the villagers o f  justice. Taking 
into consideration their ruin, ignorance and poverty, the High Court should be 
shifted to some city down in the plains.

The most important thing that I want to say is that people have lost self- 
confidence and they have no *trust in the Government I said this yesterday 
and I am going to repeat it to-day. The people had no arms in March last, 
that is why they were robbed. Some of our brethren considered it a trouble to 
carry even a stick, and those who wanted to possess revolvers were not allowed 
to do so. Our neighbouring country, Pakistan, has lifted all restricticns on the 
possession o f arms and consequently everybody is now, free to possess arms, 
while on this side, the Government at first ordered that licences o f  aJ'ms would 
be issued to such persons who will be recommended by the M. L. A.’s. After 
that, the sub-inspectors and inspectors of police began to make inquiries and the 
arms licences began to be issued on the recommendations of the lambardars. I 
ask, how can we, who are part and parcel of the Government, tolerate that 
the sub-inspectors of police should have the audacity to msult us and licences 
are not issued on our recommendations ? I, in fact, want that the licences should 
be freely issued and ammunition freely supplied. If the people misuse the arms, 
the licences of such persons can be cancelled and tbeir revolvers and guns can 
be confiscated. The shops from where people should freely buy arms should 
be made common. If this is not done, people will buy rifles, for four and 
five thousand rupees and revolvers for Rs. 1,500 in black market. How far can 
the Government go on making searches ? To search every house and every village, 
is impossib'e. If you want therefore that the people should not possess illegal 
arms, f acilities should be provided for them to buy arms umestricted and 
according to their own choice from open shops. I would request that there 
should be no licence for the possession o f arms like pistols, rifles, etc,, because 

I
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these things are to-day considered as quite ordinary. Licence, of course, can be made 
necessary for bigger arms like Sten guns and Bren guns The british Government 
stopped the Licences of arms in fear lest the people should put an end to its very 
existence in a spirit of revolt. Such fears do not «xist in the case of a popular 
Government. The people should be provided with arms and ammunition so 
that they may have confidence in themselves and trust in the Government. Our 
neighbouring country has made the arms common. I know how strong they 
are* but we should depend upon ourselves. Even a small thing that happens 
to-day is sufficient to create panic. If Kashmir is invaded, the people here be
come panicky. When I was in Montgomery jail, its roof would begin to leak even 
if it rained at Lahore. Similar is the case at present. Even a trifle can 
create panic and it acts as a hindrance to the establishment of peaee. Govern
ment should itself distribute arms in the villages in the bound, ry area and am
munition should be made available to them, so that even the poor and middle 
class people should be able to buy it to defend their and their mothers’ and 
sisters’ honour. If bombs and guns cannot be freed from the restriction of 
licence, there should be no licence lor the possession of spears at least, so . that 
the public might have some sort of means of defence. It is a fact that the police 
is very unpopular. But all the same, a close co-operation is needed between the 
police and the public ate the piesent moment. The members should tour their 
ilaqas to bring it home to the police, that they are the servants of the people and 
the Government is a Government of the people. It should be made clear to them 
that the days of British Government are gone. It is of course right that the 
complaints and difficulties of the police should also be removed. They should 
be given quarters to live with their families. Their salary should also be 
increased. If even then they indulge in bribery, they should be severely dealt 
with*

Mr. Speaker : 1 have received a long list of the names of members who wish 
to take part in the debate to-day. The number is as high as twenty. One hour 
will be taken up by the Ministers to reply, so that there lire 1 80 minutes left for 
all the other honourable members who want to speak. There is, therefore, no 
alternative for me but to request honourable members to speak for ten minutes 
each. The honourable member in possession of the House may please wind 
up.

•
Sardar Kabul Singh : Sir, obeying your order, I would place a few things

before the Government. I want that ammunition be made common* The institu
tions of sufaidposhes and lambardars should be abolished and the members of 
the I. C. S* and P. C. S. and other Government officials should be brought 
to their senses and their brains should be purged of insolence.
They should be strictly warned that they are no longer required 
to p !ease the British and that they are now the servants of the public. 
Provision should be made to impart military training in the villages. Titles, 
giants of land, jagirs and other dead institutions of slavery should be abolished ; 
these relics of national treachery and old flattery should now be destroyed* The 
honourable Ministers should tour the villages to restore confidence in public. I 
admit that they have plenty of official business* But the office routine can be 
left to their subordinates. Otherwise we should be given facilities to takeover that 
work. With these words, 1 request the Government to take these suggestions of 
mine in the spirit in which they have been made.

Pandit Shri Ram Sharma (Southern Towns, General, Urban) (Hindu
stani) : Sir, as many of my hon. friends have to speak and the time at my dis
posal is very short, I would try to make my submissions briefly. The conven
tion of the Assembly has been to discuss the Budget from all points of view. As 
the hon. Finance Minister has himself stated in his Budget speech, it is not a
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budget of the province in the real sense ; the preseht Budget has been presented 
with a view to observe the convention laid down by the Assembly. The fol
lowing lines have been used by the hon- Finance Minister in his Budget 
speech :

These Budget Proposals, strictly peaking are but a continuation of the annual 
Budget forecasts of the pre-partition Punjab for the year 1947-48, in so far as these 
related to the territory that comprises our new Province of East Punjab.

From the last year’s Budger, which was prepared by Shri Bhim Sen 
Sacher and which was passed by the then Governor due to the breakdown of 
the ministry, separate Budget proposals are made and duly published in a book 
form which relate to twelve or thirteen districts and it is ou this basis that the 
Budget speech has been prepared. There is nothing new in it, except that the 
Budget has been prepared for a few of the preceding and a Gw of the following 
months. It is said that due to shortage of time no change could be effected, but I 
affirm that there was ample time at their disposal. There is always time for 
those who really mean to work and work with determination and will. So far as 
the hon. Finance Minister is concerned, he was elected Leader of our 
party on June 29, 1947- He should have known to at this work was to be 
done by this party or in other words by the Leader of the party and the 
whole responsibility in this direction rested on him. He ought to nave known 
that he had to shoulder this responsibility both as the Leader of the party and 
as the Finance Minister. He had about four months at his disposal. In spite 
of the fact that a long time has passed since 15th August when the new 
ministry was formed, we are told that the Government did not get time to 
consider financial matters. At the same time we are being assured that 'the 
pending proceedings will be completed in the next Budget session and that the 
present Budget speech was made only to follow the convention of the House- I 
for one subscribe to this view.

I wish to submit that an appeal has been mads by the hon. Minister 
for helping the Government in maintaining law and order in the province. I 
support this appeal whole-heartedly. But what I want to know is as to who is 
after all responsible for this chaos. I make bold to submit that the officials of 
the department under the direct control o f the hon. Premier, the deputy com
missioners and the officials under him who work on the old lines, are really 
responsible for this chaos So far as the members of the House are concerned, 
we are helpless. I do not mean that the hon. Ministers are responsible for creat
ing this chaos. But if this state of affairs continues, then they will be held 
responsible. I wish to bring this point home to the hon. Ministers that if they 
act quite honestly anO with good intentions, then in that case law and order can 
easily be maintained. They should master the situation quite efficiently- If they 
fail to do so then there is every likelihood of the conditions getting worse. They 
must put m hard work with full determination to maintain law and 
order in the province. They should not work half-heartedly. By dismissing 
and punishing heavily those officials who resort to corruption, Government would 
be able to put an end to lawlessness rampant in the province. Zaijdars, lambar- 
dars and sufedposhes are no longer required, This system should be abolished.

Minister fo r  Home and Revenue : The institution of honorary magistrates
has already been abolished.

An Lon o.c member : The lambardari system should also be abolished.

Pandit Shri Ram Sharma : I wish to submit that the hon Ministers should
be careful while delivering their speeches. They should not make any propaganda 
with a view to impress upon the public that the sangh organisation is a peace- 
loving organisation. It is crystal clear from this that on the one hand the hon.
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Ministers support the movement of the so-called peace-loving organisation, while 
on the other they appeal for the maintenance of law and order throughout the 
province. This system of playing double game should be stopped altogether.

Minister for Home and Revenue : Your country is a free country now.

Pandit Shri Ram Sharma : There is no doubt about it that our country has
attained freedom. But in my opinion freedom is not yefcomplete. However I 
wish to point out that in future hon. Ministers should be cautious while delivering 
their speeches. In fact they should see for themselves as to how far they are 
justified in saying that the sangh movement is quite close to the Congress move
ment.

Again I w ant to submit that the budget shows a very heavy deficit- It is also 
clear Irom it that even the monetary assistance already made by the Central 
Government would not cover the whole expenses. Salary Bill has already been 
passed. Keeping the present heavy deficit budget of the province in view, it is 
but meet and proper on the part of the hon. Ministers, I. C. S. officers and other 
officers drawing fat salaries to make adequate reduction in their salaries. 
In these disturbed days a heavy deficit is inevitable and under the circum
stances efforts should be made to curtail the expenses. Income should be 
raised through proper means. It would be a great mistake if the income is not 
raised by proper means. A high official to-day told me that he was prepared to 
accept a fewer salary if the Ministers were themselves prepared to accept their 
reduced salaries.

.Now 1 would like to make a few submissions about the National Volunteer 
Corps. I would request the Minister in charge that be should not recruit those 
men who have taken part in the recent disturbances. Those men who have 
indulged in arson, loot and plunder, should not be recruited at all. In fact such 
element should be eliminated from the police department also ; only those Hindu 

* and Sikh young men should be recruited in the National Volunteer Corps who 
hold Congress view-

I would like to suggest that ways and means should be devised to make the 
province strong both physically and materially. The more interest the hon. 
members take in discharging their duties efficiently, the more prosperous will the 
province become. Let me make it clear to the hon. Ministers that by helping their 
kith and kin they will not be helping the province to become prosperous. If they 
try to benefit their iriends and relations, they will meet the same fate which 
the Unionist Government has already met.

Thakur Dalip Singh (Kangra South, General, Rural) (Hindustani) : Sir,
before l say anything, about the Budget, I have to say two things. I am a villager 
and belong to rural area and I would say something about villagers. The hon’ble 
Minister for Finance is not present to-day- I hope whatever I would say 
will be conveyed to him and whatever has been omitted and left, will be taken 
into consideration next time and spent in the right way. Our Budget is a 
deficit budget and we are all sorry for that. We should try that our deficit budget 
is changed into a surplus budget and to meet that end, we* should seek the 
co-operation of public servants and the public.

It is a well-known fact that we have a deficit budget, but many “ Headings *’ 
have been omitted, which were acquired after great struggle. I mean the follow^ 
ing three funds :__

( 1) Peasants' IV elf are fu n d —It was exclusively meant for villagers. Many 
students were awajrded scholarships out of this fund. Now the 
hopes o f  ail those students have been shattered, as they will not 
get any such aid from the Government.
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(2) Development Fund—It was meant to improve the state of rural areas.
This fund has also t een closed, that is, we have been deprived of 
our rights.

(3) Famine Relief Fund__This fund was utilized wherever famine occur-ed.
Now also there are signs of famine, but there is no provision for it.

Now I come to Punjab Co-operative Union and the Provincial Bank. 
These two institutions were serm-Government institutions. Primary unics were 
run b y  these institutions. Lacs of rupees of rural areas are lying in these banks 
and are tocked up there. Inspectors and sub- inspectors are working but they 
have not been paid for the last three or four months. Many employees 
o f Provincial Bank and Union are running hither and thither and they do not 
know what to do. The high officials get their salaries and they do not know 
about others. the Minister in charge may kindly pay attention to them and 
reorganise them.

livery one knows that my district is mountainous and the Dogras of this 
district have saved the lives and honour of Hindus and S khs alike and they 
bring them to East Punjab- In the last budget an amount was set apart for roads, 
but it has not been provided in the present budget. Certain bridges were also 
to be erected, as our district during the rainy season becomes Andamans, that is, a 
place for transportation. Transport and mo tor lorry traffic is closed. As regards 
schools, there are only three high schools in such a big district. There are only 
two big straight roads, one Hoshiarpur to Dharamsala and the other Kangra 
to Kulu. The second one is better and on the former a jorry take# 8 hours to 
complete the*journey of 75 miles. One is so wrapped in dust that he cannot be 
recognised.

Mehta Ranbir Singh (Ludhiana and Ferozepore, General, Rural) (Hindu* 
stani) : Sir, we have met in such circumstances in which we have never met
before. This is the first time in the history of Punjab that it is faced with 
a deficit of two crores and some lakhs of rupees in its budget. What is the 
cause of this deficit ? The cause is that the fertile tract which the people of East 
Punjab brought under cultivation at the cost of their own resources, has been 
snatched away from them. This taking away of the tract o f land which is, as a 
m atter of fact, the best tract in the whole of Asia, has fallen upon the resources 
of the East Punjab as a serious blow. We might have recovered from this blow, 
if things had stopped there. But unfortunately our Government has not as yet 
assumed complete charge, when new and unhoped for burdens of heavy responsi
bilities fell upon its shoulders* All this is the direct consequence of the hatred 
and the two nation theory propagated by the Muslim League which assumed 
ultimately the shape of a conflagration* It was due to this spark of hatred that 
the peace not only of the Punjab but of the whole of India was jeopardized. 
While Mahatma Gandhi is trying to extinguish this spark of hatred through love, 
Sardar Patel on the other hand, is pouring sand over it. There can be no peace 
and prosperity in the country much less in the East Punjab so long as this hre 
o f hatred and violence is going on and we should all try to extinguish it by all 
possible means. Gur province is like a patient whose condition is precarious. 
Such a case’demands the services of an able physician, an efficient surgeon and 
proper nursing. I am glad that the Government of our province as in the efficient 

'hands of Dr Gopi Chand, as Premier and Sardar Swaran Singh, as the Minister 
of Revenue and Home Affairs. Under their abL leadership we have every hope 
that our province will regain the lost ground. For this purpose it is also 
necessary that the fifth columnists, whosoever they may be, should be completely 
exterminated. I am sure our Home Minister will not spare such fifth columnists 
even if they happen to be once our friends and belonging to our own ranks. If 
such persons are spared, the consequences will be bad It is also incumbent upon 
us that we should give our Government our whole-hearted co-operation in thi* 
matter.
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Now I come to the actual budget Although the hon. Minister for Finance 

is not present in the House, 1 am confident that my word will be conveyed to 
him. On page 137 of the budget a sum of Rs, 93,000 has been earmarked as 
grants to non-Government secondary schools for Europeans. We cannot afford to set 
apart such a big amount for the education of the European children when our 
own boys and girls require our attention for their education, Moreover, these 
Europeans draw high salaries with which they can the iselves afford to provide 
for the education of their children- There is one more point to which I draw the 
attention of the House. I suggest that various departments of the Government which 
are allied to each other should be brought under one head. For instance, the 
departments of the Inspector-General of Civil Hospitals, the Inspector-General of 
Prisons and the Director of Public Health are v e^  closely related to each other. 
We may not reduce the salaries of the heads of. the departments. But we can 
certainly bring about some saving in the exp nditure and also efficiency in work 
if some heads of departments are prepared to do more work and take charge of 
other allied departments as well. I want to place one more suggestion before 
our Premier. It is that he should try to utilise the services of such members of 
this Assembly who are not doing anything .useful at present- Their services can 
be made use of in the administrative work of the Government, In this way the 
work will be distributed and our Government will become truly democratic, and a 
good deal of expenditure will also be saved.

, Master Gurhanta Singh (Jullundur General, Rural, Reserved Seat) 
(Punjabi): Sir, it is my first opp >rtunity to speak in this Assembly since the attain

ment of independence by our country. The budget 
12-0 noon. has come for a }ot 0£ criticism because it is a

deficit budget. From my experience as a member of the
District Board, I know that it is common practice to present a deficit budget 
advisedly. The Secretary of the District Board u?ed to do like this. He would 
present a deficit budget in the beginning and at die end of the year he would 
announce a surplus with the object o f winning popularity and admiration. 
Though 1 know that ther  ̂ are a number of defects in the budget, I have no 
intention to criticise it. I have risen to narrate the sad story of the difficulties and 
hardships that confront my brethren who have come fo m  West Punjab. It is 
well-known to hon. members fhat refugees from West Punjab have to squat on 
the platforms of railway stations for days together on their arrival in East 
Punjab. When they reach the territory of the Indian Union after remaining
hungry for several days, they are dismayed to find that even here there are no
arrangements to feed them. When they manage to cross the border, they naturally
think that their hardships will come to an end and that they will at least be well 
fed- But they are distllu ioned to see tne treatment meted out to them by their 
brethren and curse the advent of independence which has made people hard
hearted towards their brethren who are hovering between life and death. It is a 
pitiable sight to see refugees rotting on platforms and their women and children 
starving and shivering with col I, In my opinion, they have a prior claim on the 
Government’s attention and sympathy. The plight of ach ut refugees is heart
rending. Government has given land to the agriculturist refugees and houses t° 
the urban refugees. But the Achhut refugees have been left to their fate. Even 
those Achhut families who were agricultural tenants for the last fifty years are not 
being allotted any land. In the Jullundur district which is my home district, no 
land has been all tted to Achhut refugees I pleaded with Sardar Ishar Singh 
that the Sikh Achhut agriculturist tenant* who have come as refugees should at 
least be allotted land He directe 1 me to see the Revenue Officer. When i 
went to see the latter, he told me that land was available in Nikodar tehsil. I 
proceeded to Nikodar and met the tehsildar but he told me that no more land was 
available for settling the refugees. I knew that thousands of acres of land was 
still unoccupied in t lat tehsil. Tirm 1 suggested to the Revenue Officer that the
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land reserved for agriculturist refugees of particular districts of the West Punj b 
was still lyiug unoccuoied and migh- for the present be allotted to achhut agricul
tural tenants so that they might bring it under cultivation and make it a source of 
their livelihood. But he paid no heed to me and rejused* Now may I ask 
whether it is not an injustice to them? I am constrained to say that the 
Government is taking advantage of the newlv acquired independence to crush 
our community. Again I may refer you to he havoc wrought by flood in Ferozepore* 
The cultivators who suffered loss were given land to cultivate « t other places and 
they were on their feet again. But what about the poor cobblers ? They have been 
totally undone. They have lost their hutments and also the wherewithal to work. 
Th 'y have no money to purchase anything, nor is the Government willing to give 
them any p'aee where hey might bu Id their huts an 1 take shelter. Pet tions 
have been submitted to t le G ivernment several times on th ir behalf bu to 
no purpose. No doubt the rehabilitation of refugees from West Punjab is a 
clossal prob'em. But w iat is to bee >me of achhuts of East Punjab who have been 
ruined by floods? I cannot help s lying that to neglect the achhuts is to further 
depress the depressed class. In view of these ugly realities, freedom has n ° 
meaning for us.

Now I give an account of the oppression by the police and the goondas in 
the rural areas. I narrate here only a few cases, though I have a long list o f 
them. A man and a woman belonging to achhut community were shot by the 
goondas in village Samran* The man was killed and the woman wounded. 
When people went to the police station to lodge a report, the police refused 
to entertain it and spurned them away. Such things are of frequent occurrence. 
Goondas abducted some achhut girls from village Tarkan. When the relatives o f 
the girls went to the Adampur Police Station to lodge a complaint, they were 
to d that it did not matter much if some of their girls had been abducted. I cite 
another case. When the sister-in-law of a landlord owning fifty ghumaons of land 
wps abducted by the goondas, the police refused to entertain the complaint. At 
Rahmanpura Mandkol which is near the Contonment an achhut girl was murdered 
by the goondas who did not even allow the dead body to be removed. Similarly, 
in many other villages, the goondas are in hand and glove with the police and 
h 've  taken the law into their hands. A buffalo belonging to an achhut o f  
Ramnagar was stolen by the dacoits. Thanks to the intervention of Shri 
Prithvi Singh Azad, it was restored to the original owner. But you will be 
surprised to know th it the Head Constable of the Police-post near the Governor’s 
bungalow in Jullundur is in possession of a buffallo belonging to Gahia, a 
cobbler, and refuses t"> give it back to the owner. Is that the sort of justice we 
are having in this province ? I am constrained to say that the police officials’ 
heads have turned. They think that those who were rotting in jails only six 
months ago and have now c >me into power can do nothing against them. They 
do not care !!for the Ministers even* I would submit to the hon, Ministers 
that until th ey enforce their control over the police, it will not desist from going 
to any lengths. I relate another interesting incident in this connection* During 
the flood days, the achhuts of Adampur had between themselves collected some 
planks of wood* Six of these planks were fore bly taken away by the local 
goldsmith. The matter was referred to Shri Prithvi Singh Azad. He himself 
went to the Police Station to lodge a report. But they refused to entertain it 
unless the complainant himself was present. When at last the latter came, the 
Sub-Inspector suggested to Shri Azad that a compromise between the two parties 
would settle the matter. Azadji gave proof of his kind-heartedness by readily 
accepting the suggestion. We in fact wanted that a report be lodged and the 
offender be brought to book. But owing to the weakness exhibited by Shri 
Azad, we had to agree to the compromise. 1 hus the Thanadar had. his way. I 
would request the Ministers to develop an iron will and nerves of steel; otherwise 
the administration will fail. The police is used to high-handed ways since the
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tbe days of British rule. Unless they mend their ways, there will be no improve
ment in the condition of this province. I have already stated that their heads 
are turned and it is essential that they should be set right. I relate another 
smilar case to illustrate my point. On 27th October some Muslims with the help 
of Muslim troops made a raid on our village, as a result of which the villagers 
sustained a heavy loss. A large number of persons were wounded* The raiders 
carried away a large booty, including 100 cattle heads. I went to Sardar 
Swaran Singh and narrated the gruesome story to him. The Superintendent of 
Police was also sitting with him. I told them that the Muslims had looted 
the village while they were at hand and requested that they should take immedi- 
aie action in the matter. The Superintendent deputed a Deputy Superinten
dent for investigation. But the latter instead of rounding up the miscreants 
and calling for the explanation of the military-men reported what the troopers 
h d told him, that they had fired in self-defence and were not the first to begin 
the fight. Now here was an occasion for the police to take a bold stand, but 
they mee.My accepted the excuse put forward by the Muslim troopers. What 
I mean to say is that so long as the attitude of the police does not change and 
they do not realise their duty to share the sufferings of their brethren in 
distress and endeavour to protect them from the oppressors, whether they be 
goondas or Muslim troopers, conditions will not improve in this country and there 
will be no peace in the land. I, therefore, urge that the police staff soaked in 
old bureaucratic traditions should be given the sack and their posts filled by 
those who would realise the sufferings of the poor and try to afford them 
protection. With these words, I finish my speech.

C h a u d h r i Matu Ram (Ludhiana and Ferozepore, General, Rural, Reserved 
Seat) (Hindustani) ; Sir, my friend Master Gurbanta Singh has stated a good 
deal about the plight of the Harijans. Partly 1 endorse what he has said. 
But there are matters regarding which I differ from him* Masterji has empha
sised that the Government is not doing anything for the Harijans. I attribute his 
anxiety about this matter to inferiority complex. We are not weak people. I 
believe that the more a community faces repression, the more it progresses. 
Our country achieved freedom. Now it is for us to maintain it and to march for
ward from progress to progress. If the Services co-operate wit the public, it will not 
be difficult to maintain our freedom. We, Harijans, are servants of the pubi c and 
shall remain so. Masterji has complained against the attitude of the police. I 
suggest that t.ie Government should gradually terminate their services and 
replace them by poor and deserving Harijans who have neither houses nor 
lands from which they might earn a living. It is high time for the Government 
to attend to the Harijans. If it neglets them, the consequences will be c is- 
astrous. There is some talk about Hindu-Sikh differences. We do not discrimi
nate between the two communities. We serve both. At present most of the 
Police Officers are communal-minded. I propose that they should better be 
replaced by Harijanst whose ideal is service under all circumstances. Master
ji need not worry. The police will come to its senses. Some zamindars ask 
Harijans to leave East Punjab, as Muslims have done and migrate to West 
Punjab. But may I ask whether if we quit East Punjab, they would undertake 
to do our job ? I doubt very much if they will agree to do it. So we have to 
live in the Punjab. To those who say that the Government is not doing anything 
for us, my reply is that it is the people’s Government and that it cannot 
afford to ignore us. We are not weaker than the Muslims, though of course we are 
not so foofish as to demand the vivisection of the country We shall patient
ly test you. Whether you want to keep us with you as brethern or whether you 
inter d to give us a separate place, it is for you to decide.
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Sir, there is another thing which I want to submit for the consideration 
of the House. In my opinion, it is very necessary to test those persons in the 
services who were formerly the henchmen of the British and are now posing as 
well-wishers of their community. Why are they not told that they are now living in 
free India and that they must shed their old official airs and work in co-opera
tion with the public ? It is the official class that breeds the germs of c m- 
munalism* The Muslim League owed its success to the backing of the official 
class and its success proved so harmful to the countiy, 1 am afraid our services 
are also permeated with the spirit of communalism. A Hindu official helps the 
Hindus first and Sikh Official the Sikhs. One day I Happened to visit 
the Civil Secretariat before the partition took place and I was surprised to find 
Muslim Officers openly carrying on League propaganda* This spirit is tofi be 
found in the official class of this province also and it is fraught with gave 
c nsequences. I belong to District Feroz,p are. I am sure that f the Additional 
Deputy Commissioner had not been guilty of unpardonable negligence, the flood 
would n:>t have wrought such havoc in the city as it did. It is detrimental to 
the interests of the province to retain the services of such officers. To 
appoint such persons to high posts and to give them high salaries is a gross 
injustice to our talented young men and harmful to the country*

Sardar Bachan Singh (Ludhiana Central, Sikh, Rural)
(Hindustani)— Sir, I studied the budget from one end to the other several 
times in the hope of finding some good points in it on w.uch l might cong
ratulate the Leader of my party who is esponsible for its preparation* But 
I am sorry to confess that I could find no such point. Some of the hon. 
members seem to have exhibited a* feeling of uneasiness on the defieit in the 
budget. But my feelings are different* I have seen the budgets of some of 
the advanced and rich countries and have found large deficits in them.
I also know that the sponsors of such budgets, instead o f feeling a sense of 
shame, take pride in presenting such budgets. Why ? Because they have 
a programme of development schemes to account for the deficit. I would have 
felt much pleasure if the hon. Finance Minister had presented a budg t with 
much more huge deficit running into millions only if he had incorporated in 
it big schemes for development and schemes intended to benefit the people 
at large. But th« budget as presented to this Assembly appears to me as if we 
belonged to a backward province. Here in it as many as 268 lacs are allotted 
to be spent on Police and Administration and only two crores are intended to 
be spent on the beneficent department, such as Education, Health and 
Medi al. This is a pitiable state of affairs. The plea can be advanced that 
we had little time for the preparation of the budget and it is only a continua
tion of the old. A similar plea was given when we met to discuss the budget 
in the old Assembly in 1946* It was then said that the budget under discus
sion was prepared by the Unionists and that we would present our budget 
next time. When our turn came the old Assembly was dissolved and now when 
this new Assembly has come into existence the plea is put forward that we had 
been heavily pressed by hardships and the time at our r isposal was very 
short to enable us to master the situation. I do not deny the gravity of 
the situation but I contend that such a budget should have been presented as 
had enabled us to face these misfortunes manfully and had acted like a light
house to show the way out of this dismal state of affairs* It matters little 
whether the budget is prepared by Lala Bhim Sen ^achar or Dr. Gopi 
Chand Bhargava. The real thing that matters is whether it helps in the 
advancemant of the province or it is only a blot on the fair name of the Punjab.
I am a defender of the fair name of the Congress and a faithful soldier of
the country and I wish that my country should prosper like other free countries, 
(An hon. member : Are you faithful to your country ?} Yes I am loyal to my
country and to fulfil my pledge of loyalty I have courted imprisonment
twelve t mes and have spent my youth behind the prison bars. I still spend
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almost the whole of my time in the service of the country and pay little 
attention to my household Mfairs. The deficit of more than two crores 
shown in the budget is not due to the fact that some industrial scheme has to 
be und i taken. The supprrters of the budget might mention Bhakra Dam 
and Nangal Project for its justification. But my friends should know that 
these schemes are being financed by the Central Government, though some- 
th-ng different might be shown in the official records. The public demands 
action on the part of the Government and it cannot be satisfied unless the 
paper schemes are put into practice. I have made an extensive tour of the East 
Punjab and seen the general dissatisfaction among the people. As a member 
o f the Government party I wish I could hold my head with pride on thet 
achievements sought o be made in the budget and comparing it with the 
LJ nionist budgets, 1 could proclaim that the Punjab has thrown away the 
yoke of Unionist bureaucracy from its neck. But l am sorry to confess that the 
things are different here. One day while going on a tonga I began talking to 
an aged lady s tting besides me. In the course of the talk she burst out saying 
that we might have achieved independence but only utter ruination is our lot. 
This is only one instance and it gives an insight into the general feelings of the 
people. I wish the Government could ameliorate the sad plight of the people 
and win bt ck their sympathies. When the budget of the Central Government or that 
of the United Provinces is presented, the newspaper and public not only of India 
but in England and America give it top priority and it forms the subject of 
many high level discussions seeking to poin out its merits and demerits But 
when the Pu jab Budget is presented it rouses no interest in the public and 
I d o  not find anybody talkmg about the budget on the roads of Simla* The 
pla. k reason for this lack of interest is that it envisages no plan for putting into 
practice the development schemes. I think it is no credit to the Finance 
Munster to present such a Budget to the House. Just as the Governor sanc
tioned the budget after the partition, similarly this budget should rave been passed 
by the Financial Secretary and things would have been set going. I realise that 
ours is not the province of the days gone by and we are occupying our seats 
here as free members. I think 1 would have neglected my duty if I had not 
raised my voice against the budget proposals which contain nothing to satisfy 
anybody. If the people are dissatisfied with the budget we should have courage 
to tell them that this is only a continuation of the old one and we will present 
our budget next time of which we can be rightly proud. I request the hon. 
Finance Minister to present such a budget in future as will enable us to build 
a stronger and greater Punjab on the ashes of the old, so that not only we but 
the whole world should be proud of it.

Sardar Jagjit Singh Mrnn (Jullundur Division landholders) (Punjabi) :
Sir, when the Budget is presented to the House, afier going through it one 
comes to know about the present and the future policy of the Government. At 
this stage I do not intend discussing the facts and fig res given in the Budget. 
My heart goes to those distressed people who have no food to eat, no clothes 
to wear and no place to hide themselves in. I do not want to enter into any de
tails as to how people who were living in plenty have now been rendered home
less. But I cannot do without remarking this and l make bold to submit that 
the hon. Ministers showed a great deal of slackness in this direction. At the 
time of the partition of the u ljab on the basis of two nation theory they ought 
to have devised ways and means for the safety of the province. It will not be 
out of place to mention her-' that Mr. Jinn ah had been propagating about the 
establishment of an Islamic State for the last five or six years and he ultimately 
did succeed in his mission* Our leaders in general and the then Ministers in 
particular did not pay any heed to it. In March last, in Rawalpindi division, 
mass killing o f the non-Muslims was resorted to by Muslims to such an extent 
that non-Muslims were completely wiped out. After the partition of the pro
vince, the minorities were left to their own fate and no ways and means were©
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devised to safeguard them* These min >rities were left at the mercy of the Muslims 
who were no iess than wolves. Jur leaders have shown s.ackness in the 
discharge of their dates. An 1 wh itevar h ts happs ad ir is happ :mngf tney 
will be held responsible for th *.t bef re God. 1 am really constrained to remark 
that Hindus and Sikhs from West Punjab are being treated as criminal tribes in 
other provinces- Our entry has been banned in otaer provinces. I had a chance 
to go to the United Pr vinces and it was after exp riencing great inconveniences 
that I succeeded in procuri ig a permit for going t> vlussoori. Oar permits 
wt re checked many times en~route. I do not intend entering into further de
tails in this direction. But I have no hestitation in saying that so far as the Sikh 
community 'is concerned, our leaders have let us down We have been rendered 
homeless and we have no homeland (An hon’ble member • Are some of the 
present Ministers included in those “  leaders ” ?) Yes, some of the Ministers are 
included m them. What I wish to point out is that Sikhs have no ham:;- 
land. Th y have be^n ruined- )ur Gurdwaras at Alania la Si 11b and Punj *
Sahib are to-day lying locked in Pakistan. I am informed that Pakistan flags re 
flying over them, This is all due to the defect.ve Sikh leadership Our leaders 
have done such deeds that th" coming generation will not excuse them.

I wish to make a few observations w-th regard to the evacuation of Refugees. 
The work of evacuation is completely unsatisfactory. In the absence of sufficient 
number of trucks and adequate military escort the evacuation work is going on at 
a very slow speed. There is no satisfactory arrangement of trucks and trams 
for evacuating those Hi idus and Sikhs who are at present marooned in Pakist an.

Now I come to Rehabilitation Department. I really fail to understand the 
working of this department. There is complete Sikhashahi or high-handedness 
everywhere in the department In fact no law or regulation is followed in the 
department. Refugees do not know what to do and where to go- I 
have had enough opportunities of moving about. Refugees owning land in 
West P unjab are wandering about in East Punjab and elsewere. Tney are not 
sure whether they will be compensated or not- Government has shown a great 
deal of slackness in the performance of its duty* I wish to bring this point home 
to the Hon’ble Ministers that when they cannot do anything substantial for the 
refugees who are in a miserable plight, it is really no use for them to adore 
those treasury benches. I would like to invite the attention o f the hon. 
Minister in charge o f the Rehabilitation Department to make alpout efforts to 
remove the defects already mentioned by me. In this connection I would like to 
suggest that Refugee Enquiry offices should be set up at Ferozepore, Amritsar and 
Atari so that the refugees may be supplied with all the necessary information. 
Refugees owning land in West Punjab should be asked to give affidavits as to h w 
much land they owned and the Government should grant them 50 or 60 per cent 
of this land or whatever it thinks fit for the present. But on the other hand 
what is happening is that refugees who did not own any land in the West Pun
jab have been granted lands, so much so that some persons have been given 
villages, w< ile those who possessed land in West Punjab have not been given 
any land here. Government ought to have taken affidavits from the refugees 
owning land in West Punjab and given some land for the time being till definite 
settlements were arrived at. If the affidavits proved to be false later on, ths whole 
land granted on the basis of this statement should be confiscaSed at once.

Sir, the time at my disposal is very short and I wish to make brief 
observations. My Hindu and Sikh brethren who have been forced to .leave 
West Punjab have been rendered homeless. We have been deprived 
of our property and belongings. So far Government has not adopted any 
clear cut policy in this direction- We do not know whether we shall 
receive our property back, and if at all we get it back we do not know 
whether it will be restored to us or whether we shall be compensated in East
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Punjab or elsewhere. We are kept in the dark as to where our losses will be 
made good. We have heard that we will be allotted two or three squares of 
land at the most and we have also come to know that Government is contemp
lating to nationalise the lands. So far as the nationalisation of land is concerned, 
I quite agree with it- But mere nationalisation of land will not do. Nation 
alisation of industries must also be undertaken Not only this, but the palatial 
buildings o f the rich including those which fetch huge amounts of rent should 
also be nationalised. If this is done, I have no objection to lands being 
nationalised- Land owners alone should not be mace the targets.- I would like 
to ask the Minister in charge of the Rehabilitation Department as to what will 
be the basis of giving compensation to refugees. I would like to bring this/point 
home to him that it he and his Government do not take any, immediate steps in 
this direction they will be committing a great blunder. JL their losses are not 
made good they will have no other alternative before them except making all-out 
efforts to pull down the Ministry.

Sardar Sajjan Singh (Patti, Sikh, Rural) (Punjabi) : Sir, L haye carefully
gone through the Budget presented to the Assembly- The Governrri'entn is 
spending Rs. 1,56,64,400 on Police. This provision is not at all m 
keeping with the policy of the Congress and its by-laws- The Congress promised 
to help the poor when it came into power. You yvill find while going through 
the Budget that the Inspector-Genera] of Police draws Rs. 2,,1£0 . per mens.em, a 
superintendent of police Rsv 800, an inspector of pojice Rs. 238, a_ sub-ipspecto: 
Rs. 14d, a head constable Rs. 80 and a. constable Rs. 25 or in other words, 
the Inspector-General draws a salary equal to that of eighty constables 
and a superintendent equal to that of 30 constables, an inspector equal 
to that f 10 Constables,” and a sub-inspector equal to that of 5 const
ables- Thisr( is an injustice for the poor, I mean the constables, head 
constables and assistant sub-inspectors^ It is they who are seen going about 
in the '̂Villages and towns end it is they who are in fact responsible for the 
preservation of law and order. They in fact form the pivot of the adminis
tration- In ‘-spite of this ■ they are so low paid that it is not possible for them 
to fftake both ends meet. Naturally they resort to corrupt practices and I need 
not say that the burden of this falls on the poor people- it is a sort of direct tax 
on the poor people. Now that the Congress Government is in power, it should 
raise the pay of the low and lower a little the pay of tho^e who are well-places 
so that we may be able to raise the standard of the man in the street- If we cast 
a glance at the conduct of Amritsar Police we find that they have wrought havoc 
in the city and I would suggest that they should be fined instead oi being paid 
ary salary. I once vent for the recovery of looted property from a Sub-inspector 
of Police, and we were able to recover two truck loads of goods worth Rs. 58«QQG; 
1 toured 7 thanas and I found every one right from a constable up to vRtepifty 
Superintendent, had some share in the looted property. There was of course-* one 
man that is Head Moharrar, who was an exception to. this. I he reason is obvious. 
The controlling authorities did not realise their responsibility. , Li told-them about 
the speech delivered by Shri Jawahar Lai,-but they replied rtKat’ -tbeir immediate 
officer was Deputy Superintendent; hence -the result was loot and arson. I think 
the Act that was passed yesterday will prove effective* "only~if it *s acted upon 
very str ctly and if the Ministers do not sjicftv^any favour to certain government 
ofiicers. In my corfttituency, there - are armed gangs who indulge in loot and 
robbery. The officials and the goondas are there hand in glove- I am, however, 
gla Hp say thht sinde Chatfdhri R^tn Singh, Senior Superintendent of Police, has 
taken e ver charge at Amritsar, he has taken the officers and goondas to task. 
There is now no one to encourage the goonda element and things have a little bit 
changed now.

There is on> thing more that I wish to place before the Government. 
Now private armies are coming into existence. Instead of j ining hands with 
the Government ol t i free province they are growing as separate entities.
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[An hon'ble member : You are over-age.)

Mr, Speaker: Order, order* :
Sardar Sajjan Singh : If our Government permits the formation of private

armies and thereby allows fascist tendencies to grow, it will find itself, very soon 
face.i with tremendous difficulties. _ M^y . I, ask . my friends, the J^iiiisjters or 
D r Sahib as to what is going t o ' b e ' the policy.;,of the f Government towards 
these private armies? There are armies like Punjab frontier Corps and jt)esh 
Sewak Sena, which are at present rin infancy, arjd I understand that those who 
will join th^m, will be trained in shooting. But in course of time they are, likely to 
prove a menace to the administration of the country.

Mr* Speaker : Before I call upon the next honourable member to speak 
I would like t(o make an announcement. Under Rule 10 (I) of the East Punjab 
Legislative Assembly .Rules, J have nominated the following honourable members 
as members oi panel of Chairmen :—

Pamiit Mohan Lai. : ■ 'i
Sardar Narotam Singh r j -
Sardar Shiv Saran . '
Rao Moliar Singh.

Chaudhri Suraj, Mai : (H a n si, G en e ra l, Rural) (Hindustani) : Sir, I h ave a 
great m any things to say  o n  th bu d get in the little time at m y disposal- M y  
friends h ave already said  several th in gs. I think th ey sh o u ld  realise the  
circu m stan ces through w hich we are p a ssin g . W e  are p assin g  through -critical 
times- The com m an d o f the province sh o u ld  h ave been entrusted to a m an w h o  
w ou ld  have cop ed  with it and w ho w a s  conversant w ith the circu m stances  
prevailing in our province. But it w as entrusted to a person w ho w as quite new  
a n d  u n acqu ain ted  with the w ays of G overnm ent. W h e n  the riots broke out at 
A m o a ia  an d  the situation becam e intense, Dr. G o p i C h a n d , our Premier visited  
that p la ce . T h e  officials of A m b a la  met to con sider w ays and  m eans to han dle  
the situation- Dr- S ah ib  w as also  present at the m eeting. H e  w as requested to 
arrange for more tro ps in tne city, becau se the forces already station ed there  
were not sufficient to c o p . with the g rave  situation. N o w  Dr. S ah ib  becam e  
utterly con fu sed  an d  did n ot k n ow  w hat to do under the circum stances. H e then  
thougnt of ringing up oardar B aldev  S in g h  w ith a view  to requesting him  to send  
m-ore tr o jp s . Sardar B aldev Sin gh  ask ed  him  the strength of the reinforcem ent 
that he should  send- D octor Sahib did not kn ow  w hat to say  and at last to ld  the  
D efen ce  iVIinister to sen d  one platoon , w ithout k n ow in g that the strength of a 
p la to o n  is ,o n ly  ten or tw elve person s. W h e n  he w as to ld  of that, D octor S ah ib  
fu m b jed , an d  d e m a n d e d  a c o m p a n y  an d  then a regim ent a n d  even a brigad e  
afterwards- Phis is the stan d ard  of intellectual equipm ent of our lea d er andf as' 
su ch  y o u  can  y o u rself form  an  idea about his adm inistrative ability . - ' f v dd  •

■■ 1 n '‘ S ; ■ .
Mr. Speaker : I would ask the hon. membei to address the ,Cjiailrand $0$ to 

be personal. . , -,r . v, by
ChaudLri Suraj Mai : Sir, I stand before you andd aih addressing. ySulk !I 

was only saying that our Ministers lack administrative experience, and Tiave’d ^ 1 
guts to face a critical situation. We should thank God that in the pre^ent "crisis, 
we have not been left at the mercy of these administrative heads. 1 here have 
been a few officers of the Central Government in our province, who have been 
carrying on the provincial administration. Most of the people feel that they 
should not depend upon the Government but should do something of their own 
accord, because they know that their leaders are nonplussed if confronted with 
a serious situation- The present lawlessness proceeds from the very homes and 
families of these Ministers. I can challenge anyone on this point that in most 
cases it is the friends and relatives o f these Ministers who are the cause of unrest
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and lawlessness among the public- How can the local officers*dare touch such 
big persons? The result is that there is confusion and disorder.
The only way to protect ourselves and our honour is to organise ourselves 
and to depend upon our own resources. Today we have been pushed back from the 
Ravi river, and if this state of affairs continues we might be pushed beyond 
the Jumna even- If such a thing has not happened, it is I think entirely due to 
the martial races of our province, that is the brave Khalsa and the Jats. We would 
have been no more if we had depended upon these Ministers. Sir, I admit that 
I have also a share in the Government and our five friends sit on the ministerial 
benches But I regret to say that they have no influence among the masses. It 
would not be out of place here to point out that the present Government has 
undone what its predecessor had done in the direction of rural uplift and the 
amelioration of farmers. This is amply borne out by the present budget in which 
no provision has been ma .̂e for the peasant welfare, famine relief and such other 
objects. This Government is steadily pursuing the policy of giving oil t the 
very roots of the jats of this province I may, therefore, sound a note of warning 
to the jats that, if thry do not remain highly vigilant, they will be completely 
exterminated by these people.

The Assembly then adjourned for lunch and re-assembled at 2*30 p. m. Mr.
Speaker in the Chair.

Prabodh Chandra (Gurdaspur, General, Rural) (Hindustani) •* 
Mr. Speaker, Sir, before proceeding with the general discussion of the budget I would 
like to make a few observations with regard to the general administration. It 
was a practice of this august H.>use that whenever the Assembly was in 
session, the hon. members had a right to make interpellations- Besides this, 
every Thursday was set apart for the transaction of non’ official business. During 
this session we have been deprived of this opportunity as a result of the motion 
moved by the Hon. Premier yesterday. I do not know the circumstances under 
which the Leader of the House was forced to bring forward that motion. Now, 
Sir, the right of interpellation by hon. members is of the utmost importance. It 
is through this channel that information on matters of urgency and public interest 
is elicited on the floor of the House. But this opportunity, too, has bee a 
snatched from us during this session. Under the circumstances before actually 
taking part in the general discussion of the budget, I would draw the attention of 
the Government to certain facts on which the public feel very strongly.

The people are very much agitated over the lack of change in the men
tality of the high officials. Just as in the old regime jobbery and snobbery was 
rampant in the officers, a similar state of affairs is visible even after the establish
ment of a popular Government in this province. But whereas under the old rule 
jobbe y and snobbery of the officers was accompanied by efficiency in the 
disposal of work, the officials under the present pooular ministry possess all such 
qualifications minus efficiency. This is extremely regrettable. Then another 
thing which is exercising the minds of the public is favouritism, nepotism and 
what not shown by the officers in the matter of distribution of posts and jobs. 
Relationship to a Minister, no matter if it if far fetched, is considered to be a 
sufficient qualification for appointment of a candidate to a post No heed is 
paid to his capabilities, intelligence and suitability- I may submit in this connec
tion that under the old administration the British Officers had no relatives in 
this country and so this evil was absent. But with the advent of a popular 
Government this evil has begun to flourish with great vigour I would counsel 
the Government to mp it in the bud- It would not be out of place if I quote a 
few examples to elucidate my point. The other day I met an old friend of mine. 
He is a matriculate and a man of average ability. I asked him as to what he 
was doing these days. He said that he was an officer in the Rehab litation 
Department drawing a salary of Rs. 400 per month. 1 enquired how he managed
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to get into this job. He said he was the biother-in-law to the brother-in-law of a 
certain Minister and that was a sufficient passport. ^Laughter). Then there 
is one Professor Mr. J. B. Seth. His whole lhe has been spent in teach-ng 
physics. But the hon* members will be surprised to hear that he is being appoint
ed r,s head of the proposed 1 raining College at Jullundur. To cut short, whoso
ever pledges fidelity to an hon Minister or is related to him, is sure to get into 
a good job. If what I have stated on the floor of this House is incoirect, then 
it behoves our eaders to contradict it publicly to assuage the feelings of the 
public. By doing so they will save the Government from the ignominy which is- 
being inflicted upon it.

The second point to which I want to invite the attention of the Govern
ment is this. Everybody co ids nas the disturbances th it recently brolte out i n 
our province. I do not know how far killing of Muslims by the Hindus and 
Sikhs was considered a step in the right direction but the fact remains that 
every officer r'ght up to the Ministers wanted that this should happen- Now 
what we hear is that our constitutional Governor has, over the h^ad of his Cabinet 
issued a circular to the District Magistrates to prepare lists of persons who 
participated in killings, arson and loot. VCTat I want to drive at is that under 
the garb of this circular the poor people will be made the scrpe-goats and all the 
officers and men of influence including goohdas, who were recipient of the booty 
will be shielded. I want that every guilty person, be he even a IV inister, should 
be brought to book alike. I know of certain instances where the pick of the 
looted property has gone to the officers in Gurdaspur district. Now what v-ill" 
happen under the circular ? During recovery of looted property things like 
radios singer sewing machines, etc., will be sent to the houses of high police 
officers and the broken cots, etc., will be sent to the refugee camps.

Now I advert to the rehabilitation of refugees- My brothers coming from 
the West Punjab have suffered untold hardships. They think they have paid 
the price of the independence conferred on our people with their life and olood 
in abundance. But what treatment is meted out to them when they migrate to 
this province ? They are placed in sucn environments that they begin to wonder 
whether this was the independence under which they were to go, with mt food 
and shelter, justice and safety of their honour. I am constrained to remark 
that in the true sense f the word independence has been conferred on goondas 
who have a free hand everywhere. There is none to stop the depredations of 
these brigands and maintain law and order. A great injustice is being done 
by the officers in the matter of rehabilitation of refugees- The lands go to their 
own men and the distribution is not made on merits, I can quote chapter and 
verse on this point but suffice it to say that Mr. Rosh >n Lai, Deputy Commis
sioner, Karnal, showed all possible favours to one of his relation namely Khushi 
Ram who came from Vihari. He gave him the best lands to till and palatial' 
buildings of a certain Nawab to live in, best buffaloes, bullocks, etc., to use, 
ignoring altogether the rights of other refugees. I would request the hon- 
Minister to hold a sifting enquiry into the matter. Then I would like to make 
mention of the criminal delinquency on the part of a person no less than that of 
Mr. Vishnu Bhagwan, Deputy Commissioner, Ferozepore. During flood days, 
when it was his duty to be present at the headquarters, he shifted to Faridkot 
with his family. I think evasion of duty at a critical juncture, when people look 
to the officers at the helm of affairs for help and guidance, is a crime which 
cannot be condoned under any circumstances. May I just tell the hon. members 
the secret of Russia’s success? It is the devotion of their nationals to duty 
which has led that great country from success to success- I would, therefore, 
request the Government to impress upon their Services the desirability of never 
being found wanting in their devotion to duty-

Then there is the question of location o f offices. The delay in the announ
cement by Government of its capital is considerably agitating the minds o f the 
public. It is a thousand pities that Government have so far failed to arrive
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at a decision as to where they should set up their capital. This indecision has 
kept the business community in great suspense. As a result of this, business
men have not been able to settle anywhere. I am of the opinion that while 
leaving Lahore our inisters ought to have decided the s at of the Government. 
In the meantime they should have set up their offices around that place in 
thatched huts or tents. But they could not shed their old habits. They wanted 
to live in well furnished bungalows in order to appear high and great to the public 
I may tell them that their greatness lies in their service to th people and not 
residence in palatial buildings. Their location of offices in Simla, Ambala and 
Jullundur reminds me of an interesting incident. In 1935, two or three parties 
interested in the advancement of education wanted to establish a college. One 
party was in favour o f opening it at Gujranwala, the other liked it to be started 
at Rawalpindi. So what happened was that by way of compromise it was 
decided to set up the college at Gujranwala and the boarding hou^e at Rawal
pindi. Thus both the parties were pleased. Similar is the case with our Gov
ernment. One party favours one place and the other the second. I would 
strongly request the Government to shake off this inertia and come to a quick 
decision with determination regarding the setting up of a capital. Mistakes 
may occur in the selection of the place but they can be pardoned for that. 
This will relieve the suspense of the businessmen and will pave the way to 
various openings for the labour class to earn their livelihood.

Sardar Shiv Saran Singh (Kangra and Northern Hoshbrpur, (Sikh, Rural) 
(Punjabi): Sir, Sardar Bachan Singh and Pandit Shri Ram have in their speeches 
to-day laid great emphasis on the awful extent to which lawlessness is prevalent 
in the province. I want to say a few words in this respect. My friends will 
be remembering that after the dissolution of the Coalition AT n s try, an 
anti-Pakistan front was formed to resist the establishment of Pakistan 
in the Punjab and to prevent the Muslim League from coming into power. 
As a result o f this movement, the efforts of the Muslim Leaguers to form 
their own Ministry were foiled and Seetion 93 rule was enforced by the Governor. 
It is known to everyone that during that rule, Hindus and Sikhs both in towns 
and rural areas were at the mercy of goondas, since the protection of law was 
not afforded to them. The life and honour of Hindu and Sikh ladies was in 
great peril at that time. If they had not then formed groups and other organiza
tions for self-defence, they would not have been able to save the honour of their 
sisters and daughters. The partition o f the Punjab and the creation of a 
separate province in East Punjab were the outcome of their efforts. It is a 
matter for sorrow and surprise that now that the new province has come into 
existence, it has been forgotten that these very persons who are now being 
dubbed as disturbers of law and order and armed bands were responsible for 
saving the lives and honour o f Hindu and Sikh women from Muslim 
goondas. Is it proper oh our part to dub the saviours of our honour as goondas 
and law-breakers ? I wish that the hon. Minister of Home Affairs would accept 
amendment to Armed Bands Bill because I am sure that, otherwise, the Police 
Officials will have so much power that they would be in a position to baiass and 
implicate even law-abiding citizens. I wish the hon- Finance Minister would not 
be so much worried about what he calls the 4 dreadful prospects’ , because 
Hindus and Sikhs even if armed can be trusted to respect the law* Have not 
searches revealed big hauls of arms and ammunition fiom the Muslim houses ? 
Can any one say that Hm us and Sikhs are in possession of more arms than the 
Muslins were ? There can be no comparison between the happening in Feroze- 
pur and in West Punjab. I do not deny that Muslims were attacked at various 
plie s in Hast Punjab. But what treatment had our brethren in West Punjab
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received at the hands of Muslims ? Every body knows how they were com
pelled to leave Pakistan in disgrace after being looted and murdered, in spite of 
the assurances of Mr. Ghazanfar Ali. All that happened in East Punjab was by 
way of ie;aliation. But even on this side, the Muslims were not entirely innocent. 
On 13th July 1947, as many as thirty-five shops containing goods worth five lakhs 
were looted in Tehsil Headquarters of Garhshankar o f Hoshiarpur district with the 
active support of the Muslim Naib-Tehsildar and Sub-Inspector of Police. When 
our worthy Premier of India, Pandit Jawahar Lai Nehru, came on a visit to 
Hoshiarpur I had acquainted him with all the facts. When the Hindus 
and Sikhs of West Punjab were made victims o f  large scale slaughter 
and looting and they began to pour into East Punjab after having 
lost their all, it was only then that cases cf stabbing and looting of 
Muslims began to take place in a spirit o f retaliation. As I had told 
Panditji, there has been no rioting in East Punjab except by vv ty of retaliation. 
In view of all these facts, it is a matter for regret that the Govern
ment has imposed collective fines on Hindus and Sikhs in East Punjab. These 
orders should be cancelled at once. I may assure the hon. Ministers on the 
floor of this House that Hindus and Sikhs of East Punjab shall respect the law 
under all circumstances. Bhai Piyara Singh and I have been touring the 
countryside and exhorting the people to refrain from indulging in theft, 
robbery, dacoity or any crime. 1 appeal to the Government not to harass 
them by imposition of collective fines.

I am surprised to see that some followers o f the party who are old Cong
ress ites have made personal attacks on the worthy leader o f their own party and 
have thus brought down the level of debate in the House Probably they 
want to see the failure of the first administration of the East Punjab. Some 
o f  these Congressmen are still friendly towards the Communists who have proved 
traitors to the country by supporting the League in achieving Pakistan. This is 
clear from the fact that the Communists were allowed to present an address 
to the General Secretary of the Congress at Hoshiarpur.

In the end, I want to draw the attention of the House to the questi on of 
affording relief to the refugees and the flood suflerers The work o f re
habilitation should be undertaken with the help and co-operation of non-official 
bodies and organisations. The flood has wrought great havoc in Hoshiarpur. 
The road to Anandpur has been badly damaged and arrangements should be 
made for its repairs and making it rpacca* With these words I resume my seat.

Chaudhri Sahib Ram (H issar North, General, Rural) (Hindustani) : Sir,
I congratulate the hon. Finance Minister on the presentation of the budget which 
he has been able to prepare in a very short time. Pandit Sbri Ram Sharma and 
Chaudhri Suraj Mai have stated some irrelevant things about which I want 
to clarify the position by stating true facts to the House My friend Pan fit 
Siin Ram resides at a place from where he cannot form a true picture o f the 
problems of the province. He made a reference to Hausi which is in bis own 
constituency but so far as I know he has never paid any visit to any town in 
Hissar district since his election to the Assembly and he is quite ignorant of the 
facts I think no better budget could be presented under such circumstances. 
The Government is busy with the rehabilitation work. The evacuation and re
habilitation o f a population of 40 lacs is not an easy job and it is quite possible 
that there might be left some short comings in this task. There is no provision 
in th * budget or making arra igements for the supply of drinking water in our 
distret I th k «tte Pon Tould have been pai l to this problem. My friends know 
only low  to c iticise r-Ve ythirg whethe good o bad. A legations cf misappro
priating certain funds were made against us whe ea? the fact is that Chaudhri 
Suraj Mai himself codected a sum of Rs. 60,000 from Hansi Tehsil for supplying
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arms to the people but nobody knows whether any guns were supplied or not. 
The second charge levelled against me is that I am receiving a stipend for 
supportn g the Ministers. But in this connection, I would like to request 
Chaudlr i Sahib to h *,ve a peep into his own gui ty conscience. The facts are 
that Chaudh Sahib got two square# of land fo~ himse f and one for his 
b oth» as a compel si.tion for his war seivices My friend has been hurling 
accusations at the Ministers because he used to receive grants of money and land 
from the p cvious Gove nmei ts anC] the p esent Government is not prepared to 
gia t him any such favour But I do not possess such a corrupt nature. N ither 
am i getting ;o y stipend f om the Govevnmer t nor have I any desi e to receive 
oil" in futu e. The sto y of Dr. Gopi Chand making a telephonic call to Sardar 
Baldev ingh f om Ambala is a fabricated one. The call was in fact made to 
the Maharaja of Patia a at Rajpura and I was accompanying Dr. Sahib at that 
time. But my f iend has twisted the whole thing to serve his own purpose. 
Ch. Suraj Mai gave inp e proof of his courage and bravely by ruming'-away 
with his family to his vj ’ age when the disturbances b-oke out in Hissar*

Pandit Sfcri Rem Skarma : On a point of order, Sir. The hon* member
is becoming pf ■ soi. a in his speech Has he any right to be personal?

Mr. Speaker : I will ask both thehon. members to resume their seats and
request the ho. . member in possession of the House not to be personal.

Chaudhri Suraj Mai : Let him say what he wants. We are thick-
skinned.

Chaudhri Sahib Ram : The hon. Ministers have been accused of secret
activities but I think special police shall have to be employed to watch the 
secret activities of my h i ends, though this might cause a further deficit in 
the budget.

Mr. Prahodh Chandra : On a point of order, Sir. He is again becoming
personal*

Chaudhari Sahib Ram : My friends argue that there was sufficient time to
prepare the budget since the 29th June. But I think my friends have weak 
memory because everybody knows that the present ministry came into 
power only after the 15th August. A further delay was caused due to the 
disturbances and now my friends are putting obstructions in the way o f the 
Government.

I was talking of Chaudhri Suraj Mai’s flight from Hissar at the time of 
disturbances. He should have helped the Government in restoring peace at that 
time but he chose T e safer course. He promised to come back with his nephews 
after leaving his family in his village.

Mr. Prabodh Chandra : On a point of order, Sir. Will you please explain to 
him what is personal and what is not ?

Chaudhri Sahib Ram : This is an open discussion and I have to refute the 
allegations made by my friends over there. (Interruption• )

Pandit Rhagat Ram Sharma : On a point of order, Sir. If an hon.
member makes certain allegation against the Leader of the House and another 
member tries to clarify the position and states that these allegations are not 
correct, is there anything personal in it ?
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Mr. Speaker : One irrelevance does not justify another.

Chaudhri Sahib Ram : And whan Chaudhri Sahib returned with his 
nephews, peace had already been restored in Hissar.

Yesterday, an objection was raised tnat the number of Ministers had been 
increased unnecessarily But I would like to inform the House that the number of 
Ministers was increased when a written demand to this effect was made by some 
members including Pandit Shri Ram Sharma.

Pandit Shri Ram Sharma : Sir, 1 wish to submit that the hon. 
member who just preceded me has, in the course o f  his speech, made 
some allegations against me. He has said that I collected about one lakh 
of rupees for some work. Let me inform the House in general and the 
hon. ne nber in par-ricnl \r that it is not correct. It is a condemnable and base
less allegation. Further he has mad<, the allegation against me that I requested 
the Hon. Premier to add one more member to the Ministry. Let me again assure 
the House that what the hon- member has said is not a fact, I have really n ° 
words to express my condemnation of the statement that the hon. member has 
made about me.

Pandit Mohan Lai ((Jna, General, Rural) (Hindustani) : Sir, we are 
faced with difficult problems and are passing through a crisi . Keeping all this in 
view, it is but meet and proper on our part to have complete co-operation in this 
House and outside. But I am constrained to remark that even in Congress itself 
we find this party strife and mismanagement. If such is the state or affairs in the 
province, I fail to understand as to how and when any steps will be taken to 
improve the hard lot of the people. I take this opportunity of appealing to the 
hon. members in the name of millions of hungry peasants and labourers that 
they should keep themselves above party politics and then devise ways and 
means for the removal of hunger and poverty and for the maintenance of peace in 
the province. In addition to these problems a serious thing h|is cropped up and 
that is regarding the strained relations between Hindus and Sikhs. (Interruption) . 
Hon. members are of the view that this topic should not be touched at present as 
it would aggravate matters and create intricate problems. Britishers have al
ready left this place but their creations are still to be found here- They did not 
only create the two-nation theory, but really speaking they have created a many- 
nation theory in this country. So far as the two-nation theory regarding Hindus and 
Muslims is concerned, it is already finished. Now the Hindu-Sikh theorv has 
cropped up. This theory does not apply to Hindus and Sikhs because they are 
one in reality. No importance should be attached to these so-called strained re
lations. (An hon. member: After all who is responsible for it ?) I am coming to
that. The hon. member should not be impatient. I do not hold any particu
lar community responsible for it Some party in both these communities is 
responsible in creating such an unhealthy atmosphere. We cannot deny this fact 
that there is a party among the Hindus which is dreaming of Hindu India. 
The new party is named “  Sangh Party ” . Similarly there is a party named" Akali 
Party ”  among the Sikhs which is not above communalism. This party is respon
sible to a greater extent for creating the existing strained relations. They have 
poisoned the minds of many. It will not be out of place to mention here that an 
hon- member has in the course of his speech complained that Sikhs havs been 
rendered homeless and that 1 hey have no home land- I have had a chance to 
talk to many responsible Sikhs and they expressed this view that Sikhs are 
separate from Hindus and that Sikhs should be given more rights. In villages 
both high and low too subscribed to this view- 1 he House is fully aware of the 
havoc caused during the recent disturbances- We must take a lesson from the 
recent disturbances.

Minister for Home and Revenue: Sir, the strain in which the hon-
member is speaking has nothing to do with the general discussion of the Budget.



Pandit Mohan Lai : Sir, this matter concerns the administration of the 
province. There cannot be an efficient administration in any province unless 
there is complete co-operation amongst the people. (  have made this submission 
only after keeping this fact in view.

Mr. Speaker : We had a convention in the Punjab Assembly to avoid 
raising communal matters* We were not allowed even to ask questions which 
savoured of communalism* I would request the hon. member not to initiate 
communal matters in this House also.

Pandit Mohan Lai : 1 do not belong to any communal party. I had made 
this submission with a view to ameliorating the hard lot of the people of the 
province. What I warned to point out is that there should be no communal 
ism worth the name in our province.

Minister for Home and Revenue : His speech is not relevant to the topic 
under discussion.

Pandit Shri Ram Sharma : Sir, is it unparliamentary to discuss communal
ism with a view to putting an end to it ?

Mr. Speaker : It is forme to decide whether a certain matter increases the 
communal tension or decreases it.

Pandit Shri Ram Sharma : We can condemn communalism with your 
permission*

Minister for Home and Revenue : If it is relevant*
Pandit Mohan Lai : Sir, if you do not allow me to have my say about 

this topic, I must be permitted to say only this much that unless communalism is 
not uprooted from this province, we cannot have peace and prosperity in this pro
vince. It is our bounden duty to devise ways and means to ameliorate the 
hard lot of the poor people. The administration of the new Government must be 
based on efficiency and discipline. We have to develop the morale of the 
people. The old social customs have to be dispensed with. I wish to draw the 
attention of this House to the Punjab Tenancy Act which is replete with 
defects* This Act relates to the Jagirdari system too. According to this Act, 
revenue to the extent of half of the yield of the land is being paid to the landlords. 
This system is prevelant in my district too. For years together we have been 
fighting against it. Now that we have attained freedom, I hope Government will 
not hesitate to put an end to this system by amending the Punjab Tenancy Act.

A similar defective Act is the Land Alienation Act. It will not be out of 
place to mention here that sctflfar as my constituency is concerned, my predeces
sors did not take any pains to ventilate the grievances of the poor people o f  my 
ilaqa. A great part of this illaqa has been washed away by floods. Not to 
speak of hon. Ministers, even Deputy Commissioners seldom care to visit the 
Ilaqa. I would like to request the hon. Ministers in general and the hon. Pre
mier in particular that so far as Bakhra Project and Nangal Scheme are concerned, 
my illaqa should not be ignored The people of my ilaqa affected by these pro
jects should be compensated with adequate lands elsewhere.

Sardar Jagjit Singh Mann : Sir, on a point of personal explanation. 
The hon. member has referred to two-nation theory. I would like to make it clear 
what I have said in my speech. 1 never meant that we wanted home-land* 
What 1 said was that our leaders mishandled the situation at that time and be
cause of that mishandling we did not get a home-land.

Dr. Sant Ram Seth (Amritsar City, Genera1., Urban) (Hindustani) : 
Sir, many honourable members have said about law and order before me in 
this Chamber. The trend of argument of each of them is such that it seems that 
the responsibility lies on our Premier. On 28th January last an agitation was
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started by Muslim League and it lasted for 35 days. The member in change 
ot Law and Ordej was Sir Khizar Hayai Khan, but he had not the cou iageto 
quell the disorder as was done by Sir Sikandar Haya Khan in the case of 
khaksar movement. Our coalition ministry resigned on 2nd March. On 3rd 
March whatever brutal inhuman acts w ere committed in Multan and Rawal
pindi Divisions are weh known to all. On the 4th, dis rder began at Lahore and 
on the 5ih b oodshed began at Amritsar. The responsibility for all these cannot 
be thrust upon Doctor : ahib. If you trace the whole account, you will find that 

during the months of April, May, June and Ju’y the provincial Governor was in 
charge of Law and Order, but there was no law and order. The Premier had 
been doing his best tox persuade the Governor to maintain law a id 
order and he d d not preserve law and order. Thus Dr. Gopi Chand cannot be 
he'd responsible when police, military and boundary force failed in the 
performanc: of their duties- On the night of 14th August, when the partition 
took place and the Punjab was divided into East and West Punjab, whatever 
happened is well known to you a'l. This Ministry was formed on the ] '7th 
August. Theanarchy, which prevailed in the East and West Punjab was due to 
Sir Bertrand, Montagu and Macdonald, who gave their plans to Muslim League and 
caused all this catastrophe. Congress had nothing to do with it. Congress wanted 
to keep law and order in the country, but unluckily Britishers and Muslims were 
against it. We had no violence in our brain and we have been urging the public not 
to adopt such measures, which will lead to ruin Hindus and Sikhs- I remember 
an incident of 1919. The Khilafat Committee declared police and military services 
as hararn and to liv e as a slave in India was also declared to be haram. Many 
people left India but no country could accommodate a population o f 9 crores. 
Some of them died in the way, while others returned as destitutes through 
Afghanistan. Since that time, we have been telling Muslim League that parti
tion will be harmful but they turned a deaf ear to it. The anarchy began and 
the Muslims acted according to the programme of Mr. Jinnah. According to 
that programme, the houses of Hindus were set on fire and when they left their 
houses in order to save their lives, they were shot. This was the reason why 
the people thought of retaliation.

Chaudhri Sher Singh (Jhajjar, General Rural). (Hindustani) : Sir, before 
I place before the House my views about the budget, I want to draw the 
attention of our Premier and Minister of Finance to an article of Mr- Kumarappa, 
which was published in the “  Hindustan Times,0 a few days back In that article, 
Mr. Kumarappa points out that our legislatures are slavishly copying the 
example of British people in the framing of their budget- In our country, the 
biggest industry is agriculture and as such maximum provision should be made 
for it in our budgets. But it is iegretted that in the present budget of our pro
vince, only 3 per cent of the total expenditure-has been set apart for agriculture. 
This provision is quite insufficient for this purpose. Mr. Kumarappa has also 
pointed out that a large number of people of our country is dependent upon cot
tage industries which go a long way to remove unemployment. But a perusal 
of this budget shows that no encouragement is intended to be afforded to the 
cottage industries. Jt is disappointing that no provision has been made even 
for this purpose.

After this I draw your attention to education. Out of a total sum 
of Rs. 7,98,00,000 set apart for beneficent departments, only Rs. 2^30,00,0(30 
have been earmarked for education. This, too, is dispairing. Cur system of 
education too is defective, and to improve it Mahatma Gandhi h a s\ p u t 
forward a scheme, namely Wardha Scheme of Basic Education. Under this 
head also no provision has been made in our budget.

Again there is a great lack of technical and professional education and 
sp ecialisation in our country. But in this budget a sum of only Rs, One lakh
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{ C'i. Sher Singh)
and 34 thousand has been set apart for these purposes. One thing more that 
is disappointing in theis budget is that not a single pie has been set apart for 
adult education. I may point out that various ambitious schemes are being made 
by the Central Government and many other provinces with a view to educating 
the adults in 10 or twenty years. Our neighbouring province has also framed a 
ten year plan for a similar purpose. But in our budget no provision has been 
made under this head.

Our Finance Minister, in his Budget speech, pointed out that the Govern
ment was giving top priority* to the work of evacuation of refugees
from the West Punjab and to their rehabilitation. He also told the 
House that the Government had made plans to provide suitable 
employment to the employees of West Punjab* There is quite a 
fcrge number of teachers from the West Punjab, who are at present out 
of work* 1 think, that if our Government gives them the work of adult education, 
it shall serve two-fold purpose. Whereas these needy persons shall get em
ployment, they will also serve the useful purpose of imparting education to the 
adults*

The next item in the budget to which I draw tbe attention of the House is 
Excise. Under this item the Government revenue is Rs. 1,24,00,000 while 
expenditure is only Rs. 6,96,000* A lot of illicit distillation and smuggling 
from the states is being done in our province resulting in the deterioration of the 
character of our people. In spite of this fact, the staff employed for this purpose is 
not sufficient nor is it well provided for. I once had an occasion to talk to an Excise 
Inspector who complained that they were not provided with any uniforms and 
thus they could not arrest any person if they so liked and even the drivers of 
lorries did not give them a ride if they so required for official purposes.
I think these complaints are just and our Government should make better 
provision for the Excise staff. They should be given uniforms to carry out their 
official business successfully* The provision of Rs. 6,96,000 is inadequate for 
this purpose. I am sure if we spend more on this department, the revenue 
accruing from it will also increase.

Sardar Kehar Singh (Jagraon, Sikh, Rural) (Punjabi) : Sir, I am here as a
member of the Assembly since one and a half years. Though I have not been 
able to understand what my duties are in my constituency, I do understand 
the duties of patwaries and the police* The sub-inspector of police is there to 
afford protection to the people, but I cannot understand what are the duties of 
M* L. As. in their constituencies. If I approach the sub-inspector for some 
public work I am not needed there, and if I want to suggest them the devices 
to eradicate goondaism\ they never care. If 1 call upon the tehsildar in con
nection with a fair distribution of land and the injustice done in certain affairs, 
he turns a deaf ear to my complaints. What I mean is that these Government 
servants were employed by the British and they had engaged them of their own 
accord and they did not care for the masses. Now a popular Government 
is in the saddle. Our Government should build a nation of its own. We have 
to mould such Government servants according to times. They are still pacing 
the way built by the British. They have not yet changed. I warn the Govern
ment that they are a great menace to the Government. The Government should 
not neglect it. These old servants do not refrain from their old activities. If 
some Congressman complains to them o f unjust treatment, they will 
at once seek shelter from a Panthic Imember and say that now Congress 
is in power, these Congressmen harass them because they did not vote 
for them in the election. They employ such like tactics and create factious 

spirit in the member. I once again warn the Government of tbe danger and ask it 
to be more careful and beware of these tactics, Besides, the manner in which
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the Government servants, especially the police officials address the 
public, is highly objectionable. I have been just reminded of an 
incident. When I was in America, while walking on a road I saw that a 
girl was walking absent mindedly and did not see the direction of the police
man who was controlling the traffic but went ahead. The policeman said in a 
harsh tone, “ Do you not see the direction of my hand that the way is closed?” 
The girl shuddered. She was no doubt wrong buc she felt too much of the tone 
of the policeman and she could not endure it. She made a complaint before the 
high official with the result that policeman was removed from that duty. What 
I mean is that the police should have a control on the tongue and they should
speak politely and sweetly But we see that bad abuses which you never come
across elsewhere can be heard from the pohce. I have heard that they are being 
trained in abusive language, Perhaps necessary training in abuses is compulsory 
at the Phillaur Training Centre. Laughter). So f do not blame the Government. 
These are the trainees of the ex-Government and are still in power. The 
Government should warn them that they should mend their ways ; other
wise it will have to repent. Besides I h ve witnessed another thing ot whieh 
police is a bit proud, the turedar turban. (Laughter). Some of our 
Ministers used to wear turedar turban but they are new left wears
in Pakistan. Now no member amongst ourselves likes it. No high officii a
turedar turban. But ask these policemen why they are enamoured ot it 
They do not speak politely with the public, They do not safeguard the’ 
rights of the poor. They are enamoured of turedar turban. (Laughter). The 
policeman should follow the w»ys of our Min sters in the matter of wearing turbans 
Greatness does not lie in turedar turban but lies in serving the public and 
saving them from tyranny and in speaking to the masses politely. I finish my 
speech with these words

Sardar Narotam Singh (South-East Punjab, Sikh, Rural) (Punjabi) : Mr. 
Speaker, although I have not perused the whole budget, yet to the extent to 
which I have been able to g:> through it, on the basis of that I can say that 
it is a budget weli-prep *red by experts. They have fully taken into consideration 
the circumstances obtaining in the provif ce while working out figures of 
receipts and expenditure. Despite this laudable effort on their part, I feel that 
Certain important things have been omitted which ought to have found a place 
in the budget and for which funds ought to have been provided by the Govern
ment. In this connection I would like to draw the attention of Government to 
three or four matters of vital importance. The first is the defence of the East 
Punjab. The hon- members are already aware that Kashmir has been invaded by 
hordes of raiders fully armed and well-equipped with modern weapons and that 
the State lay prostrate and helpless before the Indian Dominion troops went to 
its rescue. Our province is now a frontier province. If we show any slackness 
in its defence, it will be no wonder if some day it may also become a victim of 
the inroads of an enemy. I, therefore, submit that Government should make 
every endeavour to arm the province adequately. The present arrangements 
for its defence are not sufficient in *ry opinion* It is a pity that while we 
clamour for the strengthening of our safety measures, we find the Government 
attempting to whittle down our strength to defend ourselves by means of 
certain measures which have been enacted into law. I am aware that a sum of 
Rs* 35 lakhs has been earmarked for the establishment of National Volunteef 
Corps. No doubt this is a step in the right direction ; yet this is a very small 
amount as compared with the requirements o£the critical times through which 
we are passing. I may s<und a note of warning to the Government that unless 
and until we fully arm ourselves, there is a danger lest we should meet with the 
same fate which has befallen our brethren coming from the West Punjab.

The second point which I would like to mention is the necessity of 
maintenance of law and order. It is a matter of common knowledge that no
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Hindu or Sikh wanted to indulge in the killing o f Muslims. The whole respon
sibility lies on the shoulders of the Muslim League. The game of brutality 
was started by it. The Sikhs took to retaliation only when things had gone 
beyond the limits {An ho'i* member : After six months-) This is not dis
creditable. They waited perhaps to see if wiser counsels would prevail with 
the Muslim League and it might stop the insensate butchery of Sikhs anl 
Hindus m the West Punjab. Then it is human psychology that a person takes 
the extreme step when the provocation becomes intolerable- Similar is the case 
with the Sikhs. We sincerely regret the killing of innocent Muslims but for 
all this the Muslim League is responsible. It brought things to such a pass 
that people of this province were goaded into paying the Muslims in the same 
coin and using the same language whichhhe prime moversof the Muslim League 
understood. On the other hand the Sikhs hate this killing business. They 
have high traditions at their back. The Sikh history is replete with such 
incidents where they sacrificed their all for the liberation of helpless Hindu 
girls abducted by the Muslim rulers. So it was natural that owing to recent 
happenings, law and order received a setback. I do not accuse the Govern
ment for this state of affairs because the responsibility for this lies elsewhere.
I feel it becomes incumbent upon us to do our utmost for the maintenance of 
law and order and hHp the Government to the fullest extent in achieving this 
end. I would also urge the Government to strengthen the defence of the province 
by distributing arms free or on licence to the public. If their resources are 
limited, they should approach the Central Government to impress upon it the 
inadequacy of the present defence arrangements and the desirability of taking 
effective measures to fortify the province. We should not lose sight of what 
is happening in Pakistan. The other day Mr. Jinnah broadcast a speech
about the formation of National Guard_a sort of militia which he said would be
used both for military purposes as well as civil administration.

We on the other hand have deprived the people of the weapons that they 
already had with them. I may assure hon. members that nobody cherishes 
any covert designs- The Akali s regard every Hindu as their brother. We look 
upon India a9 our own country. We are prepared for its defence at any cost. 
We trace our origin to Hindu ancestors , and we have been defending the Hindu 
community from  the very beginning. I do not deny the possibility of any element 
of Sikh communitybeing against the Hindus- But I may assure the Hindu 
brethren that the Pa nth does not harbour any ill-will towards them and that it will 
never commit itself to any policy or programme which is detrimental to the interests 
of the country. At the recent Patiala conference which was attended by Sardar 
Patei, His Highness the Maharaja made it clear that the Dajbat would gladly 
accept the gidance of the ( < ngress leaders in State matters and act upon their 
acvice. We assure the Hindus that they should not entertain any doubt regarding 
our intention s. We shall consider a person who raises the question of a separate 
State for the Sikhs as enemy of the country and of the Sikh community.

While criticising the administration, some members have suggested that 
the institutions of lambardars sub-inspectors of police an l honorary magistrates 
should be abolished altogether- Now if you want to do away with a ll of them 
including the police, whom would you substitute in their places for carrying on 
the administration of the country ? No country can do without police force.
I dou’M if those who advocate the abolition of lambardars and zaildars know 
their true functions and the manner in which they are selected. I may assure 
them th t the duties of lambardars and zaildars are as important from administra
tive point of view as thos' of other Government olTici Is Thev consfitute part 
and parcel of the admin: >tr Ltion. {Interruption). I have been in the Congress 
par I was elected on Congress ticket some years back and was a member of 
the Oo -os non. 1 know from personal exper ence that ad ministration cannot be
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carried on efficiently without the co-operation of the class from which lambardars 
and zaildars are drawn. Even under the British rule, the bureaucracy had to 
seek the co-operation of this class. If you find any defects in these time- 
honoured institutions, try to remove them but why should you insist on their 
abolition ?

Another problem that requires our attention is that of rehabilitation of 
lakhs of refugees who are in great distress. We have received a sum of one crore 
of rupees from the Central Government for this purpose but that is not much 
since it comes to Rs- 3 per head as the number of refugees is thirty lakhs. I do 
not deny that our Government has done a good deal f or the refugees but it is not 
enough.

Chaudhri Badlu Ram (Rohtak Central, General Rural) (Punjabi) : 
Sir, I want to say a few words. I wish to speak in Hariana. Some members 
have spoken in Punjabi, some in English and some in pure Hindi. I want to 
speak in pure rural language- With regard to the Salaries Bill which was moved 
by the Ministers who work for 18 hours a day and on which discussion took 
place yesterday, if f tell all about it to my Jat brethren, they will make fun of it* 
It is alleged, in my village that those who learn English are not honest. (Laughter).
I would have welcomed the Budget if it was presented in Hfcriana or Hindustani 
language but I regret that it is in English; One day an M. A. was sitting by me 
in my village. I asked him what will become of English. He said, “  please ask 
about it in the Assembly ” . Now I enquire this from the Speaker.

Mr. S peaker : The proceedings of the'Assembly should be in English 
under the Government of India Act, 1935. Now that section has been deleted. 
The Speaker has been empowered to make provision as to the language to be used 
for conducting the proceedings in the Assembly. Under the rules as modified the 
proceedings shall be conducted in Hindustani or in Punjabi or in English 
language. I did not know that Hariana has a different language. Otherwise I 
would have made provision for it in the Rules* If you adopt a motion to the 
effect that all the proceedings should be in a certain language, it will be acted 
upon. •

Chaudhri Badlu Ram : All the proceedings of the next session should be in 
Hindi or Hindustani so that men like me may * also get benefit of it. If it is 
adopted it is good*

Then what I want to say is that Jats and rural members have spoken 
much but none has presented the exact picture of the villages. If you want to 
raise the standard of the villages, collective system of farming should be enforced.
It will be beneficial for the cultivators and also to the Government. We will 
devote day and night for the growth of corn which will be a blessing to the 
country* The land owned by the people of my constituency is situate at a 

distance o f 2 miles and in some cases even more than that? if there is one man 
in the family, how can he manage to control all the land* It affects the work of 
cultivation adversely. Advantage lies in the collective system of farming. It ? will 
be useful for us and India as well.

Our communications are also bad. No ons pays attention towards it. The 
tracks leading to the fields are also bad. Villagers have to suffer a lot because of 
bad communications. I

I joined the Congress long ago and I was sent to jail. After my release 
went to my home and was elected by the villagers to the Assembly, due to my 
work which I bad done for them in my constituency. I was opposed by th 
lawyers of Rohtak district who knew English, but my brethren sent me here* e 

witness those things happening here which I had not found in the Congress, 
had never witnessed factious spirit but £ discover it here* If anyone opposes#ne in 
my home, I will at once turn him out.
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[Ch- Badlu Ram]
One thing is this, that I was pleased to know that we are free. British 

have gone, the English language may also take leave. One thing more I want to 
let the House know is that zaildars and safaidposhes are not needed- Their 
suspension will increase the revenue of the Government. Now I take my seat- I 
will say more if I get another opportunity.

Mi*. Sant Ram (Jullundur, General Rural) (Hindustani) : Sir 1 rise to
make a few submissions about my Harijan brethren.

Mr. Speaker: As the time at the disposal of the House is very short, the
hon. member is given seven minutes for making his speech.

Shrimati Shanno Devi Sehgal: I have no objection if you give forty
minutes to the hon. Premier. Many hon. members have to speak on the Budget 
now before the House-

Mr. Speaker: Members have spoken for three and a half hours. The
Ministers have to rep’y* Otherwise there would be no use of discussing the Budget.

Shrimati Shanno Devi Sehgal: They have no reply to give.
Mr. Sant Ram: Sir, 1 wish to lay before the House the conditions pre

vailing in the proviifce before the 15th of August. Certain Harijan friends of 
mine came to me and told me that the population of Harijans was about ten crores. 
They wanted me to tell them whether Harijans were within their rights to demand 
their due rights according to their population. I told them that previously there 
was only one Harijan member in the Interim Cabinet and that it was a matter of 
gratification that now wj find two Harijan members in the new Cabinet. I also 
tolci them that similarly in the Cabinets of the other provinces Harijans would be 
duly represented. Now that India has attained freedom, there is no reason 

why Harijans should suffer any inconvenience- In fact we 
4 p .m . were under the impression that after 15th August when

^ India attained freedom all-out efforts would be made to
remove the difficulties of the Harijans- But I am constrained to remark that 
our condition is the san e 9s it was before 15th of August, There is no adequate 
arrangement for accommodating our Harijan brethren from West Punjab- It will 
not be out- of place to mention here that our Harijan brethren are put to great 
inconvenience in Jullundur division. They are not p rmitted to enter into houses 
without presenting not nama. All the houses in which our Harijan brethren were 
living have either been washed away by the recent floods or are in a very 
dilapidated condition. Hindu and Sikh zamindars do not make any repairs of 
these houses They are told that in the absence of riat nama no repairs could be 
made. They sent representations to the Deputy Commissioner and I regret to say 
that no action whatsoever was taken by him in this direction. What I wish to 
submit is that since India has attained freedom the system of presenting riat nama 
should be stopped altogether. I personally went to see the Deputy Commissioner 
and he told me that he had already issued a circular in this connection. Now our 
Government is not a Government of the rich people. It is common man’s Government. 
It is the Government of the man.in-the-street. The difficulties and the incon
veniences which we were facing when the British were at the helm of affairs in 
India, should no longer exist now. There should be no law regarding the 
presentation of riat nama. This system should now be abolished.

As I have already submitted, no adequate arrangements whatsoever have 
so far been made to rehabilitate our Harijan brethren who have come from West 
Punjab. They are fully conversant with the art of farming and they must be 
given sufficient land for this purpose. It will not be out of place to mention here 
that I had a talk with the hon. Minister for Revenue and Home Affairs in this 
connection and he was pleased to direct me to the Director, Rehabilitation Depart
ment. *0 n  seeing the Director of Rehabilitation I was directed by him to the
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tehsildar who told me that he was sorry he could not do anything in this direction 
as there was no land at his disposal for rehabilitating purposes. What I wish 
to point out is that about four hundred Harijans have come from West Punjab 
and they have no food  to eat, no clothes to wear and no place to hide them
selves in. It is the bounden duty of the Government to make satisfactory ar
rangements in this direction. I wish to submit that we have already opened an 
office for depressed classes in Jullundur.

Now that our country has attained freedom, the people residing in it are 
the servants of the State in the real sense. My hon. friend Chaudhri Matu Ram 
in the course of his speech said that we are the servants of all the communities 
of India and that we shall continue doing so in the future too. So far as these 
remarks of my hon. friend are concerned, I also subscribe to them. But I 
wish to submit that hon. members are fully aware of the fact that we earn our 
living as coolies by carrying luggage, etc. Not only this, we do all the dirty jobs. 
What I wish to submit is that it is also the bounden duty of Hindus and Sikhs 
to serve their mother country in the real sense. They must also take conspicuous 
part in sharing our work.

I wish to bring this point home to the hon. members that in every village 
forced labour is the order of the day. Day in and day out we are ceaselessly 
working without any due remuneration. I regret to remark that we are forcibly 
asked to carry the luggage of the guests or relations of tehsildars, lambardars or 
zaild?,rs. I have really no word to express my whole-hearted condemnation o f 
this kind of forcible work. It will not be out of place to mention here that if we 
refuse to do this work we are harassed beyond description. I would like to urge 
upon the hon* members sitting on the Treasury Benches that they must make 
all-out efforts to remove our difficulties. I wish to make this point clear on the 
floor of this House that so far as Harijans are concerned we are prepared to 
serve our mother country in the real sense and that we are in no way prepared to 
work ceaselessly without remuneration. We are prepared to defend our mothelr 
country at all costs. It is our bounden duty to get ourselves recruited to the Army 
and thus serve our mother country in the real sense. In fact we are prepared to 
share the burden of our mother country in whatever form it my be. I hope that 
our Government will try their best to remove almost all the difficulties of our 
Harijan brethren as soon as possible. With these words, Sir, I conclude my re
marks and resume my seat.

Minister for Public Works (The Hon’ble Chaudhri Lehri Singh) (Hindustani) :  
Sir, it is with mixed feelings of pain and pleasure that I have heard the hon. members
participating in the discussions regarding the Budget now before the House__pain
because some hon. members have levelled destructive and uncalled for criticisms 
against the Government, and pleasure because I see a remarkable improvement 
in hon. members taking lively interest in the administration of the province. 
In fact the old order has changed for the better. Every hon- member has a right to 
point out defects in the administration. If Government servants do not function 
property in the interests of public, hon. members have every right to point out 
their defects to the Government. So far as these defects are concerned, I may 
assure hon. members on behalf of the Cabinet that they will not be given a chance 
to make any complaint with regard to the general administration and Government 
servants. There is no doubt about it that Government servants are the tools of the 
old administrative machinery. These Government servants are the creation o f  
that Government which used to make appointments on recommendation alone 
and not on merit. It will not be out of place to mention here that competition 
did not at all exist at that time. However, I wish to make this point clear that 
officers are trying to change theii attitude and have to some extent already 
ehaiiged their attitude. It is an open secret that the present Government is not a 
bureaucratic Government h is common man’s Government. The attitude of 
t! c officers is cha* gmg. My hon. friends contend that there must be an overnight
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cjfenge ih tbeir ftttitudfe and that if they do not change bat continue adopting 
did bureaucratic tactics, their services should be dispensed with. I would like 
to inform them that this is not possible. It will take some time to change 
*h«ir attitude and we must give them an opportunity to do so. I for one agree 
V?ith the hon. members that there are defects in the day to day administration. 
But efforts are being made to remove such defects and bring them to the right 
•path*

I also subscribe to the view of the hon. members that most of the Government 
Servants have taken part in loot and plunder in the recemt disturbances. But I 
wish to make it clear th^t Government is shortly bringing in legislation to this 
effect- So far as L G. S. officers are concerned, I have no words to express my 
appreciation of the suggestions put forward. I will try to make them understand 
privately so that they may change their attitude in the interests of the public welfare 
and I may assure them that I will succeed in bringing them to the right path It has 
beeii argued that high Government officials in general and the Deputy Commissioners 
and Superintendents of Police in particular avoid interviewing M. L. A’s. 1 have 
enquired into this matter.

Shnmati Shanno Devi Sehgal: These officers want the recommendation
of the Ministers.

Minister for Home and Revenue: M- L. A ’s are part and parcel of the
general administration.

Minister for Public Works : I was submitting that I have enquired into this
matter and have found that Deputy Commissioners have always welcomed meeting 
them. M. L. A’s are under the impression that high officials ignore them. But that 
is not a fact. Perhaps they feel that these high officials do not dance to their tunes. 
As regards Government services I submit that Deputy Commissioners and Super- 
mtendents of Police will consult the iVi. L As. As regards rehabilitation in urban 
areas, it will be entrusted to five M. L. As. and their co-operation will be sought as 
suggestcd by Mehta Ranbir Singh. The services will be set right at the most in one 
year. Representation of various interests in services will also be kept in view. 
There is the Congress party and the Panthic party in the House. Both parties are 
w iking in a team spirit and it does not behove any one of us to say anything 
yfrhich may please one and displease the other and thus cause a split among 
them. I might also say that the remarks like these that a Minister does not know 
what a platoon is do not smack of good taste. If any of us goes wrong and if the 
members are dissatisfied with the conduct of any one of us the best course is to 
censure his conduct in the party meetings and not here on the floor of the House. 
The members may have any number of grievances against their leaders 
but they will do well to ventilate them in party meetings because it is the party 
who selected them. While on this point I may as well say that to talk of Sikhs, 
Rajputs and Jats and to say any one of these classes is superior to the other is to 
cause a rift in our compact society. Such irresponsible talks are sure to have a 
very bad effect on the ministry and on the administration of the country as a 
whole. I may further say that these talks are very likely to change the map of 
India. The Congress represents all classes in the country alike and no communal 
considerations find favour with it.

With regard to roads and bridges, a sum of Rs. 18,000 has been allotted for 
them. The roads to be constructed or repaired pass through both urban and 
.ni-al areas, but I may assure the House that attention will be paid to rural areas 
especially in the Kargra district. If hon. members are anxious to know 
s ethng in detai1 about the matter, further inform ation can be had from me 
p* ’ atrly-

^6 EAST PUNJAB LEGISLATIVE ASSEMBLY
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Now I wish to say something about the capital of the province. As the 
House is awa e a committee has been appointed to select a suitable site fo* the 
purpose. I may state for the information of the House that this committee is working 
in right earnest with a view to acquiring land for the capital town and I may also 
inform the House that it is intended to erect a big town fitted with water works, 
roads and other amenities of life wherein it will be possible to accommodate as 
many as 50,000 souls. Side by side other colonies will be set up to make ^oom 
for lakhs of p-ople and effort will be made to provide work to men of different 
professions. The details regarding the capital town will be published short-y and 
I hope this will satisfy the hon. members that we arc not sitting idle over this 
matter.

As regards the Hindu-Sikh question, Sardar Swaran Singh has gone to 
various places. Sardar Swaran Singh and Dr. Gopi Chand, the representatives of 
Panthic and Congress parties have a joint policy and whenever such differences 
arise they will be dealt with, in a fit and proper manner. ^

(Minister for Horn and Revenue) The Hon’ble Sardar Swaran Singh Punjabi : Sir, 
I have noticed that in most of the speeches made to-day, the Gove nment servants 
in general and the police in particular were the target of attack. The Government 
servants have been severely criticised and perhaps rightly too. In reply to that 
criticism I must say at the outset that the mettle of which they are made and the 
atmosphere in which they have received training during the service is not a secret 
to the members of the House and it is not also unknown to my friends that just 
befo e the partition of the province they were working under two diffeient kinds of 
inf ue .ee. On the one hand they had to please their English Masters and on the 
other they had to flatter the Muslim influential element in the services. They had 
therefore these handicaps in the discharge of their duties. But I am glad to be 
able to tell the House that in spite of these handicaps and the very critical situation 
of the province under which the officers had to work, some of them did their duty in 
a commendable manner. I would like the members to bear in mind the picture 
that the Punjab presented just before we undertook the responsibility we were 
called upon to undertake. Soon after the Unionist Ministry resigned, Sir Evan 
Jenkins took over the reigns of the Government under section 93* 
Up to the midnight of the 14th August 1947, he tightly held the control thereof in 
his own hands. He was all in all and would brook no interference from any of 
us. In this connection, I may as well say that there were 60 to 65 per cent 
Muslims in the Police Department and it will also interest the members to know 
that it has always been the policy of the Government under the British rule not to 
post any Hindu or Sikh officer in the East Punjab. Almost all the district magis
trates and superintendents o f police posted to this part of the province used to be 
either Britishers or Muslims and the reason is not far to seek. The East Punjab 
was very much politically advanced and the work of crushing the spii'it of the 
people in the East Punjab could not be entrusted to the Hindu and Sikh officers.

Master Kabul Singh : May I know whether the Partition Committee had
no power to order transfer of the officers.

Minister for Home and Revenue : I must admit that we in that Committee had 
no such powers. And then came the transfer of po ver with all the handicaps 
and limitations* I may remind the House that every Muslim officer, whether he 
was working in the East Punjab or in the West Punjab, opted for the West Punjab 
as all the Hindu officers opted for the East Punjab. In spite of all these handicaps 
and the critical circumstances, the senior members of the services
have discharged their duties with great courage and efficiency, Our
difficulties were not ordinary administrative difficulties ; they were a
sort of national calamity. The conditions undler which 4 0 or 45
lakhs of people have been rendered homeless have created huge problems. And 
Our officers have courageously faced all these difficult problems, working day and
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[Minister for Home and Revenue]
night. I know some of the subordinate officers have not kept their heads cool in. 
these critical times and I am not prepared to defend them. But so far as the 
senior officers are concerned, they must be thanked for the difficult work they 
did and the guidance they gave. Such officers include senior officers of the 
Civil ^Secretariat, district officers and Superintendents of Police. I will not be 
doing my duty if I do not thank these officers. They could not have worked a 
miracle with the help of Alla Din’s lamp to keep the civil administrati )n in 
perfect order under these distressing conditions, when lakhs of people had to 
migrate from one part of the country to the other* The officers did their best, 
but still it would be too much to expect of them to have performed the task with 
perfection*

A good amount of harsh criticism has also been levelled against the 
Ministers. But I may inform the House that the Minister* did their best under 
the#circumstances although it could be still better. I admit that there have been 
shortcomings but judging under calmer conditions after some time, hon* members 
will agree with me that the Ministers have done their best under the circum
stances. 1 know when humanity is in distress human beings must hold somebody 
responsible for their sufferings. As, in the present case, we had accepted the 
jesponsibi ity to serve the people of our province, it was but natural that they 
should place the blame on us. We, however, are determined to do whatever we 
an to relieve their sufferings.

I am pained when I hear that there is nothing commendable in the 
whole of the budget. It would have been much better if hon* members, who 
have sought to point out dirty gutters, had also cared to point out the beautilul 
trees and palaces that arc present in the budget.

Well, I would like to advert to the criticism levelled by my hon. friends against 
the services. It is common knowledge that as a result of tl partition of the 
Punjab, the situation became so complicated that the adnainis rative machinery 
could not copt with it. The services which had woiked under the influence of 
bureaucratic regim6 till the 14th of August, failed to bring about the requisite 
change in their angle of vision cn the very morrow of conferment of Independence 
on India. I have no hesitation to admit this fact. But I can say without any 
fear of contradiction that there have been honourable exceptions who realised 
the position, grasped it and put body and soul to face the situation arising out 
of the changed conditions* I think it would be unfair on our part to condemn 
them outright. We should, however, be not too harsh upon them. They are a 
capable and an intelligent class of people. If they succeeded in running the 
administration of an alien Government with marked efficiency, I have every 
confidence that with the realisation that now the Government in power is of the 
people, by the people and for the people, they will mould themselves to the 
changed conditions and make this administration as great a success as they did 
under the old regime- But I can assure the House and I have not the slightest 
hesitation in saying, that if the seiviccs ignore the writing on the wall, they 
will be removed. But I have a complaint against my hon. friends too. May I 
just ask thr-m whether they have also change ? Candidly speaking the strain
in which the speeches have been made by them on the floor of this House
strengthens my view that they have not. I may tell them that it is they who 
constitute the Government. Tile responsibility of running the administration 
lies on them- They have to fully realize their responsibility in shaping the
policy ; they have to lay down the policy which they want us and the services
to carry out. If then we and the officers are found wanting in translating that 
policy into action, then the hon. members will be free to condemn us whole
sale. Then I and my colleagues may be blamed for not setting things right.
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I may tell them that they are equally responsible for bringing about adjust
ment in the services- 1 repeat that it is they who have to formulate policies 
and make rules which we and the services have both to carry out in the best 
interests of the province- Have they ever cared to make an endeavour to this 
effect ? I assure the hon. members that under the circumstances we are doing 
our best to bung home to the services the change that has taken place- I would, 
therefoie, ask my hon- fiiends not to pull our legs while we are after the problem 
in right earnest.

The police has been made a special target of severe criticism by the hon. 
n embers. Some of them took strong exception to the allocation of funds made in 
the budget for this department. I may make it clear to them that no Govern
ment worth the name can run its administration efficiently without spending suffi
ciently on the police This is essentjal if the police is to seive the public in the 
true sense oi tliewoid. The police has been much maligned because previously it 
allowed itself to be used as a tool in the hands of imperialists. It remained so till 
August 14 and on the 15th an overnight change could not come over them. But 
I am glad to say that certain police officers have changed beyond recognition 
and signs of change in others are quite visible. I, therefore, submit that hon- 
members should not grudge the amount that has been set apart for the 
maintenance of law and order. Besides, just realise the meagre police arrange
ments that exist in the rural areas. We have one police station for over a 
hundred villages to control them and the strength of the police posted there 
comprises of one sub-inspector and 12 constables. This arrangement is quite 
insufficient. Obviously we shall have to spend more on police- Then, Sir, with 
a view to bringing about a healthy change in the angle of vision of the police, 
we are actively contemplating to set up a National Volunteer Corps, a body 
which will truly be a servant of the people. A Bill to this effect will 
shortly be introduced in the House. This force will be constituted on lines 
which we lay down. Only those persons will be enlisted who are imbued with 
the feelings of service to the people. I would go further and say that only 
true public-spirited persons whom my hon- friends recommend will be 
recruited. We, in consultation with and with the full approval of the hon. 
members, want to bring in it such an element which may entirely change the 
outlook of the police as early as possible and also remove the sense of 
insecurity from the public mind, which has been created as a result o f the 
misdeeds of goondas. I ?m sure this force will prove a terror to the mal- 
eharacters.

Sardar Kabul Singh : On a point of order* Sir- We do not object to the 
funds set aside for this purpose. We will not grudge even if they are enhanced. 
But we are afraid lest undesirable persons should infiltrate to this force. I 
think that the representatives of the electorate should be consulted in recruit
ing volunteers to the National Volunteer Corps.

Minister for Home and Revenue ; I assure my hon. friend Sardar 
Kabul Singh that the Corps will be constituted in full consultation with the 
hon. members of the House. (Applause). Whatever rules you may lay down 
or instructions you may give in connection with the recruitment of Commanders, 
District Commanders and rank and file, will be strictly complied with.

Shrimafi Shanno Devi Sehgal: On a point of order, Sir. The police
ha* been entrusted with the onerous duty of maintaining law and order undef 
the present trying conditions. Since the life of a constable is ever in danger, 
I request that particular attention should be paid to increase his salaty. This 
should be done even if the salaries of high officers are to be cut down. This is 
necessary to enable him to maintain his family properly,
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Minister for Home and Revenue : I would not have given way hut
for my respect for my sister. The point raised by her could easily have been 
discussed when the demand regarding General Administration is under dis
cussion. However, I may tell her that the Pay Commission appointed by the 
Government to go into this matter will be shortly submitting its report. This 
point will be decided after giving full consideration to the report.

I was referring to the National Volunteer Corps. I think I have male 
myself fully clear regarding the position which the Government is taking up in 
connection with the constitution of this force. Then, Sir, Arms Act 
has come in for much criticism by hon. members. I may straightaway inform 
them that instructions have already been issued to the Deputy Commissioners 
that where conditions are returning to normal, they should be liberal in 
issuing licenses for arms. (Applause). I have gone a stepfa ther and it is to 
this effect. I have instructed them that whosoever produces illegal arms, 
should be given a licence to keep them. (Applause). As a matter of fact 
I want to see every deserving Punjabi carrying a gun not for any bad motive 
but for defending his dear motherland and the honour of his sisters and 
daughters. (Hear hear). Iam  till more anxious to see the spirit of helpless
ness or being defenceless, being banished from the minds of the public. 
(Applause). But I make no secret of the fact that I am deadly against arms 
retained by or issued to undesirable persons who should be a menace to the 
peace and tranquillity of the province and a threat to the honour of law- 
abiding people. I want every gun to be a guarantee for the maintenance of 
law and order in the province, I, therefore, ask hon. members to put forward 
persons who are prepared to take arms and use them with a sense of responsi
bility to the state. I do not mince matters. I have opened my heart and I am 
sure I am interpreting the feelings of my colleagues on the subject. But despite 
this I regret to find that my hon. friends still accuse us of inactivity or apathy. 
It appears that the hon. members have still doubts of this Government being 
their own. I may tell them that this is their Government and they are part 
and parcel of it. They should join hands with us at this critical 
juncture and put forward constructive suggestions for the betterment of the 
poor lot of the uprooted people and for the restoration of normal life 
in the province. I know things cannot be set right in one d; y, yet I 
think we will win through if we make an iron determination to tide over the 
difficulties confronting us in regard to matters like rehabilitation of refugees. 
We want your unstinted help in this direction.

Premier (The hon. Dr. Gopi Chand Bhargava) (Hindustani) : Sir, before I 
reply to the criticism of the budget, I think I should besides thanking the critics, 
congratulate those members who have had the opportunity of making their maiden 
speeches to-day. Among the critics one of the members has remarked that the 
Budget is dull and dry, poor in substance as well as in form, as compared with 
the budgets of previous years. I do not deny lack of sugar and ghee in it, 
but I may re mind the members that they should not expect these things in 
Government measures hereafter, particularly because we are passing through 
critical times involving a high degree of sacrifice and suffering to us.

An hon. member has criticised me for my ignorance about such 
terms as platoon brigade, company battalion and so on. 1 want to inform my 
learned friend that the person who telephoned tome had asked for a rigade 
My friend is himself Prime Minister of a State and as such concerned in 
civil and military matters. I may assure him that my knowledge of military, 
affairs is in any case not less than his, though I do not boast of it. 
An hon. member has also remarked that we do not know the art of carrying on 
Government, that we are yet children in this respect and that the Government of
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Indian Dominion has appointed two Ministers to supervise our work. I wish 
he had made a careful study of newspapers and the relevant facts. The Minis
ters in question are members of t e Emergency Council* Its meetings are held at 
Delhi and are always attended by us. It is only after consultation with us that 
they decide as to what kind of help should be given to us.

** Another hon. member has questioned as to why the Governor, despite his
♦ being a constitutional head, issued a circular without consulting his cabinet.

I may inform the hon. member that his statement is not true inasmuch 
f as the Governor has always been acting as the constitutional head and has

never done anything without consulting me and my cabinet.

Now 1 shall try to reply to other objections. It was stated by an hon. mem
ber that the Central Government is financing us for the execution o f Bhakra and 
Nangal Projects. If the hon. member had cared to go through the previous 
budget, it would have been clear to him that the expenditure on these two projects 
has in the past been met from the exchequer o f this province and in future also it 
will be met by this province. It must also be realised that these schemes will 
not cost us two or four hundred thousand rupees. But the execution of these 
schemes will cost as much as sixty cr >res of rupees. Provision of Rs. 1,48,00,000 
and Rs. 68,00,000, respectively, for the schemes that I have referred to existed in 
the previous budget arid the work is already under progress. The necessary 
financial papers in respect of these schemes are under preparation and as soon as 
they are available, we shall not hesitate to approach the Central Government 
for help. When this province is part and parcel of the Indian Union, why should 
we feel shy of asking help from the Central Government ?

While referring to the provision for Education Department in the budget, an 
hon. member asked as to why a sum of Rs. 92,900 has been set apart for the 
education o f Europeans. I may inform the House that under certain sections 
of the Government of India Act, 1935, the burden of expenditure for the educa
tion of Europeans and Anglo-Indians was placed on the provincial exchequer as 
a charged item and so we had to give what the Education Department de
manded for this purpose under this item. With the passing of the Independence 
Act, the section in question has been superseded and it is hoped that expenditure 
on this item will be stopped altogether in a period of ten years. I may, however, 
state for the information o f the House that the number of European students 
receiving education in this province is very small. There are also a number of 
Anglo-Indians in such schools but they are our nationals and must be treated as 
such. Even now 40 per cent of the total number o f students receiving education 

 ̂ in the European schools are Indians. In a few years the grant under this special
item will be abolished and these schools will be treated at par with other schools 

 ̂ regarding the grant o f money.
My friend, Ghaudhri Badlu Ram, has suggested the immediate implementa- 

* tion of the scheme of consolidation of holdings. I may inform the House that
the Government also wanted to do this but as most of the officers were busy 
with the work o f rehabilitation and resettlement o f refugees, it had to be post
poned by a few months. I may, however, assure the House that it is certainly 
our intention to introduce the system of co-operative as well as compulsory con* 
solidation of holdings as soon as possible.

r Another objection was raised that sufficient provision has not been made in
the budget for basic, literary, technical and professional education. It has also 
been said that 1 was nominated as leader of the Congress party on the 29th June 
and that there was plenty of time for me to see that everything was set right. 
My friends, howev er, ought to know that at that time the Governor was all in 
all and had all the powers of administration under section 93 of the Government
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of India Act and until the province was actually partitioned I had in fact no 
power to enforce my will. We had not known till then what money will come to 
us and how the assets will be divided and what shape our budget will ultimately 
take.

With regard to the various funds, I would like to explain the position to the 
House. The Special Development Fund, Peasants Welfare Fund, Famine Relief 
Fund and the Harijans’ Fund were amalgamated and the Punjab on the dateof 
partition held cash securities of the face value of about Rs. 24 crores, of which 
securities worth 10 crores were divided and we received only 3*6 crores as our 
share which is lying in the Punjab treasury at present. It was decided by the 
Partition Council that the money in the Harijan Welfare Fund should be allocated 
between the two new provinces in propordou to the Harijan population in their 
respective areas and it is expected that as a result of this decision, East Punjab would 
get a sum of about 8 lacs out of the total 10 lacs in this fund. These fu ids will be 
kept as Security Funds and when the rest of our share is received, the money thus 
avail abe will be used for the purposes ioi which these funds were created. It makes 
absolutely no difference whether moiey comes from the General Fund or from the 
individual funds, as the purpose of each fund will also be served in this manner 
without any difficulty. I would like to submit that we are greater well wishers of 
the Harijans than any one else.

A proposal was also made ’ to amalgamate the departments of Inspector- 
General of Prisons, Inspector-General of Civil Hospitals and Director of Pub ic 
Health into one Department of Public Health under one head* Two schemes were 
suggested in this connection* I would like to inform the House that a committee 
including myself was set up to consider such proposals and it submitted its recorn" 
mendations in five volumes. But due to the shortage of time, we could not imple
ment these schemes and it is too early to say which of these schemes will be put 
into practice. It will be known in due course of time. But I may assure the 
Hous j that whichever scheme is implemented, it will make arrangements for serving 
the public in a better way. I have taken a pretty long time of the House but still I 
have to reply to many more questions.

I think no greater injustice can be done to the Ministers than charging them 
with havir g incited the people to create disturbances. (Loud cheers). On the contrary, 
we took drastic steps to quell the disorders and gave wide powers to the officials for 
suppressing lawlessness, so much so that we have been accused of having 
taken too strong measures against those who created trouble. These allegations 
have been made against us by some interested parties. We are all Punjabis and 
want to serve our brethren irrespective of their caste, creed or social status. 
We are fully aware of the sad plight of the people and know that they have under
gone many hardships and sustained heavy losses of property and other valuables,
I emphatically declare that the Government will not make any discrimination what
soever in the matter of rehabilitating the refugees.

1 know that some people had to suffer owing to the strict measures we had 
to take in order to restore law and order and which resulted in the imprisonmen t 
of their relatives or friends. But I think the Government would have neglected 
its duty if it had not taken these measures for restoring law and order* Some 
persons even threatened to overthrow the Government, hut when strong action was 
taken against them, 'their rebellious spirit 'disappeared and they pleaded for 
their release on the grou id that they had always been with the Congress.

Some objection was also raised against the conduct of certain officers* I 
want to impress upon the House that all the officials do not belong to the same 
category and that there are good as well as bad officials in the services. My 
l e a r n e d  friend has just paid a tribute to a  certain Deputy Commissioner for his 
good work and has pleaded that he should not be transferred. I know that
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there are some black sheep among the officers but it is no good generalising 
things and tarring all of them with the same brush- Sardar Swaran Singh has 
clarified our position about the officers in detail and l fully agree with him. 
There are good officers in all districts who are rendering really useful 
service to the people and the Government- I assure the honourable members 
that we will dismiss the corrupt officers as soon as we get sufficient proof against 
them. I may also point out that allegations have been made against certain 
officers merely because they refused to give priority to the work of the members. 
If ten persons approach a certain officer with different suggestions, how is it possible 
for him to carry out all the suggestions and satisfy all of them ? Under these 
circumstances, it is very difficult for the officers to discharge their duties. I* 
would request my friends that whenever they have to make any representation to a 
Deputy Commissioner or to some other officer, they should do so either jointly or 
through us. In this manner the work will be done smoothly and efficiently. Our 
object is to serve all—Hindus, Sikhs, Parsis, Harijans and Anglo-Indians— without 
making any distinction. We are Punjabis and will serve the whole population of 
the East Punjab. We are Indians and as such it is our duty to serve our country
men* We are working to the best of our capacity and with the best of intentions. 
We may not come up to the high expectations of some people, but I can say that we 
consider it our foremost duty to serve the distressed people who have come from 
the West Punjab after undergoing terrible sufferings. The Sikhs were born to 
fight against injustice and to defend the poor and the weak. He is not a Sikh in 
the true sense of the word who sheds the blood of the innocent, .even though he 
may be having the external signs of the Hkh religion. In this respect I try to 
follow the way shown by the Ourubani and I have no doubt that the Sikh members 
of the cabinet and those with us inside and outside the H use are also acting in 
the same spirit.

The Assem bly then adjourned till u  a. m . on W ed n esd a y , 5th Novem ber i g t f  .
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E A S T  PUNJAB LEGISLATIVE ASSEMBLY
FIRST SESSION CF THE FIRST EAST PUNJAB LEGISLATIVE ASSEMBLY

W ednesday, 5th N ovem ber 1 947

The Assembly met in the Council Chamber, (lOvernor General's Lodge , Sim la , at 
11 a.m. of the clock. M r . Speaker (The hon. Sardar K a poor Singh) in the Chair "

DEMANDS FOR GRANTS
G e n e r a l  A d m in i s t r a t i o n

Premier (the h o n . Dr. G o p i  G h an d  Bhargava) Sir, I beg to
move —

Tnat.a sum  not exceeding Rs. 67,93,000 bo granted to the Governor to defray 
the charges that wili cOmo in course o f payment for the period 15th 
August 1917 to 31st March 1918 in respect of General Administration,

Mr Speaker : Demand m oved__
That a sum not exceeding Rs. 07,93,000 be granted to the Governor to defray 

the charges that will come in co jrso  of “ payment for the period 15th A ugust 
1917 to 31st March 1948, in respect of General Administration,

G e n e r a l  P o l i c y

P a n d it  S h r i R i o  Sha,rm a (Southern Towns. General Urban)
(Hindustani) : Sir, 1 beg to move —-

That the demand be reduced by Rs. 100.
To-day the hon. Premier has p it loeFore the He use a demand o f  

Rs. 67,98,030 in resp ‘ct of Gene, al Administration.. The purpose o f  my cut m'otion 
is to throw some light on the existing conditions jand also to suggest some con
structive measures in respect of this demand. Before I take up this demand, I 
wish to submit that yesterday during the Budget discussions many hon. members 
must have been surprised and at the same time must have felt sorry on seeing 
that criticisms were levelled and also that ame dments were moved by the 
hon* members belonging to the Congress party. But I want to make this point 
clear that it is n >t an innovation and that it is not a bad practice too. Some 
of the hon. members who hold this view that the hon- members of the Congress 
party are not within their rights to criticise the working of the Cabinet and the 
General Administration, are under a wrong impression. Even the Cabinet mem
bers belonging to our Party........ ........

M l  S p e a k e r  The hon. member has to discuss the General Adminis
tration and not any particular party.

P a n d it  S h ri R a n i S k a rm a  • Sir, before I take up the General Adminis
tration of the province, I would like to clear the misunderstanding regarding the 
Congress party, which to some extent is prevailing in this House and outside 
in the public minds. The point at issue is whether I, as a member of th s 
House, am within my rights to criticise or discuss a pany of which I also happen 
to be a member. ' ,

Mr. Speaker : It would be better to do that in the party and not here*
At present the question of General Administration is under discussion.

Paul t S h r i Ram S h a rm a  : Sir, I was submitting that I am within my
rights to level criticisms against the General Administration o f  the province. In 
view of the fact that India has attained freedom, I really fail to understand as 
to whv any hon member in this House or anybody else outside this House 
should be of this view that we are not within our rights to level ciiticisms for 
the betterment o f the province as a whole. It is crystal clear that I have risen 
to move the cut motion with a view to criticising the demand in respect of General 
Administration moved by the hon. Pre n er wh) is the Leader of the party o f  
which I also happen to be a member. I think I am within my rights to criticise 
the demands moved by the hon. Finance Minister. However if you feel that 
I am irrelevant — I think I am not ...I shall close my remarks here*
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M r. Speaker : Please be relevant. I will not allow you to discuss any
party or the leader of any party.

Pandit Shri Ram Sharma : Sir, I wish to submit that my intention
in moving this cut motion is to impress upon the Government that it is very 
necessary to remove the glaring defects in the ad ninistration of the province.
It will not be out of place to mention here that if no criticisms are levelled 
against the Government in respect of the General Administration, the very spirit 
of democracy will get crushed. Yesterday also criticisms were levelled against 
the Government in respect of the Budget. To-day the demand for General 
Administration is under consideration of the House and if I make any criticisms, 
these will be meant for the betterment of the province as a whole and if any 
hon. member finds that I am not justified in doing so, then the best thing would 
have been to accept silently almost all the motions moved bv the hon. Ministers. 
But this practice is undemocratic and no improvement in the administration 
of the province can be possible. Yesterday, when the Budget was under dis
cussion, only one hon. member who happens to be “ illiterate’ ’ member of this 
House, has paid tributes and congratulated the hon. Finance Minister and the 
rest o f the members did not hesitate to level criticism against the financial 
policy of the Government.

Mr. S p ea k er  : Please do not cast reflection on any member. You should
be careful in future.

Mehta Ranbir SiDgh: May I know the name of the college from
which the hon. member has got his degree ?

Pandit Shri Ram Sharma : I am not personal. I was never. I may
assure you that personal remarks were made in almost all the speeches made in 
this House yesterday. (An hon. member \ You are responsible for starting this 
unparliamentary practice of making pe sonal attacks.) What the hon. member 
has just now remarked is not correct. This practice has been started by those 
hon. members who are candidates for Parliamentary Sec- eia yship. What I wish 
to submit is that personal attacks should not be made in this House. I would 
therefore request you not to allow anybody to make any personal remarks, 
relevant or irrelevant in future.

Now I come to the demand of the General Administration. In this demand 
the salary of the Governor has been provided in the Budget according to the old 
estimates. These items are all non-voted items. I wish to b ing this point home 
to the hon. members that I have no personal grudge against His Exce lency the 
Governor and even if I had any, that cannot be exp essed 01 the floor of this 
House. But I cannot do without remarking h">w better it wouM have been if a 
person from amongst the Indian leaders had been appointed Governor of this 
province as we find in other provinces. Previously all the Governors of the 
provinces were Englishmen drawing fat salaries. Now that India is free, it is 
but meet and proper not to give fat salaries to Governors. There must b,e a 
great difference between the expenditures of the old and new Governors. Now 
that the old order has changed yielding place to new, the Indian Governors 
shouM not incur the same expenditure on maintaining their pomp and show as 
was being incurred by their predecessors. The bon- Premier has remarked that 
no reference should be made about the great leaders of our country like 
Mahatma Gandhi and others. I beg to differ from this view. In my opinion 
I am justified if I say that every hon. member has a right to make any reference 
about our great leaders who are the makers of our country. At times we cannot 
help making a reference about our great leaders, Our great leader Mahatma 
Gandhi has in one of his statements remarked that the Premiers and Governors of 
the provinces should lead a simple life and that their expenses should not exceed 
their bare necessities, so that they may serve the people whom they represent in 
the true sense o f the word and thus inculcate a spirit of sin pie living and high 
thinking, which may be followed by the people. (Interruption) Sir, an illiterate 
member asks me to have training.
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Prem ier : Although it is not unparhmentary to call a member illiterate, yet
it is not proper and it lowers the standard of our House.

Mr. Speaker : Calling a member “ illiterate” is not proper. Not only to-day
but even yesterday remarks were made describing some members as “ illiterate ” * 
Such remarks create a bad impression on the minds of the public and lower 
the'dignity of the whole House. I would, therefore, request members not to pass 
remarks which in any way discredit other members or in any way reflect upon their 
dignity-

Pandit Shri Ram Sharma : Sir, whatever you say is quite all right, but
you will agree with me that if a member asks another member to take training 
in an undesirable lone, it is also improper*

Under the demand for General Administration is an item relating to the 
salaries of the Ministers and Pa rliamentary Secretaries, We have passed the Bill 
for Ministers’ Salaries and I do not therefore wish to criticise that item nor do I 
wish to oppose it and thereby be guilty of indiscipline. But I wish to appeal to 
honourable Ministers to follow the example of the late V. J* Patel, who although he 
drew his salary according to the regulations, gave away a major part of it to 
Mahatma Gandhi to be spent at the latter’s discretion. He never felt the need of 
an Act to bind him to that course of action. Our Province is new and has a deficit 
budget. We have to infuse the spirit o f ‘‘ sincere work on nominal remuneration ’ ’ 
among other public servants. The Congress high command has fixed Rs. 1,500 
per mensem as maximum salary and no minister in any other province is drawing 
a salary beyond this limit* But in our province the case is different. The 
hon. Premier is drawing Rs- 2,000 a month and a conveyance allowance, with a 
free and furnished house. I for one feel ashamed when I visualise what people 
outside must be thinking of our proud organisation like the Congress and the 
Congress Government in this Province. I do not say that the Ministers are not 
rendering good services and if work alone h^d to be taken into considera
tion I would have recommended a salary of Rs. 10,000 for each one of them. But 
I believe it is derogatory for the Ministers to measure the worth of their work in 
terms of money.

Mr. Speaker : The hon. member had already discussed this matter
when the Ministers’ Salaries Bill was before the House. If, however, the hon* 
member warns some reduction in their salaries he is free to bring in an amend
ment to the Act In this connection, I would like to refer the hon. member to 
Rule 141 of the Rules of Procedure, which lays d ow n :_

Debate on motions must be confined to the administrative matters f or which the 
Government is responsible and not deal with matters requiring legislation.

Pandit Shri Ram Sharma : Sir, I beg to submit that to me it appears
that we are within our rights to discuss items relating to Ministers’ salaries for 
which the sanction of the House is being sought and would like to have your 
ruling pn the point. Although the Act has been passed I believe we can exoress 
our opinion on the item and say whether the amount be sanctioned or withheld or 
partly sanctioned. Sir, to git anything done by the Ministers through legislation 
is a different matter. I now only appeal to the good sense o f the Ministers and 
particularly the hon Premier to reduce their salaries keeping in view the welfare 
o f  our province and while discussing the general administration of the province, 
if I criticise the Ministers as administrative heads, I think I am within my rights.

Mr. Speaker : The honourab^ member is perfectly justified in his criticism
so far as it relates to the administrative responsibilities of the Ministers. The 
honourable member should avoid being personal.

Pandit Shri Ram Sharma : To criticise the Premier is not personal. I am
not criticising Dr* Gopi Chand Bhargava. I am criticising the Premier of the
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Province and the Leader of the House and I am at perfect liberty to Ho so. I 
am criticising his activities as the administrative head of the Province ; those 
actions will go down in history.

Mr. Speaker : The hon. member may proceed with his speech. And he
should curtail his remarks ; otherwise the House might consider the question o f 
fixing a time limit on speeches.

Pandit Shri Ram Sharma : I want to submit that there is generally no time 
limit for a cut motion on general administration. I was saying that if our 
Ministers were to set such an example before the people of our province, we shall 
be rightly proud of them. There is one more point on which I want 10 express 
my regret. After that I will concede* It is a matter of pain for me when the 
Premier says that his colleagues forced him to accept Rs. 2,000 as his monthly 
pay so the cabinet minus the hon- Premier have over-ruled the decision of the 
Congress High Command fixing Rs. 1,500 as the maximum salary for a Minister.
I am sorry to say that when I glanced at the budget I found that the expenditure to 
be incurred on the Ministers is Rs. 1,47,750 while the total expenditure set apart 
for all the members together does not exceed Rs. 1,40,000.

Sardar Shiv Saran Singh : On a point o f  order. This matter has already
been thoroughly discussed on the floor of the House on the very first day when the 
Ministers Salaries’ Bill was under consideration. 1 do not think the honourable 
member is within bis rights to raise it again.

Mr. Speaker: The hon. member can discuss the Ministers while criticising
the general administration of the province.

Pandit Shri Ram Sharma : I am very glad that you have removed the 
honourable member’s misunderstanding. What I want to place before the House 
has not so far been discussed. We had this grievance against the previous 
Government that, whereas the high ranking officials of the Government 
were, being paid very high salaries, the subordinates could not even
make both ends meet with the salaries ■ that they were getting. It is a matter 
of regret that even now, the salaries of a few ministers should be more than the 
combined expenditure set apart for 8l members, which is Rs. 1,40,COO. This
thing is extremely painful. If these excesses continue, I am sure many derects are 
bound to creep into the administration*

There is one more cause for the inefficiency of the general administration, 
that is the defective distribution of portfolios among the Ministers. I have never 
come across such an mstance where the port! olios of law and order, revenue and Irriga
tion are given to the one and the same Minister. Even in the previous Goveinment 
such a thing never took place. One Minister held only one p rtfo io- The 
present allotment of poi tfo]ios wouM result in inefficiency and lack of vigdance 
on the part of the Ministers. I, therefore, suggest that whereas a Minister 
should not hold more than one important portfolio, the Premier, being the Chief 
among the ministc rs, shou'd not htdd any portfolio but be in a position to 
supervise the general administration. In the House of Commons, the Premier 
does not ho d any particular portfolio. The woik of administration is properly 
distributed among the Ministers known as the Chancel'or of the Exchequer, 
Foreign Secretary, Dominion Secretary, etc., each ho ding cn y one poriio io. But 
here in our province each hon. Minister is entrusted with the adminisiraticn of more 
or less ten departments. You will not find such a thing in any other country. I 
am glad to know that the Premier works till late in the night. But after all he 
is a human being and as such cannot do fu'i justice to the heavy work of many 
departments at a time. There is always a limit to tlm human strength- I have 
not the slightest doubt about the capabilities . i the honourable Ministers and it 
is a matter of pride that they work hard tut. v ry iat »n the nigl't.



G E N E R A L  A D M IN ISTR A TIO N 1 0 3

Premier : Thanks for the tribute.

Pandit Shri Ram Sharma : I feel greatly flattered to pee that the hon.
Premier agrees with me. Now, Mr. Speaker, I do not believe in burning mid
night oil. There is a limit to everything. I cannot imagine that an hon. Minister 
centralising too many portfolios can do full justice to the work of various depart
ments under his charge. For instance, the hon. Premier is holding numerous 
important portfolios like Finance, Industry, Education, Medical and Local Self- 
Government. I wonder if he isfever able to devote undivided attention to any of the 
subjects. Then, Sir, the salary paid to him has not been fixed in proportion to 
the amount of work that he will be required to put in* Then why should he keep 
so many departments under his charge ? Besides, we all know that the responsi
bility of the ministers is joint. Obviously the Premier is responsible for the whole 
administration. I think he should keep his hands free to look after and super" 
vise the work of his colleagues- But what do we find here ? There are certain 
Ministers who have more leisure than work (laughter) and hence they eat and 
make merry in the Simla Hills. The senior most minister, the hon. Chaudhri 
Lehari Singh, has the least work.

Minister for Home and Revenue : Heavens save us from friends like Pandit
Shri Ram Sharma !

Pandit Shri Ram Sharma : I hope I will not be misunderstood for making
these observations. I sincerely wish that the portfolios be distributed in such a 
manner that each Minister is fully occupied. Now, Sir, I advert to the work 
concerning the Ministry of Rehabilitation and Reforms.

Ministe r for Public Works : I may tell my hon- friend that we have no
Ministry of Reform, of course Rehabilitation we have.

Pandit Shri Ram Sharma : If that is so, mav I enquire from the hon
Premier as to who is in charge of the Reforms ?

Premier : I have not been able to follow the hon. member* What does he
mean by Reforms Department ?

Pandit Shri Ram Sharma : I mean the department which is connected with
the constitution.

Minister for Home and Revenue : So far as constitution is concerned, there
is no such portfolio. We have got nothing to do with the framing of the co n 
stitution. It is the concern of the Constituent Assembly. If my hon, friend 
means holding of elections, that wili be after the onstitution is framed and that 
information can be imparted then.

Pandit Shri Ram Sharma : I know the framing of constitution is the concern 
of the Constituent Assembly, but what I mean is that there must be a department 
under a Cabinet Minister whose job it is to see that the constitution is pro
perly implemented and that if there be any lacuna requiring amendment, it should 
be reported to proper quarters.

Premier : I am constrained to remark that although my hon. friend i
fully aware of the fact that no provincial Government is vested with the power 
of framing constitution, yet he is pressing that there must be some departmen 
o f reforms under the charge of a Minister.

Pandit S h r i  Ram S h arm a : I know full well that a provincial
Government is not competent to frame constitution ; yet I think the work of its 
implementation dan certainly be entrusted to an hon* Minister who will see and 
report as to how it works and where ifficulties arise in the application of its 
provisions .
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M r . Speaker : Then the hon. member can give suggestions.

P a n d it  S h r i  R a m  S h a r m a  : I hold the view that our province is
closely connected with the constitution work- Now everybody knows what 
havoc the demon of communalism has wrought in our country- India has been 
vivisected and the Punjab has not only been partitioned but also torn asunder 
as a result of fanaticism generated by communalism. So every patriot wants to 
see this evil buried deep and extirpated altogether- It is a matter o f  gratification 
that one healthy step in this direction has been taken and that is that future 
elections, be they to local bodies or legislatures, will take place on the basis 
of joint electorates. Under this system constituencies will have to b e  
reconstituted and this thing is closely connected with the Rehabilitation Depart
ment. Now this Department has to perform very important duties. It has 
to see that while rehabilitating refugees in the villages, people belonging 
to one community are not allowed to preponderate overwhelmingly. I f  no heed is 
paid to this fact, then there is every likelihood of the seeds of communalism 
being sown, which after sprouting will prove troublesome. Since we have had 
very bitter experience o f this evil, I would urge upon the hon. Minister of 
Rehabilitation, that he should give this matter his careful and active considera
tion. The reason why I am pressing this point time and again is that we have 
been endeavouring for the last so many years to get rid of this virus of com 
munalism from our body politic and now that we have achieved this end, our 
efforts should not go waste by proper attention not being paid to the matter o f 
rehabilitation and resettlement of refugees in this province. The matter is of 
vital importance, because if one community is allowed to preponderate at one 
place, then there is every possibility that people may becom e staunch com m una- 
lists and thus Hindus or Sikhs may develop communal outlook to the detriment 
of the Congress goal of perfect amity among the different communities. W hat 
will be the result ? Communalism will raise its head in a different form.
It is the bounden duty of the Ministry of Rehabilitation to see that this evil is 
banished for ever and no room is left for it to flourish- This is quite a new depart
ment which has been brought into existence under the duress of tragic circum
stances. We should mould its working on our own lines and not allow  red  
tapism to enter into it ; otherwise it will be no better than, as the adage goes, old 
wine put in new bottles. (Laughter). Here we have to tackle problems requiring 
quick but mature decisions. I would, therefore, request the Rehabilitatior 
Minister to see that the object of the constitution to drive away the dem on of 
communalism lock, stock and barrel, is in no way defeated. We have already 
paid a heavy price for it- As a matter of fact we want every person in this 
country to be imbued with the spirit of nationalism and true patriotism. I want 
to emphasize that we should create such an atmosphere in the province as would 
make it impossible for communalism to vitiate the life of the people in this pro
vince. As the spread of communalism in the services will have profound influ
ence on the administration of the province, I thought it proper on my part 
to invite the attention of the honourable Minister and the House to this matter

Our brethren in West Punjab have migrated to this province in millions 
and still more are coming- I want to draw the attention ot the House to their 
pitiable plight. A friend of mine who came from R ohtak only yesterday has 
depicted to me the pathetic picture of lakhs o f  starving people lying along road
side from Karnal to Ambala. He tells me that it sinks one’s heart to see such 3 
spectacle. Though this matter concerns the Honourable Minister of Refugees 
and Rehabilitation, I would like to invite tbe attention of the whole cabinet 
in view of its great importance- Mg friend to whom I have referred, beard 
People saying that in some respects they had not to undergo such privations 
even when living in Pakistan as they are now face to face with. 
What I have seen with my own eyes in Rohtak inclines me to believe my friend’s 
observations, though I do not deny the possibility of a little bit of exaggeration
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in his statement. I am given to understand that the West Punjab Government 
is doing the work o f resettlement of the Muslim refugees from  East Punjab in 
a very efficient manner. As soon as they are taken to Pakistan they are informed 
of the place and the district in which they can settle. Vacant houses are 
given for their accommodation. I am inclined to deplore the short sightedness 
of our brethren who were responsible for destroying houses and other buildings 
vacated by the Muslims on this side. Even the Financial Commissioners and 
Deputy Commissioners could not stop the destruction of houses and other 
roofed accommodation which could have been utilized by our brethren coming 
from West Punjab. In spite of their barbarism and bestiality, the Muslims o f 
the West Punjab have proved themselves to be wiser inasmuch as they did n°t 
destroy anything that could be of use to them. I know that even officers could 
not prevent the destruction of property in Rohtak and Hissar. The outcome 
o f all this is that in some places there is no roofed accommodation under which 
refugees from West Punjab can take shelter. I am constrained to say that tins 
shows slackness, carelessness and inefficiency of the Administration. It is not 
yet too late to make amends for our shortcomings. I do not know what the 
Government is doing in the matter. There is nobody to look after the refugees. 
One officer directs them to go to another. From one place they are driven 
to another. When the convoys of refugees reach Amritsar first, what is the use 
o f making Jullundur the headquarters of the Government ? Why do not 
the officers concerned take their offices to Amritsar and Ferozepore from 
where they would be in a position to direct the refugees to the particular place 
where they may be settled ? The special trains run from one place to another, 
carrying refugees who do not know where to go. When the refugees manage to 
reach a place after facing many difficulties, they are told that they cannot get 
land or houses because they have been allotted some other district. For instance, 
when people from canal colonies began to arrive in Karnal they were told that 
that district was not allotted to them and that they could not settle there. I 
have to point out with great regret that the work of rehabilitation has so far 
been carried on in a very muddling, awkward and inefficient manner. It is 
therefore, the foremost duty of the Government to realize its responsibility for 
providing housing accommodation and food to the refugees. Failure to perform it 
might prove suicidal for the Government. There is a limit to power of endurance. 
The fragic drama of ’Bengal will not, I think, be enacted in East Punjab. In 
Bengal more than 2 million people died, though thousands of bags of rice were 
lying in the houses of the Government officials and in the shops. This will not 
happen in East Punjab. Death will first take its toll from the Treasury Benches. 
People will not die here of starvation quietly as in Bengal. You can postpone 
everything else but you cannot leave the homeless destitutes to their fate. I am 
glad to know that it has been decided to finish this session in a few days. 
When the members of the House go back to the plains, they will find an ocean 
of human beings struggling between life and death. In the present circum
stances, this province needs only two departments, one of rehabilitation and 
the other of law and order. We will not mind if the rest of the departments 
stop working or their ministers start doing some other business. This would 
not result in any catastrophe. If the problem of rehabilitation of refugees is 
not solved, maintenance of law and order in the province is impossible. When 
people are dying of starvation who cares for law ? It is for this reason that I 
have tried to invite the attention of the Ministers to this problem with all the 
emphasis at my command. If our Government cannot surpass the West Punjab 
Government in efficiency, it should at least be equally efficient. There should be 
a systematic plan for this purpose- It should be settled before-hand as 
to where the refugees from a particular district have to settle. I know that 
the Government officials, Secretaries, Financial Commissioners and Com
missioners cannot accomplish this work without the co-operation of the 
people. The situation is extraordinary and the Government alone cannot cope
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with it. 1 feel that the district officials like the Deputy Commissioners and the 
Superintendents of Police have not as yet realised that they cannot handle any 
situation without the active co-operation of the public. It is not possible for 
the Government to accomplish the huge task of rehabilitation alone and they 
should invite the public to help them in this matter. I also urge upon my party and 
other organisations which are known for rendering service to the public that 
they should undertake this work whole-heartedly.

1 There is provision for nine Parliamentary Secretaries in the Budget who 
will be paid at the rate o f Rs. 500 per month. Even during the time of the 
Sikander Ministry when the province used to have a surplus budget, the number 
of Parliamentary Secretaries was not as large- The appointment o f seven 
Ministers and nine Parliamentary Secretaries will entail unnecessary burden on 
the Exchequer and it is not a matter of pride for the Government. If thirteen 
members out of a House of twenty hold office under the Government it will be a 
mockery of the democratic system of Government. I do not know whether our 
Government intends to act upon the dictum of the English politician who once 
said that every man had his own price and he could be bought or sold- I think there 
is no need of Parliamentary Secretaries and the provision is being made for them 
to increase the ministerial groups’ strength in the party and in the House. I want 
to remind the hon-Premier that a democratic Government is not run on these 
lines and instead of employing such methods, he should rely upon the support 
of the people won by dint of true service to them. It is below the dignity of 
this House to have such a large number of Parliamentary office-holders under 
the Government in the House. I am saying all these things just by the way.

* If the hon. Premier agrees with me, well and good ; otherwise I will have to 
withdraw the motion for the sake of party discipline- My hon. friend Seth 
Bhagwan Dass has accused me of angling for Parliamentary Secretaryship for 
myself. It is baseless. I am not so fortunate as my hon. friend who follows Dr. 
Sahib like a shadow and that too with disinterested motives like a Chandiwala 
to Mahatma ji-

Now Mr. Speaker, I want to say a few words about your staff. I thnik 
this act of mine will not be taken as an offence. The Reporters form an 
important part of your staff. I request you to employ more Hindi Reporters for 
reporting the speeches of those members who speak in pure Hindi and Hindustani. 
Only the other day Chaudhri Sher Singh delivered his speech in very good Hindi. 
Though I am used to speak in Hindustani I would also wish to speak in Hindi 
in future. I hope the hon. Speaker will pay attention to this matter. I do not 
say that there should be no English Reporters but what I contend is that there 
is very little work for the English Reporters and therefore more Hindi Repoters 
should be employed. {Some hon. Members. There should be Punjabi Reporters 
also.) Yes there should be Punjabi Reporters as well. I also request the hon* 
Speaker to provide his office with Hindi and Gurmukhi typewriters- The 
present stenographers are English knowing people and under the changed 
circumstances Punjabi, Hindi and Urdu Stenographers should also be employed.

Now I want to say a few words about the Civil Secretariat. Our province 
has been reduced to less than a half. Though there is new work on account of 
new problems, yet it is confined only to twelve or thirteen districts. I do not 
understand why provision under the heading “  New Expenditure ”  is made in 
the budget for the employment of a Deputy Secretary, under-Secretary and 
Officers on Special Duty. This expenditure amounts to a total of Rs. 18,000 
monthly. Though I have not worked in the Secretariat yet I know that the 
staff is lightly worked and in any case the work for thirteen districts cannot be 
equal to that of twenly-one districts. While presenting the budget it has been 
said that the number of Secretaries who used to carry on the work of undivided 
Punjab was insufficient for the province comprising only thirteen districts.- 
U is a gross mis-statement.



- '  ( r

GENERAL ADMINISTRATION 107

r , Minister o f  Home and Revenue : I would like to state with regard to 
the provision referred to, that the number of Secretaries is less than 
before. I think it will save much time of the House if he points out the relevant 
item in the budget- .

Pandit S h ri R a m  S h a rm a  : Provision has "definitely been made
for five secretaries and it will be washing a little more time of theH °useif I 
search it out from the book. Bû  I request the hon. Home Minister to open the 
Budget book- He will notice'that' against the expenditure' und£f Oiyil 
Secretariat the words “ This is a naw Expenditure ”  are written againsj,. the crqss 
sign, and this new expenditure whi^h amounts to Rs- 18,000 mo^thjy .is «mea#t 
for the Deputy Secretary, Unde S'cret|u'y and officers on special dqty. , ,, . \

Minister o f  Ome n d  Revenue : That comes under the head
“  Technical Expenditure ’ ’ and it was only a rough estimate at the time of the 
partition* We had to create these posts to g .t the par.uioi task accomplished : 

.otherwise the number of secretaries has been reduced from what it was befo/e. A
T?andit. Sdiri Ram S h a r m a : I , thank tile hon. Minister for this

information and also for inc'ujing new pxpendi ure in the budget, I wish that;, 
if the number of pasts cannot b i ieduced to less than a ha f of. the pjt^y}9Vjp 
number, it should not in any case be more than half of that number. I do not 
jflant to discuss the. Technical Expenditure but at the lame time I * * r e f r a i n  
from saying that und^r "tnis expenditure eighteen, new persons* are showh 
in the proposed strength of the subord nate staff oU. the Secretariat* I would 

' like toT^quesr. tha hon. Home Minister tcP keep in mind that ours is a deficit 
province and he should try to redtice;the expenditure to the minimum possible. 
All-out efforts should be made to reduce other enhanced expenditure provided 

in the Budget. New expenditure has been shown under<$he Food 
12 noon Purchase department. We are given to understand that,^he

Central Government is anxious to dispense with, the existing 
control system The Food Purchase department should show some work 
worth the expenditure shown in the Budget- Previously there were many 
defects in the Civil Supplies department. The Minister in charge of this 
department must not leave any stone unturned in removing all the defects in 
the department. In fact this department shou!d also show some work worth the 
expenditure shown in the Budget. Previously there were two or three Financial 
Commissioners and now there are as many as two Financial Commjssio,ners^out 

^of( whom one is incharge of rhe Rehabilirat.on department. W j.^fetel flh-ati tj*«ir 
services are more useful to us at this critical hour. The comn^ssjonejrs; aflcb {jfce 
deputy commissioners should see whether there is any justification for maintaining 
their existing staff which is already heavy. Government hsUtf£ n«ft-caf&d'itl> look 
into this matter but have instead shown an enhanced expenditure^Jwhich mUstMse 
eurta led in view of the present conditions prevailing* in the province. Hon. 
Ministers have not been appointed from above they* are the!»repress ntativesTof 
the man in the street. They must keep themselves regularly in touch with the 
conditions prevailing in the province. They will not be able to know the difficul
ties of the people by staying at Simla and by being busy with other less imporfra-nt 
matters. It is their bounden duty to be in touch with what is hapjp.ning jn the 
villages and on what lines the village officials in ; particular perform tlgê r cÛ y to 
day duties. In fact they should always know what, the ppople whom they re
present want. They are not Ministers alone. They are both Ministers and 
leaders.

The C. I. D. whose function is to collect information has completely failed. 
Previously the lambardars, safaidposhes and zaildars used to keep the deputy 
commissioners informed about the movements of bad characters, dacoits and 
thieves. This system of providing information to the high officials has completely
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failed. The commissioners and the deputy commissioners axe not so much 
well informed as the man in the street is. The p.eyious Government had set up a 
Speeial Enquiry Agency* The purpose of Lie then Government i i  setting up tins 
agency was quite different. The seiting up of a Special Enquiry Agency is very 
essential and the sooner it begins to function properly the better it would be for 
the maintenance of law and order ip the province* At present the position in the 
province is tlpG* 1 here is only one sub-inspector, one head constable and one or 
£vq constables fox more than two or three district# for collecting information* If for 
instance this he the strength oi the staff for the districts—there is one Inspector for 
Hissar, Gurgaon and Rohtak _it will be very difficult for the officers to collect the re
mixed information from A far di'tant village in Rohtak when this staff will already 
be busy with its work in some village in Hissar. I would therefore impress upon the 
Minister in charge of the department to strengthen this agency by employing more 
Officers with A view to be informed of the intentions of those people who Are apt to 
indulge in loot and arson and thus cau$e con jmcticfi in the public peace. As I have 
$'1re ^y stated there are two types of crimes. One type includes professional crimim.l^ 
the other type includes those who want to take undue advantage in abnormal times 
already thus get encouragement in the absence o f any strict watch over 
them. This type includes men from the gentry also who indulge in actions 
forbidden by the Government*

Sardat* Jagjfc Singh Mann; On a point of order. Sir, I want that a  time 
t^hitjthould be fixed as other members also want to speak*

M r* Speaker ? That if not a point of order. It is for the Houfe to fix 
attune limit. The Leader of the House and the Hon, me91 bers should indicate 
thrir desire.

pandit S h r i Ram S h n rm a *  Government should have a  Special 
Ehqulry Agency to check both types of these crimes in the province* I would 
request the fton. Minister in charge to strengthen the staff of this agency.

Minister for Home and Revenue ; Sir, I wish to inform the hon, 
member through you that the Special Enquiry Agency and the C* I* D. are two 
different organisations, The Special Enquiry Agency is meant for investigating 
tf*e circumstances leading to the crime, So far as the C. !. D. is concerned, it 
is already itrong and can be strengthened if the hon* member so wishes. 1 may 
repeat for the information of the hon. member that the Special Enquiry Agency 
a#d the C# h D, are two different organisations. The function of the G, I. D . is 
t$. collect information,

Pandit Sfari Ram  Sharm a ; Now I take the allotment of grant {or Circuit 
Houses. These aye the relic of imperialism and all meant for lords like Lord 
Oirzon. They contain very big beds which even our Prime Minister will feel 
awkward to occupy* I have seen the Circuit House at Ambala and it reminds one 
Of the pomp and show maintained at the cost of the poor people for Lords 
like Clive. The circuit houses have now no place in our society and must be 
sCfaped, Our finance# do not permit such luxury.

I  take next the case of special funds, I am aware that 8 lakhs of lupee 
have been get apart for Harijans and I  congratulate the Government on 
making this provision although I forgot to do so yes’erday, But I  am sorry 
to*note that nothing has been set apart for peasant welfare and development 
pur noses or for famine relief* It may be true that it will not be possible to make 
pilch a rovision in this Budget for the reason explained by the hon. Premier 
iti his Budget speech. But when he  said in the sami breath that it was not 
obligatory for the Government to make such a provision, he, I should point out, 
gave an avoidable cause of complaint of indifference towards them on the part of 
t&e Govsrmnent. I must admit here that the Congress in the Punjab has not been
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'Solicitous about the welfare of the peasants in particular and the rural 
population in general, as it has been of the other part of the population and 
to  give them, who are already dissatisfied, a handle now is to afford them an 
<oppor unity for propaganda agiinst the G J>vernment* I do not subscribe to the 
claims of som* of my friends th it except jats, Si>khs and Rajputs none is 
Capable of -ruling. I  am, on the other h md, convinced that every community 
has that cap -.city. But I must warn the Government that anything said or done 
Unwisely by (the Treasury Benches goes a lin g  way in strengthening the propa
ganda against the Government. I Cannot keep saying once again that it was 
unwise oil the part of the hon. Premisf to have said in his Budget Speech that it 
Was not obli atory <an the part of the Governm eaat to create funds for peasants; 
for development and for famine relief* J  forgot ito «ay tha< a person <of <a com
munity WJa ch claims its decent from Raja Ram Chandra is as much capable of 
running a Government, as any other class of persons and t, therefore, do not 
admit this claim that only certain communities are capable*

Premier : On a point of order. Sir*. These lands and tbe discussion about 
them  have nothing to do with the general administration*

Pandit Shfi Ham Sharn&a : If the bon* Premier had only dropped a hint 
that I was not t® say these things, I would not have dared to utter a word* 
Now I come to fihakra Dam.

Premier : On aj*£>int of order Sir* We are discunsing General Administra
tion* The hi>n* Tfr ember is irrelevant-

Mr. Speaker : The demand under discussion is General Administration 
and not Public Works or Irrigation* I t  was a convention in the Punjab 
Legislative \ss«rably that when discussion took place on the demand for 
C e n eral Administration the Assembly could discuss not Only the Depart* 
cnents included in the Demand but other Departments of Government. But 
I  would ask the members to discuss only those items which come under the 
Demand for General Administration*

Sardar Jagjit Singh Mann : This is against the convention.
Mr. Speaker: The reason for the practice in the Puniab was that this 

Demand included the salaries of the Ministers and therefore all the de
partments in their charge could be discussed while discussing this Demand- 
All the same I would ask the members not to take too much liberty but 
to stick to the demand Under discussion.

Minister for Home and Revenue : Sir, the difference between
then and now is that some members were then in opposition but now they 
all are members of the Treasury Benches.

Mr. Speaker: I  think it is for the ^members to realise and I  hope they 
would do so.

Pandit Shri Ram Shafma : Sir, I  am thankful to you for the ruling. I am 
doing so on behalf the members who are  absent to-day. I was saying that the 
special funds should have been retained as usual that those concerned should 
have no opportunity to do propaganda again5* the Government and the 
Ministers for their apathy towards the public*

There is quite a large number of Gazetted Officers and subordinate 
employees of the Government who have come as refugees from the West Punjab 
Into our province. A perusal of the Budget shows that the Gazetted officers 
will be provided suitable employment, while nothing is being done for the 
subordinate staff. I think the high ranking officials, on account of their 
education and administrative experience, can find jobs even in other provinces 
and in the offices of the Central Government. Room, should* therefore, be 
made for the subordinate staff, who form the backbone of the administration.
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So far as the.peop1© of Hariana Prant are concernedr they are already 

under-represented in the Government services- Therefore more recruitment 
of people from these districts should be made for Government services: Credit 
is due to Sir Chhotu Ram for the fact that he got the people of this- backward: 
area into Government services. I would like to draw the attention of the hon. 
Home Minister towards sueh people of the HaHana Prant, oh whom the Govern
ment has served notices of discontinuation of their services. The ‘result will be 
a sevious dissatisfaction among the people. Ou^ Government shoul i approach 
the Government of India to absorb the thousands of people that have come 
from the West Punjab and rohm should also be made for these people who have 
a® much right on the East Punjab as on the rest of India.

Premier : What should be done if the Indian Government refuses to act
up to the suggestion made by the hon- member ?

Shiimati ShanliO i/eV i »ehgal : You must resign.
C h a u d h r i S a h ib  R a m  : Shrimati Shanno Devi wants the Premier

to resign in order that room may be created for Pandit Shri Ram Skarha to 
•become Premier. (Laughter.) ' i ■ > \ *

p a n d it  S h r i Ram Sharma ; I would request the hon.,rPrenuer to 
adopt such methods against the Government of India, i vcase_our demqlptis are 
not acceded to, as we have been using agahisf the Brtish Government to*achieve 
our freedom. ' These! methods vary from hunger strike to, open revolt*. Ify/ould 
also like to urge upon the Government that the Bhakra and Nangal F leets- 
should be constructed as early as possible in order that people in,, Mariana’ 
Py ■ant and elsewhere may be helped. I drink our G,ovei;nmen!; should approach 
the Indian Union Government to give usi as much iloan? -as is required for the 
comp1 e ion of these projects. I may point out that the plans for these projects 
were started in !92l an_i up till now only promises-have been given, to the people o f 
our area. In the distressed days of Michael O’Dwyer be used to go to the 
peop'e of Hariana Prdnt and tell them that they should help the Government in the 
First; World W ar a id  the Govemmen-; in turn would change their barren jungles 
into beautiful fields. eople, 1 may inform the House are fed up with these 
promises What is required on the part of the Government is to give top 
priority to the ork of these projects and they shoul 1 be conpleted as early as 
possible- This is the only way by whi:h the deficit in the revenue of our 
provi ,ce can be made good. The Ha a ana Prant} to which even the hon. 
Premier has some far off connection, wili greatly profit by these schemes. One 

t hing more that I want to put before the House concerns Sardar Swaran Singh, 
n my opinion he is the only Minister worth the name.

M r . Speaker : Please do not bt personal.

Pandit Shri Ram Sbarm&: Sir, 1 was going to say something
about law and order.

Sardar Sh.iV Singi : On a point of order, Sir. I Want to> know if 
the hon. member is within his rights to keep the House engaged for o n e and a 
half hours without giving the chance of speaking to odier members, who have 
managed to reach here in spue of the ditliculues of transport and other 
inconveniences.

M r. S p e a k e r :  T h e r e  is no time limit.

Pandit Shri Ram Sharma : I was saying that at present there is
complete absence of law and order in our province. I may point out that the 
existence of our Government depends upo i iav and order. In some places 
the p >uce wiih the help of the volunteers £ the Sangh is freeiy indulging in 
loot in sinal towns and as regards the situation in Hansi, even Shri Idiakur 
Das Bhargava, the brother of the hon. Premier knows full well how the magistrates

I I O  EAST PUNJAB LEGISLATIVE ASSEMBLY [5 T H  N O V . I 9 l l



I l l

are enjoying drinks and doing something worse while looting is going on. Such 
Officers. I would suggest should he dismissed forthwith. If they are 
not dismissed, and the administration remains as at present, the Ministers 
themselves may be dismissed- With these words I conclude my speech.

Mr. Speaker : D e m a n d  under con sid eration , m otion  m oved —
That the demand be reduced by Rs. 100.

Pandit Bhagat B am  £Sharma (Kangra ’ West, General, Rural) (Hindu-
stani): Sir, l feel I will be failing in my duty if I do not offer felicitations to the 
hon. Premier and his worthy colleagues as well as the hon. members who 
have striven hard for the maintenance of law and order in the province* I 
know many an hon. member had been a victim of wanton attacks by Muslim 
fanatics and many more had to flee for their lives under trying circumstances. 
It is a matter of gratification that despite these trials and tribulations they have 
kept their heads cool and have incessantly tried their utmost for the restoration 
of peace in the country. So far as the services are concerned, those officers 
who kept poised the equilibrium of their mind at this critical juncture and 
extended their fullest co-operation in carrying out the policy of the Govern
ment, deserve our congratulations. I am fully aware of the faet that a 
fairly large number of officers allowed themselves to be carried away with 
the current of events during the past months and were gu lty of gross negligence 
of duty* Sir, through you I want the strong feeling of this House to be con
veyed to these officers that if they do not mend themselves and fail to change 
with the times, they will be removed from service. I wouid urge 
upon the Government that it should be brought home to the officers that since 
August 15, a new era has commenced when our country has thrown away the 
shackles of foreign domination* Now the people’s raj has come to stay and, 
therefore,* these officers are severely warned who were corrupt under the bureau
cratic regime. If they fail to bring about a healthy change in their outlook and 
do not realise that service to the people and maintenance of law and ordsr are 
their primary duties, they should take it for granted that their services will be dis
pensed with. But on the other hand I am in favour of a resolution being passed 
by this House commending the work of those officers who having been impelled 
by motives of patriotism and services to the country, have put in untiring effort 
and unremitting labour for bringing about peaceful conditions in the province

Well, Sir, the tremendous upheaval which we have witnessed m our country 
during the last two months is unparalleled in history. As i result of this 
cataclysmic change, the Punjab has been partitioned. Lakhs of Hindus and Sikhs 
have been reduced to poverty-and uprooted from their ho nes ird er the tyranny 
of a fanatical community. I am told that the refugees are in a sad plight They 
are being knocked from pillar to post having no place to take shelter and no 
means to make an honourable living. Those persons who were leading a cosy 
and comfortable life, are squatting on the roadsides and railway platforms to 
pass the days o f their misery. While submitting this state of affairs, I do not 
mean that the hon* Minister of Refugees and Rehabilitation has been sleeping 
Over the matter* He, in fact rhe whole Government, is doing its beU to ameliorate 
the poor lot of these afflicted  ̂people. It is true that the problem of refugees 
has not been tackled to that extent to which everybody wants* But keening in 
view the handicaps and adverse circumstances under which the hon. Minister 
incharge had to work, I can say without fear of contradiction that he desei ves 
our thanks for the laudable work he has done in alleviating the distress of the 
refugees. However, I would like to lay stress on the f ct that instructions should 
be issued by the Government and particularly the Ministry o f Rehabilitation 
that the officers should treat the refugees with perfect courtesy. They should 
consider these refugees as an invaluable asset because I am sure they will cot 
refrain from making any sacrifice that is required of them for the betterment of 
the province.

GENERAL ADMINISTRATION



/

(Pt. Bhagat Bam Sharma)
Then, Sir, I am pained to remark that here at Simla under the very nose of 

the hon. Ministers, nasty treatment has been meted out to the refugees by a 
certain officer in the matter o f allotment of shops and houses. If this can 
happen here, then I think nowhere in the province things can be set right and 
officers made to behave properly. I am just now told and it is a matter of 
gratification that that officer has been transferred from this place. People were 
not treated fairly with regard to the disposal of some shops. The officer 
concerned who was responsible for this unfair treatment has been transferred from 
Simla. So what l meant to say <s that our Government had to face tremendous 
difficulties. People who had lost their all were not in a mood to listen to anyone 
owing to emotional upsetting and loss o f balance of mind. But the members of 
the cabinet ought to be congratulated for remaining unruffled and keeping their 
mental equilibrium in the hour o f crisis* (Interruption). I would like to say what 
I know about District Kangra. 1 was there when disturbances occurred in East 
Punjab* The Deputy Commissioner and the Superintendent of Police did 
laudable work and kept a strict watch over the subordinate staff. Anyone who 
accepted bribes was called to account. When complaints were received from 
Haripuv and Nurpur Police Stations, Pandit Din Dyal secretly hastened to those 
places and recovered the looted property though he did not arrest the culprits. 
Afterwards Sardar Karan Singh visited those places but I do not know in what 
way the culprits were punished. I would request the Minister in charge of Law 
and Order to see that the officials concerned are duly brought to book. Pandit 
Din Dyal himself was there during those days* What I want to emphasize is 
that officers of every place are not of the same type. At some places, they did 
make efforts to see that peace and order are not disturbed.

1 do not want to speak for a very long time. I shall now relate the chief 
grievances of the people of my district- Sir, you have already been to that place 
and must be aware o f the difficulties of the people. Some members of the 
cabine have also visited the district. Chaudhn Lahri Singh travelled 
along a road different from the one by which you had travelled. This 
road is half kacha and there is a river in the middle to be crossed. 
There are only two roads, which can be rightly so called in the whole of the district, 
The rest are tracks which cannot be called roads. The money allotted to my 
district for road-building is very little. My district is already very backward. 
B ren in the road plan prepared by the Government of undivided Punjab, it had been 
ignored. Now that the country has achieved independence and our Government 
has got more powers, will it be too much to expect of it to bring the amount allot" 
ted for road construction to this district at par with that allotted to Amritsar or 
juilundur districts ?

Sardar Bachan Singh : On a point of order, Sir, can a member address 
anyone else except the chair?

Mr. Speaker : I wanted that the hon. member should realize it him
self

Pandit Bhagat Ram Sharma : Moreover, Sir, my district needs more
schools, owing to its backwardness. You will be grieved to know that in several 
villages of my district, even drinking water is not available. The denizens of those 
villages take water for drinking purposes from kacha pools, which is quite unfit for 
human consumption- Lor miles on either side of these villages no drinking water 
is available- It is the foremost duty of the popular Government to arrange for 
supply o f  water to these villages. The hon* Minister concerned should ask for a 
rseport from the district officials and take necessary steps to arrange for providing 
water to these villages.

112 EAST PUNJAB LEGISLATIVE ASSEMBLY [5 T K  N O V . 1 9 1 7

i
i

• i



GENERAL ADMINISTRATION 1 1 3

If cottage industries receive encouragement from the Government, they can 
become a source of supplementing the income of the villagers of my district. Cottage 
industries can certainly thrive in these villages, because the people are already in 
the habit of spinning wool and manufacturing handwoven woollen cloth. Such 
cloth is sold on the occassion of fairs. Sometimes they manufacture this cloth even 
on a commercial scale. I would request the hon. Minister concerned to give atten
tion to this matter and consider the question of promoting cottage industries by 
advancing loans and subsidies to the workers engaged in them, as provided in the 
State Industries Act, so that they might be in a position to purchase looms and 
other requisite equipment. I have already submitted a few words about the means 
of communication in the district. I again emphasise the necessity of improving them 
because the progress of trade and industry is directly dependent on them. Indus
try cannot thrive unless transport is available to bring the manufactured goods to 
the market.

A nother im portant m atter to w hich I  d raw  the attention o f the H ouse c o n 
cerns the fru it industry of m y district. E v ery b o d y  knows that the K u lu  V a lle y  
is w ell-k n ow n  for its fruits. It is a. p ity  th at ow in g  to  the b a d  con dition  o f  the  
K u k r P a th a n k o t road ,transp ort is difficult a n d  a large portion  of the total p rod u ee  
of fruit goes w aste because it can not be exp orted to other parts of the cou n try

T h is  year too  the road h a d  given w a y  at several poin ts betw een K u lu  and  
Pathankot and rem ained unfit for p ly in g  o f veh icles and even for the p a ssin g  o f  
anim als. T h e  result w as that the fruit yield  w as w asted to a very large extent. 
K u lu  V a lle y  can supply fruit for the w h ole  of India ; p io v id e d  there are ad eq u ate  
facilities fo r  its transportation. T hose w ho are engaged  in fru it in d u stry  shoffid be  
helped so that the w h ole  country u ses the fruit of this V a lle y .

I want to inform the House about one thing more which will cause a great sur
prise to it. In the previous settlement, the Government termed certain trees 
growing on the farms of zamindars as ' wild trees ’ . I cannot understand how 
the trees rowing on the farms of a zamindar /vho has put in his labour to 
plant them, can be tei ed as ‘ wild In the remarks column of the official 
record, it is written that ihese wild trees are Government property. The people 
of our district have been protesting against this law and there have been many 
disputes and civil suits have also been filed against the Government on this 
account. This is a great injustice that has been done to the people of Kulu 
Sub-division of Kangra district and it should be redressed now by granting to 
zamindars the right of possession over the trees growing on their own farms.

Without taking more time of the .House I want to stress that the strain of the 
speeches delivered by some of the members would make one believed that there is 
no unity amongst ourselves. Some persons bear old grudges against each 
other but they should try to forget these in the changed circumstances. I want to 
impress upon the members that the people of the province are looking towards 
us for guidance as this province holds a very important position from the 
defence point of view. India’s strength depends on the strength of the East 
Punjab. The need of the hour is love and unity amongst the people of the pro
vince. It is only through unity and love that we can consolidate our position 
and run the administration in a way that alone can build a greater and 
stronger Punjab. Let us make East Punjab the sword arm of India in the real 
sense of the word and let every Punjabi become the defender of this land of 
ours.

U d h a m  SiBgh. (Amritsar Central, Sikh, Rural (Punjabi) : Sir 
I want to say that when we discuss these matters we ignore the circumstances 
under which this change took place. It is neither a source of joy nor did we 
intend that such things should happen. What has taken place did not have 
our assent. Misunderstandings may arise on such occasions. What has been 
done in the West Punjab is not at all due to the happenings in the East Punjab
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T h e  fact is that a certain party  w anted to break  th e peace of In dia . F irst 
o f a ll the tro u b le  sta rted  in N o a k h a li and B ihar. C ertain  ch an ges to o k  p la c e  
in th e  M inistry of the P unjab last year in M arch  and n o  one dream t th a t there  
w ou ld  be m urder and arson  w ithout any previous preparation* The M in istry  
resigned on the 3rd of M a rc h  this y ea r  and  th e  b lo o d sh e d  b egan  on th e  4th . It  
took  a serious turn on the 5th. A ccord in g  to o ld  m ilitary tactic*, the enem y w a s  
w eakened in order that th e y  m ay  surrender soon. Serious com m unal disaster  
to o k  p la c e  in R aw alp in d i, M u lta n , L a h ore  and A m ritsar. I a i n  sorry to n ote
that a il m y b reth ren  speak o f th e  d isord er in the east. I w ant to  stress that
sportsm anship lies  in facing the enem y an d  in eradicting the m ain ca u se  of th e  
disorder. T h is  law lessn ess has n ot been originated b y  u s  nor b y  our friends. 
T his has b een  cau sed  b y  th o se  m iscreants w ho m o lested  the honour of our w o m e n 
fo lk . I w o n d er w h ere our h o ly  G o d s w ere w hen w e  saw  girls b e in g  m olested  
u n d er our eyes.

S a r d a r  S h i v  S & r a i l  S i n g h :  T h e y  w ere siding w ith the M uslim s at that time.
M r .  S p s a h e r  : O rder, ord er. T h e  h on ou rab le  m em b e r should n o t in ter

ru p t n o r shou ld  he p a ss a n y  rem arks.
S a r d a r  U d h a m  S i n g h  : I  w an t to inform  the H ouse that w hatever the  

position  w as in the p ast, the C on gressite  and M a h a sa b h ite  should say th at we can  
save our h o n o u r.

The Assembly then adjourned for lunch and re-assembled at 2-30 p.m. of , 
the clock. Mr. Speaker in the chair.

Sardar Udham Singh. : I  w ish  to subm it as to  h ow  the w ave of disorder  
sp read  over the w hole of the province. Som e p eop le  are o f the o p in ion  that 
M u slim s were h arassed  u n d u ly  in E ast P unjab. But I  wish to m a k e  it clear  
th a t there is h a rd ly  any district in the province w here m uslim s d id  n o t attack  
H in d u s and Sikhs. Instances in this connection  are not w an tin g - A t  A m ritsar  
M u s lim s  started attackin g  H in d u s an d  Sik hs. Sim ilarly in other d istricts, nam ely , 
L a h o r e , G u rd asp u r, H oshiarpur, Jullundur and L u d h ia n a , H indus and Sikhs were  
a tta c k e d  first by  the M uslim s. I h ave no hesitation  in sa y in g  this and I m a k e  
b o ld  to  su b m it that in a lm ost all the districts o f ou r p rov in ce  M u slim s started  
a ttack in g  H indus and Sikhs. W h a tev er little has been don e b y  H in d u s  and  
Sikhs in defen ce in  this d irection , has been done sim ply to  cover their w eak
nesses a n d  tim idity. H ow ever, it is an open secret th a t H indus a n d  Sikhs h ave  
su ffered  u n to ld  hardships at the h a n d s of the M u slim s. T h ey  h ave been  h a ras
sed  b e y o n d  description .

T h e re  is no d o u b t a b o u t the fact th a t m ost of the officers w h o d id  not com e  
to  ou r rescue at such  a critical hour, took  some active part in plunder a id  lo o t. 
But I  w ish to  brin g  this p o in t h o m e to  the hon . m e m b e rs  th a t d u rin g  the 
recent disturban ces w hen M u slim  L ea g u e  m iscreants created h a v o c  in East 
P u n ja b , there w ere three types of p o lic e  officers. O n e  type included th ose w ho  
oppressed H in d u s an d  Sikhs. T h e y  w ent to th e  extent of registering cases again st  
them  u n d er section  3 ^ 2 , I  P. C . fo r  no fault of theirs. T h e  oth er typ e  included  
those officers 'who held their services m ore d e a r  th an  an yth in g  else an d  did  
not b e liev e  in harassin g H ind us an d  S ik h s. T h e  third ty p e  included those w ho  
had som e sense of self-resp ect. T h e y  cou ld  n o t to lerate  their breth ren  being  
oppressed b y  M u slim s. W h e n  they saw  for them selves the atrocities c o m m itte d  
u p on  th eir ow n b reth ren , th ey  got en raged  and thus started h elpin g  us. A t  the  
tim e  w h en  th e  B ritishers w e re  at the h elm  of affairs in the a d m in istra tio n  of our 
c o u n try  in gen era l and our provin ce in particu lar, police  officers opposed a lm o st  
all our p o litic a l m o v e m e n ts  w ith  a v iew  to m ain tain in g  their services or getting  
so m e  prom otions- T h e y  did n o t hesitate to fire at; our y o u n g  m e n  w h o w e r e
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taking active part for the sake of freedom. I remember how ruthlessly they lathi- 
charged people simply because they happened to take part in political move
ments for obtaining freedom of their mother-country. These officials have not 
changed their attitude yet. Perhaps they have not realised that the times have
changed now. I know certain police officers who used to boast that their main 
qualification was that they had crushed many political movements and that 
they had shot down people taking active part in political movements without any 
rhyme or reason

So far as thoSe~officres who helped us in time during therecent disturbances 
are concerned, I have no grudge against them- But I must oppose those 
officers who fired at our young men simply because they were taking part in 
political movements- Some of my hon. friends were in the course of their 
speeches laying much stress on this point that police officjials including other 
officers took active part in loot and plunder. I do not object to what they 
have said. But I will go to the extent of saying this, that looted property 
has,’ as a matter of fact, been stored in the houses of many police officers. I 
may, however, bring this point home to them that at that time it was not a 
crime to kill a person who had already harassed us or take part in plunder 
and loot. Under the circumstances I think whatever they may have done could 
not be termed as bad. Keeping the conditions prevailing at that time in the, pro
vince in view there was no alternative for them except resorting to such act 
as they deemed fit. It will not be out of place to mention Fhere that during 
therecent disturbances I told people who had already heard harrowing tales of 
oppression and repression from refugees from Rawalpindi that they were at liberty 
to do whatever they liked. But at the same time I beseeched them not to touch 

a single woman or child. Thereupon they told me what sort of inhuman and 
unscalled for treatment their womenfolk and children had received at the hands 
of the Muslims in Pakistan. They also told me that it was humanly impossible 
for them to tolerate the atrocities committed by them on the women-folk and 
children. Here I must appreciate their spirit of retaliation. I think whatever 
they have done cannot be termed as bad. Personally I am opposed to commit
ting atrocities on women-folk and children and I have no words to express my 
strong condemnation of such actions. But I must say that if our Hindu and Sikh 
brethren had not risen to’ defend themselves, the province of East Punjab would 
not have existed at all. We would no tT have "found ourselves here in this House 
nor would there have been any Ministry in this province- We would have found 
the flag of Pakistan flying everywhere in the province. Either we would have 
keen slaves or we would have been no more on the surface o f the earth.

I wish to submit that it has been said that in Pakistan adequate arrangements 
are being made for refugees and that refugees are systematically despatched to 
villages. I  do subscribe to this view. But I wish to make it clear that in 
Pakistan people have not to bear the. burden of the refugees as we find here in 
our province where Government is every day faced with a new problem regarding 
the refugees. It will not be out of place to mention here that in Pakistan almost 
all the villages have been cleared of non*Muslims and tha t Hindus and Sikhs are 
not found thei'e. Not only this, there have been large scale massacres at various 
places in West Punjab. A Muslim Additional District Magistrate was responsible 
for killing thousands of non-Muslim passengers. At Toba Tek Singh, District 
Lyallpur, a railway train containing about six thousand passengers was stopped 
about two miles a wav from the railway station. The passengers were told that 
the train was bound for Multan. Only 200 passengers were saved and the rest 
were killed on the spot- It will not be out of place to mention here that there 
were about 1,100 girls in this train. We have been deprived of Lyallpur, Mont
gomery, Multan, Sind and such other districts which we brought under cultiva
tion with great toil. We are all conscious of these misfortunes and those who do 
not feel are not human beings. As a matter of fact no one can help feeling for 
these unfortunate people. Our independence owes much to the sacrificcs of
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these ma rtyrs* Had they not sacrificed and the British plan to demark the 
boundary line up to Sutlej had come into vogue, there would have been much 
unemployment to-day and it would have bee.1 difficult for the labourers to get 
work. Amritsar devoted all its energy in driving out the Muslims but for 
which Sutlej would have been decided as the boundary line. Had all the 
officers, deputy commissioners, revenue officials, kanungos and patwaris acted upon 
the decision s o f the Cabinet or on the Rehabilitation director’ s proposals, no one 
would have been in trouble. The deputy.commissioners, tehsildars and revenue 
officers interpreted things in their own way, causing great trouble. Patwaris, 
kanungos and revenue officials distributed land according to their own will. This 
was perhaps due to the fact that their relations and brethren had come as refugees 
and they wanted to help them. But it resulted in corruption. The evil cannot be 
eradicated in this way or by distributing land among the destitutes. Now the 
question is, what a man who has left one square in the West Punjab should get 
and what one who has left 10 or 20 squares should get* We left 100 per eent of 

land there and here only 60 per cent is owned by the Muslims. This land is not 
insufficient if it is distributed in a proper way. Everybody has come from Pakistan 
and he has the right to settle anywhere in India. This question not only 
pertains to East and West Punjab but it is rather an all-India issue. I want to 
request our Government to tell the Indian Union that the uprooted people from 
the West Punjab should get I 00 per cent of land. I may inform the Government 
that we will live in peace after driving out each and every Muslim. The Govern
ment will not be able to afford protection to the Hindus and Sikhs from the West 
Punjab, if it will not drive out the Muslims* If the Government keep in view the 
number of mills and markets which have been left by Hindu and Sikhs in 
Pakistan, it will well realise their difficulties. It will know how it should tackle 
all the problems. The main difficulty in the way is the Police which is in the 
good books of the Government. The Hindus and Sikhs who have fought for 
their country were shot at by the Police and those who survived are behind the 
bars. No district is an exception to it: The old clothes of the Muslims were in
no way inferior to those of the Hindus and Sikhs. It is the duty of the Govern
ment to collect the clothes left by the Muslims and distribute them to the 
refugees. The cultivators have also come from the West Punjab. There is only 
one misunderstanding. We can make the province prosperous by nationaliz
ing land. If socialism prevails in the province the land will have to be nation
alised. All the wealth of the province may be socialised. There is no other 
alternative. We have to compensate those who have left their all in Pakistan.
In Amritsar district and some districts of Doaba like Jullundur, Ludhiana, 
Hoshiarpur, etc., the available land for cultivation is already mueh less. In these 
districts, most of the people own only one or two acres each. Now that the 
Government is allotting ten acres to every refugee farmer, the people who on this 
side already own only one or two acres think it advisable to become refugees and 
in this way get ten acres of land. The Government should do some thing for these 
people also and they should be given more land.

Besides this, I would like to draw the attention of the Government to another 
matter. Quite a large number of young men have been disabled in the present 
disturbances while manufacturing bombs. Somebody’s hand has been blown 
away while there are others who have lost either their arms or legs. Some of 
them are still under treatment in hospitals. Our Government should pay attention 
towards those brave young men who have saved our nation without any considera
tion o f  gain in the present disturbances. If fire arms had not been made in this 
way, I think all of us would not have been present here to-day and the whole of 
India would have been Pakistan. It was necessary to manufacture bombs in 
Order to resist the enemy forces. We ourselves have been manufacturing bombs. 
Our brethren from Hissar know full well that in view of what the Muslims did at 
Hansi it was necessary to manufacture firearms. This work has been done by those
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young men at the cost of their lives and without any considerations of personal gain 
whatsoever. At the time when the soldiers and policemen were working on pay these 
young men were busy in the making of bombs without getting any reward. Now 
that they have been disabled, it is the duty of our Government to make some 
provision in the budget for such young men. If we do not help these young men 
now, I think we will be deprived of their help at the time of a possible invasion 
from Pakistan within one or two years. I would like to point out to the House 
that the people who even after the invasion of Kashmir think that Punjab will not 
be invaded, are in the wrong. Mr. Jinnah is employing fascist methods. Up till 
now our Government is simply considering the question o f the formation of 
National Volunteer Corps and as yet the procedure for issuing the licences is 
being debated. I request the honourable Ministers to expedite this work. We 
are even now passing through a phase of war. The Government should im
mediately arm all the young men between the ages of 18 and 25 years. Military 
training should be made compulsory for all young men and every one should 
know the use of rifle. I would even say that the refugees coming from the West 
Punjab should also be mobilised for war. They should be told to be determined 
to go back to their own homes and to get back the properties they have left on 
that side.

The domination of the British over us has ended and our country is now 
independent. But it is regretted that there is no change in the outlook of the 
members of the services. Nor is there any change in the outlook of the police. 
This change in outlook could be brought about only if the same people who have 
brought about the revolution, had been in police and other Government offices. 
Look at the High Court, for instance. Its offices have been brought to Simla. 
How can the poor people for whom it used to be difficult to reach Amritsar and 
Lahore, reach Simla now when there are so many difficulties regarding con
veyance ? This fact has altogether been lost sight of though the High Court is 
there to decide vital questions o f life and death of the people. It is therefore 
incumbent on the Government to make quick decision regarding the High Court 
being shifted to some city down in the plains. Why are not such 1 judges who 
have no regard for the public dismissed even ?

Mr. Speaker : The hon. member should not discuss High Court Judges.
Sardar Udham Singh : I would now like to draw your attention to the 

rehabilitation of refugees. Even in this department, the employees have not 
as yet given up the past corrupt habits. Bribery and favouritism are rampant.
I want to point out that if such corrupt patwaries, qanungoes and tehsildars do 
not set themselves right, they should at least be suspended if not dismissed for 
their antipathy to the public at this critical time I know certain cases wherein 
attempts have been made to corrupt even some public workers- When those 
Government servants were asked why they did such things, they in return invited 
the public workers as wail to take their due share.

I want to point out one thing more to our honourable Ministers.
The refugees coming from the West Punjab can be provided here only 
up to 60 per cent of the total land that they have left behind* Our Govern
ment should therefore approach the Dominion Government to provide land 
to the refugees of the West Punjab even outside our own province. Another 
evil is the prevalence of corrupt practices. To check this evil we shall 
have to exert ourselves boldly. There is not a single department of the Govern
ment where one can get anything done without offering bribes. There are 
various forms of bribery. Depriving deserving persons in order to favour their 
relatives is one. The ministers are being pestered with requests. If a person 
requires a house, he runs after Sardar Ishar Singh Majhail. Others who are anxious 
to get a shop or land hang about Sardar Partap Singh. If the Ministers are un
able to help them, they are taunted for not having helped their own relatives. 
It is a time o f ordeal for the Ministers. They should resist such evil practices
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with a strong determination. It is only then that they can set an example for the 
officers in their departments. I know that in practice it is very difficult to set 
an example of impartiality because ev erybody who is seeking a job tries to get 
a recommendatory letter from some Minister.

Shrimati Shanno Devi Seghal : But what would you say if the Ministers 
recommend people of their own accord ?

Sardar Udham Singh : Perhaps the hon. lady member has been to a 
Minister for recommending some one. I have had no such experience because I 
have never approached any Minister with this objeet {Laughter). I was also going to 
say that the Ministers are compelled to recommend persons for allotment o f houses, 
shops and posts and applications are submitted to the officers concerned through 
the Ministers. Most o f the visitors who have come to this place these days, have 
come with some definite object such as getting some work done through the 
Ministers. I would therefore request the Ministers to root out this evil o f 
favouritism and nepotism. Merit should be the criterion for recruitment to all 
posts- Houses, shops and land should be allotted to the sufferers according to 
their deserts. If these principles are not followed, it will not be possible to 
improve the condition of the province or to run the administration smoothly. 
We should fully realise our responsibility. The members of this House should 
not think in terms o f party labels, whether they belong to the Congress or the 
Akali party or any other party. We should rather think that we are part and 
parcel of the Government of this province, being the true representatives of the 
people. {Hear, hear). We should consider it our duty or rather keep before us 
as our motto, ‘ equal service to all without any distinction.* {Cheers.) It is only 
then that we can save this province. If my friends do not shed party 
considerations, God alone should protect this province. I submit that with a 
popular Government in power, we should consider ourselves as representatives of 
the people and endeavour to promote the general well-being o f the province 
rather than be guided by factious spirit. We should keep this aim before us. 
The attitude of the services has not yet changed and that is why we shall have 
to make strenuous efforts. Even God is not pleased with us at the present moment. 
This province has never witnessed scarcity o f wheat and cottoii* As a result of 
the happenings which were the direct outcome of the partition of the Punjab 
crops have suffered and new crops have not been sown because our brethren 
from West Punjab arrived here long after the rains had fallen and therefore 
could not till the land in time. Owing to this delay, the work of sowing the 
winter crops has not been completed. In this connection, I would request the 
Minister in charge of Irrigation Department to arrange for the supply of water for 
irrigating the districts of Gurdaspur and Amritsar and the areas comprising the 
four thanas o f Lahore district which are included in the East Punjab from the 
Upper Bari Doab Canal whose source is at Madhopur head. The water in the 
wells in the por ion of East Punjab which is adjacent to Lahore district is 
brackish and 1 am afraid that crops in that area might fail for this reason. The 
Irrigation Department should arrange for the supply of water to that area as 
early as possible as otherwise the crops will be ruined. Already there is a threat 
of famine in this province. I have to say a few words about some important 
things and after that I shall resume my seat*

Mr. Speaker : The hon. member has taken a good deal of time. I
would request him to wind up. Representations have been made to me that a 
large number of members want to speak on this cut motion. Although 
rules do not permit fixing time limit for speeches on cut motions, yet if the House 
unanimously agrees to fix time limit, I would be glad to d° so. May I know 
if it is the unanimous desire of the House to fix a time limit?

Hon- Members : Yes, yes



Sardar Jag jit Singh Mann : This request wa6 made to you much earlier .

Mr* Speaker : 1 fix ten minutes for each member.
Sardar Udham Singh f: The Province is not governed by a foreign Govern -

ment. A truly representative Government is in the saddle. It is therefore proper 
that the grants of land which people had got from the previous Government as 
compensation for giving false evidence and reports, should be forfeited forth
with. (An Hon. Member : They have already lost them). My friend is thinking of 
the grants of land in Montgomery and Lyallpur districts. I admit that those lands 
are now part of the Pakistan territory. I am referring to those estates and grants 
of land which have been assigned to big jagirdars, zaildars and sufedposhes in East 
Punjab. Such people have been helping the police in harassing the nationalists. 
The.grants enjoyed by them should be confiscated. I want to invite the attention 
of the Government to the lambardar’ s perquisite which is otherwise known as 
panchotra• I cannot understand why this extra burden of fee for collection is 
thrust upon the landowners, who have to pay the land revenue. Besides this, the cul
tivators have to pay other cesses which collectively constitute 25 per cent of their total 
income. This is really an unjustifiable burden on the peasant. Take the case of 
Chaukidara cess. The chaukidar’s pay comes from the pocket of zamindars, but he is 
considered to be Government employee. What a glaring injustice is this ! It is stated 
in the Chaukidara Act that the Chaukidar is a servant of the village but that he will 
work under the instructions of Deputy Commissioner. What a paradox is this I 
The zamindar engages a chaukidar, but the Government thinks itself to be its 
master. The manner in which the chaukidar performs the functions is well-known 
to every one. If the Government must have a chaukidar in villages, it should take 
the responsiblity o f paying him. I therefore urge upon the Government to reduce 
the incidence of unreasonable cesses levied on the cultivator by which it takes 
away 25 per cent of his total income. The panchotra should be abolished alto
gether.

Besides this, I want to say something on the rehabilitation of refugees. 
Land should be allotted to them as early as possible. If sufficient land is not avail
able in the province, our Government should urge upon the Central Government 
to allot land so that they might utilize it to earn a livelihood for themselves and 
their lamilies. With these words I resume my seat.

Pandit Jiwan Lai (South-East Gurgaon, General Rural) (Hindustani) : 
Sir, my district is situated on the fringe of the Punjab and my turn to speak has 
also come towards the end. I want to say a few words about administrative 
matters particularly those pertaining to district administration. At the very 
outset, 1 would stress the need of posting a man of strong personality as Deputy 
Commissioner in every district as this post is the pivot of the administrative 
machinery of the district. The administration of a district where the Deputy 
Commissioner is not efficient, is marked by carelessness and inefficiency and the 
subordinate officers become slack and jSfcgligent. Zamindars and other members 
of the public have to go from pillar to post and they can not make themselves 
heard anywhere. It is therefore essential that the Deputy Commissioner in every 
district must be a man of high calibre. We were wont to remark that the I.C.S. 
constitutes one of the pillars of the British rule in India. We cannot deny that 
most of the members of the I.C.S. arecapable persons and are well-versed in 
administrative matters. In my opinion an * I.C.S. man shouM be pos' ed in 
eyery district. I know from personal knowledge that under a Deputy Commis
sioner who is an old P.C.S. man nearing retirement, the administration of 
the district deteriorates from bad to worse. Efficient or strict administrative 
control alone can check corruption, theft and dacoity. But these evils are 
generally rampant in districts in which the administration is slack.

Now I want to say something regarding the prevention of corrupt 
practices. In my opinion, there should be an corrupt practices enquiry

. , ,  GENERAL ADMINISTRATION 11.9



120 EAST PUNJAB LEGISLATIVE ASSEMBLY [5th N ov. 1947

[ Pandit Jiwan Lai ]
committee in every district. One such committee was formed on a provincial 
basis sometime back. But I think the Augean stables of corruption cannot be 
cleaned without the help of local people. Therefore, I urge that a committee 
with this object should be formed in every district and it should associate 
local men with its work. During the e.ectio neeri lg campaign it was trumpeted 
abroad that under the Congress rule, there would be no corruption and that 
this evil would end with the British rule. The knell of the latter has been 
sounded but this pestilan.ee is still prevailing. {Laughter). The public is 
sick of the unending series of controls. When disturbances broke out in 
district Grurgaon, shopkeepers in every village collected large quantities o f  
sugar by making bogus entries and began to sell it in black market. As 
many as four bags or even more were issued in the name of supposed persons 
and sold in black market. Similarly cloth was also sold in the black market.
I am deadly against dishonest and corrupt persons and do not hesitate to give 
my opposition a practical shape. Sometime back I furnished evidence against 
a cloth sub-inspector and a foodgrains sub-inspector and both were dismissed 
from service. In my life-time, I have seen through some twenty corrupt officials 
being dismissed by my efforts- (Laughter) . This pestilence does not appear to 
have been eliminated as yet, but is proving to be a great obstaele in the way of 
smooth and efficient administration. It has to be rooted out. A c ommittee 
should be constituted in every district with a view to find out the corrupt and 
dishonest officials, to collect necessary evidence and to see that they are brought 
to book- I know that even when the Deputy Commissioners are aware that certain 
subordinate officers are corrupt, they hesitate to report against them. These 
officers are getting regular increments and promotions. If at all the Deputy Com
missioner begins to view seriously the conduct of an officer, the latter spends 
some money on a party and escapes by pleasing the Deputy Commissioner. I 
advocate strongly the abolition of controls. I can assure that the controls are 
only serving the purpose of banyas and corrupt officials who are making capital 
out of them. Whenever the question of abolition of controls is moved, they 
conjure up a vision of dreadful results. In my opinion the controls are absolutely 
uncalled for. If they are abolished, corruption and black market will end. We 
used to complain against and condemn the police staff. Now this department 
has surpassed them in corrupt practices. Another matter to which I want to 
refer is the control over khaddar. It is an indigenous product- There should be 
no restrictions on its sale and purchase. It is really surprising that there is a 
ban on the import of khaddar from the United Provinces. Khaddar should have 
been exempted from any such restrictions.

Another thing that l want to slate is that if squares of land in East 
Punjab are granted to those who enjoyed grants of squares of land in West 
Punjab, what will become of the other refugees who have lost their all ? With, 
the installation of a popular Government, such lands should have 
been confiscated. Now that the grantees of the West Punjab have lost them, 
not through man’s design but through God’ s dispensation, they should not be 
granted any more squares in East Punjab. Another thing to which I might 
refer is that no orders have so far been sent to district authorities as regards the 
method of new recruitment to the various posts and as to whether the appoint
ments are to be made on consideration of ability and merit alone or on some 
other considerations also- If any orders have at all bean issued, they are not 
being acted upon.

Shrimati s h ^ o  Devi Sehgal (South-Eastern Towns, General Urban) 
(Hindustani) : Sir, l rise to speak on general administration. The Speaker has 
allotted for me ten minutes to speak. It is impossible to bring out all the im
portant points in such a short time. So l beg to request that more time be allotted 
or this purpose. There is only one lady member in the House who wants neither 
ministership nor parlimentary secretaryship. I shall speak for 15 minutes with your
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permission. How should we manage the provincial administration and how should 
we help millions o f  destitutes pouring in from the West Punjab ? I want to say 
something in this connection. The conditions prevailing in our province are un
satisfactory. So far we have not considered them in all seriousness. Our 
officials do not pay attention to them. If they do not do away with the various 
handicaps, we will not be able to provide shelter for millions o f destitutes. I beg 
to submit that certain points have been raised in the House which should not be 
taken notice of. I wish to draw the attention of the honourable Ministers to 
the statements in which they have said that they have not been able to get 
enough time to do their best in the interest o f the province- We are yet infants. 
Time is short. How could the work be done. I want to present five words for 
the Ministers to run the administration. There are thirteen ruined and deserted 
districts in our province. There are two districts of Rohtak and Hissar, where 
there is a great scarcity o f fodder. Ambala District is almost dry- Poverty pre
vails in Kangra District. This small province can become prosperous. The 
Minister informed the House yesterday about the schemes for the expansion o f 
twenty cities. I congratulate the hon. Minister on it. I miss the presence o f the 
Prime Minister. I want to draw his attention to these five words, strength, bold
ness, service, practical wisdom and patience, with the help o f which our province 
is sure to flourish. The administration cannot run smoothly if the spirit as shown 
by the three Ministers in their speeches the other day, is not changed.
I want to urge on the Ministers that they should realise their responsibilities- I 
make bold to say that Congressmen should have courage to face the masses. 
I am constrained to inform the Ministers that if they cannot help the masses, they 
should have enough courage to face them. Amritsar is packed with refugees 
these days. Mujahail Sahib pays visits to the place off and on because he is  ̂
hailed as Rehabilitation Minister. Sardar Partap Singh made his maiden speech 
on Civil Supplies. When Sardar Patel came to Amritsar to stop lawlessness, 
our worthy Premier also accompanied him. Sardar Patel in his speech 
sympathised with the refugees from the West Punjab, 
but our worthy Premier did not even attend the meeting. Workers 
from East and West Punjab gathered there. He never Cared to listen to their 
grievences. He is not bold enough to face the public. If the administration had 
controlled the situation in East Punjab in the very beginning we would not have 
seen such havoc. If the Prime Minisiter cannot face the public, let other Ministers 
face it. If he cannot help the destitutes from the West Punjab by alloting land 
and providing shelter, he can cheer them up by giving them a patient and sym
pathetic hearing. It is said that the work is too difficult. I do not understand 
how it is too difficult. Hundreds of Magistrates and police officials have not 
yet been posted to their respective duties in the East Punjab- He should prepare 
a list of such officials and see how much work is to be allotted to each of them.
I am Surprised at the distribution of portfolios among the Ministers in the East 
Punjab. I do not mind if there are thirteen Ministers instead of seven, but they 
should not be allowed to draw fat salaries. Unless every minister works like a 
soldier, administration cannot run smoothly. If the Ministers, Secretaries, 
Magistrates, Deputy Commissioners and all others in the province work like 
soldiers, no one will be able to create difficulties in the way of civil administra
tion. My Honourable friend Chaudhri Badlu Ram told the other day that if 
anyone opposed him in the House, he would turn him out at once. I know 
the virtue of discipline. The hon. Speaker should enforce it with all the 
requisite rigidity-

Mr. Speaker*: I give two minutes* concession to the lady member.
Shrimati Shanno Devi Sehgal ? Thanks. I have finished my speech.

Chaudhri Samar Singh1 (Karnal South, General, Rural) (Hindustani) :
Sir, there are certain important points to which I would like to draw your attention
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Much has been said by the hon. members on the police administration in the pro
vince. I wish to make a few submissions with special reference to certain points 
regarding my own constituency. In the recent disturbances the police officials 
did not give a good account of their work. It will not be out of place to men
tion here that when people resorted to plunder, loot and arson, the sub-inspec
tors of police were sitting idle in their homes and when the conditions improved 
they came °ut and wanted to snatch away the looted property or anything
they could lay their hands upon. When they did not succeed in getting any
thing they looted the property of Hindus including banias, who had already 
suffered at the hands of the Muslim looters and some of whom were forcibly- 
converted to Islam- These very police officials were responsible for killing the 

I poor innocent people. They did not stop there. They went to the extent of 
j laying their hands upon the valuables left by them- It will not be
| out of place to mention here that I warned a certain Sub-Inspector

of Police not to resort to such foul play and I came to know after
wards that he had conspired against me by involving me in some criminal case.
I am really constrained to remark that now-a-days when India has already 
attained freedom, police officers do not hesitate to involve po r innocent people 
in criminal cases without ryhme or reason. I am surprised how they dare to 
resort to sueh foul play. Instead of bringing the real culprits to book police 
officers do not hesitate to involve poor and innocent people.

Sir, you are fully aware of the fact the River Jumna touches the boundary 
of Karnal District. You are not unmindful of the fact also that the River Jumna 
has a tendency to have its course throughout the Punjab. The recent floods 
caused by heavy rains, swayed about fifty villages and thus rendered the poor 
villagers homeless. Their pitiable condition is beyond description. During 
the last Budget Session I had made this suggestion that a dam about one and- 
a-half mile long should be constructed with a view to stopping the floods from 
swaying the villages. I would now request the Minister-in-charge to devise ways 
and means to construct the said dam. I am sure, if thifpis done, many villages 
would be saved from the floods. Some provision must be made in the Budget 
for this purpose. I would also suggest that ways and means shouId be devised 
to change the course of River Jumna.

Now about the rehabilitation. I had a chance to discuss with the Deputy 
Commissioner the question of providing lands to refugees from West Punjab. 
He expressed his difficulty in this direction mainly due to the slackness of 
tehsildars and girdawars in promptly carrying out the instructions issued by the 
authorities. In my opinion the main difficulty in this direction is that there is 
somthing wrong with the instructions issued from above. At present the position 
is that only seven districts have been allotted for refugees from 27 districts for 
rehabilitation purposes. In other words it means that rehabilitation work is to be 
started in seven districts for people who were living in as many as twenty-seven 
districts. I have also come to know that some changes have already been 
made in this direction. District Ferozepore, District Karnal and five Sikh States 
have already been allotted for refugees from the Districts of Sheikhupura and 
Gujranwala- In other words it means that two districts and five States have 
been reserved for refugees from two districts for purposes of rehabilitation. 
On the one hand we find so much of choice ior refugees from two 
districts in West Punjab, while on the other there is no adequate 
arrangement whatsoever for refugees from Rawalpindi and Jullundur division. 
Yesterday a certain hon. member complained that the District Magistrate did not 
perform his duty properly and satisfactorily. 1 have no hesitation in saying this 
and I make bold to submit that he is a gentleman in the real sense. Day in and 
day out he has been ceaselessly working for ameliorating the hard lot of the 
poor, if the Government had in the very beginning decided that a certain tehsil 
would be reserved for refugees from such and such a tehsil in West Purdah, there
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would have absolutely been no difficulty in the way of its solving the refugee 
problem which it is facing these days. At the same time if the Government had 
enquired as to how much land in each tehsil of this province could be reserved 
ior refugees as a result of the evacuation of the Muslims from this province, the 
problem of rehabilitation would have have become much easier. Government 

c ould have r Iso enquired the number of Muslims and non-Mushm peasants tehsil- 
wise and thus there would have bten no rush of refugees in one and the same 
tehsil, and nobody could get an opportunity to make ai.y complaint or resort to 
any criticism against the policy of the Government in respect cf rehabilitation. 
So far as my constituency is concerned, I wish to point out that efforts have been 
made in devising ways and means to save the standing crops and also to make 
arrangements for having fresh harvests in future in time. It has been said that 
the standing crops have been spoiled and that no arrangements, whatsoever, have 
been made to save the standing crops. But I wish to submit that Mr. Roshan 
La), the District Magistrate, has tried his best to devise ways and means of sowing 
seeds for the next harvest. In his opinion the work of sowing seeds in connection 
with permanent crops could be done later and that the present need of the hour 
was to start reaping the temporary harvests. Sir, the time at my disposal is very 
short* So far as the problem of rehabilitation is concerned, I would request the 
Government in general and the Minister-in-charge m particular to make tehsil- 
wise arrangements with a view to affording facilities to refugees* If this is done, 
they would be able to get at least this much information as to which place had 
been rese. ved for them. There would thus be no rush of refugees at one and the 
same P'ace.

Sardar Shiv Singh (Gurdaspur North, Sikh, Rural) (Punjabi) : Sir, the 
time at my disposal is very short, while I have to say many things. Most of the 
refugees coming from the West Punjab have lost their a ll; their children have 
beeii killed- The other day I paid a visit to Madhopur where I came across 
destitute refugees woo were in a state of utter helplessness. These people have 
received no help from the Government so far. It is the inhabitants of that area 
who have helped the refugees and who are still helping them. How can the poor 
people of Pathankot tehsil, who make their quilts with rags, and who are them
selves almost naked for want of clothes, render any help to the refugees ? The 
honourable Premier has remarked that rupees one crore has been set aside for 
the rehabilitation of the refugees and this money will soon be, made available for 
them. The Government servants are very clever in the art of spending money. 
They woiPd spend Rs. 80 lakhs for stationery and on the appointments of new 
magis rates out of the young lawyers. If the Government wants to appoint 
magistrates th£,y should be selected out of the refugees. Out of the remaining 
20 lakhs, I th'nk hardly seven or eight lakhs would be spent on the refugees. 
This amount should be spent in such a way that we may also know the different 
amounts spent on different items such as the food, clothes and seeds for agricul
tural purposes.

The second thing that I want to say is regarding the Government 
servants. The allotment of land to the refugees is entrusted to. 
the sub-inspectors of police and naib-tahsildars. Once I happened to pome 
across some peasants who were being beaten by the police. I intervened 
and requested the sub-inspector to let me know the matter before he resumed 
his beating. At this, the sub-inspector toid me that they were bad characters.. 
But when I insisted to know the reality, the peasants told me that they had been 
looking after the crops left over by Muslims for the past two months and that * 
day they were being asked to leave that land in favour of two or three other 
persons and in this way they were being ejected from the land. They further told 
me that those persons had got a note from the tahsildar and the sub-inspector 
of police had taken possession of the land. This department I think is con
sidered as changed simply for the reason that it has come* under Sardar Swaran 
Singh.
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[S . Shiv Singh] '
Thirdly, I want to point out that the administration will not improve unless 

the officials, work according to the wishes of the ministers. Just as the streams, 
rivers and fields are filled with the same water when it rains, similarly the same 
policy should be followed by the ministers at the top and by the lowest 
Government servants alike. 1 would like to submit that once the Governor went 
on a tour towards Qadian side where he held a conference with the Deputy 
Commissioner and the Superintendent of Police. At a distance of hardly one 
mile from that place, the Muslims attacked some non-muslims ; then they made 
another attack about five miles away. In order to get some military aid we 
went to the Governor who asked us to go away. In that communal clash one 
Hindu was killed and another received injuries. We had along with us one 
Congressite Hindu named Prem Dass. Nobody paid any heed to him even. 
The Superintendent of Poliee who was too busy in welcoming the Governor did 
not care to despatch military aid. The result was that five or six male members 
of the family of that man and his wife were killed. Only one child escaped. 
How he got his food, is a mystery.

The next point that I want to p ^ce b e f o r e  you is regarding the Financial 
Commissioner who is a high official. In our ilaqa there is one Zaffarulla Khan,
I do not know what relations he. has with the Financial Commissioner. The 
Financial Commissioner does not allow us to go near him while all the sufaid- 
poshes, zaildars, lambardars are Muslims on every side. Taking into considera
tion the feelings of the Sikh population of the villages, if at all any Sikh is 
appointed to these posts, the person selected is such who is willing to act as a 
puppet in the hands of the Muslims and who would give false evidence against 
us by making baseless reports. Such a person has been instrumental in selling 
our and his own land to Qadianis. I am afraid lest I should exceed the limit 
of ten minutes.

Lala Bhagwan Dass (East Punjab Commerce & Industry) (Hindustani) : Sir 
it has been said that there is nothing new. in the budget, that it is dull and dry 
that our Finance Minister is. not worthy of the post, that the salaries of the 
ministers are very high and that they should live with one “  langoti Besides this 
so many other things have been said.

Mi*. Speaker : I would request the honourable member to avoid being
personal.

Lala Bhagwan Dass : I am to express how I feel about them* I may
inform you, about the budget, as it has been stated by others and by 
the “  News Chronicle” and the “ Hindustan Tim es’*. I would like to place 
before the House, two extracts from these two newspapers so ^hat the House 
may know what others think about our Government. The first extract is from the 

Indian News Chronicle.” It runs as follows :
“  The scheme of expenditure outlined by Dr. Go pi Chand Bhargava shows the 

urgent nee Is of the province have not been overlooked. Of special significance 
ft the decision to raise a National Volunteer Corps for which an initial grant of 
Rs. 35 lakhs has been provided in the budget. Over Rs. two cmres have been set 
apart for nation-building activities. s p c i  a 1 allotment of Rs. 4 lakhs, which in 
the circumstances seems meagre, has been included for providing loans to poor people 
whoso houses have been washed away in the r< c 'n t  floods. Owing to all-round increase 
in prices and the present high coct of living it is also proposed to givo relief to the 

'low-paid Government servants amounting t .  about Rs 15 lakhs per month. A 
sum of Rs. two croros has been set apart for financing the Rhakra and the Nang.I 
hydro-electric projects which are of ffreat importance for the economic development 
of East Punjab. The public will be gratified to seethe emphasis which the Govern
ment have placed on the industrnl and agricultural progress of the province .”
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Now I place before the House another extract from “  Hindustan Times. ”  
Shrim ati Shanno Devi Sehgal : Think about your own home.

Lala Bhagwan Dass : Every prophet is dishonoured in his own country.
1 his extract from the u Hindustan Times "  runs as fellows :—

“  Dr. Gopi Chand Bhirgava had very good reason to describe the first budget 
_ presented by him to the East Punjab Assembly as a “  very rough and sketchy survey

of our financial p os it ion ” . The holocaust which overtook the province after partition 
'  t .has so dislocated its social and economic life that it will take the province several

years to bring it back to a normal state. With millions of people on the move in 
either direction and law and order slowly reasserting itself, the new Government is 
trying frantically to build up some sort of an administrative machinery. It will be 
a miracle indeed if, under these circumstances, the revenue receipts of the East Punjab 
Government amount to Rs. 5,28 lakhs, as estimated in the budget. The Premier 
estimates the expenditure for the seven and half months from August 15 to March 
3l, 1948. at Rs. 7,50 lakhs, leaving a deficit of Rs. 2,30 lakhs for the period. If 
the communal disorders and mass migration of population are bound to affect 
adversely the collection of revenue, they will, at the same time, necessitate an 
■enormous increase ih expenditure which will be beyond the resources of any Provin
cial Government. Consequently, it will be nothing surprising if at the end of the 
financial year it is discovered that revenue has been over-estimated and expend^ 
ture underestimated, with the result that the deficit is far larger than the figure men 
tioned by the Premier in his speech.

These extracts very well show what others think about the budget of our 
Government. Why our own hon. members oppose it, is best known only to them.

Sardar Bach an Singh : On a point of order, sir, I want to know if the
bon. member is speaking on the general administration of our province.

Mr, Speaker : The hon. member should proceed with his speech -
Lala Bhagwan Dass : What I want to impress upon the House is that the

time is come when we should all work together as the true soldiers of our coun
try. We should always endeavour for the betterment o f our province and work 
as a team, lest we should lose this hard won freedom by petty rivalries.

Sardar T ara Singh (Ferozepore South, Sikh, Rural) (Punjabi) ; Sir, Sardar 
Udham 3i gh has already sa d a goad deal concerning th  ̂ refugees, about whom I 
have also something to say. In fact I had no idea to speak to-day. But the speeche 
that are being delivered since day before yesterday are such that I am inclined to 
say a few words. Some of the members have spoken as if they were criticising 
the old bureaucracy. Such speeches are detrimental to the unity of this House 
and the best interest of our province. I want to point out that the lawlessness 
was already there, when the prese it Government came into power on the 15th 

L. August, and as such our leaders have not been given sufficient tine to show
their work. Ever since March la d, there has been no law and order in our 
province. To blame the Giver orient for this is not just. The people 
who are resoo nsible for he a 1 mmstratio n could not even think of events
that have t iken place. The fact that about BO lakhs of people have

-x been uprootel from one part of the country or the other and rendered
vy homeless, has created huge problems unprecedented in history. More

over our Government has been in power since 15th August. As such we should 
give time to the Vhniste's to sho w tin nr work and we should all work as a team. 
When in 937 the Muslim League passed its resolution demanding Pakistan 
in its s ssvo'i at L ihore, we looked uo >n it as an idle dream. But I may point 
out thu  t:.*e 1 inlirn members of the services have actually turned that dream 
into a r e 't  , m l hav* brought ab >ut P ikistan- On the other hand, we have 
begun to h.ame the members of our services in such a short time o f the coming 
into oower of tne Government w thout gwing them any trial. I Would request 
the Hmi e to give the members of tiie services a chance to show their work, and ..
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if they do not work, then, according to the changed conditions, they may 
be dismissed. To-day there is a need for experts in every department- More
over this Government is a popular Government and as such we should all 
co-operate with the Government and work in the true sportsmanlike spirit. We 
should all aim at the welfare of every citizen of our province and not allow our
selves to be carried away by partisan feelings. While in the previous Govern
ment it was not possible to get even a Sub-Inspector of Police transferred which 
I actually tried to do and pursued the case even up to the High Court: under 
the present Government you can tell your Ministers to do whatever you like. I 
would request the hon’b ’e members to co Operate with the officers and 
refrain from putting obstacles in their way. If they find that certain officers are 
not behaving properly or discharging their duties honestly, they should make a 
report about their conduct to the Hon’ble Minister concerned, it would be  
his bounden duty to see that the delinquent officers are brought to b3ok. Then, 
Sir, it pains me to see the honourable members of the Ministerial party washing 
their dirty linen in the public. The speeches made by some hon’ble mem
bers clearly indicate their dissatisfaction with the administration. But the 
language used by them against the hon’ble Premier was such as did not 
become of a member of this august House. In Western countries where p ir lu -  
mentary system like ours is in vogue, the members hold the Leader of the House 
in great veneration. I would counsel my honourable friends to adopt this 
healthy practice. If they have any grievances, they can give express on to them 
in party me tings but not hurl baseless accusations at the hon’ble Ministers 
in the House. This Spoils the party discipline and lowers the Ministe t Party 
in the estimation of the publ’c.

4 p. m

Thakur Beli Ram  (Kangra East Gen-ral, Ru~al) (Hindustani) : Mr. 
Speaker, while availing of the opportunity to speak on the general 
administration, I wish to place the long-standing grievance of my 

constituents before the House. Well, ir, the ilaqa I represent, has been under 
resettlement operations lor the last three years. I have dm* and again appealed 
to the Government to stop them and complete the same after the right of the 
zamindars regarding their share in the waste land lias b en fully safeguarded. 
It would not be out of place to mention here that m 186d when the first resettle
ment of Kulu took place under the supervision of Mr. Lyal, the then Resettle
ment Officer, the zamindars were assured by him that the waste land in the 
undemarcated protected forests was their property and the Government considered 
itself as the trustee of this land. He also held out an assurance that wh;snever
necessity arose, it would be restored to the zxnind irs- Now my submission is 
that the plighted word of Mr. Lyal should be honoured and the right o f the 
zamindars in regard to this waste land he recognised by the G >vernment before 
the completion of the resettlement operations. It is a tnousand pities that the 
people of Kulu have been subjected to i j justice in this respect- 1 would request the 
bon. Minister in charge to redress the wrong as no useful purpose wid be 
served by continuin' the resettlement operations- Then tnere is another 
grievance to whicn I want to draw (he pointed attention of the Government. 
Perhaps you are aware, Sir, that the Kulu Sub-div.sion comprises one-fifta of the 
East Punjab and covers an area of 6,607 square miles- The people in lapiting 
this tract are very backward. No Government has ever cared to take pa as to 
ameliorate the pitiable condition of the peop e here. Now they are c infrontei 
with a grave danger and that is the scarcity of foodgrains. Tnis has been da* to 
drought for the last two or three years, lack of satisfactory means of transport 
and destruction of crops by inundations caused by untimely torrenu d rains <tr 
therefore, request the Government to make arrangements for the supply of food" 
grains to this part of the country otherwise the people will die of starvation. In 
this connection I would like to mike a few suggestions to Gwerumeot for over
coming this difficulty. The first is this. The Government should stop export o f 

^^^^^r^n^^oj^^^he^^nch^joeoplc^to^the^&tates o f Bushehf, Lfthahgri Mandiy Suket-
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Kun harson, and Simla Hill States which surround the Kulu Valley. If this is done 
Kulu will tocome self-sufficient to a considerable extint, because in reality it is 
not a deficit area in foodgrains- The second suggestion is that Government 
should put a ban on the preparation of a country fermented liquor, commonly 
known as lugri. Since this is prepared by distilling rice, the annual consumption 
of this foodgrain on this account works out to be twelve to sixteen thousand 
maunds. If this amount of rice were to be utilised for the purpose of feeding 
the public there would never beany danger of famine or scarcity of foodgrains in 
this ilaqa. I realise that Government will be a loser in its excise revenue but on 
the other hand it will be earning the goodwill of the people W’ho will be saved 
from starvation. Last year as a result of my appeals Government was pleased 
to auction the lugri shops fcr a period of six months only, but now I understand 
they have decided to extend the licenses for the remaining period of the year also. 
I would therefore request the Government to cancel the licenses of lugri shops 
and prohibit its distillation. Ib is  will go a long way to solve the problem of 
famine f ac.ng the people of Kulu*

I may also invite the attention o f the hon. Ministers to the fact that 
owing to heavy rainfall, crops have been damaged. As regards the means of 
communication in my ilaqa, the less said the better. The story goes that an 
overseer used to submit lengthy reports to his officers. He was once warned 
to be brief in bis reports. It is said that when flood bad wrought great 
havoc in the ilaqa under his supeivision, he wiote to his office only one sentence 

the river is where the roads were 1 his sentence exactly describes the con
dition of roads in rainy season in the Kulu sub-division of Kangra district. No 
sooner does the rainy season set in, then the means of communication and 
transport begin to become increasingly difficult It was to some extent owing 
to the hardships o f journey occasioned by transport difficulties that Baba Kharak 
Singh’ s son met his end. It is also for this reason that the coolies employed 
by the government cannot be paid for months together.

It is a matter for pity that though electricity is being generated near my 
constituency, it is not available to ny own district. It is but meet that electri
city should be provided to Kangra district for industrial and ether purposes. 
When on the one hand so much water is befrig utilized for generating electricity, 
the Department is spending a sum of Rs. 250 only on anangements for water 
supply f >r the whole district, which is not sufficient for arranging water supply 
even for a single town.

I have several times epproached the Minister concerned for the estab
lishment o f a civil hospital at Kulu but my requests have gone unheeded. I 
again repeat my request that the present hospital at Kulu be p ovincialized with 
immediate effect.

Sir, you have been to Kulu yourself, and are well aware of the state o f 
affairs there. Kulu is at present a sub-division. About the conduct o f the 
officials, the less said the abetter. There is no change in their attitude. Cor
ruption is rampant among them. I have been Complaining against the tehsildar 
of Kulu for the last three or four years that he is corrupt. Recently he acted 
as leader of the goondas. Last year when the hon. Minister o f Revenue was 
at Kulu on the occasion of Dussehra festival, I had asked for his immediate 
removal. But this has not been done so far.

M r. Frabodh Chandra (Gurdaspur General, Rural) (Hindustani) : Sir what 
my hon. friend Lala Bhagwan Dass has said reminds me of a meeting o f Muslims 
held inBadshashi Mosque, Lahore, in connection with the Shahidgunj agitation, 
where Maulana Zaffar Ali Khan was asked to give the balance sheet in respect of 
the accounts o f  funds entrusted to him. Now the total expenditure was as much 
as Rs.2,84,000 but the Maulana could produce written account o f Rs. 64,000 only 
Some persons among the audience began to clamour for complete accounts.
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Addressing the audience, the Maulana remarked that regular accounts are never 
maintained in time of war or some other national emergency and one who asks 
for tccounts in such times is verily a traitor to thenaticr. A large majority o f 
the audience consisted of ignorant people and they accepted Maulana’s word with 
great applause. As those who wanted to see complete account in the incident 
I have just narrated, were branded as traitors, in the same way special motives 
have been imputed to those who have criticized the budget. I want to remind 
Lala Bhagwan Dass that all of us have suffered for the sake o f our country and 
the period of incarceration o f each one o f  us is more than the total period of jail 
life of Dr. Gopi Chand and o f  all his faithful follcwers put together. Besides 
when we were drudging at the grinding work as “  C ” class prisoners, they were 
eating buttered bread. I did not want to say all this but as they again attri
buted our criticism to unsatisfied personal desires, I could not help giving a reply, 
We have not been courting imprisonment for ensuring a life o f ease and luxury 
for us in time to come. I would recite a few verses .

> u ? c/(2-X) - U - i .
* * •—

More than three million people have so far come from West Punjab, Why 
did they fall victims to the oppressors ? Can they be blamed for the calamity 
that has overtaken them ? They suffered terribly* Why ? Because acting on the 
advice of their leaders they stuck to their guns. I knew of a leader who was 
proclaiming till the 15th August that he carried Lahore in his pocket, meaning 
thereby that Lahore was sure to be included in the Indian Union. On the other 
hand he had already taken his valuables and household effects to some safe place 
in East Punjab.

I was pained to see that while some people had arranged for carrying away 
their old charpoys, there was nobody to help the wounded and bleeding victims 
to be carried to a place of safety. Only two hundred and sixteen trucks were 
made available by the Government from the 1 5th o f August up till 30th August 
for this purpose. Had the Government so desired they could make more extensive 
arrangements by requesting the Indian Government to share the burden o f  the 
huge task of evacuation. The sufferings which the people of West Punjab have 
undergone are the price they have paid for the sake of independence o f the 
country and new it is as much the duty of India as that of the East Punjab to 
ehabilitate them. T would request the hon- Prime Minister to see that the wrongs 

done to these people are redressed by the whole of India.

Sardar Shiv Saran Singh : Sir, the hon. member, Lala Kidar Nath
Sehga], s reading a newspaper.

Mr, Speaker : That is not permissible.
Lala Kidar Nath Sehgal : I am sorry*

Mr. Prabodh Chandra : The hon. Premier has stressed that the Governor 
is only a ccnstitutional head o f the Government and the real powers are vested 
in the Ministers. But 1 would like to ask the Premier whether it is not true that 
six elerks of the Secreteriat were suspended by the orders of the Governor.
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It is not true that despite the recommendations o f the Premier t° 
reinstate them, the Governor sent a message to the Chief Secretary to ser^e 
charge-sheets on them ?

Minister for Home and Revenue : T he administrative services and the
Secretariat Staff are under my charge and I can say that all these statements 
are incorrect.

Mr. Prabodh Chandra -* I have got absolute proofs and can show
them.

M r. Sneaker : T he hon. M inister has pointed out that the statement
made by  the hen. member are not correct. The hon. M inister’ s statement must 

be accepted-

Mr. Prabodh Chandra .* A s a rule we cannot discuss the Judges of the 
H igh Court in the R eu se  but I would like to sey something about the location 

o f H igh Court at Simla. O ur Leader M ahatm a G andhi has stressed time and 
again tkaL justice should be within the reach o f everybody and I have also 
read the article “  justice from  the Olympian Heights ”  written by  R ana Jang 
Bahadur Singh, editor o f the daily “  Tribune A ll these go to prove that the 
location of High Court at Simla is not justified in any way^ I wonder how 
the poor can afford to com e to Simla to approach the H igh Court. M oreover, 
now  a days there is very little work for the Judges o f  the H igh Court and the 
courts close at 1 p.m. B u t i n  spite of all these things a new English Ju dge, 
Mr* Falshaw has been appointed w hose age is only forty at present and w ho 
would b e a n  unnecessary burden on the Exchequer for sixteen years more. 
O ut o f a total number of six Judges o f the H igh Court, four are I .C .S . officers 
and neither they have any sympathy with the poor litigants nor can  they realise 
their difficulties*

Seth Ganga Saran : O n  a point o f order. Sir, M r. F a lsh aw  opted for
the East Punjab and he is being appointed as the Ju dge  o f the East Punjab 
H igh  Court. H e is not a new Judge-

Mi*. Speaker : That is not a point of o r  Jer.

Mr. Prabodh Chandra : For the information of the hon. member I may be
allowed to state that he was a temporary Judge.

I will now take up the Education Department. The Central 1 raining 
C ollege for Girls is being opened at Simla but .1 wonder how  the persons o f  
average means can afford to send their girls to Simla where the prices o f 
necessities of life are much higher than in other cA.es. T he other training 
co llege  for girls is being opened at Amritsar which is only 17 miles from the 
boundary. I would urge that the schools and colleges for girls should be away 
from the frontier- I would also like to cite one or two instances of irregularities 
that are going on in the Education Department. As I told the H ou se  yesterday. 
Professor J B» Seth has been  a professor o f Physics throughout his life* H e  
is now  being appointed as incharge o f the Central Training College fo r  Girls. 
T he gentleman has lost his eyesight and cannot do any teaching work efficiently. 
Mr. Ch; wla who is senior to M r. Amolak R am  K hanna has been superseded 
by the latter in the Governm ent College, Ludhiana. In the end I request that 
the offices of the University should be located at JuDundur or any other 
place instead of Solon* I hope the Minister concerned will pay heed to these 
earnest requests.

Sardar Jagjit Singh Mann (Jullundur Division Landholders) (Punjabi) : 
Sir, y esterday Sardar Swaran Singh accused me that I was also responsible
to some extent for the present ruination ot the Sikh Community*

Minister for Home and Revenue ; I never said these words.



130
Sardar Jagjit Singh Mann : I am sorry for that. But the whole world 

knows the perse ns who were at the helm of the Sikh affairs at the time .of the 
Punjab tragedy.

Minister for Hence and Revenue : On a point of order, Sir. I request the 
hen. mcmlrer to ccnfire himtejf to the general administration. Political 
activities or decisions taken by certain political leaders have got nothing to do 
with the demand for grant for general administration.

Sardar Jagjit Singh Mann : I have a right to criticise the conduct of the hon. 
Home Minister.

M*. Speaker : You can discuss him in his administrative capacity but you 
cannot bring a personal charge against him in this discussion-

Sardar Jagjit Singh Mann : I have to clear my position.
Mr. Speaker : Did you not make a personal explanation yesterday ?
Sardar Jagjit Singh Mann : He made certain remarks against me.
Minister icr  Etir e and Revenue : Cn a point of order, Sir. The rule relat

ing to iraking a peisonal explanation lays down that it can be made only after 
debate. That debate took place yesterday but to-day we are discussing adminis
tration. I do not think the hon. member has a right to make a personal explan
ation now.

Sardar Jagjit Singh Mann : Discussion on general administration covers 
every thing.

As 1 have already said> the Government should have a clear cut policy 
about the refugees. They should be specifically informed whether they will receive 
any compensation for their lost property or not. What I want is that Govern
ment shornd clear its position about the refugee problem. As Government has 
set up a convention to clear its position in the House in respect of certain matters 
during the Budget Sessions, I think this is the most opportune time to clear its 
position regarding the refugees. It has been said that the share of the agricul
tural land given to Elastern Punjab is mueh less. Government should approach 
the Governments of the adjacent provinces and ask for some agricultural land and 
thus make good the deficiency. In fact the Central Government should be 
pressed to come to our rescue at this critical hour. But has the Government, 
which is already suffering from inferiority complex, any guts to approach the 
Central Government ? As the F ast Punjab province has made many sacrifices, I  
think it is within its right to impress upon the Central Government to 
come to its rescue. I  he loss which the Hindus and the Sikhs 
have suffered in the shape o f movable' and immovable property 
in West Punjab should be made good both by our Government and the 
Central Government. 1 wish to make this point clear that I have very great respect 
and regard for Mahatma Gandhi who is a 41 Mahatma”  in the real sense. He 
wants that refugees whether Muslims or non-Muslims should be asked to go back 
to their respective provinces. I pray.that he may succeed in his mission. In fact 
nobody wants to be driven away from bis home land forcibly. In case he does 
not succeed in his mission, then all the Muslims living at present in India should 
be asked to go to Pakistan. I am constrained to remark that Muslims in India 
are carrying on their business quite smoothly while the non-muslim refugees from 
West Punjab who have been rendered homeless are passing their days miserably 
and they have hardly anything to fall back upon. Non-Muslim refugees cannot 
tolerate this state of affairs. It is but meet and proper on the part of the
Government to look into this matter immediately. If the Government 
does not take any adequate steps in this direction, people will be forced to 
get their grievances redressed by taking law into their own hands- Government 
should feel its responsibility towards the aggrieved people- 4 The refugees from 
West Punjab have left their bank balances undrawn in the West Punjab 
banks- They are not allowed to transfer their bank accounts. Government
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should impress upon West Punjab Government to transfer these accounts* 
If it will take time then the Government should make these payments and 
adjust these accounts with the West Punjab Government.

Now I wish to make a few observations about the present ministry* I wish 
to warn the present ministiy that it is not functioning properly* The people of 
the rural areas are dissatisfied with it. It is the bounden duty of the hon* 
ministers to remove this dissatisfaction of the people. In fact they must devise 
ways and means to improve their sad lot with a view to giving them ent re satis
faction* lam  really cons'rained to remark that none of the Hon. Ministers have 
ever cared to tour the districts since the assumption of their new offices. They 
have not even addressed meetings in any part of the province. It will not be 
out of place to mention here that Government is shirking to face the masses.

Minister tor Home and Revenue : On a point of personal explanation, Sir, 
the information which the Hon. Member is placing before the House is entirely 
incorrect. Almost all the Ministers have not only toured the districts, but they 
have also addressed meetings in every district headquarters and almost in every 
tehsial headquart rs.

Sardar Jagjit Singh Mann : Sir, the Hon. Minister says that they have 
addressed meetings in every tehsil headquarter. But what I want is that they 
should go‘ round the masses and convince them. They should not be unmindful 
of this fact that unless the masses are not with them they will not be successful. 
I wish 10 make it clear that our Government is not in the good books o f  the 
Central Government oven. But I wish it were not a fact*

Minister for Home and Revenue It is entirely irrelevant as the conduct 
of the Cent- al Government cannot be discussed here.

Sardar Jagjit Singh Mann : However I wish to point out that all-out 
efforts should be made to remove the defects in the existing administration.

Minister for Refugees and Rehabilitation : (The hon. Sardar
Ishar Singh Majhail) (Punjabi) : Sir, I have heard with rapt attention the 
speeches of some of my hon. friends. They have in the course of their speeches 
voiced the grievances of the people who are experiencing great hardships both 
outside and inside the refugee camps* It has also been said that the Ministers do 
not care to tour the districts and that Government is shirking to face the masses- 
I think the hon. members holding this view have forgotten that they often beam' d 
the Ministers for making extensive tour s with a view to making huge travelling 
allowances. Now they complain that we do not undertake tours. The 
hon. members are by making such contradictory statements blowing hot and 
cold in the same breath. J\ really ill-behoves those hon. members to make such 
self-contradictory re m irks.

It has also been said that many refugees who are at present in Karnal and 
other districts have no place to hide themselves in and that they are living on 
the roadside. I have myself toured the various districts of Ambala division 
particularly the districts of Karnal, Hissar, Rohtak and Gurgaon. There are no 
two opinions about this fact that in many districts refugees are in a miserable 
plight. We are not leaving any stone unturned in affording maximum help with 
whatever resources wc have at our disposal Hon. members do not appreciate 
the difficulties which we are faced with. I wish to bring this point home to the 
hon. members that so far Muslim refugees have not evacuated from Jullundur 
Division and unless their evacuation is not complete, it wi1! be very difficult 
rather impossible to rehabilitate lacs of Non-Muslims m this division from West 
Punjab. There are about 207,500 Muslim refugees in Ambala* The number of 
Muslim refugees m Karnal district excluding those small pockets, the exact 
figures of which cannot be estimated, is 82,000. In Hissar there are 172,600 
in Gurgaon 187,400 and in Rohtak, 157,000 Muslim refugees* All the agricul 
tural land belonging to Muslims in Ambala division can be made available to ou» 
brethren from West Punjab when the evacuation of these Muslims 
completed* .r )(
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Sard a r  Jagjit Singh Mann : May I ask the hon. Minister whether th e
figures quoted by him are from rural areas or from the refugees camps in the 
towns ?

Minister for Refugees and R ehabilitation: la m  just coming to that*
if the non. member had waited for some time more lie would not have felt the 
necessity of putting this question to me. There are many refugees in the villages 
of the district> of Karnal, Rohtak and Hissar and also m the camps. In 
Anbala district there are about 2 lacs of Muslim refugees livin in camps 
covering a distance between ten to tifteen miles. Tnese Muslim refugees have 
raided many of our vdlages with the help of Muslim military meant for their 
escort. We have to rehabilitate these villages which are already occupied by 
Muslim refugees. We are not unmindful of this fact that in the districts of Ambila 
and Karnal non-Muslim refugees are living in open areas and are experiencing 
great inconvenience. There are many obstacles in the way of rehabilitation of 
these refugees. It will not be out of place to mention here that almost all the 
patwaris and kanungos who were Muslims, have left for Pakistan and in the 
absence of these officials our work is suffering to a great extent- We will not 
be able to start work in this direction unless we have 1,220 patwaris, 186 
kanungos and 63 naib-tehaildars. There is already a dearth of men in the 
Revenue department.

Some non-Muslim refugees from West Punjab had settled on the banks oT 
the rivers Ravi, Boas, and Sutlej. These* refugees have again been rendered homs- 

- [ess on account of the recent floods. The clothes that were distributed ~ to these 
refugees have ali become unserviceable and they have to be provided with new 
clothes. { may inform ail my brothers that the Ministry is quite aware of the 
troubles of the refugees. We welcome criticism. Healthy and constructive criticism is 
always helpful. But criticism for criticism’s sake serves no purpose. One of the hon* 
members stated that only the members of a particular community were rehabilitated 
m certain areas. He mentioned the case of Gurdaspur. This is because of the 
accepted policy of the Government- Colonists from colonies have to go back to 
their home districts and it is a mere coincidence that they belong to one particu
lar community. The same hon. friend in the same breath advocating the 
cause of the people of Hariana Prant demanded a greater share for them in the 
services. While I agree that everybody should have an equal share in the 
Government of the country, it will not be a desirable principle to allocate 
appointment^to various tracts or communities. Efficiency of service and admini
stration and qualifications regardless of community and locality should be the 
decidiig factors in the recruitment to services. Sir, a point was sought to be 
made against the Vfinistry by an hon* member regarding the work of Relief and 
Rehabilitation and in order to stress his arguments he used the word 
mkhashahi. I do not know what he meant by sikhashahi. History bears testimony 
to the even-handed justice meted out ô. all and sundry without regard to creed 
or caste during the period when this land of the five rivers was ruled by 
Maharaja Ranjit Singh- Instances can be quoted to any extent to show that 
the Sikh Rule that people had had for long centuries in this land of ours was the 
best. People lived in peace and plenty. There was little crime. 1 If any one lost 
anything, under orders of the Maharaja the loss was made good by the State. 
Once General Mihan Singh of Kashmir put a gold necklace round the neck 
of a dog and let it go astray. For days the dog went round the town but no
body removed the necklace. It is, therefore, a gross misreading and a perversion 
of history to mention sikhashahi in that sense. It was the British invention to 
defame the Sikh Rulers and lower them in the eyes of the people. We are not 
sleeping over the troubles and misfortunes of the people like some of our friends- 
Where were they when there was trouble in cities like Lahore and Amritsar ? 
Where were they when floods devastated the land ? It was some of those sitting 
on these benches and if you will excuse a little vanity 1 was at the head of these 

persons who went oat anl resmed people and their property evenon boats and at
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the risk of their lives. But, Sir, each one speaks as he thinks. As far as food and 
clothing are concerned, the Ministry has made all plans for their food, clothing and 
their start in life in industry, trade and other professions. The decisions are that 
the Government will give free food to those who have no food and similarly free 
clothes will be given to those in need of them. The things which we have obtained 
constitutes a big list. I shall give a few out of them, so that you may know how 
much this Ministry is trying to help the refugees* We have arranged for__

(1) 72,680 woollen blankets.
(2) 44,225 cotton blankets*
(3) 2 lacs quilts (The order has been issued and we hope to get four

to five thousand quilts made every day.)
(4) 88,000 coats of Military men.
(5) 1,50,000 blankets requisitioned by the Government of India.
(6) 100,000 bandian, vvhich are very common in our country.

Besides all these things, I may inform the House that our Government is 
securing 3 lacs leather jersies frvn the Disposals Depart nent of the Government 
o f India. Wc are trying our best to protect the refugees from the cold of the fast- 
approaching winter and als > to give free food to those who have not got food. 
By placing all these facts and figures, I mean to tell the hon. members what 
our Government is doing or has done so far, for the rehabilitation of the refugees. 
We are doing our duty. As regards the rehabilitation of zamindars on lands, 
our Government has sanctioned Rs, 32,50,000 to be given to the refugees as taccavi 
tor the purchase of seed and Rs* 25 lakhs as taccavi for the purchase of bullocks. 
These two amounts have been placed at the disposal of the Deputy Commissioners 
of the various districts to be utilized for these purposes. I may further inform the 
House that most of the wells of the villages where Muslims were living, have 
been badly damaged resulting in a great set back  to irrigation. Our Gov
ernment has, therefore, sanctioned Rs* 25 lacs to build or repair one thousand 
wells. The fodder situation in our province is also critical. No crops could be 
grown in the areas surrounding the Muslim refugees camps or along the roads 
through which the Muslim convoys passed. Keeping in view these facts, our Gov
ernment is buying 15 lacs maunds of fodder from other provinces such as the 
United Provinces of which 10 lacs maunds will be made available to the refugees 
and 5 lacs maunds will be given to others at cost price. Besides, Rs. one lakh has 
been sanctioned for the purchase of implements for tillers of land.

Apart from these things, the Government is keeping in view the difficulties in 
Tegard to cloth and has sanctioned Rs* 25 lakhs for the plving of 110,000 charkhas 
for producing more cloth under the Gharkha Sangh. For this purpose fifty centres 
for cotton cloth and 10 for woollen will be shortly started under the control of 
Gharkha Sangh. (Loud cheers).

Our Government has also sanctioned Rs. 15 lakhs to restart in the villages 
such professions, which were formerly occupied by Muslims and are stopped as 
present I would like to point out to the House that our Government is not confining 
its attention to the rehabilitation o f the villages. It has also in view the rehabilitation 
of cities and towns. Rupees 50 lakhs has been sanctioned for being distributed as 
taccavi to petty shopkeepers anl for those engaged in cottage industry. T o start big 
factories, it is proposed to form a Finance Corporation with a capital of Rs. 5 crores 
with the approval of the Dominion Government. Sir, so far as the rehabilitation of 
the refugees is concerned, I have tried, with the help of these facts and figures, 
to remove whatever doubts exist in the minds of some of the hon. members 
We want to raise palaces over ruins in our province. The Government is a^o con-, 
templating to form a Rehabilitation Advisory Board consisting mostly of non-officials, 
whi'e the official members shall be there only to supply necessary facts. The advice 
of this Board on the distribution of property among the refugees would be 
by Government in all matters. Half of the members of this Board will be 
West Punjab, while the other half will be from the East Punjab* (Cheers).

Th* Assembly then adjourned m  11 a. m. on Thursday, 6th November ig47.
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EAST PU N JA B  LEG ISLATIVE A S S E M 3L Y
1ST S E S S T O N  O F  T H E  i s t  E A S T  P U N J A B  L E G I S L A T I V E  A S S E M B L Y

Thursday, Oth November 1947

T h e  A ssem bly met in, the Council Chamber, C o v e r  not-General's Lodge , Sim la, 
at 11 a. m , o f the clock. M r . Speaker {the hon'ble S a rd a r  K a poor Singh) in  the 
Chair .

D EM A N D S FOR G R A N TS

g e n e r a l  a d m i n i s t r a t i o n

General P olicy

Mr. Speaker : T h e  A s s e m b ly  w ill n ow  resum e diseu ssion  on  th e  D e m a n d
fo r  G r a n t  fo r  G e n e r a l A d m in istra tio n ,

Minister of Labour and Excise (T h e  h on - Shri P rith v i S in g h  A z a d  
(H industani) : S ir , I rise* to  m a k e  a few  ob serv a tio n s in re g a rd  to  certain
p o in ts  referred to  b y  th e h o n . m em b ers in the c o u rse  o f their sp e e ch es- Sam e  
o f the hon* m em b e rs h a v e  m a d e  su ch  criticism s as a re  in stru m e n ta l in crea tin g  
d o u b ts  in s id e  this H o u s e  a n d  o u tsid e  in the p u b lic  m in d s. I w ish  to  reply  
to  these h o n . m em b ers th rou gh  y o u . T h e r e  a re  certain h o n . m e m b e rs  in  *he  
H o u s e  w ho b e lo n g  to  such a p a rty  w h ich  is tryin g  to in sta l so m e  s o r t  o f  
p a rty  G o v e r n m e n t in this province* W h i le  h e a r in g  w ith ra p t a tte n tio n  th e  
sp eech es o f  th o s e  h o n . m em b e rs  w h o  h a v e  v e h e m e n tly  o p p o s e d  th e G o v e r n 
m en t, I  w as re m in d e d  o f a n  A r a b ic  c o u p le t  w hich a p p lie s  to  th em . I  t r k e t h is  
o p p o r tu n ity  o f  c o n g ra tu la tin g  m y hon* frien d s T h a k u r  B eli R a m , P rofessor  
S h e r  S in gh  a n d  S a rd a r  U d h a m  S in g h , N a g o k e  w h o  h a v e  m a d e  som e c o n stru ctiv e  
su g g e stio n s  to t h e  G ov e rn m e n t. T h e y  h a v e  a lso  in th e cou rse  o f their 
sp eech es im p re sse d  u p o n  the G o v e rn m e n t th e  n e e d  fo r  carry in g  o u t th e se  
s u g g e s t io n s  so  th a t G o v e rn m e n t m a y  b e  a b le  to re n d er m a x im u m  se rv ice  to th e  
p e o p le  o f th e  p r o v in c e . B u t som e o f m y  frie n d s h a v e  in th e course o f th eir  
sp e e c h e s  la id  stress on  this p o in t th at the present G o v e r n m e n t  is n o t  stro n g  
e n o u g h  to  s e r v e  the p u b lic  m  the r e a l se n s e . T h e y  h a v e  su p p o rte d  their c o n 
te n t io n  b y  lev e llin g  destru ctive  criticism s a g a in st  the G o v e r n m e n t . 'I h e  v ery  
id e a s  th a t  th ey  h a v e  e x p re sse d  a re  n o t  re a lly  c o n d u c iv e  to a s o -c a l le d  stron g  
G o v e r n m e n t . T h i s  v eh em en t o p p o sitio n  has rem in d ed  m e o f the A r a b ic  cou p let*  
I  d o  n o t w a n t to  w a ste  the tim e o f  th e  b lo u se  b y  q u o tin g  th e  c o u p le t . 1 sh a ll  
h o w e v e r q u o te  a  P u n ja b i c o u p le t w h ich  is q u ite  s y n o n y m o u s  w ith  the A r a b ic  
o n e  a n d  w hich runs as fo l lo w s  :

^ - ■ 3 u \

T h e  p r o v e rb  in  P u n ja b i m e a n s  th a t w hen w o m e n  g o  for siapa  th e y  a c t u a l ly  
w e e p  fo r  th eir  k ith  a n d  k in  a lth o u g h  th ey  sh o w  th a t th ey  w e re  w e e p in g  in  
s y m p a th y  fo r  o th e r s . S u c h  is  the c a s e  o f  th e  hon* m e m b e rs , w h o  h a v e  c r it ic is e d  
th e  G o v e r n m e n t . T h e y  h a v e  n o t d o n e  so . b e c a u s e  th e  G o v e r n m e n t  is a t  fa u lt  

b u t b e c a u s e  th ey  w a n te d  to  g iv e  v e Qt to  th eir  fe e lin g s  o f  fr u s tr a t io n .
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Mr. Prabodh Chandar : The hon. member is becoming personal.
Mr. Speaker : The hon. member should proceed with his speech.

Minister for Labour and Excise: Sir, I was under the impression that we
have no opposition here in this House. But on hearing the speeches of some of 
my hon. friends who 'have levelled destructive criticism against their own 
Government, I have come to this conclusion that we have in this House men like 
Raja Ghazanfar Ali Khan and others who would leave no stone unturned in 
levelling destructive criticism against their own Government. But I wish to point 
out that by levelling such unhealthy criticism, they do not really intend to have 
better administration in the province but they only want to weaken the Govern
ment.
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Pandit Shri Ram Sharma : On a point o f order, Sir. I want to know 
whether it is relevant or irrelevant to draw any party into discussion in this 
House* Yesterday also, I requested you to give your ruling. What I want to 
know is whether discussion on the same topic is relevant for an hon. Minister 
and irrelevant for hon. members.

Mr. Speaker : Everything which is irrelevant, is irrelevant, no matter
uttered by whom. The hon. Minister up to the moment has only suggested 
that the criticism levelled against the Government will not be helpful for 
better administration and it may be harmful.

Pandit Shri Ram Sharma : You were pleased to give your ruling that
members belonging to one and the same party should not resort to criticism. 
I submitted before you yesterday that the members have a right to criticise their 
own Government. But you had ruled it as irrelevant*

Mr. Speaker : The hon. member should know that the Minister has to reply
to the criticisms offered by all the members and, therefore, though to some 
extent what he says is irrelevant all the same he has to reply and for that 
reason he requires some latitude- I am here to see what is relevant and what 
is not. I will allow all that is relevant and not personal. 1 will not however 
allow any personality to be drawn into the discussion-

Pandit Shri Ram Sharma : I wish to submit that the hon. Ministers
have maintained , lhat the members are not within their rights to level criticisms 
against their own Government. I submitted that they were within their rights 
to do so.

Minister for Labour and Excise : I wish to submit that members have every
right to make constructive criticism with a view to making the Government 
serve the people in the real sense. I for one welcome their suggestions but I 
wish to make it clear that the manner in which they advance criticism tends to 
weaken the Government. It is clear from the speeches of the hon. members, I 
am forced to say, that we have an Opposition in this House. In this connec
tion I am reminded of th«j, following verses ^which aptly apply to these hon. 
membeIS: '

* * •?

The argument that they want to level critcisms with a view to make it 
more strong, seems to be quite baseless. This is only an excuse with which 
they want to cover their intentions to weaken the Government.

Pandit Shri Ram Sharma : Sir, I want your ruling on this point whether
it is relevant for a Minister to dicuss this point in the House or in other word*
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whether a member belonging t° the same party is within his rights to criticise 
his own Government.. If your ruling is in favour of it, then hon. members should 
be given a chance to prove that they have a right to criticise the Govern 
ment-

Mr. Speaker : So far he has not said anything which is personal. In 
any case the hon. member himself said a lot more and the hon. Minister has 
to reply to the criticism which the hon. member has himself offered.

Minister for Labour and Excise : I thank you for maintaining what 1 hav
already said, that is, that every hon. member is within his rights to level criticism 
provided the criticism is constructive and is meant to strengthen the Government and 
that destructive criticism should not be resorted to in this House. It has been said 
that an unnecessarily large number of Ministers have been appointed. Another 
hon. member went to the extent of saying that the hon. Ministers are not only 
f'altu but paltu also (laughter). It has been said that an unimportant portfolio 
has been assigned to me. This argument advanced by the hon. members seems 
to be quite baseless, i have not been given the so-called unimportant portfolio 
because of being a Harijan Minister. If the hon- members holding this view 
were to look into the Budget they would find that the portfolio I am holding 
is quite important and it includes Labour and Excise departments. I t will not be 
out of place to mention here that the income of the Taxation Department is 
about Rs. 1,81,63.000 for seven months. I am not only in charge of
Labour and Excise but I am also in charge of Taxation, where I

^can serve my brothers well I have to say something about excise. 
There is good deal of income from excise. We do not wish to keep 
i t ;  we are trying to close it by and by. My Government does not like to
exist on the income of Excise Department. We would like to end it for good
But due to the critical times through which we are passing, we have to think 
twice before we take a step. If we cast a glance over the Budget, we find that 
it is a deficit Budget* But we shall eliminate this department by and by. We have 
beneficent departments also in view, such as Education Department, where we can 
serve the province very well. Further we cannot take any step against excise 
all of a sudden due to the situation of our province, which is surrounded by 
States* Unless the Rulers of Slat es stop the distillation of wine, we eannot 
accomplish our end. We want to stop distillation of wine, but we cannot 
do so all of a sudden. We shall see that it is done in due eourse of time. 
My colleagues are devoting their full attention to it. One of the hon. members had 
asked us to stop illicit distillation of wine. I may inform my brother that my 
Government is doing its best to stop such illicit distillation* Governmenit 
servants will do whatever they can. We wish to have the co-operation of the public 
as well. There is also an objection that there is no recognition or excise officers* 
My Government had a conference on this matter and they considered the question 
of providing uniform to the Excise and Taxation officials, but all this 
requires tirpe. At present all of us are fully engrossed in the refugee and 
rehabilitation problem and have therefore not been able to devote primary 
attention t > this subject.

Much has been said about the refugees and my colleague Sardar Isar 
Singh Majhail has tried to explain the whole position but certain points have 
been left. I

I would not call those who have come from West Punjab, as refugees, 
because refugees are those who have committed something bad and have come 
They are living as martyrs ; they have sacrificed everything for the freedom o f 
their country, and this Government will serve them in every way. We cannot close 
our doors to them. An hon. member has pointed out to stop c lugri ’ in Kulu 
area. Lugri  ̂ I may inform you, is a [sort of wine extracted from vice* W e 
want to stop it also* But my friends must know that the Brahmins of Kulu use
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lugri in their worship of Gods and unless they agree to abandon it, we cannot 
stop it ; whether it is* lugri or wine, it has to be prohibited. All intoxicants 
•sulfa and ganja, etc., are all various sorts of diseases and are under considera
tion of the Government. Whenever a decision is arrived at, we will put it 
before you.

Regarding Harijans and their betterment, I may inform you briefly that 
Rs. 8 lacs have been ailoted under this item. It will be spent on their 
education and uplift. A scheme has been planned, by which all young 
Harijans will be educated within ten years. None among them will be illiterate . 
Obstacles in the way of Harijans will be removed and they will be able to 
have free education from ihe infant class up to degree standard. W e have to 
educate the backward classes and raise them to a uniform standard. It has been 
,frequently pointed out by our friends, both inside and outside the House 
that the Government is not doing anything for the Harijans. I may inform the 
House through you that our Government is trying to uplift the Harijans of 
our province through cultural methods. Even in the Services, the Govern
ment is trying its best to give proper representation to the Harijans, and 
their economic and cultural progress is engaging the careful attention of 
the Government. Untouchabihty, I may point out, cannot be removed through 
legislation ; it can rather be removed through the Gandhian way of service with 
special attention towards their education and culture. It is this latter 
method that our Government has adopted for the uplift of Harijans. Even 
Mahatma Ghandhi, our Rashtriya Pita, is following the same method.

Some of my friends raised certain objections yesterday regarding the rehabik# 
tation of refugees and they have been met to a great extent by my able friend, the 
honourable Minister of Refugees and Rehabilitation. But he has not been 
able to reply to all the objections, perhaps due to the shortness of time. For 
instance, it has been alleged that the refugees, after they cross the Indo-Pakistan 
border and reach our Province are not informed as to where they should go 
and settle down, with the result that they have to go about aimlessly at great 
inconvenience to them from one place to another. I want to inform the House 
that the Ministry is not to blame for all this. Almost every refugee knows the 
place and the district where he is scheduled to go. But the standard of living of 
the people who come from the West Punjab was so high that they are generally 
not satisfied with the houses of the Muslims who have been evacuated to 
Pakistan. The result is that they go about from one place to another in search 
o f better houses and better land. I remember that we made some o f our refugee 
brothers settle down in Ferozepore district. After some time they went to Karnal, 
leaving behind some of their relatives, in .search of more lands and better houses. 
These suff erers themselves go from place to place and the Government is not t o 
blame for that. I would like to make this appeal to the House that, if they are 
earnest about serving the people of East Punjab, they should keep in view the 
principle of Mahatma Budha. Three things are required for the progress of a 
country, namely, organization, unity and wisdom. With these Words 1 thank 
you, Sir, forgiving me this opportunity to remove certain misunderstandings.

Lala KedarNath Sehgal (Amiitsar, General, Rural) (Hindustani) : Sir, in the 
speeches that have been delivered since day before yesterday, some o f the hon. 
members have been complaining against the Ministry.

Mr. Speaker : I would remind the hon. member that there is no time 
limit for the Mini sters but there is a time limit for other members.

Chaudhri Suraj Mai : Why this distinction ?

Mr . Speaker This is always the case, because the Ministers have to reply 
to the criticism by the members.
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Lala Kedar Nath Sehgal ' I wanted to point out. Sir, that this Assembly 

would have been considered as lifeless if there had been no criticism. Those 
occupying the ministerial benches and their supporters should rather exult at the 
fact that their shortcomings have been pointed out to them. Our honourable 
Ministers do not know what people think about them. If they have not got the 
courage to face the public, I think they should better go in disguise to ascertain 
the feelings of the public on this subject. I admit that we should not indulge in 
personal attacks, nor should we Say anything to offend anybody. But all the 
same, we have every right to express our opinion on the work of the Government. 

.It has been said by some of the hon. members that the present Government has 
been only in power for one and a half months or two and as such could not have 
worked a miracle with the help of Aladin’s lamp, according to the words of our 
hon. Home Minister, to restore law and order in the province. I would like 
to point out that before the Government came into power, the machinery of the 
Government such as offices, transport, etc., were in working order. But as soon 
as the power passed into the hands of the present Government on the 15th August 
1947, the whole administration got upset.

As there was complete chaos in the country, the people began to wonder whether 
August 15 heralded the dawn of liberation of the country or its destruction. In 
this connection I am reminded of a heart-rending incident. One day in Jullun- 
dur, while I was passing through a bazar, an old woman of Lahore caught hold 
of my coat and said in tears that this was the type of independence cherished 
by the Congress. She remarked in very moving terms that her children were 
squatting on the road-side for want of shelter and crying for want of 
food and clothes. My heart went out in sympathy for her and I did what I could 
to help her. But the matter does not stop here. The whole humanity that 
has migrated to the East Punjab is groaning as a result of lack of law and order 
in the province. I say if the bon. Ministers could not cope with the situation 
and failed to restore normal life and create a feeling of security in the public, 
then it behoved them as also their Services to at least express sympathy with 
the distressed people and offer them a few words of solace. However, what I feel 
is that if the Hon. Ministers had at the time of holding the reins of government 
dealt with the situation with firmness and put down lawlessness with an iron hand 
things would have been different to-day. The people would have been saved 
much of the hardships which they are still exper encmg as a result of the 
breakdown of Governmental machinery . Well, Sir, I perfectly remember that, 
during the first World War when the British ruled India, not for a single day the, 
trains stopped. But under an independent Government like ours, the means of 
communication and transport are conspicuous by their absence. It is now more 
than two months since the Government came into power but it has not been able 
iG make satisfactory arrangements of rail transport. We are told that the Ministers 
are helpless in that matter because the railways are under the control of the 
Central Government. This argument does not appeal to me because I still 
hold that Provincial Governments can do a lot in this direction. Now what is 
the position if a person has to undertake a journey even for a short time ? He 
first embraces his people as if he is going to some place of pilgrimage like 
Hardwar. In olden days people used to do like that because there were no rail-1 
ways and nobody was sure when he would return. So now travelling has 
become a problem for the people. We find them huddled up not only in the 
compartments but also overcrowding the roofs of the bogies and very often 
loss of life takes place in the trains. Is this state o f affairs to be called inde
pendence ? Of c; ursc the goondas have achieved freedom. They can stop 
the trains whenever they like an I for any amount of time. What I want to 
drive at is that if the Government had handled the situation firmly and tactfully 
things would not have come to the present deplorable pass. The natura I con
clusion One can draw from this sad state of affairs is that the Government 
is highly inefficient and that is a fact. Had it not been the case, the 
Government of India would not have placed the hon. Ministers under a court
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of ward. The appointment of a super-Minister, namely, Mr. Gppala^ 
swami Aiyanger, tor looking after the refugee work, shows the way the wind 
blows and supports the charge I have levelled against the Government* Is it 
not a pity that a Ministry comprising of seven stalwarts cannot efficiently 
administer a small province of 13 districts? My head hangs down in’ shame, 
rather that of every right thinking person who feels the responsibility, to see 
our Ministers placed under a court of wards.

Mehta Ranbir Singh : On a point of order, Sir. Can this House discuss 
the appointments made by the Central Government ?

Mr. Speaker : The hon. member can make a reference to those appoint
ments ; he is not out of order in referring to them.

•Lala Kedar Nath Sehgal : My hon. friend is getting restive. It is not 
his fault. He cannot control his habit of talking too much. (Laughter). By 
making this interruption he has unwittingly supported my point. I was 
submitting that seeing the inefficiency of this Government, the Indian Gov
ernment felt the necessity of imposing their Minister over it to direct the work 
of relief and rehabilitation.

Now, Sir, I come to the Police. The less said about it, the better- It 
has remained as callous and unsympathetic as it used to be under the 
bureaucratic regime. As a matter of fact its high-handedness has become pro
verbial and it maintains its notoriety in this respect. I am reminded of an 
incident which elucidates the attitude of the police and the position of the 
public at large. Once a man’ s house was burgled. He went to the police 
station to lodge a report. But the moharrir would not do it. He greased the 
palm of the latter by offering a five rupee note and asked him to put down 
those articles also which were not taken away by the thieves. The moharrir 
was astonished and asked the reason* The man told him that whatever he 
had was stolen and whatever was left was likely to be devoured by the 
police, if it did not appear in the First Information Report. (Laughter). This 
is exactly what the police is doing in the province. They are fleecing the poor 
uprooted people. In fact the police burchhagardi is undescribable. I feel and 
the hon. members also feel that if our Ministers had taken strong measures to 
quell lawlessness, the province would have been saved of the chaos prevailing 
in the province. As a matter of fact the police do not care for the hon. Ministers. 
It will not be out of place to mention here that during my period of long detention 
of six years in a camp, I found that whenever the Superintendent of Police visited 
it, the Sub-Inspector in charge would shiver in his shoes during the time of inspec
tion. He would make every effort to show that the camp was in perfect order. 
But what do we find in our province ? The police commits atrocities and indulges 
in acts of highhandedness without caring for anybody, not even the hon. 
Ministers. I am aware that there are some honourable exceptions in this department 
but I am of the opinion that those polic© officers who still consider themselves 
masters of the people, should be discharged forthwith and replaced by suitable 
personnel drawn from the public spirited people- I am pained to see bow the 
people have been scared by the feeling of insecurity. Some are wearing haras 
that is, iron bangles worn by Sikhs. This they do to save their lives lest they 
should be mistaken for Muslims and killed. Some are wearing sacred thread for 
this purpose. Is this the law and order which the hon. Ministers claim to have 
restored ? I am sure, Mr. Speaker, even you will not be spared by goondas if 
they were to find you alone and they knew that you have something with you. I 
would, therefore, request the hon. Ministers to see things for themselves and not 
go by the reports of the police officers. They should not be pleased or flattered 
by their salams. I would ask them not to act like that Raiput Zamindar 
who finding somebody stealing sugarcane from his farm, wanted to kill him but 
when the thief, who was clever enough, Salamed him, he felt so pleased that his
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anger melted in a moment and offered the thief more sugarcane than he had so 
far stolen. (L ou d  laughter). What I want to emphasise is that the hon* Ministers 
should not feel flattered at the salams of the police officers. They should see how 
they behave towards the public and how they treat them.

Pandit Durga Chand Kaushish (Ambala Division, Landholders) : Mr* 
Speaker, the House has heard a good deal on behalf of the Government. I 
believe, Sir, that their actions are not so unquestionable as my friends whom some 
honourable members call ‘aspirants for Ministership’ would make us believe. It 
has been said that criticism has been levelled against the Government by those 
who are disgruntled. I  want to make it clear to thoss who are indulging in that 
sort of propaganda that our real aim is to help the Government by pointing 
out to them their errors. To err is human and I think it is our duty as the elected 
representatives of the province to bring home to the Government their shortcom
ings. It does not mean that we do so because we are office seekers-

Minister for Home and Revenue : Are they prepared to take upon them
selves the responsibilities of the Government or not ?

Pandit Durga Chand Kaushish : Yes, they are.
Minister for Home and Revenue : Then they are aspirants. (Laughter).
Pandit Durga Chand Kaushish : I am glad that the Home Minister himself 

has interrupted me because I have got something to say about his department. 
I will draw his attention to what has happened jeceutly. I wonder what the 
Home Minister has got to say about it. Only a few days back we read a news 
that in Karnal four soldiers were shot by the Muslims. I do not know whether 
they were evacuees or not, but the news did appear in papers. Another incident 
that 1 want to point out to the Home Minister although strictly speaking it does 
not concern our province—but since we are on th e frontier we must be cautious 
about it—is the significant remark of a Muslim Leaguer in the United Provinces 
Assembly, namely, ‘W e shall create Pakistan here’ . I wonder whether the Home 
Minister has heard the broadcast speech of Mr. Liaqat Ali Khsn and seen 
what appeared in the papers this morning. Had the honourable Minister taken 
note of all these things, he would not have got up to interrupt me but would have 
tightened up his belt to see every inch of our frontier guarded and our mother
land defended. Sir, the Karnal incident, the remarks of a Muslim Leaguer, Mr. 
Liaqat Ali’s speech on the radio and Mr. Ghazanfar xMi’s propaganda show that 
we still have quite a lot of fifth columnists in our country. I do not mean to put 
down every Muslim in our country as a fifth columnist, but certainly by far a 
large majority of them have voted for Pakistan by playing the role of fifth 
columnists in our country. I would like to know what our Home Minister has 
done to safeguard the interests of our motherland against the activities of those 
fifth columnists. Sir, I see that he is still quiet and he ha snothing to say.

Mr. Speaker : He does not want to interrupt you, because this is your 
maiden speech-

Pandit Durga Chand Kaushish : If thehon. Minister wants to reply I shall 
resume my seat and give him an opportunity*

Minister for Home and Revenue : May I assure the hon. member that I am 
noting down all his points and I will certainly take notice of them in my 
speech.

Pandit Durga Chand Kaushish : W e have no desire to push out every 
Muslim who is present here, but certainly we are not going take any chance and 
I say that because the hon. Minister for Refugees and Rehabilitation yesterday 
said that they are unable to carry out any programme within five miles of any 
refugee camp- What’,is the reason ? Sir, he explained it himself and said that 
'frequently attacks come from the Pakistan refugees or from the Pakistan guards
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that are guarding them over here. Now, Sir, let me go back to the incident at 
Karnal. It was also reported that a 303 rifle along with some ammunition was 
recovered from a Muhammadan resident of Karnal and this Muhammadan con" 
fessed before the Police, and the Home Minister can confirm it from his department 
if he likes, that the rifle and ammunition was given to that Muhammadan by a 
Major of the Pakistan Army, who had come to evacuate some families. I do not 
know, Sir, how long this Government is going to put up with that sort o f thing- 
If they acquiesce in that sort of thing what is going to happen ? I fear that if 
tomorrow the Kashmir incident develops into a national emergency or to put it 
differently, if this undeclared war by Pakistan takes a serious turn, you will see 
that these people either in the refugee camps, in the pockets here and there, are 
going to be the espionage corps of Pakistan. Take this warning from me to-day 
that they are going to blow up your highways, they are going to paralyse your 
lines of supply and they are going to paralyse your system of communications, 
and they are going to shoot you and me and all our essential personnel. Where is 
that security guard of our frontier province and where is that police of the Home 
Minister which is looking after that essential part of it ? To look up to the Def
ence Department or to the Government of India for all these things, I think, is not 
a wise policy. Are you going to be refugees in the rest of India later because you 
do not like to look to your own problems ? You want the Defence Department to 
send down their forces. I suggested to this Government not only weeks before 
but months before that we should immediately get a Home Guard ready for 
our frontier. We are. witnessing every day raids on this point or that point. We 
heard that five thousand rifles were obtained from the Government of India for 
distribution to the people of the border* May I ask the Home Minister whether 
these five thousand rifles are still there or they have been distributed ? How long 
is our border ? To each village or I should say to a group of villages only one 
rifle can be allotted. I ask the hon. Home Minister through you, Siry how he has 
distributed these rifles.

Mr* Speaker : The hon. member will please wind up his speech ; he has 
only one minute more.

Pandit Durga Chand Kaushish : I feel that not only in the interests of the 
Punjab, but in the interests of this dear motherland of ours, this Government 
should rise above these petty considerations of trying to negative this gentleman’s 
speech or of that gentleman’s speech and they should take up matters in right 
earnest and see that if at all a national emergency arises, the Punjab will defend 
this dear motherland of ours inch by inch and by shedding every drop of its 
&lood. I find the Government is not acting.

Mehta Ranbir Singh (Ludhiana and Ferozepore, General, (Rural), 
(Hindustani) : Sir, I intend to point out the drawbacks in the Administration and 
I want also to put before the House some practicable suggestions to improve 
the administration. The work of the Government is carried on by two sets of 
persons. One set comprises the members of the Legislature and the 
other consists of those persons who are members of the Services. The latter 
comes daily in contact with the public and the administration is judged by the 
merits and the demerits of this set.

The present services were organised by the British Government and 
they have come to us as a legacy of the British rule. Nor are they suited to 
these changed circumstances of the country, nor is the public satisfied with 
them. While creating these services, the British bureaucrats had only one aim 
before them and that was the retaining of their hold over the country and exploiting 
it to the utmost. They were not prompted by any object of serving the country or 
improving the lot of the poor. To carry out their evil designs, they employed two 
kinds of people in these services. One kind confisted of those persons who were 
their henchmen and whose ancestors had rendei ed meritorious services to the
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British G overn m en t p la y in g  th e role of traitors to their ow n country* T h e  
other set com prised of those persons w ho entered the services through com 
petition and in the words of late L a la  H a rd y a l w ere o n ly  “  Intellectual 
Prostitutes ” . T h e  ideal before them  w as not the service  of th e ir  ow n  country  
b u t the con so lid a tio n  of foreign rule an d  earning o f  fa t sa la ries , etc. T h in g s h ave  
n ow  ch an ged  an d  the responsibility o f overhauling these services lies o n  th e  
shou lders of the present m inistry. I h a v e  fu ll con fidence in the ab ility  o f the
Horne M inister a n d  am  sure that he w ill do his best to
put an en d  to the ,corruption prevalen t in the services at present. 
I have no d o u b t that he will carry out t his d ifficu lt jo b  irrespective o f  
caste, creed or the fam ily connections o f the persons con cern ed  a n d  will 
em ploy the criterion of integrity for jud gin g  them* J u st as a rotten lim b is a  
source of danger to the w lm le b o d y  and sh o u ld  b e  chopp ed  o f f  u n h esita tin g ly , 
sim ilarly a corrupt person in the sesvices is a m en a ce  to th e efficiency of the
w hole adm inistration and there shou ld  be no hesitation in sa ck in g  him . O n
som e other occasion  I w ill bring b efo re  the H ou se  the nam es o f  some o f  the  
corrupt o ffic ia ls  and hope that the h on . m em bers will a lso  perform their duty b y  
bringing such officials to b o o k  without havin g any regard of their relationship  
to  them.

N o w  I  want to say a few  words a b o u t the H o u se , T h e  op p osition  
b en ch es in the H o u se  are lying vacan t an d  it is not due to a n y  fault o f  
ours, but on  the other hand, the wrong course ad op ted  b y  the former occupants  
of these benches is responsible for this vacu u m . It w ou ld  h ave been better if 
th ey 'h a d  not ad op ted  that attitude and participated in this session  after the  
achievem ent of independence.

It is said  that the O pposition  springs up even w here it d o e s  not exist 
already. It is argued that just as vice and virtue exist together, sim ilarly the 
presence of ‘ A y e s ’ and ‘ N o e s ’ in a L egislatu re is bu t natural. S om e  
of my hon , friends have taken u p o n  them selves to p lay  the ro le  o f  O p p o si
tion, I do  not know  w hether th ey  are performing their d u ty  bu t I w ou ld  
request them to search their hearts for a m om ent and see as to w hich party  
they ow e their allegiance. M a n y  m em bers w ho style them selves as th e O pposition  
party h ave p assed  taunting rem arks on  us sayin g  that the m em bers w ho support 
th e  M inisters b e lon g  to the * loyalist party But there is no reason w hy w e  
sh o u ld  feel shy of being d u b b ed  as such. It has also  been  said time and  
again , that the L eader o f the H ou se and  other M in ister have b een  nom inated  
b y  the Congress H ig h  C o m m a n d . But I very em p h atica lly  refute this charge  
and declare that the L ead er has been in a w ay elected un an im ou sly  an d  he 
has at present the support of m ost o f  the m em bers o f the H o u se .

Fandit Shri Ram Sharma : O n  a point o f  order, Sir. I w a n t to know
whether the aspirants to Parliam entary Secretaryship are also entitled to clarify  
th e position o f  the M inisters. {Laughter).

Mehta Ranbir Singh : M r . Speaker, I w as telling the H ours t hat  a
few  m em bers are persisting in thtir old  hostility to the L ead er o f the H o u se . 
T h e y  have w asted m uch time of the H o u se  in levelling criticism  sga in st the  
M inisters, but now  they should h a v e  patience to h ea r their accu sation s  
repudiated.

I w ant to say som ething ab ou t the speech delivered by  m y h on , friend  
belon gin g  to H is s a r  district. H e  delivered a long serm on on  G an dh ism  and I 
w as rather surprised to know  w here from  this G a n d h ite  h a d  sprung u p  all o f  
a sudden* But presently a couplet o f  Iq b a l flasJ?ed?a<£ross_my m ind a n d  m y  
d ifficu lty  w as s o lv e d .^ J ljj^  ^p u p let i$ s  £ _  ^  J b 5 '

' s  % - * . ' I

I  think the sam e applies to m y hon. friend w ho p rofesses to  be a sta u n ch  
C on gressm an but does n ot care to w ear even khadi on  his b o d y .



Chaudhri Sher Singh (Jhajjar, G en eral, R u ra l) (Hindustani) : Sir, yester
d a y  w hen m y hon . fr ien d  M r- P ra b o d h  G hand er in the course of his speech w a s  
referring to the T rain in g  C ollege I w a s rem inded of a R u ssia n  P rofessor w ho  

says that “ those w h o ean teach can not teach  an d  those w ho can not  
•12 N o o n . even  teach teaeh how  to teach  H e  said  th at a  person w h o h a d  no  

experience o f  training has been  ap p oin ted  or is g o in g  to be  
a p p o in te d  a s  Principal o f the T rain in g  C o lleg e . T h is  is n o t a n ew  thing. T h e  
professor of the training college sh ou ld  b e  like th o s e  professors a b o u t w hom  
th e R u ssian  professor has said, “  T h o se  w ho can n o t even  teach  tea ch  how  to 
teach  ” • I  am  pleased to hear the hon . Premier w ho assured the H o u se  th a t  
special priority h as been  given  to B h a k h ra  P roject an d  N a n g a l Schem e an d  
that the districts o f H arian a  w ill not b e  ignored- There is no d o u b t a b o u t it 
th at all out efforts are b e in g  m ade to com plete the B hakra Project an d  the 
N a n g a l S ch em e at th e  earliest possible  m ovem en t.

N o w  I w ish to m ake few  su bm issions ab ou t the “  P easan ts W e lfa re  
F u n d  T h is  fu n d  h as b een  sto p p e d  b y  the G overn m en t. But it h a s g iveru  
m e  a great p leasure to hear th e  h on . prem ier assuring the H o u se  that th e  
m onetary  assistance w hich used  to  b e  p rov id ed  for the p o o r  p e o p le  in rura 
areas w ill continue in future. In  fact w e w ere surprised an d  at the sam e  
time grieved to learn as to w h y the “ P easan ts’ W e lfa re  F u n d ”  w h ich  was m eant 
for im proving the hard lot o f the p easan ts was stop p ed  b y  the G overn m en t. 
H o w e v e r  w hat I w ish to p oin t out is this that the Scholarsh ip  fu n d  w h ich used  
to b e  given to th e  sons of poor peasan ts previously  sh ou ld  b e  created  afresh  
w ith  a v iew  to help the deserving so n s o f the p oor peasants.

N o w  com in g  to  the G en eral A dm inistration , ou r province is p assin g  th f ough a  
crisis at present. T h e  present raid on  K ash m ir b y  the P ak istan  arm ies is a clear  
indication  o f a n  u n d eclared  war b e tw e e n  the tw o dom inion s. It is c lear from  this 
th at the tim e w ill not b e  far oft w h en  war will b e  actually  declared . B u t presum  - 
a b ly  these d o m in io n s c a n n o t c e c la re  war till the 3 l s t  M a r c h  -B ut the presen t  
con d itio n  clearly indicates th a t after 3 1st M a r c h  there is every lik e lih o o d  o f war 
b e in g  d eclared  b y  the d om in ion s. W e  h ave a b o u t 5 m onths at our d isp o sa l and  
w e  m ust m ake full preparation  du ring this intervening period . W e  m ust b e h a v e  
in  this direction like belligerent n ation s. T h e  h o n . M in iste r  for H o m e  an d  
R ev en u e  has in the cou rse of his speech rem arked th at all out efforts will be  
m a d e  to p rovid e arm s to suitable  persons o f the province. But I w ish  to point 
ou t that he has n ot m ade a n y  in n ovation . Som etim e ago  I im pressed u p o n  
him  the need to provide arms to the people of th is provin ce w hich is the sw ord  
arm  of India w ith a v iew  to strengthen the frontier defence forces. B ut 1 
am  con strain ed  to rem ark that n o  adequate  step h a s  so far b een  taken b y  
the h o n . M in iste r  in th is direction . It is not out of p lace to m en tion  here  
a n d  I m ake b o ld  to subm it that the sa m e  o ld  p olicy  o f d elay  a n d  drift is 
b e in g  fo llo w ed  b y  the p rese n t M in istry  even n ow . P eop le  of m y district h a v e  
a p p ro a ch ed  the D e p u ty  C om m ission er in la rg e  n u m b ers d a ily  for th e  sake of 
licences for A rm s and  so  far no action has b e e n  ta k en  b y  him  in this direction. 
T h e r e  is no adequate  arrangem ent for m aking arms an d  am m u nition  a v a ila b le  
to th ose persons to w h om  licences h ave already b e e n  given* Arm s an d  am m u ni
tion  lying in m a lk h an as at present sh o u ld  h ave  been d istributed  am on g the  
lice n se -h o ld e rs . But w hat l hear is that arms an d  am m unition are not 
su p p lie d  to licen se-h old ers b y  the D ep u ty  C om m ission er. I w ish  to b rin g  
this point hom e to th e  h o n . M in ister that m en of m y  illaqa are w ar-like  
p e o p le  an d  som e of them  are even p rep ared  for active serv ice . S om e of them  h ave  
alread y received m ilitary training w hile som e are at present in  active service. I 
w o u ld  like to su ggest that more sttention  should  b e  p a id  to (i Refresher course  
In  this con n ection  3 5  lakh o f rupee* have b een  p rovid ed  in the B u d g e t
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for organising the N ation al V olu n teer C orps. W e  have not m ade any prepara
tions w h atsoever for the defence of our provin ee. G rave dan gers confront us-
W e  m ust learn a lesso n  from the events in K ashm ir, w hich is goin g  to
deeide th e fate of the D om in ion s, H in d u stan  and P ak istan . W e  m ust fu lly  
train our y o u n g  m en w h o m ay fight on the frontier for defending the province. 
So far w e h ave not m ade an y  preparation in this direction. I
h ave  * no hesitation  in sayin g  this that if the con  itions in K ash m ir
grow  w orse our you n gm en  sh ou ld  offer their services to the State, in driving  
the raiders aw ay. O u r  G overn m en t m ust also render all possible help to 
the State at this critical hour. In  ihese circum stances it is but m eet and  
proper on  the part of the G ov ern m en t to recruit as m any y o u n g  m en as 
p ossib le  and give  them suitable training. W o r k  of the organisation  o f  the 
Volunteer corps should he taken u p  im m ediately, and training cam ps shou ld  
a lso  be opened- If  w e w ant our country to becom e a strong nation w e w ill 
h ave to m ake adequate arrangem ents to keep our defence forces fu lly  arm ed  
a n d  ready fo r  defending our frontier. W h a t  I see these d a y s  is this that 
officers have becom e very careless. G overnm ent is not paying any attention  
tow ards this question- It  is the bou n d en  duty of the G overn m ent to im prove  
the civic life of the people, so that they m a y  live in peace- G overnm ent  
m ust rem ove the difficulties of the peop le .

T here is one m ore point to which I w ant to draw  the attention of the G o v "  
ernment and that is that G overnm ent instead of arresting the real culprits has  
arrested so m any innocent people w ithout an y  rhym e or reason. T h e se  innocent 
people m o st of w hom  are peasants h ave left their p lou gh s in the fie ld s  and are 
rotting in the jails. Governm ent had not the guts to arrest the real culprits b u t  
has in stead  arrested these innocent peasants- I f  G overnm ent continues m aking  
such arrests the result w ill b e  that the m orale of the p eop le  w ill fall low  and  
p eop le  will start hating the G overnm ent. In  fact p eop le  have started hating  
the G overn m ent for adopting such  tactics. I w ould  like to ap p eal to the hon . 
M inisters not to coerce the innocent poor people. G overnm ent sh ou ld  issue 
instructions to all the officers not to coerce the innocent p eop le  to w hatever  
caste, creed or race they m ay belon g to. It w ill not be out of p la c e  to m ention  
here that the In spectors and Su b-In spectors of Police, while m aking investi
gation s in the villages arrest these innocent villagers under the Public S a fe ty  
O rdin an ce o n  the p lea of n ot giving correct inform ation,

Sardar Gurbachan Singh (Ferozepore W est,) Sikh, R ural) ( Punjabi) : S ir , 
w hatever happened in the E a st  P un jab , w as forced upon us, due to the h a p p en 
ings in the W est Punjab and w hat is needed in the Punjab and  in the Province  
is com plete identity of p u rp o se  jn the p eop le  and t f e  G overn m ent. R ehabilitation  
o f those w ho h a v e  been ruined a ltogeth er should be our forem ost du ty. It is the  
responsibility of the G overnm ent to supply them  with the necessities of life ; 
their w ounds should be dressed. A lth ough they will have bitter rem em bran ces, 
yet they are our brothers and it is our duty to help them- As regards rehabilitation  
w e should  not neglect our duty. W e  are glad  to hear from  the hon- M inister  
that the P unjab G overnm ent as well as the G overnm ent of India are doin g  their 
best and they are not neglecting their duties. T h e  M inister of Excise said , that 
refugees are w andering from  one p lace to another for nothing. I m ay inform the  
hon- M in ister, that when p eop le  approach the officers, th ey are told that there is 
no land. T h ere is no considered p la n  so far chalked out. T h ere  are instances  
o f certain people going very late and still they got lan d . W e  should lose no time 
in  the rehabilitation of the refugees. T h e n  there is a great need for technical 
and industrial institutions and this requires im m ediate attention of the G o v e rn 
m en t. Land in the E ast Punjab is not sufficient for the refugees to settle on . 
T h e  G overnm ent should app roach  the Indian D om inion G ov ern m en t for help , so  
that we m a y  help those w ho have been totally  ruined. M y  con stitu en cy i*
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situated in a b a ck w a rd  area. T h e  p eop le  are qu ite illiterate . From 1937 to 1947  
there h a s been provincial a u to n o m y , but no justice has b e en  sh ow n  to us. T h e  
H arijan s com plain that they are treated as scheduled castes, b u t w e are also  
treated like sch ed u led  castes. I f  education is im parted  there, crim es w ill lesse n , 
trad e  will increase, people will b e  able to bring their c o m m o d itie s  into the  
m arkets.

M y  constituency is situated on the border. I request the G o v e rn m e n t to  
distribute arms a m on g  the p e o p le  and to im part train ing ; otherw ise arm s w ithout 
the k n ow led ge of their use will b e  o f no u se . It is a question of d efen ce  and  
concerns the Indian D om in ion  G overnm ent. If war is declared, as it has been  
the case in K ash m ir , w e  m ay not be taken unaw ares. T h erefore , all arrangem ents  
should  be com pleted  in tim e* A ll this is to b e  done b y  the G overn m en t.

There w as no go o d  arrangem ent for the a llotm en t of agricu ltu ral lan d . 
In  the first instance, it w as not allotted a n d  if it w as a llotted , it took  a very long  
time- I d o  not think that there was any n on -officia l agency- T h is  thing shou ld  
b e  don e b y  th e  officers in ch arge w ith th e  co -o p e ra tio n  of the p u b lic  : on ly  then  
w e can succeed . 1 requ est m y  hon . friends to co -o p e ra te . I draw  th e  a tten tio n  
o f the Prime M in iste r  to the fa c t  that the piloting o f ou r b o a t through these, 
difficult times requires great effort on  his part an d  on th e  part o f his colleagu es  
a n d  I  h o p e  an d  pray that he and his c o llea gu es in th e  cab in et will b e  able to 
discharge this respon sib ility  w ell.

Mr. Speaker : I h ave still g o t a lon g list o f hon ourable m em b ers w h o
wish to particip ate  in th e  d e b a te . I m a y  inform the H ou se  that guillotine is to  
b e  applied  at 3 -3 0  p .m . So we have got on ly  a h u n d red  m inutes m o re  an d  out 
o f  these 1 0 0  m inu tes th e M inisters w ant to ta k e  8 5  m inutes. If th e  H o u se  
u n a n im o u sly  agrees, h alf an hour m a y  b e  ta k en  from  the lu n ch  interval and the  
tim e lim it for each  sp eech  m a y  be reduced to five m inutes.

Honourable Members : Yes.
Mr. Speaker : S h o u ld  we b rea k  for lunch at h a lf p a st o n e  to -d a y  ? 

Honourable Members : Y e s .

Chaudhri Mangoo Ram (H osh iarp u r W e st , G en eral, Rural)* 
( Punjabi) : Sir, to begin  with I w ould  like to request you  that
considering the fact th at we are sch ed u led  castes, th e tim e a llow ed  for us  
sh o u ld  not b e  only five m inu tes. I  w ant to p la ce  before the H o u se  and th rou gh  
y o u  b e fo re  the East Punjab G overnm ent certain  th in gs regarding m y achhut 
breth ren . A s y o u  know  the in co m in g  of the refugees still con tin ues. I  a g r e e  
w ith o th e r  h o n o u ra b le  m em bers w ho h ave asserted  th at all p o ssib le  help  shou ld  
b e given to every refu gee. But it is reg retted  th at our refugees can not find  
shelter a n y w h ere . T h o se  p o o r p e o p le  com plain  that they are as m uch en titled  to  
g e t h elp , as o th er refugees who h a v e  c o m e  from the W e s t  P u n ja b . T h e y  h a v o  
n ot suffered  less in an y  w a y . In th e  first, p lace, they are not g iven  a n y  facilities 
an d  if a t a ll th e y  su cceed  in getting som e h ou se or la n d  a llo tte d  to th em  b y  
th e  higher o ffic ia ls , th e  lo c a l officials an d  other p erson s d o  not a llo w  th em  to  
o cc u p y  it. A s  m result o f this they have to  g o  a b o u t from  one place to another. 
O ur G o v e rn m e n t sh ou ld  help these achhoot brethren a lso .

I represent here the people of that district which is the most backward 
and poor. The recent floods in the rivers have caused havoc in this ilaqa* 
Most of the villages of poor Harijans have been washed away in these 
floods and the crops of the farmers have been ruined. The Government should 
pay attention towards these people also. If farmers are in distress we cannot 
remain indifferent. It is, therefore, the duty of our Government to render as 
much help to these people as possible. The poor Harijans whose houses have 
been washed away have neither any place under which they can take shelter 
nor any clothes to put on. They are now like refugees. The Government should
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K elp  th ese  flood strick en  p e o p le  just as it is h e lp in g  th e  refugees. T k e  G o v e rn 
m en t h a s se t a s id e  R s. 4 0  lak h s for th e  re lie f of th ese  people . I  w o u ld  lik e  to  
*,u b m it that this am ou nt is not sufficient. It sh o u ld  b e  m ore th an  that- It h as  
a ls o  b e e n * p o in te d  ou t th at th is m o n ey  w ill be  given to th e su fferers in the form  
o loan s. But I w ant th at th is am ou nt sh ou ld  b e  g iv en  as a id  an d  n o t as loans  
to  b e  paid b a c k .

T h e  next th ing that I w ou ld  lik e  to  p la c e  b e fo re  you  is regardin g th e  forma-* 
tio n  of V o lu n te e r  C o rp s. T h e s c h e m e in  itse lf is q u ite  g o o d . But if its form ation  
an d  control are en tru sted  to the lo ca l officers lik e  th e  D ep u ty  C om m ission ers  
a n d  S u p erin ten d en ts of P o lic e  and th ey  are m ad e all pow erful, th ese  officials will not 
le t  us go n ear them  an d  w e w ill h a v e  no voice  in th e  m atter. W h a t I w an t to  
subm it is that th is V o lu n teer Corps sh ou ld  b e  form ed in con su ltatio n  with the  
m e m b e rs  of th e  A s s e m b ly  and they shou ld  a lso  h a v e  som e han d in its control* 
O therw ise  th e officials will only have one m ore  Opportunity to p ractise  fa vou ritism . 
T h e s e  officials think th at w e are only  Kam m ins a n d e a n  do no harm  to th em . I  
w ou ld  lik e  to poin t out th at these m en ia ls h ave sto o d  w ith  th e p e o p le  of P u n jab  
th rough th ick  and thin since tim es im m em orial. If the G ov ern m en t does not help  
these achhoots, I w o u ld  think that w e a re  under the sam e old  G overn m en t from  
w hich we h a v e  w on our liberation .

O n e th in g  m ore, w h ich  is v e r y  im portant- T h e  honourable m em bers very w ell 
kn ow  th a t the prices are  soarin g  high and even th o se  people w ho are draw ing  
sa laries a s  h igh  as R s. 2 ,0 0 0  p e r  m on th  are com plaining that they cannot m ak e  
b o th  ends m eet. U n d e r  such circu m stances you can im agin e the condition  of 
th o se  sw eepers w h o are getting o n ly  H s. 14 per m onth as p a y . W h a t a great 
Injustice it is th a t the m an w ho d o e s  the m ean est job  w hich no o n e  else is w illing  
to  d o , should be p a id  su c h  a sm all sa lary . I  w ou ld  like to subm it that if  our 
G overn m ent is  really  a G overn m en t of the free  p eo p le , it m ust p a y  attention to  
th ese sw eepers.

Sardar Waryam Singh (B a ta la , S ik h , R u ral) (Punjabi) : M r . S p eak er, Sir, 
our country is now  free and I b e lie v e  th at the system  of our adm instration  shou ld  
b e  so regulated  that th e p e o p le  m ay really  feel th e  th ill of freedom . A s  you  are  
a w a re , Sir, th e  m ajor portion of our p rovin cia l revenues com es from th e  p o ck ets  
o f  the tiller of the soil but it is a th ou san d pities that no  relief is bein g  a ffo rd ed  to  
him  in the m atter of land revenue. T h e  present system  of a sse ssm e n t o f  land levenu e  
w as introdu ced  b y  the British- S in ce  their regime h as com e to an  end, I feel that a 
ra d ic a l c h a n g e  should be brought a b ou t in it. I am rather of th e  opin ion  th a t the  
assessm ent of lan d  reven ue should  he m a d e  on the b a sis  o f incom e ta x , so th at the  
p o o r  p e a sa n ts  m a y  g et so m e relief and large agricu ltu ral incom es are  su b jected  to  
taxation . B esides this, the poor peasants are experien cin g great hardship for 
w ant of proper m edical relief and lack of a d e q u a te  a rran gem en ts for the edu cation  
of their children. In this connection I w ou ld  lik e  to m ake a su g g e stio n  to  G o v e rn 
m ent. I hold the view  that a ll the denom inational institutions should  b e ta k e n  over  
b y  the G overnm ent and provincialised. T h e n  com pulsory prim ary ed u cation  
should b e  introduced. T h is  is m ost essential if w e  w ant to liqu id ate  illiteracy from  
the rural people. G overnm ent should p a y  active attention to the pressin g need of 
m ed ica l relief to th e p oor peasantry- T h e y  are su fferin g  a lot for w ant of p rop er
ly  equipped dispensaries which for m iles are not availab le  as they are situated at 
distant p laces. 7 o  m eet this difficulty of th e zemindars, I th ink  G overn m en t  
shou ld  establish m oving hosp ita ls in th e v illa g e s. E a c h  m ovin g hospital will cater  
to the needs of ten v illa g es. E ach m ovin g hosp ita l will con sist o f a lorry w ell 
eq u ip p ed  w ith  m edicines and surgical instruments. T h e  people of the area to b e  
covered  b y  this m oving hospital w ill b e  instructed to assem b le  their patients a t a  
p articu lar p lace in each  village- T h e  doctor w ould attend to the p atien ts for h a lf  
an h ou r and then m ove with his h osp ita l to th e  n e x t v illage  a n d  so on  till the  
rou nd is com p leted  within a reasonable time- T h is  system  w ill go a lon g  w a y  to  
alleviate  the distress of the afflicted people.
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[S- Wary am Singh]
T h e n , Sir, I  w ant to draw  th e  attention of the G overn m en t to this fa c t that as 

m y district is situated o n  th e  border line, the people h ave b e en  very m uch frighten
ed as a result of raids on K ashm ir and  Jammu by the tribesm en of N o rth -W e st  
Frontier P rovince. T h e y  are leavin g  th e  district lest they should be attack ed  b y  
them . I w ou ld  therefore request the G overn m en t to  m ake a d eq u a te  defence  
arrangem ents there to restore  p u blic  confidence. B esid es, th ere is another difficulty  
confronting the p eo p le  of m y district and that is this. T h e  U p p er Bari U o a b  C a n a l  
passes th rou gh  ou f Uaqa but in w inter the water flow s dow n to Pakistan and no  
w a ter remains a v a ila b le  for the irrigation o f our lands w ith  the result that the rabi 
crop never m atures. C o n seq u en tly  w e  are w o rse  o ff in th e  m atter of food grains.
N o w  that the Punjab has b e e n  partitioned, I  suggest that the w ater of this can a l  
w hich irrigates th e district o f L ah ore , shou ld  b e  diverted to irrigate the districts  
of A m ritsar and G u rd aspu r. Since the district o f  G u rd asp u r gets w ater for one  
crop o r fy , I  requ est the G ov ern m en t to m a k e  early  arrangem ents for the provision  
o f irrigation  facilities sufficient to  p rod u ce  tw o crops. T h is  is m ost essential in 
the b est interests o f  th e  p eo p le  o f  that district. T h is o b ject can b e  ach ieved if 
an o u tlet at village S a th ia li is constructed on the U p p e r  Bari U o a b  C anal* I 
m a y  m en tio n  here that th e  su rv ey  of this outlet h a s  a lread y  b een  c o m p le te d  an d  
there sh o u ld  b e  no d e la y  in its const?uetion . T h is  is necessary to convert our ,v
o n e  crop lands into tw o crop lan d s. So I  w ou ld  advise the G overn m ent to pro
v id e  all facilities to the border districts as otherw ise the p eop le  w ill m igrate to  
other p la ces. In  this connection  I w o u ld  su ggest an oth er w ay b y  w hich the  
:zamindars o f m y Uaqa can  b e  benefited- T h e  electric energy generated b y  the  
M a n d i  H y d r o -E le c tr ic  Project m a y  b e  su p p lied  to  them . T h e y  will get tube  
w ells su n k  at their ow n e xp en se  and  will th us h ave  am ple w ater for* the se co n d  
crop of w h ich  they h a v e  been  deprived at present for lack  of sufficient w ater.

N o w  I  advert to the qu estion  o f recruitm ent to the proposed N a tio n a l  
, V o lu n teer Corps- I n  v iew  o f the in vasion  of K a sh m ir , I  w ou ld  advise the  

G overn m en t to p a y  special attention to the frontier districts like ours- T h e y  
sh ou ld  recruit the m axim um  nu m ber o f  p erson s to the sa id  corp s from these  
districts and station  th em  there for defence p u rp o se s . I w o u ld  rather ask the  
G ov ern m en t to enh an ce the stren gth  of th e  C orps here b y  brin gin g  m ore  
volunteers recruited from  oth er districts. T h is  is ab so lu tely  n ecessa ry  in view  
of the p roxim ity  of the Sialkot district to th e  bord ers o f o u r  district an d  this will 
ever remain a d a n g er, even  if the raiders of K a sh m ir  and Jam m u h ave b een  
routed. A n v  tim e our d istrict can  he attack ed  from  that side. H en ce  our  
district sh o u ld  b e  fu lly  d efen d ed . A p a rt from  this, licenses for arm s sh ou ld  b e  
freely  issued  to the p eop le  to defend th em selves in times o f  em ergency.

T h e n  there is another m atter w hich is closely related  to the
resto ra tio n  o f  p u b lic  con fidence. It is the decision of the G ov ern m en t to 
loca te  its capital- I  w ould  cou n sel the G overn m ent to establish it n ear the  
fro n tier districts. 1 his will go a long w a y  to create confidence in the p u b lic  • u
I  m a y  p o in t out th a t P eshaw ar w as selected by  the N o rth -W e st F rontier Province  
a s c a p ita l on  this very  ground. I h op e G overnm ent will g ive  a careful c o n 
sid eration  to m y suggestion  in the m atter of bu ild in g  its cap ita l.

Chaudhri Jagdish Chander (K a rn a l N o rth , G en eral, R u ral) ( Hindustani) :
M r . Sp eak er, Sir, w h ile  discussing th e B u d g e t, one o f  m y  b on . friends w as  
pleased to  rem ark th a t liberal provision  has been m ad e for th e p a y m en t of 
high salaries to  th e  G overn or a n d  his sta ff, M inisters an d  th e Services, despite  
th e  fa c t th at th e provin cial exch eq u er is unable to  b ear th e  burden o f  th is to p -  
h e a v y  ad m in istra tio n . T h e n  he fu rth er said th at the lion. M inisters w ere  
liv in g  in palatia l bu ild in gs a n d  leading luxurious lives and w h en th ey  w ere o n  
to u r  th ey  stayed in d ak  bu ngalow s w ith great pom p and show . M y friend  
w an ted  to  prove th a t th e lion. M inisters h ad  no sense o f  eco n o m y . W ith o u t  
u n d ergoin g  a n y  hardship  th e y  could  cu t dow n their expenses to  a considerable
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e x te n t and y e t  lead a com fortable but econom ical life. T h u s a considerable  
savin g  could be effected  in the em olu m en ts paid to th em  and th a t m on ey  cou ld  
safely  be utilised on  beneficen t d ep artm en ts. Som e o f  m y  other hon. friends 
also m ade speeches in the sam e strain . X a d m it th a t i f  we go through our past  
history  we fin d  num erous exam ples where pow erful rulers lived lives o f  au sterity , 
so th a t every pie that could be saved could be utilised  for b en e fitin g  th eir  
people. T h e  m o st prom in en t am on g th e m  w as R a ja  B ik rm ad itya  o f  U jja in . 
H e  was so austere ia his living th at he w ould draw  w ater from  th e  river h im 
se lf for his personal use and sleep in one quilt. Y e t  he was a great k in g T h en  
there w as the great C h an ak ya, the B rah m in  P rim e M inister to  K in g  C handra  
G u p ta . T h o u gh  a builder o f  great em p ire, he passed his life in a h u t. B u t  th e  
difficu lty  is th a t m y  hon. friend s w hile raising these o b jection s lose sigh t o f  th e  
fa ct as to  w ho was responsible for settin g up this adm inistration  and w ho brought 
it into existence in its present form . Sir, the a d m in istra tiv e  system  th a t we 
h ave ad op ted  is n o t an indigenous prod u ct. I t  is an exotic  sy ste m  set up b y  
the B ritishers for their ow n convenience. U n d er th e w estern  civ ilization , th e  
life o f  every ind ivid ual has becom e com plex  and exp en sive. T h is  c iv ilisa tio n  
requires even an average m a n  to  possess an elaborate w ardrobe, a n u m b er  
o f  houses and various kin ds o f  furniture. I t  m akes people sp en d -th rifts like  
som e o f  the kings and N aw ab s abou t w h om  we h ave read in history . E v e n  i f  
we m igh t cry hoarse every  tim e w hen th e bu dget is under d iscussion , w e sh all 
n o t succeed in effecting an appreciable reduction  in exp en diture so long as it  
is intended* for th e a d m in istrative  system  set up b y  the B ritishers. I f  you  
w a n t the w ork o f  adm in istration  to be carried on in a sim pler, sm oother and  
m ore econom ical m an n er, y o u  w ill have to  change th e w hole set up. L e t  
us follow  the A sia tic  traditions an d  ideals w hich k e p t our ancient R a ja s  
aw ake at night and m ade th em  m ove in disguise to  collect in form ation . I f  you  
w an t to  e ffe ct econ om y, you  m u st do aw ay w ith  those ostentatious practices  
in tro d u ced  b y  th e B ritish  G overn m en t not w ith  a n y  other purpose b u t to  
im press the m inds o f  subject people w ith its grandeur and m a jesty .

Chaudhri Matu Ram (Ludhiana and Ferozepore, G eneral, R u ral, {R eserved  
Seat) (Hindustaniy. Sir, before saying an yth in g , I  w ant to th an k y o u  fo rg iv in g  m e a  
ehance to  speak [Pandit S h n  Ram-Sharma: H e  w ants N o . 10) (Laughter). I  h ave been  
listening atten tiv ely  to  the speeches delivered by m y  friends on the floor o f  this H ou se  
during the last three or four days and I  feel as i f  I h ave been listening to  a child  
repeating his lesson w hich he cannot m aster to his satisfaction . I  th in k  m y  friends  
like th a t child h a v e  n o t been able to tackle  their lesson so far, because th ey  are  
indulging in so m uch repetition . Or is it, th a t th ey  are anxious to have their nam es  
broadcast on th e radio or fron t-paged  in th e new spapers ?

Pandit Shri Ram Sharma : C an an y  m em b er im pute ulterior m o tiv es  to
oth er m em bers o f  the H ouse ?

Chaudhri M a tu  Kam : I  am  really  surprised. W h a t  suggestions h ad  w e
com e to offer and w h at do I  see h ap p en in g here ? Som e o f  m y  friends are again  
and again  harping on th e sam e tune.

Mr. Speaker : I)o  not repeat th e sam e thing.

Chaudhri M a tu  R a m  : Sir, I  am  on ly  e x p re ssin g 'm y  th ou gh ts. M y  frien d s
poin t to  the d efic it in the b u d get and  argue th a t th e M inisters should accep t low er  
salaries. Som e tim e  th ey  fu lm in ate again st their cars and so m etim e again st th e  
provision for furnished houses for th em . M a y  I  ask m y  friends w hether th e y  w ant 
th e M inisters to w alk on foot from. Sim la to  ju llu n d u r  w ith a train  o f  Chapraiis in 
th e  m anner o f  ancien t R a ja s  and spend m onth s on th e w a v  ? Or, should th e  
M inisters com e to  the office w ith a bare lo in -cloth  ? Rondi Yaran noon, tey nan 
hhiravan da.

Mr. Speaker : D o  n ot use such w ords. T h is  is n ot dignified lan gu age .
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Chaudhri Matu Ram : A ll  righ t, S ir, I  fb e g  to  b e  excu sed . I  w as sa y in g  
th a t  som e hon. m em b ers in stead  o f  being helpfu l in  th e  G o v e rn m e n t w ork prefer  
to  inveigh  against th e  M inisters. I f  a n y  m em b e r rises to  speak, th e y  m a k e  side- 
rem arks such as th a t he is a can d id ate  for p a rlia m en ta ry  secretarysh ip .

Minister for Home and Revenue (T h e hon . Sardar Sw aran Singh) : 
M r. Speaker, I  h ave to -d a y  decided to  speak in  E n glish  lest our E n g lish  R ep orters  
should fa ll ou t o f  practice and their m eth o d  o f  reporting is ab solu tely  lost to  us. 
(Laughter).

Mr. Speaker : Y o u  w ill m ak e it necessary for us to  retain  th em .

Minister for Home and Revenue: Sir, I  a m  extrem ely  gra te fu l to  the  
hon ourable m em b ers w ho h ave  given anxious th o u g h t to  th e various problem s  
th a t  con fron t us in  our difficulties th ese days. T h e y  h a v e  m ad e con stru ctive  and  
v e ry  useful criticism  on th e  various aspects o f  th e  ad m in istration  and  on b e h a lf  
o f  th e hon . P rem ier an d  m y  colleagu es, I  offer th em  our sincere th an k s. 
In  th e  absence o f  th e  O p p osition , it  w as th e d u ty  o f  all o f  us to  ta k e  stock  o f  our  
entire  position . So far as th e services are concerned , th e y  h a v e  n atu rally  been  
criticised th e  m o st. I  can w ell appreciate th e backgroun d. A s  w e are passing  
th rough a period  o f  tran sition , it is o n ly  a m a tte r  o f  v e ry  recent h istory  th a t our  
entire ad m in istra tiv e  m ach in ery  w as a sy m b o l o f  m ain ten an ce o f  foreign rule. 
T h ere  w as alw ays a conflict b etw een  th e  gov ern m en ta l m ach in ery an d  th e  m asses. 
A s  th e people  h a d  their aspirations for freed om , th e y  n atu ra lly  cam e in to  conflict 
w ith  th e  G ov ern m en t w h o w a n ted  to  k eep  th em  into b on d age and  th e a d m in is 
tra tiv e  services were th e instrum ents th rough w h om  th e  G o v ern m en t cou ld  ach ieve  
th eir o b je c tiv e . T h e  a ttitu d e  w hich m y  hon . friend s h a v e  develop ed  a n d  e x h ib it
ed  is qu ite  n atu ral. Sir, to -d a y  w e are actu ally  free  b u t there is a certain a m ou n t  
o f  in ertia  in e v ery th in g  and in e very  h u m an  b ein g  an d  th in gs d o  n o t change o v er
n ig h t. T h e  sam e inertia is v isib le  in  our services, in  m y s e lf  an d  in  all o f  us. M y  
o n ly  h op e is th a t w ith  th e  lapse o f  tim e  th is inertia  w ill van ish  and th e  g u lf  th a t  
exists to -d a y  b etw een  our services an d  th e  p eo p le  w ill d isap p ear. So far as m y  
colleagu es a n d  m y s e lf  are con cern ed  I  assure th e  H o u se  an d  th rou gh  th e  H o u se  
th e  p u b lic  th a t w e w ill be doin g our b est to  narrow  dow n th a t gu lf. So far as th e  
services are con cern ed , it is essen tial th a t th e y  shou ld  b e  firm , im p a rtia l and  
in d e p e n d e n t an d  i f  th e y  are firm , im p a rtia l a n d  in d e p e n d e n t, I  assure th em  th a t  
th e y  w ill h a v e  th e  su p port o f  th e  G o v e rn m e n t. I  w ou ld  re q u e st hon . m em b e rs  to  
ap p reciate  th a t v e r y  o fte n  th e  ad m in istra tiv e  services h a v e  to  p erform  v e r y  
u n p le a sa n t d u ties w hich are v e ry  essen tia l for running th e  G o v e rn m e n t e fficien tly . 
I t  fa lls  to  th e  lo t  o f  th e  services to  pu nish  th ose w ho com e in  conflict w ith  th e la w  
o f  th e  la n d . I t  is th e  services w ho h a v e  to  ad m in ister th a t law  w ith  firm ness irres
p e c tiv e  o f  th e  p osition  o f  th e  person— high or low — w ho con tra v en es th e  la w . I n  
th e  discharge o f  th ese  u n p lea san t d u ties, th e  services are very  o fte n
c o n d e m n e d  b u t th e  fa ct rem ain s th a t w e h a v e  to  ap p recia te  th eir  firm ness, 
th eir  im p a rtia lity  a n d  th eir courage. A s  for m e , I  ju d ge  th e  p u rity  o f  
th e  services from  th e  m anner in w hich th ey  d ischarge th a t u n 
p leasan t d u ty  w hich fa lls  to  their lo t  to  perform . It  is true th a t so m etim es
it  so happens th a t in n ocen t persons are held u p , b u t I  h a v e  still to  k n ow  a n y  
ad m in istra tiv e  m a ch in ery  in th e w hole w orld w here in n ocen t persons h ave
been a b so lu te ly  le ft u n to u ch ed . A fte r  all i f  a person goes to  th e  police  
station  an d  lodges a rep ort th a t ‘ X ’ has  c o m m itte d  a m u rd er, it is th e  d u ty  
o f  th e  police officer on d u ty  to  ta k e  action  again st £ X  ’ and i f  afterw ard s it is 
fou n d  th a t £X  5 is in n o cen t, hb w ill be  let o ff. I  do n o t d en y  th a t th e  police  o fficers  
h a v e  g o t a licence to  ta k e  hold  o f  a n y  person. I  am  fu lly  aw are o f  certain  reform s  
w h ich are n eeded  in th e  crim inal law  o f  th is cou n try  and th e  law  has to  be  ch an ged  
in  order to  m a k e  it fall in line w ith  th e  law s o f  oth er progressive cou ntries. T h ere  
are  certain  d e fe c ts  in procedure an d  there are certain d efects  in su b sta n tive  
law  b u t all th ese  th in gs require carefu l consideration  a n d  w ill b e  g iv en  due  
c on sid era tio n . A t  th e  m o m e n t, I  assure th e services th a t i f  th ey  are
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im p artia l an d  firm  in ad m in isterin g  th e law , th e y  w ill h a v e  all su p p ort from  
th e G o v e rn m e n t. So far as th e police is con cern ed , a good deal o f  criticism  
has been levelled  again st it. I t  is quite natural because the police cam e into  
con flict w ith a lm o st all o f  us. W e  som eh ow  or oth er are a lw ays lik ely  to  
fo r g e t  th a t police is now  our ow n show . I f  th e } olice do n o t change w ith  th e  
tim e  and do n ot bring a b ou t a changed a ttitu d e  and  ou tlook , th ey  w ill 
be an anacl ronism  l nd like all anachron ism s w ill be w iped ou t. (Hear, hearp 
B y  far a large m a jo rity  o f  th em  are a fter all our ow n  broth ers— there  
being v ery  few n o n -P u n ja b is  in th e  Police— and i f  now  th a t w e are free we bring  

. abou t a changed attitu d e  tow ard s all these g o vern m en tal in stitu tio n s , th ere  is n o  
reason for us to  despair th a t our ow n brothers w ho are in the t olice w ill 
unnecessarily  stick  to their old  id eology  W e  should n o t feel d esp o n d en y  
because a fter all th ey  are our ow n brothers and i f  as I  h ave  alreade  
sta te d , w e h ave  ch an ged , tl ere is no reason w h y th e y  should n o t fa ll in  line  
w ith  us. T h e y  w ill, I  am  sure, tr y  to  b eco m e real helpers to  th e  op p ressed  
and to  th ose w ho are in trouble. I  am  qu ite hop efu l, Sir, th a t  w ith  th e  
narrow ing d o w n  o f  th e g u lf  betw een the people an d  th e  services, a sp irit ( f  
con fid en ce  and tru st rather th an  despair w ill be created , becau se it it  tru st  
th a t begets tru6t ' and it is confidence th a t inspires confidence. I  a m  
glad to  state  on th e floor o f  the H ou se  and through th e H o u se  to  c o n v e y  it to  
our people  outside th a t I  have com e across m a n y  in stan ces w here th e  o fficers  
o f the Police D ep a rtm en t h ave really  changed  an d  h a v e  ren iered  help to  
th e public ju st like the police s ta ff  o f  an y  civilised cou n try . {Hear, hear). W e  
m igh t criticise certain in stitu tion s for w hich G reat B rita in  stan d s, b u t th e  
police adm in istration  o f  G reat B ritain  is prob ab ly  the best in the w orld . T h e  
police constable o f  th a t country is a real friend o f  th e  m an in th e street. H e  is 
guide to a stranger and is a helper for a m an  in trou ble . I  w an t to  see th a t  
our police m an  also com es up to  the stan dard w hich ob ta in s in G rea t B rita in  
and other civilised countries o f  th e w orld . I t  is th e poliee m an  w ho com es  
in con tact w ith the public in their every  d a y  life  ; it is he, th e sy m b o l o f  
au th ority  and sym bol o f  civil adm inistration , th a t can solve m o st o f  th e trou bles  
th a t confront th e m an in th e street. Therefore a higher stan dard o f  p o lice  is one  

th in g  w hich has to  be aim ed a t in order to  inspire confidence am on g  
1 p. m . th e people. So far as the ad m in istration  is concerned, I  w a n t to  

m ake clear w h at has already been circulated , th a t we h ave th row n  
( pen the p olice, both  additional and regular, to  th e H a rija n s . N o w  
H arijan s and those people w ho were n o t form erly  recruited to  th e  P olice  can  
join th e police and I  can say  th a t a ctu a lly  m a n y  H a rija n  brethren o f  ours  
h ave joined th e police in a  nu m ber o f  districts and th e y  are discharging their  
duties in an adm irable m anner. {Cheers).

A s is quite n atu ral a good deal o f  criticism  has been lev e lled  again st  
the proposed N atio n a l V olu n teer Corps. I  declared th e oth er d a y  and I  
w an t to  reiterate th at it is our desire to  start th is N a tio n a l V olu n teer  
Corps as th e real and true servant o f  our p eop le  and i f  th e  Corps does n o t  
com e up to  our standards, I  will h a v e  no hes tation  in scrapping it. I  do n o t  
w ant it to  be a replica o f  the old C ivic G uards. I  w an t our y o u n g  m en  
im bued w ith the spirit o f  service all over th e  cou ntry to  join th is V o lu n teer  
Corps w hich is going to  be a sym b o l o f  real service and p rotectio n  to  th e  
w eak. In  order to  enable the ad m in istrative  o fficers to  give  it a real shape  
which it is our intention to  g ive  it , we h ave decided th a t th ere  should be a n o n 
official advisory b o d y  w hich will advise us in th e con stitu tion  o f  this N a tio n a l  
V o lu n teer Corps. [Cheers). A fter  th is ann oun cem ent I  am  pretty  certain  th a t no  
d ou bt w ill be le ft in th e m inds o f  m y  hon. colleagues a b o u t th e fa c t th a t it is our 
real intention th a t th e N atio n a l V olu n teer Corps should be m an n ed  by really  
suitable youn g m en  who should com e forw ard in a spirit o f  real service a t thi?  
m om en t o f  trial through w hich we are passing. I  am  aw are m ore than m y  her/, 
brethren o f  the dangers th a t lie ah ead  o f  us. M y  brethren h ave ta lked  «



r . . . .

(M in is te r  for H o m e  an d R evenue]
K a sh m ir  an d  o f  th e  aggressive a ttitu d e  w hich has been  a d o p ted  b y  th e  ru lers o f  
th e  W e s t  P u n ja b  and oth er m em b ers o f  P ak istan  G ov e rn m e n t. I f  it  had com e  
on ly  from  press m en  or from  non-official so; rcss , we w ould  h ave  en tirely  ignored  
it  bu t to -d a y  th ere w as a significant rem ark  b y  th e P rem ier o f  th e  N o r th -W e s t  
F ron tier P rovin ce  K h a n  A b d u l Q ay u m  K h a n . H e  w ent to  th e len gth  o f  savin g  
th a t th ere  is a state  o f  u n declared  w ar. D o  m y  friends really  w a n t to  rem in d  us  
th a t we are sleep in g  over th is a sp ect o f  th e  m a tte r  ? I  assure th e m  th a t w e are  
fu lly  a live  to  all th ese  dangers. (Cheers). I t  w ill n o t be  proper o r  advisable  to  
disclose all the plans th a t w e are m ak in g  in order to  m ee t th a t con tin gen cy . 
T h e y  should h ave confidence in us th a t we are ready to  face all th e  situ ation s  
th a t m a y  arise. T heir troubles an d  thffir fears an d  th eir difficulties are our 
trou b les a n d  our fears and our difficulties and I  assure th em  th a t here or a t th e  
cen tre  w e w ill lea v e  no ston e u n tu rn ed  to see th a t w e are p ro tec te d  (cheers), th a t  
w e are n o t on ly  p ro tecte d  b u t i f  a n y  one attack s In d ia  or dares to  com e to  th is  
side, he w ill receive th e  rebuff th a t he deserves. (Cheers).

Pandit Shri Ram Sharma : Y o u  can n ot k e e p  th em  aw ay b y  th e se
cheers an d  clappings.

Minister for Home and Revenue • P a n d it Shri R a m  has correctly  pu lled  
up e v e ry  on e  o f  us th a t neither b y  speech es nor b y  clap pin g o f  our h an d s nor b y  
th e se  boasts can w e d efen d  ou rselves. W e  w ill h a v e  to  brin g  ^strength to  our  
m u scles, d e term in a tio n  in our hearts and w e shall h a v e  to  gird up our loins in  
order to  k eep  th e  e n e m y  a w ay . I  assure m y  hon . frien d s and th rough th em  th e  
en tire  cou n try  an d  th e  residents o f  th e E a st P u n ja b  th a t we as w ell as th o se  w ho  
h o ld  th e  resp o n sib ility  a t th e centre are fu lly  aw are o f  th ese  difficulties a n d  
dan gers th a t fa ce  us. E v e r y th in g  w ill be don e to  see th a t b o th  internal an d  

. e x tern a l a rran gem en ts are m a d e  to  m e e t a n y  a tta c k  or con fu sion . I  h o p e  th a t  
w ith  th is assurance m y  friends w ill not press for th e details.

I  now  com e to  tw o  or three oth er m a tters w h ich are also u n d er m y  charge. ' 
So fa r  as th e  R e v e n u e  a d m in istra tio n  is* con cern ed , certain  poin ts h a v e  b een  
a d v a n c e d  aga in st th e  in stitu tion  o f  chaukidara, u p on  th e  realization  o f  panchotra. 
A ll  th ese  m a tte rs  require careful con sideration . I t  is v e ry  difficult to  sa y  on th e  

, f lo o r  o f  th e  H o u se  th a t all th ese  th in gs can b e  scrap p ed  ju st w ith  a strok e o f  th e  
p en . I t  is difficu lt to  do so . T h ese  in stitu tio n s a n d  th e se  lan d  law s, w h ether it  is 
th e  T en a n c y  A c t  or th e  L a n d  R e v e n u e  A c t  or th e  rules m a d e  thereunder, h a v e  
e x iste d  for a p r e tty  lon g tim e . U n d e rta k in g  o f  reform s o f  certain  leg islative  
p rov isio n s or long sta n d in g  ru les , hon . m em b ers w ill agree, requires con siderable  
th o u g h t a n d  a con siderable a m o u n t o f  p la n n in g  before  changes can be m a d e . 
T h e y  will also agree th a t no v o id  should  b e  le ft . T h e re  shou ld  be a m eth o d ica l  
rep lacin g  o f  one m a ch in ery  b y  an oth er. I f  w e dem olish  a th in g , a n d  do n o t  
c o n stru ct a n y th in g  in  its  p lace , w e m ig h t la n d  ourselves in difficu lties. T a k e  th e  
in stitu tio n s  o f  zaildars an d  sufedposhes as th e y  e x ist to -d a y . T h ere  shou ld  be oth er  
sim ilar m a ch in e ry  a m on g  th e  p e o p le  to  h e lp  th e  a d m in istra tio n  w h eth e r it  is 
B ritish  a d m in istra tio n  or w h eth er it is  a p op u lar ad m in istra tio n . A s  to  w h at form  
th a t  m a ch in e ry  sh ou ld  ta k e , I  m u st fra n k ly  a d m it th a t I  am  n o t y e t  q u ite  clear in  
m y  m in d . I  am  fu lly  e x a m in in g  th is m a tte r  an d  as soon as I  a n d  m y  h on . 
collea gu es o f  th e c a b in e t are co n v in ced  th a t th e  tim e  has com e to  abolish  th ese  
in stitu tio n s o f  zaildars a n d  sufedposhes, w e w ill n o t h esita te  for a m o m e n t to  
scrap  th e m  ju st as w e d id  n o t h e sita te  to  scrap th e  in stitu tio n  o f  h on orary  
m a g istra te s . I t  w ill, h o w ev er, b e  a m a tte r  o f  an x io u s con sid era tio n  as to  w h eth er  
w e  can le a v e  a v o id  or w h eth er w e sh ou ld  e v o lv e  som e oth er m a ch in ery  on  th e  
rural side w h ich  m ig h t com e forw ard  to  help  th e  ad m in istra tio n . W e  d e fin ite ly  
req u ire  h e lp ers an d  n o t m ere  critics. T h erefore  w e defin itely  do w a n t so m e sort  
o f  either punchayats or p e o p le ’s re p re se n ta tiv es , or if  the in stitu tio n  o f  zaildars 
is e ssen tia l th en  w e can  scrap th e  o ld  ru les u n der w h ich  certain  h elp  to  th e  
B ritish  a d m in istra tio n  w as th e  te s t  for a n y o n e  to  b e  a p p oin ted  to  th e  p o st o f  
Zflildar. F o r  in s ta n c e , it is q u ite  con ceivab le  th a t th ose w h o h a v e  suffered in  th e  
cau se  o f  n a tio n a l freed om  shou ld  b e  g iv en  preference ov er oth ers for ^ai/dars
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a n d  sufedposhes. [Cheers). T h e  w hole m a tte r  requires to  be reconsidered, b u t o f  ohe  
th in g  I  can assure m y  hon . friends straigh t a w a y , th a t so far as th e existing  rules 
relating to  th e a p p o in tm e n t o f  zaildars are con cern ed  th e y  are absolu  te ly  o u t o f  
d a te  an d  th ey  are going to  be am en d ed . [Cheers).

So far as irrigation is con cern ed , th a t is p rob ab ly  the one silver lin in g in th e  
h ea v y  clouds th a t h ave  been cast over th e h eads o f  all us. I t  is in th e  successfu l 
d e v e lo p m e n t o f  th e Irrigation  D ep artm en t in the E a st P u n ja b  th a t th e  sa lvation  
o f  th is part o f  the cou ntry lies. So far as Irrigation is con cern ed , th ree  irrigation  
projeci s are already being considered b y  th e  G overn m en t, O ne is th e  tu b e -w e ll 
sy ste m  to  which som e o f  the hon. m em bers referred. T h e  successful w orking o f  the  
tu b e-w ells  depends upon cheap pow er and w hether th a t cheap pow er shou ld  com e  
from  fu el in the form  o f  coal or diesel oil or fro m  h y d ro -e lectr ic ity  is a m a tte r  
w hich is receiving th e consideration o f  our experts and  I  am  sure th a t w ith in  a  
v e r y  short tim e w e w ill be able to  produce a schem e w h ich  ia lik e ly  to  w ork w ith  
a reasonable am ou n t o f  success.

Chaudhri Sher Singh : O n  a p oin t o f  in form ation . A re  th e  G o v e rn m e n t  
considering th e con stru ction  o f  tu b e-w ells in  areas w here th ere  is no drinking  
w ater, as w as p rovid ed  in th e last bu d get ?

Minister fo r  Home and Revenue : I  can defin itely  say th a t brin ging w ater  
for drinking purposes w ill receive preceden ce ov er w ater requ ired  for irrigation  
purposes. I  was' saying th a t besides these tu b e -w e lls , G o v e rn m e n t is considering  
th a t big p roject w hich is now  on th e lips o f  every  one in In d ia , B hakra D a m , an d  
also th e N an g a l P roject. I d o  n o t w a n t to  dw ell on th is  longer b u t our la st  
m eetin g  w ith th e rep resen tatives o f  th e  G o v e rn m e n t o f  In d ia  has b een  v e r y  
encouraging. T h e y  h a v e  ask ed  us to  go ahead w ith  th e schem e a n d  certain  
arrangem ents are going to  be m ad e ab o u t finance. W ith  th e d e v e lo p m e n t o f  
B h akra D am  and w ith th e  d ev elo p m en t o f  N an g a l P roject, it  is h op ed  th a t  
certain  parts o f  E a st P u n ja b , w hich to -d a y  look as arid tracts are b o u n d  to  be  
d evelop ed  into colonies as good as' i f  n o t b etter th a n , those w h ich  w e h ave  
le ft in the P u n jab . Besides th is, irrigation b y  bu n d system  is also bein g  consi
dered. M ore canals m a y  also h ave to  be constructed , p rob ab ly  w ith  headw orks  
near R u p ar, bu t th e schem e is under exam in ation . I  h ave .taken  th is tim e  in  
exp lain in g  certain m atters relating to  th ese  irrigation projects in order to  assure  
hon. m em bers th a t th e y  h ave not escaped our atten tio n , a lth ou gh  our han ds h ave  
b een  fu ll w ith m atters o f  oth er and m ore im p o rta n t character.

T h en , Sir, I  can not help rem arking th a t we are passing th rough v e r y  critical 
tim es, m ore criticiai th an  ever facin g any oth er cou n try  in th e w orld . W e  are  
y e t  ju st on the first step tow ards freed o m . F reed om  after h avin g  b een  sn a tch ed  
from  th e British h a n d  has to  be retained. In  th e reten tion  o f  th a t freed om  p rob ab ly  
w e h ave  to  m ake greater sacrifices, we h a v e  to  undergo greater difficulties th a n  
those through which we had  gone in th e actual attain in g  o f  our fre e d o m . W e  
should  gird up our loins to face these difficulties. [Cheers).

Thakur Dalip Singh (K a n g ra  S o u th , G en eral, R u ra l) (Hindustani) : 
Sir, I  wish to  inform  th e M inisters and the P rim e M in ister th rou gh  y o u  a n d  
o n  b e h a lf o f  th e sta ff o f  th e L ahore E lectric  Supply C o m p a n y , th a t th e y  h ave n o t  
v e t  received  their salary for the m on th s o f  July and A ugu st. N eith e r  h a v e  th e y  
g o t any service, nor has any arran gem en t so far been con tem p la ted . I t  is also  
n o t know n w hether th ey  will be em p loyed  or n o t. I  h ave com e to  kn ow  th a t th e  
M inister in charge gave th em  a p a tien t hearing an d  prom ised to  help th em . T h e  
s ta ff  also m et the C h ief E ngin eer and in form ed h im  o f  all th e  difficulties. T h e  
C h ie f E ngineer asked w h y th ey  should n o t go back  to  P a k istan . H e  a d d ed  th a t  
th ey  w ould receive their salaries for the m o n th s o f  J u ly  an d  A u g u st fro m  
P akistan . I t  w as very  bad on his part to  say  such w ords a n d  I  w ou ld  request  
th a t the M inister in charge should call for an exp lan ation  fro m  th e  Officer w ho
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sprinkled salt on  their w ounds. I  w ould  also like to  kn ow  w hether th ey  w ill b e  
k e p t in  service or n o t. I  request th a t th ey  should be given  preference in G overn 
m en t services.

T h e  second th in g  ab ou t w hich I  h ave  to  say  to  th e  M inisters o f  D ev e lop m e n t  
and R even u e  is regarding B akh ra D a m . I  h ave n o t a w ord to  say again st th is  
schem e. O n  th e contrary w e wish th a t it should be com pleted  v e ry  soon. B ut in  
th is connection  I m u st give  expression to m y  fear th a t this schem e on its com pletion  
m a y  n o t lead to  th e e jectm en t o f  m a n y  poor peasants and cultivators. G o v e rn 
m en t should see th a t th e lands and houses and other necessities are provided to  
th ose poor people and th a t th ey  are n o t m ade to  suffer for th e sake o f  H a ria n a  
P ra n t people w ho are also to  benefit b y  th e B h a k ra  D am  Schem e. I th in k  a circu 
lar in  th is connection  w as issued b y  th e P rim e M inister, b u t no steps h ave  so fa r  
b een  ta k en . I  th in k  carelessness and dish onesty  are responsible for it  and  
th e y  are w orking again st th e G overn m en t. I suggest th a t m eetin gs in th is  
connection  shou d be h eld  and m em bers o f  th is H o u se  should  p articip ate  in therm  
T h e  con veyan ce  for these m em bers m a y  be arranged b y  th e G o v e rn m e n t. 
S econ d ly  th e P u b lic ity  Officer of m y  district has d ied  and no new  P u b lic ity  
Officer has so far been app oin ted . T h e  a p p oin tm en t m a y  k in d ly  be m a d e  
w ith  th e  co -op eration  o f  th is H o u se .

T h e  n e x t p o in t to  w hich I w ish to  refer is th a t S u b -In sp ecto rs o f  P olice  
to o k  p a rt in lootin g  and  arson in our district. T h e y  h ave n o t b een  d ism is
sed, m o st p rob ab ly  due to  th e fa c t th a t there are n o  officers to  replace th em .

Chaudhri Rattan Singh Tabib (A m b a la  an d  S im la , G en eral, R u ra l)
{Hindustani) : sir , to begin  w ith I  th in k  it qu ite necessary to  request y o u  th at  
such h on ourable  m em bers w ho h ave  once h ad  th eir chance to  speak , shou ld  n o t  
be g iv en  an oth er ch an ce, unless oth ers also g et th e  o p p ortu n ity  to  address th e  
H o u s e . B efore I speak on the general adm inistration  an d  B u d g e t, I  w a n t to  
place before the H o u se  som e im p o rta n t th in gs. I am  glad  to  see th a t w e are  
to -d a y  assem bled here as m em b ers o f  th e  legislature o f  an  in d ep en d en t  
province. F o r th is change, I  con gratu late  m y  friends th rough y ou . M u e h  h a s , 
alread y b een  said regardin g the B u d g e t. D ifferen t m em b ers h a v e  expressed  
different opinions about, it. A n  honourable m em b er has said th a t th e b u d g et is 
insip id because there is noth in g  extraordin ary  in it. A n o th e r  has said th a t it is 
o n ly  a p ap er B u d g e t. Som e m em bers h a v e  said  th at no provision  has been  
m a d e in th e  B u d g e t for th e beneficen t d ep a rtm en ts, w h ile  during th e  tim e  o f  
th e  previous G overn m en ts provision  used to  b e  m a d e  for th em . A s  com p ared  
to th is , as m u ch  as R s . three crores h ave  b een  set aside for police. I th in k  it is  
un reason able  to  describe  th is B u d g et as a m ere p ap er B u d g e t an d  to  say  th a t  
there is n oth in g  extraordin ary  in it . I w ould  like to  su b m it th a t all schemes- 
in th e  w orld originate on p ap er. In  v iew  o f  the present critital s itu a tio n , it is- 
b u t necessary th a t w e should give  m a x im u m  pow ers to th e police. I f  w e were  
to  p ro v id e  th e P olice  D e p a r tm e n t w ith  th e m o n e y  w h ich  should  be ordin arily  
spent on  th e  b e n e fic e n t d ep a rtm en ts, w e shou ld  n o t h esitate  to  do so. In  view7' 
o f  a n y  p ossib le  d an ger to  our cou n try  in the near fu tu re w hich shou d p rov e  
h a rm fu l to  us, it is necessary th at our police shou ld  b e  v ery  p ow erfu l.

Sardar Shiv Saran Singh (K a n g ra  a n d  N o rth ern  H o sh ia rp u r, Sikh, 
R u ra l) (Punjabi) : Sir, I  h ad  no idea o f  m ak in g  a n y  speech  to -d a y  ̂  b u t th e  u rgen cy  
o f  a few  th in g s th a t h a v e  com e to  m y  k n o w led g e , has forced  m e to  sa y  a few  th in g s . 
T h e  first th in g  is regardin g th e reh ab ilitation  o f  refugees w h o, I  h ave com e  
to  k n o w , are debarred fro m  en terin g  or settlin g  d ow n  in th e U n ite d  P ro v in ces  
an d  oth er p rov in ces o f  In d ia . I f  it is a fa c t, it is d ep lorable  and also u n reason 
a b le . 1 w ould  also like  to  draw  y o u r a tte n tio n  to  th e  orders restrictin g  th e  
size o f  k irp a n  in D e lh i an d  p roh ib itin g  th e  carrying o f  k irpans o f  m ore tham  
nin e inches in len g th . T h e  U n io n  G o v e rn m e n t sh ou ld  be p revailed  upon t& 
re m o v e  th ese restrictio n s.
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T h e  second th in g  th a t I  w a n t to  p u t before th e H o u se  is regard in g  law  
and order. I t  has been alleged b y  som e o f  th e  hon . m em b ers th a t there is 
even now  law lessness prevailing in th e  provin ce. W e  should  try  to  find o u t  
th e real cause o f  all th is trou ble . I  th in k , a fter the evacu ation  o f  the M u slim s  
from  our provin ce, th ere  are still le ft  here som e supporters o f  P ak istan  w ho  
w a n t either to  bring those P ak istan ists b a ck , or to  establish  P ak istan  here. 
T h e  real cause o f  th e present law lessness in th e E a s t  P u n ja b  is u n fo rtu n a tely  
th e presence o f  such an  e lem en t w hich is try in g  to  create d isru p tion  betw een  
H in d u s and Sikhs. T h is  e lem en t is e xtrem ely  dangerous for b o th  th e E a s t  
P u n ja b  and th e In d ia n  D om in ion  and  aim s at w eakening th em . I t  is, therefore, 
necessary th a t such people should  be told  th a t their efforts are vain  because  
H in d u s and Sikhs are one an d  th e sam e.

A s  regards th e bu d get I  w ould  like to  p o in t ou t th a t there are very  few  
definite proposals for th e  reh ab ilitation  o f  refugees. I  wish defin ite  proposals  
for th is purpose had been incorporated in it to  be discussed b y  th e  H o u se . 
A  provision  o f  R s . 3 lakhs has been m ade for th e salaries o f  th e  R efu g ees  
F inancial C om m ission er and his staff. In  th is : m a tter I  agree w ith  P a n d it  
Shri R a m  Sh arm a th a t our adm in istration  is top  h ea v y . I  w ould  lik e  to  
suggest th a t th e top  h e a v y  posts o f  C om m issioners and Su perinten din g E n g i
neers should be abolished and th e subordinate sta ff be given b etter salaries  
in order to stop  corruption. T h e  work o f  these big  officials can be tak en  up  
b y  others. F or instance, the appealsffVom  the D e p u ty  C om m ission ers should lie  
to  th e F inancial C om m issioner. U seless and a t th e sam e tim e  v ery  exp en sive  
posts should be abolished. I  th in k  our G ov ern m en t has n o t been able to  g ive  
full consideration to these th ings on a cco u n t o f  th e lim ited  tim e  a t th eir  
disposal w hile preparing th e present b u d get. B u t I  hope th a t these defects  
w ill n o t fin d  place in the n e x t budget.

The Assembly then adjourned for Lunch and re assembled at 2~30 p.m. of 
fhe clock. Mr. Speaker in the Chair.

Sardar Narotam Singh (S o u th -E a st P u n ja b , S ikh , R u ral) (P unjabi) : 
Sir, I  wish to  su b m it th a t We are denied  our con stitu tion al right w hich w e  
possess as In dian s and as P u n jab is. A s  In dian s w e h a v e  every  right to  settle  
in  any part o f  the In d ian  U n io n  no m a tte r  to  w h atev er calling or profession  
w e m a}7 belong to . B u t  I  am  really  surprised w h en I  hear th a t th e  U n ite d  
P rovinces G overn m en t has im posed ban on our entry in  th a t P ro v in ce . I t  is 
stated  th a t the reason for th e im position  o f  th is ban is th a t th e  en try  o f  refugees  
from  W e s t  P u n jab  m igh t disturb th e internal peace o f  th e  P ro v in ce . W h a t  I  

♦ w ant is th a t th e people should n ot be denied th eir con stitu tion al rights on  these
grounds. T hose w ho disturb th e  public peace b}^ infringing the con stitution al rights  
should be punished h eavily . I t  ill-beh oves th e P rovincial G ov ern m en ts in  
general and the U n ite d  Provinces G o v ern m en t in particu lar, to  im p ose  ban  
on th e entry o f  refugees from  the W e s t  P u n ja b . A ccord in g  to  th e  con stitu tion al 
rights everybod y has a right to w orship in w h atever w ay he or she likes. I t  is 
already provided in th e C o n stitu tion  o f  th e U n ion  th a t th e Sikh com m u n ity  can  
w ear kirpans in fact the rights o f  th e Sikhs h ave been con ceded  w hile fram ing  
the C onstitution  o f  the U n ion . B u t I  a m ' constrained to  rem ark th a t kirpans 
w ere bann ed in D elh i. Som e o f  th e P rovin cial G ov ern m en ts h a v e  reduced th e  
len gth  o f  th e kirpans, b u t in B o m b a y  w e find no difference w h atsoever b e tw e e n  
a kirpan and a sw ord. Im p osition  o f  ban on kirpans is again st th e  fu n d a m en ta l  
rights o f  th e C on stitu tion . I  w ould app eal to the hon. P rem ier to  safegu ard  our  
rights. W ith  regard to  the refugees, G overn m en t is n o t lea v in g  an y  ston e  
unturned in rendering all possible help to  th em  w ith w h atev er resources it has  
a t  its disposal. T h e  C entral G overn m en t has placed one crore o f  ru pees a t th e
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disp osal o f  our G o v e rn m e n t for th is purpose. I  tak e th e  o p p ortu n ity  o f  th ank in g  
th e  C entral G o v e rn m e n t for com ing to  our rescue a t such a critical hour. I  
th in k  th is am ou n t o f  one crore is n o t sufficient for rehabilitating 3 ,5 0 0 ,0 0 0  
refugees. 1 w ould  req u est th e  G overn m en ts to  im press upon th e  C en tra l 
G o v e rn m e n t to  con tin ue helping us in  solvin g th e  refugee prob lem  from  tim e  to  
tim e. In  fa c t it  is h u m an ly  im possible  to  reh ab ilitate  refugees w ith ou t a d e 
q u ate  help from  th e  C entral G o v e rn m e n t. W e  can n ot forget how  m u ch  ob lig ed  
w e are to  th e  C en tral G ov ern m en t w hich has m ade adequate  arrangem ents o f  
aeroplanes, trains an d  buses for evacuatin g  refugees from  W e s t  P u n ja b . O ur  
w ork in  th is direction  is n o t finished y e t. O ur brethren w ho are still m aroon ed  
in  W e s t  P u n ja b  h a v e  g o t to  b e  evacu ated . I t  w ill n o t be ou t o f  place to  m e n 
tio n  here th a t e ven  now  w e hear th a t y o u n g  n o n -M u slim  girls are being k id n a p 
p ed  an d  th a t n on -M u slim s are being m assacred . T h e  M uslim s in W e s t  P u n ja b  
h ave gon e a step fu rth er. T h e y  h a v e  decided n ot to  spare a n y  Sik h . W e  are 
w ork ing according to  th e  p olicy  la id  d ow n  b y  th e  U n io n . W e  are p eace-lovin g  
people  and th is can  very  easily  be p rov ed  b y  th e  fa ct th a t M u slim s are n o t b e in g  
attack ed  an d  th a t M u slim  con voys are m o vin g  freely . In  fa c t  m y  hon . friend  
S ard ar U d h a m  Sin gh  has b e en  appealing to  the people n o t to  to u ch  th e m  bu t  
allow  th em  to  pass free ly . W e  h ave  tr ied  an d  are tryin g  to  create a p ea cefu l  
atm o sp h ere  in  the province. I f  M u slim s in  P a k istan  resort to  th eir o ld  ta c tic s  

% th en  there w ill b e  again  confusion . T h e  Congress is v ery  anxious n o t to  h ave  
an y  d isturb an ce in a n y  provin ce. B u t  i f  th ey  sta rt it in P a k istan  th en  it w ill be  
very difficu lt, n a y  im p o ssib le , to  crush th e  spirit o f  reta lia tio n  w hich m u st  
n atu rally  fo llow . C o m m u n a l disturbance started  from  N o a k h a li an d  th is had  
its  repurcussions in B ih ar, w h ich  w as fo llow ed b y  d istu rb an ces in  th e  P u n ja b . 
A ll  th ese  d istu rb an ces w ere due to  the spirit o f  reta liation  w hich w as p revailin g  
everyw h ere  th en . N o w  th a t the con dition s are com in g  to  n orm al, M u slim s shou ld  
bear in  m in d  th a t th e y  shou ld  n o t resort to  such actions w h ich  are p ro v o c a 
tiv e . I t  is a m a tte r  o f  g rea t regret th a t our M u slim  breth ren  h ad  to  lea v e  for  
P a k istan  an d  n on -M u slim s w ere forced to  lea v e  for H in d u sta n  under strain ed  
circu m stances. B u t  w h at w e h a v e  to  see is as to  w ho after all is respon sib le for  
creatin g  such con d ition s. So far as n o n -M u slim s are con cern ed , th e y  are n o t  
respon sib le for creating su ch  con d ition s. T h e  respon sib ility  lies som ew here else.

D u rin g  th e  recen t com m u n al disturban ces th e  stren gth  o f  th e  P olice  
force b e ca m e  less on accou n t o f  th ere b ein g  9 0  % M u slim s in  P olice  D e p a rtm e  n t. 
B u t in spite  o f  th is fa ct the non-M uslim  P olice  officers tried  th eir b est to  
m a in ta in  law  an d  order. I  k n o w  o f  m y  ow n d istrict w here th e  P olice  Officer 
d id  n o t sh ow  an y  h esitation  in  m a in ta in in g  law  and order. I h a v e  a lread y  
su b m itte d  th a t v ery  bad  tr e a tm e n t is bein g  m eted  o u t to  n on -M u slim s in  W e s t  
P u n ja b . E v e n  w o m en  a n d  children  are n o t spared. O n  th e  oth er h a n d , it is 
cry sta l clear fro m  th e  tr e a tm e n t m eted  o u t to  M u slim s in In d ia  th a t th e  
M u slim s in  W e s t  P u n ja b  are th e  rea l aggressors. O ur G ov ern m en t is ta k in g  
a d e q u a te  step s for m ain ta in in g  peace in  th e  provin ce. I n  fa c t th e  p olicy  o f  th e  
U n io n  G o v e rn m e n t is being a d o p ted  in m ain ta in in g  law  an d  order in  th e  
p rov in ce . I  q u ite  agree th a t our G o v e rn m e n t a t p rese n t is fa ced  w ith  th e  
refu gee  p ro b le m  w h ich  is re a lly  a v e ry  gigan tic  p rob lem . So far G o v e rn m e n t  
has tried  its  b est to  render all possible  help  to  refugees w ith  w h a t
e v e r  resources it has a t  its d isp osal, b u t a t th e  sam e tim e  it is n o t  
an easy  p rob lem  to  reh a b ilita te  35  lacs o f  refugees fro m  W e s t  P u n ja b . 
T h e  G o v e r n m e n t has v ery  little  a m o u n t at its d isp osal in com p a riso n  to  th e  
v a st  n u m b er o f  refugees w h o are to  be p rov id ed  w ith  certa in  a m e n itie s . In  th is  
c o n n e ctio n  I w ish to  su b m it th a t G o v e rn m e n t has n o t m a d e  a d eq u a te  a rra n ge
m en ts for p r o v id in g  a c c o m m o d a tio n  to  th ose refu gees from  W e s t  P u n ja b  w ho w ere  
o n ly  r e c e n tly  liv in g  in  p le n ty  an d  com fort. T h e  officials do n o t con sid er th e  
cla im s o f  th e se  m en , w ith  w h o m  it  has b e co m e  a h a b it to  liv e  d e c e n tly  b u t g iv e  
preference to  th eir  re la tiv e s  an d  to  G ov ern m en t servan ts. I f  a t  a ll a n y  ac* 
•com m odation is a v a ila b le  an d  th e  con cern ed  officials are ap p ro a ch ed , th e y  sa y  th a ^
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a cco m m o d a tion  asked for has a lread y been reserved for certain 0 relati\es o f  th e  
D e p u ty  C om m ission er or S u p erin ten d en t o f  P olice . E v e n  a cco m m o d a tion  w hich  
is ordin arily  g iv en  to  clerks is denied

Minister for Development (T he hon . C aptain  K a n jit  Singh) {Hindustani) : 
Sir, I  am  v ery  glad  to  hear th e  speeches o f  hon . m em bers and I  w ish to  th ank th e m . 
I  th in k  a m a n  learns b y  m a k in g  m istakes. A n d  those m istakes w hich hon . m en  bers  
h a v e  p o in ted  o u t, w ill n ot be re p e a te d  i f  th ey  are really  m ista k es. I  th in k  
e very  difficulty can be so lved . T h ere  are m a n y  instances w h ich  h a v e  been c ited  
as m istak es on  our part. T h ose  w ere n o t in  fa c t m istak es a n d  th o se  w ere sty le d  
as such in m o st cases due to  m isu n d ersta n d in g . T h e  h on . P rem ier an d  I  are glad  
th a t after th e  e xp la n a tio n  g iv en  b y  h im  an d  m y  oth er colleagu es, m o st o f  th e  
o b jectors seem  to  be satisfied . I  am  n o t one o f  those w ho w ould n o t accep t  
their m istak e . O n  hearing o f  a m istak e , I  w ish to  sa tisfy  m y s e lf  as w ell as those  
w ho p oin t it out to  th em . S o m e  people h a v e  p o in ted  o u t th a t  th e y  h ave  n o t b een  
given  a ch an ce  to  serve. W e  are sorry th a t we h ad  m a n y  obstacles and  
difficulties in our w ay and we could n o t h ave their help . I believe in th e  
U rd u  verse : ^

^  t-G f£ jjr
— t

T here is n o th in g  w hich can n ot be so lv ed  and i f  a m an  girds up his loins  
he can do a n y th in g  he likes. I t  w as n o t a n tic ip a te d  th a t a fter a tta in in g  freed om  
we w ould sleep on v e lv e t beds an d  use go ld en  spoons. E v e r y  rose carries a  
thorn. W e  h ave a tta in ed  freedom  under* th e  guidance o f  M a h ta m a  G an d h i  
w ith out bloodshed . O f  course th e d ivision  caused a g rea t deal o f  b loodsh ed  as a  
result o f  w hich we are suffering. O ur lead ers a lw a y s stressed  on  th is  p o in t  
th a t there w as no need o f  their evacu atin g  and leavin g  houses and hearths an d  
th a t there w ould be peace and order after division . E v e ry  one th in k s a cc o rd 
ing to his ow n m in d . In dian  D om in ion , other provin ces and th e fo llow ers o f  
M ah atam a G an dh i who believed in non -violen ce, could  never th in k  o f  the h a p 
penings in th e W e s t  P u n ja b . T h e y  th ou gh t th a t th e  oppression and  ty ra n n y  
w ould end w ith  th e a ttain m en t o f  freed om . B u t it p roved  a m istake an d  m isun der
standing. E v en ts h a v e  proved th a t in order to  secure agricultural land , 
M uslim s adopted  such degraded m eans in ejectin g  n o n -M u slim s th a t on e feels  
ash am ed even  to  m en tio n  th em . P eop le  in In d ia n  D o m in io n  and E a st  P u n ja b  
reacted to  th e influences round abou t. W e  h ave people o f  different sh ad es  
o f  th o u g h t. W e  h ave here the Congress p a rty , w e h a v e  th e  P a n th ic  p a rty .
I t  w ould  be a m istake to  say  th a t law lessn ess was caused b y  th is G ov ern m en t. I t  
is b eyon d  the pow er o f  an ordinary m a n  to  see his sister assau lted  and m o lested  
an d still keep calm  over it. P eople, therefore, u n d er such grave  p rovocation s  
lo st their se lf-con tro l for a  w hile. B u t a fte r  a short p eriod  th e situ a tio n  Avas 
brought under control b y  th e efforts and endeavours o f  th e  P rem ier, his  
colleagues and G overn m en t officials. T h e  M uslim s are leavin g  th e E a st P u n ja b  
and shortly there w ould be peace and order and there w ould  be no quarrels o f  
an y  sort, as is th e case at present. (An honourable member). N a tu ra lly , n ow  
th a t th e storm  has passed o f f  and lost its fu ry  ) T h is  is w rong. T h e  M u slim s  
w ho h ave collected at K a rn a l are still firin g. ( Interruption).

Mr. Speaker : N o  interruptions please.
Minister for Development : T h is  w as en tirely  due to  th e  great u n rest

prevail ing in th e Punjab w hen we w ere called upon to  fo rm  a G o v e rn m e n t. I 
got a telegram  at Hissar. I did not know  w hy I had been called. T h e  situ ation  
in H issar district a t th a t tim e was such th a t M u slim s were le a v in g  sm a ll p o c k e t  
and collecting in big centres. T h ese M uslim s had enough arm s and a m m u n itio n
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to  face  ev e n  a Jug force. C o n seq u en tly  th e non-M uslim  residents o f  th e n e ig h b o u r
ing v illages began  to  fe e l app reh en sive o f  th ese b ig  M u slim  cen tres. S im ilar w as  
th e  case in other districts. P eop le  w ere b u sy  in collectin g  arm s. I t  w as un der such  
circu m stan ces th a t a m eetin g  o f  our cab in et w as called  in  w hich decisions w ere  
arrived a t regarding th e  w ork o f  each one o f  us. A  n u m ber o f  d u ties w ere assigned  
to  m e  also . A fte r  th ese  decision s w ere arrived at, all o f  us started  im p lem e n tin g  
th e m . I  w ou ld  like to  in form  th e  H o u se  th a t th e  M inisters h ave  don e th eir d u ty  
u n m in d fu l o f  their ow n com fo rt and  rest. O n  th e 12th  w e to o k  a so lem n  p led g e  
th a t w e w ould  n o t tak e  our m eals or go to  sleep unless we h ad  c o m p le te d  our  
plan s concerning th e  refugees a n d  th eir ^settlem ent in different d istricts . O n  
that- dajr w e w en t to  sleep a t 2 -3 0  a m . a fter finishing th e w ork.

A s  regards P a n d it Shri R a m ’ s interrup tions, I  w ou ld  lik e  to  su b m it th a t  
it  has becom e a sort o f  h a b it w ith  h im  and w e should exp ect even  w orse th in g s  
from  h im . H e  says th a t he h ad  no pow er in his d istrict. B u t  I  m a y  p oin t ou t  
th a t he could  h ave  been o f  m u ch  h elp  i f  he h ad  a m in d  to  co -o p era te .

Mehta Ranbir Singh : O n  a p o in t o f  order, Sir. I  w an t to  k n ow  w hether
M in ister has also g o t the privilege to  m a k e  personal rem arks along w ith his 
privilege to  g et m ore tim e.

Minister for Development : T h e  w hole schem e havin g  b een  ou tlin ed , I  a n ^
m y  colleagues sta rted  on a tour o f  all th e districts. I t  fell to  m y  lo t to  tou r th e 
H a ria n a  Prant w here I  fou n d  th a t th e M u slim s were im p a tie n t to  be evacu ated - 
to  P ak istan  w hile th e n on -M u slim s w a n ted  to  see th em  goin g  o u t o f  th e provin ce .
I  to ld  th e  p eop le  o f  these d istricts th a t their desires w ere p e rfe ctly  justified , b u t  
th e  G o v ern m en t required  their co -op eration  in order to  fulfil th e m . T h e  entire  
tran sp o rt sy stem  w as up set, neither trains nor lorries w ere ru nn ing. I  to ld  th e  
p eop le  th a t it w ould be possible  for th e G ov ern m en t to  start fo o t-co n v o y s o f  
M u slim s i f  th e people w ould  co -op erate  w ith th e  G ov ern m en t in g iving th e M u slim  
con v o ys a safe passage. H a v in g  got th is assurance fro m  th em  1 cam e b a ck  an d  
con su lted  m y  colleagu es. F in a lly  w e d ecid ed  to  sta rt fo o t-co n v o y s o f  M u slim s  
to  help th em  across S u leim an k i H e a d  W o r k s  on  w h ich  there w as no traffic a t  
th a t tim e. So these con voys are now  on th e m arch  an d  I  am  g lad  to  in form  
th e  H o u se  th a t at th e present tim e  no a tta c k  on  th ese  M u slim  co n v o y s is b e in g  
rep orted . I f  th e  m o v e m en t o f  th ese M u slim  con v o ys continues p e a ce fu lly  as a t  
p resen t, w e h a v e  no d o u b t th a t all th e  M uslim  o f  th e  E a s t  P u n ja b  w ill b e  
sh ortly  e v a c u a te d  and w e shall b e  ab le  to  do our ow n reh abilitation  w ork m ore  
efficiently.

Shrimati Shanno Devi Sehgal : Is  th a t th e o n ly  aim  o f  th e  Congress 7

Minister for Development : I  w ould  like to  p o in t ou t for th e in fo rm a tio n  o f
th e  h on ou rable  m em b e r th a t Congress does n o t check a n y b o d y  to  defend  h im self. 
I  w ou ld  request m y  hon ourable  colleagues th a t w e shou ld  exp ed ite  th is w ork o f  
M u slim  evacu ation  in order th a t th e v acated  land m a y  b e  g iv en  to  our ow n  
refugees, an d  w e sh ou ld  all be determ in ed  on one p o in t n a m e ly  n o t to  rest un til 
our refu gees are com fo rta b ly  reh ab ilitated .

Mr. Speaker : T h e  hon ou rable  L ea d er o f  th e  H o u se .

Premier (T h e  h on . Dr. G op i Chand B h a rg a v a ) (Hindustani) : Sir,

Pandit Shri Ram Sharma : T h e  w h ole discussion is ta k in g  p lace on m y  
•cut m o tio n . M a y  T kn ow  w h eth er I  h ave  a rig h t o f  reply  7 I  w a n t y o u r ru ling  
o n  th is p o in t.

Mr. Speaker : Y o u  h a v e  a righ t o f  rep ly  i f  w e h a v e  tim e  an d  th e  d ebat©  
is fin ish e d  b e fo re  3 '3 0  p . m . w h en  guillotin e w ill b e  ap p lied .
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Pandit Shri Ram Sharma : M r, S p ea k er, I  w a n t y o u r  ru lin g on th e  poin 11 
w h eth e r I  h ave  a right o f  rep ly  or n o t.

Mr. Speaker : I  h a v e  to ld  y o u  th a t y o u  h a v e  a  right o f  reply  w h en th e  w hole  
d e b a te  is finished. T h e  lion. P rem ier w ants to  tak e  p a rt in th e d e b a te . I f  th ere  
is tim e  le ft, you can exercise y ou r right o f  re p ly . I  h a v e  called  th e  honourable  
L ea d er o f  the H o u se  w ho should proceed w ith  his speech.

Premier : Sir, before  rep ly in g  to  th e speech es m a d e  on th e  cut m o tio n  
u n d er consideration  an d  th e  objection s raised th erein , I  w ou ld  lik e  to  m a k e  a  
sta te m e n t in  th e  H o u se . I t  is a lleg ed  th a t Chaudhri M o h a m m a d  H a ssa n , e x - 
lead er o f  the M u slim  L ea g u e  A sse m b ly  P a rty  o f  th e  E ast P u n ja b  L e g is la tiv e  
A sse m b ly , has issued a sta tem e n t to  th e  Press* th a t th e m em b ers o f  his p a rty  
w a n ted  to  particip ate  in  th e  d elib eration s o f  th is  A ssem b ly  d u rin g  th e  b u d g et  
session b u t since no safe passage or oth er n ecessary  facilities w ere p rov id ed  to  
th e m  b y  th e E a st  P u n ja b  G ov e rn m e n t, th ey  could n o t do so. T h is is th e new s  
th a t has app eared  in th e  papers and I  w ant to  la y  th e true facts before th e  H o u se  
in  "regard to  this m a tte r .

I  received a telegram  from  C haudhri M o h a m m a d  H a s s a n  to  th e  effect th a t  
th e m em bers o f  the M uslim  L eagu e A ssem b ly  P a rty  had d ecid ed  td tak e  p a rt in  
th e forthcom ing bu d get session o f  the E ast P u n ja b  L egislative  A sse m b ly , p rov id ed  
th e E ast P u n ja b  G ov ern m en t assured their sa fety . I  g a v e  h im  a rep ly  and also  
te lep h on ed  to  th e  D e p u ty  H ig h  C om m ission er for In d ia  at L a h o re  to  c o n v e y  th is  
m essage to  h im , th a t w henever c h a u d n r i Sahib and other M uslim  m em b ers  
w a n ted  to  com e, th ey  should inform  th e D ep u ty  C o m m issio n er o f  th e  fron tier  
district and he w ould  arrange for their protection  an d  safe  p assage . A fte r  th is  
a letter from  Sh eikh  Sadiq H assan , th e L ead er o f  th e  M u slim  L eagu e A s s e m b 'y  
P a rty , was rece iv ed .b y  m e. I  sent him  th e sam e rep ly . B u t in th e  m ean w h ile  
th e  tragic happenings o f  Jassar took  place in w hich ab ou t 2 ,0 0 0  refu gees w ere  
m urdered in cold blood by M uslim  fan atics. I  w rote th em  again  th a t although th e  
people o f  th e E a st  P u n ja b  w ere v ery  m u ch  agitated  over th is in cid en t, y e t  e very  
possible arran gem en t for th eir p rotection  h ad  been m a d e  bv th e  G ov e rn m e n t. 
T h en  I  had to  go to  D elh i. W h e n  I  returned on th e 2 9 th  O ctob er, I  w as han ded  
over a telegram  from  C h audh ri Sah ib  to the effect th a t co n v ey a n ce  a long w ith  
escort should be sen t to  h im  a t L ahore in  th e  P ip als q u arters. O b v iou sly  the  
n otice  was very short and  could n ot be com plied  w ith . B esid es, I  could n o t  
provide him  escort at L ahore. I  could do so on ly  at th e fro n tie r  o f  m y cou n try . 
(Applause). N ow  the H ou se  w ill judge th a t I  am  n ot to be  b la m ed  i f  C h au d h ri 
Sahib could not jo in  the Assembly here. I  had assured h im  and oth er M uslim  
m em bers the sam e facilities o f  con veyan ce as h ave been afforded to  the hon§ 
m em b ers here.

T h en , sir, it has b een  rep ea ted  tim e an d  again  by som e o f  m v  lion , frien d s  
th a t th ey  h ave p la y ed  th e part o f  O pposition  in th is H o u se . I t  a fford s m e  great 
pleasure to see th em  act as O pposition  m em bers I  know  I am  one o f  th e m  and  
th ey  are m y  colleagues. I  have abready con gratu lated  th em  on their a tte m p t to  
do so, bu t I  see no poin t in its repetition .

N ow  I  w ould like to deal w ith th e  o b jection s th a t h a v e  been raised  in  
connection  w ith the services. L e t  m e first g ive  a little  h istory o f  th e s  e services to  
en able  the hon. m em bers to  assess th e real position.. W e  h a v e  tw o  categories o f  
services, g azetted  and n on -g a zetted . As regards Im p eria l Services, th e y  h a v e  been  
a m alg a m ated  into  In d ian  A d m in istrative  Service  under th e  D o m in io n  G o v e r n 
m en t. B u t so far as th e provincial services are concerned, th ey  are  g o vern ed  b y  
certain rules and regulations and i f  an y  officer o f  th is cadre is re m o v e d  from, 
service w ith ou t an y  reason being assigned, th en  he is en titled  to  a  c om p en sato ry  
pension . T h a t is w h y w e h ave to  th in k  tw ice before k ickin g  out a n y  officer fro ^
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Premier : I want to take part in the debate. I am not making a final
reply. The question of right of reply will arise after I have spoken.
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service . W e ll, Sir, at th e tim e  o f  th e  p artition in g  o f  th e P u n ja b , all the officers 
o f  th e  provincial cadre w ere asked to  state  their op tion , w h eth er th ey  w an ted  to  
rem ain  in th e W e s t  P u n ja b  or serve in th e  E ast P u n ja b . A s  a re su lt o f  th is it 
b ecam e in cu m b en t upon us, after th ese officers h ad  o p te d  to  serve in th e E ast 
P u n ja b , to  reta in  th em  an d i f  w e w a n ted  to  g e t rid o f  a n y  o f  th e m , w e m u st p a y  
h im  th e com p en satory  pension . B ut w h en  th e  n o n -g a ze tte d  officers w ere ask ed  
to  g ive  th eir  option , th ou gh  p olice  w as p reclu d ed  fro m  th is offer, it was m a d e  
ciear to  th em  th a t G o v e rn m e n t w ill m a k e  every  en d eavou r to  absorb  
th em  : p rovid ed  there w ere enough jobs for th em . B u t in the absence o f  
a n y  p o st , G o v e rn m e n t w as n o t bou n d  to  retain  th eir services. T h e  reason w h y  
th is  w as don e is th a t their n u m b er is no less th a n  3 ,0 0 0  a n d  w e h a v e  no jobs  
enough to  provid e th em  w ith . I t  is ob viou s th a t w e can n ot b ear th e  bu rden  o f  
salaries o f  th ose for w h om  w e h a v e  no w ork to  o ffe r . W e  can n ot afford to  p a y  
fo r no w ork . T h a t is w h y  w e cou ld  not hold  ou t a n y  gu aran tee to  th e m  th a t  
th ey  w ould  be absorbed.

T h e n  there is a category  o f  len t officers in  th e  g a ze tte d  cad re. T hese are 
officers w hose services w ere len t to  th e  W e s t  P u n ja b  G o v e rn m e n t w ith  th e  
exp ress prom ise to  tak e  th em  b ack  w h en th eir  services w ere no longer required . 
B u t su d d en !y  a cata cly sm ic  change took  p lace an d  th e  len t officers cou ld  n o t sta y  
there. T h e y  w ere forced  to  com e over to  th e E a s t  P u n ja b . W e  are try in g  our  
lev e l b est to  absorb th e  ga zetted  officers. M a n y  o f  th em  h a v e  b een  p u t on  
re h a b ilita tion  w ork . A s regards th ose  officers w h o are still surplus, w e are  
tryin g  to  provid e th em  w ith  jobs un der th e  C entral G o v e rn m e n t or oth er  
provin cial G overn m en ts. W e  h ave a lread y  addressed th e G ov ern m en ts o f  our  
sister provinces on th e  su b ject an d  I  a m  glad  to  te ll y o u  th a t several g a ze tte d  
officers h a v e  b een  p o sted  in d ifferen t provin ces. W e  h a v e  w ritten  to  th e  C e n tra l  
G o v e rn m e n t ab ou t th e  surplus sta ff in th is p rovin ce. I t  w as at fir s t  n o t e x p ecte d  
th a t a ll th e  H in d u  an d  Sik h  personnel serving in W e s t  P u n ja b  w ou ld  h a v e  to  be  
a cc o m m o d a ted . T h e  G o v e rn m e n t is try in g  its b e st to  absorb  all o f  th em . W h e n  
th e  p a rtitio n  o f  th e P u n ja b  w as decided up on , a c o m m itte e  w as a p p oin ted  to  
a llo t th e  personnel for E a s t  a n d  W e s t  P u n ja b  a n d  f ix  th e p rop ortion  on  th e  basis  
o f  w hich th e d ivision  w as to  b e  m ade a fter the p a rtitio n . W e  in ten d ed  to  effect 
re organ ization  o f  th e services. T h is  w ork h ad  n o t y e t been  ta k e n  in  h a n d , w h en  
disturban ces broke ou t in E a st P u n ja b . T h e  c om m ittee  con stitu ted  for th is  
pu rpose is fu n ctio n in g  an d  its report is e xp ected  to  be  ava ila b le  b y  th e 15th  
D ec em b e r . T h is  co m m itte e  has also to  consider th e  qu estion  o f  revision  o f  
grad es o f  p a y  o f  th e services vis-a-vis th e grades fix e d  b y  th e G o v e rn m e n t o f  
In d ia . N o w  th a t th e m a x im u m  p a y  o f  th e  In d ia n  A d m in istra tiv e  S ervice  has b een  
fix e d  at R s . 2 ,0 0 0  per m en sem , n o b o d y  in  a n y  o f  th e  provin cial services w ill be  
a llow ed  a higher salary  th a n  th is . O f  course w e shall h ave to  m a k e  an  exce p tio n  
in  th e  case o f  those who are con tract officers, u n til th e  c o n tra c t expires. I t  
w ill n o t be ou t o f  place to  m en tio n  th a t th e  I .C .S ., I .P .S . and oth er services  
h ith erto  called Im p eria l Services, h a v e  now  b een  m erged in a single cadre k n ow n  
as th e In d ian  A d m in istra tiv e  Service.

A s regards th e  bu dget, I  beg to p o in t out th a t it is based  on th e  assets  
a n d  liabilities th a t cam e to  th e  share o f  th is provin ce as a  result o f  p artition . 
I t  w as a w ell-n igh  im possible  ta sk  to o b ta in  th e necessary d a ta  fro m  the various  
d e p a rtm e n ts , to  com p ile  and  print b y  th e  15th  S ep tem b er. Y e t  w e w ere  
ab le  to  su b m it th e  schedule to  th e G ov ern or by  th a t d a te . N o  one  
sh o u ld  be under th e w rong im pression th a t m on ey  can n o t be sp en t on  
a n y  oth er proposals or schem es can n ot be u n d ertak en  e x ce p t th ose  th a t h a v e  
b e e n  in corporated  in  th e  b u d g et. I  m a y  assure th e H ou se th a t i f  du ring  th e  course  
o f  th is  y ea r  it is con sidered  necessary  to  undertake a schem e w hich is n o t in clu d ed  
in th e  b u d g et, provision  will b e  m a d e  for m eetin g  the extra  exp en d itu re . T h is  
is n ot a regular B u d get Session. T h is  session has been called  to  discuss th e  
P a r tit io n  B u d g e t.
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T h e  bu d get relating  to  the G o v e rn o r ’ s sa lary  and exp en ses o f  his e sta b lish  
ttient has also com e in  for criticism . I  m a y  com pare th e re levan t ite m s in th e  
b u d get o f  th e  previous y ea r w ith  th e proposals in th e present bu dget :__

* 1 9 4 7 -4 8 Present Bud*

PvS. R s.

G o v e rn o r ’ s S alary 1 ,0 0 ,0 0 0 6 6 ,0 0 0

Secretariat Staff 6 3 ,4 0 0 5 0 ,0 0 0

S ta ff an d  H ou seh old  of the G overnor 1 ,3 8 .0 0 0 6 6 ,1 0 0

F u rn itu re  a n d  E q u ip m e n t 2 3 ,5 0 0 1 i ,2 0 0

S u m p tu a ry  A llow an ce o f  the  
G overn or 1 2 ,0 0 0 7 ,8 5 0

E xp en d itu re  from  C o n tra c t  
A llow ance 2 3 ,4 0 0 1 7 ,7 6 0

T ou r E xpenses 6 9 ,1 9 0 3 2 ,1 0 8

{Shrimati Shanno Devi Sehyal : M a y  w e know  th e  to ta l ?) I  have n o t g o t it.

I t  will thus be observed  th at we h ave to  som e e x te n t curtailed  th e e x p e n 
diture on the estab lish m en t of th e G overn or. I f  even  now  it is regarded as  
< excessive I  m a y  also say th a t it is in keeping w ith  th e prevailing econ om ic  
c onditions. I f , how ever, we find it necessary to  curtail it fu rth er a n d  th e  circu m s
ta n ce s  w arrant it, we shall n ot hesitate to  do so.

A n o th er m a tter w hich has com e in for criticism  is th e distribution  o f  p o rt, 
folios am on g the M inisters. I t  has been p oin ted  ou t th a t som e o f  th e M inisters  
h ave n o t been entrusted  w ith com plete  portfo lios. In  this con nection  I  beg to  
say th a t as the respon sibility  for carrying on th e G ov ern m en t o f  th e  p rovin ce  
d e v o lv e d  upon m e, it  w as for m e to  ju d g e  as to  w ho w ould  be able to  co -op erate  
w ith  m e. I  selected  th e persons on w h om  I  could rely , o f  course n o t w ith o u t  
first con sultin g and gettin g  the app roval o f  those I .  considered necessary. I t  
w ould have been im possible to  carry on  th e w ork o f  G ov ern m en t sm o oth ly  w ith  
fifth colum nists in the C abinet. A s th e gigantic  ta sk  o f  R eh a b ilita tio n  o f  refugees  
aw aited  the new  G overn m en t, I purposely a llotted  lig h t w ork to m y  colleagues so 
th a t th ey  m igh t be able to  tour th e province freq u en tly  and help in  th e early  
com pletion  o f  the task  o f  rehabilitation . M oreover it does not m a tter i f  a M in ister  
has a l ig h t  p ortfo lio , since our respon sib ilty  for carrying on th e  G o v e rn m e n t o f  
this province is jo in t, and w hen I  find th a t proper tim e has com e, I  shall h an d  
over m ore w ork to  him  p rovid ed  he is w illing to  u n d ertak e  it. F o r th e  present 
I  do not w ant to  burden th em  so th a t th ey  m a y  fre q u en tly  rem ain  on tour.

Som e hon. m em bers h ave dem urred to  th e provision o P arliam entary  
Secretaries. I  m a y  rem ind th em  th a t w hile in the B u d get for 1 9 4 7 -4 8 , th e r0 
w as provision  for 18 P a rliam en tary  Secretaries, in the present B u d g et I  h a v e 
m ade provision for nine. I  can assure the H ou se th a t these posts w ill n o t b e 
utilized for the purpose o f  strengthening the p a rty . I  in ten d  to  g ive  pow ers an d  
responsibilities to  the P arliam entary Secretaries an d  only  such persons w ill b 0 
appointed to  these posts who can be o f  real help to th e G ov ern m en t.

A s  regards thle services, m y  colleague Sardar Sw aran Singh has a lread y  
replied to  th e criticism  levelled  again st th em . L ike th e G overn or, th e M in isters  
and th e m em bers o f  this H ouse have also tak en  the pledge o f  lo y a lty  and  w e  
hope th ey  w ill honour it in letter an d  in spirit. T h o se  w ho vio late  it  w ill be su ita b ly  
d ea lt w ith . M en tion  has also been m ade o f  th e p revalen ce  o f  corruption  
am on g th em . I  m a y  inform  the H ou se  th a t an A n ti-C o rru p tio n  C o m m itte e  has  
b een  set up . I f  a com p lain t is rece iv ed  again st a n y  official, th is c o m m itte e  w ill 
investigate  th e  m a tte r  and i f  he is fou n d  g u ilty  o f  b rib ery , he w ill be tried  in
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C ou rt o f  law . I f ,  h ow ever, th e  co m m itte e  is n o t ab le  to  su b sta n tiate  th e  charge  
th o u g h  it has grounds for suspicion again st h im , th e  m a tte r  w ill be  referred  
to  th e  d ep a rtm en t concerned an d  d e p a rtm en ta l action  w ill, i f  n ecessary , be  
ta k en  again st h im . O n th e  oth er han d one w ho m akes a false  com p la in t aga in st  
an official w ill also b e  p u n ish ed .

I t  has been su ggested  th a t th e  help o f  non-officials shou ld  a lso  be sou gh t  
in  th e  w ork o f  reh ab ilitation . I  m a y  inform  th e H o u se  th a t instruction s h a v e  
alread y b een  issued to th e D e p u ty  C om m issioners to  tou r th eir districts an d  
v isit every  village and m a k e  efforts w ith th e  co -o p era tio n  o f  non-officials to  
restore law  and order. D e sp ite  th e fa ct th a t T h ak u r D a lip  Singh could n o t g e t  a  
p u b lic ity  v a n , he along w ith  P a n d it B h a g a t R a m  tou red  th e  ilaqa. I  w ould  like  
m y  oth er friends in th e  H o u se  to  em u late  th e m  an d  go from  villa g e  to  v illa g e  
an d help  in th e  e stab lish m en t o f  Jaw an d order.

A  c om m ittee  o f  eight m em bers w ill b e  ap p oin ted  for th e  a llotm en t o f  
shops an d  houses in every  district. T h is  w ill include five local M . L . A s . n o m in a ted  
b y  th e  cab in et and  th ree  oth er m em b ers n o m in a ted  b y  th e  D e p u ty  C om m is
sioner o f  th e  district. T h is  com m itte e  o f  eight m em b ers so con stitu ted  w ill w ork  
in  co -op eration  w ith  th e  D e p u ty  C om m ission er an d  d ecid e a b o u t th e  a llo tm e n t  
o f  shops and  houses to various persons and  the a llotm en t order thus issued  
will bear th e signature o f  at lea st on e  m em b e r o f  the c om m ittee . D irection s  

- are being g iv en  to  each D e p u ty  C om m ission er to  w ork in  com p lete  co -o p e ra tio n  
w ith  th is c om m ittee  an d  i f  he does n o t act according to  th ese  directions, action  
w ill be ta k en  again st h im . I  assure th e  H o u se  th a t th e  con dition s h a v e  im p ro v e d  
m uch an d  after som e tim e  th ey  will h a v e  no  cause o f  com p la in t a g a in st th e  
G ov e rn m e n t.

A n o th e r  ob jectio n  w as raised to  th e  e m p lo y m e n t o f  E n glish  R ep o rte rs  in  
th e  A sse m b ly  O ffice. In  th is con nection , I  m a y  in form  th e H o u se  th a t a t th e  
tim e  o f  p a rtitio n , four E n glish  and  th ree  U rd u  reporters o p ted  for th e  E a st  
P u n jab  an d  w e w ere bou n d  to  accep t th eir services. W e  w a n ted  vern acu lar  
reporters very  ba d ly  b u t I  am  sorry to  say  th a t w e cou ld  n o t get fu lly  qu alified  
m e n  e ven  th ou gh  we a d vertised  for th e  p o sts . I t  has been d ecid ed  th a t H in d i  
and P u n ja b i R ep o rte rs  w ill be  e m p loy ed  for th e  A sse m b ly  Office in fu tu re and  
speeches in H in d i and  P u n ja b i (G urm u khi) w ill be record ed  b y  th em .

A n  ob jectio n  w as raised again st th e provision  for new  exp en d itu re  in th e  
Civil S ecreta ria t and  S u p p ly  D e p a rtm e n t. I  m a y  sta te  for th e  in form ation  o f  
th e  H o u se  th a t th e  settin g  up o f  a te m p o ra ry  d e p a rtm e n t com es u n d er th e  h ead  
‘N e w  E x p e n d itu r e ’ an d  th e  w h ole  o f  th is  exp en d itu re  w hich is m isu n d erstood  
b y  som e o f  m y  hon . friends as recurring is realty n on -recurring.

I t  has also been said  th a t th e stren gth  o f  th e In te llig e n ce  D e p a r tm e n t is 
n o t sufficient, b u t I  th in k  m y  hon. frien d  has confused th is  d e p a rtm en t w ith  
th e  Sp ecial In q u ir y  A g e n c y  w hich is a sep arate  d e p a rtm e n t. I  assure m y  friend  
th a t w e will increase th e  stren gth  o f  th e In telligen ce  D e p a rtm e n t i f  th e  present 
sta ff p ro v e s  insufficient because w e are fu lly  aw are th a t th e a d m in istra tio n  
c a n n o t fu n ctio n  property unless it receives fu ll in fo rm a tio n  from  all p arts o f  
th e  p rov in ce . I  m a y  also in form  th e  H o u se  th a t w e h a v e  n o t y e t  d isp en sed  w ith  
th e  services o f  th e  Zaildars an d  Sufaidposhes b e ca u se  w e w a n t to  be sure  
w h eth er th e y  can  h elp  th e  G o v e rn m e n t b y  fu rnish ing local in form ation .

A  reference has b e e n  m a d e  to  R efo rm s also. A t  first I  d id  n o t un derstan d  
w h a t m y  lion, friends m ea n t b y  reform s bu t later in th e course o f  discussion I  
c a m e  to  k n ow  th a t th ey  a d v o ca ted  th e a b o lition  o f  sep a ra te  e lectorate . I  m a y  
say  for th e in form a tio n  o f  m y  friend s th a t th e C o n stitu en t A sse m b ly  has a lread y  
a b o lish e d  th e  system  o f  sep arate  electorates and  agreed u p on jo in t e lectorates  
th o u g h  there m ig h t be a reservation  o f  seats fo r som e p articu lar in terests. I  
am  u n a b le  to  u n d erstan d  w h y  so m e o f  th e  h on . m em b ers wdro are m o st v o c i
fero u s in th eir  c on d em n a tio n  o f  com m u n a lism , are th e m se lv e s  ra isin g  com m u n a l 
issu es b y  sa y in g  th a t th e  S ik h s shou ld  n o t be allow ed to  go  to  a particu lar
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d istrict . (Hear, hear). I  w a n t to  em p hasise  th a t  th e  H in d u s and th e S ikhs h a v e  
e q u a l rights over th e  P u n ja b  an d  each c o m m u n ity  can se ttle  in  a n y  p a rt o f  
t h e  provin ce it  likes.

Pandit Shri Ram Sharma : M r. S p ea k er, y o u  to ld  m e  th a t I  h a v e  a rig h t  
o f  re p ly  an d  now  on ly  five miriHtes are le ft and , th erefore, I  shou ld  b e  g iven  th a t  
^.ime to  speak.

Mr. Speaker : Y e s , y o u  h a v e  a righ t o f  rep ly  p rovid ed  th ere  is tim e  for
th a t.

Pandit Shri Ram Sharma : T h e  w h ole d iscussion  is ta k in g  p la c e  on  m y  
c u t m o tio n . M a y  I  kn ow  w h ether I  h a v e  a  righ t o f  rep ly  ? I  w a n t y o u r  
ru lin g  on th is p oin t.

Mr. Speaker * Y o u  h ave  a right o f  rep ly  i f  we h a v e  tim e  an d  th e  d e b a te  
Is fin ished b efo re  3 -3 0  p .m . B u t at 3 -3 0  p . m . I  w ill h a v e  to  a p p ly  gu illo tin e .

Premier : I  w a n t to  tak e  p art in th e d eb a te . I  am  n o t m a k in g  a  fina 1 
re p ly . T h e  qu estion  o f  right o f  rep ly  w ill arise a fter  I  h ave  spoken .

Pandit Shri Ram Sharma : M r. Sp eak er, I  w a n t y o u r ru lin g on  th e  p o in t  
w hether I  h ave a right o f  reply or n ot.

Mr. Speaker : I  h ave to ld  y o u  th a t y o u  h ave  a righ t o f  rep ly  w h en th e  
w hole d e b a te  is fin ish ed . T h e  hon . Prem ier w ants to  tak e  part in  th e  d eb a te . I f  
there is tim e le ft, y o u  can exercise you r righ t o f  reply .

Pandit S h ri Ram Sharma : O n  a p oin t o f  order, Sir. I  w a n t you r ru lin g  
on the p oin t w hether I  h ave a r ig h t o f  re p ly .

Mr. Speaker : U n d er th e  R u les y o u  h ave a right o f  rep ly . B u t  y o u  can  
exercise th is right w hen th e d eb a te  com es to  an end. I f  the d e b a te  finishes 
before 3 -3 0 , you  will h ave the right o f  reply  ; otherw ise n ot.

Pandit Shri Ram Sharma : I  a m  th e m over o f  th e  cut m o tio n  and  I  
rem in d ed  y o u  when there w as h a lf  am h ou r le ft . N o w  o n ly  fiv e  m in u tes are le ft  
a n d  I  should  be g iven  th is tim e  to  exercise m y  right o f  rep ly .

Premier : M r. Speaker, I  seek y ou r protection .

Mr. Speaker : I can n o t com pel th e  hon . P rem ier to  fin ish  his speech . Y o u  
w ill h ave a right o f  reply  i f  the hon. P rem ier fin ish es earlier ; otherw ise n ot.

Pandit Shri Ram Sharma : I t  is p rovid ed  in  th e  R u le s , o f  P ro ced u re  o f  
th e  H o u se  th a t th e m over o f  a cut m otion  has a right o f  reply.

Mr. Speaker : Y o u r  proper coarse w as to  m o v e  th e  closure m o tio n .

Pandit Shri Ram Sharma : I f  th e  closure h ad  n o t been accep ted  ?

Mr. Speaker : T h e n  th e debate w ould  h ave  proceed ed  an d  y o u  w ou ld  n ot  
h ave been able to  exercise your right o f  reply .

Premier : I  rise on  a p o in t o f  order, sir . H e  has no right to  in terru p t m e  
like th is.

Hon. Members : O rder, order.

Pandit Shri Ram Sharma : T his ro w d yism  w ill n o t cow  m e d o w n . I  w ill  
obey th e  ruling o f  the Chair.

Mr. Speaker : I  h ave a lread y g iv en  m y  ruling. P lease resu m e y o u r
seat.

Premier : I  fu lly  agree w ith  one or tw o th in gs th a t h ave been  said a b o u t  
th e  rehabilitation  of refugees. I  h ave  a lread y m ad e a p rotest to  P rem ier P a n t  
and P andit N eh ru , Prem ier o f  In d ia , against th e ban w h ich  has b een  im p o sed  on  
th e P unjabi refugees going b eyon d  A m b a la  tow ards D e lh i and U n ite d  P ro v in c e s .



1 6 4

[P rem ier]
Loud cheers). I  h ave  also in tim ated  to  P rem ier P ant a n d  P a n d it N e h ru  th a t w e  
have an urban  p op u lation  o f  ab o u t seven lakh s o f  H in d u s an d  Sikhs w ho h ave  
c om e from  th e  W e s t  P u n ja b , to  be accom m od ated  n o t in  cam ps b u t in  to w n s all 
o v e r  In d ia . I  have  in v ited  P an d it P ant for a con feren ce on  th is  su b ject a n d  it  
appears fro m  his a ttitu d e  th a t he w ill accede to  ou r request.

A n  o b jectio n  w as raised again st th e  location  o f  th e  H ig h  C ou rt a t S im la  
a n d  I  w a n t to  exp la in  our position  in th is m a tte r  also . T h e  decision  o f  lo ca tin g  
th e  H ig h  C ou rt w as m ad e b y  th e hon . C h ie f J u stice . T h o u gh  I  an d  m y  
colleagues h eld  a differen t v iew  and, were in  fa v o u r o f  th e  location  o f  th e  H ig h  
C ou rt elsew here, y e t  w e h a d  in  th is m a tte r  to  accep t th e  decision  o f  th e  hon . 
C h ie f Ju stice  w h o desired th a t th e  H ig h  C ou rt should ' be  lo ca te d  a t S im la  
becau se th e  o n ly  L a w  L ib ra ry  in  th e  E a s t  P u n ja b  is here. I  a m  sorry th a t  
in con ven ien ce  is bein g  caused to th e  H ig h  C o u rt sta ff a n d  th e  law yers. B u t  
efforts are being m a d e  b y  th e  G ov ern m en t to  provid e as m uch residen tial 
a cco m m o d a tion  to  th em  as is possible . T h o u gh  I  have  to  sa y  m a n y  th in gs m ore, 
y e t  I  finish m y  speech as th e tim e  is up . ,

Mr. Speaker : Q u estion  is—  ’’
That the demand be reduced by Rs. 100.
The motion was lost.
Mr. Speaker : Q uestion  is—

T h a t a su m  n o t exceeding R s. 6 7 ,9 8 ,0 0 0  be granted to  th e  G overn or to d efra y  
th e charges th a t w ill com e in course o f  p aym en t for the period 15th  A u g u st  
1 9 1 7  to  3 1 st M arch  1 94 8 , in  respect o f  G eneral A d m in istration .

The motion was carried.
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The following demands were then put from the Chair and adopted :—
T h a t a  sum  n o t exceed ing R s . 2 6 ,1 0 ,3 0 0  be gran ted  to  th e  G overn or to  

d efra y  th e  charges th a t w ill com e in  course o f  p a y m en t for th e  period 15th  A u g u st  
1 9 4 7  to  3 1 s t  M arch  1948 in  respect o f  L a n d  R e v e n u e .

T h a t a su m  n o t exceed ing R s . 6 ,9 6 ,1 0 0  be gran ted  to  th e G overn or to  
d efray  th e  charges th a t  w ill com e in course o f  p a y m e n t for th e  period  15th  
A u g u st 1947 to  3 1st M a rch  1 9 4 8  in  respect o f  P rovincial E xcise .

T h a t a sum  n o t exceeding R s . 7 7 ,1 3 0  be gran ted  to  th e  G overn or to
d e fra y  th e  charges th a t w ill com e in  course o f  "p a y m en t for th e  period 15th
A u g u st 1947  to  3 1 st M a rc h  1 9 4 8 , in  respect o f  S ta m p s.

T h a t a su m  n o t exceeding R s . 1 9 ,4 1 ,8 0 0  be gran ted  to  th e  G ov ern or to  
d e fra y  th e  charges th a t w ill c om e in course o f  p a y m e n t for th e  p eriod  15th  
A u g u st 1947  to  3 1 s t  M a r c h  1 9 4 8 , in  resp ect o f  F orests.

T h a t a sum  n o t exceed in g  R s . 4 1 ,6 0 0  be  g ran ted  to  th e  G ov ern or to  
d efra y  th e  charges th a t will com e in course o f  p a y m e n t for th e  period 1 5 th  
A u g u st 1947 to  3 1 s t  M a r c h  1 9 4 8 , in resp ect o f  R egistration .

T h a t a sura n o t exceed in g  0 s. 5 ,4 4 ,4 0 0  b e  gran ted  to  th e  G overn or to
d efra y  th e  charges th a t w ill com e in course o f  p a y m e n t for th e  period 1 5th
A u g u st 1947 to  3 1 s t  M a rc h  1 9 4 8 , in  resp ect o f  charges on  acco u n t o f  M o to r  
V e h ic le s ’ A c ts  and  O ther T a x e s  and D uties.

T h a t  a su m  n ot exceed in g R s . 4 7 ,1 3 ,4 0 0  be gran ted  to  th e  G overn or to  
d e fra y  th e  charges th a t w ill com e in  course o f  p a y m e n t for th e  period 15th  
A u g u st 1947 to 3 1st M a rc h  1 9 4 8 , in  resp ect o f  Irrigation  (W o r k s ) .

T h a t  a su m  n o t exceed in g R s . 5 1 ,9 4 ,8 0 0  be g ra n ted  to  th e  G o v e rn o r to  
d e fra y  th e  charges th a t w ill com e in  course o f  p a y m e n t for th e  p eriod  1 5 th  
A u g u s t  1947  to  3 1 st M a rch  1 94 8 , in resp ect o f  C h arges o n  Irrig a tio n  E sta b lish 
m e n t.
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T h a t  a sum  not exceed in g  R s . 1 ,4 9 ,1 4 ,2 0 0  be gran ted  to  th e G ov ern or  
to  d efray  th e  charges th a t w ill com e in course o f  p a y m en t for th e  period  
1 5th  A u g u s t ' 1947 to  3 1 st M a rch  1948 , in re sp e ct o f  Irrigation  (C ap ita l).

That; a  siirh n o t e x c e e d in g  R s . 1 4 ,0 9 ,2 0 0  be g ra n ted  to  th e  G ov ern or to  
d efra y  th e  charges th a t w ill com e in course o f  p a y m e n t for th e  period 15th  
A u g u st 1947 to  3 1 st M arch 1 94 8 , in resp ect o f  A d m in istra tio n  o f  J u stice .

T h a t a su m  n o t exceed in g  R s . 1 7 ,8 9 ,3 0 0  be Granted to  th e  G ov ern or  
to  d e fra y  the charges w ill com e in course o f  p a y m e n t for the period 15th  
A u g u st 1947  to  3 1st M a rc h  1 94 8 , in  respect o f  Jails an d  C o n vict S e t t le 
m en ts.

T h a t a  sum  n ot exceed in g  R s . 1 ,5 6 ,6 4 ,4 0 0  be g ra n ted  to  th e  G overn or  
to  d e fra y  th e  charges th a t w ill com e in  course o f  p a y m en t for th e  p erio d  
15th  A u g u st 1 9 4 7  to  3 1 st M a r c h  1 9 4 8 , in respect o f  P olice.

T h a t  a su m  n o t exceeding B s. 2 ,0 3 ,2 0 0  be granted to  th e  G ov ern or to  
d efray  th e  charges th a t w ill com e in course o f  p a y m e n t for th e  period 15th  
A u g u s t 1947  to  3 1st M a rc h  1 9 4 8 , in respect o f  Scientific and M isce llan eo u s  
D e p a rtm en ts .

T h a t  a sum  not exceed in g  R s . 8 6 ,4 5 ,8 0 0  be gran ted  to  th e  G overn or  
to  d e fra y  th e charges th a t w ill com e in course o f  p a y m e n t for th e period 1 5th  
A u g u st 1947 to  3 1 s t  M a rch  1 948 , in respect o f  E d u cation .

T h a t a sum  n o t exceed in g R s . 2 6 ,2 3 ,2 0 0  be granted  to  the G overn or to  
defray th e  charges th a t w ill com e in course o f  p a y m en t for th e  period 15th  A u g u st  
1947  to  3 1st M arch 1948  in respect o f  M ed ical.

T h a t a sum  n o t exceeding R s . 1 9 ,4 2 ,6 0 0  be gran ted  to  th e  G overn or t °  
defray th e  charges th a t w ill com e in course o f  p a y m en t for th e period 15th  August 
1 947  to  31st M arch 1948 in respect o f  P u b lic  H e a lth .

T h a t a sum  n o t exceeding R s . 2 4 ,1 8 ,2 0 0  be gran ted  to  th e  G overn or to  
pefray  the charges th a t w ill com e in course o f  p a y m e n t for th e period 15th  A u g u st  
1 947  to  3 1st M arch 1948 in respect o f  A gricultu re.

T h a t a sum  n ot exceeding R s. 1 7 ,7 6 ,0 0 0  be gran ted  to th e  G overn or to  
d e fra y  th e charges th a t will com e in course o f  p a y m e n t for the period 15th A u g u st  
1947  to  3 1 st M arch 1948 in resp ect o f  V eterinary.

T h a t a sum  n o t exceeding R s . 1 3 ,1 3 .5 1 0  be granted  to  th e  G overn or to  
defray the charges th a t w ill com e in course o f  p a y m e n t for the period 15th  A u g u st  
1947  to  3 1st M arch 1948  in respect o f  C o-operation .

T h a t a sum  n o t exceed ing R s . 1 5 ,6 0 ,4 0 0  be gran ted  to  the G ov ern or to  
defray th e  cha rges th a t w ill com e in course o f  p a y m en t fo p  th e period  15th  A u g u st  
1947  to  3 1st M arch 1948 in respect o f  In du stries.

T h a t a sum  n o t exceeding R s. 2 5 ,0 0 ,0 0 0  be granted to  th e  G overn or to  
d efray  th e  charges th a t will com e in course o f  p a y m e n t for th e  period 15th A u g u st  
1947  to  31st M arch 1948 in resp ect o f  In d u stria l C apital E x p en d itu re .

T h a t a sum  not exceeding R s . 6 9 ,1 7 ,8 3 0  be gran ted  to  th e  G overn or to  
defray the charges th a t w ill com e in course o f  p a y m en t for th e period  15th A u g u st  
1 947  to  3 1st M arch 1948 in respect o f  C ivil W o rk s .

T h a t a sum  n ot exceeding R s . 9 ,7 0 ,2 8 0  be granted  to  th e G overn or to  d efray  
th e  charges th a t will com e in course o f  p a y m e n t for th e  period 15th  A u g u st 1947  
to  31st M arch 1948 in respect o f  charges on P u b lic  W o rk s  D ep artm en t, B u ild in gs  
an d  R o a d s E stablish m en ts.

T h a t a sum  n o t exceeding R s . 8 ,5 2 ,8 9 0  be granted to  th e  G overn or to  d e fra y  
th e  charges th a t w ill com e in course o f  p a y m en t for th e  period 15th  A u g u st 1947  
to  3 1 st M arch 1948 in respect o f  E lectr ic ity  Sch em es— W o rk in g  E x p en ses.
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T h a t a  sum  n o t exceed in g  R s . 1 5 ,5 6 ,7 0 0  b e  gran ted  to  th e  G overn or to  
d efra y  th e  charges th a t w ill com e in  course o f  p a y m e n t for th e  period 15th  A u g u st  
1947  to  3 1st M arch 1948  in  respect o f  charges on  E le c tr ic ity  E sta b lish m e n t and  
M iscellaneous E x p e n d itu re .

T h a t a sum  n o t exceed in g R s . 6 2 ,2 4 ,7 5 0  b e  g ra n ted  to  th e  G overn or to  
d e fra y  th e  charges th a t w ill com e in course o f  p a y m e n t for th e  period 15th  A u g u st  
1 94 7  to  3 1st M arch 1948  in  respect o f  Civil W o rk s  (C ap ital).

T h a t a sum  n o t exceed in g R s. 6 9 ,2 3 ,9 0 0  be granted to  th e G overn or to  
d efray  th e  charges th a t w ill com e in course o f  p a y m en t for th e  period  15th  
A u g u st 1947 to  3 1st M arch  1948  in  respect o f  E lectr ic ity  S ch em es (C ap ital).

T h a t a  sum  n o t exceed ing R s . 1 ,5 0 ,0 0 0  be gran ted  to  th e  G overn or to  defray  
th e  charges th a t w ill com e in course o f  p a y m en t for th e period 1 5th  A u g u st 1947  
to  3 l s t  M arch  1948 in respect o f  F a m in e .

T h a t a  sum  n o t exceed in g  R s . 5 0 ,0 0 0  be g ra n ted  to  th e  G overn or to  d efra y  
th e  charges th a t w ill com e in course o f  p a y m e n t for th e period 15th  A u g u st 1947  
to  3 1 st M arch  1948  in resp ect o f  C o m m u ted  V a lu e  o f  P ensions (C ap ital).

T h a t a su m  n o t exceed in g  R s . 7 ,8 8 ,2 0 0  be gran ted  to  th e  G overn or to  defray  
th e  charges th a t w ill com e in course o f  p a y m en t for th e  period 15th  A u g u st 1947  
to  3 1 st M arch  1948  in respect o f  S ta tio n ery  and P rin ting .

T h a t a su m  n o t exceed in g  R s . 1 ,1 5 ,9 5 ,0 0 0  be g ra n ted  to  th e  G ov ern or o 
d e fra y  th e  charges th a t w ill com e in course o f  p a y m e n t for th e  period 15th  A u g u st  
1 94 7  to  3 1st M arch 1948 , in respect o f  M iscellaneous.

T h a t a su m  n o t e x c e e d in g  R s . 6 1 ,4 5 ,0 0 0  b e  gran ted  to  th e  G overn or to  
d e fra y  th e  charges th a t w ill com e in course o f  p a y m e n t for th e  period  15th A u g u st  
1 94 7  to  3 1st M arch 1 94 8 , in respect o f  E x tra o rd in a ry  Charges an d  E x p en d itu re  on  
P o s t -W a r  R eco n stru ctio n  and D e v e lo p m e n t Schem es.

T h a t a su m  n o t exceed in g R s . 3 ,9 5 ,0 0 0  b e  gra n ted  to  th e  G overn or to  d efray  
^he charges th a t w ill com e in  course o f  p a y m e n t for th e  period 15th  A u g u st 1947  
to  3 1 st M arch  1 948 , in resp ect o f  O th er P rovin cial W o r k s  (C ap ital).

T h a t  a sum  n o t exceed ing R s . 2 0 ,4 9 ,8 0 0  b e  g ra n ted  to  th e  G overn or to  
d e fra y  th e  charges th a t w ill com e in  course o f  p a y m en t for th e  period  15th  
A u g u s t 1947  to  3 1 st M a rc h  1 9 4 8 , in  respect o f  C ap ital O u tla y  o n  P rovin cial S ch e m es  
o f  S ta te  T rad in g .

T h a t a sum  n o t exceed in g  R s . 4 ,2 5 ,4 0 0  b e  gra n ted  to  th e  G o v e rn o r to  
d e fra y  th e  charges th a t w ill com e in course o f  p a y m e n t for th e  period 15th  A u g u st  
1 9 4 7  to  3 1 s t  M arch  1 9 4 8 , in resp ect o f  A d v a n ce s  n o t bearing In te re st.

T h a t a sum  n o t exceed in g  R s . 8 9 ,1 2 ,8 0 0  b e  g ra n ted  to  th e  G overn or to  
d e fra y  th e  charges th a t w ill com e in course o f  p a y m e n t fo r  th e  period 15th  A u g u st  
1 9 4 7  to  3 1 st M arch 1 94 8 , in resp ect o f  L o an s and A d v a n c e s  bearin g  In te re st.

The Assem bly then adjourned till n  a. m• on Friday, 7th November 1947.

61 p l a — *2 5 0 — 17-3 4 8 — S G P E P  Sim la
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EAST PUNJAB LEGISLATIVE ASSEMBLY

1st Session of the 1st East Punjab Legislative Assembly ’!,i 1

' ':'f «')j :!(:■ Friday, 7th November 19£7 'oiq m v

The Assembly met. in the Council Chamber, Qov'trnor-General's'* Lodge, T nla> 
at 11 a. m. of the clock. Mr.. Speaker (The hon. Sarddr Kapooir Singh) in the^Ch’afr.

* __ ■'

EDUCATIONAL POLICY

Premier (The Hon. Dr. Gopi Chand Bhargava) : Sir. I beg to make
tfie following; statement .i>ru; p .  - u .  • ■ ■ ■ ■ ■ ' ^

“ (i) Government is fully; conscious o f the, enormous problems which hsve arisen t 
in connection witfi the continuation ofv. the education of students at all stages 
owing to the wholesale migration of population from West < Punjab. They 
propose to extend them all possible facilities so that no one’s education should 
be interrupted or result in the loss of a year. The problem is to be viewed from 
two different angles : first' the absorption of surplus scholars in our existing 
institutions or in such institutions 'afe may eventually be started in East Punjab, 
secondly, the provision o f facilities for the education o f such children who have 
lost their parents and guardians Or who have been rendered destitutes as a result 
o f the changed conditions. With regard to the first, instructions have been 
issued to all Heads 1 of educational institutions under Government control that 
they should be prepared to admit students to twice their normal capacity. 
Wherever necessary for instructional purposes a double shift system will be 
organised. This will apply to both schools and colleges for boys and girls. 
Similar advice is being rendered to privately run educational institutions through, 
our various agencies, and I have no doubt that they would respond to the urgency 
o f the situation. ( t ,i;

(ii) A certain number o f Muslim educational institutions have been 
abandoned in East Punjab. Some o f these are for the present urgently required 
for providing roofed accommodation for the refugees during the coming winter. 
It is the intention of Government, however, eventually to use these buildings for 
housing new schools and colleges. Many schools and colleges which were being 
conducted in West Punjab have been dislocated and for the present will find it 
impossible to make a new beginning in East Punjab. Government is willing to 
help all such deserving institutions to start afresh but it is hoped that these 
institutions will be organized on a national and not on sectarian basis. For this 
purpose the claims , o f various managements wifi be examined and when found 
deserving Government will help to find them suitable buildings as well as be 
prepared to,give financial aid to such extent as finances permit.

, u  (iii) In order to meet the demand of a very large number o f refugees ' from
West Punjab who found their way to Delhi it has been clebided in consultation 
with the Ministry o f Education o f the Government o f India to open . two Camp 

r ~ Schools up to the high school standard which will be under the
control o f and will be financed ‘ wholly by the Delhi administra
tion. The schools will follow the curricula prescribed by the Punjab Education 
Department and the Punjab University as the existing courses in Delhi do not 
correspond with these. Likewise a Camp College will be conducted in New 
Dellii under the auspices o f the East Punjab University to provide for the educa
tional needs o f college students following the Punjab University courses o f  study 
This college will be staffed by the available staff from the lAiiversity teaching, 
departments and the remaining vacancies will be filled by selection from teachers
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[P re m ie r]
in  affiliated colleges in W e s t  P u n ja b  w ho h ave  been th row n  o u t o f  em p lo y m e n t. 
T h e  D e lh i A d m in istra tio n  has v ery  k in d ly  prom ised to  m a k e  a su itab le  bu ild in g  
a v a ilab le  for th e  purpose. T h e  C ollege w ill be a co-ed u cation al in stitu tio n  an d  
w ill provide instruction  on ly  in A r t  su b je c ts  as it is n o t possible  to  m a k e  arrange
m en ts for th e teach ing o f  science.

2 . W ith  regard to  m ore advan ced  U n iv ersity  teach ing a t th e  H on ou rs  
School or P o st-g ra d u ate  level arrangem ents are being m a d e  to  locate  these either  
in  existin g  in stitu tion s in  E a s t  P u n ja b  or in  th e  U n iv e rs ity  o f  D e lh i w herever  
th e  b est facilities are available . Som e in form ation  in th is regard has a lread y  
b een  p u blished  a n d  com p lete  in form ation  w ill be released v ery  sh ortly  w h en th e  
arran gem en ts h a v e  reached a stage o f  fin ality .

3 . S im ilarly  the question o f  technical an d  professional education  has  
engaged th e  serious a tten tio n  o f  G ov ern m en t and  arrangem ents are being m a d e  
in  con sultation  w ith  the G overn m en t o f  In d ia  to  con tin ue such professional and  
tech n ical train ing  either in in stitu tion s in  E a s t  P u n ja b  or w here such in stitu tion s  
do n o t exist w ith in  our ow n territories in  corresponding in stitu tion s in oth er p arts  
o f  th e In d ia n  D o m in io n .

4 . So fa r  th e  arrangem ents I  h a v e  discussed relate to  th e  p o p u lation  
w h ich  has m o v e d  into  settled  h ab ita tio n  w here educational facilities a lread y  
exist. O ur G ov ern m en t, how ever, w ill h ave to  face  a new  p rob lem  w ith  regard  
to  th e  educational needs o f  th e v a st n u m b er o f  refugees w ho m a y  be co lle cted  
togeth er in  refugee cam ps such as th e one a t K u rek sh etra  for an  indefin ite period  
or those w ho are to  be settled  in rural areas. I t  is proposed to  exp lore th is  
p rob lem  in  con ju n ction  w ith  th e D irectorate  o f  R eh a b ilita tio n , and I  h a v e  no  
d o u b t th a t th e D irector o f  P u b lic  In stru ctio n  w ill sh ortly  p u t up definite p ro 
posals to  m e.

5 . I  h ave  dealt so far w ith  th e prob lem  o f  absorption  o f  stu den ts w hose  
ed u cation  has b een  interrup ted . I  turn  now  to  th e qu estion  o f  th e  re lie f to  b e  
p rov id ed  for d estitu te  scholars.

(i) I t  is proposed firstly  to  con tin ue a ll G ov ern m en t scholarships held  b y  
scholars w ho w ere previou sly  receiving their edu cation  in  schools an d  colleges  
in  WTest P u n ja b  on  th eir re -jo in in g  a n y  recognised in stitu tio n  in  E a s t  P u n ja b . 
T h is  is easy  in  so fa r  as th e  G o v e rn m e n t scholarships are concerned. T h ere  w ere, 
h o w ev er, a  large n u m ber o f  special scholarships aw arded b y  local bodies, or for * 
th e  children o f  m ilita ry  personnel an d  for special classes such as th ose g iv en  under  
th e  P easan ts W e lfa r e  Sch em e, or F u rth er E d u c a tio n  S ch em e fo r ex-services  
personnel. T h ese  special scholarships present m a n y  difficulties b u t w ays an d  
m ean s w ill be  fo u n d  b y  w h ich  facilities p rov id ed  un der th em  w ill b e  con tin u ed  as 
fa r  as possib le .

* (ii) T h e  real serious p rob lem , h ow ever, is th a t o f  m a k in g  p rovision  for  
th e  c on tin u a tio n  o f  e d u ca tio n  o f  ch ild ren  w h o h a v e  b eco m e orph ans or w hose  
p a ren ts or gu ard ian s h a v e  lo st all th eir jjpossessions a n d  are w ith o u t m ea n s o f  
su b sisten ce . H o n . M em b ers w ill, no d o u b t, w ish th a t e v e ry  effort sh ou ld  b e  
m a d e  th a t  th ese  ch ild ren  sh ou ld  b e  able  to  con tin u e th eir  stu d ies a t  le a st up  
to  th e  n e x t stage . T h e  e x a c t e x te n t o f  th e  p rob lem  a n d  its  financial im p lica 
tio n s can n o t be calcu lated  a t th is sta g e  b u t there is reason to  b e lie v e  th a t th e y  
w ill be o f  g ig an tic  p rop ortion s. Su ch  edu cation al re lie f c an n o t b e  u n d ertak en  
b y  th e  P ro v in cia l G o v e rn m e n t in  th e  sta te  o f  its  p rese n t finances, b u t I  am  
g la d  to  b e  a b le  to  sta te 4 th a t th is q u estion  is a lre a d y  en gagin g  th e  a tte n tio n  
o f  th e  M in istries o f  E d u c a tio n  and R e h a b ilita tio n  in  th e  G ove rn m en t o f  In d ia . 
I  earn e stly  h op e th a t in  c on ju n ctio n  w ith th e  C en tra l G o v e rn m e n t a satisfactory  
sch em e w ill b e  w ork ed  o u t in th e  n ear fu tu re.

6 . I  w ill to u ch  v e r y  briefly on  th e  q u estion  o f  ad m ission  in to  schools a n d  
colleges o f  im m ig ra n t scholars fro m  W e s t  P u n ja b  in to  our ow n  in stitu tion s. I t
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i s  proposed to  disp en se w ith  all form alities such as school leavin g  an d  m igration  
c ertifica tes . Scholars w ill be a d m itte d  into schools an d  colleges on their g u a r
dians signing an  affidavit a tte ste d  b y  an y reliab le  a u th o rity . D etails  h ave  
a lread y  b een  p u blish ed  in th e  Press.

7. W ith  regard to  th e m a n y  problem s w hich h ave arisen in con n ection  
w ith  U n iv ersity  exam in ation s th e  S y n d icate  o f  th e E a st  P u n jab  U n iv e rsity  has 
bee*i grapp lin g  w ith  them  in a sy m p a th etic  m an n er. I t  has been decid ed  to  
hold  in d ep en d en t exam in ation s for all those candidates w ho had n ot tak en  either  
in fu ll or in part any o f  th e exam in ation s a lread y  held b y  the P u n jab  U n iv e r 
sity . T h e  exact dates as to  w hen these exam in ation s can be held can n ot be  
given  ju st now  as there are enorm ous difficulties to  be faced and o v erco m e, 
b u t an a n n ou n cem en t will be m ad e as soon as possible. E x e m p tio n  from  th e  
M atricu la tio n  and  In term ed ia te  exam in ation s has b een  g iv en  to  such situ dents  
w ho wish to  join  th e  1st or 3rd year classes, resp ectively . T h e y  w ill be a d m itte d  
after passing a test to  be con du cted  b y  th e  P rincipals and proceed  to  th e  n e x t  
q u alify in g  exam in ation . A s  th is is n o t possible w ith  regard to  adm ission  in th e  
M ed ica l an d  th e E n gin eerin g  C olleges th e  U n iv ersity  propose to  g ive  first priority  
to  th e  F . S c . exa m in a tion  so as to  declare th e results o f  th is before th e  en d  
o f  Jan u ary  thus p reven tin g  th e loss o f  a  y ea r for th is  category  o f  stu den ts. In  
view  o f  th e  w ide scale disturbances during th e  tim e  th a t th e  In te rm e d ia te  
exam in ation  w as held  b y  th e P u n jab  U n iv ersity  it has been d ecid ed  to  p erm it  
even  fa iled  candidates to  appear in th e new  In te rm ed ia te  E x a m in a tio n  w hich  
w ill be  held b y  th e E a st P u n ja b  U n iv ersity . M a n y  other conncessions h a v e  
been m ade b y  th e S yn d icate  for th e stu dent com m u n ity  in v iew  o f  th e abnorm al 
conditions w hich h ave  prevailed  in the province for the past few  m o n th s. A t  
th e  sam e tim e  the U n iversity  hopes to  m ain tain  such standards th a t its e x a m in a 
tions w ill n ot bring any discredit to  its nam e.

8. F in a lly , I  wish to  refer briefly to w h at is being done in order to  find  
em p loy m en t for the large b od y  o f  teachers w ho h a v e  com e as refugees from  
local body and p rivately  m a n aged  schools and colleges from  W e s t  P u n ja b . 
U n fo rtu n a te ly , there is no scope for th em  in direct G ovefcim dnt service as there  
are no available  vacancies ow ing to  th e large num ber o f  perm an en t G overn m en t  
servants w ho o p ted  for E a st P u n ja b . D irection s h a v e  b een  g iven  to  our I n 
sp ecto rs o f  Schools to  prepare detailed  lists w ith  n am es and addresses, qualifica
tion s an d  grades o f  p ay  o f  all refugee teachers. A ll  recru itm en t to  th e local 
b o d y  schools in existing vacancies and  in new  posts will be m ad e from  th e  
corresponding class o f  refugee teachers. In  th is m anner it is hoped to absorb  
a good  m a n y  o f  th e local b o d y  teachers. T he position  w ith regard to  th e teachers  

% from  privately  m anaged  in stitu tion s, h ow ever, presents greater difficulties. 
A d v ice  is being given  to  th e m an agem en ts o f  such institutions to  follow  a policy  
sim ilar to  th a t o f  G overn m ent. T h e se  teachers, I  fear, w ill h ave  to  face gpeat 
difficulties till new  institutions can be started . I t  is h oped , h ow ever, th a t a  
good few  o f  th em  m a y  be absorbed in re lie f w ork an d  other social services c o n 
n ected  w ith  th e  refugee and re -se ttlem e n t d ep a rtm en ts.”

E N T R Y  O F  P O L IC E  IN T O  S H R I  D U R B A R  S A H I B , A M R I T S A R

Minister for Home and Revenue (T he hon. Sardar Sw aran Singh) : Sir, 
w ith  your perm ission I  w ant to m ake a sta tem en t w ith  regard to  a m a tte r  wdiich 
is causing considerable excitem en t am on g th e Sikh circles a t A m ritsa r  and  
here. I  refer to a tactless act o f  a certain  over-en th u siastic  police official a t  
A m ritsar. Sir, the practice is w ell-recogn ized th ^ t places o f  w orship an d  
religious places belonging to  w h atever com m u n ity  w ill a lw ays b e  showrn great  
consideration  and regard b y  all G overn m en ts. Som ehow  or oth er, it so h a p p en ed  
th a t a subordinate police official received inform ation  w hich it  has n o t been  
possible  to  verify  w hether it was authentic  and he w en t to  a  p lace wdiich can  
be said to be w ithin th e com pou nd o f  the G old en  T e m p le  a t A m ritsa r . T h a t
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[MtoKtWfoPHo^'and EfeVeiiulL^* ,u f;1,'" ‘,W1' ^
Was' an act w hich c o u ld ! n o t h a v e  been att6n i‘b te d ' at'afny tim e  even  during th® 
Regime o f  Sir SikaA der ? or during th e J' B ritish  ^G oV fe^A m etit^f e g ^ e ^ '' 
m a n y  occasions w h en effort w as m a d e  or th e  AroPb^itibri>'"Wits’ 'co n sid e re d J tfAii; 
places .p lF o rsJ iip  like  Shri Durham Sahib; or other, p laces o f  ̂ q r s h ^ p i  w ere ? sou gh t  
to  b e  search ed . B u t  on  a ll occasions th a t  suggestion w as rep elled . /P n  th is  
occasion th e  senior police  officers o f  th e district a n d  th e, D is tr ic t  M agistrate  w ere  
n o t specifically in fo rm e d  an d th e subordinate police  official w en t a n d  effected  
durbandi o f  a p lace k n ow n  as bar a dari w hich is situ ated  near th e offices o f  th e  
Sh irom an i ^Gurdwara P arb an d h ak  C o m m ittee . A ccord in g  to  th e  w ell-k n ow n  
preced en t w hich has b e en  fo llow ed , so far police  in un iform  h ad  never b e e ?  
w ith in  th e  precincts o f  D u rb ar Sah ib . A s  soon as th is fa c t w as kn ow n  to  th e  senior 
P olice  Officers, an d  th e  D istric t M agistrate , th e y  ru sh ed  to  th e spot an d  jth e  
th in g  cam e to  an  end th ere. T h is  has. cau sed  considerable e x cite m en t am qn gst  
all section s o f  H in d u s an d  Sikhs a t A m ritsar .jj I  h ave  received  fran tic  m essages  
o n  te lep h o n e  as w e ll as b y  telegram  again st th is act and I  ipad e enquiries from  
loca l officers a n d  I  fee l con vin ced  th a t th e  w h ole th in g  h ap pen ed  in a ipo$t 
ta ctle ss  m an n er a n d  G ov ern m en t is considering as to  w h a t oth er a ctio n  shou ld  
b e  ta k en  in  th e m a tte r . 1 w ant, to  m a k e  it  clear on th e floor o f  th is  H o u se  
th a t  , th is  w as so m eth in g  w h ich  w as n o t b rou gh t to  th e  n otice  o f  a n y  o f  th e  
officers an d  as soon as th e y  learn t o f  it th e y  tried  to  rectify  th e  
th in g  a n d  am en ds h ave  b een  m ad e. In  order to  m a k e  th e  position  o f  th e  G o v 
ern m en t clear I  w a n t to  assure th rou gh  y o u  all section s o f  our people in  th e  
E a s t  P u n ja b  th a t th e  p laces o f  w orship an d  places w h ich  are held  in  ven eration  
b y  m em b e rs  o f  various com m u n itie s  w ill n o t b e  tr e a te d  in a n y  m an n er w h ich  
m ig h t be  d ero g a to ry  an d  w hich m ig h t excite  feelings o f  m e m b e rs  o f  a n y  c o m 
m u n ity . I  hope th a t a fter th is assurance a feelin g  w ill b e  created am on g  all 
th a t th is {.particular in cid en t in  its p ecu liar c ircu m sta n ces h ap p en ed  u n d er  
con d ition s over w h ich  th e  senior officers h ad  no con trol a n d  fu ll in v e stig a tio n  
w ill be  m a d e - an d  a n y  one w ho m ig h t b e  fo u n d  to  h a v e  a cte d  in  a ta ctless  
m an n er w ill be trea te d  in a m an n er w h ich  th e  s itu a tio n  m ig h t require. (Cheers.)

P R I V I L E G E  M O T I O N S  ?
R e RIGHT OF REPLY

Pandit Shri Ram Sharma (S ou th ern  T ow n s, G en eral, U rb a n ) (Hindu
stani) ; Sir, I  w a n t to  m o v e  a privilege m o tio n . I t  is p rovid ed  in  th e R u les  o f  
procedure o f  th is H o u se  th a t a m em b er w ho m oves a m o tio n  has th e  right o f  
re p ly . I  m a y  qu ote  th e  e xa ct w ord ing o f  ru le ' 72 (2) o f  th e R u les o f  P rocedure  
for th e  in form a tio n  o f  th e  H o u se .

A member who has moved a motion may speak again by way o f rep ly ............ .
provided that nothing in this paragraph shall be deemed to give any right 
of reply on an amendment except in the case of amendments proposed 
to Bills amd in the case of motion relating to supplies.

So th e  rules are q u ite  exp licit on th e  su b ject. T h e  m o vo r o f  an  am en d m en t  
to  B ill or o f  a cu t m o tio n  has defin itely  th e  right o f  re p ly . M em bers o f  th e  H o u se  
can  ju stly  lo o k  to  th e  Speaker for safegu ardin g th eir rights a n d  p rivileges, so far as 
th e  rules p e rm it h im . I t  is far from  m y  in ten tion  to  criticise th e  ruling g iven  b y  
th e  S p ea k er y e ste r d a y . I  w ould  also like  to  su b m it to  th e  hon . P rem ier w ho  
is th e  lea d er o f  th e  p a rty  o f  w h ich  I  haVe th e hon our o f  bein g  a m em b er, th a t it  
b e co m e s h im  as w ell as th e G o v e rn m e n t to  see th a t th ere is n o  d im in u tio n  in  
th e  righ ts a n d  p rivileges o f  th e m em b ers o f  th is au g u st H o u s e . I f  th e  hon . 
P re m ie r h a d  b e en  w illing to  g iv e  m e  a litt le  tim e  y e ste rd a y  th e  Speaker w ould  
n o t h a v e  b e e n  p u t to  tro u b le . W h a t  I  w a n t to  urge is th a t  e v e ry  m em b er, 
w h eth er he belon gs to  th e  G o v e rn m e n t p a rty  or th e  O p p o sitio n , should b e  allow ed  
to  e n jo y  his du e rights a n d  privileges. T h e  d e b a te  on  th e  b u d g e t is now  over, 
b u t b u d g ets , an n u al a n d  su p p le m e n try , w ill com e b efo re  th e  H o u se  every  y e a r . 
M y  o b je c t  in  m o v in g  th is  m o tio n  is th a t th e  m em b e rs  shou ld  n o t in fu ture b e  
d e n ie d  th e  rig h t of rep ly  a n d  such other rights an d  p rivileges.
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Minister for Home and Revenue (T he hon . Sardar Sw aran Singh) : 
A cco rd in g  to  th e argu m en t w hich the hon. m em ber is develop in g, he seeks  
to  question  th e particular a ttitu d e  w hich w as ad op ted  by  th e  L ead er o f  th e  H o u se  
y esterd a y . H e  has n o t been able to  m ake ou t a case as to  w hether a n y  privilege  
has been v io la ted . H e  on ly  says th a t the L ead er o f  th e  H ou se has b y  ad op tin g  
a  particu lar course o f  a ctio n  d ep rived  th e hon . m em b er o f  his right o f  reply .

M r. Speaker : I qu ite fo llow  th e  honourable m e m b e r ’ s p o in t. H e is
tryin g  to  exp lain  th e  circum stances under w hich he could n o t exercise his rig h t  
o f  rep ly . I  w ould exp la in  to  th e hon. m em b er th e  circum stances un der w hich  
it  h a p p en ed . T h e hon. m em b er know s it  fu ll w ell th a t y esterd a y  g u illo tin e  
h ad  to  be ap p lied  at 3 3 0  p .m . There w ere m a n y  m em b ers w ho w ere anxious  
to  speak  and it w as v e ry  difficult for m e to  say ‘ no ’ to  all o f  th em . The P rem ier  
h im se lf w an ted  to  tak e  45  m inu tes b u t he was ob liged  to  resum e his seat for  
w an t o f  tim e . I t  w as, therefore, n ot possible for m e to  g iv e  tim e  to  th e  hon . 
m em ber to exercise his right o f  reply. B u t it was open to  th e hon ourable  
m em b e r to  m o v e  a closure m otion  earlier and i f  the H ou se  d ecid ed  to  ad o p t it , 
he could  h ave g iven  his reply . I  m a y  inform  th e honourable m em ber th a t w hen, 
gu illotin e has to  be app lied , it is for th e  p a rty  leaders an d  th e p a rty  w hips to  
d ecid e  am on g th em selves and to  a ccom m od ate  one another because th e d e b a te  
on  th e last b u d g et d av  can not be tak en  on to  th e n e x t d a y  as is th e  case w ith  
resolutions or B ills . A s  I  have already sta ted , guillotin e had  to  be ap p lied , an d  so 
th e  hon. m em b er could n o t exercise his right o f  reply  for w an t o f  tim e . A l 
th ou gh  th e  w ord used in th e  R u le  is ‘ m a y  ’ and  not { shall still I  c o n c e d e 'th a t  
th e  hon. m em ber w ho m o ved  the m otion  had a righ t o f  rep ly  w hich he could  
n o t exercise under th e  circu m stances th a t I  h a v e  exp la in ed .

Pandit Shri Ram Sharm a : T h a t right o f  rep ly  should  b e  guaran teed  to
th e  m em ber m ovin g  a m otion .

Mr. Speaker : T h ere  can be no guarantee ; the rules are p e rfe c tly  clear.

Pandit Shri Ram Sharma : I t  is for you  to  enforce th e  rules.

M r. Sneaker •: I t  was for the p a rtv  leaders and th e p a r ty  w hins to  d e cid e
am ongst them selves and i f  th e y  had com e to  som e sort o f  u n d erstan d in g , I  w ou ld  
h ave abided b y  th a t u n derstan din g. In  th e  absence o f  a n v  u n d e rsta n d in g , I  can  
on ly  follow  th e  ru les.

Pandit Shri R a m  Sharma : I  have no com plain t again st the R u le s .

Mr. Sneaker : I requ est th e hon . m em b er to  resum e his seat. I h ave
^explained the position fu lly  and there th e m atter ends.

R e U n p x r l i x m e v t a r y  l a n g u a g e

Sardar Bachan Singh : I w ant to  m ove a privilege m otion . Y e s te r d a y ,
th e hon. Prem ier while m aking his speech accused certain hon. m em b ers o f  th is  
H ou se  as fifth colum nists.

M inister fo^ Horn 3 an d  R e v e n u e : O n a p oin t o f  ord er, Sir. W h e n  a
privilege m otion is to  be m oved , the hon . m em b er m ovin g it has to  state  th e  
m otion  before m ak in g  a speech in support o f  his m otion . T h e  hon . m e m b e r  is 
giving argum ents and has n ot stated  his m otion .

Mr. Speaker : W h a t  is th e  hon. m em b e r ’ s m o tio n  ?

Sardar Bachan Singh : M y  m otion  is th a t the P rem ier yesterd a y  accused
som e honourable m em bers o f  this H ou se  as fifth colu m n ists.

Mr. Speaker : T his is not a privilege m otion . T h is  is sim p ly  to  say  th a t
^.he hon. Prem ier used unparliam entary language. T h e m a tte r  should h a v e  b een  

rought to m y  notice there and then, 
b
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Pandit Shri Ram  S h arm a : On a point o f order, Sir. This matter 
could not be brought to your notice because guillotine had to be applied.

Mr. Speaker : This is no point o f order. Points o f order should not be
misused.

Pandit Shri Ram Sharma : I am not misusing any point o f order.
EAST PUNJAB ARMED BANDS (ARREST AND DETENTION) BILL

Mr. Speaker : Order, order. The House will now resume consideration,
clause by clause, o f the East Punjab Armed Bands (Arrest and Detention) Bill.

Clause 2
Pandit Bhagat Ram Sharma (Kangra West, General, Rural) : The other

day* when this clause was under discussion, I was submitting that in sub- 
clause (6) lines 3-4, the words 4£ or wear, or wears, uniform ” should be deleted.
I beg to point out, Sir, that in this Bill the word * uniform * is nowhere defined. 
The question naturally arises as to how when this Bill is enacted into law 
and is enforced, the law courts will interpret this word. The result will 
be that every law court will interpret it in a different way. The
word uniform may cover any group o f persons wearing Gandhi Caps or 

turbans of a particular colour which gives uniformity to the dress worn by certain 
people. I f  these words are retained in this definition of 4 Armed band 5 certain 
innocent acts of certain innocent groups of people are bound to come within the 
mischief o f the penal section o f this Bill. Therefore, I suggest and I request 
the hon. members to support me in my amendment, 4 that in sub-clause (b), lines 
3-4, the words 4£ or wear, or wears, uniform 55 be deleted

Mr. Speaker : Clause under consideration, amendment moved—
That in sub-clause (6), lines 3-4, the words 44 or wear, or wears, uniform ” be 

omitted.
The motion was carried.

Pandit Bhagat Ram Sharma : Sir, I beg to move :__
That in line 2 of the proviso to sub clause (b) the words <£ or wears, uniform” 

be omitted.
In this connection I do not intend to make any speech as this is only a 

consequential amendment. The words 4‘ or wear, or wears, uniform ”  have 
been omitted from the main clause and it is necessary to omit the words ‘£ or 
wears uniform ”  from the proviso to sub-clause (6) o f clause 2.

Mr. Speaker : Clause under consideration, amendment moved—
That in line 2 of the proviso to sub-clause (b) the words 44 or wears, uniform” 

be omitted. '
Minister for Home and Revenue : In view o f the decision o f the House 

amending sub-clause (b) o f clause 2 I agree that it is only a consequential 
amendment, and therefore, I  accept it.

Mr. Speaker : Question is—1
That in line 2 of the proviso to sub-clause (b) the words 44 or wears, uniform ” 

be omitted.
The motion was carried.
Pandit Shri Ram Sharma (Southern Towns, General, Urban) (Hindustani) : 

Sir, I move :
That at the end of sub-clause (b) the following be added —

44 with the intention of committing a serious crime.”

*Vide page t>0 supra
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I  w ish to  m ak e a few  observation s in support o f  m y  am en d m en t. In  th is  
B ill “  A rm e d  B a n d  55 has been defined as an assem bly  or group o f  five or m ore  
persons all or a n y  o f  w h om  carry arm s or w ear or w ears uniform s. I t  is crystal 
clear from  this th a t i f  in  a sm all gathering one person is carrying arm s or w earing  
som e sort o f  uniform  th en  he will com e under th is definition. F urther it is g iv en  
in th e B ill now  before the H ou se  th a t__

Whoever is a member of an armed band shall on conviction for such offence by 
a competent criminal court be punished with imprisonment of either 
description which may extend to three years or with fine or with both.

I t  m eans th a t w hoever is a m em ber o f  th e “  A rm e d  B a n d  ” , will be  punished  
w ith  im prisonm ent and fine or b o th . W h a t  I  wish to  su b m it is th is th a t i f  in  a  
gathering o f  five persons one person w ill b y  chance be in possession o f  som e  
arm s or be in uniform  such person w ill be liable to  p u n ish m en t under th e defin i
tion  o f  ‘ ‘ A rm ed  B a n d  ” , and the rest o f  the four persons in th a t gathering w ith*  
ou t an y arm s or w ith out any uniform s shall also be liable to  p u n ish m en t. I t  
is crystal clear th a t exten sive  powers have been given  to  H e a d  C onstables and  
Sub in s p e c to r s  o f  P olice, and no lim it w hatsoever has been fixed. I  am  afraid  
there is every likelihood o f  the powers being m isused b y  these police officers. I t  
w ill n o t b e  ou t o f  place to  m en tion  here th a t i f  a H e a d  C onstable likes, he can  
arrest even the hon. P rem ier and the hon. Speaker at his sw eet w ill.

In  th is B ill it is laid  dow n th a t th e officer effecting th e arrest shall w ith  a l l  
con ven ien t speed tak e  or sendvthe arrested person to  th e officer-in-charge o f  th e  
nearest C oncentration C am p. B u t I  wish to  su b m it th a t after effecting th e arrest 
the inten tion  o f  the arrested person m u st be p roved  w ith th e help  o f  an y  w itness  
or prosecution. I f  th is is n o t don e, I  am  sure, an y  police officer n ot below  the  
rank o f  a H e a d  C onstable can arrest a n y b o d y  w h osoever he be, a t his ow n sw eet 
w ill. U n d er th e circum stances there m u st be som e provision in th is B ill to  check  
his powers. A s  I  h ave a lread y stated , I  q u ite  agree th a t “  A rm e d  B an d s ”  
m u st be punished. B u t I  wish to sub m it th a t th e m eaning o f  th e  w ords “  A rm e d  
B a n d s ”  has been defined very  exten sively . I  wish to  bring th is p oin t hom e to  
th e  hon. M inister in charge o f  the B ill and urge th a t som e prom ise m u st be m ad e  
to  th e effect th at police officers w ould  have to prove th e in ten tion  o f  th e persons 
w h om  th ey  arrest under th is clause.

Mr. Speaker : Clause under consideration, am en d m en t m o v e d__

That at the end of sub-clause (b) the following be added :~
‘ ‘ With the intention of committing a serious crime.”

Minister forjtfome and Revenue (T he hon. Sardar Sw aran Singh) : Sir,
I  am  affraid th e am en dm en t w hich has been m pved by  m y  friend is n o t a c c e p t
able to  th e  G overn m en t. T h e  ob ject o f  th is legislation  is to  bring w ith in  th e  
m isch ief o f  crim inal law any act w hich is c o m m itte d  under the existin g  defin ition  
o f  ‘ A rm e d  ban d ’ provided in clause (b) o f  clause 2 o f  th is B ill. Sir, th is H o u se  
know s th a t the G overn m en t has a lread y accepted  an a m en d m en t w ith regard to  
th e  defin ition o f  ‘ A rm s ’ in Su b-clau se  (a ). N o w  on ly  unlicensed arm s com e  
w ith in  th e  m isch ief o f  th is B ill.

N o w , I  p lace it for the consideration  o f  th e  H ou se  th a t i f  w e accept th is  
a m en d m en t th en  it will becom e im possible  to  prove in a court o f  law  th a t a n y  
set o f  persons had the in ten tio n  o f  c o m m ittin g  a serious crim e. T h e  phrase  
c serious crim e ’ is very loose in  itse lf and it gives so m uch discretion  to  th e  
person w ho is to  take action  on th e  sp ot th a t it w ill becom e an a lm o st im p ossi
b le  ta sk . A s  to  w hat really these w ords m ean is n o t kn ow n ; it is som eth in g  
w hich is very difficult to ju d ge. T h e  in ten tion  o f  th is legislation  is th a t i f  
a num ber o f  persons g et togeth er and arm  th em selves w ith unlicensed arm s, 
it should be open to  the P olice to take a ctio n . I f  it is fu rth er m ad e in cu m b en t  
on the Police th a t for tak in g  any action  it should prove th a t their in ten tion  w as
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to commit a serious crime, then I must submit that it will be an almost impossi
ble task. Intention should be presumed from the very circumstance that a 
number of persons have come together and have armed themselves. The number 
o f such persons has been fixed at 5 or more and if they carry weapons which are 
unlicensed, then their intention should be presumed. Further this Bill will 
come into force in such areas which the Government may by notification decide 
upon. In the circumstances explained I am unable to ac cept this amendment..

Mr. Speaker : I f Pandit Shri Ram Sharma wants to exercise his right
of reply, he may do so.

Pandit Shri Ram Sharma : I beg leave to withdraw my amendment.
The amendment was by leave withdrawn.

Sardar Narotam Singh (South-East Punjab, Sikh, Rural) : I want the
hon. Minister to tell us as to what he means by this, because this is likely to be 
misunderstood. In clause 2 part (a) it is written,—

Arms has the meaning given to it in the Indian Arms Act, 1878, and includer 
any weapon, or thing capable of being used as weapon, which if used for 
offence is likely to cause grievous hurt or death ;

This part capable— of being used as weapon— is likely to cause some mis
chief. I wish the hon. Minister to tell us as to what he means by weapons.

Minister for Home and Revenue : I do not think that the fear that has
been expressed by the hon. member really exists. The word ‘ Arms ’ has a well 
defined meaning and I do not see any point in what my friend says. The 
Government have already accepted an amendment and only unlicensed arms are 
contemplated under this clause. Therefore, the fear that has been expressed by 
my friend is not genuine and the word ‘ Arms 5 as defined by the Arms Act o f 
1878 is something analogus to this which occurs here.

Sardar Narotam Singh : I f  it is redundant, why not omit it.
Mr. Speaker : Question is :_

That clause 2, as amended, stand part of the Bill.
The motion was carried.

Clause $
Pandit Bhagat Ram Sharma (Kangra West, General, Rural) : I beg t®

move :—
Thatin sub-clause (1),lines 2-3, for the words Head Constable’ the words ‘ Station 

House Officer ’ be substituted.
Sir, if you read this clause you will find that any Magistrate or any Police 

Officer not below the rank of a Head Constable may arrest without warrant anj^ 
member o f an ‘ Armed Band ’ and if resistance is offered may fire upon or other
wise use force even to the causing o f death, in order to effect such arrest. My 
purpose in moving this amendment is that a Head Constable may not be armed 
with these powers. After all the power to arrest a person without a warrant 
and to use force to the extent o f causing death is a very wide power. My amend
ment seeks to give this power to a Station House Officer who is definitely more 

r esponsible than a Head Constable. The purpose is that the rights and the 
Civil liberties o f the people will be more secure in the hands o f a higher officer 
than in the hands o f a Head Constable. This is the underlying idea of my 
amendment and with these few words I commend it to the House.

Mr. Speaker : Clause under consideration, amendment moved—

That in sub-clause (1), lines 2-3, for the words ‘ Head Constable ’ the word 
4 Station House Officer’ be substituted.
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Pandit Shri Ram Sharma (Southern T o w n s, G eneral, U rb an ) (Hindustani) : 
Sir, I  rise to  support the m otion . I  w ould like to  go to  th e  e x te n t o f  suggesting  
th a t  even th e  S u b -In sp ecto rs should n o t be vested  w ith these pow ers as th eir  
b eh aviou r as well is far from  com m en dable. B u t in a n y  case th e  H e a d  C o n 
s ta b le  should  n o t be arm ed  w ith such pow ers, particu larly  in th ese  d istu rb ed  
tim es. A n d  as th e hon. m em ber has said it shou ld  n o t be v ery  difficult for th e  
S u b -In sp ectors to  discharge th e du ties th a t are proposed to  be entrusted to  H e a d  
C on stables.

Minister for Home and Revenue (The hon. Sardar Sw aran Singh) : I am
inclined to  agree w ith th e m over o f  the am en d m en t and do n ot see a n y  objection  
in  giving these pow ers to  a higher officer th an  a H e a d  C onstable. T his a m en d 
m en t is acceptable  to  m e.

M r . Speaker : Q u estion  is :

That in sub-clause (i) , lines 2-3, for the words ‘Head Coustable’ th« words 
‘ Station House Officer ’ be substituted.

The motion was carried.

Mr. Speaker : Q uestion  is :

That clause 3 as amended stand part of the Bill.
The motion was carried.

Clause 4.
Pandit Shri Ram Sharma (S ou th ern  T o w n s, G en era l, U rban ) : I beg to

m o v e  —

That at the end of sub-clause (1) the following be added :
“  or to jail if the concentration camp has not been established” ,

Mr. Speaker : Clause under consideration, am en d m en t m oved  :__

That at the end of sub-clause (1) the following be added :
“  or to jail if the concentration camp has not been established.

M in iste r  for Home and Revenue (T he hon. Sardar Swaran Singh) : Sir, I
am  afraid th e am en dm en t w hich is proposed b y  m y  hon . friend is ab so lu te 
ly redundant. So far as th e provisions relating to  the con cen tration  cam ps  
are concerned, th ey  are all o f an enabling character. O rdinarily under th e  
law  as it stands to -d a y , persons w ho h ave been  arrested can be con fined  either  
in  a judicial lock -u p  or in the police lock -u p . B y  th e provisions th a t h a v e  
been m oved  by  m e, powers have been g iven  to  start concentration  cam ps. 
E v e n  jails can be described as concentration cam ps under th is provision  w hich  
is only an enabling provision. T herefore, I  assure m y  hon. friend th a t the  
am en d m en t which he has m oved  is absolutely  redundant. In  fa ct w e h ave  
already issued instructions th a t the ordinary lock -u p s in th e  thanas m igh t be  
treated as concentration cam ps w ithin the m eaning o f  this ordinance w hich it  is 
proposed to convert into an A c t o f  the L egislatu re . Therefore, in view  o f  th e  
explanation and the correct view  I  hope m y  hon. friend will realise th a t th e  
o b je c t which he seeks to  accom plish b y  m ovin g  his a m en d m en t is already 
covered b y  the provisions as th ey  stand.

Pandit Shri Ram Sharma : Sir, I  th in k  th e honourable M in ister has n o t  
given  his careful th ought to  the subm issions th a t I  m ad e w h ile  m o vin g  m y  
am en dm en t. I t  is possible th a t there m a y  be som eth in g  in  th e  m inds o f  his 
exp ert subordinates who have drafted  th is B ill, b u t from  the w ording o f  th e  
clause as it stands, w hich says th a t “  the officer effecting th e  arrest shall 
w ith  all convenient speed tak e or send th e arrested person to th e  officer in- 
charge o f the nearest concentration  cam p ” , it  seem s to m e  th a t th e existen ce o f
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concentration  cam ps m u st tak e precedence to  th e arrests to  be m ad e under  
th e  provisions o f  th is B ill. I  ask , w h at w ill th e  officer do in  case there is no  
con centration  cam p near b y  ? W ill  he tak e th e arrested person to  his ow n  
house ? W h a t  I  w an t to  p oin t ou t is th a t provision should  be m a d e  in  th e  B ill 
to  th e effect th a t i f  there is no con centration  cam p near b y , the officer should  * 
ta k e  th e arrested person to th e nearest jail.

Minister for Home and Revenue : I  fear m y  hon. friend d id  n o t hear m y  
observation s w ith  th e atten tion  w hich he g en e ra lly  p ays to  all th e speeches 
delivered b y  m em bers o f  th is H o u se . I  h a v e  a lread y sta te d  th a t there is 
noth in g  to  bar th e  G ov ern m en t from  declaring a ja il as a con cen tration  cam p  
and I  h ave  sa id  th a t w e h ave  d eclared  these as con centration  cam ps w ith in  th e  
m ean ing o f  th is section  an d  th e a m en d m en t th a t he has m o v e d  is ab solu tely  
redu nd an t.

Pandit Shri Ram Sharma : In  view  o f  th e rem arks m a d e  b y  the hon. 
M inister I  beg lea v e  to  w ith draw  m y  a m en d m en t.

The amendment was, by leave, withdrawn.

M r. Speaker : Q uestion  is —

That clause 4 stand part of the Bill.

The motion was carried.

Clauses j  to 12

M r, Speaker : Question is__
That clauses b to 12 stand part of the Bill.

The motion was carried.

Clause I 
Sub-clause (1)

M r. Speaker : Question is—
That sub-clause (I) of clasue l stand part of the Bill,

The motion was carried.

T  ills
M r. Speaker : Question is— .

That the title be the title of the Bill.

1 The motion was carried.

Minister for Home and Revenue : (T h e  H o n . S ard ar S w aran  Singh) : I 
m o v e —

That the East Punjab Armed Bands (Arrest and Detention) Bill as amended 
be passed.

Mr. Speaker : Motion moved—
That the East Punjab Armed Bands (Arrest and Detention) Bill as amended 

be passed.
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Sardar Shiv Saran Singh (K a n g ra  and N orth ern  H osh iarp u r, Sikh, 
"Rural) : I  h ave to  m ak e a few  observations regarding th is B i l l . I  am  v ery  glad  
th a t th e hon. M inister has accepted  the am en d m en ts w hich were m oved  to  the  
various clauses o f  this B ill. T h e  B ill as am ended takes aw ay m uch o f  the  
severity  w hich was in the draft B ill. I  th in k  it is a repressive Bill an d  I  w ould  
request th e hon. H o m e  M inister to  see th a t it is enforced on ly  in those districts  
w here such an em ergency arises, because it is giving v ery  w ide pow ers to th e  
police officials and the ten d en cy  m igh t be to  m isuse som e o f  th e provisions. W ith  
these rem arks I  congratulate the H o m e  M inister on acceptin g th e a m en d m en t and  
I  endorse th a t th e B ill be passed.

Minister for Home and Revenue (T h e  hon . Sardar Sw aran Singh) : 
I  m a y  be p erm itted  to  say  th a t the am en dm en ts th a t h ave been accepted h ave n o t  
been accepted in order to  m ak e th e B ill so ft b u t in order to  ensure th a t w e m a y  
deal firm ly  w ith  those w ho com e w ith in  th e m isch ief o f  th is B ill. A ll  penal law s  
are m ade to  punish people and an y  person w ho contravenes th e  provisions o f  th is  
o r  a n y  other p u n itive  law  w ill be dealt w ith  as firm ly  as he deserves and it w ill 
b e  out o f  place for m e to  exten d  an y  assurance th a t th is B ill w ill be treated  in  a 
m anner d ifferen t from  an y  other penal law . A ll penal provisions o f  the laws 
o f  lan d  are generally  un pleasan t b u t th ey  are m ean t to  punish those people w ho  
com e w ithin their m isch ief and this H ou se m a y  rest assurred th a t a n y b o d y  
w ho com es into conflict w ith th e penal provisions o f  an y  law , how soever high  
h e m ay be, w ill be dealt w ith  firm ly .

Mr. Speaker : Q uestion  is__

That the East Punjab Arm:id Bands (Arrest and Detention) Bill as amended 
be passed.

The motion was carried.

THE EAST PUNJAB EXTENSION OF LIMITATION BILL
Minister for Home and Revenue (T he hon. Sardar Sw aran Singh) : I  

introduce th e E a st P u n jab  E x te n sio n  o f  L im ita tio n  B ill.

Minister for Home and Revenue : I  m o v e  :

That the East Punjab Extension of Limitation Bill be taken into GOusider- 
tion at once.

T h is is a  sm all B ill. T h e  inten tion  is th a t those persons w ho h ave  n o t been  
ab le  to  file  their appeals or applications w ith in  tim e  ow ing to  recent disturbances  
a n d  ow ing to  transport difficulties should be able to  do so as th e  lim ita tio n  has  
been exten d ed  under th is B ill. T h e  circum stances under w h ich  th e  H ig h  C ourt 
op en ed  a t Sim la after a  long v a ca tio n  m ad e it  v ery  difficult fo r  th e litig a n t  
public to file  th eir appeals and th is B ill enables th em  to  do so an d  th e  appeals  
so filed  w ill now  be considered to  be  w ith in  tim e w hich un der th e law  as it  stands  
w ould h ave b een  tim e  barred.

Mr. Speaker : M otion  m o v e d  :

That the East Punjab Extension of Limitation Bill be taken into considera
tion at once.

The motion was carried.
Mr. Speaker : T h e  H ou se w ill now  proceed to  consider th e  B ill clause by

clause.
Clause 1

Q uestion is__

Sub-clause (2)

That sub“clause (2) stand part o f the Bill.

The motion was carried.
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Clause  2

Sardar Shiv Saran Singh (K a n g ra  and N orth ern  H o sh ia rp u r, S ik h  
R ural) : I  m o v e —

That in line 6, between the words “  East Punjab ”  and the words “  the 
period ” , the following words bo inserted, namely :

where the limitation expires on the I5th day of November, 1947, 
or has expired before the said day.”

M y  o b ject in m o vin g  this am en d m en t is th a t th is period m a y  be excluded  
so th a t the litigants m a y  ha\re greater facilities in filin g  th eir appeals a n d  
applications.

M in iste r  for Home and Revenue (T h e  hon . Sardar Sw aran Sin gh) : I 
accept th e  a m en d m en t.

The motion was carried.
Mr. Speaker : Question is__

That Clause 2, as amended stand part o f  the B il l ,

The motion was carried•
C l a u s e  (1)

S u b 'r ta u se  ( i )

Mr. Speaker : Q uestion  is___

That sub-clau se 1 of clause 1 stand part of the BilL 
The motion as carried.

Title

Mr. Speaker : Qu 33tioziis—

That the title be the title o f the Bill,

The motion was carried.
Minister for Home and Revenue (T h e  hon. Sardar Swaran Singh) ; t  

m o v e —

That the East Punjab Extension °£ Limitation Bib, ft) amended, be 
passed.

The motion was carried.

T H E  E A S T  P U N J A B  N A T I O N A L  V O L U N T E E R  C O R P S  B I I L

Minister for Home and Revenue (T h e  hon . Sardar Sw aran Singh) : I  
introdu ce th e E a s t  P u n jab  •National V o lu n teer Corps B ilL

Minister for Home and Revenue : I  m o v e__/•
That the East Punjab National Volunteor Corps Bill be taken into considera

tion at once.

I  m o v e  th is m o tio n  w ith o u t m ak in g a n y  speech because I  h ave already  
said w h at I  w anted  to  in regard to  th e desirability  arid n ecessity  o f  creating  
th e  N a tio n a l V o lu n teer  Corps w hich th is B ill seeks to  legalise .

The motion was carried.



NATIONAL VOLUNTEER CORPS BILL 170X  I ty

Mr. Speaker : T h e  H o u se  w ill now  proceed to  consider th e  B ill clause b y
clause.

Clause 1
Sub-clauses (2) and (3)

Mr. Speaker : Q u estion  is—

That sub-clauses (2) and (3) of clause 1 stand part of the Bill.
The motion was carried

M in is te r  fo r  H o m e  a n d  R e v e n u e  (T h e hon. Sardar Sw aran  S in g h ) :  
Sir, I  am  afraid  th at there is a certain in ten tion  w hich is clearly expressed b y  
certain  hon. m em bers o f  th is H ouse and I  v ery  well ap p reciate  th eir in terest  
to  effect a m en d m en ts in th e B ill. B u t I  am  afraid th a t th e a m en d m en ts  
notices o f  w hich h a v e  b een  sent, h a v e  n ot been  p rop erly  exam in ed  an d  th e y  
do n o t fit in  w ith  th e language o f  th e  section s as th ey  sta n d .

S a r d a r  Jagjit S in g h  M a n n  : O n a p oin t o f  order Sir. M a y  I request th e  
non. M inister to  speak  in Panjabi so th a t all m em bers m a y  u n d erstan d  
him  ?

M in iste r  f o r  H o m e  a n d  R even u e  : T h is is n o t a p oin t o f  order. M y
friend is a parliam entarian o f  lon g-stan d in g ; he should know  w hat a p o in t  
o f  order is.

Sir, I w as su b m ittin g  th a t 1 v ery  w ell app reciate  th e  in terest o f  th e  
hon. m em bers in m ovin g  th e am en dm en ts w hich are sough t to  be m o v e d  an d  
th e G overn m en t is prepared to  m o d ify  the Bill in th e lig h t o f  those a m e n d 
m en ts. B u t  th e am en d m en ts are n o t h ap p ily  w ord ed  an d  th e y  do n o t fit in  
gram m atica lly  w ith  th e  construction  o f  th e sections as th ey  sta n d . T h erefore , 
I  suggest th a t th e consideration o f  th is Bill m a y  b e  adjou rn ed  either till 
tom orrow  on»at least till a fter th e  lun ch  in terval so th a t th e  a m en d m en ts  
w hich m y  friends w ant to  m o ve  m a y  be exam in ed .

M r .  S p ea k er : So far as Bills are con cern ed it becom es e x tre m e ly  
difficult, i f  notices o f  am endm ents are n ot g iv en  w ell in tim e , to exam in e th em  
carefully, because by adding a w ord here and o m ittin g  a w ord  there, we  
m igh t be changing th e whole m ean ing o f  th e  Bill. I  w ould exp ect from  th e  
m em bers th a t th ey  w ould consult the M in ister in  charge before  g iv in g  n otices  
so as to  satisfy  th em selves th a t th e  am en d m en ts are in order. It w o u ld  in  
fa c t save th e tim e o f th e H o u se .

Is  it th e pleasure o f th e H ouse th a t th e consideration o f  th e B ill be p o st*  
poned till after lunch ?

The House agreed.
M in iste r  fo r  H o m e  a n d  R ev en u e  : S ir, before I  m o ve  th e  n e x t B ill I  

w ant to  inform  hon. m em bers th a t i f  th e y  h a v e  a n y  m ore a m en d m en ts in  
their mind* we are prepared to  g ive  th em  legal ad vice . Our L eg a l R e m e m b r a n c e r  
is here. #

T H E  E A S T  P U N J A B  M O V E A B L E  P R O P E R T Y  (R E Q U I S I T I O N I N G )
B IL L .

M in is te r  f o r  H o m e  an d  R e v e n u e  (T h e  hon. Sardar S w aran  Singh) . 
Sir, I  beg to  introduce th e E a st P u n ja b  M o veab le  P ro p erty  (R e q u isitio n in g  j

M in is t e r  fo r  H o m e  a n d  R e v e n u e  : Sir, I  m o ve —

That tho East Punjab Moveable Property (Requisitioning) Bill be taken into 
consideration at once.
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[M in ister for H o m e  an d  R ev e n u e],
Sir, as set o u t in  th e  S ta te m e n t o f  O b jects  a n d  R ea so n s th ere is a lread y  

a n  O rdin an ce w h ich  en ables certain  au th orities to  requ isition  m o v e a b le  p ro p e rty  
for certain  purposes* T h e  in ten tio n  o f  th is T h ll is to  g iv e  sta tu to ry  recogn ition  
to  th a t ordinance. It is essential' th a t  for th e  m ain ten an ce o f  su pplies and  a  
n u m b er o f  oth er im p o rta n t purposes th is  pow er shou ld  be w ith  th e G o v e rn m e n t. 
E x p erien ce  has show n th a t on certain  occasions m o v e a b le  p rop erty  has to  b e  
requisition ed  in order to  m ak e it  a v a ila b le  for certa in  uses. I am  sure th is  B ill 
w ill m e e t w ith  th e  ap p roval o f  th is honourable H ou se .

Mr. Speaker : M o tio n  m o v e d :

That the East Punjab Mo veable Property (Requisitioning) Bill be taken 
into consideration at once.

The motion was carried.

Mr. Speaker : T h e  H o u se  w ill n ow  proceed to  consider th e  B ill c lau se  
b y  clau se.

Clause I

Sub-clauses (2) and (5)

Mr. Speaker : Q u estio n  is__

That sub-clauses (2) and (3) of clause 1 stand part of tho Bill,

The motion was carried.
Clauses 2 t» 11 

Mr. Speaker : Q u estio n  is _ _

That Clauses 2 to II stand part of the Bill.

T h e motion was carried
Clause  1

Sub-Clause (1)
Mr. Speaker : Q u estion  is__

That sub-clause (T) of clause 1 stand part of the Bill.

T  he motion was carried.
Title

Mr. Speaker : Q u e stio n  is :

That the title be the title of the B ill.
The motion was carried.

Minister for Home and Revenue (T h e  h on . Sardar Sw aran  Singh)
I  move__

That the East Punjab Moveable Property (Requisitioning) Bill be passed.
The motion was carried.

Sardar Jag jit Singh Mann : O n  a  p o in t o f  in form a tio n , Sir. M a y  I  ask  
th e  h on . M in ister w h eth er the surplus th in gs o f  th e  M in iste rs  can  also b e  r e 
q u isitio n ed  u n d e r  th e  p ro v isio n s o f  th is B ill ?

Minister for Home and Revenue (Punjabi) : I w a n t to  in form  th e  
h o n . m e m b e r  th a t th e  surplus th in g s o f  th e M in isters can  also b e  requ isition ed  
fo r  th e v  are go v ern ed  b y  th e  sa m e law . T h e  hon . m em b e r sh ou ld  g e t  rid  o f  
th is  false  c om p lex  th a t  p eop le  assu m e an  extra o rd in a ry  sta tu s a fte r  b e co m in g  
M in isters.

Sardar Jagjit Singh Mann : T im e  w ill show  w h eth er y o u r surplus th in gs  
are requ isition ed  or n o t.



Minister for Home and Revenue (T h e  hon . Sardar Sw aran Singh) : Sir>
I  introduce th e  E a st  P u n ja b  L egislative A sse m b ly  Speaker’ s and  D e p u ty  S p ea k er’ s 
Salaries (A m en d m e n t) B ill.

Minister for Home and Revenue : Sir, I  m o v e —

That the East Punjab Legislative Assembly Speaker’s and Deputy Speaker’s Salaries 
(Amendment) Bill be taken into consideration at once.

Sir, I  do n o t w an t to  m a k e  a n y  speech excep t to  sa y  th a t in v iew  o f  th e  
oth er B ill relating to  th e salaries o f  th e  M inisters h avin g  been  accep ted  b y  th e  
H o u se , b y  th is B ill it is sough t to  redu ce th e salary o f  th e Speaker from  ru pees  
three th ou san d  per m o n th  to  rupees fifteen  hundred per m o n th . T h e  in ten tion  
is to  bring it a t par w ith  th e  salaries o f  th e  M in isters. T h e  salary o f  th e  
D e p u ty  Speaker as it stan ds to -d a y  is n o t exce ssiv e , an d  th erefore  th e  original 
salary stan d s. I  hope th e H ou se  w ill accept th is B ill w ith o u t a n y  d issen tin g  
voice ,

Mr. Speaker : M otion  m o ved —

That the East Punjab Legislative Assembly Speaker’s and Deputy Speaker’s Salaries 
(Amendment) Bill be taken into consideration at once.

Mehta Ranbir Singh : (L ud hiana and  F erozepore, G eneral, R u ra l) :
(Hindustani) : Sir, keeping in v iew  R u le  88  o f  th e  R u les o f  P rocedure I  w ould  
like to  discuss th e principle in v o lv ed  in  th e  B ill now  before th e  H o u se . I t  is 
g iv en  in th e S ta te m e n t o f  O bjects and  R ea so n s o f  th e B ill th a t it has been d e  
cided to  reduce the salary o f  the Speaker from  R s . 3 6 .0 0 0  to  R s . 1 8 ,0 0 0  a year. T h e  
m o ver o f  th e B ill has a lread y sta ted  th a t it is in ten d ed  to  g ive  th e  sam e salary  
to  th e sp eak er as is g iven  to  th e M inisters. B esides th e Salary o f  R s . 1 8 ,0 0 0  a  
y ea r som e m ore provision  has been m ad e a n d  th a t is th a t a con veyance a llow 
ance at the rate o f  R s . 3 ,6 0 0  a year and a free fu rnish ed  H o u se  at S im la  
shall be p rovid ed  for h im . I  wan£ to  poin t out th a t by  rushing th rou gh  th is  
m easu re w e will be ignoring th e principle in v o lv e d  in th e B ill. M r. Speaker, I  
kn ow  th a t b y  raising discussion y o u  w ill be em barrassed as th is B ill concerns  
y o u , b u t I  am  helpless in this direction.

Mr. Speaker : W h a te v e r  the honourable m em b er m a y  say on th e su b ject  
w ill be heard b y  m e w ith  interest. I  shall n o t feel em barrassed . P lease  
proceed.

Mehta Ranhir Singh : I  am  sim p ly  helpless because it is m y  b ou n d  en  
d u ty  to  oppose the principle in volved  in th is B ill in  th e interests o f  th e  v o ters  
w h om  I  am  representing in th is H o u se . H ow ever, I  wish to  bring th is  p o in t  
hom e to  the H o u se  th a t, as I  h ave  already sta ted  w hen th e  m inisters Salary  
B ill w as under the consideration o f  the H o u se , I  am  n ot opposed to  m ore salaries 
being given to  m inisters in v iew  o f  the greater am ou n t o f  w ork th a t th e y  p u t  
in th e discharge o f  their duties. B u t so far as th e  Speaker is concerned, I  
cannot do w ith out saying th a t in com parison with th e w ork o f  the M inisters, th e  
Speaker has to  do very  little  w ork and his present salary is n ot com m en surate  
w ith th e w ork th a t he has to  perform . I t  is rea lly  a bad  taste  and an  u n sou n d  
principle to  bring in the question o f  th e  d ig n ity  o f  th e Chair in  d iscu ssin g  th e  
salary o f  th e Speaker. In  fact the salary should be d eterm in ed  b y  the a m ou n t  
o f w ork th a t th e incum bent o f  th e post pu ts in. C ap acity  and th e a m o u n t  
o f  w ork should be the guiding principles in determ inin g th e  salary o f  th e in 
cu m ben t.

Pandit S h ri Ram S h a T m a : Is  n o t th e hon. m em b er g u ilty  o f  c o n te m p t o f  
th e  Chair w hen he says th a t the M inisters are m ore cap able  th a n  th e  
Speaker ?

THE EAST PUNJAB LEGISLATIVE ASSEMBLY SPEAKER’S AND DEPUTY
SPEAKER’S SALARIES (AMENDMENT) BILL
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M r. Speaker : I  wish to give the hon. m em ber full latitude to say w hat
ever he likes to  say on the subject.

Pandit Shri Ram Sha**ma : W e cannot brook the lowering o f  the dignity 
o f  th is august H ouse and your dignity.

M r. Speaker : In  this case I leave it to  the sense o f  the hon. m em ber 
o f  this House to keep the dignity o f  this House.

Mehta Ranbir Singh : Sir, I  bow  to the Chair. I  have as m uch respect 
for the Chair as m y hon. friends have. It  is not the salary o f  the Speaker that I  
am opposing, but in reality the principle involved in it. W hile determ ining the 
salary o f  the incum bent, tw o factors, namely, the am ount o f  w ork and the capacity 
to  perform  the work, are to be kept in view . It  is on  this basis that salaries are 
fixed. I  do not thereby question the capability o f  the hon. Speaker. As I  have 
already stated I  am not opposed to  the salary o f  the Speaker, but I  am opposed 
to  the principle involved in it. As members o f  this august H ouse we owe a 
duty towards the tax-payers also. I  wrnuld request the m over o f  this Bill not to 
be under the impression that any reduction  in the salary w ill in any way affect 
the dignity o f  the Chair, sir, m ay I know i f  you  feel any difference in the 
perform ance o f  your dutly now  as Speaker and your previous duty as D eputy 
Speaker o f  this House? I ony find this difference that your responsibilities 
have increased. I  do feel that you  m ust get som ething in lieu o f  your 
increased responsibilities. B ut the proposed salary is too m uch. I  am not 
unm indful o f  the fact and it will not be out o f  place to m ention here 
that you  were practising as a lawyer.

P re m ie r  : I  would request the hon. m em ber not to  enter into personalities. 
It  w ould lend to  the dignity o f  the House to respect the personality o f  the 
Speaker.

Chaudhri Suraj M ai : And he is the Secretary o f  the party.

M r. Speaker : I  must tell the hon. m em ber that it is not to  ‘K apoor
Singh’ but to the ‘ Speaker 5 that he is giving this salary.

M ehta R a n b ir  Singh : I  wish to clear the m isunderstanding by  saying
that I am not m aking any personal charges in this H ouse.

Mir. Speaker : N o body is under any m isunderstanding or m isappre
hension.

M ehta R an b ir  Singh : I  have no intention o f  m aking any personal
charges against you  or anybody else. W hat I  m ean to  discuss here in this 
H ouse is the principle involved  in the proposed salary o f  the Speaker. Rules 
68 and 69 say.........

Mir. Speaker : Y ou  are not to  interpret the rules. That is for m e to
do.

MIehta Ranbir Singh : M y intention in quoting the rules is to^clear
the m isunderstanding.

Minister for Home and Revenue : The Bill w hich is under discus
sion relates to  the fixation o f  the salaries o f  the Speaker and the D epu ty  Speaker. 
The incum bent o f  the post and his personality are absolutely irrelevant. W e chnnot 
change the law every tim e a new  person occupies the Chair. Therefore 
I  strongly point out to  m y hon. friend that what he is saying is absolutely 
irrelevant. Qualifications or disqualifications o f  a particular incum bent or a parti
cu lar person w ho happens to  occupy that place are in no way relevant.
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Mr. Speaker : I  know the rules. A  m otion o f  no-confidence against
the Speaker can only be brought in the H ouse on a substantive m otion, but I  
have given a good  deal o f  latitude to the hon. m em ber for one reason or another 
and I know that he is not at all relevant and has not been relevant up to  this 
tim e.

Mr. Prabodh Chandra : H e cannot be relevant.

Mr. Speaker : I f  the hon. m em ber wants to m ove a m otion o f  n o-con 
fidence against the Speaker he can do so.

M in is t e r  for Home end Revenue : On a point o f  order. I  know  that it m ay 
be embarrassing for the incum bent o f  the Chair to  over-rule objections that m ay be 
levelled against him, but we as members o f  this honourable house have also 
got privileges and if, therefore, any thing is said about the person of the Speaker 
which is derogatory to the dignity o f  the House, it is as m uch our privilege as 
members o f this H ouse as it is the privilege o f  the hon. Speaker to stop such 
m atter?. {C h e e r s ) . Therefore I want to voice this feeling that it is extrem ely below 
the dignity o f  the H ouse to bring in the qualifications or disqualifications o f  
the occupant o f  the Chair.

Mr. Speaker : I have already said that I have left this to  the sense o f
responsibility and dignity o f  the hon. members o f  the House.

Mehta Ranhir Singh : W hat can 1 do i f  any hon. m em ber has no sense •
I  have already said that 1 have respect for you, no less than any one else* 
B ut whatever I have said and whatever I am going to say is in  accordance with 
rule 88. The House will agree with me that when we have to appoint any one 
we have to take his qualifications into consideration and fix his salary according
ly. Sir, unluckily, other members are not with me, perhaps they think that 
they have more respect for you than I have.

Mr. Speaker : The hon. m em ber is irrelevant.
Mehta Ranbir Singh : My friends to-day call me irrelevant but what

have they been doing ? I say that the principle should be that as you  have to  
work much due to the office "you hold, therefore, you should be paid according
ly  and not that because a Minister has been given this salary, therefore* 
the Speaker should also be given the same salary.

Premier : (The hon. Dr. Gopi Chand Bhargava) (H industani) : I  hope I
will be excused i f  I  have to say that the discussion that has been carried on so 
far on the Bill under consideration is the result o f  misunderstanding o f  a very 
healthy rule and principle that no personal reference should be m ade particularly 
with regard to the person occupying the Chair. I  will go still further and say 
that it is below our dignity and the dignity o f  the House and the Chair to say 
anything against the personality o f  the Speaker. I wonder why the members should 
wax so eloquent in the matter o f  the salary o f  the Speaker when it has already 
been fully discussed in the Party meeting. The House perhaps knows that the 
Speaker has to do a lot o f  work in the chamber and outside it and now after 
the partition o f  the Province he will have to solve a number o f  intricate and 
knotty problems. The House should also know that the Speaker will have to do 
more work in the next session o f  the Assembly when a large number o f  questions 
and resolutions will begin to pour in. I am aware that I was a little hard on the 
members to have m oved the m otion that the question hour be dispensed with. 
B y  the passing o f  that m otion a valuable right o f  the members has been curtailed. 
As I explained then, this could not be helped for want o f  tim e and for other 
pressing considerations. But that is only a tem porary phase and I know that 
in the next session the hon. members will fully avail them selves o f  the 
right and thus give m uch more work to the hon. Speaker. I  therefore appeal ta  
the House to pass this Bill without further delay.
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Shrimati Shanno Devi Sehgal (South-Eastern Towns General Ur ban J :
(H industani) : Sir, in view  o f  the discussion that has already taken place on  the 
M inisters’ Salaries Bill, I  dot not think m uch is left to be said regarding the 
Bill under consideration. A ll the same I  have stood up to make a few  
remarks. The Chair, as you all know sym bolises the dignity o f  the House, and 
as such, I would like to make a proposal which aims at enhancing this dignity. 
During the past few days o f  the present session, I  think you  have been 
follow ing the right course while discharging your duties. Y ou  have always 
kept in view  the rights and privileges o f  the members and as such have allow ed 
us to express our ideas freely. Although we have not been able to get the Ministers 
salaries reduced, yet I would request you  to  rise to  the occasion and declare 
that you  are voluntarily prepared to accept a reduction in you r salary.'

Minister tor Home and Revenue : On a point o f  order, Sir. I  want to p o in t 
out that the Bill under consideration concerns the salary o f  the Speaker and 
it so happens that the present Speaker is a Congressman. So w hile considering 
the present Bill, we should think o f  the office as such and not o f  the person who 
just happens to  hold it. M oreover I am the m over o f  the B ill and as such 
the hon. Speaker should not be put to  any unnecessary em barrassm ent b y  any 
direct question being put to him.

Mehta Ranbir Singh : On a point o f  order, Sir. At this stage we can 
only discuss the principle o f  the Bill and not its deta ils .

Shrimati Shanno Devi Sehgal : I  appreciate the views expressed b y  the 
hon. Minister. But I  w ould like to point out that I  do not m ean to
embarrass you  in any way. T he appeal which I  have m ade is addressed
o  you  as the Speaker and not as Sardar K apoor Singh.

Mr. Speaker : I  w ould request the hon. lady m em ber not to  refer to it when I  
am in the Chair. She can bring this m atter in the party m eeting.

Thakur Pancham Chand: T h e Speaker does not belong to any party.

Shrimati Shanno Devi Sehgal : I  w ant to  see our prov in ce  happy and 
prosperous. I f  you, Sir, accept a low er salary, you  will be setting an ideal 
before others and it shall be a m atter o f  rejoicing for the public. Taking 
into consideration the w ork that you  do, your salary, as a m atter o f  fact, 
should be equal to that o f  the Prem ier. B ut now  that the Ministers have 
refused to agree to any reduction in their salaries, I  w ould request you  to  
com e forward and declare that you  are prepared to  work on this m uch salary.

Lala Kedar Nath Sehgal (Amritsar, G eneral, Rural) (.H in d u sta n i) : Sir, I
find that the m ore a m em ber talks irrelevantly and criticises the hon. Speaker, 
the m ore tim e he is given. (Laughter). So in future we shall also follow  the same 
device to  get m ore tim e. A t present I  have stood  up to  support Sardar 
Swaran Singh’s Bill.

Mehta Ranbir Singh : On a p o in t o f  order, Sir. T h e  hon. m em ber cannot 
oppose the B ill at this stage. I  w ill refe r you  to  R u le  88.

Mr. Speaker : Lala K edar N ath Sehgal has hardly begun his speech. 
A llow  him to  proceed.

Lala Kedar Nath Sehgal : I  think it  has becom e a sort o f  habit with 
M ehta Ranbir Singh to interrupt in everyth ing w hether good  or bad. I  adm it 
that the salaries are high, but after the M inisters’ Salaries Bill has been passed 
it  does not look  reasonable to raise any objections regarding the Speaker’ s 
Salary. I  w ould like to  point out that the w ork o f  the Speaker, that is to  
con du ct the meetings and to control the House, is as im portant as the work o f  
the Ministers. Looking from  this aspect, it is quite reasonable that the salary o f  
the Speaker should be equal to  that o f  the Prem ier.
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Sardar Shiv Singh : (Gurdaspur N orth, Sikh, Rural) (P unjabi) : Sir, I
have stood up to submit that the views expressed b }' M ehta R anbir Singh are at 
present uncalled for. The best thing o f  course is that all the Ministers as well as 
you , Sir, should draw Rs. 500 as m onthly salary and the salary o f  the honourable 
members should also be reduced by R s, 100. But in view  o f  the short life o f  the 
present Assembly, it is not advisable to effect these changes. New elections, I  
think, w ould be held in March or April next, and at that tim e people will not 
return the member whom they would not like. I  would submit that the salaries 
should be fixed according to the previous scale. I would therefore hum bly 
request M ehta Ranbir Singh to withdraw his m otion.

Mr. Prabodh Chandra (Gurdaspur, General, Rural) (Hindustani) : Sir
one o f  m y hon. friend who represents the people o f  Ludhiana and Ferozepore 
districts has remarked that the welfare o f  the people o f  our province lies in the 
fact that the Speaker’ s salary be reduced. I  am constrained to  say that here is a 
case o f  th e  devil giving sermons. M y honourable friend perhaps does not know  
that the office o f  the Speaker in all the legislatures o f  the world is looked upon 
as m ost honourable in respect o f  honour as well as pay. As such Mehta R anbir 
Singh has violated that tradition by bringing up the present m otion and has 
thereby impaired the dignity o f  the House. His irrelavent speeches also am ount 
to the same thing. But such things have becom e a habit with M ehta R anbir 
Singh. I would request the House that the Speaker’ s Salary Bill be passed.

Th^ A ssem bly then adjourned jo r  lunch and reassem bled at 2 -3 0  p .m .  
o f the clock. M r . D ep u ty  Speaker (Thakur Fancham  

Chand in the Chair).

Mr. Deputy Speaker : Question is—

That the East Punjab Legislative Assembly Speaker’s and Deputy Speaker’s 
Salaries (Amendment) Bill be taken into consideration at once.

T he motion was carried-

Mr. Deputy Speaker : The Bill will now be considered clause by clause.

Clause 2

Pandit Shri Ram Sharma (Southern Towns, General, Urban) 
(Hindustani) : I  m ove :—

That line 9 and the following lines be substituted by the following words :—

“Twelve thousand rupees a year and a conveyance allowance at the rate 
of eighteen hundred rupees a year and there shall in addition be pro
vided by Government a free house at Simla,”

{A t this stage M r . Speaker resumed the Chair.)

Sir, it is m y unpleasant duty to put forward an amendment to the 
Speaker’s and D eputy Speaker’ s Salaries Bill. The o b je c t  o f  this am end
ment is to reduce the salary o f  the Speaker as proposed in the Bill to 
rupees twelve thousand a year and the conveyance allowance from  3,600 to  
1,800 rupees per annum. So far as the need for providing a house to the hon. 
Speaker is concerned, I feel it must be provided but I  have done away with the 
w ord ‘ furnished’ as it is very ambiguous, vague and indefinite in its m eaning.
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[P t . Shri R am  Sharma]
Mr. Speaker^ I  would like to make it clear beyond/doubt at the very outset that 
it is far from  m y m ind to cast any reflection on your personality by  m oving this 
amendment. In  fact not to talk o f  the am endm ent, even the Bill has nothing 
to do with it. This salary is being fixed for an office in which this august House 
can instal any hon. member. It  is sheer coincidence that this Bill has been put 
forward by Governm ent when you  are occupying the Speaker’s chair. I, there
fore, hold the view that any discussion on the Bill or the am endm ent has no 
connection , near or far fetched, with your personality. I t  is the question o f  
principle that is involved in m oving this am endm ent. I  m ay also point out that 
m y remarks are equally applicable to the M inisters’ Salaries Bill, because those 
salaries were fixed for offices o f  the Ministers and not for any particular person. 
Since I  m oved  an am endm ent to that Bill, it does not behove me to  keep 
mum at this tim e when the same principle is involved in this Bill as well.
I f  I  refrain from  m oving an am endm ent to  this Bill then I  would be charged 
o f  partiality to  the hon. Speaker.

Minister for Home and Revenue : R est assurred, no bod y  will accuse you
o f  that.

Pandit Shri Ram Sharma : I know  the hon. M inister will not do that
because he has got the Bill concerning him self passed and now he wants to  drag 
the hon. Speaker on the same thorny ground in which he is stuck up. Mr. 
Speaker, I again assure you  that I would have been the last person to  m ove this 
am endm ent i f  it had any effect on your ability , prestige or d ign ity . B ut it is m y 
firm belief that the d ignity o f  an office is not enhanced by  our fixing a higher 
salary for it. I am rather constrained to  say that the M inistry has unw ittingly 
shown scant respect to  the high office o f  the Speaker as the proposed salary is 
less than the salary o f  a Cabinet M inister, I m ean the hon. Prem ier.

Now, Sir, there is no gainsaying the fact that ours is a deficit Budget 
Apart from  this, being a congressman, I have always dem anded vigorously the 
scaling down o f  high salaries p a id 'to  the Services in the province. W e can, there
fore ill-afford to pay such a fat salary to the Speaker as has been proposed in the 
Bill. H ence m y opposition  to it is natural. Then I know  it full well that the 
views held by  the hon. m embers while occupying opposition benches, undergo a 
radical change when they com e into power. This is true o f  the hon. m em bers 
gracing the treasury benches. W hen they form ed the O pposition in good  old days, 
they talked things full o f  meaning and people like myself' rem ind them o f  their old 
professions. B y  making this remark, I am also referring to the late Sir Chhotu 
R am . W hen he was the Leader o f  the Opposition in pre-autonom y days, he 
talked o f  lo fty  ideals but when he becam e a Minister o f  the U nionist Governm ent, 
he and his colleagues found it very difficult to translate their ideals into action. 
So what 1 m driving at is that the hon. members when they com e into power, 
should not deviate from  the views which they held while occupying the O pposition 
benches. B ut to-day, we find this very thing happening on the floor o f  this House. 
In  the legislatures o f  other countries, there is generally little discussion on the 
Speaker’ s Salaries Bill. B ut I can cite a precedent from  the previous Legislative 
A ssem bly o f  the Punjab. W hen the B ill fixing the' salary o f  the Speaker o f  
that Assem bly, Sir Shabab-ud-D in, was under consideration, I  m oved an 
am endm ent to  reduce his salary by  Rs. 500. The present Premier had then 
m oved  for reduction in the salaries o f  the Ministers. In  m oving the presen t 
am endm ent, I  am actuated by  the desire to  m aintain consistency in m y past 
and present attitude. I t  is a m atter o f  principle that i f  we were opposed to certain 
things when we were in the O pposition , wre should continue to  be against them 
even when our party has com e into power. I f  as m em ber o f  the Congress 
party, I  had then opposed the Speaker’ s Salaries B ill, should I  not be
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consistent with m y  past position  and oppose this B ill on the same grounds ? Sir, 
I  had to  m ove this m otion  on a m atter o f  principle ; otherwise you  can never 
expect o f  me to say a w ord that m ight detract from  the digin ity o f  you r august 
office. Our Ministers m ay forget the principle for w hich  our party  once stood. 
I cannot. W hether it is the question o f  fixing the salary o f  a M inister or the 
Speaker, true to m y principles and the principles o f  m y party, I  must raise m y 
voice for effecting reduction in them. The hard circumstances in which our 

t  country is placed, the principles on which the Congress has been taking its stand,
the obvious deficit in tho budget and the need for creating a feeling o f  self- 
sacrifice and true service am ong the services— all dem and that the Speaker should 
accept less salary than that proposed in the B ill under discussion. It  is a p ity  
that i f  we give expression to what we genuinely feel, abuses should be hurled 
upon us and ulterior m otives im puted to  us. B u t I  know  that you  will neither 
call us names nor try to intim idate us (<Sardar Swa?an Singh: W e never abused you  
or in any way intim idated you .) That is w hy I  hesitate to oppose the Bill. 
I f  some people think that we are fifth-colum nists let them flatter themselves. 
B ut I must say that it does not behove a Prime Minister to  use abusive epithets 
for the members o f  his own party, nor is the use o f  such language in keeping 
with the dignity o f  this House. I f3 Sir, I  were to  expect a similar reaction from  
you also, I  would never hesitate even then for a m om ent to m ove the amendment, 
I  know, you will not call names even i f  I  m oved a m otion for reduction in your 
salary. The call o f  duty urges me to remain consistent in m y words and actions 
and I dare not go against m y conscience. M y action in m oving this am endm ent, 
I  know, will not be liable to onesided com m ent o f  the newspapers, or to  coloured 
versions o f  press reporters, and no one will be m oved to  ascribe it to m y desire 
for ministership or to  any other personal m otives. W ell i f  I  did  m ove for reduc
tion in the salary o f  Ministers or in the num ber o f  Parliamentary Secretaries 

t there would have been an uproar and the House would be converted into a
babel o f  tongues. Sir, I  would request you to consider this m atter impersonally. 
W hat work are the ministers, who are great on ly  in name, doing as com pared 
with the heavy responsibility you  shoulder.

M r. Speaker : I request the hon . member not to be personal. I quite under
stand and realise his feelings as regards the Ministers and I  know  that in one 
way or another he will try to bring them in. Comparisons are always odious. 
H e can discuss the question o f  Speaker’s salary but should not bring in the 
Ministers.

Pandit Shri Ram Sharma : No, Sir. I cannot think o f  com paring them  
with you. There is no com parison between a m ountain and a m ole hill, betw een 
your august office and a ministership ? (Laughter) .

Mr. Speaker : Y ou  are still persisting in it. ^

Pandit Shri Ram Sharma : Sir, though the thought o f  such com parison 
has never occurred to me, it is m y unpleasant duty to m ove this m otion. The 
financial condition and exigencies o f  the situation in the province dem and it, 
though I  am not oblivious o f  the high dignity attached to  your office. W hile 
m oving a similar m otion in the case o f  M inisters’ salaries, I  had to face abusive 
epithets. But I must obey the call o f  duty even against m y will. In  m y opinion 
the Speaker’* office should be independent o f  his emoluments because the 

| two are not necessarily dependent on each other. I f  the M inisters’ Salaries
Bill has been passed and a mistake has been com m itted this does not meat} 
that we should miss an opportunity to retrieve it, even though partially.

Mehta Ranbir Singh : On a point o f  order, Sir. Can an hon. mem bo
call a Bill that has been passed by  this house Galat ?

Mr. Speaker : I know that was a reflection on  the H ouse as a w hola
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Pandit 3hri Ram Sharma : I f  it w as so, I  w ithdraw  it. B u t I h ad used
th e  w ord in an abstract and general w ay . W h a t  I  m ean to say is th a t if an y  
th in g  has been  don e b y  m istak e , it shou ld  be am en ded , i f  possible . I f  the  
d ig n ity  o f  S p eak er’s office were dependen t on its em olu m en ts, I  w ould never  
m o v e  th is m o tio n . I  can cite p reced en ts in  its support. T h e  Speakers o f  the  
W e s t  B en gal L egislative  A sse m b ly  and th e M adras A sse m b ly  are draw ing Rs. 750  
a n d  R s. 1 ,00 0  per m en sem , respectively , as their salaries. T h e  Speakers o f  
L egislatu res o f  oth er countries do n o t h ave bigger salaries. E v e n  th e President 
o f  U . S . A . does not draw  a fa t  salary. T h e  circum stances confronting our cou n try  
an d  our province, th e principle o f  w hich th e  Congress has been an  exp on en t  
so long a n d  the need o f  settin g  a good  e x a m p le  o f  sacrifice for th e serv ices, 
all d em a n d  th a t th e  salaries should  be reduced.

Sir, y o u  also used to  advan ce th e sam e argu m en ts at th e tim e  y j u  w ere  
a m em b er o f  th e  O pposition . U n d er th e present circum stances it is still 
necessary th a t there should  be a redu ction  in  th e salaries. A  proposal w as pu t 
before th e  H o u se  to  th e  effect th a t th e  a b ility  a n d  w ork o f  a m an  shou ld  be  
th e  sole criteria for fixing his salary. I  th in k  th is is a  ridiculous proposal for  
we can n ot fix a n y  stan dard for a b ility  an d  w ork an d  even  a Ju dge can n ot give  
a final ruling in th is m a tter. M oreover, i f  w e a ccep t th is  principle w e w ill be  
fa ced  w ith  th e difficult prob lem  o f  increasing or decreasing th e  salary o f  the  
Speaker w henever there is a change o f  th e in cu m b en t o f  th is office and  it w ill 
b e im possible  to  reach a n y  d e cisio n . I  qu ite agree th a t you  h old  a high office 
and deserve a high  salary and also y o u  h ave  a h e a v y  bu rden  o f  respon sib ility  
upon your shoulders w hich our M in isters w ill n ot be ab le  to  discharge even  a fter  
seven  successive b ir th s .

Mr. Speaker : N o  personal reference p le a se .

P a n d it Sim Ram Sharma : I  am  n o t m a k in g  a n y  personal reference
to  a n y  M inister b u t w h at I  stress is th a t y o u  h a v e  n o t on ly  to  keep  
th e  m em bers in order b u t also th e M inisters. I f  w e begin  to  iudge
th e person b y  the standard o f  th eir w ork, th en  oar m in iste rs ......... Y e s ,  I
h ave  received  your w arning and do n o t in ten d  to  com p le te  m y  senten ce. 
T h e hon. H o m e  M inister has just said th a t th e  S p ea k er has n oth in g  to  do w ith  
th e  in trod u ction  o f  this B ill an d  I qu ite agree w ith  h im  th a t it is n o t ap p ro 
priate to  p u t a n y  d irect qu estion s to  th e Sp eak er a b ou t th is B ill. A s  th e  B ill  
has been  introdu ced  b y  th e hon H o m e  M in ister, I h ave  to  say  a few  w ords to  
h im . I  am  a m em ber o f  th e G o v e rn m e n t p a rty  an d  I  th in k  I  am  w ith in  m y  
rights to  draw  th e atten tion  o f  the C abin et tow ard s th is m a tte r . S om e o f  
m y  hon . friends advise m e n o t to  oppose th e  B ills  in trod u ced  b y  th e  M inisters  
an d  suggest th a t i f  I  h ave  to  say som eth in g  regarding th ese  B ills  I  can  do so 
p riv a te ly . B u t  I  w ould  ask m y  friend s th a t i f  w e a cc e p t th eir cou n sel, w h at  
is th e  use o f  calling th is session a n d  in v itin g  th e  p u blic  an d  th e  press rep re 
sen tatives to  w atch  and report its proceed ings ? W e  w a n t to  im press u p o n  th e  
pu blic  th a t w e used to  oriticise th e  G o v e rn m e n t w h en  w e w ere in O p p o sitio n  
an d  still w e h ave th e courage to  p oin t ou t th e  shortcom ings o f  our ow n M in isters. 
T h e  hon . m em b ers m igh t be kn ow ing th a t from  th e  B ritish  P arliam en t  
d ow n  to  th e sm allest sta te  A ssem b lies  or P ra ja  M a n d a ls , th e  m em bers h ave  a  
righ t to  criticise the M inister? o f  th ei 3parties an d  I  th in k  I  h a v e  n o t v io la ted  
th e ru les an d  regulations o f  m v  p a rtv  in criticisin g th e p olicy  o f  our M in istr y . 
I  feel I  h ave  a right to  te ll th e  public th at th e  M inisters h a v e  su cceed ed  in  
g ettin g  the ap p roval o f  th e  H o u se  to  th e salaries o f  th eir  ow n choice bu t as far  
as th e  salary o f  th e  Sp eak er is concerned, a  b e tte r  exa m p le  shou ld  b e  set.

Sardar Gurbachan Singh : M r. Speaker, he is rep eatin g  th e  argum ents
alread y a d v a n ced .

Mr. S p e a k e r  : H e  has an d  I  w ould  request h im  to  a v o id  re p e titio n .

188 EAST PUNJAB LEGISLATIVE ASSEMBLY [7TH NOV. 1947



Pandit Shri Ram Sharma : Y e s , Sir, I h a v e  to  stress on ly  one th in g  and
T arn  p u ttin g  it in d ifferen t form s. I  con ten d  th a t th e  M in isters shou ld  p a y  
h eed  to  our suggestion  and a cce p t a reduction in  th eir  salaries. I  hold th a t th e  
Sp eak er’s sa lary  should  be red iced so th a t a n oble exa m p le  m ay be se t to  show  
th a t  our ablest m en can w o rk  on m in im u m  salaries.

Mr. Speaker : G lause under consideration , am en dm en t m o v e d —

Th*t line 9 and the following lines be substituted by the following words : —
u Twelve thousand rupees a year and a c'►nveyance allowance at the rate of 

eighteen hundred rupees a ye ir fci>d there shall in addition be provided 
by Government a free house at Simla.’

Sardar Bachan Singh (L ud hiana C en tra l, S ik h , R ural) {Punj ibi) : 
Sir, I  rise to  su p p ort th e a m en d m en t m o v e d  b y  m y  hon. frien d . T h e  reason  
w h y I  feel I  m u st sup port it is clear from - th e fa c t th a t th e tim es h a v e  now  
ch an ged  and i f  I  m a y  say  so th e  change is tak in g  place v ery  fa st. I  qu ite agree  
w ith  the rem arks o f  th e hon. m em bers th a t w e are inertia stricken  an d  w e  
shou ld  shake o ff this leth argy  and m o v e  w ith  th e  tim es. I  go still fu rth er an d  
sa y  th a t th e change in tim es is a form idable  force and a n y o n e  w ho refuses to  
feel it gets crushed under its in vin cib le  w eight. W h e n  th e w hole a d m in istration  
was in the hands o f  B ritish  G o v ern m en t M inisters used to  draw  R s . 5 ,0 0 0  per 
m o n th  as their salary. A fte r  som etim e w hen th e  U n io n ist p arty  cam e to  pow er  
it  su cceed ed  in fixing th e salaries o f  th e M inisters a t R s . 3 ,0 0 0  per m on th . T h e  
p u b lic  got dissatisfied w ith  the decision , as th e y  h ad  no food  to  eat, no cloth es  
to  w ear an d  no p lace  to  hide th em selves in. T h e  tim es h a v e  again  changed. 
W e  are passing th rou gh  a crisis. P eople feel th is u n even  d istrib u tio n  o f  
am en ities o f  life . U n d e r  th ese circum stances people  are justified  in com p la in in g  
again st the attitu d e  o f the G o v ern m en t w hich instead o f  im p rovin g  th e  hard  
lot o f ill-fed , ill-c la d  an d  un cared  for people, has already fixed  th e  salaries o f  
th e M inisters at abn orm ally  high rates. Socialism  is com ing to  th e  lim e  ligh t  
day by  d ay . In  fact th e w hole w orld is m ovin g  ahead tow ards Socialism . I t  
is bu t n atural th a t there is no room  for those capitalists w h o h a v e  m u ltip lie d  
th eir w ealth  at th e  exp en se o f th e poor. N o w  th e w ealth  has g o t to  be d istri
b u te d  equ ally . In d ia  is a free cou ntry now . P ow er has been tran sferred b y  
th e  B ritish  G overn m en t to  th e people o f  In d ia  or in other w ords th e C ongress. 
P eop le  should n ot g et a chance to  com plain  th a t w hen Congress c \me in to  pow er  
it  a d op ted  th e sam e policy as w as adopted  b y  its predecessor. N o w  th e  G o v e rn 
m en t w h ether it is Provincial or C en tra l is a com m on  m a n ’s G o v e rn m e n t. I t  
is a representative b o d y  o f  th e m an  in th e street. I  as a m em b er o f  th is  
H o u se  w ho h ap p en  to  be a real rep resen tative  o f  th e m an in  street am  here to  
voice his grievances. T o -d a y  th is  com m on  m a n  in  th is provin ce com plain s  
again st th e  policy adopted  b y  those hon. m em bers adorning th e  T reasu ry  
benches who are im bued w ith power an d  h ave  fo rgotten  all th e  prom ises th e y  
h ad  m ade som etim e ago.

Sardar Shiv Saran Singh : O n  a p o in t o f  order, Sir. T h e  hon . m em b er
has said  th a t he is a real representative o f  th e  people. I  b e g  to  su b m it th a t e v e ry  
honourable m em ber here is a  real representative o f  th e people.

M *1 S p e a k e r 1 : T h is  is no p o in t o f  order.
\

B ' c h  v i  S i n ^ A ;  I f  I  am  n o t rude, m a y  I  ask  th e  hon ourable  
m em b e r i f  we are n ot here to  represent th e  peonle w ho h a v e  sen t u s here ? 
P erh ap s th e  honourable m em ber has no kn ow ledge a b o u t it . I f  he h as n o t  
u n derstood  m e how  am  I  to  b lam e ? I  wish to  su b m it th a t so far 'as y o u r  
proposed salary along w ith  th e conveyance allow ance an d  a free furnished  
:house is concerned, th e honourable M inisters w ho h ave  a lread y succeeded in
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fixing fa t  salaries for th em se lve s w a n t to  fix  y o u r  sa lary  to o  in th is  H o u s e . 
Since th e  proposed salary  o f  th e  Speaker concerns y o u , I  w ish to  brin g th is  
p o in t h om e to  you  th a t you  h a v e  alw ays been a lead in g  figure in th e C ongress  
struggle for freed o m . B u t th e  honoura b le  M in ister for H o m e  an d  R e v e n u e  
has stated  th a t y o u  h ave  no concern wxth  it . D oes th e h on ourable  M in is te r  
m ean  th a t is th e business o f  th e m over to  in trodu ce th e  B ill even  th ou gh  it  
concerns th 9  Speaker a n d  o f  th e m a jo r ity  o f  th e H o u se  to rush through it  ? 
I  w as rem in din g you  a b ou t th e  m eritorious services th a t y o u  h ave  rendered in  
th e  cou n try ’s struggle for freed om . Y o u  h a v e  m a n y  sacrifices to  y o u r credit. 
Y o u  can v e r y  w ell p u ll on  w ith  y o u r bare necesssties. S ince th e  hon ourable  
M in isters h ave  a lread y succeeded in fixing th eir salaries and oth er a llow an ces  
a n d  a free  fu rnish ed house for th em selves, th e y  w ant y o u  also to  g e t th e  sam e. 
I  a m  confident th a t y o u  w ill also m ain tain  a h igh stan dard  o f  pu blic  service ju st  
lik e  M r. P a te l w ho m a in ta in ed  a v ery  h igh  stan d ard  o f  pu blic  service du ring  
his P residentship . O ur provin ce is in great distress. T h o se  hon ourable  
m em bers sittin g  on ! reasury B en ch es w ho h a v e  bee n  elected  as m em bers o f  
th is  H ou se  on C ongress tick et h ave to  p rove  th a t th e y  are n o t occu p yin g  those  
seats  fo r draw ing huge salaries, for  liv in g  in com fo rt in furnished houses b u t  
sim p ly  because th ey  h a v e  to  serve th e  p u b lic  in th e  reai sense. In  fa c t p u b lic  
service should be th eir w atch w ord. T h is  is not a ll. People sh ou ld  app reciate  
th e  services rendered b y  th em  for their w elfare. T im e s  are chan gin g fa st. W e  
shou ld  realise th is  fa c t th a t th ose w ho w ere liv in g  in  p le n ty  on ly  y e ste r d a y , 
h ave now  been rendered hom eless and h ave  n oth in g  to  fall back  up on . W e  
shou ld  also change w ith  th e  tim e s w h ich  are ch angin g fa st. I  w o u ld  like to  
ap p eal to  th e h on ourable M inisters an d  th e  h on ourable m em b e rs  in  th e  v e ry  
n am e o f  th e  C ongress w hich a ttain ed  its goal a fte r  2 8  years o f  sacri fice n o t  
because w e w ere rich , n o t because w e w ere liv in g  in  furnished houses, n o t b e c a u se  
w e were m o vin g  a b o u t in  m o to r cars bu t because w e risked our lives even  in  th e  
struggle for our cou n try ’s freedom . W h a t  I  feel th ese  d a y s is th is th a t  th e  
spirit o f  sacrifice is no m ore to  be  foun d in  us an d  th a t w e are go in g  o if  th e  
w a y . W e  should  revive  th e old  spirit o f  self-sacrifice and  sense o f  d u ty . In  
fa c t w e shou ld  inculcate th e sam e spirit o f  self-sacrifice and  sense o f  d u ty  w hich  
k e ls o n  an d  his m en  show n . N elso n  u tt9red  th ese  w ords on  his d e a th  
b ed  in  th e V icto ry  s h i p :  “  E ngland exp ects every  m a n  to  d o  h is d u t y . ’ 5
W e  are passing th rough crisis. O ur refugees are in  a m isera b le  p l ig h t . 
Spm e o f  th em  are passing their d ays on  th e  road -sid e  an d  others in  th e  streets. 
I n  fa c t th ey  h a v e  no  place to  h id e  th em selves in , no fo o d  to  ©at a n d  n o  clo th es  
to  w ear. T h e  honourable M inisters shou ld  h ave  fixed  th eir salaries k e e p in g  in  
v iew  th e  hard lo t o f  th e  refugees. N o w  th a t th e y  h a v e  succeeded in  fix in g  
th eir salaries, th e y  h a v e  com p letely  forg o tten  th ese poor refugees. A fte r  all 
w h a t w ill be  th e  o u tcom e o f  th eir  a ttitu d e  tow ards th em  ? W h a t  steps a re  
th e y  ta k in g  to  im p rove  th e  h ard  lo t o f  th o se  poor p e o p le  w h om  th e y  rep resen t ? 
I t  will n o t be  ou t o f  p lace to  m en tion  here th a t w e h a v e  b een  elected  as 
m em b ers o f  th is  H o u se  b y  these p oor people. W e  m u st serve th e m  w ell. S o  
far w e h a v e  n o t don e a n y th in g  su b sta n tia l for th e m . I  w ish to  su b m it th a t  
th e  present B ill does n o t concern y o u r  person . W e  are here to  g ive  our o p in ion  
©r to  p u t it  in  oth er w ords th e  op in ion  o f  th e  m a n  in  th e  stree t w h om  w e  
represent in th e  H o u se . O ur cou n try  in  gen eral an d  our p rov in ce  in- p a rticu lar  
si n o t so prosperous as to  fix fa t  salaries for our M in isters . So lon g as th e  hard  
lo t  o f  th e poor is n o t im p roved  an d  ad eq u a te  arran gem en ts are n o t u n d er con 
sideration fo r  p rovid in g  certain a m en ities  for th ose ill-fe d , ill-clad  a n d  uncared  
fo r  re fu g ees, i t  rea lly  ill-b e h o v e s  th e  h on ou rable  M in isters to  fix th e  salaries  
a t  v e r y  h igh  ra tes. In  fa c t th e  p resen t p osition  do es n o t p e rm it o f  a n y  
enh an ced  sa la ries . In  a cou n try  like ours w here p e o p ’e in  large nu m bers are  
sta rv in g , it  is no credit to  sa y  th a t th e  salary  o f  th e M in iste rs  has b e e n  redu ced
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from  R s . 3 ,Q 00 to  R s . 1 ,5 0 0  per m en sem  and w hen one finds on  m in u te  scru tin y  
th a t  it is n o t a fa c t  th a t th e  salary  has actu a lly  been red u ced , one is fu rth er  
sh ock ed . T h e  fa c t  o f  th e  m a tte r  is th a t th ere has really  been  no redu ction . 
In  th e p re-p a rtitio n  p rov in ce  th e  M in iste r s  used to  draw  a salary o f  R s . 3 ,0 0 0  
w ith o u t any allow an ces an d  as th e in c o m e -ta x  rates w ere th en  higher a  su m  o f  
R s . 7 0 0  u sed  to  b e  d ed u cted  fro m  th e  sa la ry . T h e  M in isters th en  drew  
R s . 2 ,3 0 0  n e t as th eir sa lary . N o w  th e  M in isters w ill g et R s . 1 ,5 0 0  a n d  an  
allow an ce o f  R s . 3 0 0  p e r  m en sem . A n d  i f  y o u  add  to  it  th e  v a lu e  o f  a  fu r 
n ish ed house w h ich  does n o t com e to  less th a n  R s . 5 0 0  a m o n th , y o u  w ill b e  
forced to  th e  conclusion th a t there is no difference b e tw een  th e  salaries o f  th e  
M in isters o f  th e u n ited  P u n ja b  en d  th e salaries th a t h ave  been  fixed  for our  
M in iste rs  o f  a m u ch  sm aller province.

Mr. Speaker : T h e  hon ourable m em b er has n o t perh aps seen th e  S p ea k er 's  
house.

Pandit Shri Ram Sharma : Y o u  w ere also a t a  M in ister ’ s b u n g a lo w  
y esterd a y , w hich w as fu lly  fu rnish ed .

Sardar Bachan Singh : Such b u n g a low s as th e  M in isters h ave  go t can n o t  
b e  h a d  for R s . 5 0 0  per m en sem  and over and  ab o v e  th is , R s . 3 0 0  p er m en sem  has  
also  b een  allow ed as con veyan ce  a llow an ce. T h e  previous S p ea k er ’ s sa lary  w as  
o f  course R s . 3 ,0 0 0  per m en sem  b u t n o  c o n v e y a n c e  a llow an ce w as a llow ed . 
Sir, it  is clearly  p rovid ed  in  th e B ill th a t  w h ereas th e  S p ea k er 's  S a la ry  w as  
previously  R s . 3 6 ,0 0 0  per an n u m , it w ould  n ow  be R s . 1 8 ,0 0 0  per a n n u m , in  
ad d ition  to  R s . 3 0 0  per m en sem  as con v ey a n ce  a llow an ce an d  a  free fu rn ish e d  
house. T h ere  is no m en tion  o f  th e  fa c t a t an y  ra te  in  th e  s ta te m e n t o f  o b jects  
a n d  reasons before us th a t th e  S p eak er even  in  p r e -p a r titio n  P u n ja b  h ad  been  
p rovid ed  w ith  a con v ey a n ce  allow ance and  a free fu rn ish ed  hou se an d  I ,  th ere 
fore, t, ke it th a  t  th e  Sp eak er had no such concessions b e fo re . U n d e r  th e  
circum stances I  am  constrained to  rem ark  th a t accordin g  to  w e ll-k n o w n  
P u n ja b i proverb  th e  G o v e rn m e n t has tak en  back  b y  th e  righ t h a n d  
w h at it gave b y  th e le ft h an d . I  am  here rem in ded  o f  the sto ry  
o f  a clever bu sinessm an . T h a t g en tlem a n  m an aged  to  ta k e  one person  
as his partner in a concern on th e con dition  th a t th e la tter w ill do  
th e p art o f  a labourer and th a t h e .w ill in vest the m on ey  th a t he h ad . T h e  
oth er con dition  w as th a t the person w ho w as to  w ork will g e t a fou rth  p a rt o f  th e  
profits as his share an d  th a t th e other th ree parts will go to  th a t c lev er .,m an . 
A fte r  som e tim e , certain persons persuaded th e labourer to  ask for as m a n y  
parts o f  the profit as his partn er w as g ettin g . W h e n  the labourer a c tu a lly  in sist
ed on havin g th e  sam e as his share, th e clever m a n  a t once agreed an d  said , 
“  W e ll  you  w ill g et th ree parts and I  w ill h ave th irteen  p arts o f  th e  shares o f  th e  
profits ” . S im ilar is the case here. T h e  salary has been  reduced b u t th a t  
redu ction  has been m ad e good  b y  p a y m e n t o f  an allow ance an d  b y  provid in g  a  
free furnished house.

W e  cannot keep on  criticising th e  Speaker w hen he is in th e  C hair and  I  
h ave to  say th a t it  is a  case o f  p u ttin g  du st in o n e ’ s eyes. T h e  princip le th a t w e  
should h a v e  before us is “  w ork according to  o n e ’s cap acity  an d  p a y  according to  
one s n eed  ” . I f  y ou r needs are such th en  you  should be g iven  even  R s . 2 ,0 0 0  
in stead  o f  R s . 1 ,5 0 0  an d  a fu rn ish ed  house should also b e  a llow ed . B u t  y ou r  
colleagues and w e are doin g w ith ou t R s . 1 ,5 0 0  an d  a fu rnish ed  house. I  w ill 
request th a t w e should  m o v e  according to  the tim es. I f  w e shall n o t do so, w e  
m a y  be w iped ou t like B ritish  Im p erialists and  U n io n ists . I  fear th e  C ongress  
m a y  n o t h a v e  to  m eet th e  sam e fa te . D u rin g  election  d a y s , it  w as said th a t  
w hen In d ia  w ill be free every  one w ill get d a ily  m eals, clothes and  a house to  live  
in . B u t w h at th e  m an  in th e street is gettin g  is w ell kn ow n to  everyone. T h e  
p eo p U  in general w ill now  n atu rally  like to  kn ow  w h y the M inisters should be 
allow ed euch fa t salaries and com m odious houses an d  conveyance allow ances, w hey
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(S . B achan Singh).
m o st o f  th em  are starvin g  and h ave no ro o f to  tak e  shelter u n d er. T h e y  w ill 
n atu rally  w a n t to  kn ow  th e crim es th a t th ey  h ave  com m itte d  to  deserve such s h a b . 
b y  trea tm en t and  how  our m inisters and  th e speaker deserve a ll these am en ities  
an d  luxuries o f  life . W e  w arn th a t danger lurks here an d  i f  w e do n o t tr y  to  
m ee t it  w e m a y  be overtak en .

Pandit Mohan Lai (U n a , G en eral, R u ral) (Hindustani :Sir, I  need n ot say  
th a t b ig  salaries are n o t and should n o t b e  th e  criteria to  ju d ge  stan d ard  o f  
service. W h ile  providing for such big salaries as provid ed  in  th is B ill w e m u st  
keep th e  nak ed , starved  and  h a lf  starved  people in  v iew . U n fo rtu n a te ly  or 
fo rtu n ately  I  a m  a representative  o f  a  b ack w ard  con stitu en cy  and  alw ays m o v e  
am on g those h u ngry and nak ed  people an d  w h en I  picture before m y  eyes their  
helplessness I  can n ot h elp  saying th a t th e  salary  proposed in  th is B ill is very  
large. T h erefo re , I h ave  stood  up to protest again st it. T h e  true stan d ard  is 
th a t w e sh ou ld  h ave such salaries fixed accordin g to  th e  c ap a b ility  o f  
those w h om  w e h a v e  to  serve. T h e  d aily  incom e per capita in  our  
country is on ly  seven  pice. Such poor p eop le  can n o t e v e n  dare to  
approach  the big personages draw ing R s . 1 ,5 0 0  uv R s , 2 ,0 0 0  as th eir
m o n th ly  salaries. I a d m it th a t th e  prices are v e ry  h igh . B u t w h a tev e r
th e con dition s, M a h a tm a  G an d h i has p u t forw ard th e  righ t sort o f  id ea l, th e  
id eal ox sim ple living and high  th in k in g . T h e  fa c t is th a t our w an ts h a v e  in 
creased ou t o f  all proportion  i to  our salaries how soever high th ey  m a y  be. T h e  
pan acea o f  our ills is to  dispense w ith  all unnecessary lu xu ries an d  to  lead a 
sim ple life . W e  can do w ith o u t costly  dresses p a la tia l b u ild in gs, so fa  sets, 
cigarettes and  so m an y  oth er th in gs. W e  sh ou ld  a lw a y s  keep
in  m in d  th e poor people w h om  w e represent here. T h e y  can n o t a fford  to
em p loy  servan ts at high w ages. I t  is v e r y  se lfish  on  our p a rt to  fill Our
purses at th e  cost o f  th ese  poor p eo p le . B u t I m u st say th a t ours is a cry in  
w ilderness. W h a te v e r  a m en d m en t is b ro u g h t u p , is re jec te d . (Laughter). A s  
s m a tte r  o f  fa ct, our con stitu tion  is such th a t th e  less said  a b o u t it  th e  b e tte r .
I  am  in a very aw kw ard position  an d  it is m y  ill-lu c k  th a t  I  h a v e  b e en  in v o lv ed  
in such an atm osph ere.

Sardar Sajjan Singh (P atti S ik h , R ural) ( Pufljabi) : S ir, th ere
is a fam ous saying th a t w h oso ev er w ishes to  b ecom e a m a ste r ,
m u st first be read y  to  serve. E v e r  since the Congress cam e in to  
existen ce, its aim  has been to  serve th e p eop le  and w e h a v e  been  telling  
th em  th a t th e Congress G o v e rn m e n t, w h en  it com es into pow er, w ill rig h tly  
and tru ly  serve th e  people . B u t it is regretted  th a t th ese  prom ises h a v e  n o t b een  
fulfilled. I  m a k e  b old  e v e n  to  say  th a t th e criticisim  w h ich  w e levelled  again st th e  
U n io n ist M in istry  in th e past, a lso  applies to  us to d a y . I  w o u ld  th erefore  like  
to  request th e H o m e  M in iste r , th rou gh  y o u , th a t th e  salaries o f  all o f  us m a y  b e  
reduced b y  33  per cen t. T h e  m o n th ly  salary  o f  a m em b e r sh ou ld  b e  R s. 100  an d  
th a t ol a M inister R s . 5 0 0  on ly .

S a r d a r  jf&gjii Singh Mann : Bring in a Bill to  th is effect.

S a r d a r  S a jja n  Singh : T h e  b ill o f  course w ill b e  b ro u g h t in  due course. 
M a h a tm a  G an d h i once pointed o u t th a t e v e n  to  m a in ta in  in d ep en d en ce, y o u  
m u st h a v e  high m oral character. W e  are, th erefore, m o ra lly  b o u n d  b y  th e  
pledges th a t w e h a v e  so far b een  givin g  to th e people. W e  shou ld  draw  th e  
lea st sa lary  an d  in th is w ay  sh ou ld  create an exam ple for oth ers. W i t h  th ese  
w ords I  requ est th e H o u se  to  accept th e  prop osed  redu ction  in  th e  S p e a k e r ’s 
salary .

Seth Sudarshan : Sir, I  m o ve :

That the question be now put.

Mr. Speaker : I a m  aw are th a t m em b ers are rep eatin g  th e  sam e argu
m en ts and  there is n oth in g  new  in th eir speeches. B u t as th e m o tio n  before
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th e  H ou se  is such th a t concerns m e, I  do n o t w ish to  be m isu n d erstood , T h ere
fore , I  w ould like those m em bers w ho w a n t to  speak  in fa v o u r o f  P a n d it Shri 
R a m ’s m otion  to  h ave their say .

Sardar Narotam Singh (S ou th -E a st P u n ja b , S ik h , R ural) {Punjabi) : 
Sir. it has been rem arked th a t th e  lion. Speaker w an ted  his sa lary  to  be fixed  
a t a certain figure. I  assert th a t th is is n o t a fa c t. H e  n ever p u t forw ard  a n y  
d em a n d  like th is. A s a. m a tter o f  fa ct, it is th e M in istry  th a t has d rafted  th e  
Bill an d  brou ght it in th e H o u se  for en actm en t into  la w . I  need n o t reiterate  
th e  considerations, a lread y w ell kn ow n to m y  hon . friends, w hich im p elled  th e  
G ov ern m en t to m ove th e  Speaker’s Salary B ill. T h en  m y  hon . friend P a n d it Shri 
R am  Sh arm a has a d m itted  th a t a capable person is required to  h old  th e  o ffic e  o f  
Speaker because his rep on sib ility  in con du cting  th e business o f  th e A ssem b ly  
sm o o th ly , e fficien tly  and  im p artia lly  is im m ense. H is  d ig n ity  is in no w a y  in 
ferior to  th a t o f  th e hon . M inisters. M y  p o in t is th a t w h en w e exp ect a  v ery  high  
stan d ard  o f  service from  th e Speaker, w e should  n o t grudge h im  th e salary  as 
proposed in  th e  B ill. I  m a y  p oin t ou t th a t th e  proposed, sa lary  does n o t a d m it  
o f  any further reduction . T h e  am en ding Bill a lready seeks to  redu ce it fro m  36  
to  18 thousand rupees a year. I ,  therefore, oppose th e  a m e n d m e n t and  stron gly  
support the B ill.

Meh ta Ranbir Singh (L u d h ian a  an d  F erozepore, G eneral tR u ral) 
{Hindustani): Sir, before lunch tim e  I  spoke on  th e  princip le un derlying th e  
Sp eak er’ s Salary B ill b u t now  I  w ish to  m ak e a fe w  observations on  th e  a m en d 
m en t pu t forw ard b y  m y  hon . friend P an d it Shri R a m  Sh arm a an d also expres s 
m y  support to  th e original B ill. (II ear} hear). I  m a y  p oin t ou t a t th e  v e ry  
ou tset to th e hon. m em b ers w ho are feelin g curious a t m y  a ttitu d e  th a t th ere is 
no inconsistency or contradiction  in volved  in  m y  view s. I  am  n o t like th ose  
o f  m y  hon. friends w ho h ave  m ad e it a p oin t to  oppose a  certain th in g  because  
it  has com e from  a certain person.

Pandit Durga Chand Kaushish : H a s  th e hon . m em b er a n y  right to  m a k e  
a  second speech on the sam e B ill ?

Mr. S p ea k er : M y  hon . friend m a y  k n ow  th a t he w as th en  speakin g on
th e  m otion  for consideration  o f  th e B ill and  now  he is speaking on  th e  
am en d m en t.

M e h ta  Ranbir Singh : Sir, before lunch tim e  m y  hon . frien d , th e  m over
o f  the a m en d m en t, brou ght in th e question  o f  th e  p erson ality  o f  th e  Speaker, 
bu t h a lf an hour later he said th in gs in con trad ictory  term s. H is  m em o ry  is 
rather short.. In  th is connection  I  am  rem in d ed  o f  an  an ecd ote  w h ich  a m p ly  
elucidates his a ttitu te . A sim p le -m in d ed  M uslim  sough t th e ad vice  o f  M u llah  or a 
M u slim  divin e in regard to  a certain m atter. T h e  M u llah  w as first  n on -p lu ssed  
b u t soon an  idea struck h im . H e  asked h im  how  th e H in d u s d id  th a t th in g . T h e  
questioner said th a t th ey  did  so in  a p articu lar m anner. Soon cam e th e  rep  
fro m  th e M ullah , £ O h , th en  w e m u st go th e op p osite  w a y  T h is  is h o w  
resolved the d ifficu lty  o f  th a t sim p le-m in d ed  M uslim .

Pandit Durga Chand Kaushish : Sir, how  m u ch  tim e  o f th e H o u se  is he
allow ed  to  w aste in an  ab solu tely  irrelevent ta lk  ?

Mr. Speaker : O rder, order. T h e  hon . m em b er is n o t right in  sayin g
th a t another hon. m em ber, w hile speaking on a m o tio n  before th e  H o u se , has  
w asted the tim e  o f  th e  H ouse.

Mehta Ranbir Singh : Sir, m y  hon . friend is un necessarily  g ettin g  restive . 
I  w as subm itting th a t it w as a h ab it w ith certain hon . m em b ers to  opp ose a  
m a tte r  because it h ad  com e from  a certain quarter. N o w  i f  I  opp ose th e  a m en d 
m en t under consideration, I  do not con trad ict w h a t I  h ad  spok en  o n  
th e principle underlying th e B ill. I  w ould , therefore, counsel m y  hon . fr ie n d  to  
w ithdraw  it. W ith  these words I  oppose th e  a m en d m en t and sup port th e



194 EAST PUNJAB LEG ISLATIVE ASSEM BLY [7 T H  Nov. 1 9 4 7

Seth Sudarshan : I beg to  m o ve  :
That the question be now put*
Mr. Speaker : N o t  y e t . So far as th is B ill is con cern ed , I  am  n o t going  

to  allow  a closure m otion  ju st y e t .

Chaudhri Suraj Mai (H a n si, G en eral, R u ral) (Hindustani) ; Sir, th e  discussion  
on the Bill pertaining to  you r salary and allow an ces rem inds m e o f  those tim e s—  
perh aps ten  years b a c k —w hen on hearing sim ilar argum ents from  th e  O pposition., 
th e  th ou gh t used to  cross our m inds th a t perhaps the Treasury B enches were in  
th e  w ron g. I  a m  glad to -d a y  th a t after a ll th e  M inisterial p a rty  used to  act 
w isely  even  th en . I  feel th a t such em olu m en ts are essential for these p o sts . T h e  
U n io n ist P a rty  k n ew  as to  w h at w as adequate  salary  for a particular p ost and i t  
to o k  its decision  in th is m a tte r  w isely. 1 a m  glad th a t th e  C ongress P a rty  is  
also in  practice  feelin g  th e  necessity  o f  follow ing in  th e fo o t-step s o f  th e U n io n ist  
P a rty  an d  1 hope th a t in  all th e spheres o f  adm inistration , our p a rty  w ill follow  
th e  g o o d  p reced en ts set up b y  th e  U n io n ist P a rty .

Sardar Shiv Saran Singh (K a n g ra  an d  N orth ern  H osh iarp u r, S ik h , R u ra l)  
Pun abi) : Sir, I  h ad  really  no  desire  to  speak on  th e m o tio n  b u t som e observa-

„ tion s an d  rem arks m ad e on  th e  floor o f  th e  H o u se  to -d a y  h a v e  com p elled  m e to  
opens m y  lips. I t  is a p ity  th a t som e h o n . m em b ers sh ou ld  h a v e  m a d e  reflections  
on^other m em b ers th a t th e  la tte r  are n o t rep resen tatives o f  th e  m asses,

Mr. Speaker : P lease  sp eak  to  th e  m o tio n .

Sardar Shiv Saran Singh : W h a t  I  m ea n t to  say  w as th a t th eir argum ents
are based  on p oor logic and  fallacious prom ises. 1 h a v e  n o t h eard a single w ell- 
reasoned speech  from  th e supporters o f  th e  m o tio n . T h e y  h a d  first m o v e d  fo r  
redu ction  in th e salaries o f  th e M inisters, b u t th en  th ey  w ithdrew  their am en d m en ts  
and agreed to the passage o f  th e O rdinance w hich w as in th e form  o f  a B iil belore  
th e  H o u se . N o w  th ey  h ave m o ved  for redu ction  in th e salary o f  the Speaker. I f  
th e y  h ave elected to  p la y  th e part o f  O pposition , w h y do th ey  n ot try  to  get th is B ill 
rejected  outright and  bring forth  another B ill in stead  o f  m ovin g  an am en d m en t ? 
I  k n o w  th a t those w ho claim  to  oppose th is B ill in th e  larger interests o f  
th e  p rovin ce or th e cou n try , are a ctu ated  b y  no other m o tiv e  b u t to  p la y  to  th e  
g a llery , to  see th eir n am es in th e n ew sp ap ers an d  b y  em p loyin g  o b stru ction ist  
ta ctics, to  w in cheap p o p u la rity . T h e y  h ave n o t been  able to  ad van ce  even a 
single sound a rgu m en t in favou r o f  th e a m e n d m e n t. So I  th in k  th e y  w ould  d o  
w ell to  w ith draw  it .

Pandit Shri Ram Sharma : I  beg leave  to  w ith draw  m y  m o tio n .

Mr. Speaker : I b it th e  pleasure o f  th e  H o u se  th a t  th e m o tio n  be w ith 
draw n  ?

Some Honourable Members : N o .

Mr. Speaker : Q u estio n  is—

That line 9 and the following lines be substituted by the following words —

“ Twelve thousand rupees a year and a conveyance allowance at the rate of eighteen? 
hundred rupees a year and there shall in addition be provided _by Government 
a free house at Simla. x

The motion was lost.

Mr. Speaker : Q uestion  is :—

That clause 2 stand part of the Bill.
The motion was carried.



C la u se  1
M  r, Speaker : Q uestion  is—

Tiiut Clause L st^nd part ot the Bill. ■'
i he motion was earned.

Title
; ‘

t  Mr. Speaker : Q uestion  is—

That the title be the title of the Bill. ' ■= •
The motion was carried.
Minister for Home and Revenue (T he h o n . Saxdar Sw aran Sin gh): 

m o v e —

That the East Panjab Legislative Assembly Speaker’s and Deputy Speaker’s 
Salaries {Amendment) Bill be passe . ,

The motion was carried

T H E  E A S T  P U N J A B  N A T I O N A L  V O L U N T E E R  C O R P S  B I L L  ^

Minister for Home and Revenue (T h e  h o n . Sardar Sw aran Singh) : Sir,
w e were discussing the N a tio n a l V o lu n teer Corps B ill, w h en 1 craved  y o u r in d u l
gence to  p o stp o n e  th e  consideration  o f th e  B ill to  enable  th e  G o v e rn m e n t to  p u t  
th e a m en d m en ts in proper fo rm . T h e  B ill m a y  now  b e  ta k en  u p . *

Mr. Speaker : T h e  H o u se  w ill now  resum e consideration o f  th e  N a tio n a l
V o lu n te e r  Corps B ill.

, Clause  2 . . .  *
* Sardar Shiv Saran Singh (K a n g ra  and  N orth ern  H o sh ia rp u r, S ik h ,

Rural) (Punjabi) : Sir, I  m o v e —  . ,

That in rbmise lin^a 5 an1 3, for t e voids'* District Magistrate in the area 
within his jurisdiction may cons-titu fp for that a r e a t h e  following words be 
substituted : —

“ Provincial Government may ior any area constitute *\
/

Sir, the o b ject o f  this am en d m en t is obvious. I t  is in tu n e w ith  th e  v iew s  
expressed b y  th e  hon . M in ister on this su b je ct th e  oth er d a y . H e  w as p leased to  
rem ark th a t th a t th e N a tio n a l V o lu n teer  Corps w ill con stitu te  a  b o d y  a ltogeth er  
d ifferen t from  th e C ivic G uards. T h is  w ill be  a  force entirely n ation al in ou tloo k  
an d character and actu ated  b y  m otives o f  service to  th e  p eo p le  o f  th e  provin ce  
d esp ite  its allegiance to  th e  In d ia n  D om in io n . B u t it  so happens, as is th e  ease in  
th is B ill, th a t  w h en a m easu re o f  this nature is brou ght forw ard b y  th e  G overn
m e n t in variab ly  all th e  powers o f  recruitm ent, e tc ., are v e ste d  in  th e  d istrict  
m agistrates. Clause 2 o f  th e  B ill also fully  em pow ers th e  d istrict m agistrate  to.., 
con stitute  a N a tio n a l V o lu n teer  Corps. T h e  a m en d m en t th a t I  h a v e  m o v e d  
seeks to  vest such powers in the P rovincial G ov ern m en t or a n y  person authorised  
on its behalf. T h e  hon. H o m e  M inister supported th is v iew  during one o f  his  
speeches on th e form ation  and necessity  o f  such corps. I  therefore suggest th a t  
these powers should rem ain in th e  arm oury o f  th e  P rovincial G ov ern m en t w hich  
m a y  further appoin t a non-official A d v iso ry  B o a rd  or a  C ontrol ■; B o a rd  un der  
w hom  th e provincial and district com m anders will w ork. T h e  B oard  w ill con sist

* o f  trustw orth y publiespirited w orkers who w ill a lw ays keep before th en ! th e id ea l 
o f  public service and see th a t th e  provisions o f  th e proposed m easure are carried  
o u t in letter and in spirit. In  other w ords th is w ill n o t be  on official-ridden b o d y  
and th e D istrict M agistrate or th e Superintendent o f  P olice w ill n o t be ab le  to  
utilise the services o f  th e volunteers for their private  affairs. T h e  volu n teers, 
as I  have already stated , w ill be im b u ed  w ith th e h igh est virtue o f  service^ and  
lo fty  ideal o f  sacrifice for th is lan d  o f  ours. In  th is connection I  w ould  like to

s p e a k e r ' s a n d  d e p u t y  s p e a k e r ’ s  SALARIES BILL 1 9 5
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[S. Shiv Saran Singh]
make another submission and it is this. Certain rules are to be framed under 
this clause for the regulation o f duties assigned to the volunteers. I am o f the 
opinion that it will be advisable if non-official element is co-opted at the time o f 
drafting such rules. This is essential because it is the non-official public men 
who really feel the pulse o f the people and interpret their feelings on any matter 
affecting them. They will be instrumental in the recruitment o f the r^ght type 
o f  young men t ' the corps. Here I would sound a note o f warning to th Govern
ment to see that the non-official element is not drawn from the retired6 officials. 
Since their vision is blurred as a result o f their being a product o f the old im
perialism, they cannot serve any useful purpose. I would impress upon the 
Government not to nominate such out o f date and outmoded persons but afford 
an opportunity to public spirited men to serve on the rule-drafting committee. 
I  hope the hon. Minister will see his way to accept the amendment.
i- Mr. Speaker : Clause under consideration, amendment moved —

That in clause Hues 2 and 3, for the words *‘Oisirict Magistrate in the area within his 
jurisdiction may constitute for that area 'he following words be substit ted :

Provincial Government may for any area coustitute
The motion was carried.
Mr. Speaker : Question is—
Tiiat clause as amended stand part of the Bill.
The motion was carried.

C lause 3

Sardar Shiv Saran Singh (Kangra and Northern Hoshiarpur, Sikh, Rural): 
I  move—

1. That in iiues I 2, for the words The District Magistrate *’ the words Tne Pro
vincial Government *' he substituted.

2. That in lines 4-r-6 for ih  ̂ words “  as lie is authorised by the Provincial Govern
ment to appoint tne following words be substituted, namely :

** as fcheProvinciai Government may see hD to appoint
Mr. Speaker : Clause under consideration, amendment moved—
I. That in lines 1-2, for the words ’* The District Magistral ’ ’ the words “  Ttm Pro

vincial Government’' i o substituted.
• -  2. That in lines 4 -6, for the words “ as he is authorised by the Provincial Government

to appoint ’ the following words be substituted, namely :
' , “ as the Provincial Government may see fit to appoint *'

Mr. Prabodh Chandra (Gurdaspur, General, Rural) : I may point out that, 
i f  these amendments are adopted they would involve repetition o f the words 
‘Provincial Government’ and would make the construction o f the sentences rather 
bad. I would request the hon. Minister in charge to modify the language.

Minister for Home and Revenue : I f the honourable member reads these 
amendments along with the original Bill, he will find that the language is not 
bad, as he calls it. There is no avoidable repetition.

Mr. Speaker : Question i s __
** That in lines 1-2, for the words ‘ ‘The District Magistrate”  the words “ Tbs 

Provincial Government”  be substituted.
2. That in lines 4—6, for the words ‘ ‘as he is authorised by the Provincial 

Government to appoint” , the following words be substituted, namely :
“ as the Provincial Government may see fit to appoint.”1

The motion was carried.
Mr. Speaker : Question is ___

That Clause 3 as amended stand part of th* Bill.
The motion was carried.
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Cla u se  4 .

Sardar Shiv Saran Singh (Kangra and Nothern Hoshiarpur, Sikh, Rural) : 
I  move —

That in lines 12, for -the words “ The District Magistrate in his district’ ’ the 
words * The Provincial Government in any area” be substituted.

The motion was carried.
Mr. Speaker : Question is—

That Clause * ■*,$ amended stand part of the Bilk
The motion was carried

C lause 5
Sardar Shiv Saran Singh (Kangra and Northern Hoshiarpur, Sikh, Rural) : 

anove_
That in sub-clause $2), line 6, for the words ‘ ‘the District M agistrate”  the words 

’■‘the Provincial Government” be substituted.
'rtfie motion was carried,
M r. Speaker Question is :

That Clause 5, as amended, stand part of the Bilk
T$ie motion was carried

C lauses 6 an d  7
Mr. Speaker : Question is —

That Clause 6 and 7 stand part of the Bill.
The motion was carried

N®w Cla u s ’s
S ardar Shiv Saran Singh : I beg leave to move —

That after Clause 7, the following new clause to be nttmberod as 8 be added and 
that the subsequent clauses be re-numbered as clauses 9 and 10 :

^The Provincial Government may by notification and subject to any ondr- 
. tions which may be specified delegate its functions undie

^  Sections 2, 3  or 4 to any person or body of persons/’

The leave was granted
Sardar Shiv Saran Sin*h {Hindustani) I move :

That after clause 7 the following new clause to be numbered as 8 be added 
and that the subsequent clauses bo re-numbered as clauses 9 and 10 : —
The Provincial Government may by notification and subject to any condi

tions which may be specified delegate its functions 
under sections 2, 3 or 4 to any person or body of 
persons” .

Delegation.
powers.

•of

Sir, T h e  purpose o f  this a m en d m en t is to  g et a new  clause inserted  in th e  
R ill to  the effect th a t the pow ers given  to  th e D istric t M agistra tes be transferred  
to  th e P rovin cial overn m en t an d  th e la tter  b e  en titled  un der clauses 2 , 3 a n d  4  
to  delegate  these pow ers to  an y  person or non-official b o d y  w ho in  their op in ion  
«a n  run th e corps successfu lly .

M r, Speaker : Motion moved :
That after clause 7 the following new clause to be numbered as 8 be added 

and that the subsequent clauses be re- numbered as olauses 9and 10 : — 
XLe Provincial Government may by notification and subject to any condi

tions which may be specified delegate its functions 
Delegation of uncjer sections 2, 3 or 4 to any person or body of 

powers. persons” .
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Master Gurbanta Singh (J u llu n d u r  G e n e r a l ,  R u r a l ,  R e s e r v e d  S e a t )  (Hindus- 
tani): S ir , I  w a n t  t o  e x p r e s s  m y  v ie w s  o n  t h e  m o t i o n  m o v e d  b y  S a r d a r  S a h ib .  
D i s t r i c t  M a g i s t r a t e s  w e r e  v e s t e d  w it h  m o r e  p o w e r s  in  th e  fir s t  i n s t a n c e . I f  the* 
D i s t r i c t  M a g i s t r a t e s  a n d  t h e  S u p e . in t e n d e n t s  o f  P o lic e  w e r e  t o  r e t a in  t h o s e  p o w e r s ,, 
t h e y  w o u ld  h a v e  m a d e  r e c r u i t m e n t  fi o m  a m o n g s t  t h e  p e r s o n s  w h o  w e r e  a d m i r e r s  
o f  t h e  o ld  reg rim e . T h is  V o lu n t e e r  C o r p s  h a s  t o  h e lp  u s  in  o u r  p u b lic  l i f e .  I t  h a s  
t o  a f f o r d  u s  p r o t e c t io n  a n d  k e e p  t h e  e n e m y  a w a y . I t  is  r e s p o n s ib le  t o  a l l  o f  
n s . P o l i  t i c a l  m e n  s h o u ld  b e  s e le c t e d  fo r  i t .  F i r s t  o f  a ll t h e  h e n c h m e n  o ! th e -  
B r it is h  w e r e  s e le c t e d  f o r  s im i la r  b o d ie s . N o w  s u c h  p o l i t ic a l ly  m i n d e d  m e n  
s h o u ld  b e  s e le c t e d  a s  h a v e  t a k e n  in t e r e s t  in  s o c ia l  w o r k . B u t  I  a m  c o n s t r a in e d  t o  
s a y  t h a t  a ll  t h e  y o u n g  m e n  e n l is t e d  a r e  m e m b e r s  o f  t h e  S e w a k  S a n g h . I h a v e  s e e n  
a t  J u l lu n d u r  t h a t  t h e r e  l i e s  in  s e v e r a l  h o u s e s  lo o t e d  p r o p e r t y  w o r t h  R s .  4 0  t h o u s a n d  
in  e a c h  c a s e . U n d e r  t h e  p r o v is i o n s  o f  t h is  B i ll , t h e  D i s t r i c t  M a g is t r a t e  is  a u t h o 
r is e d  t o  e n l is t  a n y  y o u n g  m a n .  B u t  in  m y  o p in io n  i t  w il l  b e  h a r m f u l  t o  t h e  p u b lic ,,  
b e c a u s e  t h e r e  a r e  so  m a n y  o r g a n is a t io n s  w h o s e  m e m b e r s  t o o k  a c t i v e  p a r t  in  l o o t 
in g . T h i s  H o u s e  p e r h a p s  is  n o t  a w a r e  t h a t  t o  e n j is t  s u c h  p e r s o n s  w h o  t o o k  
a c t i v e  p a r t  in  l o o t  a n d  a r s o n  d u r i n g  t h e  la s t  d is t u r b a n c e s , w il l  b e  d a n g e r o u s  f o r  
t h e  p u b l i c .  I  r e q u e s t  t h e  lio n  M i n i s t e r  c o n c e r n e d  n o t  t o  e n l i s t  t h e s e  p e r s o n s  
w h o  d o  n o t  d e s e r v e  e v e n  t o  e n t e r  t h e  f ie ld  o f  p u b li c  l i f e . ,  I t  w i l l  b e  m u c h  b e t t e r  
i f  p o l i t ic a l  le a d e r s  a n d  M . L  A s . ,  t a k e  u p o n  t h e m s e lv e s  t h e  
t a s k  o f  r e c r u it in g  s u i t a b le  y o u n g  m e n  fo r  t h e  c o r p s . I f  a  p a r t i c u la r  m a n  is- 
e n t r u s t e d  w it h  t h e  j o b ,  h e  w i l l  e n l i s t  a c c o r d in g  t o  h i s  o w n  f r e e  w ill. I  s u g g e s t  
t h a t  a  c o m m i t t e e  s h o u ld  b e  f o r m e d  in  e a c h  d is t r i c t  c o n s i s t in g  o f  s u c h  m e m b e r s  a s  
r e a lly  r e p r e s e n t  t h e  m a s s e s .  T h e  c o m m i t t e e  s h o u ld  c o n s is t  o f  3  o r  4  m e m b e r s  
a n d  s h o u ld  s e le c t  s u i t a b le  c a n d i d a t e s  f o r  t h e  N a t i o n a l  V o lu n t e e r  C o r p s -

Mr. Speaker : Q u e s t i o n  is  „

That after clause 7 the following new clause to be numbered as 8 be added and 
tha t.the subsequent clauses be re-numbered as clauses 9- and 10 :—
“ The Provincial ' overnment may }>y notifcation and subject to any

conditions which may be specified delegate its func- 
Delegation of tions under sections 2r 3 or 4 to any person or body 

powers of person s”

The motion was carried
Mr, Speaker : Question is

That the new clause stand part of the Bilk
Th$ motion was carried.

C l a u s e  &

Sardar Shiv Saran Singh ( K a n g r a  a n d  N o r t h e r n  H o s h i a r p u r ,  S i k h , R u r a l )  -  

m o v e  —

, That sub-slause (a) of the existing clause 8 be omitted and that sub-clause*
(bjjrlch (d) and (e) be re-numbered as (a),- (b )(- (e) and (d)<

The motion was carried
Mr, Speaker : Question is ;

‘ ‘That existing clause 8 as amended stand part of the Bril

The motion tvas carried.
Clause  9

Mr, Speaker : Question is__
That existing clause 9 stand part of the B ilk  

The motion was carried„
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Clau se  1 

S uecClause  (1)

Sa^dar Shiv Saran Singh (K a n g ra  and  N o th e rn  H o sh iarp u r, S ik h , R u ral)  
tpi'vjahi): I m o v e  : —

That in line 2 after the word “ Corps’’ the words ‘ ‘ or Qaumi Dal”  he added.
* Sir, I feel th a t p eop le  o f  different shades o f  opin ion  w ill com e forw ard  to  

join  th e  N a tio n a l V o lu n teer Corps. I  th in k  ‘ Q au m i D a l ’ w ill b e  a m ore  
appropriate title  and re q u e st th e hon. M inister to  accept m y  a m en d m en t.

Mr. Speaker : C lause under consideration , a m en d m en t m o v e d —

That in line 2 after th« word “  Carps ’ ’ the words *' or Qaumi D.d ”  be added

Minister for Home and Reveune (The hon. Sardar Sw aran Singh) 
Sir, I  am  afraid  th a t th e language which will result i f  this am en d m en t is passed  
w ill be  rather anom alous. I  do n ot know  w h at the real in ten tio n  o f  th e hon . 
m em b e r is b u t if his inten tion  is to  su b stitu te  th e E n glish  w ords “ N a tio n a l

* V o lu n teer C orps ’ ’ by  th eir U rdu translation  “  Q au m i D a l ’ ’ th en  I  dp n o t see a n y  
possible ob jection , bu t this a m en d m en t w ill n ot result in an y  usefu l pu rpose. 
I  assure h im  th a t we can describe it as Q au m i V o lu n teer D a l in th e  tran slation  
o f  th is B ill.

B u t m a y  I  crave the indulgence o f  th e H o n ’ ble Speaker to p erm it hon. 
m em b ers o f  th is H o u se  to  give  their reactions a b ou t th e  nam e, becau se I  h a v e  
no fa n cy  for an y  nam e ? A n y  nam e w hich sou n ds w ell w ill b e  acceptable  to  m e.

Chaudhri Sher Singh : Sir, i f  tran slated  into H in d i th e  n a m e w ill m ean  
R ash tria  S w ay  am  Sew ak'1 Sangh and an organization o f  th is n am e alread y exists  
in  In d ia .

Sardar Shiv Saran Singh : I  suggest th a t the w ords ‘ ‘ N a tio n a l V olu n teer  
Corps M be o m itte d  and \ Q a u m i Sew a D al ”  be su b stitu ted .

* Sardar Gurbanta Singh (Punjabi) : I  suggest th a t th e E nglish  w ord s  
shou ld  be a ltogether ignored ’ Call it ‘ Q au m i D a l ’ or ‘ Sew ak D a l. * I  do h o t  
o b ject to any H in d u stan i or P u n jabi w ords. B ritishers h a v e  a lread y  le ft th is  
country and no E n glish  words should be used  now .

Shrimati Shanno Devi Sehgal (Hindustani): I  w ish to  suggest th a t th e  
title  should be Q au m i Sew a D a l instead o f  Sew ak D a l because a t som e stage  
la d y  volunteers m a y  also com e forw aid  to  jo in  it.

Mr Speaker : I t  is not for m e to  suggest an y  nam e as all this d raftin g  is 
don e In E nglish . T h e  H o u se  can g iv e 'it  a n y  n am e w h en th is B ill is being  
tran slated  into H in d i or P un jabi.

Minister for Home an d Revenue : W ith  your perm ission, Sir, I  w an t to  
exp lain  th a t b y  accepting this a m en d m en t w ith regard to  th e tit le , I  am  n ot  
certain as to whether further ^com plications in th e b o d y  o f  th e B ill 
will arise or not, bu t an yh ow  leavin g  th a t p oin t, i f  I  exten d  an assurance  
to  the hon. m o ver th a t in its translation and in correspondence it can be  
described as Q aum i V olu n teer D a l, th en  I  th in k  he w ill n o t press his  
am en d m en t.

Sardar Shiv Saran Singh : In  view  o f  th e  assurance g iv en  b y  th e h o n . 
M inister I  w ithdraw  m y  am en dm en t.

The amendment was by leave withdrawn.
k Mr. Speaker : Q uestion is

That sub clause (1) of Clause 1 stand part of the Rjli.

The motion was carried.
1 .{ < i I ■!.

/
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T itle

Mr. Speaker : Question is :
That the title be the title of the Bill

The motion was carried
Minister for Home and Revenue (T h e hon . Sardar Sw aran Singh) : Sir, I 

m o v e  :—

That the East Punjab National Volunteer Corps Bill, as amended » be passed.
The motion was carried

THE EAST PUNJAB UNIVERSITY BILL.
Premier (T h e  hon . D r. G op i C hand B h argava) : I  beg  to  introduce th e  

E a s t P u n ja b  U n iv e rsity  Bill.

Premier ( Hindustani) : I b eg  to  m o v e — 1

That the East Punjab University Bill be taken into considerati© a at
onceB

T h e re  w as no  U n iv e r s ity  in  th is province a fte r  th e  15th  o f  A u g u st 1 94 7 , 
T h erefo re , E a s t  P u n ja b  U n iv ersity  O rdinance h ad  to  be  prom u lgated .
I f  it  h a d  b e e n  p rom u lgated , there w as o n ly  one w a y  for us
an d  th a t w as th a t w e should  g e t  our in stitu tion s affiliated to oth er
u n iversities. T h e re  were certain difficulties in  it an d  seco n d ly  th ere  
w as difference in  courses an d  curricula as w ell. W e  d id  n o t like th a t
w h atever our stu dents h a d  studied in our schools and  colleges should  be o f  no  
a v a il to  th em . T h is  w as th e  reason w h y  th e  E a s t  P u n ja b  U n iv ersity  O rdin an ce  
w as p rom u lg a ted . I f  w e do n ot pass th is B ill  th e  O rdin an ce w ill exp ire in six  
w eek s’ tim e . T h is  is th e reason w h y  th e B ill is p jit before  y o u  n o w , as 
th e  H o u se  w ill n o t m ee t in th e  n e x t six  w eek s’ t im e . I t  shou ld  th erefore  b e  
passed now .

Mr. Speaker : M o tio n  m o v e d  :—

That the East Punjab University Bill be taken into consideration at onto.

Pandit Durga Chand Kaushish (A m b a la  D iv isio n  L andh olders) : 
Sir, I  m o v e —

That the East Punjab ̂ University Bill be referred to a seleet committee.

M y  reasons for m o v in g  th is  m otion  are th a t th is B ill being one o f  th e  
first B ills  in trod u ced  in th e legislature o f  th is  cou n try  a fte r  freed om  has b een  
declared, w e shou ld  h a v e  a d o p ted  som e different lines in th e  drafting  o f  th e  
B ill, rather th a n  fo llow ing th e  lineg th a t w ere ad op ted  in th e 19th  cen tu ry  or  
earlier, b y  E n g lish m e n  in  order to  tu rn  out clerks fro m  our un iversities, to  bring  
ou t stooges from  th em  to  carry ou t th eir business an d  their p rop agan d a . Sir, 
w h en I  look  at th is B ill I find th a t it is h a rd ly  b etter  th a n  old  w in e in  n ew  
b o ttles .

Minister for Labour and Excise : O ld  w ine is b etter .

Pandit Durga Chand Kaushish : E v id e n tly  m y  h on . fr ien d  kn ow s  
his w ine.

. Minister for Home and Revenue : Y o u  sh ou ld  k n o w  y o u r  b o tt le . {Laughter) .

Pandit Durga Chand*Kaushish : I am  ju st a  cu stom er. I f  I w ere to  go on  
poin tin g  o u t each and e v e ry  a s o e c t  th a t m u st n o t b e  con sidered  b y  th is  
legislatu re , n o t a single line  in  th is  B ill can  b e  p assed . T h erefo re , 
I th in k  th a t it w ill be w ise for th e  G o v e rn m e n t to  refer th is Bill
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to  a seclect c om m ittee , becau se  it has too m a n y  flaws to  b e  e n u m era ted  on  th e  
floor o f  th e  H o u se . It will b e  w iser to brin g th is Bill in a form  th a t is re a lly  
w o rth y  o f  an  in d ep en d en t cou n try . N o w , Sir, one argum ent th a t is b e in g  
a d v a n c e d  on  th e  floor o f  the H c u v ' is th a t w e h ave to o  little  t im e . H ow  m u c h  
tim e  has elapsed after the p artition  and how  long d oes it ta k e  to fram e a B ill ? 
S e v e n te e n  oth er un iversities ex ist in th is cou n try  a t th is m o m en t. If  so m eb o d y  
h a d  ta k e n  the trou ble  o f  p ickin g up these 17 A c ts  and i f  he had on ly  don e  
th e jo b  o f  cu ttin g  and p a stin g , p rob ab ly  he w ould  h ave h ad  a m illion  tim es  
b etter  Bill th a n  w h at has been placed  before this H o u se . N o w , m y  first p o in t  
and the forem ost o b jectio n  regarding th is B ill is th e  representation on th e Senate  
and th e  S y n d icate . It w as th e p o licy  o f  th e E n g lish m a n  to have on  such im p o rta n t  
bod ies o n ly  “  y es  ”  m en  w ho w ould  say  ‘ y es  ’ to  every th in g . I  do n o t kn ow  
w ith  w h a t view- our G ov e rn m e n t, G ov ern m en t o f  an ind ep en dent cou n try , is 
a d op tin g  a lm o st th e  sam e procedure. W e  find th a t a m a jo r ity  o f  th ese  F ellow s  
are to  be  n o m in a ted  b y  th e G overn or h im se lf or b y  th e faculties an d  th e sam e is 
th e case a b o u t th e S y n d icate . I  do n ot kn ow  where it is going to  carry us. I f  
a n y th in g  is to  com e up th a t does n o t suit th e  taste  o f  a few  persons in th e E d u c a 
tion  D e p a r tm e n t, i f  an y th in g  com es up th a t does n o t suit th e taste  o f  older  
g en era tio n ,— I  say th e older g en e ra tio n  because th is B ill is th e prod u ct o f  the  
o ld er gen eration , th is does n o t im b ib e  th e doctrines th a t th e youn ger gen eration  
is fo llow in g th ese days, —in th a t case you  w ill h ave all your proposals fizz led  out  
in  th e  Senate  or in th e Syn d icate  or an y  other b od y  th a t is set up b y  th e  C h an
cellor. T h e  C hancellor is a sort o f  H itler  for th is purpose. W h a te v e r  he says m u st  
be fo llow ed , otherw ise everyth in g  goes.

M in iste r  fo r  L a b o u r  a n d  E xd .se  : T h e  professor CProf. Sher Singh) is
there.

P a n d it  D u r g a  C h a n d  K a u sh ish  : H e  is m issing  his calling. H e  is a
professor m isca lled . I  h ave  a lread y said th a t th is is the first B ill o f its k in d  to  
b e passed b y  th e legislature o f  a province after freedom  has been  a tta in ed  b u t it  
is a BiU  w hich does n o t m ake a n y  p rovision  for th e  representation  o f  th e L eg is 
lature even  on the Senate. W Tiat w ould  you  call th a t B ill  ? I  rem em ber w hen th e  
d ebates w ere going on  on th e D elh i U n iv ersity  A m en d m en t A c t , 1942 , even th en  
those old  bureaucrats agreed to  g iv e  four seats to  the Council o f  S ta te  a n d  six  to  
the Central A ssem b ly . B u t here our ow n G ov ern m en t, our ind ep en dent G o v 
ernm ent, has m ad e no provision  for th a t. I  h ave g iven  notice o f  an a m en d m en t  
on th e su b ject. I  w an t th a t on th e  Senate  an d  th e Syn d icate  there should  be  
representatives o f  this honourable H ouse or the L ead er o f  the H ouse should  be  
courageous enough to say th a t this H ou se consists o f  nincompoops an d  th ey  do  
n o t deserve to  be on a n y  educational b od y .

Com ing n e x t to  th e app oin tm en t o f  the V ice-C han cellor, he  
is the person who carries on the m ost im p ortan t duties o f  the U n i
v e rsity . H e  has g o t to be app oin ted  ou t o f  th e Fellow s n o m in a ted  b y  
th e  Chancellor h im self. Can y o u  im agine w ho th a t person w ould  be ? T h a t  
person w ill be none oth er th an  one w ho is a  ‘ yes * m a n . In  th e recen t U n iv e rsity  
A c ts , provision  has been m ad e th a t a  p a id  V ice-C h an cellor should  be ap p oin ted  
to  plan  for the U n iv ersity , to  th in k  o f  th e various problem s, to  collect in fo rm a 
tion , b u t here, I  believe, the fact, as th e L eader o f  the H ou se  described, th a t he  
has been carrying out k a nj u s i , has obliged him  to abolish the post o f  a p aid  
V ice-C h an cellor . K anjusi drive m a y  be all right in certain places, b u t let m e  
te ll h im  th a t econom y in m atters educational is th e falsest o f  all th e false econ o
m ies.

C om ing n e x t to  th e old  in stitu tion  o f  th e P u n jab  U n iv ersity  for w hich th e  
Punjab w as fam ous all over the cou ntry, the p rivate  m atriculation , th a t in stitu 
tion  was there because o f  so m a n y  considerations. Som e o f  our M ian  Sahibs, 
M alik  Sahibs and H a y a ts  w anted  their b oys to  get som e sort o f  a certificate to  
be eligible to  get jobs. T he U n iv ersity  in those d ays was o v e r -r id d e n  b y  
M u h am m adan s and th ey  w ere guided b y  these considerations. B u t now  I  do
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n o t find a n y  justification  for th e continuance o f  th is th in g . Sir, I  am  opposed  
to  th is n o t ju st for th is reason but for other reasons also. W h e n  a b o y  com es to  a  
U n iv e rsity  w ith o u t havin g  h ad  an o p p ortu n ity  o f  m ixin g  an d  ru bbin g shoulders  
w ith  oth er stu dents an d  exch an gin g ideas, he gets a certain  ty p e  o f  m e n ta lity  a n d  
does n o t g et th e  right train ing  o f  m in d  o b tain ed  o n ly  in  a  school or in th e  
sports ground in com p an y w ith  his fe llow  stu dents. W h a t  happens is th a t he  
suffers from  an inferiority com plex an d  various oth er k inds o f  com plexes w hich  
y o u  m igh t find in som e o f  the g e n tle m e n  here. W h a t  happens w h en y o u  allow  
private  m atriculation  ? Studen ts com e an d  jo in  som e sort o f  com m ercial schools, 
an d  y o u  find there is a large n u m b er o f  th em  in th e P u n ja b , this school and th a t, 
school. T h e y  prepare stu dents p u rely  w ith  th e  idea o f  passing th e exam in ation  
an d  th e y  te ll th em  to  stu d y  th is pap er or th a t paper an d  prepare th is qu estion  
or th a t question  because th ey  w ere set in th e previous U n iv ersity  ^exam inations  
an d  obtain  a pass. W e  do n o t w an t th a t ty p e  o f  schools. Such stu dents prove  
a b so lu tely  unfit citizens. W h e n  th ey  com e up for th e  U n iv e rsity  edu cation  
m ore th an  50  per cent o f  th em  drop ou t in the In term ed iate . I  am  n o t saying this  
on m y  ow n. T h is has been stated  in th e Sargeant R ep ort. T h a t is w h at has 
been  happenin g in th e P u n jab  and apart from  th a t I  strongly  feel th a t i f  y o u  
w a n t good citizens w ho w ould  be useful in life  to  th em selves an d  to  th e cou n try , 
th is in stitu tion  m u st be abolished and we m u st be v ery  strict ab ou t it.

T h en  sir, in this B ill we find th a t th ey  h a v e  provid ed  for the registration  o f  
graduates. In  clause 14, su b -clau se 4 , th e B ill provides th a t all gradu ates o f  t h e  
P u n ja b  U n iv ersity  w ho m a y  be residents o f  th e  E a st  P u n ja b  sh all be en titled  to  
h a v e  their n a m es entered on  th e register o f  graduates o f  th e  U n iv e rsity . O f  cours 
th a t holds good till th e 3 0th  S eptem ber 1948 . (Interruption). M a y  I , s ir , seek
th e  p rotection  o f  th e C hair ? V e ry  lou d  con versation  is being carried on  by th e  
C h ief W h ip  o f  th e  p a rty  w ho is occu p yin g som e one else ’s seat.

Mr. Speaker : N o  interruptions please. A llo w  th e h o n . m em b er to
proceed.

Pandit Durga Chand Kaushish : T h e  first curious th in g  a b o u t th is
clause is th a t it debars all such people w ho h ave  gradu ated  from  the P u n ja b  
U n iv ersity  b u t are residing outside th e E a st P u n ja b  fro m  exercising th e privilege  
o f  havin g  th em selves entered as registered gradu ates o f  th e U n iv e rsity  and th en  
tak in g  som e interest in th e elections or d a y  to  d a y  m a n a g em e n t o f  th e  U n iv e r 
sity . A s  a m atter o f  fa c t, I  am  goin g  to  m o ve  an a m en d m en t to  th e effect th a t  
we shou ld  exten d  th a t cou rtesy n o t o n ly  to all those gradu ates w ho are liv in g  
outside th e E a st P unjab b u t to  som e o f  those sister U niversities w ho are helping  

. us and our stu dents in these extraordin ary ' and  abn orm al days. Since I  h av  
been in D e lh i for a p retty  long tim e  a fter th e d ivision  o f  our province, I  h a v e 
seen our un fortu n ate  stu dents going fro m  pillar to  p o st, fro m  th is  m a n  to  th a t  
m a n , from  th is professor to th a t professor. L u c k ily  for som e o f  th em , th e  M in istry  
o f  E d u ca tio n  interven ed and som e o f  th e .students w ere a d m itted  to  professional 
an d tech n ical in stitu tion s. Som e o f  the U n iversities th a t are com ing to  our 
rescue are D e lh i, A gra , B en ares, A lla h a b a d  an d  L u ck n ow . I t  should b e  custo
m a ry  for all cultured people, all educated people, people w ho say  th a t th ey  have  
h ad  som e sort o f  U n iv ersity  education  to  exten d  a certain a m ou n t o f  courtesy to  
those w ith w h om  th ey  com e in con tact. W e  are seeking th e  help from  th ose  
U n iversities in gettin g  our stu dents absorbed in their tech n ica l an d  professional 
in stitu tion s b u t surprisingly enough, our G ov ern m en t does n o t even  h ave  the  
cou rtesy  to  ask th e graduates from  those U n iv ersities  to  b ecom e registered  
grad u ates o f  our U n iv ersity . P ro b a b ly  our G ov ern m en t fear th a t i f  th a t courtesy  
w as e x ten d e d , th e  w hole th in g  w ould  becom e unw ieldy and  un m an ageable . T h ey  
are sad ly  m istak en . W e  m igh t h a v e  a t th e m o st one m a n  fro m  each university  
w a n tin g  th a t privilege. I t  is ju st a grace w h ich cultured people  m u st n o t m iss. 
T h e y  w ill consider th a t P u n ja b is  are a fter a ll  n o t d evoid  o f  tend er feelings ; the  
.m pression  th a t others h a v e  a b o u t us P u n ja b is  is w ell k n o w n  to  us. I  w ill still
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app eal to  th e E d u ca tion  M in ister to  exten d  th a t cou rtesy to  other U n iversities; 
I f  I  a m  asked w hether th e  sam e cou rtesy has b een  e xten d ed  b y  a n y  o th er  
U n iv ersity , m y  reply  w ould  b e  in  th e a ffirm a tiv e . O n ly  live or six  weeks, 
b a ck , it  app eared  in th e  new spapers th a t th e  Saigaon U n iv e r s ity  had exten d ed  
th a t  cou rtesy  to  oth er un iversities. T h e  D e lh i U n iv e rs ity  A c t  w as passed in 1922  
a n d  th e y  g a v e  th e o p tion  to  grad u ates o f  th e  P u n ja b  U n iv e r s ity  to  becom e th eir  
registered g rad u ates in  th e  first y e a r . T h e  sam e cou rtesy  w as exten d ed  b y  the  
B en ares U n iv e r sity  to  th e  L u ck n ow  U n iv ersity  gradu ates.

Mr. Speaker : T h e  hon . m em b e r is discussin g th e  B ill  in  its d eta ils .

Pandit Durga Chand Kaushish : IJm ust stren gth en  m y  argu m en ts for
referring th is B ill to  a select com m ittee .

C om in g to  th e  n e x t p o in t, I  w ou ld  refer th e H o u se  to  clause 4 0  w herein  
it  has b e en  provid ed th a t th e  rules and regulations under th e P u n ja b  U n iv er
s ity  A c t o f  1 8 8 2  w ill h old  good under th e proposed A ct also. M a y  I  ask th e  
G ov ern m en t w h y  ? D o  th e y  feel th a t the sam e old  bureaucratic G ov ern m en t is 
ruling th e cou ntry still ? W h y  could th e y  n o t select their regu lation s fro m  th e  
recen t A cts o f  other U n iv ersities ? M r. B . G . K h e r  introduced th e  P oon a  U n i
v e rsity  B ill on th e 30th  o f  O ctob er last. H e  p o in ted  o u t in his speech th a t  h is  
B ill  w as based  on  th e U n iv ersity  Acts o f  D e lh i an d  L u ck n ow . O n  th e jo th e r h a n d  
here 1 find our G ov ern m en t bringing forw ard  a B ill o n ly  ten  d a y s a fte r  
M r. E h e r ’ s B ill, sticking to  th e 1882 A ct. W h a t  typ e  o f  gradu ates can w e e x p e c t  
fro m  such a U n iv e rsity  ? S tee l-fra m e , you  m igh t call them  I  w oul d  n o t lik e  to  
be personal b u t th ey  m igh t tu rn  o u t  to  b e  like m o st o f  those p eop le  w h o  h a v e  
p roved  traitors to  th e  cou n try  and w ho h ave no h on esty  either in  th eir p u b lic  or  
private  life . N o  d o u b t in th is v ery  provin ce o f  ours w e h a d  leaders like  
L a la  L a jp a t  R a i  and p atriots like Sardar B h a g a t Singh b u t th e y  w ere ju st e xce p 
tions to  p rove th e rule. T o -d a y  w h at do w e find ? T h e  P unjab h as no leadership; 
th e P u n ja b  has no guiding spirit ; th e  P u n ja b  has no guiding soul a n d  i f  so m eb od y  
w ere to  ask m e  th e reason, I  w ould  reply  th a t it  is so because th e  P u n ja b  has no  
U n iversity . M o st o f  us here, Sir, are th e product o f  th e P u n ja b  U n iv e r s ity . T h e  
honourable th e  L ead er o f  th e H ou se  p o in ted  out only  th e other d a y  th a t th ere  
w as som e sort o f  b ickering and rivalry  w ith in  th e P a rty  itse lf a n d  th a t  w as th e  
reason w h y h e  h a d  le ft  certain  people ou t o f  th e  G overn m en t as he feared  th a t  
th e y  m igh t prove to  be fifth colum nists. I  hung m y  head in  sh a m e w h en  I  
heard th a t. W h y  is th is so ? T o  m y  m in d  th e reason is th e fa u lty  education  th a t  
w e received from  our U n iv ersity . T h e  education th a t w e received under th e A c t  
o f  1 8 8 2  suited  th e purpose o f  th e  E n glish m an  very  w ell. T h e  E n g lish m a n  w a n ted  
us to  get dip lom as and degrees som ehow  or other, b y  passing our exam in ation s  
p a rt b y  p a rt, su b je c t b y  su b ject so as to  enable h im  to  carry on his adm in istration . 
T h e  E n g lish m a n  succeeded and th e P u n ja b  o f  the old helped h im  in his designs  
so m u ch  so th a t the P u n ja b  becam e notorious in becom ing th e in stru m en t o f  th e  
B ritish  bureaucracy. M a y  I  ask  our hon . Prem ier w hether he w an ts th e  sam e  
th in g  to  happen to  our country even a fter we h ave throw n o ff th e B ritish  y o k e  ? 
M y  subm ission , therefore, is th a t we m u st change w ith th e tim es a n d  n o t stick  on  to  
old  th ings. In stead  o f  m ovin g for th e  rejection  o f  th is B ill, 1 h ave  p u t in  a  v ery  
m ild  am en d m en t so th a t the G overn m en t m igh t give us; th e representatives o f  
th e  people , a chance to  look in to  th e provisions o f  th is B ill an d  to  so revise it th a t  
th e future generations m igh t n o t-sa y  th at wre did not rise to th e occasion and acted  
again st the .in terests o f  th e cou ntry. W e  do not w^ant posterity  to  ju d g e  us in  
th a t perspective.

N o w  Sir, I  am  going to tread  on rather a dangerous and slippery grou n d  
w hen I  refer you  to a few  exam ples. T hese exam ples are n o t directed  aga in st a n y  
in d ivid u al m em bers o f  th is H o u se  b u t b v  referring to those exa m p les I  o n ly  mean, 
to  show  th e ty p e  o f  people th a t are m illed out o f  our U n iv e r s ity . F ro m  th e  
hap penin g o f  to d ay  after 1 o ’clock, th e ty p e  o f  culture and  e d u c a tio n  th a t w e
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receive from  our U n iv ersity  has shpw n itself. T h e  gen tlem an w ho interrupted m e  
a  short w hile ago asked m e i f  I  had read the B ill I m a y  tell him  th a t I  ju st  
glan ced  th rough it because reading, strictly  speakin g, m ean s "that one has digested  
th e  th in g  fro m  begin n in g to end. W e ll , Sir, th a t gen tlem en  possesses a M aster  
degree ; th a t is w h at our education  is. Y o u  k n ow , Sir, w h at happens ; he q u ietly  
sneaks ou t o f  th e G ran d  H otel an d  th e m an agem en t has to  trace h im  here in th e  
A sse m b ly  b u ild in g  fo r  presen tin g  its b ill.

Chaudhri Sher Singh : O n  a p oin t o f  personal exp lan ation . Sir. I  could
n ever e x p ect a m em ber, serm onizing on th e  floor o f  this H o u se  ab ou t the U n iv ersity  
edu cation  {Interrupton).

Mr. Speaker : O rder, order.

Pandit Shri Ram Sharma : O n  a p o in t o f  O rder, Sir. T h is  is no personal
exp lan ation  ; he can m ak e a speech later on.

Mr. Speaker : I t  is for m e to  see w hether he is m aking a speech or a  
personal exp lan ation . T h e  hon . M em b er m u st stick  to  e xp lan ation  and  n o t m ake  
a  speech.

Chaudhri Sher Singh : T h e  m em b er w ho was speaking ju st now  has
u ttered  a  lie.

Mr. Speaker : T h e  w ord “  lie ”  is u n parliam en tary  and th e  hon. m em b e r
m u st w ith draw  it first. I f  he w ants to say a n y th in g  b y  w a y  o f  personal e x p la n a 
tio n  he should  proceed, b u t i f  he w ants to  m ak e a speech in  reply  he should w ait  
for h is tu rn  to  speak. '

Chaudhri Sher Singh : I  w ith draw  th e  w ord ct Jhoot ”  an d  w ou ld  say
th a t the sta tem e n t m ade b y  th e  m em b er is incorrect.

Pandit Durga Chand Kaushish : M r. Speaker, m y  sta te m e n t is su p p o rted
by th e  hon . m em b er on  m y right. Y o u  can  bring it on  record o f  th e A sse m b ly  th a t  
I  d id  n o t m en tion  a n y  g en tle m a n ’s n a m e , I  d id  n o t m en tio n  th e ? con stitu en cy, I  
d id  n o t m en tio n  an y  identification  ; it w as a question o f  Chor ki dhari main Kutab 
ka Lat.

Mr. Speaker : T h e  H o n . m em b e r m u st w ith draw  these words.

Pandit Durga Chand Kaushish : I w ith draw . A n y w a y , Sir, w h at I
m ea n t to  say w as th a t th e  s ta te m e n t m ad e b y  th e  g en tlem a n  on  m y  righ t su p p ort
ed  w h at h ave I  said . N o w , Sir, th is is th e prod u ct o f  our present U n iv e rsity . N o w  I  
g et dow n to  th e  n e x t instance. I  to ld  y o u , Sir, th a t  I  w ill g iv e  tw o  instances. I n  th e  
first instance I  d id  n ot m en tio n  any n am e b u t still th e  g en tlem a n  con cern ed cam e  
o u t qu ite  v o lu n tarily  an d  offered h im self. M a y  b e  th a t is his good  sense or good  
edu cation  or m a y  be th a t is liis fo lly  or childishness.

Minister for Home and Revenue : O n a ip o in t o f  order, Sir. I  m u st
p o in t ou t th a t the hon. m em b e r  has been sp ea k in g  in  th a t strain  for a con - 
siderable tim e  in  spite  o f  w arn in gs fro m  th e  C hair, an d  I  requ est th a t  he m a y  be  
asked n o t to  be personal a n d  to  con tin u e his speech on  th e  B ill.

Chaudhri Sher Singh :— O n a p o in t o f  O rder, Sir. T h e  hon . m em b e r  has 
again  used  th e  w ords “  fo lly  ”  a n d  “  childishness ”  for m e.

Pandit Durga Chand Khushish : Sir, I  w ith d raw  th e m  an d  say th a t it
w as his w isdom . (Interruption) .

Mr. Speaker : N o  in terru p tion  please. T h e  hon . m em b er sh ou ld  proceed
b u t he shou ld  n o t b e  person al.

Pandit Durga Chand Kaushish : W e li ,^ S ir , I  b e lie v e  th a t  th e hon .
M in ister w as u n d er a certa in  m isap preh en sion  w h en [die raised  his p oin t ot



UNIVERSITY BILL 205

order a n d  said  th a t I  w as g e ttin g  personal, before I  started  on th e  second instance*  
I  h a v e  a lread y  e x p la in e d  to  th e  H ou se  th a t I  a m  tread in g  on  a  som ew h at slip p ery  
groun d. I  am  giv in g  a few  exam p les fro m  life , incidents th a t happen every  
d a y , show ing th e  sp ecim en  o f  people th a t com e o u t fro m  th e  U n iv ersity  th a t  
w as establish ed  u n d er th e E nglish  regim e. I  w ill n o t pursue th a t p o in t a n y  
fu rther. I  prom ised an oth er exam p le . A  m em b er w ho w as speaking a few  
m in u tes b ack  is a d ou ble  grad u ate  o f  th is U n iv e r sity .

Minister for Home and Revenue : I t  is m y  p a in fu l d u ty  to  rise again  on a
p oin t o f  O rder. T o  discuss m erits and dem erits o f  a gradu ate  specially  o f  one w ho  
h ap pen s to  b e  a m em b er o f  th is hon . H ou se  is certain ly  n o t desirable and  therefore  
I  rep eat th a t th e  rules sh o u ld  be str ictly  enforced .

Pandit Durga Chand Kaushish : I  exp lain ed  it  tw ice  here th a t I  w as
n o t discussing a n y  person alities. W e ll , Sir, th a t person m a y  h a v e  b een  m y se lf , 
y o u rse lf or th e  hon . M in ister h im self. Sir, I  w as ju st tellin g  y o u  th e  sp ecim en  o f  
prod u ction  o f  th e  . U n iv ersity . T h e  H o m e  M inister is m isun derstanding m e v ery  
m u ch  i f  he th inks I  m ea n  a n y  one person . I t  is th e question  o f  g u ilty  con 
science.

Minister for Home and Revenue : I  m u st p oin t ou t th a t th e w ord “ guilty**  
is un parliam en tary  and he m u st w ithdraw  it.

Pandit Durga Chand Kaushish : I  w ith draw . N o w , Sir, the other in 
stance I  w as tryin g  to  p oin t o u t to  y o u  w as to  show  as to  w h y  our sy stem  o f  
education  should be changed. T h a t instance again  reflects a m en ta lity , a ty p e  
o f  m e n ta lity , th a t is created after years o f  ru bbing in a U n iv ersity . Sir, I  refer to  
th e  m em ber w ho w as speaking ju st a few  m in u tes back . W h e n  an hon . m em b er  
from  th is H o u se  p o in ted  ou t th a t I  asked h im  as to  w hich constituency he b e 
lo n ged ...........

Minister for Home and Revenue : H a s  it  a n yth in g  to  do w ith  th e B ill ? .

Pandit Durga Chand Kaushish : V ery  m u ch , Sir.

The Assembly the n adjourned till 11 a.m. on Saturday, 8th November 1947.

\

62—PLA—250 -16-3-48—SGPEP Simla





East Punjab Legislative Assembly
Debates

8th NOVEMBER 1947

V o l .  I — N o . 7

OFFICIAL REPORT

t'V
o , r ' i V >

C O N T E N T S :

Saturday, 8th November 1947

Schedule of Expenditure (15-8-47 to 31-3-48) authenticated by Governor 
Local Authorities (Restri ction of Functions) Bill 
Epidemic Diseases (East Punjab Amendment) Bill 
Evacuees (Administration of Property) Bill 
Punjab Municipal (East Punjab Amendment) Bill 
Punjab District Boards (East Punjab Amendment) Bill 
Punjab Small Towns (East Punjab Amendment) Bill 
Entry of outsiders into the Chamber 
University Bill 
Prorogation 
Oath

S I M L A

PRINTED BY T H E  SUPDT., G O V ER N M EN T PRINTING. EAST PUNJAB



-(

• \

' ■:)

n '■ i

-wi
I

v t

>

\

\

\ \ i

v

(

/ 1 r I» f

4

I •



EAST PUNJAB LEGISLATIVE ASSEMBLY

1st Session of the 1st East Punjab Legislative Assembly 
Saturday, 8th November 1947

T he Assem bly met in the C ouncil Chamber, Governor-General’s Lodge, S im ls , 
mt 1 1  a. m. of the clock. M r. Speaker (The hon. Sardar K apoor Singh) in  the  
C h a ir.

SCHEDULE O F  EXPENDITURE (15t h  AUGUST 1947 TO 31«t
MARCH 1948)

Premier (The hon. Dr. Gopi Chand Bhargava) : 8ir, as required by 
section 80 (2) o f the Government o f India Act, 1935, I lay on the table the 
Schedule o f Expenditure for the year 1947-48 (15th August 1947 to 31st Marofa 
1948) authenticated by His Excellency the Governor.

As required by subsection (1) of section 80 of the Government of India Act, 1935, I 
hereby authenticate the following schedule in respect of the financial year 1947-48 (15th Augtwt 
1947 to 31st March 1948) which specifies—

(a) the grants made by the East Punjab Legislative Assembly, and

(b) the sums required to meet the expenditure charged on the revenues of the 
Province.

SCHEDULE OF EXPENDITURE

\
A mount

£
s

Major Heads of Account
V o te d Non-vo ted T o ta l

u
0
\

1

Rs. R s . R s .

1 7 — L a n d  R e v e n u e 2 6 ,1 0 ,3 0 0 1 ,300 2 6 ,1 1 ,6 0 0

2 8 — P ro v in cia l E x c is e  . . . 0 ,9 6 ,1 0 0 e • e 6 ,9 6 ,1 0 0  '

3 9 — S ta m p s 7 7 ,1 3 0 . . . 7 7 ,1 3 0

4 10— F orests 1 9 ,4 1 ,8 0 0 1,700 1 9 ,4 3 ,5 0 0

5 11— R e g istr a tio n 4 1 ,6 0 0
t

. . . 4 1 ,6 0 0

6 |
12—  C h arges on  a ccou n t o f

M o to r V eh icles A c ts .
13—  O th er T a x e s  anjl

D u ties.

5,44,400 . . . 5 ,4 4 ,4 0 0

•S
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A m o u n t

d
&
"Scj

Major Heads o f Account
Voted Non-voted Total

o

Rs. Rs.
i

Rs.

X V II— Irrigation—Working 
Expenses.

/

7<

17— Interest on Irrigation 
Works for which 
Capital Accounts are 
kept.

\

/
47,13,400

)
43,88,100 91,01,500

18— Other Irrigation Ex
penditure financed 
from Ordinary Reve
nues.

8 Irrigation—Establishment 
Charges. ; 1

' 51,94,800 ... 61,94,800

9i

i

19— Construction o f Irri
gation Works financ
ed from Ordinary 
Revenues.

68— Construction o f Irriga-^ 
tion Works (Capital 
Expenditure).

>■ 1,49,14,200 ... 1,49,14,200

4

10

22—  Interest on Debt and
Other Obligations.

23—  Appropriation for R e
duction or Avoidance 
o f Debt.

25__General Administra
tion.

1

\
,

67,98,000

f

— 165,60,570 

3,30,500

— 65,60,570

71,28,500

11 27— Administration o f 
Justice.

14,09,200 6,27,800 20,37,000

12 28—Jails and Convict 
Settlements.

17,89,300 • •• 17,89,300

13 29—Police 1,56,64,400 ... 1,56,64,400
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> A mount

. 1 
o  

&

accj
C

M a jo r  H e ad s o f  A c c o u n t

V o te d N o n -V o te d Total

i

ii

3 6 — S c ie n tific  D e p a r t
m en ts.

4 7 — M iscellan eou s D e p a r t-

R * . R s . *  R s .

u \

m en ts.
6 2 — M isce lla n eo u s A d ju s t 

m en ts b e tw e e n  th e  
C en tra l a n d  P r o v in 
cial G o v e rn m e n ts .

v 2 ,0 3 ,2 0 0

/

1 0 0 2 ,0 3 ,3 0 0

15 3 7 — E d u c a tio n 8 6 ,4 5 ,8 0 0 8 t 7 00 8 6 ,5 4 ,5 0 0

16 3 8 — M ed ica l 2 6 ,2 3 ,2 0 0 1 1 ,0 0 0 2 6 ,3 4 ,2 0 0

17 3 9 — P u b lic  H e a lth 1 9 ,4 2 ,6 0 0 1 9 ,4 2 ,6 0 0

18 4 0 __ A gricultu re 2 4 ,1 8 ,2 0 0

i

• « • 2 4 ,1 8 ,2 0 0

1 9 . 4 1 — V e te r in a r y 1 7 ,7 6 ,0 0 0 1,40 0 1 7 ,7 7 ,4 0 0

20 4 2 — C o -op eration 1 3 ,1 3 ,5 1 0  , • • • 1 3 ,1 3 ,5 1 0

21 4 3 — In d u stries

4 3 - A — C ap ita l O u tla y  on  
In d u stria l D e v e lo p 
m en t.

1 5 ,6 0 ,4 0 0 300 1 5 ,6 0 ,7 0 0

i

2 2 ■ 7 2 — C a p ita l O u tla y  on  
In d u stria l D e v e lo p 

► 2 5 ,0 0 ,0 0 0 . . . 2 5 ,0 0 ,0 0 0

l

23

m e n t. /
*

5 0 — C ivil W o r k s 6 9 ,1 7 ,8 3 0 7 6 ,j 00 6 9 ,9 3 ,9 3 0

2 4 B u ild in g s an d  R o a d s  
E sta b lish m e n t C h arges.

9 ,7 0 ,2 8 0 . . . 9 ,7 0 ,2 8 0
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Majpr Heads o f Account

Amount

Non-Voted Total

25-

26

27

28

29

90

62 ______ Interest on Capital
Outlay on Electricity 
Schemes.

X L I— Electricity Schemes— 
Working Expenses.

Chargee on Electricity 
Establishment and 
Miscellaneous Ex
penditure. S

60 A —Capital Outlay on 
Civil Works met out 
o f Extraordinary 
Receipts.

81— Capital Account o f 
Civil Works out
side the Revenue 
Account.

63 -Capital Outlay on
Electricity Schemes 
met out o f Revenue.

81-A— Capital Outlay on 
Electricity Schemes 
(outside the Revenue 
Account).

54—  Famine

65— Superannuation Allow
ances and Pensions.

55- A _Commutation fo
Pensions financed 
from Ordinary
Revenues.

83—Payments o f Com
muted Value o f 
Pensions (Capital 
Expenditure).

Rs.

8,52,890

15,56,700

62,24,750

69,23,900

1,50,000

— 1,61,670

50,000

Rs.

26,14,970

5 fi0 0

t. UMWIITl— W l  il

R s. »

34,67,860

15,56,700

62,24,750

69,23,900

1,50,000

— 1,56,670

50.000
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A m oun t

M a jo r H e a d s  o f  A cco u n t
V o te d N o n -v o  ted Total

R s . R s . R s .

31 5 6 — S ta tio n e ry  an d  P r in t
ing.

7 ,8 8 ,2 0 0 . . . 7 ,8 8 ,2 0 0

32 5 7 — M iscellan eou s 1 ,1 5 ,9 5 ,0 0 0 3 0 0 1 ,1 5 ,9 5 ,3 0 0

\ 6 3 — E x tra o rd in a ry  Charges \

3 3  j 6 3 -B — E x p e n d itu r e  on  
P o s t -W a r  D e v e lo p 
m e n t Schem es.

V 6 1 ,4 5 ,0 0 0 1 6 ,2 0 0

0

0 1 ,6 1 ,2 0 0

3 4 8 2 — C ap ita l A c co u n t o f  
O th er P ro v in cia l  
W o r k s  O u tsid e th e  
R e v e n u e  A c c o u n t.

3 ,9 5 ,0 0 0 ... 3 ,9 5 ,0 0 0

35 8 5 -A — C apital O u tla y  on  
P ro v in cia l Sch em es  
o f  S ta te  T rad in g .

v

2 0 ,4 9 ,8 0 0

*

2 0 ,4 9 ,8 0 0

3 6 A d v a n ce s  n o t b ea rin g  
in te re st—

-S!

A d v a n ce s  R e p a y a b le . . 4 ,2 5 ,4 0 0 .. . 4 ,2 5 ,4 0 0

I L o a n s an d  A d v a n ce s  b e a r
ing  in terest__

1
t

37 j

L o a n s to  M u n icip alities, 
A d van ces to  C u lti
v a tors, etc.

)
f- 8 9 ,1 2 ,8 0 0 B ••• 8 9 ,1 2 ,8 0 0

l
L o a n s to  G o v e rn m e n t  

S ervan ts.
' .  'i *

ij

Grand Total 1 3 ,3 1 ,7 3 ,4 2 0 | i 5 ,2 2 ,9 00 1 3 ,4 6 ,9 6 ,3 2 0

- S im la  : j

The 7th November 1947.

C . M . T R I V E D I  

Governor of East Punjab
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P r e m ie r  (T h e  hon . D r , G opi C hand B h argava) : T h e  U n iv e r s ity  B ill  
w as u n d er discussion w hen th e H o u se  rose y esterd a y , 1 propose th a t th e  
con sideration  o f  th a t B ill be d eferred  till a fter th e  disposal o f  th e  oth er  
bu sin ess b efore  th e  H o u se , and th e  H o u se  m a y  proceed to  th e  n e x t  ite m .

M r . Speaker : Is  it  th e  pleasure o f  th e  H o u se  th a t th e  con sideration  o f  
th e  U n iv e r s ity  B ill be deferred till a fter th e  disposal o f  the o th er business ?

The House agreed.

EAST PUNJAB LEGISLATIVE ASSEMBLY [8tH NOV. 1947

LOCAL AUTHORITIES (RESTRICTIONS) OF FUNCTIONS BILL-

Premier : (T h e  h on . D r . G op i C h an d  B h argava) : I  in trodu ce the E ast  
P u n ja b  L o c a l A u th o rities  (R estr ictio n  o f  F u n ctio n s) B ill.

Premier : I  m o v e  :

T h a t  th e  E a s t  P u n ja b  L o ca l A u th o rities  (R estrictio n  o f  F u n ction s) B ill
be ta k e n  in to  con sideration  a t  o n ce ./

The motion was carried.
Mr. Speaker : T h e  H o u se  w ill n ow  p roceed  to  consider th e  B ill clau se by

clause.
Clause  1

Sub-clauses (2) and (3)

Mr. Speaker : Q u estion  is—

That sub-clauses ,(2j and (3) of clause 1 stand part of the Bill.

The motion was carried.
Clauses 2  to  9

Mr. Speaker : Q u estion  is—  j

That clauses 2 to 9 stand part of the Bill . j

The motion was carried•
L C lau se  i

Sub-clause (1)

Mr. Speaker : Q u estion  i s —

That sub-clause (l) of clause 1 stand part of the Bill.

The motion was carried.
Premier (T h e h on . D r . G op i C h an d  B h a rg av a ) : I  m o v e —

That the East Punjab 'Local Authorities (Restriction of Functions) Bill b© 
passed.

The motion was carried.

EPIDEMIC DISEASES (EAST PUNJAB AMENDMENT) BILL*
Premier! T h e  h on . D r . G op i C h an d B h a rg a v a ) : I  in trod u ce  the  

E p id e m ic  D isea se s (E a s t  P u n ja b  A m e n d m e n t) B ill.



EPIDEMIC DISEASES BILL 2 1 3

Premier : I  b e g  to  m o v e —

That the Epidemic Diseases (East Punjab Amendment) Bill be taken into 
consideration at once.

The motion was carried.

Mr. Speaker : T h e  H ou se  w ill now  proceed to  con sider th s B ill clause b y
clause.

C la u se  1.

„ Snh-clanse {2)
Mr. Speaker : Q u estion  is__

That sub-clause (2) of clause 1 stand part of'the Bill.

The motion was carried.
C lauses 2 t o  4 

Mr. Speaker : Q u estion  i s „

That clauses 2 to 4 stand part of the Bill.
T he motion was carried.

Clau se  1 
Sub-clause (I )

Mr. Speaker : Question is—
’ That sub-clause (1) of clause 1 stand part of the Bill.

The motion was carried.
T it l e

Mr. Speaker : Q u estion  is—

That the Title be the Title of the Bill.
T h e motion teas carried.

Premier (T h e  h on . D r . G op i C-hand B h argava) : I  b eg  to  m o v e  —

That the Epidemic Diseases (East Punjab Amendment) Bill be passed.
T h e motion was carried.

EVACUEES (ADMINISTRATION OF PROPERTY) BILL.
Premier (T h e  h on . D r . G op i C h an d B h a rg av a ) : I  introduce th e  E a s t  

P u n ja b  E v a cu ee s  (A d m in istra tio n  o f  P rop erty) B ill.

Premier : I  b eg  to  m o v e  —

That the East Punjab Evacuees (Administration of Property) Bill be taken 
into consideration at once.

The motion was Carried.

Mr. Speaker : T h e  H o u se  w ill now  proceed  to  consider th e  B ill clause  
b y  clau se.

Cla u se  1
Sub-clauses (2) and  (3) 

Mr. Speaker : Q u estion  is —

That sub clauses (2) and (3) of clause I stand part of the Bill,

The motion was carried.
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Cl a u se s  2 t o  16 
Mr. Speaker : Q u estio n  is —

That clauses 2 to 16 stand part of the Bill.
The motion was carried.

Cla u se  17
Pandit Bhagat Ram Sharma (K a n g ra  W e s t , G en eral, R u ra l) : I beg to  

m o v e —
That in line 1, before the word ‘ no’, the words ‘ except as provided in this Act 

be inserted.
Premier : I  accep t th e  a m en d m en t.

The motion was carried.

Mr. Speaker : Q u e stio n  is__

That clause 17, as amended, stand part of the Bill. 

The motion was carried.
Clauses 18 to 23 

\ Mr. Speaker : Q u estio n  is__

That clauses 18 to 23 stand part o f the Bill. 
The motion was carried.

Clause 1 
Sub-clause (1)

Mr. Speaker : Q u estion  is-^-

That sub-clause (1) of clause I stand part of the Bill. 

The mot on was carried.
Title

Mr. Speaker : Q u e stio n  is—

That the Title be the Title of the Bill. 
The motion was carried.

, Premier (T h e hon . D r . G op i C h an d  B h a rg a^ a ) : I m o v e __

That the East Punjab Evacuees (Administration of Property) Bill, as amended* 
be passed.

The motion was earned.

P U N J A B  M U N I C I P A L  (E A S T  P U N J A B  A M E N D M E N T ) B I L L

Premier (T h e hon . D r . G op i C h an d  B h a rg a v a ) : I  in tro d u ce  th e
P u n ja b  M u n icip al (E a st P u n ja b  A m e n d m e n t) B ill.

Premier : 1 b eg  to  m o v e —
That the Punjab Municipal (East Punjab Amendment) Bill be taken int° 

consideration at once.

T h is  an d  th e  tw o  succeedin g B ills are to  e m b o d y  th e  new o a th  o f  a llegiance  
' prescribed  under th e In d ia n  C on stitu tion  as p assed  b y  th e  C o n stitu en t  

A sse m b ly ,
Mr. Speaker : Q uestion  is _ _

That the Punjab Municipal (East Punjab Amendment) Bill be taken into 
consideration at once.

The motion was carried•
Mr. Speaker : T h e  H o u se  w ill n ow  p roceed  to  con sider th e  B ill clause by

clau se.



* PUNJAB MUNICIPAL (AMENDMENT) BILL

Clause 2
Mr. Speaker : Question is__

That clause 2 stand part o f the Bill. 

The motion was carried.
Clause I

Mr. Speaker : Question is—
That clause I stand part of the Bill. 

phe motion was carried.
Title

■.» f ^
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Mr. Speaker : Question is—
That the Title be the Title of the Bill.

T h e motion was carried.

Premier (The hon. Dr. Gopi Chand Bhargava) : I move—
That the Punjab Municipal (East Punjab Amendment) Bill be passed. 

The motion was carried.

PUNJAB DISTRICT BOARDS (EAST PUNJAB AMENDMENT) BILL.
Premier (The hon. Dr. Gopi Chand Bhargava) : I introduce the Punjab

District Boards (East Punjab Amendment) Bill.
Premier : I beg to move__

That the Punjab District Boards (East Punjab Amendment Bill be taken 
into consideration at once.

The motion was carried.
Mr. Speaker: The House will now proceed to consider the Bill clause 

by clause.
Clause 2

Mr. Speaker : Question is__
That clause 2 stand part of the Bill*

T he motion was carried.

Clause 1
Mr. Speaker : Question is—

That clause 1 stand part of the Bill*

The motion wa& carried.
T itle

i
Mr. Speaker : Question is—

That the Title be the Title of the Bill.

7  he motion was carried* ,
Premier (The hon. Dr. Gopi Chand Bhargava) : I beg to move—

That the Punjab District Boards (East Punjab Amendment) Bill be passed. 
The motion was carried.
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P U N J A B  S M A L L  T O W N S  (E A S T  P U N J A B  A M E N D M E N T )  B I L L

Premier (T h e  h o n . D r . G op i C h an d B h a r g a v a ) : I  in trodu ce th e  P u n ja b  
S m a ll T o w n s (E a st P u n ja b  A m en d m en t) B ill.'

Premier : I  m o v e —

That th© Punjab Small Towns (East Punjab Amendment) Bill be taken into 
consideration at once.

The motion mas carried.

M r - S p e a k e r  : T h e  H o u se  will n ow  p roceed  to  con sider th e B ill clause by
lause.

Clause 2
Mr. Speaker : Q u estion  is—

That clause 2 stand part of the Bill.

The motion was carried.
Clau 1

Mr. Speaker : Q u estion  is— •

That clause 1 stand part of the Bill.

The motion was carried.

Title
Mr. Speaker : Q u estion  is—

That the Title be the Title of the Bill.

The motion was carried.

Premier (T h e  h on . D r . G op i C h a n d  B h a rg a v a ) : 1 m o v e ^ _

That the Punjab Small Towns (East Punjab Amendment) Bill be passed.
The motion was carried.

E N  B Y  O F  O U T S I D E R S  I N T O  T H E  C H A M B E R

Shrimati Shanno Devi Sehgal : O n  a p o in t o f  ord er, Sir. C an  a n  o u t
sider en te r  th is  H o u se  w h en  th e  A sse m b ly  is s ittin g  ?

Mr. Speaker : W a s  a n y b o d y  in  th e  H o u se  ?

Shrimati Shanno Devi Sehgal : T h e  P ersonal A ssista n t to  th e  h o n .
P rem ier D r . G o p i C h an d B h a rg a v a  w as m o v in g  a b o u t in  th e H o u se .

Mr. Speaker : N o  ou tsid er can  en te r  th e  H o u se  d u rin g  th e  sittin g  o f  th e  
’ A sse m b ly .

U N I V E R S I T Y  B IL L

Mr. Sneaker : T h e  H o u se  w ill n o w  re su m e  discu ssion  o n  th e  U n iv e rsity  
BiB.

P a n d it  Durga C h a n d  Kaushish (A m b ala  D iv isio n  L an d h old ers) : W h e n  th e H ouse, 
rose y e ste r d a y  in th e a ftern o on , I  w as sta tin g  th e resu lts o f  th e  o ld  ty p e  o f  e d u c a 
t io n , I m ea n  th e  ed u cation  th a t w as im p a rted  to  our c ou n ty  m e n  u n der th e  ru le  o f  a 
fo reign  pow er. T h a t  ed u cation  w as ju st in ten d e d  to  create  a s e t  o f  p eop le  w h o cou ld  
serve th e  pu rpose o f  th e  ru lin g  p ow er. F o r  th a t  pu rp ose  th e y  o n ly  tried  to  create
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a certain  ty p e  o f  c itizen s. T h a t  is h ow ever a lo n g  sto ry  a n d  1 like to  cu t it as 
short as possible. T h e  n et resu lt o f  th a t ty p e  o f  ed u ca tio n  is th e  in stru ctio n  
im p a rted  in the U n iv ersities— E d u ca tio n  th a t w e g o t gen eration  a fter g en eration .
I  say gen eration  a fter gen eration  because th e th in g  has been there for a b o u t tw o  
centuries. T h e  qu ality  o f  the g rad u ates an d  u n dergradu ates w ho cam e ou t o f  
th ese  universities is w ell kn ow n to  th e  people  inside th is H o u se  and outside. T o 
d a y  w e are com p lain in g  o f  red to p e  in th e  d a y  to  d a y  a d m in istra tio n  o f  our 
P rovin ce. W e  are also com p la in in g  of corruption in spite  o f  th e  fa c t th a t a  
N atio n a l G o v e rn m e n t has been ushered in . M a y  I  kn ow  th e reason w h y  ? P erhap s  
the E d u ca tio n  M in ister w ou ld  be able to  answ er. H e  is n o t even  a tte n tiv e  to  
w h at is bein g  said in th e  H o u se . I  k n o w  he has noth in g  to s a v  a b o u t it , for he  
does n o t even  care to  ta k e  note  o f  w h a t is being said . T h is  is the resu lt c f  th e  
edu cation  th a t has b een  im p a rte d  to  us. I  should  n o t sa y  so, b u t our fa th ers, 
our grand fath ers and  our g re a t grand fathers h a v e  suffered from, it an d  we h a v e  
lo st w h at is kn ow n as nation al consciousness, because w e h a v e  g o t th a t virus in  
our b lood  th rough th is so-called  U n iv e rsity  E d u ca tio n  im p a rte d  to  us b y  our  
a lien  m asters. I h a v e  poin ted  o u t ju st th e services an d  th e  corrup tion  in th e  
services. People m a y  be ca llin g  m e  u n ch a rita b le . Y e ste rd a y  I  p oin ted  ou t a few  
th in gs w hich concern every  citizen  o f  every  free cou n try  an d  I h a d  h& idly given  
one e x a m p le  w h en there w as a storm  in th e  w h ole H o u se . I  do n o t kn ow  w h y  
there sh ou ld  h a v e  b een  such a th in g , I  ju st w an ted  to  p o in t o u t to  y o u  a n d  
th rou gh  y o u  to  e v e ry o n e  ou tsid e  th a t  these are our d raw back s. W e  lack a certain  
a m o u n t o f  civic sense, a certain a m ou n t o f  n ation al feelin g and  a certa in  a m o u n t  
o f  enth usiam  for our cou n try  an d  w h y  so ? B ecause fro m  th e  v e ry  b egin n in g w e  

v are ta u g h t to  h ave  th e b est th a t w e can g et ou t o f  our ta le n ts  no m a tter w hich  
w ay th e y  are em p loy ed . It pains m e to  observe th a t our ta le n te d  y o u n g  m en  in  
th e  U n iv ersitie s  h a v e  in  th e  British regim e been em p lo}7ed in  the w rong direction . 
T h e  B ritish ta u g h t th em  h ow  to  b e  se lfish  and I am  sorry  to  rem ark  th a t th a t  
m e n ta lity  con tin u es even  to  th is  d a y  in sp ite  o f  our b e in g  a free n ation  now .

I w ill ju st m a k e  a p assin g  reference to  th e  press reports. T h e  p r e ss  is 
su p p osed  to  b e  the harbinger o f  tru th , th e  h erald  o f  truth, an d  it  has r ig h tly  b e e  n  
d escribed  as th e  fo u rth  E s ta te . I f  n atu rally  w ields a g rea t in flu e n c e  th e  w orl d 
over. W e  e x p e c t a n d  rig h tly  so th a t th e  press in  th is  free co u n try  o f  ours sh ou ld  
m a in ta in  its freed o m  an d  sh ou ld  n o t b e  g u id e d  b y  th ose  w h o m a y  be in pow er  
an d  shou ld  n o t look  to  th em  for sm a ll fa v ou rs.

Mr. Speaker : H o w  does it concern th e  B ill n ow  before th e H o u se  ?

Pandit Durga Chand Kaushish : Sir, I  w as going to  e x p la in  th a t in y  
rem arks yesterd a y  d id  n o t refer to  a n y  in d iv id u al m em b er.

Mr. S p ea k er : T h ose  rem arks are n o t re lev a n t so fa r  as th e m o tio n  is 
concerned . Y o u r  m o tio n  is th a t th e B ill be referred to  a select com m ittee .

P a n d it Durga Chand K a u sh ish  : I  w as su b m ittin g  th a t th e  reports in  th e  
press are coloured because th e y  h a v e  to  cater to  th e  ta ste  o f  a n d  h u m ou r th o s e  
w h o are in  pow er.

Mr. Speaker : A g a in  th e  sam e th in g .

Pandit Burga Chand Kaushish : C om in g to  th e  B ill, I  su b m it th a t th e  
reason  for our services b ein g  so slow  an d  leth argic  an d  our press so biased is that
w e received  our ed u cation  under th e  In d ia n  U n iversities A c t  o f  1 90 1  and  th e  P u n jab  
U n iv e rsity  A c t , 1 8 8 2 . T h a t edu cation  cou ld  n e t  an d  d id  n o t m a k e  us good  
citizens b u t m a d e  us lo y a l su b jects  a n d  u p h old ers o f  th e  p a rty  or th e  g ro u p  o f  
in d iv id u als th a t m a y  be in  pow er.

Mr. Speaker : T h a t is rep etition .

i



Pandit Durga Chand Kaushish : It seems to me that this Bill is a product 
o f haste-—haste on the part o f the Honourable the Leader o f the House 
haste on the part of the Government as a whole who want us to pass this Bill 
today. Ia m  sorry to remark that this is not a Bill which should be presented 
before the Assembly of a free nation. It is a product of haste and carelessness.

Mr. Speaker : Repetition again. The hon. member has repeated some of 
his arguments half a dozen times.

Pandit Durga Chand Kaushish : I am very thankful to you for your 
indulgence, in allowing me to continue my speech. It is quite possible that A 
might have repeated some o f my arguments. I was going to show how this Bill 
has been drafted in haste. This fact is quite clear from the amendments that 
have been tabled. In this connection I would refer the House to the amendments 
that have been tabled by the Government to Clause 12 o f the Bill. It appears 
that the v erson who drafted the Bill did not even care to see whether the schedule 
mentioned in that clause existed or not. The clause as it appears on the printed 
Bill runs as follows__

(l) The persons for the time being performing the duties of the offices 
and representing the states mentioned in the list contained in 
Schedule II to this Act, or added to the said list under Sub
section (2), shall be the ex-officio Fellows o f the University.

And the amendments which the Government have p force brought 
before the House is— «

(i) T he persons for the time being performing the duties of the offices 
mentioned in the list contained in Schedule II to this Act and the 
persons representing the States to be notified by Government in 
this behalf, or added to the said list under «a seetion (2) shall 
be the ex-officio Fellows o f the University.

So that the persons representing the states are not actually contained in 
the schedule, but they are to be notified. I have quoted the clause and the 
amendment just to show the carelessness with which the Bill has been drafted.

Minister for Home and Revenue : On a point o f order. The motion now 
before us is that the Bill be referred to a select committee. Is the hon. member 
in order in referring to the clauses o f the Bill in detail ? Should he not confine 
him self to the discussion o f the principle o f the Bill P

Mr. Speaker : That is the case when the motion is that the Bill be taken 
into consideration. But as it is, the motion is that the Bill be referred to a 
select committee and the hon. member can within certain limitations refer to 
the various clauses o f the Bill.

Minister for Heme and Revenue : With due deference to the views 
expressed by you, Fir, ! crave your indulgence and draw your attention to Rule 
88 o f our Rules o f Procedure wherein it is laid down—

On the day on which any o f  the motions referred to in rule 86 is
m ade...........the principle o f the Bill and its general provisions
may be discussed but the details o f the Bill must not be discussed 
further than is necessary to explain its principles.

And ‘ ‘any o f the motions referred to in Rule 86”  include the motion for 
reference o f a Bill to a select committee. My submission, therefore, is that 
the hon. member is not in order in discussing the details o f the Bill because the 
defects of the clauses or the schedules can be rectified when the Bill is consider
ed clause by clause.
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Mr. Speaker : I k n o w  th a t  w h en  th e  m o tio n  is th a t th e  B ill to  be tak en  
in to  con sideration  a t once, on ly  th e  general principles o f  th e B ill are to  be  d is 
cussed . B u t  w h en a n y  m em b er m o v e s th a t  th e  B ill  be referred to  a S elect C o m 
m itte e , then he has to  sa y  w h at are th e reasons, w h y  he is m o v in g  th a t the B ill b e  
referred to a Select C o m m itte e . H e  has to p oin t ou t defects an d  om issions in  th e  
B ill on accn u n t o f  w hich th e B ill m ig h t be referred to  a Select C o m m itte e  fo r  
im p ro v e m e t or for rectify in g  th ose om ission s. I  kn ow  R u le  88  says th a t w h en  
th e first- m otion  is m o ved  th a t th e  B ill b e ta k e n  into consideration  a t on ce th en  a t  
th a t stage on ly  th e  gen eral princip le o f  th e B ill could be considered an d  n o th in g  
else. B u t w hen a m em b er has m o v e d  th a t the B ill be referred to  a S elect C o m 
m itte e  th en  th is is m y  view  th a t he has som e discretion  to  p o in t ou t th e  d e fe cts  

In th e B ill.

Mehta R&nbir S in g h  : W ith o u t  challen gin g  th e R u lin g  o f  th e C hair, I 
w o u ld  resp ectfu l y  say  th a t th e  m o tio n  m o v e d  is under R u le  86 an d  draw  th e  
a tt  en tion  o f  the Chair to  th a t R u le  U n d e r R u 'e  86  (b) th e m o tio n  is th a t “ it  be  
referred to a Select C o m m itte e ” . T h en  th ere is R u le  88  and u n d er th a t R u le  It 
is clearly s la te d  th a t w hen, a n y  o f  th e  m otion s referred to in R u le  8 6  is m a d e  or  
on any su b sequ en t d a y  to  w hich the discussion th e re o f is p o stp o n ed , th e princip le  
o f  th e  B ill and its gen eral provisions m a y  be discussed b u t th e  d eta ils  o f  th e  B ill  
m u s t  n ot be discussed fu rth er th an  is necessary to  e xp la in  its  prin cip les. 
T h erefo re , m y  su b m ission  is th a t th e  m o v e r  o f  th is  m o tio n  cannot discuss th e  
d e ta ils  o f  the B ill a t t his stage.

M r . S p e a k e r : I  know  th a t. H e  can n ot ta k e  th e  B ill  c lau se  b y  clause
becau se he has m o v e d  th a t  th e B ill be referred to  a select c o m m itte e  b u t th is  
m u ch  I  do say  th a t a lth ou gh  he shou ld  n o t h a v e  d iscu ssed  a p rop o sed  a m en d 
m e n t, y e t  he can to som e e x te n t refer to  th e gen eral p rovision s o f  th e  B il l .  
H e  is n o t to  ta k e  theyB ill clause b y  clause and p o in t o u t its d e fe cts  becau se  th a t  
is th e  d u ty  o f  th e  se le ct c o m m itte e , i f  he has to  p o in t o u t th e  d e fe cts  th en  in  
t h a t  case he can discuss th e  p rovision s as a w h ole  b u t n o t ta k e  th e  B ill  clause b y  
clause. I  w ill ask th e  h o n . m em b e r  n o t go in t a d eta iled  d iscussion b u t confine  
h im se lf o n ly  to  th e general provisions.

M in is te r  fo r  Home a n d  Revenue : M a y  I ,  S ir , w ith  y o u r  p e rm issio n  p o in t  
o u t th a t u n d er ru le 8 8  he can  discuss th e princip le o f  th e  B ill an d  its  gen eral 
provisions, b u t the details o f  th e  B ill m a y  n o t h e  discussed fu rth e r  th a n  in  
necessary to  e xp la in  its  princip les ? I t  is on ly  for lim ited  o b je c t  t h a t 'h e  can  
refer to th e  details o f  th e B ill. T h e y  are re levan t in so fa r  as th e y  r e la te  to  th e  
general princip les. T h erefo re , I  w ou ld  req u est th e  hon . m o ve r o f  th e  m o tio n  
to  coniine h im se lf to  th e  discussion o f  th e  details o f  th e  B ill o n ly  in so fa r  as it  is 
necessary to  e x p la in  or illu strate  its princip le an d  no fu rth er .

M r . S p e a k e r  : W e ll ,  I  h a v e  asked th e  hon . m e m b e r  n o t to  go in to  th e  
details o f  th e  B ib .

Pandit Durga Chand Kaushish : I  am  sorry, S ir, for m y  m ista k e . I t  is  
hu m an to  err b u t divin e to  fo rg iv e . Sir, th e B ill is a p rod u ct o f  h aste  a n d  w h en  
there is h a ste  w h at do w e g et ? T h e  sayin g  goes hurry m a k es cu rry , a n d  w e  d o  
n o t w a n t curry to be b rou gh t in th e  fo rm  o f  legislation before th e  legislatu re o f  a  
free cou n try  o f  a free n ation .

M r . Speaker : A fte r  Je v e ry  tw o  or three sen ten ces y o u  repeat th e w ord s  
T ree  c o u n try ’ and Tree n a tion ’ . P lease do n ot rep ea t so o fte n '; b y  rep etition  th e  

'w ords lose th eir  charm .

Pandit Durga Chand Kaushish : V e ry  w ell, Sir. I  was saying th at th is B ill  
h a s been draw n in a v ery  g re a t haste and th e G o v e rn m e n t cam e to  k n o w  a fte r 
w ards th at th ere w as so m e th in g  p rov id ed  in the B ill w hich did n o t e x ist in th e  
b chedule.
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Mr. Speaker : T h e  hon . m em b er w ill p lease w in d  up now .

Pandit Durga Chand Kaushish : Is  th ere an y tim e  lim it, Sir }

Mr. Speaker: A lth o u g h  there is no tim e  lim it , y e t all th e sam e y o u  sh o u ld  
w in d up n ow . Y o u  have tak en  a sufficiently long tim e  an d  exhausted all p ossib le  
argu m en ts in su p p ort o f  y o u r m o tio n .

Pandit Durga Chand Kaushish : W e il S ir, I  w as su ggestin g  th a t  th e  
p rese n t B ill  is th e  resu lt o f  h a ste . N o w  Sir, a few  in terru p tion s cam e d u rin g  th e  
course o f  m y  sp eech  an d  I  am  prou d to  say th at th e  C hair p ro te c te d  m e. I a m  
th a n k fu l to  y o u  for that.

M r . Speaker : Please proceed w ith y o u r speech  an d  do n o t th an k  m e.

Pandit Durga Chand Kaushish : W e ll ,  Sir, I  w ill w in d  u p  b y  saying th at  
there have b een  to o  m an y slips and un pard on able  m istakes. W h e n  y o u  w ant to  
create a nation , educate people and create va lu es, values th at are called hu m an  
valu es, th e n  y o u  do n o t go so slip -shod  a n d  b rin g  o u t such a legislation .

N o w  com in g  to  th e  n e x t  p o in t. I t  b ecom es a b so lu te ly  necessary for m e  
to  p o in t o u t how  th e  P u n jab  U n iv e rsity  w as ru n  an d  h ow  u n co n scio u sly , I  w o u ld  
say u n co n sciou sly , because I  w ill n o t b e  so u n ch aritable  as to  say th at th e y  
h a v e  d on e it  in ten tion ally . U n con sciou sly  th e y  fe ll in to  th e  trap  th a t  was created  
p erh ap s a cen tu ry  a go . #Sir, th e  p iv o t o f  a U n iv e r s ity  is th e  S y n d icate , or th e  
e x e c u tiv e  cou ncil as it  is k n o w n  in  som e oth er u n iversities, w h ich  gu id es th e  day  
to , day p o lic y , p o licy  w hich has its effect n o t for one year or a cou ple o f  years b u t  
fo r  gen eration s, for th at m akes us c itize n s w o rth y  o f  a fre e  c o u n try . Sir, u n der  
th e  o ld  B ritish  procedure th e rule a lm ost every w h ere  was th at th e  rep resen tatives  
on th e  syn d icate  and th e  e x ecu tiv e  counc 1 shou ld  b e  such as could  carry o u t w ith  
th e  u tm o st h o n esty  th e  m andate o f  th e  ru lin g pow er. U n con scio u sly  I  w o u ld  
say, Sir, our G o v e rn m e n t to o  has ad op ted  th e  sam e th in g . W h e n  th e y  talk  in  
th is  B ill o f  establishing a syn d icate , it is p rovid ed  th at apart fro m  th e  ex-officio  
V ice-C h an cellor and th e  D irector o f  P u b lic  In stru c tio n  th e  rest o f  th e  m em b e rs  
w h o m a y  n o t b e  less th an  7 and m ore than 12  w ou ld  b e  a m a jo rity  o f  professors. 
N o w , Sir, w hat th at clause has p rov id ed  I  w ou ld  explain to  you a n d  th rou gh  y o u  
to  th e H o u se . W h a t  w o u ld .it  a ctu a lly  m e a n  ? I t  is q u ite  clear. W h e n  y o u  
h a v e  certain  m en  o f  services, e ither in the se rv ice  o f  th e  G o v e rn m e n t or in th e  
service  o f  th e  colleges, on  w h om  th ese professors d e p e n d  fo r  th eir  
sa laries, th e y  w ill be a t th e  m ercy  o f  th e  m a n a g e m e n t a n d  w ill  go  b y  
th eir d irection  an d  th e y  w ill n o t b e  ab le  to  h o ld  in d ep en d en t v iew s. 
I f  a  u n iv ersity  professor or th e D irecto r o f  P u b lic  In stru stio n  or th e  V ic e -  
C hancellor did  n o t agree, w h a t w ou ld  th e y  d o  } T h e y  w o u ld  create som e sort 
o f  trou b le  a n d  sa y  ‘ y o u  are no g o o d .’ T h e  sam e th in g  is tru e a b o u t th e  
professors o f  colleges. P rofessors m a y  lik e  to  b e  a litt le  in d ep en d e n t, professors  
w ho com e fro m  th e affiliated  colleges, b u t th ese colleges or th eir principals or 
th eir govern in g  bodies, m a y  n o t fc.r so m a n y  con sid eration  lik e  to  go  in to  op en  
op p ositio n  w ith  th e  G o v e rn m e n t. In  th a t case th e  professors w ould  th rough  
th eir principals or g o v e rn in g  bodies, g e t direction s th a t th e y  h a v e  g o t to  
v o te  on  such a n d  such a m a tte r  in such a n d  such a w a y , w h eth er th ey  like or n o t, 
w h eth er it is in  th e  interests o f  th e  cou n try  or n o t , a n d  th e  p oor fellow s w ill 
h a v e  to  su b m it, because w h a t is th e lo t o f  a poor p rofessor in th is  cou n try  ? A n  
average professor as is gen erally  k n ow n  g ets in  th is cou n try  a b o u t a hu ndred  
a n d  o d d  chips a n d  w h a t is he e x p ec te d  to  su p p ort ? A  w ife  a n d  a h a lf  a  dozen  
k id s. T h a t m a n  has to  o b e y  th e m a n d a te  o f  h is princip al an d  govern in g  b o d y  
a n d  has to  v o te  on  the m easure according to  th eir d irectio n s, how ever d a m a g in g
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that measure may be to th e  n a tion al interests or to th e  e d u ca tio n a l  
. interests of the country. I would not pursue th a t p o in t a n y  fu rth er because  
I th  ink th a t th is  has b e en  a slip on th e p a rt o f  th e  G o v e rn m e n t and it  w ould  
be much b e tte r  if  th e y  re m e d y  th is  slip before passin g th is B ill in to  an A c t .  T h e  
idea o f  th e  E n g lish m a n  in estab lish in g  these universities w as to  h a v e ........

M r . Speaker : M a y  I  poin t o u t to  the hon . m em b e r  th a t  y e ste r d a y  h e
rd v a n ce d  the v ery  sa m e arg u m en ts ?

Pandit Durga Chand Kaushish : M y  m isfo rtu n e  is th a t I  h a v e  to  q u o te
th e sam e illu stration s in ad v a n cin g  differen t points. I  shall, h o w ever, be  v e ry  
careful to  avoid  rep etitio n . B u t I  shall be g ra tefu l to  th e Chair i f  it  lets  
m e kn ow  w hether it  is perm issib le  or n o t to  q u o te  an in sta n ce  a t one p lace  
and repeat it in  som e oth er con n ectio n  ?

M r . S p ea k er : R e p e titio n  o f  an a rg u m en t is n o t a llo w e d .

P a n d it D u r g a  Chand Kaushish : I  w as sayin g  th a t th is  w as p la n n ed
b y  the o ld  b u rea u crats , because they w a n ted  to  capture th e  brains o f  th e  leaders  
and the m asses, n o t e x a c tly  th e  leaders b u t p eo p le  w ho m ig h t b eco m e lead ers  
later on. O f  course I  am  proud to  sa}^ th a t m a n y  o f  our c o u n try m e n  h a v e  
resisted th a t p la n  an d  th a t is w h y  w e h ad  our great leaders righ t fro m  
M a h a tm a  d ow n  to  our ow n  leader o f  th e H ou se , w ho h ave been able  to  th row  
off the y o k e  o f  slavery , b u t th ere w ere m a n y  others w ho succu m bed to  th e  te m p 
ta tio n  offered b y  th e rulers. W h a t  h ap p en ed  w as th a t a m a jo rity  o f  our v ery  b e st  
brain s, y o u  w ill find, either sittin g  som ew h ere in the civ il services or G o v e rn o r
ship s. I  w o u ld  refrain  fro m  m a k in g  a n y  oth er rem arks a b o u t th e m  becau se  
th e y  are still our cou n trym en . W e  h op e th a t th e y  w ill change th eir  w a y s. 
B u t  th a t is besid e  th e  p o in t.

M r . S p e a k e r  : D o  n o t say a n y th in g  beside th e  p o in t. Please sp e a k  to
th e p o in t ; otherw ise it  w ill a ffe c t  th e  m erit o f  y o u r sp eech .

Pandit Durga Chand Kaushish : C om in g  to  th is  particu lar p oin t o f  th e
sy n d ica te  a n d  th e S en a te , I  w ou ld  h a v e  called  our G ov ern m en t a re a lly  
v ig ila n t G o v e rn m e n t w ho look to  th e  n ation al interests, i f  th e y  h ad  b rou gh t  
ou t a n y  b o ld  reform s in th e B ill to  th e  e ffe c t th a t b o th  in  th e  sen a te  an d  in th e  
sy n d ica te  there w ill be a m a jo rity  o f  th ose p eop le  w ho are n eith er in th e  
p a y  o f  th e U n iv e rsity  nor in th e pay  o f  th e  colleges. W7e h a v e  h a d  ed u ca 
tion ists o f  in tern a tio n al repu te  a n d  p rob ab ly  th ey  w ill go d ow n  in  th e  h isto ry  
o f  th e  w orld as th e b iggest ed u cation ists, like Rabindra- N a th  T a g o re , 
M a h a tm a  G andhi' an d  th en  one w hom  y o u  m ig h t call a professor b y  p rofessio n ,
I m ea n  P rofessor R a d h a  K rish n a  an d  so m a n y  oth ers. T h e y  h ave  p le a d e d  
and perhaps p leaded  in v a in  hundreds and th ousand s o f  tim es for th e  revision  
o f  th a t sy stem  o f  ed u cation  b u t w h at w ou ld  p osterity  call us i f  w e a d o p t th e  
sam e o ld  sy ste m  once again  ? I  w ou ld  prefer n o t to  go into  greater d eta ils , 
becau se  th a t m ig h t em barrass th e G o v ern m en t o f  w hich I  a m  m y s e lf  a  

.m em b er an d  I  w ou ld  proceed to  th e grave  slips th a t h ave b een  m ad e b y  th e  
G ov ern m en t. O ne o f  th em  is in regard to  the provision o f  com pu lsory m ilita ry  
train in g . l e a n  an ticip ate  w h at argum ents can  be ad van ced  in th is connec
tion . T h e y  w ill say th a t the syn d icate  or th e Senate can m ake th a t p rov i
sion . Y e s , th ey  can m a k e  't h a t  provision. T h a t pow er w as a lw ays there  
v ested  in th e  tw o  bodies for so m a n y  years, b u t I  ask w h y w as th is provision  
n o t m ade in th is B ill w hen w e k n ow  th a t th e u n d ivid ed  P u n ja b  was the sw ord  
arm  o f  In d ia  ? W e  should be able to  say  th a t even div id ed  P u n ja b  wrould be  
the sw ord arm  o f  In dia  and w e shall d efen d  this dear m oth erlan d  o f  ours a n d
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anybody who passes through our universities will go out not only as an intel
lectually fit young man but also as a soldier who will be able to defend our 
motherland. But I find that that provision has not been made. I feel very 
much depressed when' I see that such a provision has not been made.

Mr. Speaker : I think it lias become necessary for me to read rule 77 
to the hon. member regarding irrelevance or repetition. It reads__

The Speaker, after having called the attention of the Assembly to the conduct 
of a member who persists in irrelevance or in tedious repetition either 

of his own arguments or of the arguments used by other members in 
debate, may direct him to discontinue his speech.

Pandit Shri Ram Sharma : Is it irrelevance or repetition to draw the
attention o f the Government towards compulsory military training in the uni
versity ?

Mr. Speaker : The hon. member was out when Pandit Durga Chand
Was speaking. I had pointed out to the hon. member a  number o f times that 
he was repeating his arguments. If the hon. member reads his speech he will 
find that he has repeated the same arguments twenry or thirty times (A n  hon. 
member : G hot a lagaya hua hat) (laughter). For this reason I would ask the 
hon. member to be careful. (Interruption by Seth Sudarshan). That is a reflec
tion on the member.

Pandit Durga Chand Kaushish : I am grateful to the hon. Speaker for
protecting me against the reflection made by the hon. member. He has sent 
me this note asking me to speak with some force like a young man and not 
like an old man (Laughter in the galleries).

Mr. Speaker : Order, Order. Visitors are reminded that they are not
to laugh loudly or to make any noise or remarks. They mus t maintain silence 
during the debate.

Pandit Durga Chand Kaushish : Our young men and old have been the
victims o f the same old system o f education against which I have been shouting 
myself hoarse and I do not know if  that will be to any purpose. I will now 
come to another matter and that is extra-mural activities. 1 know it from 
personal knowledge that so many activities o f the university students were 
suppressed. I speak from personal knowledge because I got elected to this 
Assembly when I was myself a University student. In certain universities 
they did not make any provision for these activities and that was due to politi
cal reasons. It has been clearly provided in the Delhi University Act that the 
University shall have power to make grants from the funds o f the University.

Mr. Speaker : That is a matter o f detail. (The hon. member was still
on his legs when the hon. Speaker rose). Order, order. The hon. member must 
resume his seat when I am speaking. The best thing would be to say at this 
stage that such and such a University has provided such and such a thing.

Pandit Durga Chand Kaushish : It was in support o f  the motion that
the Bill be referred to a select committee that I was mentioning these things, 
but since you object I would not quote these thing* but I would give the sub* 
stance in brief. The activities were suppressed because they gave the students a 
chance to come together, a chance to exchange their views and a chance to 
talk about the future o f their country and the future o f their Government and 
if  I may venture to say the future o f the whole o f the humanity. Our Gov

ernment has fallen into the trap so cleverly laid 
12 noon' down under the Act o f 1882. I appeal to the Gov

ernment in the interest o f the country and in 
the interest o f the humanity................
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Mr. Speaker : T h is  in te re st o f  th e  cou n try  a n d  t h e  in t e r e s t  o f  h u m a n ity
h as b een  rep ea ted  b y  th e  h o n . m e m b e r  h a lf  a d o z e n  tim e s . T h e  h e n . m e m b e r  
is n o t m a k i n g  a  sp eech  on a n y  reso lu tion  he is speakin g on  a  B ill. I w ould  
req u est him  to  b e  re lev a n t.

Sardar Shiv Saran Singh : T h e  H o u se  has n o tice d  th a t th e hon .
m em b e r  is persistin g  in irrelevan ce . I  w ou ld  draw  th e  a tte n tio n  o f  th e  H o u se  
to  R u le  77 o f  our R u le s  o f  P roced u re b y  w h ich th e  S p eak er has th e pow er to  
d irect an y  m e m b e r  to  d iscon tin u e his speech .

M r . S p e a k e r  : I  a m  w ell aw are o f  th a t R u le . W h e n  I find th a t th e
hon . m em b e r  persists in his rep etitio n  or irre lev a n ce , I  will use m y  d isc re tio n .

Pandit D u r g a  Chand Kaushish : I am  e x tre m e ly  sorry, sir . I  shall
tr y  to  confine m y  sp eech  to  th e  m o tio n . I w ou ld  like to  p o in t ou t, S ir, th e  
g a lla n t  p a rt p la y e d  b y  th e  stu d e n t c o m m u n ity  d u rin g  th e  re ce n t d istu rb an ces, 
during th e  re ce n t carnage a n d  b lood  b a th  in  th e  P u n ja b . T h .it w as perh aps  
th e g re a te st p a r t ever p la y e d  b v  a y o u th  m o v e m e n t. M ay I ask th e  G o v e rn 
m en t, are th ey  going to  rew ard th e y o u th  o f  th is provin ce for th a t g a lla n t p a rt b y  
bringing th is  k in d  o f  leg islation  on th e S ta tu te  B o o k  ? Is  th is th e  
com pen sation  th a t y o n  are goin g  to  g iv e  th e m  for w h at th e y  h a v e  done for their  
country }

•
M r . Speaker : A n d  for h u m a n ity  ! (Laughter).

Pandit Durga Chand Kaushish: I a m  m ore c a re fu l n ow  n o t to  rep eat
(Laughter). A s  th e  sayin g  goes it  is th e  y o u th  n o t on ly  o f  age b u t o f  id e a s ..............

*

M r . S p ea k er  : W h a t  has th a t sa y in g  to  do w ith  th e select c o m m itte e  m o tio n ?
I  h ave  to  rem in d th e  hon . m em b e r once again  to  b e  re lev a n t.

P a n d it  D u r g a  C h a n d  K a u sh ish  : I  a lw ays stan d  corrected , Sir. I  w as ju st  
saying th a t i f  th is  w ere to  be th e  rew ard  for th e great b a ttle  th a t our y o u th  
fou g h t, it w ould  h a v e  b e en  b e tte r  for th e m  n o t to  h a v e  tak en  an y  p a rt in th e  
recen t h ap p en in gs. I f  th is is th e  m em oria l in th e shape o f  th is B ill th a t th e y  
are goin g  to  get, I  a m  con strain ed  to  say  th a t  th is  is a  v e ry  poor recom pense  
from  a n a tion al G o v e rn m e n t to  th eir s tu d e n t c o m m u n ity . I  w ou ld  a p p ea l to  
the G o v e rn m e n t in  th e  n a m e  o f  th e  y o u th  o f  th e  cou n try , in th e  n am e o f  th e  
you th  o f  th is p rov in ce , n o t to  pass th is B ill into law .

M r . S p e a k e r  : H o w  m a n y  tim es is th e  hon ou rable  m em b e r going to  ap p eal 
to the G o v e rn m e n t ?

P a n d it D u r g a  C h a n d  K a u sh ish  : I  w ould  req u est th e  G o v e rn m e n t to  g iv e  
our y o u n g  m en  a chance, to  g ive  th e  progressive elem en ts in our provin ce a chance, 
to ha\e th eir say  in the m a tte r  and bring forth  a B ill w hich would be w orthy o f  
our n ation al G o v e rn m e n t and w orth y o f  th e  brave p rovin ce o f  ours. (Cheers).

M r . Speaker : M o tio n  under consideration , am en d m en t m o v e d —

That the East Punjab University Bill be referred to a select committee.
Sardar Jagjit Singh JfM an n  (Juilundur D iv is io n  L an d h old ers) : Sir, I  rise  

to  sup port th e m otion m o v e d  b y  m y  hon ourable  friend . I  h a v e  b een  liste n in g  
to  his a rgu m en ts since y esterd a y .

Mr. Speaker: I  hope y o u  w ill not ad van ce  those very  argum ents*  
~ (Laughter.)

Sardar Jagjit Singh Mann :| H is  argum ents w ere v ery  soun d and cogent. S ir, 
th e  B ill before  th e H o u se  is a v e r y  im p ortan t one and requires our m o st serious 
con sideration . T h ere  are very  Lm an y defects in it. I  u n d erstan d  th a t it  has
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b een  cop ied  fr o m  th e  o ld  A c t  an d  I  am  sure th a t hon ourable  m em b ers w ill agree  
'w ith m e th a t there is a v a st  differen ce b etw een  th e  tim e  w h en the o ld  A c t  w as 
p assed  an d  th e  present tim e . I  d o  n o t th in k  th a t a d e la y  o f  a fe w  m o n th s in  
th e  passin g  o f  a  B ill o f  th is  n a tu re  w o u ld  m e a n  v e r y  m u ch . W h e n  I  w as h a v in g  
sleepless n ig h ts a n d  restless d a y s  i n , th e  p lains seein g  m y  b roth ers a n d  sisters  
a n d  m oth ers in  such a m iserable  con d ition  an d  cursing th e  p resen t M in istry  fo r  
n o t ta k in g  a d eq u ate  ste p s  in g iv in g  re lief to  th e m , I  used  to  w on d er w h a t th e  
M in istry  w as b u sy  a b ou t. N o w  I  realise th a t th e y  w ere perhaps b u sy  in  p rep ar
in g  th is an d  th e oth er B ills  an d  th e y  cou ld  ill-afford  to  g iv e  tim e  to  th ose  sufferers.

Mr. Speaker : T h e  h on ou rable  m em b er is n o t re le v a n t. T h a t  has g o t n o th in g  
to  do w ith  th e  U n iv e rsity  B ill,

Sardar Jagjit Singh Mann : I t  w as o n ly  a passin g  rem ark .

Mr. Speaker.: N o  passing rem erk s here. Y o u  are legislators n ow . Y o u  
sh ou ld  be d irect a n d  to  th e  p o in t a n d  t r y  y o u r b e st to  im p ro v e  th e  B ill n o t b y  
ap p ealin g  to  th e  se n tim e n ts  o f  th e  p e o p le  b u t b y  b rin gin g  forw ard  a m e n d m e n ts .

Sardar Jag jit Singh Mann : I  o n ly  w a n ted  to  p oin t o u t a n d  sa y  th a t th e  
en tire  tim e  o f  th e  M in istry  shou ld  h ave  been  d e v o te d  to w a rd s th e refugee  
p r o b le m . I  very  stron gly  su p p o rt th is a m e n d m e n t. I f  th is  B ill w ere t<3 be  
passed  during the n e x t b u d g et session h ea v en s w ou ld  n o t h a v e  fa llen  dow n .

Pandit Bhagat Ram S h a r m a  (K a n g ra  W e s t , G en eral, R ural) (Hindustani) : 
Sir, I  h a d  no in ten tio n  to  say  a n y th in g  b u t th e speech es d e liv ered  b y  m y  hon . 
frien d s th a t th is  B ill shou ld  n o t be passed n ow , m a k e  it  n e c essa ry  for m e  to  sa y  
a fe w  w ords, N o  cou n try  can  prosper w ith o u t a  U n iv ersity . U n d e r  clause 88  o f  
th e  G o v e rn m e n t o f  In d ia  A c t  th is  O rd in an ce  w ill lapse a fter six  w eek s an d  th e  
con stitu tio n  o f  th e  U n iv ersity  w ill also en d . O ur ch ildren  a n d  stu d en ts h a v e  
h a d  to  fa ce  m a n y  difficulties d u rin g  th e  la st s ix  m o n th s. T h e y  cou ld  n e ith er  
stu d y  nor app ear in  th eir  tests d u e  to  d istu rb an ces. M a n y  stu d e n ts h a v e  lo st on e  
precious y e a r . M a n y  a m on g  th e m  d o  n o t  k n o w  w h en  th e  e x a m in a tio n s w ill b e  
h e ld . I f  th e y  address th e  U n iv ersity , th ere  is n o  resp on se. A s th e  U n iv e r s ity  
h a s in a d e q u a te  sta ff, th e  a n n o u n cem en ts h a v e  to  be m a d e  on  R a d io  as th ese  are  
im p o rta n t n ew s. T h o se  p aren ts , w h o w ish  to  ed u cate  th eir  children , are  v e ry  
im p a tie n t a n d  the d e la y  o f  one m o n th  or tw o  m o n th s is a v e r y  lon g  tim e  for th e m . 
I  hope m y  frien d s w ill recon sider th eir  a tt itu d e  a n d  pass th e  B ill . I  a m  sorry to  
n o te  th a t th ey  are try in g  to  w aste  tim e .

Pandit Shri Ram Sharma : O n  a  p o in t o f  order. S ir , th e  w ords “ th e y
are try in g  to  w aste  tim e  ”  are u n p a rlia m en ta ry .

Mr. Speaker : Y e s , th e y  are u n p a rlia m en ta ry .

Pandit Bhagat Ram Sharma : I  w ith d raw  th e m . W e  m u st k eep  th e
in terest o f  our ch ild ren  as w ell as o f  our p rovin ce  in  v ie w . M oreover w e a ll k n ew  
th a t  th e  U n iv e r s ity  B ill w as p u t b e fo re  th e  H o u se  alon g w ith  o th er B ills . T h ere  
w as p le n ty  o f  tim e  for th e m  to  s tu d y  it  a n d  offer su g g e stio n s for its im p ro v e m e n t. 
B u t th e y  d id  n o t a v a il th em se lv e s  o f  th e  tim e  a t  th e ir  d isp o sal. W h a t  w as th e  
o b sta c le  in  th eir w a y  ? N o n e  o f  th e m  tr ie d  to  im p ro v e  th is  B ill. I t  w as so  
p e rfe c t th a t  there w as no  n eed  o f  a m e n d m e n t.

Sardar Bachan Singh (L u d h ia n a , C en tra l, S ik h , R u r a l)  [Punjabi) : Sir, th is
U n iv e r s ity  B ill before th e  H o u se , w h ich  m y  lea rn e d  frien d , P a n d it D u rg a  C h a n d  

* K a u sh ish , has m o v e d  sh ou ld  b e  referred  to  a  se le c t c o m m itte e , is a  v e r y  im p o rt
a n t B ill. I f  it  w ere an  o rd in a ry  Bill lik e  th e  C a ttle  D isea se s  B ill or th e  E p id em ic  
D isea se s  B ill, th en  w e m u st h a v e  sa id , “  A yes h a v e  it  T h is  B ill d e e p ly  
reflects on  th e  fu tu re  gen eration s a n d  i f  w e s im p ly  sa y  ‘ A y ©  ‘ to  th e  m o tio n  th a t  
th is  B ill b e  passed , p eop le  w ill th in k  th a t suoh a n  im p o rta n t B ill, on  w h ich  our
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future generations depend, has been passed in great haste. We are going to start 
a University in the East Punjab. It is not an ordinary affair that we should take 
it lightly. Even if a small building is to be constructed it takes months to do so. 
In the first place a plan is prepared. An engineer is then appointed to scrutinise 
that plan and an officer over their head approves o f it. Then tenders are invited 
from the contractors and the best contractor is entrusted with the work. In  
short it takes months to complete that building. And to build up an edifice 
upon which a big institution like the University is to stand, is not a joke as some 
o f us seem to think. In order to raise an ordinary building we have to make plans 
and then scrutinise them, and then decisions have to be arrived at in the meet
ings, while in the present case, the building that we are going to construct is so 
important that the entire life o f the coming generations will be connected with 
it. It would, therefore, be quite ridiculous, if we should so hastily give our 
approval to such an important measure. Even our press to-day is blaming the 
services for corruption and inability. I would like to point out that the root 
cause of all these ills is the lack.of certain essential qualities in the graduates o f 
the old universities.

Mr. Speaker : It is a reflection upon all o f us, in fact the whole o f
Punjab.

Minister for Labour and Excise : He is not a graduate himself-

Sardar Bachan Singh : The majority o f the University graduates, if not all
of them, do lack eertain essential qualities though they may have other qualities. 
It is argued that the early establishment o f the University is necessary for 
holding the examinations o f the students. I f  the holding o f the examinations is 
the sole aim o f the University, you may pass this Bill. But I would 
like to point out that the Universities o f to-day are not only 
-examining bodies but they have also got a profound influence on every walk 
o f life. It is the universities which produce good engineers, lawyers, doctors 
and good administrators. Fortunately or unfortunately our connections with the 
old University have been severed and we are now going. to create a new Uni
versity. To accomplish such a huge task in a single day, would be a mistake 
Our object in referring this Bill to a select committee is to make the proposed 
university as perfect a model as possible and it should be something o f which 
not only East Punjab but the whole o f  India may well be proud. It is, 
therefore, necessary that before passing this Bill, a thorough study o f the consti
tutions o f other Universities like Allahabad, Bombay, London, Cambridge and 
Oxford should be made, so that all their good points may be incorporated and 
defects avoided, while framing ;the constitution o f our own University. By 
making a few amendments here and there the Bill can be improved to a certain 
extent but even then it will lack the qualities which it should possess. The 
conditions under which the old Punjab University was created in the 19th Century 
were quite different from those that prevail to-day. At that time, there were 
no radios, electricity or motor-cars ; as a matter o f fact the entire life has under
gone a great change since then. Even in the East Punjab itself, the conditions 
are not the same ; the border o f India which was till recently beyond Peshawar 
and Jamraud is at present twenty miles this side o f Lahore. It is, therefore, 
necessary that our children should receive their education in accordance with 
the changed circumstances. We do not want that our universities should 
produce only clerks or such youngmen who should hanker after petty jobs 
after finishing their university education. What wc require o f our universities 
at the present time is to produce engineers who should be able to construct new 
canals, roads and dams, good doctors, good administrators and such young men who
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sh ou ld  b e  usefu l for th e  bu ild in g  u p  o f  our cou n try . Such great m en  can  b e  prod uc
ed  o n ly  b y  a proper k in d  o f  m a ch in ery  an d  n o t b y  any rou gh -sh od  device . I  a m  
in  fa v o u r  o f  e v e n  p u blish in g  th is  B ill to  in v ite  pu blic  opin ion  on it. B u t  i f  th a t  
is n o t possible , it shou ld  a t  least be referred to  a  select com m ittee  I f  w e are  
n o t prep ared even  to  do th a t , I  dare sa y  th a t th e  B ill  w ill n o t serve its  
p u rp ose. I t  is argued  th a t th e  tim e lim it o f  th e  U n iv e rsity  O rd in an ce  w ill 
expire a fter som e tim e  a n d  th en  w e m ig h t h ave  to  fa c e  n ew  difficulties. B u t  I  
w o u ld  lik e  to  p oin t o u t th a t a new  ordin ance to  th e  sam e effect can b e  p ro m u lg a t
ed  a n d  w e shall w elcom e it. W e  shall also be in a p osition  to  m a k e  it  clear to  th e  
p eop le  o f  E a s t  P u n ja b  th a t w e are try in g  to  m o u ld  our fu tu re life  in  a  new  
p a tte rn  a n d  to  create th e b e st possible  U n iv ersity . I f  such a th in g  is n o t d on e, 
th e  com in g  generations w ill h a v e  reason to  com p lain  th a t th eir legislators a cted  
in  h aste  a n d  carelessness w h en th ey  passed th e new  U n iv e rsity  B ill, w ith o u t  
giv in g  a n y  carefu l con sideration  to  it. O ur pui'pose in bringing forw ard  th is  
m o tio n  is n o t to  p lace a n y  hindrance in th e  w a y  o f  th e G o v e rn m e n t, nor is it  
in ten d e d  to  use d ilatory  tactics. W e  rath er w ish to  be helpfu l to  th e  G o v e rn 
m e n t. I ,  th erefore, h u m b ly  req u est th e  H o u se  th a t th e  B ill should  b e  referred  
to  a select co m m itte e  and shou ld  n o t be passed in  h aste.

Sardar S h iv  S in g h  (G urdaspur, N o rth , S ikh R u ral) (Punjabi) : S ir, I  
h a v e  risen  to  em p h asize  th e  n e cessity  o f  passin g  th e  U n iv e rsity  B ill ju st n ow . 
I f  th e  m o tio n  for referring it to  a S e lect C o m m itte e , m o v e d  b y  m y  frie n d  
P a n d itji, is a d o p ted , th e  m easure w ill be  im m e n se ly  d e la y ed  as th e  S e le c t  
Committee w ill ta k e  a long tim e  in collectin g  n ecessary  in fo rm a tio n  a b o u t th e  
B ritish  U niversities and  th e result w ou ld  be th a t th e  tim e  o f  stu d e n ts  w ill b e  
fu rth er w a sted . A lre a d y  their studies h a v e  suffered m u ch  a n d  th e y  h a v e  b e e n  
practica lly  idle since M arch last. I  th erefore urge th a t  th e  B ill shou ld  b e  
passed  w ith o u t un necessary  d e la y . B esid es, I  w a n t to  p u t fo rth  a d e m a n d  on  
b e h a lf o f  m y  d istrict. E v e r  since a can al w as du g  in  th e  G u rd asp u r d istrict, 
n o t an  inch o f  th e  area o f  th is  d istrict has been  irrigated  fro m  its w ater, th o u g h  
th is  area shou ld  h a v e  b een  given  p le n ty  o f  w a ter for irrigation  p u rp o ses.

Mr. Speaker : T h e  hon . m em b er is irre lev a n t. T h e  p o in t ra ised  b y  h im  
has no re lev a n cy  w ith  th e  m o tio n  nbw  b efo re  th e  H o u se .

Sardar Shiv Singh : I  a m  going to  show  th e  p ertin en cy  o f  w h a t I  h a v e  
ju st said . ( Loud laughter). W h a t  I  w as goin g  to  sa y  is th is . D is tr ic t  G u rd a s
pur is situ a ted  on  th e border o f  th e  In d ia n  D o m in io n . T h e  G o v e rn m e n t  
sh ou ld  esta b lish  schools a n d  colleges in  th e  v illa g e s  o f  th is  d istrict a n d  ta k e  
steps to  in trod u ce  com p u lsory  p rim ary  ed u ca tio n . I  ag a in  u rge th a t  th is  B i l l  
sh o u ld 'b e  p assed  fo rth w ith . I  close m y  sp eech  b y  sa y in g  th a t  G o v e rn m e n t  
sh o u ld  m a k e  arran gem en ts for th e  spread  o f  lite ra cy  in  m y  d istrict.

Pandit Bhagat Ram Sharma : S ir, I  beg  to  m o v e —

That the question be now put.

Mr. Speaker : T h e  q u estion  i s _

That the question be now put.

The motion was carried.
Mr. Speaker : T h e  q u estio n  is___

That the East Punjab University Bill be referred to a'sSelect Committee.

The motion was lost.
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Premier (T h e  h o n . D r . G o p i C h an d  B h a rg a v a ) (H industani) : Sir, I  w o u ld
lik e  to  m a k e  it  c lear a t  th e  v e r y  o u tset w h y  th e  con sid era tio n  o f  th is  B i l l  is n e c es
sa r y . I t  has b een  a d v o ca te d  th a t  it  sh o u ld  b e  p o stp o n e d  a n d  th e  ord in an ce  
regardin g  th e  U n iv e r s ity  e x te n d e d  b y  th e  G ov ern or. I  m a y  te ll  th e  H o u se  th a t  th is  
is n o t p o ssib le , and  it  w o u ld  b e  im p rop er on  m y  p a rt  to  a d v ise  th e  G ov ern or t o  
p ro m u lg a te  a n  o rd in an ce. So th e  p o sitio n  is th is . I f  a  leg isla tu re  is in session , 
it  sh ou ld  e ith er replace a n  ordin ance b y  a n  A c t  or n o t . I f  th e  second a lte rn a tiv e  
is a d o p te d  th en  th e  ord in an ce  a u to m a tic a lly  exp ires a fte r  six  w eek s o f  th e  a d 
jo u rn m e n t o f  th e  leg islatu re . B u t  w h e n  th e  B ill h a s  b e e n  in tro d u ced  in  th is  
H o u s e , it  is up to  th e  H o u se  to  a ccep t or th row  it  o u t. U n d e r  th e  circu m sta n ces  
I  do n o t con sider it fea sib le  to  ad vise  th e  G overn or to  issue an  o rd in a n ce , before  
ta k in g  th e  decision  o f  th e  A sse m b ly .

N o w  I  com e to  th e  o b jec tio n s w h ich  h a v e  b e en  raised a g a in st th is  B i l l .  
B e fo re  d ea lin g  w ith  th e m  I  con fess th a t I  c an n o t ta lk  in  th e  la n g u a g e  in  w h ich  
th e  m o v e r  o f  th e  Select C o m m itte e  m o tio n  in d u lged . I  am  a m a n  o f  o ld  civ ilisa 
tio n  and culture (applause) b u t I  lo v e  it an d  tak e  pride in it. (Renewed applause). 
N o w , S ir, a seriou s o b jec tio n  has been  ra ised  th a t th e  B ill m a k es no sa tis fa c to ry  
provision  for th e  tra in in g  o f  stu dents. I  do n o t agree  w ith  th is  v ie w . I  w o u ld  
in v ite  th e  a tten tio n  o f  hon . m em b ers to  clause 5 o f  th e  B ill. I t  reads as u n d e r :—

The University shall be incorporated for the purposes, among others, of making 
provision foi imparting education in Arts, Letters, Science and the learned 
professions and of furthering advancement of learning, the prosecuting of 
original research, with power to appoint University Professors# Readers 
and Lecturers, to hold and manage educational endowments, to erect, 
equip and maintain University colleges, libraries, laboratories and muse* 
ums, to make regulations relating to the residence and couduct of student* 
and to do all such acts as tend to promote study and research.

T h e y  w ill see th a t  it  is q u ite  com p reh en sive  a n d  th a t  th e  o b je c t o f  th e  U n iv e r s i
ty , n a m e ly  to  im p a rt b o th  edu cation  a n d  train in g  to  th e  stu d e n ts , is fu lly  
a ch iev e d . T h e n  it  has b e en  rem ark ed  th a t th e  B ill has been  d rafted  b y  corrupt  
officers w h o h a v e  no idea o f  w h a t U n iv e r s ity  ed u cation  is. I  fa il to  see  h o w  th e  
qu estion  o f  corrup tion  in re la tio n  to  th e d ra ftin g  o f  th is  B ill  arises. I  m a y  te ll m y  
h o n . friend s th a t  in th e  d raftin g  o f  th is B ill th e  h a n d  o f  th a t em in en t ed u ca tio n ist  
a n d  e x p ert in  th e  U n iv e r s ity  E d u c a tio n , w h o serv ed  th e  U n iv e r s ity  o f  th e  P u n ja b  
w ith  his life  b lo o d , has w ork ed . A la s , he  is no m ore a m o n g st us. I  a m  referring  
to  th e  la te  la m e n te d  P rof. M a d a n  G o p a l S in gh . H is  stu d e n ts are now  professors  
in  m u fassil colleges. I t  is a p ity  th a t w e h a v e  b e en  d ep rived  o f  his services b y  th e  
cruel han d o f  d ea th . W h e n  th e  p artition  o f  th e  P u n ja b  w as d ecid ed  up on , he  
m a d e  en d eavou rs to  g et the* U n iv e r s ity  also p a rtitio n ed  an d  th e case is still before  
th e  A rb itra tio n  C ouncil. T h e n , Sir, ed u cation ists o f  em in en ce an d  im m en se  a b ility  
jo in ed  heads to  e v o lv e  a  sch em e for th e  esta b lish m e n t o f  a U n iv e rsity  in  th e  E a s t  
P u n ja b  an d  th e  resu lt o f  th eir  d elib eration s is th e  present B ill. I t  p ain s m e  w h en  
I  feel th a t w e can no m ore utilise th e services o f  P rof. M . G . S in gh , w h o w o u ld  
certain ly  h ave  p roved  an  asset in th is con n ection . H e  fe ll a v ictim  to  th e  c o m m u n 
al fre n z y  like lakh s o f  our breth ren  in th e W e s t  P u n ja b .

A n o th e r o b je c tio n  has been  raised th a t there is no provision  in  th e  B ill fo r  
giv in g  rep resen tation  to  th e gradu ates o f  o th er U n iv ersities w h o ta k e  k e e n  
in terest in th e  ed u ca tio n  o f  th is province. I t  has b een  said th a t th #y  shou ld  
h a v e  b een  g iv en  th is privilege as a m a tte r  o f  cou rtesy . In  th is con n ection , I  
b eg  to  p o in t ou t th a t th e  proposed U n iv e rsity  is n o t in ten d ed  to  b e  an  a ll -In d ia  
U n iv e r s ity . I f , h o w e v e r, territories outside E a s t  P u n ja b  w ere to  fa ll un der its  
ju r isd ictio n , it w ould  h a v e  b e en  b u t proper to  e xten d  th is privilege to  th e  
g ra d u a te s  o f  a n y  oth er U n iv ersity , residin g in  those territories. M o st o f  th e
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oth er p rovin ces h a v e  tw o  or m ore U n iv ersities  b u t non e o f  th e m  is on  an  a ll -In d ia  
b asis . S in ce th e  j u risd ictio n  o f  th is  U n iv e rs ity  is in ten d e d  to  b e  lim ite d  to  th e  
p rov in ce  o f  E a s t  P u n ja b , th e  q u estio n  o f  g iv in g  rep resen tatio n  to  th e  g ra d u a te s  
o f  o th e r  U n iv e rsitie s  d oes n o t a rise . T h e  te a ch in g  s ta ff o f  th e  colleges s itu a te d  
in  P u n ja b  S ta te s  w h ich  g et th em selves affiliated  to  th e  prop osed  U n iv e r s ity  an d  
th e  grad u ates residing in  th ese  S ta te s , w ill h a v e  th e  righ t o f  re p re se n ta tio n  in  
th e  S en a te .

N o w  I  com e to  th e  qu estion  o f  d e m o cra tiza tio n  o f  th e S en ate . In  th e S e n a te  
o f  th e  P u n ja b  U n iv e r s ity , o u t o f  th e  to ta l n u m b er o f  e ig h ty -fiv e  m e m b e rs , fifteen , 
w ere e le c te d , s ix ty  n o m in a te d , a n d  te n  ex-officio m e m b e rs . B u t  in  th e  p resen t  
B ill , th ere  is p rov isio n  for se v e n ty -tw o  m em b ers in  th e  S enate, o u t o f  w h om  
th ir ty -s ix  are e le c te d , tw e n ty -fo u r  n o m in a te d  an d  tw e lv e  ex-officio m em b ers. 
M y  h o n . fr ie n d  P a n d it  D u rg a  C h a n d  has g iv e n  n o tice  o f  an  a m e n d m e n t th a t  
th is  A s s e m b ly  sh o u ld  also h a v e  th e  rig h t o f  e lectin g  so m e m em b e rs o f  th e  
S e n a te . T h o u g h  th e  G o v e rn m e n t w ill n o t be a b le  to  a ccep t th is  a m e n d m e n t  
in  its  e n tir e ty , w e agree th a t  b esides th e  th ir ty -s ix  e le c te d  m em b e rs as p rov id ed  
in  th e B ill, fou r m em b ers o f  th e  S en a te  sh ou ld  b e  e le c te d  b y  th is  H o u se . T h is  
w ill fu rth er reduce th e  nu m b er o f  n o m in a ted  m em b e rs  to  tw e n ty . T h e  D irecto r  
o f  P u b lic  In stru ctio n  a n d  th e  rep resen tatives o f  S ta te s  w ill b e  a m o n g  th e  
ex-officio m em bers. T h u s out o f  th e  se v e n ty -tw o  m em b ers o f  th e  S e n a te , fo r ty  
w ill b e  elected .

I  do n o t a tta c h  w eig h t to  th e  a rg u m en t th a t i f  a n  ed u ca te d  person is e m 
p lo y e d  as a L ectu rer or P rofessor in  a  n o n -G o v e r n m e n t in stitu tio n , he or she w ill 
exercise his or her v o te  a t th e b id d in g  o f  th e  P rin cip al or o f  th e  M a n a g in g  C o m 
m itte e  o f  th e  In stitu tio n  a n d  for th a t reason  he or she sh ou ld  b e  d ise n fra n ch ise d . 
A  U n iv e r s ity  is n o t a  p o litica l b o d y  an d  its c on stitu en ts are n o t e xp ected  to  
e x e rc ise  th eir  v o te s  un der th e  influence o f  th eir  em p lo y e rs  in  a  w a y  th a t  is 
lik ely  tc  b e  p reju d icia l to  th e  in terests o f  e d u c a tio n . M oreover, i f  it is feared  
th a t th e  m em b ers o f  th e M a n a g in g  C o m m itte e  o f  a n  in stitu tio n  w o u ld  so influence  
th e  d iscretion  o f  th eir em p loy ees as to  co m p e l th e m  to  exercise  th eir v o te s  in  a  
m a n n er preju d icia l to  th e  in terests o f  e d u ca tio n , sh ou ld  n o t th e y , b y  th e  sam e  
log ic , b e  d eb arred  fro m  th is r ig h t ?  T h e  registered  g ra d u a te s  h a v e  b een  g iv en  
th is  r ig h t, becau se th e y  are e x p ecte d  to  b e  in terested  in  th e  progress o f  ed u 
cation . I f  a n y  o f  th e m  is e m p lo y e d  in  a  college or som e o th er in stitu tio n  to  
earn  his liv elih o o d , there is no reason  w h y h e  shou ld  b e  d en ied  th e  rig h t o f  v o te . 
T o  disen fran ch ise  th em  o n  th e  p re su m p tio n  th a t  th $ y  w o u ld  n o t exercise  th is  
rig h t in d ep en d en tly , is to  cast d o u b t o n  th e  in te g rity  o f  th eir ch a ra cter . N o  

progressive an d  ed u ca ted  m a n  w o u ld  th in k  o f  d o in g  th is .

N o t  o n ly  in  th e  S e n a te  b u t in  th e  S y n d ica te  as w ell, th e  e le c te d  e le m e n t  
h as b e e n  en h an ced . T h e  e le cte d  m e m b e rs  o f  th e  S y n d ic a te  sh all b e  e le cte d  by  
th e  Senate  fro m  a m o n g st its  ow n  m em b e rs . I t  is tru e  th a t  th e  C h an cellor w ill 
h a v e  th e  pow er o f  a p p o in tin g  th e  V ice -C h a n ce llo r , b u t it  sh o u ld  n o t be  
fo rg o tte n  th a t th e  la tter  w ill b e  se le c te d  fro m  a m o n g  th e  m em b e rs  o f  th e  
S e n a te  a n d  sh all be  a  rep resen tative  o f  th e  C h a n c ello r  a n d  sh all w ork for h im . 
I t  has b een  su ggested  th a t  th e V ic e -C h a n c e llo r  sh ou ld  be a  p a id  official. 
W e ll , i f  th e  U n iv e r s ity  d ecid es to  p a y  h im , th ere is n o th in g  in  th e  p rovision s o f  
th is  B ill  d eb a rrin g  it  fro m  d o in g  so . T h e  U n iv e r s ity  c a n , a fte r  ta k in g  such  
d e cisio n , ap p roach  th e  G o v e rn m e n t fo r  fu n d s for th is  pu rpose.

A n o th e r  o b je c tio n  has b e e n  raised  aga in st th e  provision  e n a b lin g  stu d en ts to  
a p p ea r as p r iv a te  can d id ates in  th e  M a tr ic u la tio n  E x a m in a tio n . I  m a y  rem in d  
th e  h on . m e m b e r  th a t th ere  w as a  tim e  w h en  th e P u n ja b  G o v e rn m e n t w a a
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con sid e rin g  th e  q u estio n  o f  e sta b lish in g  a  B o a rd  or so m e  sort o f  su b -u n iv e rsity  
for con d u ctin g  th e  M a tricu la tio n  a n d  S . L . C . E x a m in a tio n s  w ith  a v iew  to  
reileve  th© h e a v y  pressure o f  w ork  o n  th e  P u n ja b  U n iv e r s ity  an d  to  en a b le  it  
to  d e v o te  m ore a tte n tio n  to  th e  sc ien tific  ed u cation . I t  is ju s t  possib le  th a t  
a fte r  m ore con sid eration , w e  m ig h t also m a k e  a sim ilar decision . In  a n y  case  
th ec la u se  in  q u estio n  con tain s o n ly  an  e n a b lin g  p rov isio n . I  m a y  assure th e  
H o u se  th a t  th ere  is n o t  a  single provision  in th e  B ill w hich m ig h t b e  called  
* retrogressive  \ T h e  B ill, i f  passed , w ill enable  th e  U n iv e rsity  to  m a k e  p ro 
v isio n  for im p a rtin g  th e  h igh est edu cation  in  th e  b est possible m an n er.

A n o th e r  o b je c tio n  raised  a g a in st th e  B ill is th a t  th e  o ld  regu lation s  
h a v e  b e en  cop ied  in  toto. I  b eg  to  p o in t o u t th a t it  w a s  n o t  an  easy  ta sk
to  m a k e  n ew  regulations in  such a short tim e . T h e re  is p rovision  in  th e  B ill
fo r  g iv in g  th e  U n iv e r s ity  pow ers to  m a k e  rules a n d  regulations a n d  so lon g
as n ew  regulations are n o t m a d e , w h a t is th e h arm  in keeping th e ol d ones ,
in  force  ? T h e  U n iv e r sity  w ill, h o w ev er5 m a k e  such new  regu lation s as it  
con siders n e cessa ry  as early  as possib le .

I  do n o t sa y  th a t  th e  hon . m e m b e rs  w ho h ave  ta b led  a m e n d m e n t  
h a v e  n o t stu d ied  th e  p rovision s o f  th is  B ill. B u t  I  m u st s a y  th a t in v iew  o f  
th eir  k n o w led g e  o f  th e  fa c t th a t th 6  G o v e rn m e n t w as an x io u s to  see th ro u g h  
th e passage o f  th is  B ill in  th is  session , I  am  in clin ed  to  regard th eir  a ction  as 
d ila to ry  ta c tic s . I  do n o t w a n t to  im p u g n  th eir  m o tiv e s  or m a k e  a n y  
d e ro g a to ry  rem ark s, as m y  sense o f  d ecen cy  can n ot a llow  m e to  d o  so. T h e  
use o f  d ila to ry  ta c tic s  to  d e la y  th e  passage o f  a B ill b y  th e  O p p o sitio n  is 
n o d o u b t a c o m m o n  p a rlia m en ta ry  p ractice. B u t  th e  o b je c t o f  e m p lo y in g  such  
tactics is o n ly  ju stifia b le  i f  it  is in ten d e d  to  ensure a fu ll con sideration  o f  th e  
B ill w ith  a v iew  to  re m o v e  d efects  a n d  loop h oles, an d  n o t m erely  “oppose for th e  
s a k e  o f  o p p ositio n . Since w e h a v e  no  oth er a lte rn a tiv e  b u t to  see th rou gh  th e  
p a ssa g e  o f  th is B ill w ith o u t fu rth er d e la y , I  hope th e  hon . m em b ers w ho h ave  

o p p o s e d  it  on  one g ro u n d  or th e  o th er , w o u ld  su p port us in  th is  m a tte r .

Mr. Speaker : Q u estio n  is—
That the East Punjab University Bill be taken into consideration at once.

The motion was carried.

Mr. Speaker : N o w  th e  H o u se  w ill consider th e  B ill clause b y  clause.
C lause  1.

Sub-C lause  2
Mr-^peaker : Q u estion  is___

That sub-clause (2) of clause 1 stand part of the Bill.
The motion was Carried

C lau se  2

Pandit Bhagat Ram Sharma (K a n g ra  W e s t ,  G en eral, R u ra l) : I  m o v e —

That in item (c) line* 2-3. the words “ under section 31 of this A ct”  he 
<• deleted.

I  d o  n o t w a n t to  m a k e  a n y  speech on  th is  m o tio n . P rovision  re. rule  
m a k in g  p ow er o f  th e Sen ate  has b een  m a d e  u n d er se ctio n  31 o f  th is  A c t ; hence  
th ese  w ords are u n necessary an d  should  b e  d eleted .

 ̂ Premier : I  a ccep t th e  a m en d m en t.

Mr. Speaker : Q uestion  is—

That in item (c)* lines 2-3, the words “ under section 31 of this Act '* be 
deleted.

T ht motion was carried.



230 EAST PUNJAB LEGISLATIVE ASSEMBLY [8t h  N ov. 1947

Mr. Speaker: Question is—

That clause 2, ai amended, stand port of the B ill
The motion was carried.

Cl a u s e  3

Pandit Bhagat Ram Sharma : 1 move—

That in sub'clause (a), line 5, the word t4 from ”  be deleted*

The motion was carried.
Mr. Speaker : Question is—

That clause 3, as amended, stand part of the Bill.

The motion was carried.
C lauses 4 and 5

Mr. Speaker : Question is—
That clauses 4 and 5 stand part of the Bill.

The motion was carried.
C lause  6

Sardar Shiv Saran Singh (Kangra and Northern Hoshiarpur, Sikh, Rural) :
I move—

That in line 3 between the words “  Class ”  and “  and ”  ths words “  who 
Owes allegiance to the Dominion of India ”  he inserted.

My object in moving this amendment is that in the East Punjab University- 
only those students should be admitted who owe implicit allegiance to the dominion 
of India—the* idea being to exclude those people who intend to perform the part 
of fifth columnists from joining the University.

Mr* Speaker : Clause under consideration, amendment moved—
That in line 3 between the words “ Class’(’\and “ and”  the Words “ who owe* 

allegiance to the Dominion of India ” be inserted.
Mr. Prabodh Chandra (Gurdaspur, General, Rural) (H in dustan i) : Sir, I 

am surprised that my learned friend has moved an amendment which will provoke 
the laughter of the civilised world. I think in moving this motion, he is haunted 
by the unhappy memories of the days of communal disturbances. There is no 
provision in the rules and regulations of any foreign University banning admission 
to a person on the ground that he owes allegiance to some other country. 
Students from all over the world can get education at Oxford, Cambridge and 
American Universities and I think that if this amendment is accepted, the civilised 
world will ridicule us. I would request my friend not to be carried away by these 
momentary emotions of sorrow and anger and get anything passed which will be a 
matter of shame for us. It is not a matter of pride for my friend to have shown 
such narrow-mindedness. The doors of the University should be open to all 
students of the world because its aim is to give education to any student who 
desires it. I do not want to make a long speech but I would request my friend 
to withdraw his motion and in case he does not do so, I would request the Leader 
of the House to reject it.

Premier (The hon. Dr. Gopi Chand Bhargava) (H industani) ' Sir, I think' 
Sardar Shiv Saran Singh has moved this motion under some sort of misunderstand
ing. He should have known that the Universities are educational centres and
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l heir doors cannot be closed to any foreign student. I f  at any time our University 
gains such a reputation as to attract foreign students who owe allegiance to some 
other country, I think there should be no hesitation in admitting them. We send 
our students to foreign Universities and it is not fair for us to deny the same 
rights to others. There are two kinds o f countries, friendly and enemy. I f  any 

'■ student comes from an enemy country, he is denied the rights and privileges 
enjoyed by the students o f a friendly country and if he is found to be engaged in 
activities which are harmful to the country, the Government can take action 
against him according to the law of the land. This is the duty o f the State and 

, not o f the University because the latter is a ncm cffcial institution. I think I can 
no taccept this amendment and I therefore request Sardar Sahib to withdraw it.

Sardar Shiv Saran Singh : In view o f the remarks made by the hon.
Premier, I beg leave to withdraw my amendment.

T ht amendment was by leave withdrawn. *
Mr. Speaker : Question i s _
That clause 6 stand part of the B lb

The motion was carried.
Cla u se  7

Mr. Speaker : Question is___i
That Clause 7 stand part of the Bill.

Th-e motion was carried.

The Assembly then adjourned for lunch and re*assembled at 2*30 p.m. of the 
clock. Mr. Deputy Speaker (Thakur Pancham Chand) in the Chair.

Clause 8

Pandit B h a g a t Ram Sharma (R a n g ra  W e s t , G en eral, R u ral) : I  b e g  to  m o v e —

That lines ? to 9 be deleted.
The list o f ordinary Fellows mentioned in this clause is not exhaustive. 

There are certain other classes o f Fellows which are being- included in the body o f  
the Bill. There are still other amendments by which it is proposed that some other 
Fellows should be added. I feel that the list as given in this clause Is not exhaus* 
tive and, therefore, move that lines 7 to 9 be deleted from this clause.

{At this stage Mr. Speaker occupied the Chair )

Mr. Speaker : Clause under consideration, amendment moved— 
hat lines 7 to 9 be deleted.

T he motion was carried.
|  ̂ Mr. Speaker: Question is—•
I That, clause 8, as amended, stand part of the ilh
K The motion wets carried.
t
I Clause  9

1 Mr. Speaker : Question is—

 ̂ f; It:.t clause 9 stand part of the Bill,

The motion was Carred.
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Clause 10
Pandit Bhagat Ram Sharma (Kangra West, General, Rural): I beg to

move—
That in sub-clause (2), line 1, between the words “  shall”  and “ hold” the words 

‘‘ except for the first Vice-Chancellor appointed under this Act ” be 
inserted.

I  have given notice of 3 amendments to this clause. According to sub-clause 
(4) o f clause 20 the first members o f the Syndicate as mentioned in the III Schedul e 
o f this Bill, will hold office till 31st December 1948. The purpose o f this amendment 
is this. For the sake o f uniformity it is considered desirable that the office o f the 
yice-Chancellor should also be extended till 31st December 1948. He is eligible to 
seek election when his term of appointment terminates. This is being proposed 
by a new sub-clause which is being added to this section.

Mr, Speaker : Clause under consideration, amendment moved—
“  That in sub-clause (2), line 1, between the words “  shall ”  and “  h o ld ”  th® 

words “  except for the first Vice-Chancellor appointed under this Act,” be 
inaerted.

Premier : I accept the amendment.
The motion was carried.
Pandit Bhagat Ram Sharma : I move—
“ That in sub-clause (2), lines 3-4 the words, 6i and on the expiration of his term 

of office may be reappointed ” , be deleted.
Sir, in view o f my remarks in connection with the. previous amendmen 

I do not want to say anything more.
The motion was carried.
Pandit Bhagat Ram Sharma Sir, I  beg to move—

That after sub-clause (2), the following sub-clause be added
“  (3) on the expiration of of his term of offioe the Vice-Chancellor may be re

appointed”
The motion was carried.
Mr. Speaker : Question is :

That clause 10, as amended, stand part of the Bill.

The motion was carried
Clause 11

Sardar Narotam Singh (South-East Punjab, Sikh, Rural) : I beg to
move :

That for sub-clause (4) the following be substituted
(4) The first members of the Body Corporate shall be : —

(a) Four Representatives of the East Punjab Legislative Assembly ;
(b) Persona mentioned in schedule I to this A ct. They shall except for the 
Chancellor hold office ti 11 the 31st of October, 1949. The Chancellor may during 
this period add to the number given in schedule I so as not to exceed 72.”

My object in moving this amendment is that the members o f this Assembly 
should also have a representation in that body.

Mr. S peaker : Clause under consideration, amendment moved—
That for sub-oiauso (4) the following be substituted :—

(4) The first members of the Body Corporate shall be : —
(a) Four Representatives of tae East Punjab Legislative Assembly ;
(b) Persons mentioned in schedule I to this Act. Tney snail except for the Chan

cellor hold office till the 3ist of October, 1949. The Cnanielior may during this 
period add to the number given in schedule I so as not to exceed 72.
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Premeir (The hon. Dr. Gopi Chand Bhargava) (Hindustani) : Sir, I have

not be possible lor us to meet for a long time to elect 4 members for the Senate. 
The Senate will not be able to function properly if the amendment proposed is 
accepted at this stage and we are not able to elect the members. I accept the 
principle o f the amendment moved and I am prepared to give this assurance to

the Senate from the Legislative Assembly.
Sardar Narotam Singh : In view of the assurance given by the hon. 

Premier I withdraw part (a) o f my amendment.
Amendment, Part (a), was by leave withdrawn.
Minister for Home and Revenue (The hon. S&rdar Swaran Singh) :

I  want to move a formal amendment:—
That the word 4 Schedules ’ be substituted for the word * Schedule ’  and the words 44 and

Sardar Narotam Singh : I have no objection to the suggestion of my
friend.

Mr. Speaker : Question is :—
That for sub-clause (4) the following be substituted : —

(4) The fir*t members of the B^dv Corporate shall be persons mentioned in Schedules 
v ' the Chancellor hold office till the

Pandit Bhagat Ram Sharma (Kangra West, General, Rural) : I beg to

That for sub-clause (1), the following be substituted :—
*• (1) The persons for the time being performing the duties of the offices mention 

ed in the list contained in Schedule II to this Act and the person 
representing the States to be notified by Government in this behalf or 
added to the said list under sub- section (2) shall be the ex-officio Fellows 
of the University. ,s

My purpose in making this amendment is purely grammatical. The clause 
as printed in the Bill does not carry the sense which it is desired to oarry. Henc e 
the amendment.

Premier : I accept the amendme nt.
The motion was carried.
Mr. Speaker : Question is—

That clause 12, as amended, stand part of the Bill,

The motion was carried.

no objection in accepting the amendment provided sub-clause (a) is withdrawn. 
To make myself clear I may say that the Bill will be passed to-day, but it will

the hon. member that I shall ask the Vice-Chancellor to have four members o f

II  ”  be added after the figure 44 I,”  in the proposed amendment.

31st of October, 1949. The Chancellor may during this period add to the number
given in schedule 1 so as not to exceed 72.”  

The motion was carried*

Mr. Speaker: Question is—
That clause 11, as amended, stand part o f the Bill. 

The motion was carried.

i

Olause 12

move :_
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Clause 13.
P a n d it  B b a g a t  R a m  S h a r m a  (K a n g ra  W e s t ,  G en era l, R u ra l r I

m o v e
That in sub-claus® U), line 6, for the word “ t 0” ‘ the word 41 shall ’* be substi^ 

tuted.

That in sub-clause fl), line 9, for the word ‘'‘to ’"' the word “ shall’'* be subs ti" 
tuted.

The motion was carried.

Pandit Durga Chand K a u s h is h  (A m btfla  D iv is io n , L a n d h o ld ers) : S ir , 1
m o v e  j

That at the end of item  <d) of sub-clause (1) a fresh item be added as 
follow s

*'* (e) six  shall be elected by the members of the East Punjab Legislative1 
Assem bly from am ongst themselves*' ”

I  a m  g la d  to  k n o w  th a t  th e  h o n . P rim e  M in ister h as agreed  to  a cce p t th is  
a m e n d m e n t, b u t I  w ou ld  lik e  to  say  a  fe w  w ords all th e  sa m e. T h e  E d u cation ! 
M in ister said  a litt le  w h ile  a g o  w h en I  w as ask in g  for m ore d em ocratic  re p re se n ta 
tio n  on  th e  v a rio u s b od ies con n ected  w ith  th e  U n iv e rs ity , th a t  I  w a s a im in g  a t  
d isenfranchising  th e  teach ers in  th e  U n iv e r s ity , I  d id  n o t a im  a t  th a t  a t  a ll and; 
th a t  is a m isrep resen tation  o f  w h a t 1 sa id . A ll  th a t  I  sa id  w a s th a t o n ly  su c h  
p eo p le  as are in d ep en d en t o f  th e  con trol o f  th e  U n iv e r s ity , as a re  n o t p a id  
professors either in  th e  U n iv e r s ity  itse lf  o r  in  th e  affiliated  colleges, sh ou ld  b  e 
e le c te d  to  th ese  b o d i es. T h e  m a in  idea  w as th a t  i f  a n y  measure* cam e  b e fo r  e 
a n y  o f  th e bodies con n e cted  w ith  th e  U n iv e r s ity  a n d  i f  th a t  m ea su re  d id  n o t s u i t  
th e  G o v ern m en t or a n y  g o v ern in g  b o d y  b u t is in  th e in terests o f  th e  p u b lic  a n  d  
in  th e  interests o f  th e  e d u c a tio n  o f  th e P ro v in c e , th e n  th ese  person s sh ou ld  b  e 
able to  a c t  fre e ly  a n d  v o te  fre e ly .

Mr. Speaker : C la u se  under con sid eration , a m e n d m e n t m o v e d

That at the end of item (d) o f sub clause (l)r a frash item  be added as 
followH :—

“ (o) six shall ba elected by the members of the E ast Punjab Legist atiy 
Assem bly from am ongst them selves*'.

P r e m ie r  : I  agree to  th e  princip le  o f  th e  a m e n d m e n t m o v e d  b y  m y  lion  ,
frien d , b u t i  w ou ld  req u est h im  to  m a k e  th e  n u m b e r  o f  m e m b e rs  so e lected  4  
in stead  o f  6«

P a n d it  D u r g ft  Ch£fend K a u s h k h  : I  a cc e p t th e  su g g e stio n  o f  th e  E d  i c a 
tio n  M in ister.

M r . S p e a k e r  : Q u estio n  is—

Th*t at the end of item (d) of sub-claus9 (1), < a fresh item be added as 
follows :—-

“  (e) Four shall be' elected by the members of the E ast Punjab L egislative  
Assem bly from am ongst th em selves. **

The motion was carried.
Pandit B h a g a t  Rs&m S h a r n s a  (Kangra W est, General, Rural) : Sir, I 

b eg  to move :—■

That in the proviso to sub-clause (4), line 3, the word “ can”  be omitted.
I t  is on ly  correctin g a sm a ll g r a m m a tic a l error.

The motion vms carried„
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M r. Speaker : Question is—
That clause 13, as amended, stand part of the Bil.

The motion wax carried .

Ola  u sk 14

P a n d i t  B h a g a i  R a m  S h a i m a  (K an gra  W e s t , G en eral, R u ral) : 1 keg  
to  m o v e  —

hat i n sub-clause (2), line 11, for the words ‘ from the commencement of 
this Act or of ’ the Words ‘ on application made within ’ be substi* 
tuted. ”

T h is  a m e n d m e n t enables person s to  be  registered as gradu ates on a p p lica 
tio n s m a d e  b y  th e m  w ith in  a certain tim e .

The motion was, carried.

P a n d it  B h a g a t  R a m  S h a r m a  : I  m o v e —

That in proviso to sub-clause (2), line 2, for the words “ either of the said 
periods , the words ‘ the said period ’ ’ be substituted.

The 'motion was carried.

Pandit Durga Chand Kaushish (A m b a la  D iv is io n  L a n d h o ld e rs) : I beg 
to  m o v e —

■ That in sub-clause >4;, lines. 1-2, for the words “ the Punjab University who 
maybe resident in East Pu n j a b ” the words “  University of Punjab, 
Delhi. Ag?-a. .Banaras. Allahabad and Lucknow who may ba resident in 

India ’ ’ be substituted. >
Sir, I  m o v e  th is a m en d m en t w ith  tw o defin ite  ideas. In  th e  first p lace, as 

th e  clause sta n d s in th e  B ill it p rovid es for o n ly  th e  stu d en ts o f  th e  o ld  P u n ja b  
U n iv e r s ity  w h o are residents in th e E a s t  P u n ja b . I t  is o n ly  th e y  w ho are  
elig ib le  for registration  in th e register o f  gradu ates in  th e  U n iv e r s ity . B u t  I  
th in k  it is v e ry  u n fair to  th ose grad u ates o f  th e  P u n ja b  U n iv e r s ity  w h o are liv in g  
in  oth er parts o f  th e  cou n try  i f  th e y  are debarred b y  th is  clause as it  sta n d s fr o m  
ta k in g  p a rt in th e  affairs o f  th eir ow n u n iv ersity . T h e  n e x t v ery  im p o rta n t  
p o in t is th is . I  b e liev e  e v e ry b o d y  in  th is  H o u se  kn ow s th a t th e  sister u n iv e r s it ie s  
o f  D e lh i, A gra , B a n a r a s , A lla h a b a d  a n d  L u ck n ow  are ab sorbin g  our stu d en ts f o r  
te c h n ic a l an d  profession al train in g . I  h a v e  a lread y  p o in ted  o u t th is th in g  in a  
d ifferen t c o n te x t th a t  th is  cou rtesy  has b een  ex ten d e d  to  our stu d en ts b y  th e se  
u n iv e r sitie s . I  do n o t see a n y  h arm  i f  our G o v e rn m e n t e xten d s th a t  cou rtesy  to  
th ese  u n iversities w h ich are h elpin g  us a t th is  m o m e n t such a lo t. T h e  H o n o u r 
ab le  M in iste r  for E d u c a tio n  said th a t b y  th is a m en d m en t I  w a n ted  th e  
g ra d u a te s  from  th e  oth er u n iversities to  interfere  in our affairs for all tim e . 
T h is is n o t m y  in ten tio n . M y  su ggestion  is th a t th is concession sh ou ld  b9  
g iv e n  to  th ose  grad u ates for th e  first y ea r  on ly . T h ere  are in stan ces o f  several 
u n iversities w h ere th is  is done. T h ere  are in fact v e ry  few  cases o f  graduates  
from  other u n iv ersities -g ettin g  th em selves registered  in a u n iv ersity  other than  
th eir ow n and in case a certain person w ants to  g et h im se lf registered  it  is 
b ecau se  lie w an ts to  ta k e  interest in th e affairs o f  th a t u n iv ersity  and n o t w ith  
a n y  idea  o f  in terferin g  in its a ffa irs in an y w ay . M o reo v er, S ir, th e  P u n ja b  holds  
a u n iqu e p o sitio n  th ese days and flic eyes o f  th e w h ole cou n try  are on us and i f  
th is cou rtesy  is exten d ed  to  other un iversities it will he g re a tly  ap p reciated  and  
w e w ill in fa c t receive  valu able  help from  those un iversities. W ith  th ese  few  
w ords, I  com m en d  m y  m otion  for the acceptance o f  th e  H o u se .
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Mr. Speaker : C lau se u n der c o n sid e ra tio n , a m e n d m e n t m o v e d —

That in sub-clause (4), lines 1-2 for the words “  the Punjab University who 
may be resident in East Punjab the words “  University of Punjab, 
Delhi, Agra, Banaras, Allahabad and Lucknow who may be resident in 
India ” be substituted-

Premier (T h e  h on . D r . G op i C hand B h argava) (Hindustani) : S ir , 
th e  a m e n d m e n t m o v e d  b y  m y  hon . friend can be d iv id e d  in to  tw o  p a rts . T h e  
first p a rt la y s d ow n  th a t th e  graduates o f  th e  P u n ja b  U n iv e r s ity , resid in g  i n  the  
E a s t  P u n ja b  or ou tsid e  th is p rovin ce  or in  a n y  p a rt o f  In dia , sh ou ld  b e  e n tit le d  to  
b e co m e  registered g rad u ates o f  th e  p rop osed  U n iv e r s ity . T h e  second p a rt p r o 
v id es th a t th e  gradu ates o f  o th er u n iversities en u m era ted  b y  h im , shou ld  be g iv e n  
th e  rig h t to  g e t  th eir n am es en tered  on th e  register o f  g ra d u a te s  o f  th e  U n iv e r s ity . 
A fte r  a carefu l con sid eration  o f  th e  first p a rt, I  feel th a t  it  is n o t h a p p ily  
w ord ed . I f  his o b je c t is th a t e v e ry  grad u ate  w ho con siders h im s e lf  as a n a tio n a l  
o f  th e  E a s t  P u n ja b , no  m a tte r  w h ere he is resid in g, sh ou ld  b e  e n titled  to  b ecom e  
a  registered grad u ate  o f  th e  E a s t  P u n ja b  U n iv e rsity , th en  I  a m  in clin ed  to  a c c e p t  
it  a fter it  has b e e n  red ra fted . A s  regards th e  seco n d  p a rt , m y  v iew s arc 
alread}^ w ell k n ow n  to  th e  hon . m em b e rs . H o w e v e r , w ith  y o u r  p erm ission , S ir , 
I  w ou ld  lik e  to  m a k e  a fe w  ob servation s in  th is  con n e ctio n . S e v e ra l U n iv e r s itie s  
lik e  M a d r a s , C alcu tta , L u ck n ow , A g r a , e tc ., h a v e  agreed  to  a d m it ou r stu d e n ts  
in  various classes. B u t  th e B a n a r a s  U n iv e rs ity  has n o t a d m itte d  an y  o f  our  
stu d en ts to  th e  p h a rm a cy  class, w hile  th e U n iv e rsitie s  o f  B o m b a y , C a lcu tta  an d  
M ad ras h ave gran ted  adm ission to  our stu d en ts stu d y in g  in th e  K in g  E d w ard  
M ed ical College an d  B a la k  R a m  M ed ical C ollege. A s  regards our stu d e n ts  
prosecu tin g  th eir studies in th e engineering a t M o g h a lp u r a , th e y  wiU b e  a d m itte d  
in to  th e  R o o rk i E n gin eerin g  C o lleg e  in th e  U n ite d  P ro v in c es . T h e y  w ill m a k e  
use o f  the laboratories an d  w ork sh op s o f  th a t college . B u t  th e  p rofessors  
im p a rtin g  k n o w led g e  to  th e m  w ill b e  ours. A lso  th e  e x a m in a tio n  w h ich  th ey  
w ill ta k e , w ill be con d u cted  b y  our U n iv e r s ity . So far as stu d en ts o f  
D e n tis tr y  are con cern ed , th e  D e n ta l C ollege  a t L a h o re  w as th e  o n ly , 
in stitu tio n  o f  its k in d  in th e w h ole  o f  In d ia . N o  in stitu tio n  o f  th a t  stan d ard  
exists in In d ia . B u t  colleges at C a lcu tta  h ave  con sen ted  to  a d m it  
th ese stu dents p rovid ed  th e y  are prep ared  to  sit for d ip lom a exam in ation s. 
N o w . Sir, i f  once w e allow  th e  gradu ates o f  all th ese  U n iv e rsitie s  to  com e  
on  Our register for th e first y e a r , th e n  n o b o d y  can sto p  th em  fro m  b eco m in g  
registered grad u ates for life b y  p a y in g  th e  n ecessary  su b scrip tion . I f  w e cancel 
th eir reg istra tio n  a fter the first y e a r , th en  it w ill be  th e  h eig h t o f  d iscou rtesy  on  
our part. (Pandit Durga Chand Kaushish  : T h e }7 can  con tin u e .) T h is  m ean s th a t  
w h osoever com es on  th e  register o f  th e gradu ates o f  th e  E a s t  P u n ja b  U n iv e r s ity  
can b ecom e life  m em b er an d  acquire th e  righ t o f  v o te  to  e le c t re p re se n ta tiv es . 
I ,  th erefore, th in k  that no d isco u rtesy  w ill be  in v o lv ed  to  oth er U n iv e r stie s  i f  
w e do n o t allow  their grad u ates to  b e co m e  registered  gradu ates o f  our U n iv ersity . 
I f  w e err h ere, we will be  erring in good  c o m p a n y . F o r th is  reason I  a m  un ab le  
to  a cc e p t th e  a m en d m en t.

Sardar Narotam Singh (South-East Punjab, Sikh, Rural) : I have heard the 
arguments advanced by my friend Pandit Durga Chand Kaushish and the reply 
given to him b y  the hon. Premier. Personally I am opposed to the idea of allow
ing graduates from other universities to get themselves registered in our Uni
versity* There are enough people in our own province from whom we can gat 
help and guidance. Where is the necessity of getting help from other provinces ? 
With these few remarks, I oppose the amendment.

Pandit Durga Chand Kaushish : I want to make just one point clear. The 
hon. Premier said that I wanted graduates from other universities to be 
registered for one year only and then be sent away. That is not my intention.
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My idea is that registration may be permitted for the first year only and those who 
get themselves registered in that year can continue. There is no question of their 
removal when once they are registered. I hope that the hon* Minister for Educa
tion will now see his way to accept my amendment.

Mr. Speaker : Question is—
That in sub-clause (4), lines 1-2 for the words “  the Punjab U niversity who 

may be resident in East Punjab” , the words “  University o f Punjab, 
Delhi, Agra, Banar&s, Allahabad and Lucknow who may be resident in
India ” be substituted.4

The motion was lost.
Paimii Bhagat Ram Sharma (Kangra West, General, Rural) : I beg to 

move—
That i n sub-clause (4), line 2, between the words “  Punjab ” and “  shall ” the 

words “  or in such States as have acceded to the Indian Dominion and 
who have colleges affiliated to the East Punjab U niversity ’ ’ be inserted.

This amendment is proposed to enable graduates of ail those colleges which 
are^ affiliated to the East Punjab University and situated in States that have 
acceded to the Indian Dominion, to get themselves registered in the University*

Mr. Speaker : Clause under consideration, amendment m oved—
That in sub-clause (4), line 2, between the words “  Punjab ” and “  shall ”  the 

words “  or in such States as have acceded to the Indian Dom inion and 
who have colleges affiliated to the East Punjab University ’ ’ be inserted.

Premier : I want that the words “  who may be resident in East Punjab ’ ’ be 
deleted. The idea is that all the graduates of the Punjab University, if they so 
desire, can get themselves registered. They may be residing anywhere.

Mr* Speaker : Let the amendment that has already been moved be disposed 
of. The hon. Premier can bring forward his amendment after that* Question is—

That in sub-clause (4), line 2, between the words ”  Punjab ’ ’ and “  shall n the 
words “  or in such States as have acceded to the Indian Dominion and 

who have colleges affiliated to the East Punjab University ”  be inserted.
The motion was lost.
Pandit Bhagat Ram Sharma (Kangra West, General, R ural): I move—
That in sub-clause (4), line 2, the words “ who may be resident in East Punjab” 

be deleted.
Mr. Speaker : Clause under consideration, amendment moved__
That in sub-clause (4), line 2, the words “ who may be resident in East Punjab”  

be deleted.
Pandit Durga Chand Kaushish : On a point offorder. When the House 

has rejected the amendment that I moved and which was'*on similar lines, how can 
thi6 amendment be considered and incorporated in the Bill ?

Premier : I beg to point out that the amendment of my honourable friend 
> was entirely different. He wanted the graduates from the Universities of 

Delhi, Agra, Allahabad, etc*, to be registered in our University* Moreover, he wanted 
only those graduates who are resident in India to be registered and I want that all 
the graduates o f  the Punjab University irrespective of their places of residence 

^should be given that right. The two motions are entirely different.
Mr* Speaker : Question is—
That in sub-clause (4). line 2, the words “ who may be resident in East Punjab”  

be deleted.
The motion was carried.
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Pandit Bhagat Ram Sharma (Kangra West, General, Rural) : I beg to 
move—

That in sub-clause (4), line 2, between the words “  shall 5 and ‘ be the words 
“  on application made on or before the 30th September 1948 ” be inserted,

Premier : I accept the amendment.
The motion was carried.

Pandit Bhagat Ram Sharma (Kangra West, General, Rural) : I beg to 
move •

That lines 7 to ]0 o f sub clause (4) be deleted.
This is only a consequential amendment to the amendment which the 

House has already accepted.
The,i motion was carried.'

Sardar Narotam Singh (South-East Punjab, Sikh, Rural) : I beg to 
move : —

That after sub clause (6) the following proviso be added : —
“  Provided that no fresh registration fee will he charged from the 

registered graduates of the Punjab University resident in the East 
Punjab and that such of those persons who had paid their sub
scriptions for life shall also be exempt from the annual fee.”

Mr. Speaker : Clause under consideration, amendment moved—
That after sub-clause (3) the following proviso lie added : —

“  Provided that no fresh registration fee will be charged from the registered 
graduates of tlie Punjab University resident in the past Punjab and that 
such of those persons who had paid their subscriptions for life shall also 
bo exempt from the annual fee.”

Pi 'emier (The non. Dr. Gopi Cha d Rhargava) (Hindustani) : Sir, I am 
very sorrj' I cannot accept this a nendmeiit. When a new University is set up, 
it is necessary that new regxsters should be started and new accounts opened. 
All such things will be done according to the rules and regulations made by the 
Syndicate and. Senate of the new University. If the assets of the Punjab Univer
sity are divided and the East Punjab University succeeds in obtaining a portion of 
the funds on account of the registration fees and the subscriptions paid by the 
non-Muslim graduates, the question oc exempting them from the payment of these 
fees will be considered. Anyway it is not for me to anticipate the decision that 
thê  authorities of the new University migh take in this regard. I think the 
registration fee and the life subscription amounted to Rs. 20 under the rules of 
the Punjab University. The new University might decide to reduce it to Rs. 18 
or Rs. 12 or it may not althogether^ charge anything from those graduates who 
were registered with the Punjab University. This is all what I can say at the 
moment.

Sardar Narotam Singh : In view of the assuranee given by the hon. 
Premier that it will be decided later on whether to charge the registration fee or 
■Hot, I  wish to withdraw my amendment.

The amendment was by leave withdrawn.
Mr. Speaker : Question is—

That clause 14, as amended, stand part of the Bill.

The motion was carried.
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CLAUSE 15

Pandit Bhagat Ram Sharma (Kangra West, General, Rural) : I beg to 
move—

\
That in line 1, for the words “  Election by the Faculties ” the the words 

“  other elections of ordinary fellows ”  be substituted.

It is only a formal amendment and does not need any speech.
Premier : I accept it.

The motion was carried.

Mr* Speaker : Question is__
That clause 15, aS amended, stand part of the Bill.

The motion was carried.
C l a u s e  16

Mr. Speaker : Question is—
That clause 16 stand part of the Bill.

The motion was carried.
C l a u s e  17

Pandit Bhagat Ram Sharma (Kangra West, General, Rural) : I beg to 
move —

That in line 1, between the figures ** 17 ”  and tl (i) ” the words Resignation or 
removal of Ordinary Fellows ”  be added as a heading to the clause.

Premier : I accept it*
The motion was carried-

M r. Speaker : Question is—
That clauso 17, as amended, stand part of the Bill.

The motion was carried.
C l a u s e s  18 a n d  19

Mr* Speaker : Question is—
That clauses 18 and 19 stand part of the Bill.

The motion was carried.
C l a u s e  2 0

Pandit Bhagat Ram Sharma (Kangra West, General, Rural) : Sir, I beg 
to move—

That in sub-clause (2), line 4, for the word “  Professors ” the word “  teachers " 
be substituted.

Premier : I accept it.
The motion was Carried.
Pandit Bhagat Ram Sharma : I beg to move—

That at the end of sub-clause (2) the following words be added :

“  or colleges and teaching departments maintained by the U niversity .’ ’
This is an omission in the c la u s e  as it stands, which mentions only the 

colleges a ff i l ia te d  to the University* The '̂amendment that I move supplies the 
omission in  the o r ig in a l  clause.



Premier : I accept the amendment*

The motion wa$ carried.
■> n

Pandit Bhagat Ram Sharma : I beg to move :—
That in sub-clause (4), line I, between the word ‘ ‘ The ” and the word persons,” 

the words “  Vice-Chancellor and the ” be inserted.

Premier : I accept it.
The mortion was carried.

Mr. Speaker : Question is—
That clause 20, as amended, stand part o f the Bill.

The motion was carried.
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C l a u s e s  21 to 23

Mr. Speaker : Question is__
That clauses 2l to 23 stand part of the Bill. 
The motion was carried.

C l a u se  24

Pandit Bhagat Ram Sharma (Kangra West, General, Rural) : beg to
move—  v :

That in line 10, for the word “  thirds ” the word “  two-thirds ” be substi
tuted.

This amendment I have moved only to correct a clerical mistake and it does 
not require any speech*

Premier : I accept it.

The motion was carried.

Mr. Speaker : Question is—
That clause 24, as amended, stand part of the Bill.

Th« motion was carrried.
C l a u s e  25

Pandit Durga Chand Kaushish (Ambala Division, Landholders) : Sir, I beg
to move—

That in line 7 the words “  matriculation and those for ” be deleted.
Sir, I h ave moved this amendment with a view to impress upon the Educa

tion Minister that the institution of private Matriculates should be abolished as 
early as possible. There was some justification for it in the pre-partitioned Punjab 
Univer.w7>*, because at that time considerations other than from educational prevailed 
and in c© rtain cases they were very strong. Sir, since the University was to a very 
great Qo easure communally ridden and at that time some of the schools which 
were directly by Hindu institutions were not given recognition by the Univer
sity. The only course they had before them was to prepare those students and send 
them up as private candidates. The previous University did not like to spend 
much giving recognition to many schools but the circumstances are very  much 
different now and I do not think that our University will be so stringent in giving 
recognition to new schools. A student who appears as a private candidate, after
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getting through the examination either goes into an office or enters a college where he 
finds himself absolutely unfit to move in a corporate life. What used to happen to 
students was that they took diplomas and became clerks and that was the end o f 
their education. They were unfit as citizens. It is necessary in the national interest 
that a person who wants to go up to University training or for any job must pass 
through the school stage. With these words I move my amendment.

Mr. Speaker : Clause under consideration, amendment moved—
That in line 7 the words “  matriculation and those for ” be deleted.
Premier : Sir, I am sorry I cannot accept this amendment.
Mr. Speaker : Question is—
That in line 7 the words “ matriculation and those for’ 1 be deleted-
The motion was lost.
Mr. Speaker : Question is—
That clause 25 stand part of the Bill.
The motion was carried.

Clause  26 ,

Pandit Bhagat Ram Sharma (Kangra West, General, Rural) : Sir, I beg to 
move—

That in line 1, the figure “ (i)” be deleted.
That sub-clause (2) be deleted.
Sir, section 39 which follows contains provisions which enable any college 

to affiliate itself with the East Punjab University and it is not probable that an^ 
contingency contemplated by sub-clause 2 will arise in the near future. Hence th® 
amendment.

Mr. Speaker : Clause under consideration, amendment moved—
That in line 1, the figure “ (I)’’ be deleted,
That sub-clause (2) be deleted. 
The motion was carried.
Mr. Speaker : Question is—
That clause 26, a8 amended, stand part of the Bill. 
The motion was carried.

Clauses 27 .and  28 
Mr- Speaker : Question is—
That clauses 27 and 28 stand part of the Bill.
The motion was carried.

C lause  29
Pandit Bhagat Ram Sharma (Kangra West, General, Rural) : I beg to 

move—
That in sub-clause (2), line 3, the word “ com petent”  be deleted,

That in sub-clause (3), line 5, for the words and figures “ Section 27 sub-section 
(1)’’ the words and figures “ subsection (1) of Section 27” be substituted.

The motion was Carried.

Speaker ; Question is—
That clause 29. as amended, stand part of the Bill. 
The motion was earned.



C lause 30
Pandit Bhagat Ram Sharma (Kangra West, General, Rural) : I beg to 

move—
That in sub-clausa (2), line 6, between the words “ submitted ”  and “ on ”  the words 

“ within a specified period ” be inserted.

The motion was carried.
t

Mr. Speaker : Question is__
That clause 30, as amended, stand part of the Bill.

The motion was carried.
C la u se  31

Pandit Bhagat Ram Sharma (Kangra West, General, Rural) : I beg to 
move—

That in item (b) of sub-clause (2), lines 1-2, the words ‘ the constitution, reconstitution 
or abolition of Faculties * be deleted.”

Tht motion was carried.

Pandit Bhagat Ram Sharma : I beg to move—
That in item (s) of sub-clause (2), line 3, between the words 4 University ’ and * 9uch * 

the word * of ’ be inserted ”

The motion was earned.

Mr- Speaker : Question is :
That clause 31. as amended, stand part of the Bill.

The motion was carried.
C la u se  32.

Pandit Bhagat Ram Sharma (Kangra West, General, Rural) : I move—
That in lines 9-10 the words * for the time being in foroe under this Act ” be deleted. 

The motion was carried.

Mr. Speaker : Question is :
That olause 32, as amended, stand part of the Bill.

The motion was carried.
Clause  33

Pandit Bhagat Ram Sharma (Kangra West, General, Rural) • I 
m ove—

That in sub-clause (1), lines 4-5, the words 4‘ for the time being in force under the 
same ”  be deleted.

T he motion was carried.

Mr. Speaker : Question is :
That olause 33, as amended, stand part of the Bill.

Sardar Sajjan Singh (Patti, Sikh, Rural) (Punjabi) : Sir, I rise "to 
oppose the clause as a whole. To me there appears to be no justification for 
vesting the University Authorities with the powers asked for in this clause. When
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once a graduate has been registered in the Register of Registered Graduates, 
there is no occasion to remove his name from that Register unless the authorities 
have sufficient evidence to show that that peison had misbehaved in a] manner 
justifying his removal from that Register and this I believe is the only reasonable 
view that can be taken about this matter. I must say once again that the 
powers asked for in the clause under consideration are not at”all necessary and 
I, therefore, oppose the clause.

Mr. Speaker : Question is—
That clause 33, as amended, stand parUof the Bill.

The motion was carried.
'  C la u se s  34 to 36.

Mr. Speaker : Question is—
That clauses 34 to 36 stand part of the Bill.

T h e motion w&s Carried.
C la u s e  37

F&ndit Fhagat Ram Sfoarma (Kangra West, General, Rural) : I move—
That £< in line 4 between the words * ra nova ’ and 4 any ’ the words ‘ the name 

of ’ he inserted ”

Sir, th:s amendment only suoplies an Omission.

T he motion was Carried.

Mr. Speaker : Question is :—
That clause 37, as amended, stand part of the Bill.

The m otion was eaarried.

C lau ses  38 to 4 l .

Mr. Speaker : Question is—
That clauses 38 to 41 stand part of the Bill.

The motion w  ■ Carried.
C l a u s e  42.

Mr. Speaker : Question is—
That clause 42 stand part of the Bill.

Pandit Bhagat Ram Sharma d Sir, clause 3 (a) already provides for this 
This clause is, therefore, redundant.

The motion was lost.
Sc h e d u l e  I

Sardar Narotam Singh (South-East Punjab, Sikh, Rural) : I m ove—
That for Schedule I the following he substituted : —
“ Fellows nominated under clause 11, sub-clause (4) —

1. Dr. Gopi Chand Bhargava, Premier and Minister-in-charge of Education, East
Punjab.

2. Sardar Swaran Singh, Minister of Revenue and H Q me Affairs, East Punjab.
3. The Honourable Mr. Justice Teja Singh, Judge, High Courh, East Punjab,
4. Dr. Bakhshi Sir Tek Chand, retired Judge, High Court, Lahore.
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5. Mr. Ram Chandra, C.I.E., I.C.S., Financial Commissioner, East Punjab
Government.

6. Col. B. S. Nat, I.M.S., Inspector-General of Civil Hospitals, East Punjab
Government.

7. Rai Bahadur Brij Mohan Lai, Chief Engineer, Public Works Department,
Buildings and Roads, East Punjab Government.

8. Sardar Bahadur Bhai Jodh Singh, Principal, Khaisa Codege, Amritsar. ^
9. Lala Mehr Chand, President, D.A.V. College Managing Committee.

10. Miss V. G. Bhan, Deputy Directress, Public Instruction, East Punjab Gov
ernment.

11. Sardar Bahadur Sardar Ujjal Singh, M.L.A., Simla.
12. Sardar Bahadur Sardar Abnasha Singh, Barrister-at-Law, Secretary, East

Punjab Legislative Assembly.
13. Sardar Hamam Singh, Advocate, Simla.

14. Kanwar Sir Daiip Singh, retired Judge, High Court, Lahore.

15. Principal Narinjan Singh
16. Bawa Harkishan Singh, Principal, Khaisa College, Gujranwala.
17. Sardar Harbhajan Singh, Principal, Khaisa College, Mahalpur.
18. Sardar Kapoor Singh, Speaker, Ea3t Punjab Legislative Assembly.
19. Sir Jai Lai, retired Judge, High Court, Lahore.
20. Dewan Anand Kumar.
21. Dr. Gokul Chand Narang.
22. Mr. D. N. Bhalla, Principal, Dyal Singh College, Lahore,
23. Mrs. Brij Lai Nehru.
24. Mr. S. B. Capoor, Legal Remembrancer, East Punjab Government.
25. Mr. J. L. Sarin, Industries Department, East Punjab Government.
26. Mr. C. L. Anand, Principal, Law College, Lahore.
27. The Honourable Mr. Justice Mehr Chand Mahajan, Judge, High Court, East

Punjab.
28. Dr. Hamam Singh, retired Inspector of Schools.
29. Rai Bahadur Durga Das.
30. Sardar Bahadur Sardar Lai Singh, Director of Agriculture, East Punjab 

The motion was carried.

Mr. Speaker : Question is __
That Schedule (1) as amended stand part of th® Bill.

The motion was carried.

Schedules I I  a n d  H I

Mr. Speaker : Question is__
That Schedules II and III stand part of the Bill.

The motion was carried.

*
-4.

*
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Schedule  IV

Pandit Bixagat Ram Sharma (Kangra West, General, Rural) : I beg to
move__

That after item 33, the following figures and words be added 
“  34. D. C. Jain Collegs, Ferozepore.

35. Khalsa College, Mahilpur.

36. Ramgarhia College, Phagwara.
37. Vaish College, Rohtak.
38. State College, Nabha.”

Mr. Speaker : Schedule under consideration, amendment moved—
That after item 33, the following figures and words be added :—

“  34. D. C. Jain College, Ferozepore.
35. Khalsa College, Mahilpur.
36. Ramgarhia College, Phagwara
37. Vaish College, Rohtak.
38. \ State College, Nabha.”

Premier (The hon. Dr* Gopi Chand Bhargava) (Hindustani) : The
House will be interested to know in this connection that there were certain 
colleges which were recognised by the Punjab University but they have not yet 
begun functioning. Therefore, they will also be affiliated and added to the list 
of affiliated colleges, when they begin to function. Besides correspondence is 
going on with the Kashmir State Government and the following colleges will 
also be added to this schedule when the matter is finally decided :—

1. S.P. College, Srinagar.

2. Prince of Wales College, Jammu.

3. D. A.-V. College, Srinagar.

4. Amarsingh College, Srinagar.

5. Sir Karansingh College, Mirpur.

Mr. Speaker : Question is__
That after item 33, the following figures and words be added

“  34. D. C, Jain College, Ferozepore.
35. Khalsa College, Mahilpur.

36. Ramgarhia College, Phagwara.

37. Vaish College, Rohtak.

38. State College, Nabha.”
. v
v The motion was carried,

Mr. Speaker : Question is—

That Schedule IV, as amended, stand part of the ffill

N The motion was Carried.



' C l a u se  1 

Sub-clause (1)

Mr, Speaker : Question—
That sub-clause (1) of clause 1 stand part of the Bill.

The motion was Carried.

T itle

Mr. Speaker: Question is—
That the Title be the Title of the Bill.

The motion was carried.

Premier (The hon. Dr- Gopi Chand Bhargava): 1 move—
That the East Punjab University Bill, as amended, be passed.

'  The motion was Carried.

PROROGATION.

Mr. Speaker: I  have to inform the House that His Excellency th
Governor has vpassed an order proroguing the Assembly. The Assembly standi 
prorogued accordingly.
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O a t h

The following members who could not take oath in the Chamber on ist November 
i947 took oath later before the Speaker in his room j—

Sardar Udham Singh (Amritsar Central, Sikh} Rural).

Sardar Rattan Singh (Ferozepore North, Sikh, Rural).

Sardar Jag jit Singh Mann (Jullundur Division, Landholders).

Chaudhxi Jagdish Chander (Earned North, General, Rural).

o
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